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LOK SABHA DEBATES 

LOK SABHA 

Fay. D6csmbtIr 12, 2008/Agm/1IIyana 21, 1930 (Ssks) 

Thtl Lok SsbIM mst /It EIeVtlf1 of the Clock. 

[MR. DEPUTY SPEAKER in thtJ Chsir] 

REFERENCE BY THE DEPUTY SPEAKER 

{English] 

Seventh annlver .. _ry of the terrorlat attack on 
Parliament Hou.. on 13th December, 2001 

MR. DEPUTY·SPEAKER: I would like to make an 
announcement. 

Hon. Members, as you are aware the seventh 
anniversary of the terrorist attack on the Parliament House 
will be observed on 13 December, 2008, that is, tomorrow. 

On this occasion we remember, the supreme sacrifice 
made by the five security personnel of Deihl Police; one 
mshils Constable of the Central Reserve Police force; 
and two Security Assistants of Parliament Watch and 
Ward. A Gardener of CPWD also lost his life in the attack. 
A joumalist representing the electronic media, succumbed 
later due to injuries sustained in the attack. 

The threat of terrorism still looms large as can be 
seen in the recent terrorist attacks in Assam and Mumbai. 

Our security forces have time and again, by their 
acts of bravery, foiled the attempts of terrorists to spread 
terror even at the cost of paying a heavy price in the 
process. 

The House salutes the dedication and sacrifices made 
by our security forces to protect the unity, integrity and 
sovereignty of our country. 

The House may now stand in silence for a short 
while as a tribute to the memory of the departed. 

11.02 hra. 

ThtI Mtm7bsfS thtJn stood in si/tInCS for /I short whlltl 

(English] 

... (Intel1Vptions) 

SHRI KINJARAPU YERRANNAIDU (Srlkakulam): Mr. 
Deputy-Speaker, Sir, I have given a notice for suapension 
of the Question Hour. It is regarding a most important 
matter and an Issue of public importance. Maharashtra 
Government is constructing illegally by violating the 
Bachawat Award ... (lntenvptions) 

MR. DEPUTY-SPEAKER: will accommodate you 
afterwards. 

SHRI KINJARAPU YERRANNAIDU: By violating the 
Bachawat Award, Maharashtra Govemment is constructing 

MR. DEPUTY-SPEAKER: Ple.888 listen to me. I have 
read your notice. I will accommodate you in the Zero 
Hour. 

SHRI KINJARAPU YERRANNAIDU: One crore and 
20 lakh people are affected ... 

MR. DEPUTY-SPEAKER: I will accommodate you In 
the Zero Hour. 

SHRI KINJARAPU YERRANNAIDU: Hon Prime 
Minister should intervene in the matter. We are demanding 
the Prime Minister to send an Expert Committee to 
Maharashtra to investigate the matter ... (Interruptions) 

MR. DEPUTY-SPEAKER: Nothing will go on record. 

... (lntenvptiOl1s) ~ 

MR. DEPUTY-SPEAKER: This is not the way. I have 
requested you that I will accommodate you in the Zero 
Hour. This is what I can do now. 

Now, we would take up Question Hour. 

MR. DEPUTY-SPEAKER: Shri Anlrudh Prasad A1Ju 
Sadhu Vadav-not present. 

Shri Eknath M. Galkwad. 

...(Interruptions) 

·Not recorded. 



3 Oral Answers DECEMBER 12, 2008 10 OUBSIions 4 

MR. DEPUTY·SPEAKER: Hon. Member, please 81t 
down. I have seen your adjoumment motion notice. 

... (Int8fTUptions) 

MR. DEPUTY·SPEAKER: Nothing will go on record. 

... (lnttlmlPtions) ... .. 

MR. DEPUTY·SPEAKER: I have already requested 
you that I will accommodate you in the Zero Hour. Please 
sit down, Shri Yerrannaldu. 

1'.03 hr •. 

ORAL ANSWERS TO QUESTIONS 

MR. DEPUTY-SPEAKER: Q. No, 201, Shri Eknath 
Mahadeo Gaikwad. 

{English} 

Reforms in Power Sector 
+ 

'201. SHRI EKNATH MAHADEO GAIKWAD: 
SHRI ANIRUDH PRASAD ALLIAS SADHU 
YADAV 

Will the Minister of POWER be pleased to state: 

(a) whether the various flagship power sector reforms 
programmes are increasingly falling short of their targets; 

(b) if so, the details thereof and the reasons therefor; 

(c) the corrective steps taken by the Government in 
this regard; 

(d) whether the Government has signed any 
agreement with any private company in this regard; and 

(e) if so, the terms and conditions of the agreement? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JARIAM RAMESH): (a) to (e) A 
Statement is laid on the Table of the House. 

(a) to (c) Government of India has launched a number 
of important programmes like the Accelerated Power 
Development and Reforms Programme (APDRP), Rajiv 
Gandhi Grameen Vidyutikaran Yojana, Capacity Addition 
Programme, Development of National Grid and the Energy 
Efficiency and Conservation Programme, etc. 

'Not recorded. 

The APDRP was launched in 2002-03 with the 
objective of encouraging state level reforms, reducing 
Aggregate Technical and Commercial (AT&C) 1088es, 
imporving the quality of supply of power and improving 
consumer satisfaction. Under the programme, 571 projects 
were sanctioned covering approximately 906 towns in the 
country. At the town level, AT&C loeses have been brought 
below 20 percent in 215 APDRP towns In the country, of 
which 163 towns have brought AT&C losses below 15 
percent. The reasons for shortfall In the remaining towns 
were slow implementation of the programme by the States, 
reduced project cYcle, inadequate project management 
skills of the implementing agencies, delays In transfer of 
funds by State Govemments to the utilities and wrong 
prioritization of works. 

The Ministry of Power took up a comprehensive 
evaluation of the APDRP programme. A Task Force 
headed by SM P. Abraham, former Secretary, Govemment 
of India was formed for this purpose and the State Power 
Utilities, the Planning Commission, independent evaluators 
and various other stakeholders also evaluated the same 
and proposed certain modifications in the programme. 

Keeping in mind these suggestions the focus of 
recently approved restructured APDRP In XI Plan Is on 
actual, demonstrable performance in terms of loss 
reduction. In the project areas, the State Power Utilities 
are expected to reduce AT&C losses to 15%. The Utilities 
are also to achieve the following target of AT&C loss 
reduction for the utility as a whole: 

• Utilities having AT&C loss above 30%: Reduction 
by 3% per year 

• Utilities having AT&C loss below 30%: Reduction 
by 1.5% per year 

Projects under the scheme are to be taken up in 
Two Parts. Part·A is to include the projects for 
establishment of baseline data and use of information 
technology (In applications for energy accounting/auditing 
and setllng up of IT based consumer service centers. 
Part·B includes regular distribution strengthening projects. 

An important programme of Capacity Addition in the 
generation sector has been worked out by Ministry of 
Power. Under the Electricity Act, 2003, the setting up of 
generation capacity has been substantially liberalized. The 
Ministry has in consultation with the Planning Commiesion 
fixed a target of adding 78,760 MW in the XI Plan. Based 
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on the preeent status of ongoing generation projects, the 
Central Electricity Authority (CEA) has estimated that a 
larger generation capacity of 79790 MW could be feasible 
from conventional aoun::ee during the 11th Plan. A capacity 
of 11322 MW has already been added and 68468 MW 
is under· construction. 

Under the Rajiv Gandhi Grameen Vidyutikaran Yojana 
(RGGVY), as on date, 558 projects have been sanctioned 
with an outlay of Rs. 25,679.64 crore for providing 
electricity to 1,16,124 un-electrified villages, intensive 
electrification of 3,49,853 already electrified villages, 
releasing electricity connections to 4.09 crore rural 
household. Including 2.43 crore Below Poverty Line (BPL) 
households. The comulatlve achievement is the 
electrification of 53,048 hitherto un-electrified villages, 
intensive electrification of 66,808 already electrified villages 
and provision of electricity connections to 48.18 lakh rural 
households including 40.76 lakh BPL households. 

Another major program of the Ministry of Power is 
the development of the national grid, nearly 17,000 W 
inter-regional power transfer capacity has been established 
to transmit bulk power at extra high voltage from resource 
rich areas to deficit areas across the country. 

In order to manage and boost energy efficiency the 
Ministry is implementing a programme to encourage 
greater energy efficiency in the use of electricity laying 
down standards for minimum energy performance for 
electrical equipment and new commercial buildings, to 
promote agricultural and municipal demand side 
management, promote energy efficiency in small and 
medium enterprises and operationalise the Energy 
Conservation Act, 2001 by strengthening state designated 
agencies. The targeted reduction in demand by theae 
interventions has been kept at 5% of the total capcity at 
the end of XI Plan, which translates into an avoided 
capacity addition of 10000 MW. 

Setting up of Independent Regulatory Commissions 
was a major reform initiative for tariff fixation and 
improving services. The Central Electricity Regulatory 
Commission (CERC) along with 28 States ERCs have 
been constituted. A majority of the SERCs have issued 
tariff orders and open access regulations. 14 States have 
unbundled/corporatised their State Electricity Boards. 
Consumer Grievance Redressal Forum and Ombudsmen 
have been constituted/appointed in 22 States. 

(d) and (e) Power Finance Corporation Ltd. (PFC), a 
Public Sector Undertaking (PSU) under the Ministry of 

Power has been apPOinted as the Nodal Agency for 
operationalising the APDRP in the Eleventh Plan Rural 
Electrification Corporation (REC) a Public Sector 
Undertaking (PSU) under the Ministry of Power is the 
nodal agency for Implementation of RGGVY. The 
programme on energy efficiency is being implemented 
through the Bureau of Energy Efficiency and the National 
Grid by the Power Grid Corporation of India Ltd. 

[Tl1Insl8tion} 

SHRI EKNATH MAHADEO GAIKWAD: Sir, Ministry 
of Power and Planning Commission also have evaluated 
APDRP Programme. After evaluation, they have suggested 
several amendments. I would like to know from Hon'ble 
Minister as to what are those suggestions? 

[English} 

SHRI JAIRAM RAMESH: The APDRP scheme was 
launched officially In September of this year. it is a Rs. 
SO,OOO crore scheme to reform the power distribution 
system In towns and cities with a population of more 
than 30,000 in non-special category States; and with a 
population of more than 10,000 in the special category 
States. A total of 1,808 towns and cities will benefit from 
this scheme. The benefit of this programme was launched 
two months ago. In the next couple of weeks, the 
programme will actually be unveiled in different States 
and the objective of this programme is to reduce the 
aggregate technical and commercial losses in the country 
in the distribution of power which today is about 34 per 
cent to 15 per cent by the end of the 11 th Plan period. 

[Translation} 

SHRI EKNATH MAHADEVO GAIKWAD: Sir, there is 
huge gap between demand and supply. What steps are 
being taken by the Government to bridge this gap? 

[English} 

SHRI JAIRAM RAMESH: The question relates to the 
larger question of meeting the power demand and the 
deficit. I would be pleased to answer this question it the 
hon. Deputy-Speaker so desires. The main challenge in 
the country today is to increase the capacity generation 
year after year. The best that this country has ever been 
able to achieve 4,500 mw per year during the 7th Plan 
period, during which a total of 22,000 mw was added. 
The 8th Plan, the 9th Plan and the 10th Plan were not 



7 Oral AnsW8fS DECEMBER 12, 2008 8 

very good from the point of view of power generation 
capacity. Less than 20,000 mw was added in each of 
the Plan periods but I am pleased to inform the House 
that in the 11 th Plan period, the target for achievement 
is 78,000 mw of capacity. So, in the 11 th Plan we would 
accomplish more than what was accomplished in the 7th, 
8th, 9th and 10th Plans combined. In the first two years 
of the 11th Plan, we woutd have achieved about 18,000 
to 19,000 mw of capacity. The Important things is, out of 
this 78,000 mw of capacity, orders for about 72,000 mw 
have actually been placed. This is what gives me the 
confidence to tell the House that we would reach the 
capacity target for addition in the 11th Plan. If this country 
is able to add every year, year after year, In the 11 th, 
12th and 13th Plans, about 14,000 to 15,000 mw of 
power capacity per year then, we would have eliminated 
the power shortages, which the hon. Member has 
mentioned. 

SHRIMATI C.S. SUJATHA: I would like to know from 
the hon. Minister that since the price of naphtha has 
sharply declined, what are the steps initiated by the 
Ministry to maximize and expand electricity production at 
NTPC, Kayamkulam. Till recently, the feedstock preferred 
for expansion at Kayamkulam was LNG. Now, naptha is 
more viable because of the price difference. 

SHRI JAIRAM RAMESH: I want to say right at the 
beginning that naphtha is not the preferred fuel for power 
generation. It is either gas or it Is coal. Naphtha can 
only be used in gas turbines in emergency situations. I 
agree that the hon. Member has said that the price of 
naphtha has dropped in recent months. That is why this 
Government has very recently, just a few days ago, 
reduced the import duty c.n naphtha to zero. We hope 
that this would make a difference to the use of naphtha 
but let me categorically say once again that the use of 
naphtha for power generation is not the best use of this 
feedstock. 

/Translation} 

SHRI JASWANT SINGH BISHNOI: Mr. Deputy 
Speaker, Sir, Minister of Power has stated that there is 
a proposal to increase 78 thousand Megawatt power 
generation capacity during the Eleventh Five Year Plan 
and wind energy has lot of Importance particularly, in 
Rajasthan. Earlier, the Government used to provide 
subsidy for it due to which adequate electricity was 
generated at several places in our state through wind 

anergy. Through you, I would like to know from Hon'ble 
Mlnister, that In Rajasthan, where transrni8lion Ioe8es are 
as high as 42%, what aaslstance Ie being provided by 
Government In this regard? Whether there Is any provision 
In the Eleventh Plan to provide subeldy for the generation 
of wind energy. 

[English} 

SHRI JAIRAM RAMESH: As far as JNlwan urjs Is 
concemed, the hon. Minister Shri Vilas Muttemwar Is here 
and he will answer that question. 

Before I answer the next part of his question, I want 
to say one thing about Kayankulam, Just to Inform the 
other hon. Member. 

The capacity of Kaynkulam plant today is 360 MW. 
One gas turbine is down for maintenance. By the 23rd 
of December, the second gas turbine will come back, 
and we hope to get the Kayankulam plant back to its full 
capacity of 360 MW by the 23rd of December. This should 
substantially benefit Kerala and Tamil Nadu. 

As far as Rajasthan is concerned, as I mentioned In 
my earlier statement, the objective of the APDRP is to 
reduce these 108888 which are in excess of 34-35 per 
cent In many North Indian States to 15 per cent by the 
end of the 11 th Plan period. This programme has just 
been unveiled, as I mentioned, in September. All the 
towns and cities In Rajasthan with a population of more 
than 30,000 will be covered. 

If the hon. Member wishes to know, in the State of 
Rajasthan. there are 84 cities and towns with a population 
of more than 30,000 that will be covered under this 
programme. 

[Translation} 

SHRI MITRASEN YADAV: Mr. Deputy Speaker, Sir, 
during the Eleventh Plan generation of power Is less as 
compared to the demand; hence, supply is falling short. 
I would like to know from Hon'ble Minister that the 
Government have implemented Rajiv Gandhi Rural 
Grameen Vidyutlkaran Yojana all over the country, but if 
there is shortage of electricity then what was the sense 
of implementing this scheme? What are the achievements 
of Raliv Gandhi Grameen Vidyutikaran Yojana so far and 
what are your targets? 
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/English} 

SHRI JAIRAM RAMESH: The objective of RGGVY 
was to electrify 1.15,000 vilJages, which had not seen 
electricity In the last eo years through commercial 
electrification and to electrify 9,000 villages through non-
commercial sources, making a total of 1,25,000. 

The other objective was that we will bring household 
electricity connection to about 2.34 crore families living 
below the poverty line, who are called the BPL families. 
Up to now, oUt of this 1,16,000 villages, we have actually 
electrified 53,000 villages and out of these 53,000 villagee-
I am pleaaed to say this-for the first time, we have put 
the names of 44,000 villages on the website. It is available 
for social audit; it is available for the Members of 
Parliament to see; we have actually not just given the 
numbers; we have given the names of the villages where 
electricity has been supplied. 

Now, the other important point about the RGGVY is 
that a new definition of riJral electrification has been 
adopted. In the past, if you put up a pole in a village, 
it is considered to be electrified. But under the revised 
definition, only if ten per cent of the households have 
electricity connection, only If the Dalit bastis and the tribal 
habilitations have electricity connections, only if there Is 
rural electrification distribution backbone and only if there 
is a franchisee responsible for distributing power, will a 
village be considered as electrified. 

So, the answer to the question of the hon. Member 
is that out of 1,15,000 villages, so far we have electrified 
53,000 villages and out at 2.34 crore BPL households, 
40 lakh households have got electricity connection. 

{Trans/ation} 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: 
Deputy Speaker Sir, the target at the Govemment is to 
provide electricity in rural areas in certain time limit. I 
would like to know from Hon'ble Minister that whether 
Bihar has been included in that list? He has just told 
that they have a list of 40 lakh villages. He has stated 
that the names of these villages have been posted on 
website under Rajiv Gandhi Grameen Vidyutikaran Yojana. 
Whether villages of Bihar have also been included in the 
list. Secondly, I want to know whether the Govemment 
have any scheme to make special arrangements of 
electricity in flood affected areas in case flood or cyclone 
hit any State and· particularly Bihar? I would like to know 

from Hon'ble Minister hit any State and particularly Bihar? 
I would like to know from Hon'ble Minister that if farmers, 
labourers or smaH traders of that area are ruined by 
flood, whether there is any scheme of Govemment under 
which especially, electricity bills of farmers of that areas 
could be waived off and the beautification of that area 
could be done on war footing by implementing that 
scheme.? 

/English} 

SHRI JAIRAM RAMESH: Sir, I can answer the 
question on Bihar. Out ot 53,000 villages that have been 
electrified under the Rapv Gandhi Grameen Vidutlkaran 
Yojana, 14,300 villages are in Bihar alone. The names of 
all these 14,300 villages are on the website. The hon. 
Member can visit the website, look at the names of the 
villages and convince himself that the information that 
has been put on the website is reliable or not. All 14,300 
names are available district-wise, block-wise on the 
website. 

{Translah"on} 

SHRI HARIKEWAL PRASAD: Mr. Deputy Speaker, 
Sir, the second installment of funds under Rajiv Gandhi 
Grameen Vidyutlkaran Yojana In Uttar Pradesh was 
supposed to be released In April, but due to non-release 
of this installment the set targets are not being achieved. 
Second installment has been released in few districts in 
a discriminatory manner, while, second Installments has 
not been released at all In Deoria, Balla, Kushinagar and 
some other districts of Eastem Uttar Pradesh. If second 
installment is not released, then the target of rural 
electrification and to provide light to the people will not 
be achieved. Mr. Deputy Speaker Sir, through you, I would 
like to know from Hon'ble Minister as to when, second 
installment under Rajlv Gandhi Grameen Vidyutlkaran 
Yojana will be released? 

/Eng/ish} 

SHRI JAIRAM RAMESH: First of all I would like to 
say that for all districts in Uttar Pradesh, the projects 
have been sanctioned. They are being implemented both 
the Central Public Sector Companies and by the State 
Distribution Companies. First of all, as far as U.P. is 
concemed, out of 53,000 villages that have actually been 
electrified almost 27,500 villages are in Uttar Pradesh 
alone. As I explained in the case of Bihar, the names of' , 
these villages, district-wise, block-wise are available on 
the same website. 
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Sir, the objective of the Yojana is to provide the 
infrastructure for rural electrification and the connectivity. 
The supply of power has to come from the State utilities. 
If there is an overall lhortage of power In the State 
distribution network, I agree with the hon. Member that 
we would have provided the connection, the transformer 
and the connectivity but there would not be any power 
supply. So, I would request the hon. Member to please 
see this programme in its entirety. It provides the 
infrastucture and the connectivity but ultimately, Sir, the 
responsibility for ensuring electricity supply is that of the 
State utility ... (Interruptions) 

/Tl'8nsl8tion] 

SHRI HARIKEWAL PRASAD: Hon'ble Minister please 
state as to when the second installment will be 
released ... (Interruptions) 

MA. DEPUTY SPEAKER: I have given you time 
earlier. 

SHRI ANANT GANGARAM GEETE: Mr. Deputy 
Speaker, Sir The Minister has repeatedly stated about 
the target of one lakh fifty thousand villages to be covered 
under Rajiv Gandhi Grameen Vidyutlkaran Yojana out of 
which 53 thousand villages have been electrified. Has 
the ever conducted any enquiry in this regard? The 
present situation is that the contractors appointed under 
this scheme for tribal dominant districts of Maharashtra 
or the other districts. where number of BPL families is 
very low and the remote areas of the villages where 
number of houses are 4·8 or 10, have withdrawn now. I 
would like to make referflnce of Amravati district in this 
regard, are you aware of that? Secondly, I want to know 
the name of the website which you are repeatedly 
mentioning here. please inform the house about it. 

(English} 

SHRI JAIRAM RAMESH: Sir, the web site is well 
known and it was publicised when it was launched. I 
would be glad to share all the details once again with 
the hon. Member and everybody else. On Maharashtra, 
there were 3000 predominantly tribal villages which have 
been electrified as part of this 53,000. As a part of the 
Rajiv Gandhi Vidyutikaran Yojana, there is a three-tier 
monitoring system which is inbuilt. The first tier Is by the 
person who is actually implementing the works. The Rural 
Electrification Corporation is second tier and the third tier 
is an independent evaluating agency. I agree with the 

hon. Member that the work of providing electricity 
connection to BPl households has not been Impressive 
as electrification of villages. We have achieved 50 per 
cent 'of the target for Yinagel but we have achieved only 
20 per cent of the target for BPl households. I agree 
with the Itatement of the hon. Member and H there are 
complaints on this, I am sure this three·tier monitoring 
system will examine it. 

/Tl'8nslation] 

SHRI RAMDAS ATHAWAlE: Mr. Deputy Speaker, Sir, 
power Is very much required for the development of the 
country, but power 18 not being generated according to 
requirement. The Government are making efforts In this 
regard since long time. Whether it is Maharashtra or any 
other State the percentage of load shedding there Is very 
high 14 to 16 hours load shedding is being done. My 
question is how many megawatts of electricity are required 
to make the country self sufficient in power sector and 
how much time it will take to achieve this target? 

Sir, there is huge load shedding in Maharashtra. 
Power Minister, Shrl Sushil Kumar Shinde also belongs 
to MaharlShtra, whether he will give more packages to 
Maharashtra since elections are forthcoming. 
... (Interruptions) 

MA. DEPUTY·SPEAKER: Than you. 

SHRI RAMDAS ATHAWAlE: What Is being done to 
ensure that Maharashtra gets more power? 
... (Interruptions) 

(English] 

MA. DEPUTY·SPEAKER: No. Please sit down. He 
has already given the reply. 

MR. DEPUTY·SPEAKER: Q. 202-5hri Ajit Jog~Not 
present. 

[Translation] 

External 'and Internal Debt 
+ 

"202. SHRI BRAJA KISHORE TRIPATHY: 
SHRI AJIT JOGI: 

Will the PRIME MINISTER be pleased to state: 
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(a) the per capita foreign and domestic debt burden 
of the country at present; 

(b) whether India's external and internal debt has 
witnes.ed 8 rapid Increase during the recent times; 

(c) if so, the facta thereof and the reasons therefor; 

(d) the extent to which it has upset the Gross 
Domestic Product-Oebt ratio of the country; 

(e) whether a!lY positive impact is fe" in the position 
of debt due to the recent falling crude oil prices; 

(f) if so, the details thereof; and 

(g) the steps taken or being taken by the Union 
Government to reduce the external and internal debt? 

{English! 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (g) A statement is placed on the Table 
of the House. 

(a) to (d) Details of quantum of External Debt and 
Internal liabilities, its relation to GOP and corresponding 
per capita values for the last five years is given in the 
table below: 

Table: Detail. of Ext • .".1 Debt and Interne. Llabllltl •• 

Year 
(End-
March) 

Total Per External Internal Per Capita Internal 
External Capita Debt GOP Liabilities Internal Liabilities 

Debt External Ratio (Rupees liabilities GOP Ratio 
(US $ billion) Debt (Per cent) crore) (Rupees) (Per cent) 

2003-04 

2004-05 

2005-06 

2006-07 

2007-08 
(RE) 

2008-09 

111.6 

133.0 

138.1 

1£:9.7 

220.7 

221.3 
(upto end-

June 2008) 

(US$) 

104.2 

122.1 

124.9 

151.2 

194.0 

Central Government's public de.bt (internal and 
external) has been increasing in absolute terms on 
account of persistent fiscal deficit. The Gross Fiscal Deficit 
(GFD) is financed by borrowings, internal or external, 
resulting in buildup of debt. The increase in internal 
liabilities is also due to issue of dated securities under 
the Marker Stabilisation Scheme (MMS) since 2004-05. 
In respect of external debt, commercial borrOwings and 
NRI deposits have contributed to the increase in the long-
term debt category-besides a rise in short-term debt. 

17.8 

18.6 

17.2 

17.8 

18.7 

1690554 15770.1 61.4 

1933544 17755.2 61.4 

2165902 19583.2 60.5 

2435880 21710.2 58.8 

2784351 24467.1 59.1 

2939237 
(BE) 

(e) and (f) The fall in the price of crude oil has 
resulted In a decrease in value of imports of crude and 
products since August 2008. This moderates trade credit 
which forms a part of the short-term debt. 

(g) Prudent external debt management policies 
pursued by the Government have helped in maintaining 
a comfortable external debt position. These include 
emphasis on raising funds on concessional terms and • 
from less expensive sources with longer maturities, 
monitoring of short-term debt, prepaying high cost loans 
and encouraging non-debt creating capital flows. 



15 Oral AnsW81S DECEMBEA 12, 2008 to OlltJSlions 16 

Increased issue of securities under MSS in the past 
to sterilize large capital inflows also resulted in an increase 
in internal debt. With a decrease in capital inflows, there 
may not be an increase in internal liabilities due to 
issuance under MSS. 

SHAI BAAJA KISHOAE TAIPATHY: Hon. Deputy-
Speaker, Sir, due to lack of prudent external debt 
management, India's external debt has gone up by over 
50 billion dollars for the financial year ended March 2008 
and has recorded highest rise in the last 18 years. In 
the last financial year, the external debt both Government 
and non-Government has reached to 221.3 billion dollars 
representing as increase of about 30.4 per cent and the 
debt service ratio has increased to a level which is 5.4 
per cent higher over the previous year. Sir, borrowing 
through treasury bills route is also amounted to As. 
1,77,270 crore during April to October, 2008. As a result 
both short term and long term borrowings have reached 
As. 2,83,270 crore during April-October of this financial 
year which amounts to 8.6 per cent higher than the 
corresponding period of the last year. Sir, because of 
economic recession, the Government has recently 
announced a financial package of As. 20,000 crore which 
includes mostly tax concession which will further added 
to the fiscal deficit of this Government. I would like to 
know from the hon. Minister to meet this deficit whether 
the Government will depend on further borrowing which 
is already in an alarming situation? 

SHAI PAWAN KUMAA BANSAL: Sir, firstly referring 
to the observation made by the hon. Member, I would 
like to say that going by any indicator whatever, our 
position is comfortable. The increase in the external debt 
is primarily because of the increase in the external 
commercial borrowings as also the NRI deposits which is 
a good sign and, therefore, there is no reason whatsoever 
to worry about that. Going by the international standards 
also, India, in fact, out of 57 countries is placed at number 
one when it comes to ratio of the debt to GOP. 

Then the second part what he referred to was internal 
debt. About internal debt also I would like to submit that 
it is because of the revenue deficit over the years a 
significant proportion of the liability, that Is about 45 per 
cent, were contracted to meet the current expenditure. 
But the Government is committed to adhere to the 
FAABM stipulations. We have till this date followed that 
and in this year's Budget, it was announced that our 
fiscal deficit instead of 3 per cent as per the stipulation 

would be fixed at 2.5 per cent with a head room for 0.5 
per cent. Even taking into account the debt waiver and 
various other measures, I would like to submit that we 
have sought by another As. One lakh crores in the 
supplementary demands. Stili the Government's assets 
would be equal to 55 per cent of the outstanding liability 
and there is no reason whatsoever to worry. The 
Government's response to any situation depends upon 
the emerging situation. Presently, there Is no cause of 
concern. Despite the me it down, the world over, the 
situation in India is comfortable. We are weathering that 
storm and going by any indicator whatever whether the 
external debt or the Internal borrowings of the 
Government, the internal liabilities which is primarily the 
marketing borrowings etc. the position is comfortable and 
therefore there is no cause of undue worry at all. 

SHAI BAAJA KISHOAE TAIPATHY: Sir, the Minister's 
reply is not so much satisfactory. However, financial and 
fiscal deficit is increasing. The Ministry Itself is saying 
that and I am not telling something from outside. I would 
also like to know whether the Government is also planning 
to borrow further by issuing dated securities which will 
aggravate the liquidity condition. 

THE MINISTER OF HOME AFFAIRS (SHAI P. 
CHIDAMBAAAM): Sir, the Government borrows to meet 
its expenditure and at the time of presenting the Budget 
we indicate what the borrowing from here will be. That Is 
the fiscal deficit number. As my colleague said, we had 
left for ourselves a head room but since then, of course, 
the Government has decided to announce a fiscal stimulus 
package. I came to this House with a supplementary and 
the House was pleased to vote a supplementary which 
involved about As. 1,05,000 crore of additional cash 
expenditure. Since the, the rrime Minister has announced 
another fiscal package. we would have to see how the 
revenues behave but if it requires some more borrowings, 
I do not think that is a cause for concern. If the fiscal 
deficit say crosses 3 per cent of GOP, It is not a cause 
for concern in the current year because in this year we 
should not worry too much about the fiscal deficit. This 
Government has brought down the fiscal deficit from 4.5 
per cent to 2.5 per cent as per Budget papers. Suppose 
it crosses this year three per cent, it is not a matter for 
worry and I have always said remember what Paul 
Krugman, Noble Laureate said: 'This is not a year for 
any country to worry about the fiscal deficit. We have to 
stimulate the economy.' 



17 Oral AnswtHS AGRAHAYANA 21, 1929 (Saktl) 10 Questions 18 

DR. C. KRISHNAN: Sir, this question has something 
to do with extemal affairs. It may not be relating to finance 
but our hon. Prime Minister is present here and he Is 
the most responsible person to answer my question. 
Kindly allow me to record the question. Fierce fighting is 
going on in Sri Lanka in which Tamilians of India origin 
are being killed ... (lnlBl7ZlpUons) 

MR. DEPUTY·SPEAKER: No. It is not allowed. 
Nothing will be recorded. 

... (InlsnupUons)' 

MR. DEPUTY·SPEAKER: That is not going to be 
recorded. 

... (/n/tll7Zlp/ions)' 
.. 

MR. DEPUTY-SPEAKER: Dr. Krishnan, nothing Is 
going on record. 

... (Inlsl7Zlph'ons) 

SHRI N.S.v. CHITIHAN: Sir, how is it relevant? 

MR. DEPUTY·SPEAKER: I agree with you. This is 
not relevant. 

... (In/sl7Zlph'ons) 

MR. DEPUTY·SPEAKER: This is not going on record. 
have already said that this is not being recorded. Dr. 

Krishnan, you are wasting your time. Whatever yc u have 
said is not on record. 

'" (In/sl7ZlpUons)' 

SHRI RUPCHAND PAL: Sir, the fact is that the fiscal 
stimulus already announced is considered to be too 
inadequate both by the industrial lobby as well as by the 
common people who are at the receiving end. In the 
backdrop of the severe sufferings of the common people 
and the artificial FRBM Act which is standing in the way 
for more public expenditure both at the Centre and at 
the State level, I would like to know from the hon. 
Minister-because the Government Is considering a 
situation in regard to the level of debt etc. both, external 
and internal, to be at comfortable level and also 
considered to be at number one position amongst 
57 large economies-if the Government is considering 

"Not recorded. 

amendment of the FRBM Act to enable the Central and 
the State Governments to facilitate more public 
expenditure to alleviate the sufferings of the common 
people. 

SHRI P. CHIDAMBARAM: Sir, with great respect to 
the hon. Member, I would like to submit that this is not 
a very wise suggestion. The FRBM Act was passed by 
Parliament. It was notified by the UPA Government shortly 
after we took office. It is the FRBM Act which has brought 
about a great degree of diSCipline in public expenditure . 
Without diSCipline in public expenditure this country's 
economy could not be placed and cannot be placed on 
a sound footing. This year if we breach the FRBM target, 
we will report to the Parliament. That does not mean 
that the FRBM Act requires an amendment or a repeal. 
I think, the FR8M Act is a long-term measure. It is in the 
interest of the country. If we breach the FRBM target we 
will come back and report to Parliament. 

SHRI KIREN RIJIJU: Sir, the statement of the former 
Finance Minister that the ratio of the total debt with the 
GOP is comfortable is not actually so. This question 
addressed to the PMO, is being answered by the Finance 
Ministry and is being explained by the Home Minister. I 
do not have any objection to this because this is a 
collective functioning by the Council of Ministers . 

Sir, My question is regarding the external debt. The 
fact is that it is increasing. But In the recent past, the 
value of the dollar has depreCiated and we believe that 
the rate must be coming down because of this. So, what 
are the steps that the Government is taking in this regard? 

SHRI P. CHIDAMBARAM: Sir, I think, the hon. 
Member is referring to a number of issues which are not 
quite related to each other. My friend mentioned that 
amongst 57 countries, India ranks number one. I will 
give you the numbers. Gross External Debt position by 
original maturity country comparison-57 large economies 
have been considered. India's external debt as a 
proportion of GOP Is 18.9 per cent. Now, the 57th country 
is Ireland with 995.8 per cent. A country as large as the 
United States is 100 per cent; the United Kingdom is 
420 per cent. Therefore, in terms of external debt as a 
proportion of GOP amongst 57 large economies, we are 
the best placed. That is because our economy was not • quite fully integrated with the global economy and only , 
recently over the last 15-16 years we have opened up. 
Therefore, our external debt as a proportion to GOP 
places us in a very comfortable position. 
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What the hon. Member is asking about is the External 
Commercial Borrowing Policy. The External Commercial 
BorroWing Policy is decided by the Govemment after 
consultation with the Reserve Bank of India. There are 
times when we need to put a cap on external borrowings. 
There are times when we have to be liberal. For example, 
last year in 2007 we put certain tight cap on external 
commercial borrowings because the capital flows were 
abundant. 

This year because of the global meltdown, capital 
flows have slowed down and in order to allow Indian 
companies to access capital at a low cost, we have 
liberalised the extemal commercial borrowing rules. But 
this will depend upon the state of the economy and the 
state of the world's economy. 

Stata Financial Corporations 

·203. DR. K.S. MANOJ: Will the PRIME MINISTER 
be pleased to state: 

(a) the objectives behind the setting up of the State 
Financial Corporations (SFCs); 

(b) whether the package for restructuring the liabilities 
of SFCs has been worked out by the Union Govemment 
in association with Small Industries Development Bank of 
India (SIDBI), State Govemments and the SFCs; and 

(c) if so, the details of SFCs benefited therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) A statement is laid on the Table of 
the House. 

(a) State Financial Corporations (SFCs) were set up 
under the State Financial Corporations Act, 1951 with 
the prime objective of providing medium and long term 
credit to small and medium scale industries. 

(b) and (c) GOI in consultation with SIOBI had 
formulated a restructuring package for SFCs in August 
2003. The effective implementation of these relief and 
concessions necessitated commensurate measures by 
State Govemments and SFCs. The salient features of 
the package were: 

(i) Interest on all outstanding loans of SFCs would 
be reduced by 2%. 

(ii) A rebate of 2% in rate of interest would be 
provided by SIOBI for all future refinance. 

(iii) A moratorium of one year should be given for 
repayment of eXisting dues. 

(Iv) To deter payment of all interest by SIOBI, on 
SIOBI bonds, amounting to Rs. 174 crore per 
annum for a period of 10 years. 

In addition. SFCs were advised to bring down their 
NPAs to le88 than 10% and to also downsize. 

In line with the above package announced by the 
GOI, 11 SFCs (in Andhra Pradesh (APSFC), Deihl (DFC), 
Haryana (HFC), Himachal Pradesh (HPFC), Kerala (KFC), 
Kamataka (KSFC), Madhya Pradesh (MPFC), Rajasthan 
(RFC), Tamil Nadu (TIIC). Uttar Pradesh (UPFC) and West 
Bengal (WBFC) entered into tripartite agreement with 
SIOBI and the respective State Govemments. 

Dr. K.S. MANOJ: Sir, State Rnanclal Corporations 
(SFCs) were set up under the State Financial Corporation 
Act, 1951 with the prime objective of providing mediUM 
and long term credit to small and medium scale 
enterprises. 

Sir. in our country, the Ministry of SME Is the nodal 
Ministry dealing with the micro, small and medium 
enterprises. Actually, SIOBI is the nodal financing agency. 
Some of the guidelines put forward by SIDBI are not 
favourable to the functioning of the State Financial 
Corporations. 

Sir, recently Rs. 7,000 crore restructuring package 
was announced by the Govemment of India, by the SME 
Ministry. In that restructuring package, only short term 
loans were available to the SMEs. As far as financial 
corporations are concemed, they are providing medium 
and long-term credit to small and medium scale 
enterprises. The short term loan is only for 90 days and 
within 90 days no small scale entrepreneur can raise a 
small scale industry. 

So, I would like to know from the hon. Minister 
whether the Govemment would considering to provide 
medium and long-term credit to the State Financial 
CorporatiOns so that they can provide loan to the medium 
and small scale enterprises. 

SHRI PAWAN KUMAR BANSAL: Sir the present 
question relates to the State Financial Corporations and 
the steps taken by the Govemment along with the SIOBI 
to revive those and to enable them to serve the purpose 
for which they were set up. The recent package is 
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different from the initiatives or the steps taken by the 
Government to see that the State Financial Corporations 
are able to play the role which was assigned to them 
under the State Financial Corporations Act. 

Sir, out of these 17 State Financial Corporation-and 
for that matter 18 with the splitting of the Madhya Pradesh 
into Madhya Pradesh and the Chhattisgarh-11 entered 
into a Memorandum of Understanding with the SIDBI. 
None of them, for that matter, has complained about 
this. The net worth of most of them has increased after 
the intervention of the SIDBI in this matter. The first phase 
of five years, in most of them Is about to be completed 
in March, 2009 and thereafter the question as to on 
what terms you would review the Memorandum of 
Understanding with them would arise. 

DR. K.S. MANOJ: The State Financial Corporations 
were not allowed to mobilize funds. The Kerala State 
Financial Corporation has put forward a proposal for 
mobilizing funds from NRls in the foreign countries 80 

that when they return to India, they can start some small 
scale industries. 

So, I would like to know whether the Government 
would consider this proposal from the State Financial 
Corporation of Kerala. 

SHRI PAWAN KUMAR BANSAL: Sir I would like to 
make one point clear with utmost humility that the State 
Financial Corporations are not banks as they are 
understood. These were created to provide refinance. The 
SIDBI would provide refinance to the State Financial 
Corporations which lend to the small scale industries. 
The Govemment is committed to that. In view of the role 
that the small scale, the medium and micro enterprises, 
for that maner, also have played in the economy of the 
country, the Govemment is committed to see that these 
enterprises continue to thrive. 

MR. DEPUTY-SPEAKER: Shri Raghuveer Singh 
Koshal-not present. 

NREGS 

+ 
*204. SHRI P. KARUNAKARAN: 

SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

<a) the details of the funds sanctioned and released 
during the current ye.r under the National Rural 
Employment Guarantee Scheme <NREGS), State-wise; 

(b) the details of the works competed by the various 
States under the scheme during the current year; and 

(c) the a ..... ment of the Government about the 
overall implementation of the Scheme 80 far during the 
year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT <SHRI CHANDRA SEKHAR 
SAHU): <a) to (c) A statement is laid on the Table of the 
House. 

S""""nt 

<a) State-wise details of funds released so far during 
the current financial year are given in Annexure I. 

(b) State-wise details of number of completed worka 
SO far during the current year are given In Annexure II. 

(c) NREGA has been proved to be an historic and 
revolutionary Act by legally guaranteeing employment 
opportunities to rural households across the country. So 
far, during the current year (up to October, 2008) 3.11 
crore households have been provided employment 119.96 
crore peraondays of employment has been generated 
which inctudes 30% for SCs, 25"10 for STs and 50"10 for 
women. The Act provides that minimum 60"10 of the 
expenditure should be towards wage. to the unskilled 
workers. However, during the current year, so far 70"10 of 
the total expenditure has been towards wages to the 
unskilled workers. The Act accords high priority to works 
relating to water conservation and water harvesting. So 
far, around 50".4 of the total works have been taken up 
under water conservation and water harvesting sector. 

NREGA has been leveraged for financial Inclusion 
88 wages are to be paid to the NREGA workers through 
Post Office and Bank accounts. So far, 4.92 crore 
accounts of NREGA workers in Post Offices/Banks have 
been opened. Payment of wages through Postal/Bank 
accounts has inculcated a habit of savings amongst th" 
NI1EGA workers. Insurance of NREGA workers has 
become a part of Janshree Bima Yojana with effect from 
15.7.2008. 
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NREGA has induced transparency and accountability 
in governance. A Web baaed MIS www.nrega.nic.in has 
been implemented which places all the data relating to 
financial and programme performance in public domain. 
95.48 lakh muster rolls have been verified. Field 
verification of 2.29 lakh works has been completed at 
the district level and 14.07 lakh works have been 
inspected at block level. Social Audit has been held in 
1 .59 lakh Gram Panchayats. 

NREGA has strengthened Panchayati Raj Institutions 
(PRls). PRls are principal authorities for planning and 
implemanta.O\on of the Scheme. At least, 50"10 of works in 
terms of its costs under a scheme is required to be 
implemented through Gram Panchayats (GP). Dedicated 
staff has been placed for implementation of NREGA. 

NREGA has also resulted in capacity building of field 
functionaries and grass root institutions. So far 1.92 lakh 
Gram Rozgar Sahayaks have been appointed in the GPs 
out of which 163832 have been trained under NREGA. 
At the Block level, 5454 Programme Officers have been 
appointed and 5067 have been trained; 23196 technical 
staff has been appointed out of which 19687 have been 
trained. Besides, 12325 non-technical staff has aIao been 
appointed and 11238 have been trained. Further, 7.19 
lakh PRI functionaries and 6.17 lakh Vigilance and 
MonitOring Committees members have also been trained 
under NREGA. 

Reports indicate that implementation of NREGA has 
resulted in increase in wage negotiation capacity of wage 
eamers and has reduced distress migration of labourers 
to big cities. Implementation of NREGA has had a positive 
impact on agricultural productivity, improved irrigation 
facilities and recharging of water tables. 

SI.No. 

1. 

2. 

3. 

Annexure I 

e,mlra/ funds rs/68Ssd to NREGA districts 
during 2008-09 

States Rs. in lakh 

2 3 

Andhra Pradesh 241745.17 

Arunachal Pradesh 1715.89 

Assam 50087.39 

1 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

2 

Bihar 

Chhattisgarh 

Gularat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

3 

86344.29 

101691.46 

7513.5 

7607.71 

20134.34 

8035.36 

112267.1 

25275.1 

11646.72 

260263.32 

Maharashtra 10495.81 

Manipur 19011.08 

Meghalaya 3780.87 

Mizoram 11009.47 

Nagaland 8500.47 

Oriesa 42622.97 

Punjab 4819.19 

Rajasthan 404035.63 

Sikkim 1299.29 

Tamil Nadu 92869 

Tripura 30405.5 

Uttaranchal 6813.79 

Uttar Pradesh 190914.23 

West Bengal 55684.72 

Andaman and Nicobar Islands 702.75 

Dadara and Nagar Haveli 45.1 

Daman and Diu 

Lakshadweep 

Pondicherry 

Chandigarh 

Goa 

Total 

21.86 

34.26 

419.44 

20 

139.21 

1817nl.99 

24 
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AnnexulYl /I 

DtJt.1Is 01 COI'17IiIeItld ..0. duling 2008-og (up to Octobw, 20(8) 

Stat. Rural Flood ContJoI water Drought Micro Provilian d Renovation of lM1d Any OIlIer 
ConnectIvIty and ConeeMtIan PTofing irrigation InIgIIIon TradIIIonII Development AdMty 

Protection and Wiler WOIks IICIIIIy to land Water ~ 
Harvllting Owned by bocieI byMRD 

SClSTIBPlJ 
IAYUnd 
RIIorm 

beneIIciaJII8 

2 3 4 5 6 7 8 9 10 

Andhra Pradesh 4326 1109 50175 4387 15782 8634 9968 55782 0 

Arunachal Pradesh 37 14 7 30 24 0 0 4 0 

Alum 1384 623 242 119 195 41 169 329 2 

Bihar 11937 2595 6239 642 33n 470 3430 1201 21 

Chhattisgam 6732 214 2797 715 685 7965 3792 10726 0 

, Gujarat 896 871 11580 4242 44 1383 574 169 324 

Haryana 440 43 233 379 79 4 120 146 0 

Himachal Pradesh 4705 811 909 62 726 174 385 227 109 

Jammu and Kashmir 431 403 110 3 n 22 68 86 3 

Jhal1<hand 9282 263 14606 512 604 8753 1967 4429 0 

Kamataka 1109 673 4952 1007 275 5415 1274 6899 8 

Kerala 652 6390 1865 297 1529 167 208S 1455 0 

Madhya Pradesh 74n 260 11105 6549 1031 54658 2191 24738 0 

Maharashtra n 4492 168 3 109 m 1217 20 

Manipur 329 1690 47 277 49 3 4 34 0 

Meghalaya 310 26 502 273 49 4 91 123 0 

Mizoram 673 83 35 3 2 12 351 0 

Nagaland 78 57 784 273 102 0 31 442 0 

Orilsa 1258 7 1589 33 63 97 473 7 16 

Punjab 49 15 8 99 0 0 15 0 0 

Rajasthan 5104 294 n18 712 1192 V975 3041 752 5 

Sikkim 63 59 2 12 18 2 7 3 
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2 3 .. 
Tamil Nadu 1279 46 791 

Tripura 3168 1002 1280 

Uttar Pradesh 16123 2687 5935 

Uttranchal 81 560 1419 

West Bengal 8928 2626 4611 

Andaman and Nicobar Islands 0 0 0 

Dadra and Nagar Haveli 0 0 0 

Daman and Diu 0 0 0 

Goa 0 0 0 

Lakshadweep 0 0 0 

Pondicneny 0 0 0 

Chandigarh 0 0 0 

Total 86908 23222 134013 

SHRI P. KARUNAKARAN: Sir, the NREGS is a noble 
project that we have implemented in our country. In my 
constituency, I visited many of the places. The workforce 
that we see is women-folk who account for 90 to 95 
percent. Of course, it is a very positive step. The norms 
prescribed for the implementation of the Scheme is 
uniform. Uniformity is good. But, at the same time, the 
needs and demands of each State differ. The Govemment 
of Kerala has submitted some representations in view of 
the creation of more jobs and also the creation of assets. 
More items can be included. The suggestion of the 
Government of Kerala was to include the watershed 
function, Which is most important with regard to the 
agricultural sector, marginal farmers, pady cultivation, etc. 
If we can include these items in the norms, they would 
create more employment opportunities. I think the 
Government has suggested that more employment 
opportunities could be created and also agricultural 
productivity could be increased. Through you, Sir, I would 
like to know from the hon. Minister whether the 
Government has gone tRr:ough these suggestions. If so, 
what is the approach of the Government to these 

suggestions? 

5 

0 

945 

8525 

331 

3713 

0 

0 

0 

0 

0 

0 

0 

34308 

6 7 8 9 10 

1059 0 2976 2 0 

3271 2162 3368 6045 6783 

1248 5297 5566 3255 881 

319 21 97 89 49 

1628 757 3nO 1554 0 

0 0 0 

0 0 0 0 '0 

0 0 0 0 0 

0 0 0 0 0 

0 0 0 0 0 

0 0 314 0 0 

0 0 0 0 0 

33431 124113 46058 120028 8194 

{Ttanslalion} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speaker Sir, hon. Member has just now mentioned about 
watershed, provision for which is already there in It. It 
has been provided in the laws and work is already In 
progress in the lands of the beneficiary farmers belonging 
to the Scheduled Castes/Scheduled Tribes and lAY, who 
grow paddy on their private land. Land development and 
Irrigation work has already been completed on 17 per 
cent land. Irrigation facilities have been provided for the 
land of people belonging to Castes and Scheduled Tribes. 
Every kind of work may be done there. It has been 
provided that new things could also be added in it, In 
consultation with the State Government. When a proposal 
comes from the State Government we consider It. 

(English) 

SHRI P. KARUNAKRAN: In the Statement given by 
the hon. Minister, it is found that the performance of 
many of the States is not satisHactory. it is not only that. 
They have not made any accounts or submitted any 
accounts. What are the reasons for these lapses? What 
are the measures that the Government has taken for 
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scrutlnlsation or monitoring? Has the Govemment any 
report In respect of the States waich have made poor 
performance? 

[Translllfion} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speaker, Sir, National Rural Employment Guarantee Act 
is applicable on 2 lakhs 78 thousands panchayats and 
614 districts but the Implementation of the programme 
varies state-wise, district-wise and panchayat-wise in some 
cases. Hence, it is difficult to state that the position of 
One State is good or bad; but over all It is a revolutionary 
and poverty-oriented programme, through which 3 crore 
11 lakh families have got employment. Order this 
programme money is being deposited In the account of 
poor through the provision of Rs. 10000 crore and they 
are getting money and they have been provided food 
security. Poor people have got a solid me'" to face the 
poverty. Therefore, we are making holistic approach for 
all places. Wherever leniency of State or districts is 
noticed, we keep constant contact with the State 
Govemment. All efforts, such as people's awareness, 
generation, people's participation, strict vigilance, 
monitoring, and transparency are important part of It. The 
provision of Right to Information Act already exists in 
National Rural Employment Guarantee Act. Therefore, 
Right to Information is being used. There is provision of 
social audit. The attention of civil (National Legal Service 
Authority) society and judges has also drawn towards 
NALSA. 

Hon'ble Judges and Advocates in the entire country 
have organized meetings for National Rural Employment 
Guarantee. It has drawn the attention of intellectuals, 
economists, SOCiologists from all over the world. It is being 
studied and it is going to be very successful. Its objective 
is being achieved. We have made efforts to overcome 
the bottlencks wherever these exists. We are getting co-
operation from hon. Members also. We need more co-
operation from them to implement this revolutionary and 
poverty-oriented programme properly, so as to eradicate 
poverty and unemployment from the nation. 

SHRI SHAILENDRA KUMAR: Mr. Deputy Speaker Sir 
the way hon. Minister speaks fluently and gives 
clarification, that does not replicate In reality. 

MR. DEPUTY-SPEAKER: Did you get answer of your 
quation or not? 

SHRI SHAILENDRA KUMAR: If you go to the villages, 
then reality could be known. 

Sir, as per the data for the year 2008-09 i.e. current 
fiscal year presented by hon. Minister, Rs. 190914.23 
lakh have been allocated to Uttar Pradesh. The fact is 
that the condition of Uttar Pradesh is pathetic. if you 
conduct survey particularly in four districts i.e. Kaushambi, 
Allahabad, Pratapgarh and Fatehpur through you own 
agency, you will come to know the factual position. The 
funds provided for National Rural Employment Guarantee 
scheme there are embezzled In full by the local 
representative. The entire funds are being accumulated 
in their accounts and the schemes framed by Gram Sabha 
are not being implemented at all. I would like to ask 
through you as to whether he has any action plan to 
take it to the village level and implement the proposals 
given by Gram Sabha.? 

DR. RAGHUVANSH PRASAD SINGH: Sir, there is 
provision for the same under Employment Guarantee 
Scheme itself. As per powers conferred to Gram Sabha, 
i.e. Village Assembly, under Article 243 of Constitution of 
India, all the schemes would be passed by it only. 
Programme is placed before it and there is a provision 
to provide all the informations to Gram Sabha. There are 
loopholes in some cases in the implementation of the 
Act. Whenever any hon. Member. draws the attention 
towards that, we get it enquired, but there is provision in 
the law itself and all the powers have been conferred to 
Gram Sabha. Panchayatiraj institutions have been 
strengthened, their capacity building Is In process. There 
is provision of dedicated technical, non-technical staff in 
each Pa,nchayat. All the states have implemented It, there 
are loopholes at some places I do accept it. It is no, that 
we are conceding the shortcomings, rather we are making 
efforts with the co-operation of all to remove the some. 
I believe that the shortcomings being mentioned by hon. 
Members are going to be removed shortly. 

/English} 

SHRI S.K. KHARVENTHAN: Mr. Deputy-Speaker, Sir, 
the hon. Minister has given details of completed wor1<s 
during 2008-09 up to October, 2008. In the States of 
Tamil Nadu, on rural connectivity, the number of works 
completed is 1,279. On flood control and irrigation the 
number is 46; on water conservation and water harvesting 
79 works have been completed; on minor irrigation 1,059 
works have been completed, on renovation of traditional 
water bodies the number of works taken up is 2,976; on 
land development, the number of works completed is 2. 

, 
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I would like to submit that there is a provision for 
irrigation facility to be provided to land owned by the 
Scheduled Castes, Scheduled Tribes, BPL, lAY and land 
reform beneficiaries, but the number of works taken up 
under this category is 'Zero'. I would like to know whether 
the Government is aware that the Government of Tamil 
Nadu has not selected or has not implemented any 
programmes for these categories of people. If so, I would 
like to know whether the Government will instruct the 
Government of Tamil Nadu to select beneficiaries among 
Scheduled Castes, Scheduled Tribes, BPL, lAY and land 
reform beneficaries by giving them financial assistance 
for providing irrigation facility to land owned by these 
people. 

/Translation} 

DR. RAGHUVANSH PRASAD SINGH: Sir, there are 
already provisiOns for irrigation and minor irrigation and 
wherever needed panchayat-wise plans are made by the 
people. Therefore, we have given state-wise details, as 
per the demand of the hon. member. Peak period for 
third phase has just started, demand is maximum during 
the months of December to June and accordingly more 
work is done. It has just started. When hon. Member 
says that less irrigation projects have been taken up we 
repeatedly say to the State Govemment that our top 
priorities are water conservation, irrigation, plantation, land 
development and Panchayatl Raj Institutions should be 
instructed to give priority to these kinds of schemes 80 

that common farmers are benefited. Farmers of all the 
categories i.e. Scheduled Castes, Scheduled Tribes or 
general will be benefited by water conservation and when 
irrigation facilities are available in villages all formers will 
be benefitted. 

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Deputy 
Speaker, Sir, the Minister had constituted a committee of 
Members of Parliament to investigate the irregularities in 
this scheme, but even today there is loot every where in 
'NREGA'. Hon. Minister gives very detailed answers. 
Whether he is aware of the fact that the amount allocated 
to the states reaches the right place or not. Hon. Minister 
himself represents Bihar. Minimum funds are being 
allocated to that state. I would like to ask from hon. 
Minister as to whether he has formulated any special 
scheme to give relief to the people of such flood affected 
areas in Bihar, completely ruined due to flood. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speaker, Sir, hon. Member has said that I give long reply. 

I do not give detailed answer, but give appropriate answer. 
I answer according to the question. He said that less 
funds are being allocated to Bihar. I would like to tell 
him that this is demand driven scheme. 

Whereas other states are spending rupees 100 crores 
per district, Bihar has been allocated Rs. 400-500 crore, 
Even then, they have not been able to distribute Rs. 
400-500 crore in 38 districts. Even Job cards have not 
been distributed as per the requirement there. Hence I 
would like to request all the honourable Members to 
encourage their respective state governments for this. 
Honourable Member Sahanawaj Hussain Ji should also 
encourage the state government to implement this 
programme with full vigour. I write three letters in a month 
to the Chief Minister and ask him why the state of Bihar 
is legging behind. A lot of incentives can be given there 
to benefit the poor and check the distress migration. But 
I can not do anything other than writing to Chief Minister. 
We have a right to hold the release of funds, but we are 
not holding it. We want that the state government should 
itself spend money in the flood-affected areas. The Prime 
Minister held a meeting in order to provide relief to the 
flood-affected areas and a delegation of representatives 
of all parties also called on him. At that time, the Ministry 
of Rural Development made a separate provision for the 
flood-affected areas. We got a provision particularly for 
the flood-affected areas by making an amendment in the 
National Rural Employment Guarantee Act in order to 
cleanse the sand which were filled in the fields there. 
Besides this, 58,000 houses were sanctioned under the 
Indira Awas Yozana but the state government did not 
utilize this scheme and even a single house was not 
constructed. I have written dozens of letters in this 
regard ... (lnterruptions). They should listen to It, I am 
replying ... (Inlanuplions) 

SHRI SYED SHAHNAWAZ HUSSAIN: No relief is 
being given anywhere. All the funds are being 
diverted ... (Interruptions) 

MR. DEPUTY-SPEAKER: The Minister is replaying, 
please listen to it. 

DR. RAGHUVANSH PRASAD SINGH: He has raised 
the question, therefore, he should listen to the 
repty ... (Interruptions). 

MR. DEPUTY-SPEAKER: You, please sit down. 

. .. (Interruptions) 
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SHRI KHARABELA SWAIN: The question is not about 
the Indira Awas Yozana. 

DR. RAGHUVANSH PRASAI;> SINGH: He had raised 
the issue of flood-affected areas. 

MR. DEPUTY-SPEAKER: Any way, Mr. Minister the 
question was not related to the Indira Awas Yozana. 

DR. RAGHUVANSH PRASAD SINGH: Honourable 
Member raised the question about flood-affected areas. 
While replying to him I told that the Government has 
made separate provision In the National Rural Employment 
Guarantee Act for the Flood-affected areas. We are 
repeatedly asking the state govemment for this. Till now 
there is a provision in the law that the people belonging 
to the respective panchayat will only get employment, 
but we suggested that the people who had become 
displaced in the flood-affected areas, and are staying in 
any camp or mega camp, if any poor persons wants to 
work there, he can do so and we have made such kind 
of provision after making an amendment in the legislation. 
He has raised question about the flood-affected areas, 
so, we .have allotted 58,000 houses for the displaced 
people there under the Indira Awas Yojana, but not a 
single house has come into use. In the same manner, 
Rs. 800 crore have been provided for the roads damaged 
due to floods. But till now we have not received even a 
Single reply regarding the repairing of the 
road ... (lntenuplions). When he has asked the question, 
its appropriate reply will be given and he must listen to 
that. .. (Inlt1nuplions). 

·SHRI SHARANJIT SINGH DHILLON: Thank you, 
Hon. Deputy Speaker, Sir. When the National Rural 
Employment Guarantee Scheme (NREGS) was launched 
by the Government, it was claimed that this scheme will 
prove to be a boon for the country. Tan claims were 
made at that time regarding providing employment to a 
large number of people. However, in Ludhiana, Ferozepur, 
Faridkot, Moga, Kapurthala and other districts of Punjab, 
not a single person has been provided employment under 
this scheme. The facts speak for themselves. The 
Govemment website will corroborate what I have said. If 
benefit Is to provided to the people under this scheme, 
separate surveys should be conducted under this scheme 
in all the states. Different states have different set of 
problems. The problems of Punjab are different from 
Haryana, Andhra Pradesh and Kerala. hence, state-specific 
surveys should be conducted to provide relief to people 
under this scheme. If this scheme is continued in its 
present form, no state will benefit out of it. 

·English translation of the speech originally delivered in Punjabl. 

{Englishj 

MR. DEPUTY-SPEAKER: Mr. Minister, there Is no 
n8C888i1y to answer. 

rrlllnsl6tionj 

KUMAR I MAMATA BANERJEE: Mr Deputy Speaker, 
Sir, their programme of providing employment for 100 
days is very good, but I had received an information in 
my state after the result of the panchayat election that 
West Bengal govemment of the state have not been 
providing any work to the panchayats for the last 
6 months. The whole work has been locked in the 
computer. 100 days work, once locked In the computer, 
has not been started as yet, he should start It. It is said 
in Delhi that we have locked it in the computer and it 
will not be opened before January. Recently, there was 
movement of tribals, even they are not able to get 100 
dayslwork. He has worked for the tribals, minorities, 
women and the poor. In my state, there was tribal 
movement for 80 many days but even today they do not 
get 100 days' work. So he should instruct his department 
to open the lock of computer for the state of West Bengal. 
In Midnapur district (East) our members of the Zila 
Parishad met the OM, but the OM there is not allowing 
to excute any work. He says that the work has been 
locked and 100 days' work will not be accomplished. So, 
could he please Instruct to open the lock. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speaker, Sir as regards the question raised the Kumari 
Mamata Banerjee, we will ask state govemment of West 
Bengal about the status of that district. 

KUMARI MAMATA BANERJEE: Please get the lock 
opened. 

DR. RAGHUVANSH PRASAD SINGH: Whether the 
lock Is there Is not, presently I do not know about it. 

SHRI SHARANJIT SINGH DHILLON: I have not got 
my reply. 

MR. DEPUTY SPEAKER: You have not asked any 
question. 

{Englishj 

What is your question? 

/TIllnslah"onj 

What is your Quostion? 

,. 
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/English} 

"SHRI S.IARANJIT SINGH DHILLON: Sir, there is 
an urgent need to change the way in which this scheme 
is working, otherwise people of Punjab and other states 
will not gain anything from this scheme. 

{Transllltion} 

Dr. RAGHUVANSH PRASAD SINGH: Employment is 
given only on the basis of demand. 

MR. DEPUTY-SPEAKER: He wanta to say that the 
situation in different there, the situation there In different 
from other parts of the country. Could you please adopt 
such a formula so that the people there could also get 
employment. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speaker, Sir, I understand that situation of districts there 
1& different as compared to other states. If there is demand 
of labour there only then the work will be given. There 
is an Employment Guarantee Programme to avoid 
migration but H the labourers get more wages elaewhere 
in comparison to that of the Employment Guarantee 
Programme, they will not prefer work under this scheme 
and we are happy that the poverty is being alleviated. 
The Employment Guarantee Programme is going to 
provide work at a time when there 1& no work elsewhere. 
The people who come within the purview of that 
programme, get work. But the workers of my state i.e. 
Bihar work in the state of Punjab. Then how can we find 
labourers thera. 

/English} 

MR. DEPUTY-SPEAKER: Now, we go to next 
auestion-a. No. 205. 

Dr. Satyanarayan Jatiya-not present. 

Shri Vijoy Krishna-not present. 

Q. No. 206. Shri Mahavlr Bhagora. 

{Translation} 

Wind Energy Generation 

"206. SHRI MAHAVIR BHAGORA: 
SHRI VARKALA RADHAKRISHNAN: 

Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

·Engllsh translation of the speech originally delivered In Punjabi. 

(a) the number of wind energy planta functioning In 
the country as on date the quantum of power being 
generated therefrom, State-wise; 

(b) the amount of assistance provided by the Union 
Govemment to each State for setting up of these plants 
during the last three years; 

(c) whether the Union Government has received any 
proposals from the State Govemments for setting up of 
such plants In their States; 

(d) H so, the details thereof, State-wise; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) to (e) A Statement is laid on the 
table of the House. 

Statement 

Wind Power Projects with an aggregate Installed 
capacity of 9522 MW have been set up In the country till 
30th September, 2008. These projects have generated a 
total of 52.424 billion units of electriCity. State-wise details 
are given in Annexure. 

Grid interactive wind energy projects are being set 
up In the country commercially with private sector 
investment without any direct financial U8istance or capIIaI 
subsidy from the Government. The proposals for setting 
up such commercial private sector wind power projects 
do not require any clearance from Govemment of India. 

The Govemment, however, encourages setting up of 
wind power projects in the country by providing fiscal 
incentives such as conceasional import duty on certain 
components of wind electriC generator, excise duty 
exemption, ten years tax holidSY on income generated 
from wind power projects, benefit of accelerated 
depreciation and loan from Indian Renewable Energy 
Development Agency (IREDA). Technical support, including 
detailed wind resource assessment to identify further 
potential sites, is provided by the Centre for Wind Energy 
Technology (C-WET) , Chennai. This apart, preferntial tariff 
Is being provided for wind power by potential States. 
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SlII .. wI.. wind power lnatalled cepaclty and 
cumulative generation (upto 30.1.2001) 

SI.No. State Cumulative Installed Cumulative 
capacity (MW) Generation 

(biHion unita) 

1. Andhra Pradesh 122.5 1.338 

2. Gujarat 1414.7 4.413 

3. Kamataka 1166.4 5.661 

4. Kerala 18.0 0.047 

5. Madhya Pradesh 187.7 0.488 

6. Maharashtra 1823.9 7.358 

7. Rajasthan 673.0 2.320 

8. Tamil Nadu 4115.8 30.820 

Total 9522.0 52.424 

SHRI MAHAVIR BHAGORA: Sir, is there any 
difference between the coat of setting up wind power 
projects and Hydro power projecta and will you Implement 
these wind power projects more in atates having huge 
potential of it? I would like to know whether the production 
cost of wind power project is more or less. 

SHRI VILAS MUTTEMWAR: Sir, the coat of both the 
Micro hydro and the Wind power projects is equal, but 
the wind power project includes concessions to like 
accelerate depreciation etc., due to which comparatively 
more investment takes place it . Investment is made only 
in the private sector for both of the projects. 

WRITTEN ANSWERS TO QUESTIONS 

{Tl'llnslalionJ 

Demand and Supply of Power 

*205. DR. SATYANARAYAN JATIYA: 
SHRI VIJOY KRISHNA: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government has made any 
assessment of the total demand and supply of power 
from various sources for agricultural, industrial and 
domestic sectors separately in the country; 

(b) if so, the details thereof, State-wise and sector-
wi8e; 

(c) whether the Govemment propoees to formulate 
any action plan to meet the growing requirement of power 
of these sectors in the country; and 

(d) H so, the details thereof and the steps taken! 
proposed to be taken by the Govemment in this regard? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (d) The state-wise and sector-wise 
forecast for electricity consumption in the terminal year of 
11th Plan (2011-12), according to the 17th Electric Power 
Survey (EPS) published by the Central Electricity Authority 
(eEA), is given at Statement I. The forecast of electricity 
requirement at the bus-bars of power stations to meet 
the forecasted consumption in various StateslUTs is given 
at Statement II. 

The National Electricity Policy envisages ·Power for 
all by 2012" and per capita availability of power to be 
increased to over 1000 units by 2011-12. The achieve 
this objective, a capacity addition target of 78,700 MW 
has been set by the Planning Commission during the 
11 th Plan. On the basis of the latest aaaessment, capacity 
addition of 79,790 MW is feasible during the 11th Plan, 
out of which 11,322 MW has been commissioned till 30th 
November, 2008 and balance capacity of 68,468 MW is 
under construction. With this capacity addition, demand 
for power on all India basis Is likely to be fully met by 
the terminal year of the 11 th Plan. The State-wise and 
Sector-wise details of capacity addition during the 11 th 
Plan are given at Statement III. 

The strategies adopted to meet the requirement of 
electricity in the country are given below: 

(i) A capacity addition target of 78,700 MW from 
conventional energy sources and 15,000 MW 
from new and renewable sources has been set 
for the 11 th Plan. 

(Ii) Development of a number of Ultra Mega Power 
Projects of 4,000 MW each under competitive 
bidding. 

(Iii) Hamessing surplus captive power into the grid. 
A capacity of 12000 MW of captive power is 
likely to be added to the system during 11 th 
Plan. 

(Iv) Development of approximately 10,000 MW 
capacity through the merchant power plant 
initiative. 

t' 
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(v) Launching of 50,000 MW hydro initiative for 
accelerated development of hydro power in the 
country. The preliminary feasibility reports of 162 
projects totaling 48,000 MW were prepared, out 
of which n projects with total capacity of about 
37,000 MW 'or which first year tariff was 
expected to be less than Rs. 2.50 per unit, were 
selected for execution. These projects are to be 
allotted for execution by the host State 
Govemments. 

(vi) Rigorous monitoring of capacity addition of the 
on-going power generation projects. 

(vii) Sensitizing the industry to the needs of 
increasing manufacturing capacity and widening 
the vendor base for Main Plan equipment and 
Balance of Plants like Coal Handling Plant, Ash 
Handling Plant, Ash Handling Plants, Water 
Treatment Plant, etc., by organizing international 
conclaves, regional wort<shops, etc. Other areas 
like advance procurement of critical materials and 
tie up of necessary funds before construction 
are also being addressed. 

St8'ement I 

(viii) Development of an exteneive network of high 
voltage transmission commensurate with the 
capacity addition programme and new inter-
regional transmission capacities through the 
development of a National Grid. 

(ix) Energy Conservation and energy efficiency 
through Demand Side Management (05M) and 
end user initiatives. DSM is being encouraged 
through energy labeling and star rating for 
promoting energy efficient appliances as well as 
consumer guidance. 

(x) Bachat Lamp Yojana has been launched to avail 
of COM benefits and promote the use of CFL 
in lieu of incandescent bulbs. 

(xi) Energy Conservation Building Cocle has been 
formulated and released for encouraging the 
construction of energy efficient buildings and use 
of appropriate materials. 

(xII) Ensuring availability of funds through . Power 
Finance Corporation (PFC) and Rural 
Electrification Corporation (REC) so that viable 
projects are not hampered. 

AI/India and Stale/lJT wiSil EIBcIricsI Ensrgy Consumph'on During 2011-12 

In Million Unit 

State Domestic Commercial Public Public Irrigation- LT HT Railway Non-
Consumers Lighting Water Wofb Pumpsetsl Industries Industries Traction Industrial 

State Tube'lVellsi Consumers 
Irrigation (HT Bulk 
Scheme Supply) 

2 3 4 5 6 7 8 9 10 

0eIhi 14096 6730 314 439 72 3021 1217 n4 544 

Haryana 6064 1805 64 680 10955 1an 5955 293 946 

Himachal Pradesh 1139 502 19 606 93 627 430S 0 326 

Jammu and Kashmir 3497 916 92 538 306 454 1208 0 1069 

Punjab 10392 3552 179 513 15699 3821 12453 171 649 

Rajasthan 9657 2948 357 1526 10081 3241 8219 393 0 

Uttar Pradesh 23339 4304 604 994 9474 4724 9063 2018 4388 
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Uttaranchal 

Chandigath 

Sub Total (NA) 

Goa 

Gujarat 

Chhattllgarh 

Madhya Pradesh 

Maharashtra 

Dadara and Nagar Haveli 

Daman and Diu 

Sub Total (WR) 

Andhra Pradesh 

Kamalaka 

Kerala 

Tamil Nadu 

Lakshadweep 

Pondicherry 

Sub Total (SR) 

Bihar 

Jharkhand 

Orissa 

West Bengal 

Andaman and Nicobar Islands 

Sikkim 

Sub Total (EA) 

Assam 

Manipur 

Meghalaya 

Nagaland 

2 

2297 

766 

71246 

818 

11285 

3996 

10978 

23528 

80 

73 

50754 

16035 

6532 

7251 

25495 

22 

657 

55971 

9940 

5512 

9162 

11663 

169 

96 

36373 

3801 

352 

564 

242 

3 

1135 

485 

223n 

396 

5140 

604 

2162 

9133 

81 

59 

17574 

5024 

4348 

2832 

7399 

10 

164 

19766 

540 

382 

841 

3109 

58 

46 

4918 

480 

25 

263 

30 
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4 

67 

20 

1716 

78 

341 

63 

307 

1621 

13 

12 

2435 

1644 

1201 

358 

957 

2 

21 

4181 

42 

87 

81 

326 

12 

51 

586 

23 

6 

5 

12 

5 

250 

49 

5594 

354 

1478 

142 

967 

2783 

7 

3 

5732 

940 

3211 

406 

1768 

o 
38 

6363 

313 

100 

258 

575 

2 

4 

1250 

103 

25 

55 

7 

6 

838 

4 

47519 

34 

16683 

2024 

10134 

15764 

13 

5 

44857 

26049 

16099 

384 

14082 

o 
146 

56761 

1871 

123 

530 

1227 

o 
o 

3751 

88 

6 

o 

7 

196 

'JJJ7 

18168 

169 

11445 

744 

1403 

9299 

638 

325 

24023 

5755 

5957 

1092 

9489 

2 

175 

22468 

360 

381 

528 

1509 

8 

31 

2809 

426 

52 

20 

51 

8 

1760 

251 

44430 

1896 

17972 

8570 

8022 

28683 

3494 

2104 

70742 

15223 

7606 

3813 

13158 

o 

2469 

42270 

1323 

10663 

7962 

13484 

o 
9 

33441 

862 

38 

698 

130 

9 

o 

o 

3649 

o 
766 

948 

2160 

2929 

o 
o 

6803 

1900 

57 

75 

835 

o 
o 

2867 

540 

1116 

515 

1423 

o 
o 

3593 

o 
o 
o 
o 

10 

o 
46 

7967 

o 
315 

o 
o 
o 
o 

o 
315 

196 

229 

135 

518 

o 

7 

1086 

o 
o 

485 

312 

29 

4 

800 

324 

102 

180 

73 

42 

" 
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2 3 4 5 8 7 8 9 10 

Triptn 528 66 13 101 142 go 0 0 0 

Arunachal PrIdeIh 150 86 30 10 0 11 0 0 0 

Mizoram 201 13 22 38 6 6 4 0 17 

Sub Total (NER) 5836 964 109 340 243 657 1731 0 696 

Andaman and Nic:obar Islands 169 58 12 2 0 8 0 0 29 

Lakshadweep 22 10 2 0 0 2 0 0 0 

Total ·(All India) 220372 65666 9043 19281 152931 68135 192614 16913 10893 

NA-Northem Region. 
WR-Weatem Region 
SR-Southem Region. 
ER-Eastem Region 
NER-North-Eastem Region. 

sr...",.", " 2 3 

All Inclia snd StllMllJT-wistl FonIc6sI 01 E/tIt:t1'aI Chhlltilglm 21785 3565 EntIIfIY RsquitwntInI .nd PtMk LOild .1 Po",," SMIion 
Bus BIll'll wling 2011-12 (UIiIItitIs only) Madhya Pradesh 49338 8462 

SIateIUT Energy Requirement Peak Load Maharashtra 125661 21954 
(MU) (MW) 

DacIara and Nagar Haveli 5042 na 
2 3 Daman and Diu 3005 552 

Delhi 38293 6092 Sub Total (WR) 294860 47108 

Haryana 38417 6839 Andhra Pradesh 89032 14721 

Himachal Pradesh 9504 1611 KamatIka 53540 8826 

Jammu and KashmIr 11202 2063 Kerala 19230 3528 

Punjab 60489 11000 Tamil Nadu 87222 14224 

Rajasthan 48916 8482 Pondicheny 4419 683 
Uttar Pradesh 79268 13947 

Sub Total (SA) 253443 40367 

Uttaranchal 844S 1533 
Bihar 19905 3807 

Chandlgarh 2308 420 
Jharkhand 23408 4296 

S&b Total (NRl 294841 48137 
Orilla 27149 4459 

Gal 4583 721 
West Bengal 41020 7407 

Gujlrat 86445 14374 
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2 3 2 3 

Sikklm 320 83 MizorIm 398 115 

Sub Total (ER) 111802 9088 Sub Total (HER) 13329 2537 

Assam 7585 1443 laIInds 0 0 
Mlnlpur &32 203 AndamIn and NIcobar 344 n 
Meghalaya 2101 428 Lakahadwlep 40 11 
Nagaland 698 152 

Total (All Incia) 968659 152746 
Tripura 1229 282 

NR-Northem Region. WR-Westem Region. SR-Southem Region. 
Arunachal PradeIh 386 116 ER-eut.m Region, 

NER-North-Eastem Region, 

sr.tementll 

SUlTII1NIty of arp.cAy AddtIcn for Li/rely Bt1ntIfII6 Dtuing 11111 PIMI 

(Figures in MW) 

SI.No. StatealUTs Central State Sector Private Total 
Sector Sector 

2 3 4 5 6 

1. Delhi 0 1500 108 1608 

2. Haryana 1500 1800 0 3300 

3. Himachal Pradesh 2763 210 1462 4435 

4. Jammu and Kashmir 449 450 0 899 

5. Punjab 0 500 540 1040 

6. Rajasthan 690 1790 1080 3560 

7. Uttar Pradesh 980 2000 2200 5180 

8. Uttarakhand 1520 304 330 2154 

9. Chandigarh 0 0 0 0 

Sub Total Northem Region 7902 8554 5720 22176 

10. Chhattisgarh 3980 1250 1600 6830 

11. Gujarat 0 2782 5368 8150 t' 

12. Maharashtra 740 2500 1450 4690 

13. Madhya Pradesh 520 1210 1720 3450 
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2 3 4 5 6 

14. Goa 0 0 0 0 

15. Daman and Diu 0 0 0 0 

16. Dadara and Nagar Haveli 0 0 0 0 

Sub Total Western Region 5240 n42 10138 23120 

17. Andhra Pradesh 1000 2444 1275 4719 

18. Karantaka 440 1480 1615 3535 

19. Karala 0 160 0 160 

20. Tamil Nadu 4000 1962 0 5950 

21. Puducherry 0 0 0 0 

Sub Total Southern Region 5440 6036 2890 14366 

22. Bihar 3070 0 0 3070 

23. Jharkhand 3050 0 0 3050 

24. Orissa 0 150 600 750 

25. Sikkim 610 0 1299 1809 

26. West Bengal 4242 2720 250 7212 

Sub Total Eastern Region 10872 2870 2149 15891 

27. Arunachal Pradesh 2600 0 0 2600 

28. Assam 750 37 0 787 

29. Manipur 0 0 0 0 

30. Mizoram 0 0 0 -0 

31. Meghalaya 0 124 0 124 

32. Nagaland 0 0 0 0 

33. Tripura 726 0 0 726 

Sub Total North Eastern Region 4076 161 0 4237 

34. Andaman and Nicobar Islands 0 0 0 0 

35. Lakshadweep 0 0 0 0 

Total 33530 25363 20897 79790 

Note: The capacity of Central Generating Stations is allocated to the beneficiary StateS/Union Territories in accordance with the 
preVllllng guidelines for aHocation of power. 
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IEngll8h} 

Total CI.an VlllagealDiatricta under TSC 

207. SHRI K.J.S.P. REDDY: 
SHRIMATI JHANSI LAKSHMI BOTHCA: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether Government has declared many villages! 
districts In the country as total clean villages/districts under 
total Sanitation Campaign (TSC); 

(b) If so, the details thereof, State-wise; 

(c) whether any assessment has been made by the 
Government about the level of performance of the Scheme 
so far; and 

(d) if so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) Yes, Sir. 
To add vigour to the sanitation campaign, an incentive 
for fully sanitized and open defecation free Gram 
Panchayats, Blocks, and Districts called the 'Nirmal Gram 

Particulars Gram Panchayat 

Population as Less 1000 2000 
per census than to to 
2001 1000 1999 4999 

Award 0.50 1.00 2.00 
Money 
(Rs. in lakh) 

The Nirmal Gram Puraskar has received tremendous 
response in the field. First NGP award was distributed in 
2004-05, in which 38 Gram Panchayats and 2 
Intermediate Panchayat were found eligible and were 
awarded the NGP. In 2005-06, this number increased to 
760 Gram Panchayats and 9 Intermediate Panchayats. 
In 2006-07, 4,945 Gram panchayats and 14 Intermediate 
Panchayats were given the Nirmal Gram Puraskar. In 
2007-08, 12,075 Gram Panchaysts and 105 Intermediate 
Panchayats have been given the Nirmal Gram Puraskar. 
The State-wise details are given in the statement 
enclosed. 

5000 
to 

Puraskar' (NGP) has been approved as a component of 
Total Sanitation Campaign. Gram Panchayats, Intermediate 
(Block) Panchayats and Districts Panchayats, which have 
achieved 100% &antiation coverage are considered for 
the incentive, If the following conditions are fulfilled; 

• All households in the Panchayati Raj institution 
(PRI) area must have access to individual toilets 
or to community complexes. 

• All schools and Anganwadls must have toilets. 
All coeducational schools above primary level 
must have separate urinals and toilet blocks for 
boys and girls. 

• Complete elimination of open defecation within 
the boundaries of the PRI. Nobody, including 
floating population, defecates in the open and 
child faeces are disposed of in toilets. 

• All water sources to have proper platforms and 
drainages around them. 

• Proper mechanism for Solid and Liquid Waste 
Management (SLWM). No garbage dumping and 
water logging within the boundaries of the PRI. 

The award money is given to the PRls, based on a 
population criterion, which is as follows: 

Intermediate District Panchayat 
Panchayat 

10,000 Upto 50001 Upto More 
and 50000 and 10,00,000 than 

above above 10,00,000 

4.00 5.00 10.00 20.00 30.00 50.00 

(c) and (d) Mid term review of Total Sanitation 
Campaign was conducted by Agriculture Finance 
Corporation in 2004. Among other things, it pointed out 
that adoption of toilets was only 61.5% and it was felt 
that there was need to revise the unit cost and some 
other parameters of the programme. It also mentioned 
that there was need to improve IEC activities including 
mass media campaign. It was felt that there was need to 
encourage those involved in the programme at the grass' , 
root level and efforts should be made to increase their 
capacity to deliver. It also recommended provisions of 
super structure for Individual households and extending 
financial incentives therefore. 
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Baaed upon the recommendationa, the unit coat of 
Individual Hoaehold Latrine <IHHL) wu revised upwards 
and Is presently at Rs. 2500 per unit and Rs. 3000 for 
difficult and hilly areas. A new component of Solid & 
Uquid Waste Management was Introduced as part of TSC 
and a concept of revolving fund was Introduced to 
encourage APL families to build toilets. 

A study was commissioned through UNICEF In 2008, 
to assess whether the spirit, principles and quality of the 
NGP are maintained during the scale up of the TSC. 
The main objectives of the impact assessment study 
includes whether the principles of NGP have been 
sustained In existing awarded PRls InclUding the open 
defecation free environment and whether the process was 
socially inclusive and how the NGP award has influenced 
other sanitation related activities and overall social 
development In the awardee PRls. The study was carried 
out in 162 NGP awarded Gram Panchayats across six 
study States i.e. Andhra Pradesh, Chhattisgarh, 
Maharashtra, Tamil Nadu Uttar Pradesh and West Bengal. 
These included 37 NGP awarded GPs from 2004-05 and 
125 NGp awarded GPs from 2005-06 selected on a 
random basis. 

This Report shows that 85 percent houaeholdo have 
access to individual, community or shared toilets. The 
main reasons for non use of toilets includes unfinished 
installations and lack of a super structure. It also shows 

that With introduction of NGP, there has been a good 
achievement In most states with respect to Totai Sanitation 
Campaign which leads to almost 70 percent people using 
toilets. A majority of schools (96 percent) have toilets 
and 89 percent have urinals, with separate urinals for 
girls and boys in 84 percent of schools. The emphasis 
on solid and liquid waste disposal were lacking in more 
than half the GPs and households visited and this requires 
further improvements through creating adequate 
infrastructure such as drains and waste bins, and creating 
awareness through social mobilisation. The analysis of 
primary data suggests that there is a positive linkage 
between social mobiisation and performance of various 
sanitation indicators. The NGP award has helped in 
scaling up the TSC to a great extent and helped in 
Improving sanitation practices. There Is, however a need 
for better monitoring and verification process. 

Based on this report, all six States have been asked 
to take corrective action to ensure sustalnbility of NGP 
status in the awarded villages. Also, the verification 
procell for NGP has been strengthened to Include a 
sample re-verlficatlon proce.. by membe... of earlier 
awarded NGP villages. The award money is also now 
released in installments, after ascertaining the sustainability 
of the nirmal status. As part of the ongoing process of 
monitoring and evaluation of schemes, a further evaluation 
of NGP has been initiated. 

sr.,.",."t 

StsltJ-wistI Numb6r of PllnchllYllts IIWIII'titKI Ihs Nil7T1lll Gram Puraskllr 

Slate ~ ~ 2006-07 2007~ 

Gram IrUnnecIaIe Gram I/Mnne(IaIe Gram Intermeciate Gram Int8lTlllKiate DiIbId 
Panchayal Panchayal Panchayal Panchayat Panchayat Panchayal Panchayal Panchayal PRhayai 

2 3 4 5 6 7 8 9 10 

Andhra Pradesh 10 143 660 

Arunachal Pradesh 2 4 

Assam 3 14 

Bihar 4 39 156 

Chhattisgarh 13 90 288 

Gujarat 4 576 739 

Haryana 60 798 
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2 3 4 5 6 7 8 9 10 

Himachal PradHh 22 245 

Jammu and Kashmir 12 

Jharkhand 12 142 

Karnataka 121 453 

Kerala 6 220 6 600 81 4 

Madhya Pradesh 190 520 

Maharashtra 13 381 1974 4301 2 

Manipur 

Meghalaya 11 

Mizoram 3 8 

Nagaland 8 

Orissa 8 33 94 

Punjab 22 

Rajasthan 23 141 

Sikklm 27 137 4 

Tamil Nadu 12 119 296 1474 5 

Tripura 36 46 30 

Uttar Pradesh 40 488 729 

Uttrakhand 13 109 160 

West Bengal 10 134 8 468 7 328 14 

Total 38 2 760 9 4945 14 12075 105 6 

Waiving-Off Debt of Farmera by Banke (c) if so, the reasons therefor; 

*208. SHRI SUGAIB SINGH: (d) whether the Government has provided funds to 
SHAI L. RAJAGOPAL: the banks under the scheme; 

Will the PRIME MINISTER be pleased to state: 
(e) if so, the details thereof; 

(a) the amount of loan waived-off so far under the 
(f) whether the Government proposes to Increase the • debt waiver scheme, bank-wise; " debt relief amount from As. 60,000 crores; and 

(b) whether the banks are still attaching the properties 
of farmers covered under the said scheme; (g) if 80, the detail thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) The bank-wise amount of loan waived, 
including the amount of relief to other farmers, under the 
Agricultural Debt Waiver and Debt Relief (ADWDR) 
Scheme 2008 is given in the enclosed Statement. 

(b) and (c) No case of attachment of properties of 
farmers covered under the ADWDR Scheme by the banks 
has come to the notice of the Government. 

(d) and (e) Out of Rs. 25,000 crore to be reimbursed 
to the lending institutions in 2008..()9 as the first instalment, 
so far Govemment has released Rs. 15,000 crore. The 
balance Rs. 1 D,DO? crore will be released shortly. 

(f) and (g) As per the provisional bank-wise data 
received from the lending Institutions, the total amount of 
debt waiver and debt relief is Rs. 86,569.22 crore against 
the initial estimate of Rs. 60,000 crore in February, 2008. 
The final figures will be available only after the Statutory 
Audit of the lending institutions. 

Statement 

AgncuHufll/ Dsbl Wsn.r snd Osbl Rillisf SchtHntI, 
2008 Bsnk-wiss figUtrlS (pmvisionll/) 

(Rs. in crore) 

SI.No. Name of the 
~.~ Bank 

Total eligible waiverl 
Relief 

~ .......................................................................................... --
1 2 

1. Allahabad Bank 

2. Andhra Bank 

3. Bank of Baroda 
I. 
t·4. 
'" 
~ .•. 
s· 6. . 
~ 7. 

'. ~. 
i 9. 

Bank of India 

Bank of Maharashtra 

Canara Bank 

Central Bank 

Corporation Bank 

Dena Bank 

3 

1520.54 

1014.16 

921.69 

1342 

574.45 

1631.17 

2135.61 

183.18 

156.57 

1 

10. 

11. 

12. 

13. 

2 

Indian Bank 

Indian Overseas Bank 

OBC 

PNB 

14. PSB 

15. Syndicate Bank 

16. Union Bank 

17. United Bank 

18. UCO Bank 

19. Vijaya Bank 

20. State Bank of India 

21. State Bank of BJ 

22. State Bank of Patiala 

23. 

24. 

25. 

26. 

27. 

State Bank of Hyderabad 

State Bank of Mysore 

State Bank of Travancore 

State Bank of Indore 

State Bank of Saurashtra 

28. lOBI 

Total 

29. RRB & Cooperatives 

30. Urban Cooperative Bank 

31. Private Sector Banks 

32. Local Area Bank 

Grand Total 

/TflInslsUonj 

3 

709.51 

791.47 

537.07 

2033 

152.19 

1060.34 

979.49 

262.22 

667.81 

227.12 

10341 

797.24 

319.89 

878.09 

414.09 

358.41 

427.33 

176.45 

60.02 

30672.11 

35368.31 

5.06 

522.57 

1.17 

66569.22 

Self-Help Groupe under SGSY 

209. SHRI HANS RAJ G. AHIR: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 
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(a) the total number of Self-Help Groups (SHGs) 
constituted under the Swamjayanti Gram Swarozgar 
Yojana (SGSY) during the last three years and the current 
year, State-wise; 

(b) whether financial assistance is provided to the 
above Groups by the Government; 

(c) H 80, the total financial assistance provided to 
these Groups during the said period, State-wise; and 

(d) the steps taken by the Government to create 
awarenees about the above scheme? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) The total number 

of Self-Help Groups (SHGs) constituted under the 
Swamjayantl Gram Swarozgar Yolana (SGSY) State-wise, 
during 2005-06, 2006-07, 2OO7-OS end the current financial 
year 2008-09 (upto October, 2008), Is given In enclosed 
Statement I. 

(b) and (c) Yes, Sir. The financial assistance provided 
to the swarojgaries, including the members of SGHSs, 
under SGSY during 2005-06, 2006-07, 2OO7-OS and the 
current financial year 2008-09 (upto October, 2008) is 
given In enclosed statement II. 

(d) The Ministry of Rural Development makes 
continuous efforts to create awareness about the Schemes 
through print, electronic and outdoor publicity using various 
modes of communication. 

BYtement I 

No. of SHGs FonntKf during 2005-06 to 2OOl/-O9 (upto Oct, 08) under SGSY 

SI.No. StatealU. T. 2005-06 2006-07 2007-08 2008-09 (upto Oct'OS) 
No. of SHGs No. of SHGs No. SHGs No. of SHGs 

formed formed formed formed 
during during during during 

the year the year the year the year 

2 3 4 5 6 

1. Andhra Pradesh 30633 19921 71926 86717 

2. Arunachal Pradesh 96 110 65 6 

3. Assam 21066 15511 14333 13568 

4. Bihar 20692 17977 14005 10530 

5. Chhattlsgarh 3171 2819 3934 3029 

6. Goa 156 145 103 60 

7. Gujarat 5065 4051 4901 2790 

8. Heryana 2303 2120 2261 1594 

9. Himachal Pradesh 523 497 965 476 

10. Jammu and Kashmir 635 518 918 229 

11. Jharkhand 6851 8881 14668 4389 

12. Kamataka 4019 7271 7226 4047 

13. Kerala 5581 6549 1789 615 
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2 3 4 5 6 

14. Madhya Pradesh 7262 21600 23141 12746 

15. Maharashtra 19608 20785 29678 18339 

16. Manipur 705 767 627 123 

17. Meghalaya 1000 1660 1428 465 

18. Mizoram 131 146 229 129 

19. Nagaland 307 334 383 282 

20. Orissa 18741 16032 16403 5102 

21. Punjab 1052 509 757 391 

22. Rajasthan 3218 5076 7952 89537 

23. Sikkim 377 444 379 203 

24. Tamil Nadu 70830 37475 19061 6354 

25. Tripura 1918 1396 2410 3243 

26. Uttar Pradesh 13573 16884 29351 18239 

27. Uttaranchal 540 66 27 85 

28. West Bengal 35953 36590 37423 14818 

29. Andaman and Nicobar Islands 47 28 68 2 

30. Daman and Diu 

31. Dadara and Nagar Haveli 0 

32. Lakshadweep 4 8 

33. Pondicherry 261 163 269 113 

Total 276414 246309 306688 298221.46 

Stlltement II 

Financial progress under SGSY during 2005-06 to 2008·09 (upto Oct, 08) 
(Rs. in lacs) 

SI.No. StaIesIU. T. 2005.()6 ~7 

Total Total Total Total Total Total Total Total 
Release Credit Subsidy Investment Release Credil SuabiItf inYasIment 
(CenIre+ Disburaed cisbrused (Crecit + Subsidy) (Centre + Disbrused Diabursed (Credit + Subsidy) 

State) Slate) 

2 3 4 5 6 7 8 9 10 

1. AncIua Pradesh 6994.81 15054.18 5556.52 20610.7 8453.19 47173.34 7133.47 54306.81 

2. AnKIIdIII Pradesh 183.89 140.15 142.61 282.76 220.00 173.92 141.27 315.19 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

2 

Assam 

Bihar 

ChhaI\isgIIh 

Goa 

Gujarat 

Haryana 

HimIc:tIII PnIdeIh 

Jammu and Kashmir 

Jharlchand 

Kamataka 

Kerala 

Mad1ya PradeIh 

Maharllhlra 

Maipur 

~ya 

Mizoram 

Nagaland 

Orissa 

PIqab 

RIjuIhan 

SIIdcim 

Tamil Nadu 

Tripura 

lJIIar Prade8h 

Uttaranchal 

West Bengal 

Andaman and Nicobar IaIInda 

Deman and Diu 

Dadara and Nagar Haveli 

3 

7036.97 

16378.94 

3494.12 

39.14 

2661.43 

1529.98 

584,49 

881.99 

4883.35 

4770.n 

2397.09 

7604.85 

9965.02 

184.34 

387.90 

166.31 

215.90 

8199.34 

864.85 

3549.49 

198.45 

8255.53 

1246.97 

22744.62 

2008.67 

7478.84 

6.25 

0.00 

0.00 
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6000.59 

20959.12 

4983.545 

95.11 

5351.65 

3544.966 

2324.57 

2048.6 

7522.912 

7944.018 

3479.49 

14242.41 

11744.66 

212.98 

135.88 

58.98 

114.95 

10697.45 

1315.06 

10302.804 

179.35 

7181.371 

1498.116 

39606.84 

3197.1 

2252.39 

o 
o 
o 

5 

3812.98 

11087.01 

3008.87 

37.24 

2312.40 

1427.26 

555.34 

532.90 

4789.88 

4055.90 

1808.98 

6900.85 

6906.10 

81.18 

110.85 

116.09 

125.10 

5948.07 

550.34 

2839.78 

134.64 

2380.47 

915.41 

22041.43 

1609.37 

1614.98 

6.90 

0.00 

0.00 

6 

9813.57 

32048.128 

7972.415 

132.35 

7664.05 

4972.23 

2879.91 

2581.5 

12312.787 

11999.914 

5288.47 

20143.26 

18650.76 

294.16 

246.73 

175.07 

240.05 

16645.52 

1665.4 

13142.586 

313.99 

9561.842 

2413.527 

61648.27 

4806.47 

3867.37 

6.9 

o 
o 

7 

8716.08 

15213.93 

4127.78 

58.33 

2939.97 

1739.90 

625.17 

909.82 

6021.33 

5486.64 

2649.95 

8750.47 

11655.34 

307.35 

360.00 

155.25 

314.97 

8984.68 

838.20 

4309.02 

201.22 

693921 

1433.49 

28549.70 

1414.69 

8368.96 

0.00 

0.00 

12.50 

8 

8852.49 

17823.578 

7149.576 

103.33 

4883.48 

3829.74 

1625.66 

2247.03 

6613.374 

8499.589 

3929.92 

14973.87 

1442.78 

289.25 

165.39 

66.86 

74.4 

14006.n 

2485.71 

12560.492 

165.15 

8911.07 

1555.536 

41121.15 

2005.84 

3161.11 

o 
o 

4.34 

to Out!l8ti0n8 

9 

5115.20 

10746.14 

3728.05 

41.99 

2117.93 

1350.22 

427.91 

582.86 

,4425.84 

3921.08 

1986.79 

6408.53 

8109.20 

293.98 

173.30 

73.51 

153.53 

6219.98 

986.13 

3489.12 

131.83 

344224 

729.45 

21743.27 

1042.99 

2254.15 

6.10 

0.00 

1.99 

10 

13967.69 

28669.72 

10875.622 

145.32 

6981.41 

5179.963 

2053.57 

2829.89 

1103924 

12420.671 

5915.71 

21382.4 

22551.98 

58323 

338.69 

140.36 

227.93 

20226.75 

3471.84 

16049.613 

298.78 

12353.306 

2284.986 

62864.42 

3048.83 

5415.26 

6.1 

o 
6.33 

62 
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2 

32. 

33. 

Total 

SI.No. S1aIK'I.J .T. 

2 

1. Andhra PrIdeIh 

2. ArunIchII PrIdeIh 

3. A88am 

4. Bihar 

5. Ctlhattlagarh 

6. Goa 

7. Gujaral 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharaahtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. 

DECEMBER 12, 2008 

3 4 5 6 7 8 

0.00 3.9 1.55 5.45 0.00 8.9 

100.00 142.93 71.98 214.91 150.00 237.79 

122593.91 182316.07 90482.98 272799.05 137907.12 229121.43 

Total 
Release 
(Crit+ 

Stale) 

11 

Toial 
Creel 

DiIbIned 

12 

Toial Total 
&aidy. InveaImInI 

cIsbruaed (Creel! + SIaidy) 

13 14 

Total 
Release 
(en. + 

S1aIe) 

15 16 

12034.53 2n63.26 5337.21 33100.47 7328.46 17816.49 

336.82 127.55 412.87 540.42 186.94 8.75 

16155.80 13207.21 8074.07 21281.28 7335.52 18159.768 

14283.84 1584.45 9681.32 24785.n 10300.34 10817.533 

6252.53 10028.494 4883.66 14912.154 4726.63 5024.468 

80.78 121.98 38.09 160.07 73.90 57.65 

4458.95 6326.54 3061.59 9388.13 2850.01 3406.92 

2573.n 5399.063 2042.62 7441.683 1880.43 1866.378 

985.82 2166.046 503.73 2669.78 864.63 1218.655 

1070.58 2435.358 616.40 3051.755 585.01 628.962 

9912.28 8858.61 5442.61 14301.22 6262.25 4752.215 

8878.10 15447.1 6704.19 22151.29 5330.03 6264.288 

3980.49 6536.41 2851.32 9387.73 2614.96 3189.97 

12998.44 26557.7105 15322.03 41879.741 8332.85 8910.68 

17271.04 21599.83 11285.02 32884.65 10613.39 8669.66 

208.32 lSS.7 141.90 297.6 297.66 1.5 

548.52 186.96 237.90 424.86 251.08 45.59 

293.31 87.93 122.07 209.996 206.39 37.35 

431.78 32.97 76.13 109.1 247.71 58.17 

84 

9 10 

4.45 13.35 

125.77 363.56 

97106.10 388226.52 

(R.. in lacs) 

2006-07 

Total Total 
SuIbidy iIMeImenI 

DiIbIned (Crecil + SIiIIidy) 

17 18 

8.85 17.6 

5299.17 23458.935 

8408.36 19225.893 

2209.28 7233.745 

18.40 76.05 

1656.71 6063.63 

635.10 2501.481 

311.87 1530.522 

137.37 786.333 

3322.84 8075.059 

2498.20 8762.488 

1311.01 4500.98 

3730.08 12640.783 

4658.74 

5.58 

83.03 

53.80 

96.52 

13328.4 

7.08 

128.615 

91.15 

153.69 

13002.89 1n38.54 7856.81 25595.35 83.59.67 926.43 450.02 1378.45 
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2 11 12 13 

21. Punjab 12434.30 3156.56 1175.91 

22. Rajasthan 6763.57 13605.953 3881.65 

23. Sikkim 303.93 203.35 163.51 

24. Tamil Nadu 10567.26 14510.032 5827.21 

25. Tripura 2346.60 1473.826 1341.69 

26. Uttar Pradesh 39196.55 55552.52 27842.31 

27. Uttaranc:hal 2158.12 3140.45 1362.58 

28. West Bengal 13091.33 4310.56 2736.04 

29. Andaman and Nicobar Istands 6.25 0 5.38 

30. Daman and Diu 0.00 0 0.00 

31. Dadera and Nagar Haveli 0.00 0 0.00 

32. Lakshadweep 0.00 41.47 15.80 

33. Pondicheny 150.00 174.57 66.73 

Total 201596.48 276030.80 128910.34 

Fake Companle. LI.ted In Stock Exchange. 

*210. SHRI HARISINH CHAVDA: 
SHRI JIVABHAI A. PATEL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment is aware that many fake 
companies are listed in the various Stock Exchange in 
the country; 

(b) if so, the total number of such companies detected 
during last three years, State-wise; 

(c) whether the Govemment has taken steps to help 
investors in recovering their investment made In such 
companies; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 

,\"'t 
14 15 16 17 18" 4 

4332.47 626.78 823.64 364.69 1188.33 

17487.602 4599.33 5417.01 1613.82 7030.83 

366.86 171.64 153.77 104.28 258.05 

20337.238 11915.99 3174.548 1911.98 5786.24 

2815.512 1M3.21 747.4294 469.77 1217.1968 

83194.83 27825.40 46469.17 23985.61 70454.n8 

4503.03 1672.07 1469.606 660.18 2129.786 

7046.6 9361.22 3858.4738 3163.05 7021.51911 

5.38 0.00 0 1.13 1.13 

0 0.00 0 0.00 0 

a 0.00 0 0 

57.27 12.50 0 0.00 0 

241.3 100.00 23.19 7.87 31.06 

404941.14 135875.98 154698.26 71061.83 225760.09 

OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Securities and Exchange Board of 
India is not aware of any "fake" companies which are:' 
listed on Stock Exchanges. Stock Exchanges have In 
place eligibility criteria and detailed procedure for listing. " 
of companies. However, there are some companies fau.,-
inter-alia, to comply with the Iistins1filing requirements of 
the Stock Exchanges and Registrar of Companies (ROC) 
for a period of two years and are not found at their 
registered office address at the time of inspection done 
by the Stock Exchange. These companies are categorized 
as "vanishing companies· as per the criteria identified by. ' 
the Coordination and Monitoring Committee (CMC), a joint 
mechanism of SEBI and the Ministry of Corporate Affairs 
(MCA). SEBI has reported that, during the last three years, 
eight companies have been included in the list of 
"vanishing companies·. All these companies belong to the 
state of Andhra Pradesh. 

(c) to (e) Action is not possible under the provisions • , 
of the SEBI Act 1992 and under the provisions of the 
sections of the Companies Act 1956, delegated to SEBI, 
for recovery of investment in equity of companies. 
However, as a' part oi penal actions, SEBI has so far 
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passed orders against 102 vanishing companies and 391 
promoters/directors debarring them from accessing the 
capital market for a period of five years. 

{English} 

BSUP and IHSDP 

*211. SHRI ABU AYES MONDAl: Will the Minister 
of HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) the housing and Infrastructural facilities created 
under Basic Services to Urban Poor (BSUP) and 
Integrated Housing and Slum Development Programme 

(IHSDP, during 2008-07 and 2007-08; 

(b) whether the Govemment has fixed any target! 
deadline for the same; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY AllEVIATION 
(KUMARI SEWA): (a) The Govemment has sanctioned 
265 projects under Basic Services to Urban Poor (BSUP) 
and 419 projects under Integrated Housing and Slum 
Development Programme (IHSDP) covering housing and 
Infrastructurel facilities for the urban poor during 2006-07 
and 2007-08 with the details as under: 

Scheme 

Year 

No. of projects 

Total Project Cost 
(Rs. Crore) 

Central Share 
approved (Rs. crore) 

No. of Dwelling 
Units approved 

BSUP 

2006-07 

151 

8796.16 

4435.87 

435788 

(b) and (c) It Is estimated that by the end of the 
Mission period, I.e. 2011-2012, about 12 lakh houses for 
the urban poor would be constructed under BSUP and 
IHSDP. By 30.09.2009 (mid-term) it is expected that 3 
lakh houses would be completed and another 2 lakh 
houses would be in progress. 

NCRPB 

*212. SHRI REWATI RAMAN SINGH: Win the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) the achievement of the National Capital Region 
Planning Board (NCRPB) so far, sector wise; 

(b) the difflCuhies faced by the Board In realising its 
objectives; 

IHSDP 

2007-08 2006-07 2007-08 

114 194 225 

7926.02 1938.00 2062.87 

3975.84 1404.56 1459.48 

296559 144415 114649 

(c) whether the Government has prepared any 
Integrated scheme for NCR In regard to transportation, 
water sharing etc; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) As 
per functions stipulated under Section 7 of the NCR 
Planning Board Act, 1985 National Capital Region 
Planning Board (NCRPB) has prepared the following 
plans: 

Regional Plan-2001 

Functional Plan on Transport, Power, 
Telecommunications, and Industry. 

Regional Plan 2021 
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Participating States of U.P. and Rajasthan have 
prepared Sub-Regional Plans for their respective sub-
regions. In addition Master Plans for 25 towns were 
prepared by the participating States. 

As per the provisions of the NCAPB Act, 1985 the 
policies and proposals of the Aegional Plan, Sub-Regional 
Plan, Functional Plans and Project Plans . are to be 
Implemented by the participating States and Union 
Territory. 

Project Financing by the NCAPB: 

NCAPB has provided interest bearing loan for 
214 projects with a total estimated cost of As. 
13942 crores to the participating States and their 
agencies. A loan amount of Rs. 5299 crores 
has been approved and As. 3490 crores has 
been released. States have Incurred an 
expenditure of As. 5302 Cror. upto September, 
2008. 

• Work on 154 projects has been completed and 
work on 60 projects is in progress. 

Sector-wise projects sanctioned are as follows: 

Water supply-32 Nos. 

Sewerage/Solid waste management-28 Nos. 

Transport-37 Nos. 

Power-14 Nos. 

Land development-97 Nos. 

Others-6 Nos. 

(b) One of the major difficulties is the shortage of 
financial resources. The provision of infrastructure 
(availability and upgradation) requires huge Investments. 

·The reply to point (II) under heading 'Project Financing by the 
NCRPB ........ of part (8) of the question was subsequently 
corrected through 8 correcting statement made In the Houae on 
19.12.2008 and It has been corrected as under:-

For Read 
Work on 154 projects Loan release by NCRPB In 154 
has been completed Projects has been completed and 
and work on 60 projects on remaining 60 projects, loan 
Is In progress releases are under progress, as 

per the requirements of the 
Implementing agencies based on 
progreaa of expenditure. 

As per Regional Plan-2021, As. 1,94,903 Crores (Year 
2001 prices) are required for development of core 
infrastructure In NCR. This does not include the cost of 
construction of th.... dams for water supply for the region 
and second phase of transport network development 
proposed in the Aegional Plan-2021. These investments 
have to be made by the participating State Governments 
and concemed Central Ministries and their agencies! 
departments. 

The allocation for the 11th Plan to the NCA Planning 
Board is As. 900 Crore and during 2007-08, As. 100 
crore was released and during 2008-09, an allocation of 
As. 50 crore has been made and As. 37 crore stands 
released to the Board so far. 

(c) and (d) NCA Planning Board has prepared 
Regional PIan-2021 which inter alia provides detailed 
policies and proposals for the development of integrated 
schemes for transport and water sectors. The detailed 
schemes and projects are to be prepared by the 
participating State Governments, concemed Ministries and 
their agencies. 

Anganwlldl Centre. 

·213. SHAI SUBAATA BOSE: 
SHAI HITEN BAAMAN: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) the number of Anganwadi and Mlnl-Anganwadi 
centres functioring in each State as on date; 

(b) the details of the facilities being provided in these 
Anganwlildi and Mlni-Anganwadl centres; 

(c) the details of funds spent on the centres during 
the last three years, year-wise; 

(d) whether the Union Govemment hes received any 
request from the State Govemments for setting up of 
additional Anganwadi Centres; and 

(8) if so, the details thereof and the decision taken 
by the Union Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHAIMATI 
RENUKA CHOWDHUAy): (a) State-wise details of number 

,. 
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of Anganwadl and Mlnl-Anganwadl Centree functioning are 
given In the encloeed Statement. 

(b) An Anganwadl and Mlni-Aganwadi Centre Is the 
focal point for the delivery of aervicel under the Integrated 
ChIld Development Services (ICDS) Scheme. The following 
.. rvices are currently being provided in the Anganwacli 
Centres: 

i. Supplementary Nutrition to children (0-6 years), 
pregnant and nursing women. 

ii. Non-Formal Pre-school education to children (3-
6 years). 

iii. Nutrition and Health Education to pregnant & 
lactating women. 

Iv. Health Check-up of children and women in 
convergence with health department. 

v. Immunization of children and pregnant women 
in convergence with health department. 

vi. Referral services by Health Department. . 
(c) The funds released under ICDS Scheme (General) 

and for supplementary nutrition during the last three years 
viz. 2005-06, 2006-07 and 2007-08 are 88 under: 

2005-06 

2006-07 

2007-08 

AmcIIR Relead by 
Govemrneri 01 Inda 

Under ICDS (General) 

229940.10 

26938.48 

310803.24 

(Rs. In latch) 

97458.55 

151920.57 

206231.05 

(d) and (e) Baaed on the requirements fumished by 
the State GovemmentlUT Administration, Government of 
India has approved the proposal Jor 3rd Phase expansion 
of the Integrated Child Development Services (ICDS) 
Scheme for additional 213859 Anganwadi Centres (AWCs) 
and 77102 Minl-AWCs. 

State-wise details of requirements of additional 
Anganwadi centres and Minl-Anganwadi received from the 
StatesIUTs. and approved by the Govemment is given in 
the enclosed Statement. 

st.,.",."t 

Stats-wis8 numbsr 01 AngsnWlldis (AWCs) and Minf.AWCs Sanctioned and optlrahonal as on 30.06.2008 

SI.No. Month of CtalelUT No. of Anganwadi & Mlnl- No. of addlUonal 
report Anganwadl AWe and Mlnl-AWC 

Sanctioned as Operational approved by Got 
on (as on month during 2008-09' 

31.6.2008) Indicated In col. 2) 

1 2 3 4 5 6 

1. 06108 Andhra Pradesh 81564 71420 9743 

2. 06108 Arunachal Pradesh 4277 4277 1751 

3. 06108 Assam 37082 36849 44477 

4. 04107 Bihar 81088 80211 10880 

5. 04108 Chhattiagarh 37256 29550 27134 

6. 06108 Goa 1112 1112 100 

7. 0&'08 Gujarat 44179 43444 4438 

8. 06108 Haryana 17444 17444 8255 
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2 3 4 5 6 

9. 06108 Himachal Pradesh 18248 18248 6n 

10. 05107 Jammu and Kashmir 25483 16409 3094 

'11. 06108 Jharkhand 32097 319n8 6089 

12. 06108 Kamataka 54665 54665 8712 

13. 06108 Kerala 32115 32267 1000 

14. 04/08 Madhya Pradesh 711488 68685 19511 

15. 06108 Maharaahtra 94238 78222 16248 

16. 03108 Manipur 7621 7621 3889 

17. 06108 Meghalaya 4622 3305 493 

18. 06108 Mizoram 1682 1682 298 

19. 06108 Nagaland 3194 3194 261 

20. 06108 Orissa 4657 4169 2662 

21. 05108 Punjab 20169 20169 7117 

22. 06108 Rajasthan 51053 50972 10066 

23. 06108 Sikkim 988 988 245 

24. 06108 Tamil Nadu 50433 50433 4006 

25. 06108 Tripura 7351 7351 2627 

26. 05108 Uttar Pradesh 150727 149386 36790 

27. 06108 Uttrakhand 12340 9065 10819 

28. 06108 West Bengal 92152 88416 25018 

29. 06108 Andaman and Nicobar Islands 672 672 46 

30. 05108 Chandigarh 370 370 130 

31. 08108 Delhi 6106 6106 500 

32. 12107 Dadra and Nagar Haveli 253 219 0 

33. 03/08 Daman and Diu 107 102 0 

34. 03108 Lakshactweep 87 87 20 

35. 06108 Puducherry 688 686 100 

All India 1089467 1027284 290961 

.State.wise details of the requirements of adcli1lonal AWCs and mInI·AWCs received from the StateslUTs and approved by the Govemment. 



75 Wriltsn Af16WfIIS DECEMBER 12, 2008 78 

{T1'llllSlll11on} 

DI.pl.cement of Tribal. 

"214. SMT. KIRAN MAHESHWARI: 
SHRI GIRDHARI LAL BHARGAVA: 

Will the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) whether cases of displacement of forest dwellers 
and tribal communities from their native places have been 
reported during the last three years; 

(b) if 80, the details thereof, State-wise and the 
re880ns therefor; and 

(c) the steps being taken by the Govemment to stop 
this trend? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) to 
(c) No, Sir. No such cases have been reported to the 
Ministry during the last three years. However, complaints 
received alleging eviction of tribal communities from forest 
lands have been sent to the Ministry of Environment and 
Forests for necessary action. 

[English} 

Custom. Duty on Natural Rubber 

"215. SHRI P.C. THOMAS: Will the PRIME MINISTER 
be pleased to state: 

(a) the prevailing rate of customs duty on natural 
rubber; 

(b) whether rubber farmers in States like Kerala are 
facing difficulties because of the fall in prices of natural 
rubber in the recent past due to the prevailing customs 
duty structure; and 

(c) if so, the action takenlbeing taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Natural 
rubber attr~cts basic customs duty of 20% and vsIonNTI. 
It is also chargeable to special additional duty of 4% ad 
valorem and education and secondary and higher 
education cess of 3%. The aggregate duty works out to 
25.424%. 

(b) Govemment has received representations on 
behalf of rubber growers in Kerala to increase the import 
duty on natural rubber from 20% to 80% in view of the 
steep fall in its domestic prices in recent months which 
has affected farmers in Kerala adversely. 

(c) The current rate of basic customs duty of 20% 
ad valorem has been fixed taking into account the interest 
of domestic growers, user industries, WTO bindings and 
other relevant factors and provides adequate protection 
to rubber growers. At present there is no proposal under 
consideration of the govemment to revise the customs 
duty on natural rubber. 

Appointment of Notarla. 

"21ft SHRI S.K. KHARVENTHAN: 
SHRI AJOY CHAKRABORTY: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether there is acute shortage of Notary Public 
in the country; 

(b) if so, whether some State Govemments have 
requested the Union Govemment to increase the number 
of Notary Public in their respective States; 

(c) if so, the details thereof and the action taken 
thereon; 

(d) the number of Notary Public appointed by the 
Govemment during the last three years, State-wise; 

(e) whether the Government has found any 
irregularities in the functioning of Notaries; 

(f) if so, the details thereof and the action taken 
thereon; 

(g) whether States have al80 been empowered to 
appoint Notaries; and 

(h) if so, the details thereof? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) and (b) No Sir. However, Notaries 
strength is increased in the States as and when such 
requests are received by the Central Govemment. 
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(c) The Notaries strength has been Increased In the 
following States on their request by amending the 
Scheduled to the Notaries Rules, 1956:-

1. Andhra Pradesh from 575 to 863 

2. Gujarat from 625 to 1407 

3. Kerala from 375 to 845 

4. Madhya Pradesh from 1125 to 1688 

5. Tamil Nadu from 725 to 1088 

6. Maharashtra from 875 to 1313 

7. Kamataka from 675 to 1013 

8. Rajasthan from 800 to 1200 

9. Uttar Pradesh from 1750 to 2625 

10. Jammu and Kashmir from 350 to 525 

11. Goa from 50 to 250 

12. Chhattisgarh from 400 to 600 

13. Himachal Pradesh from 300 to 450 

(d) State-wise statement showing number of Notaries 
appointed by the Central Government during the last three 
years is enclosed. 

(e) and (f) Yes, Sir. action is taken under the 
provisions of the Notaries Act. 1952 and the Notaries 
Rules, 1956 against the Notaries, as and when complaints 
about their irregularities are received against them. Action 
has been taken against the foHowing Notaries in the recent 
past:-

1. Shri Za~ Ahmad Khan 

2. .Shri Sanjeev Jain 

Supreme Court 

New Delhi 

Removed 

Waming issued 

3. Shri P.J. oeshmukh Pune 

4. Shri A. P. Maroo Goregaon, 
Mumbai 

5. Shri B.S. Randhawa Deihl 

(g) and (h) The State Governments are also 
empowered to appoint Notaries In their respective states 
under section 3 of the Notaries Act, 1952. 6. 

Stetement 7. 

StsltJlUnion Tfltritoritls-wislJ List of NotsritJG sppoInttJd 
8. 

by fhf1 Cflntrsl GOVf1fT1l771Jf1t during thtJ Isst thrtlfl )'MIS 9. 

SI.No. State/Union Territory Number of Notaries 10. 
appointed 11. 

2 3 12. 

1. Andaman and Nicobar Islands 13. 

2. Andhra Pradesh 157 14. 

3. Arunachal Pradesh 15. 

4. Assam 2 16. 

5. Bihar 11 17. 

2 

Chandigarh 

Chhattlsgarh 

Suspended for 5 years. 

Removed 

Renewal of Certificate 
of Practice rejected 

3 

32 

3 

oadar and Nagar Haveli 

Daman and Diu 

Delhi 86 

Goa 3 

Gujarat 416 

Himachal Pradesh 4 

Haryana 307 

Jharkhand 5 

Jammu and Kashmir 

Kerala 381 
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18. Kamataka 

19. Lakshadweep 

20. Meghalaya 

21. Maharashtra 

22. Manlpur 

23. Madhya Pradesh 

24. Mizoram 

25. Nagaland 

26. Orissa 

27. Punjab 

28. Pondicherry 

29. Rajasthan 

30. Sikkim 

31. Tamil Nadu 

32. Tripura 

Direct Tax •• 

Head of Tax 

Corporate Income Tax 

Personal Income Tax 
(including FBT, STI, BCTT) 

Other Taxes 

Total 

Indirect Tax •• 

Indirect Tax head 

Custom Duties 
Central Excise Duty 
Service Tax 

Total Indirect Taxes 

3 

268 

925 

31 

5 

270 

61 

178 

316 
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33. Uttar Pradesh 

34. Uttaranchal 

35. West Bengal 

Trend. In Tax Collection 

3 

534 

4 

21 

-217. SHRI SHRIPAD YESSO NAIK: Will the PRIME 
MINISTER be pleased to state: 

(a) the targets set by Government to moblllae 
reaourcea through direct and indirect taxes during the 
current year; 

(b) the break-up taxes collected during the current 
financial year 80 far; and 

(c) the steps taken by the Govemment to achieve 
the targets during the remaining period of the current 
year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) and (b) 
Targets (Budget Estimate (BE)) to mobilise resources 
through direct taxes and Indirect tax .. and the collections 
during the F.Y. 2008-09 are as under 

(As. In crore) 

BE 2008-09 Net Collection upto 
November, 2008 

2,26,361 

1,38,314 

325 

3,65,000 

BE 2008-09 

1,18,930 
1,36,610-

64,460 

3,20,000 

1,09,735 

67,215 

301 

1,n,251 

(Rs. in crore) 

Revenue realised during 
April-October, 2008 

(Provisional) 

66,621 
65,322--
30,592$ 

1,62,535 

-Central ExcIse revenue target Is excluelve or ceana not edmIniatered by 0/0 Revenue amounting to RI. 1264 erore •. 

--Central Excise figures are exclusive or ce .... administered by other than Department of Revenue. 

$Service Tax figures are during April-September. 2008 only. 
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(c) Government haa initiated the following stepa to 
facilitate achievement of the collection targets during the 
remaining period of the current year:-

1. Close monitoring of advance tax payments of 
top taxpayers. 

2. Emphasis on collection out of arrear demand 
and monitoring of the cases of top defaulters. 

3. Selection of cases under scrutiny based on 
objective financial parameters. 

4. Computerization of the Departmental buslne .. 
processes and databases for linking of 
information . and reporting of high value 
transactions 

5. Strengthening the Tax deduction at sourcelTax 
Collection at source set up by creating 13 
Commissioner level posts & conducting effective 
surveys to unearth non-payment of TDSfTCS on 
the Direct Taxes side. 

6. Encouragement to voluntary tax-compliance 
through better taxpayer's service. 

7. Multi-media campaign to encourage voluntary 
compliance of tax laws. 

8. Increase in efforts for widening of the tax base. 

9. Strengthening of the Audit & Anti Evasion set 
up to increase the tax compliance level; 

'0. Close monitoring of region wise, commodltyl 
service wise monthly revenue relaization and in 
depth examining of cases where the revenue 
collection is lower than expectations; 

11. Directions have been issued that senior officers 
should meet the high revenue tax payers to 
ascertain reasons of low revenue realization 
where necessary; 

12. Developing 'third party sources' to measure the 
tax compliance level; 

13. Simplification of procedures so as to reduce tax 
compliance costs; 

14. Developing a scientific system of scruitiny of 
retums filed by tax payers to detect any short 
payment of tax/duty. 

Eoonomlc Offence. 

*218. SHRIMATI NIVEDITA MANE: Will the PRIME 
MINISTER be pleased to state: 

(a> the number of cases of economic offences 
incfudlng money laundering which came to the notice of 
the Enforcement Directorate during the last three years; 

(b) the present status of these cases; and 

(c) the stepa being taken for expeditious finaiisation 
of cases involving economic crimes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) 56 cases 
have been taken up for investigations under Prevention 
of Money Laundering Act, 2002 (PMLA) by the Directorate 
of Enforcement during the last three years. 

(b) Investigations have been completed in two cases 
and prosecution complaints have been filed before the 
designated Special Courts. Investigations are In progress 
in respect of the remaining 54 cases. As an outcome of 
Investigations conducted so far, tainted/proceeds of crime 
worth Rs. 40 crore have been attached in 8 cues. 

(c) Important measures that have been taken for 
expeditious finalization of cases include: 

(i) training of officers and other staH of the 
Enforcement Directorate including preparation 
and distribution of a manual of procedures 
related to the PMLA; and 

(iI) State Govemments have been sensitized to the 
provision of the PMLA by conducting seven 
meetings of senior officers in various state 
capitals. 

Internet Banking Frauds 

*219. SHRI CHANDRA SHUSHAN SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there have been cases of fraudulent 
withdrawal of money through internet/online banking; 

(b) if 80, the number of such cases reported during 
the last three years and the current year, StatelUT-wise; 

(c) the details of action taken by the Government 
against the culprits; 

,. 
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(d) whether the RBI has Issued any guidelines to 
the banks in this regard; 

(e) if so, the details thereof; and 

(f) the steps taken proposed to be taken by the 
Government to safeguard the interests of account holders 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Reserve Bank of India (RBI) has 
reported that there have been cases of fraudulent 
withdrawal of money througl'l intemetlon line banking. The 
state-wise details of such incidents reported by banks to 
RBI during the last three years and current year (upto 
September 2008) given in the enclosed statement. 

(c) As per guidelines issued by RBI, banks are 
required to report the matter to PolicelCBI and further 
appropriate action is taken against the culprits. 

(d) and (e) RBI as a part of its supervisory 
responsibility has taken various measures to prevent bank 
fraud and In particular had issued guidelines on Intemet 
banking to all commercial banks vide circular dated June 

14, 2001 covering technology and aecurlty standards, legal 
issues and regulatory/supervisory issues with regard to 
intemet banking in India. RBI had also issued a caution 
circular on February 26, 2006 to all commercial banks 
on phishing attacks (i.e. creating fake website of banks 
and collecting customer details such as user 10, password 
etc. and thereby fraudulently withdrawing money from the 
customer's account using fake credit card). The circular 
contains details of the modus ops",ndi on such attacks 
and minimum set of prevent va/detective measures to 
tackle phishing attacks. 

(f) RBI has also issued detailed guidelines to banks 
on adherence of Know Your Customer (KYC) norms and 
opening/operating of accounts of genuine customers only. 
The guidelines issued by RBI include developing customer 
acceptance policy, customer identification procedures, 
monitoring of transactions and for customer education etc. 
Also, as fake and stolen cheques/demand drafts are 
encashed through bank accounts opened in falselfictitious 
names/addresses. banks have been advised to adhere 
strictly to KYC guidelines with a view to plug loopholes. 
Further, in the past. RBI has issued a number of 
guidelines/modus operandi circulars to all commercial 
banks so that adequate safeguards could be taken by 
them to prevent fraudulent encashment of fakelforgedl 
stolen instruments. 

Sflltement 

Stilts wisll inlonnafion..NtJIT1btJr 01 incidsn/s 01 ff"lJUdultlnl wilhdl'lJwlll of monsy from banks Ihrough inlllmllVonlinll 
banking lIS mpor/sd by banks, during 1116 I8sl thffHI ytllIl'S and cUlTllnl ytlar (uplo SlIplllmbsr 2008) 

(Rs. in lakh) 

Name of State April 2005- April 2006- April 2007- April 2008 to 
March 2006 March 2007 March 2008 Sept. 2008 

No. Amount No. Amount No. Amount No. Amount 

2 3 4 5 6 7 8 9 

Andhra Pradesh 2 4.32 5 11.50 7 14.77 8 13.63 

Assam 0 0 0 0 5.00 1.00 

Bihar 0 0 0 0 1.00 0 0 

Chandigarh 0 0 0 0 0 0 2.65 

Delhi 1.00 6 10.72 18 24.55 8 10.90 

Goa 0 0 0 0 2.00 0 0 
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2 3 4 5 6 7 8 9 

Gujarat 0 0 1.00 3 23.00 4 5.51 

Haryana 30.87 1.00 1.02 1.00 

Jharkhand 0 0 1 1.50 0 0 0 0 

Karnataka 2.40 5 12.76 5 6.59 4 5.90 

Kerala 0 0 1.06 3 3.67 2 17.60 

Madhya Pradesh 2 4.33 3 3.31 8 11.52 1.00 

Maharashtra 4 6.03 18 30.04 44 88.57 19 40.91 

,RaJasthan 0 0 0 0 0 0 2 89.93 

Orissa 5.55 0 0 2 5.63 1.96 

Tamil Nadu 2 3.79 2 3.00 16 43.56 7 209.74 

Uttaranchal 0 0 0 0 0 0 1.00 

Uttar Pradesh 0 0 0 0 8 19.53 2 4.00 

West Bengal 2.98 2 3.56 12 28.70 4 12.48 

.Incidents 198 35.51 102 28.38 244 279.11 46 17.43 
where amount 
involved is less than 
Rs. 1.00 lakh each. 

_State wise details of Incidents, where amount Involved Is less than Rs. 1.00 lakh each, Is currently not available with RBI. 

ICDS Projects 

*220. SHRI N.N. KRISHNADAS: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) the funds sanctioned for various projects under 
the Integrated Child Development Services (ICDS) during 
the year 2008-09, State-wise; 

(b) the utilisation of funds under the scheme so far; 

(c) whether the Government has decided to increase 
the number of Projects under ICDS in the near future; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
HENUKA CHOWDHURY): (a) and (b) The Integrated Child 
Development Services (I.C.D.S.) Scheme, a 100% 

Centrally Sponsored Scheme is implemented through the 
States. Under the I.C.D.S. Scheme, funds are released 
to States/Union Territories on the basis of number of 
operational Projects and number of operational Anganwadi 
Centres and the pace of expenditu.re reported by the 
States in their Statement of Expenditure. 

Statements I to IV showing details of funds sanctioned 
for ICDS (General), Supplementary Nutrition, ICDS 
Training and Kishori Shakti Yojana to the States/UTs so 
far and the expenditure reported are enclosed. 

(c) and (d) Government of India has approved the 
third phase of expansion of the Integrated Child 
Development Service (I CDS) Scheme sanctioning 792 
additional Projects. 2.13 lakh additional Anganwadi Centres 
(AWCs) and 77, 102 Mini-AWCs. 

State-wise details of the additional ICDS Projects, 
AWCs and Mini-AWCs sanctioned are enclosed as 
Statement V, 

" 
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sr.,.",.", I 

Stslfl-wistl Funds RtJlMstld'UtilistJd UndtJr ICOS (GtInBrsI) Scht!Hne in 2008-09 (As on 30.11.2008) 

(Rs. In lakh) 

SI.No. State Total Exp. reported Reported 
Release upto 

1 2 3 4 5 

1. Andhra Pradesh 17399.86 6138.92 30.06.2008 

2. Bihar 9094.13 3329.40 30.06.2008 

3. Chhattisgarh 6397.66 1563.84 30.06.2008 

4. Goa 358.02 

5. Gujarat 8514.36 4959.59 30.06.2008 

6. Haryana 3743.60 1523.45 30.06.2008 

7. Himachal Pradesh 6202.08 1150.29 30.06.2008 

8. Jammu and Kashmir 3080.98 

9. Jharkhand 6436.43 5325.02 30.06.2008 

10. Kamataka 12146.53 

11. Kerala 6173.00 5520.14 30.06.2008 

12. Madhya Pradesh 10233.82 8812.36 30.06.2008 

13. Maharashtra 14684.06 19692.00 30.06.2008 

14. Orissa 8845.95 3244.13 30.06.2008 

15. Punjab 4236.39 1406.96 30.06.2008 

16. Rajasthan 7550.02 79n.03 30.06.2008 

17. Tamil Nadu 10429.82 

18. Uttarakhand 2079.74 1247.38 30.06.2008 

19. Uttar Pradesh 30534.00 16011.53 30.06.2008 

20. West Bengal 23766.66 4881.12 30.06.2008 

21. Delhi 1579.44 104.16 30.08.2008 

22. Pondicherry 208.19 

23. Andaman and Nicobar Islands 268.86 

24. Chandigarh 150.44 87.68 30.06.2008 



AGRAHAYANA 21, 1929 (~ to 0utIsJit:In6. 90 

1 2 3 4 5 

25. Dadara and Nagar Haveli 76.07 35.86 30.06.2008 

26. Daman and Diu 42.13 20.67 30.06.2008 

27. Laklhadweep 28.95 19.62 30.06.2008 

28. Arunachal Pradesh 1308.69 1118.22 30.06.2008 

29. Assam 7339.27 8357.33 30.06.2008 

30. Manipur 1483.21 

31. Meghalaya 819.88 5n.85 30.08.2008 

32. Mlzoram 547.75 890.19 30.08.2008 

33. Nagaland 887.89 425.03 30.06.2008 

34. Sikkim 333.48 100.97 30.06.2008 

35. Trlpura 1498.59 1115.27 30.06.2008 

Total 208475.55 103233.81 

.,.,.",.", N 

Funds ~ by IfNI GoWll11l'Mnt Dllnt:IM WId ~ including S,.,. 8M", ~ 
by IfNI S'tIIIN for S~IJ' NuIIitIDn dul'ing IfNI JlMIS 2008-09 

(As. in Lakh) 

2008-09 (as on 08.12.2008) 

SI.No. StatelUT Releasea expenditure expenditure 
Including State reported upto 

ahare reported by 
the Stat .. 

2 3 4 5 

1. Andhra Pradesh 12835.56 8175.10 30.6.08 

2. Bihar 10876.12 Not reported 

3. Chhattllgarh 3463.10 6808.20 30.9.08 

4. Goa 123.83 Not reported 

5. Gujarat 5949.31 6197.62 30.9.08 

6. Haryana 3019.00 5198.26 30.9.08 

7. Himachal Pradesh 807.80 2107.70 30.9.08 

8. Jammu and Kashmir 697.98 Not reported 
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2 3 4 5 

9. ·Jharkhand 3238.96 6545.80 30.8.08 

10. Kamataka 6047.05 9491.n SO.9.08 

11. Kerala 3369.07 2578.80 . SO.6.08 

12. Madhya Pradesh 8290.06 7350.00 30.9.08 

13. Maharashtra 13837.15 10283.03 30.9.08 

14. Orissa 8268.49 1114,';.00 30.9.08 

15. Punjab 1674.76 0 30.6.08 

16. Rajasthan 5624.36 9810.90 30.9.08 

17. Tamil Nadu 2223.56 1078.00 3O.S.08 

18. Uttarakhand 43747.38 47543.63 30.9.08 

19. Uttar Pradesh 1202.36 240.11 30.9.08 

20. West Bengal 11914.56 6930.75 30.6.08 

21. Delhi 55.78 Not reported 

22 .. Pondicherry 87.73 70.28 30.9.08 

23. Andaman and Nicobar Islands 47.33 Not reported 

24. Chandigarh 2.96 30.6.08 

25. Oadara and Nagar Haveli 32.98 Not reported 

26. Daman and Diu 1129.94 Not reported 

27. Lakshadweep 82.97 0 30.6.08 

28. Arunachal Pradesh 326.68 Not reported 

29. Assam 4872.55 121n.16 30.9.08 

30. Manipur 566.30 Not reported 

31. Meghalaya 932.96 1261.78 30.9.08 

32. Mizoram 392.78 1018.76 30.9.08 

33. Nagaland 603.18 301.59 30.6.08 

34. Sikkim 95.53 Not reported 

35. Tripura 575.68 670.86 30.9.08 

Total 157012.85 154986.06 
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Statement III 2 3 4 

State-wistJ funds trJlsastKI/uHlissdiJntior KSY in 2008·09 24. Tamilnadu 272.62 NR 

(As. In lakh) 25. Tripura 28.5 NR 

SI.No. States/UTs Funds Funds utilised 26. Uttar Pradesh 918.5 NR 
released in (as reported 

2OO8..Q9 by States) 27. Uttaranchal 98.76 NR 

(till dale) 28. West Bengal 199.65 NR 

2 3 4 29. Andaman and Nicobar 2.75 NR 
Islands 

1. Andhra PradMh 206.8 NR 
30. Chandigarh 1.65 NR 

2. Arunachal Pradesh 43.45 NR 
31. Dethi 15.95 NR 

3. Assam 120.45 NR 
32. Dadra and Nagar Haveli 0.55 NR 

4. Bihar 216.15 NR 
33. Daman and Diu 1.1 NR 

5. Chhattisgarh 83.6 NR 
34. Lakshdweep 0.55 NR 

6. Goa 6.05 3.74 
35. Pondicherry 2.75 NR 

7. Gujarat 139.15 NR 
Total 3998.16 218.55 

8. Haryana 70.4 NR 

9. Himachal Pradesh 41.25 8.91 NR-Not Reported 

10. Jammu and Kashmir n NR St.t.",.nt IV 

11. Jhar!<hand 112.2 NR ICOS rIBining ProgIBmme 

12. Kamataka 101.75 NR RtlHlass and £xpendifutrJ during 2008·09 

13. Kerala 154.64 89.65 (Rs. lakh) 

14. Madhya Pradesh 201.85 NR SI.No. SlatelUT Funds released Expenditure 
tiD date reported in 

15. Maharashlra 381.24 115.02 (5.12.08) aPR 

16. Manipur 18.7 NR (30.9.08) 

17. Meghalaya 21.45 NR 2 3 4 

18. Mizoram 11.55 NR 1. Andhra Pradesh 211.30 342.68 

19. Nagaland 29.7 NR 2. Arunachal Pradesh 0.00 0.00 

20. Orissa 179.3 NR 3. Assam 0.00 0.00 

21. Punjab 81.4 1.23 4. Bihar 260.03 188.87 

22. Rajasthan 150.7 NR 5. Chhattisgarh 0.00 n.69 

23. Sikkim 6.05 NR 6. Goa 0.00 0.00 
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2 3 4 2 3 4 

7. Gujarat 202.10 43.30 23. Sikkim 5.72 76.45 

8. Haryana 80.99 48.37 24. Tamil NIdu 0.00 0.00 

9. HImachal Pradesh 0.00 13.71 25. Tripura 27.30 20.73 

10. Jammu and Kuhmir 0.00 0.00 26. Uttar PradIeh 0.00 203.64 

11. Jhartmand 63.00 0.00 27. UttaranchIJ 0.00 0.00 

12. Karnataka 66.17 92.32 28. West Bengal 181.70 183.05 

13. Karala 24.58 13.28 29. Andaman and NIcobar lalanda 0.00 0.00 

14. M-"Ya Pr8de8h 366.67 0.00 30. ChancIgam 0.78 0.00 

15. Maharuhtra 138.14 158.63 31. Daman and Diu 0.00 

18. Manipur 0.00 34.22 32. Dadara and Nagar Havell 0.00 0.00 

17. ~alaya 0.00 4.99 33. DeIhl 31.16 24.09 

18. Mizarlm 0.00 4.16 34. Lakahadweep 0.00 

19. NagaIand 12.70 3.47 35. PondIcherry 0.00 

20. Orilla 109.80 25.89 Total 1782.12 1553.49 

21. Punjab 0.00 4.16 ElcpendItln In 8XCNI of , .... or where expencItI.n Is reported 

22. Rajasthan 0.00 0.00 
agM'Iet nil ,...... In 2008-09, Is due to unepent baIanc •• of 
the prevJoua tInanc:IaI year. 

se.,.",.", IV 

Mlni-AtpnWlldi c.nlnls lor 3ni PhBstl of &p.nsion of ICDS Schtlmtl 

SI.No. Name of the SlattIUT ProjeclI AngInwad CenlrlllMinl-AWe:. 

R T U Total AddI. ADCS AddI. AWes Total No. No. of 
in New existing required AWe:. 
projects Projeda required 

2 3 4 5 6 7 8 9 10 

1. Andhra PradeIh 0 0 2 2 358 6179 6537 3206 

2. Arunachal Pradeeh 4 0 4 8 293 1458 1751 0 

3. Allam 0 4 5 584 40926 41510 2967 

4. Bilar 0 0 0 0 0 5440 5440 

5. ChhalIIIgarh 72 105 3 180 11096 9678 20772 8362 

6. DelhI 0 0 5 5 0 500 500 0 
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7. 

8. 

9. 

10. 

lt 

12. 

13. 

14. 

15. 

18. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

Goa 

Gujarat 

Haryana 

2 

Himachal PradHh 

Jammu and Kashmir 

Jhartchand 

Kamataka 

Kerala 

MIdhya Pradesh 

Mahal'llhtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

3 

o 
41 

10 

o 

o 
o 
o 

95 

61 

67 

o 
o 
4 

,0 

o 
4 

17 

Tamil Nadu I) 

Tripura 0 

Uttarakhand 3 

Uttar Pradesh 0 

west Bengal 117 

Andaman and Nicobar Islands 0 

Chandigam 0 

Dadara and Nagar Haveli 0 

Daman and Diu 0 

Pondicheny 

Total 

o 
o 

497 
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4 

o 
27 

o 
o 

o 
o 
o 
o 
6 

19 

4 

o 

o 
3 

o 
o 
8 

o 
o 
o 
o 

39 

o 
o 
o 
o 
8 

o 
220 

5 

o 

8 

o 
o 

o 
o 
o 

19 

16 

o 
o 
o 

o 
3 

2 

o 
o 
o 

3 

o 
4 

o 
o 
o 
o 
o 
o 

75 

6 

o 
76 

11 

o 
o 
o 
o 

95 

86 

102 

4 

o 
4 

3 

3 

6 

26 

2 

o 
o 
6 

o 
160 

o 
o 
o 
o 
8 

o 
792 

7 

o 
1542 

560 

o 
o 
o 
o 
o 
o 

2075 

175 

o 
121 

o 
o 

630 

2205 

45 

o 
o 

446 

o 
9030 

o 

o 
o 
o 
8 

o 
29168 

8 

100 

lno 
7435 

138 

3094 

3538 

5786 

871 

9891 

10533 

2182 

493 

ln 
261 

21128 

5267 

4338 

200 

2527 

7929 

14604 

15988 

17 

130 

o 
o 

100 

184891 

to OUtlSt/ons 

9 

100 

3312 

7995 

138 

3094 

3538 

5786 

871 

9691 

12608 

2337 

493 

298 

261 

21128 

5897 

6543 

245 

2234 

2527 

8375 

14604 

25018 

17 

130 

o 
o 
9 

100 

213859 

10 

o 
1126 

260 

539 

o 
2551 

2926 

129 

9820 

3640 

1552 

o 

o 
o 

5397 

1220 

3523 

o 

o 
2444 

22186 

o 
31 

o 
o 
o 

11 

o 

98 

The expansion of Projects. AWCs and MlnI·AWCs In the third phase at expansion has been In acccrdance with the proposals received 
from the States. 
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Attaching Propertl.. of Tax Evade,. 

1993. SHRI NAVEEN JINDAL: Will the PRIME 
MINISTE~ be pleased to state: 

(a) the total amount of tax evasion detected during 
each of the last three years; 

(b) whether the Government proposes to attach the 
properties of big tax evaders; and 

(c) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The 
information is being collected and will be laid on the 
Table of the House. 

c ••• From P.trol and D .... I 

1994. SHRI CHENGARA SURENDRAN: Will the 
PRIME MINISTER be pleased to state: 

(a) the fund collected from Cess on Petrol and High 
Speed Diesel (HSD) during the current financial year; 

(b) whether the Union Govemment proposes to set 
apart any amount from this fund for Road Safel); and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
amount of Additional Excise Duty collected on petrol and 
diesel (HSD) during the current financial year (Upto 
October, 2008) is Rs. 2108.45 crore and 6714.25 Crore 
respectively. 

(b) and (c) The Government had set up a Committee 
under the Chairmanship of Shri S. Sunder, former 
Secretary, Ministry of Surface Transport to deliberate and 
make recommendations on creation of a dfldicated agency 
for road safety and traffic management. Besides 
recommending creation of National Road Safety & Traffic 
Management Board (NRSTMB), the Committee has also 
recommended creation of National Road Safety Fund 
(NRSF) by way of earmarking 1 % of total proceeds of 
the cess on petrol and diesel. 

Navr.tn. Statu. to REC 

1995. SHRI K.C. PALLANI SHAMY: Will the Minister 
of POWER be pleased to state: 

(a) whether the Government proposes to confer 
navratna status to Rural Electrification Corporation (REC); 

(b) if 80, the details thereof; and 

(c) the time by which the new status is likely to be 
accorded? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) to (c) The 
Govemment has already conferred Navaratna Status to 
Rural ElectrifICation Corporation Limited on 5th Mjly, 2008. 

R •••• rch In.thut. for R.n.wabl. Energy Sourc •• 

1996. SHRI ALOK KUMAR MEHTA: Will the Minister 
of NEW AND RENEWABLE ENERGY be pleaaed to state: 

(a) whether the Govemment proposes to s.t up any 
research institute for Bia-gas, Bio-diesel and Solar energy 
in the country; 

(b) if so, the details thereof; and 

(c) the amount earmarked and sanctioned for the 
purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) to (c) The Ministry has already 
established the Solar Energy Centre at Gwal Pahari, 
Gurgaon which is engaged in activities of testing, 
standardization and development of Solar energy 
technologies. Another institute--the National Institute of 
Renewable Energy-is coming up at Kapurthala in Punjab 
to carry out similar activities in the area of bia-energy 
including bio-gas and bio-diesel. The total amount 
sanctioned for the same is Rs. 37.69 crore. 

/Translation} 

Alilitance to The Munlclpalltln In Rajasthan 

1997. SHRI SUBHASH MAHARIA: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Union Government has provided any 
assistance to the municipalities in Rajasthan; 
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(b) if so, the details thereof during the last three 
years; 

(c) whether any proposal sent by the Govemment of 
Rajasthan in this regard during the last three years are 
pending for approval with the Union Govemment; 

(d) if so, the reasons therefor; and 

(e) the time by which such proposals would be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Yes, Sir. Details of funds sanctioned under Urban 
Infrstructure & Govemance (UIG) and Urban Infrastructure 
Development Scheme for Small and Medium Towns 
(UIDSSMT) under JNNURM during the last three years 
is as follows:-

UIG 

Year 

2005-06 

2006-07 

2007-08 

Year 

2005-06 

2006-07 

2007-08 

No. of project ACA 
sanctioned committed 

0 0 

5 256.29 

5 275.61 

UIDSSMT 

No. of project ACA 
sanctioned committed 

12 26.67 

10 88.66 

4 58.45 

(Rs. in crore) 

ACA 
released 

0 

41.47 

106.54 

(Rs. in crore) 

ACA 
released 

13.84 

43.00 

35.56 

(c) to (e) Under UIG, two Detail Project Reports 
(DPRs) namely BRTS Package III for Jaipur for Rs. 
293.46 erore and Storm water Drainage for Ajmer-Pushkar 
for Rs. 86.81 crore In Rajasthan have been received. 
However, the balance of fund available for the State of· 
Rajsthan is only Rs. 30 lakh (out of 7 years allocation of 
Rs. 598.69 crore), which is inadequate to fund any of 
these projects. 

Under UIDSSMT, three project proposals pertaining 
to Sewerage Treatment Plan at Jhunjhunu, Sardarshahar 
and Kota are pending for central assistance. These 
projects could not be considered for release as the 
balance available allocation for the State of Rajasthan Is 
In-sufficient to sanction any of these projects. 

{Translation] 

Welfare Scheme for Aurel Women by NABAAD 

1998. SHRI V.K. THUMMAR: 
SHRI HARISINH CHAVDA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the National Agricultural Bank for Rural 
Development (NABARD) has Initiated any welfare scheme 
for development of rural women in the country including 
Gujarat; 

(b) if 80, the details thereof alongwlth the number of 
beneficiaries for the last three years and the current year, 
State-wise; 

(c) the fund allocated under this scheme during the 
above period, State-wise; and 

(d) further steps being taken by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (d) In order to give more focus to women 
In various welfare and developmental activities and to 
increase their access to institutional credit, National 
Agricultural Bank for Rural Development (NABARD) has 
formulated the following schemes in the country, including 
Gujarat:-

• Women Development Cells (WDC)-Under this 
scheme financial assistance is extended by way 
of grant to WDCs established in Regional Rural 
Banks/Cooperative for taking up activities to 
promote increased credit flow for women. 

• Assistance to Rural Women for Rural Non Farm 
Development (ARWIND)-ARWIND, a single , 
window scheme comprising credit as well as 
promotional components, has been formulated 
with the objective of entrepreneurial development 
among rural women. 
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• Assistance tor Marketing of Non Fann Products 
of Rural Women (MAHIMA)-1t aIm8 as supporting 
various Initiatives for promoting marketing of 
Items produced by rural women. 

• Self Help Groups (SHGs)-Bank Linkage 
Programme-to promote financial access of rural 
poor to the fonnal rural banking system by 
farming SHGs. The majority of SHGs (around 
80% of the total number of SHGs credit linked) 
are women groups. As on 31st March, 2008, 

34.77 lakh (flgu .... provisional) SHGs have been 
credit linked to the banking system. 

The State-wise details of beneficiaries under ARWIND 
and MAHIMA for the years 2006-06, 2006-07, 2007-08 
and 2008-09 (88 on 30 September, 2008) are given In 
the enclosed Statement I while State-wise detaUs of 
beneficiaries under SHG-Sank Unkage Programme for the 
years 2005-06, 2006-07, 2007-08 and 2008-09 (as on 
30 September, 2008) are given in the enclosed 
Statement II. 

Stat.",."t I 

Stsfe-wiss dtllsils of btmefici8riBs undtIr ARWINO snd MAHIMA for /he yesrs 200S-fJ6. 
2OQ6-()7, 2007-08 IV7d 2OO8-O!J (ss on 30 ~bst; 20(8) 

(Rs. In lakhs) 

... 
II ... , 1l1li IIlIl 1111 lIli 1111 lIli 1111 lIli !all lIli 1111 lIli 1111 lIli ... .... - .... _ ... _ ... _ .... _ .... _ ... _ .... -
~....., ............................................................................................... 

2 3 4 5 8 7 8 9 10 11 12 13 14 15 18 17 18 

AIdVI P"" 7 4.68 3 5.53 

AaIIm 7.21 

BIhar 0.89 

CNIatIiIgIIh 6 10.78 • 
Deli 3 0.97 

GI4arat 17 96.57 2 15.73 5.24 

Goa 0.19 

HinIdIIII PrIdIIII 17 24.51 0.53 

.IIInmu n KaIIInir 4 8.88 11 4,48 

KIInIIIka 14 40.51 3 8.36 

KIIIIa 8 23.15 8.38 

MIIIlya PrIdIIII 3 1.17 6.38 

MaIlII1IIIn 5 UI 2 10.24 

MMipIr 0.79 2 2.07 

CIlIa 30 31.38 

P\qIb Ind Haryn 4 3.80 
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2 3 4 5 • 7 8 I 10 11 12 13 14 15 ,. 17 18 

17. AIjIIhn 4 4.22 1 1 " .. , 
II. TIIIII NII1I 3 6.32 4.12 2.5 

11. T.,. 2 5.08 

20. UIIIr P!IIIIIh I IUS o.s. 0.15 1 o. 1 0.87 1 0.50 

21. UIIIIIIIhnI 2 3.110 1.00 2 5.23 2.5 

22. WlllIIqII 2 4.14 0.85 1 0.38 

ToIII 141 312.44 2 1.54 3 2.80 1.00 4.72 33 12.74 2 5.11 2 o. 2 5.00 

"fement" 

SttIr.-wI8tI DtI/IIIIs 01 SHGS CIfKIIt linIrlKI for ThIH YM/lr (2OO5-tJ6-2OO6-7, 2007-l(8) 

(As. In Lakha) 

Sl.No. .. 2Q06.07 2007.()8" ~ 

NIw SHOe IIri loin NIw SHIiI In loin NIw SHGI IIri loin NIw SHGI IIri loin 
p!'IMdId wi! lin dIIIIIIIId pIIMdId wi! lin dIiuIId p!MIId wi! lin dIIbuIIId pnMdId wi! lin dIbInId 

10M cUIng cUIng 10M cUIng cUIng 10M cUIng cUIng 10M cUIng cUIng .. ,.. .. ,.. .. ,.. .. ,.. .. ,.. .. ,.. .. ,.. .. ,.. 
2 3 4 5 8 7 8 8 10 

A. NOItMm RegIon 

1. HimIchII PradeIh 5,122 2,289.59 4879 3882,7 4,100 1370.77 0 0 

2. RajaaIIa1 38,186 10,338.98 39868 14474 35,355 12542.43 3534 1364 

3. Haryn 1,518 1,153.88 I. 1833.1 5,821 597121 245 111 

4. ~ 1,470 930.98 1893 1177.4 2,511 2638.56 164 77 

5. Jammu n KuIIIIir 707 438.98 405 442.5 770 584.43 0 0 

8. New Delli 99 54.44 112 8&.5 185 279.38 54 l) 

tiTalli 47,079 15,906.83 48921 21898.2 48,722 23388.78 3987 1582 

B. NorItI EIIfIrn RegIon 

7. AasIm 25,215 4,821.71 25005 7IM4 25,644 5748.53 4881 1017 

8. Me;IIIaya 488 84.10 478 174 0 0 

9. TrIpIn 481 120.48 910 184 1,442 242.28 0 0 '" 

10. SiIddm 85 5.05 33 11.2 177 18&.41 0 0 

11. MMpII BTl 417.53 1215 408 0 0 
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12. 

13. 

14. 

2 

AnI1achaI Pradesh 

Mizoram 

S\j)TotaI 

3 

328 

66 

946 

28,279 

4 

298.94 

15.18 

813.00 

6,373.97 

C. EIIIIm RegIon 

15. 

16. 

17. 

18. 

19. 

Orissa 57,640 22,387.11 

Bihar 8,206 3,703.38 

Jharkhand 9,268 3,998.74 

West Bengal 45.553 11,617.54 

UT of AndamIn and Nicobar Islands 38 24.69 

SubTotal 1,28,723 41,711.44 

D. CtntrII RIgIon 

20. 

21. 

22. 

23. 

E. 

24. 

25. 

26. 

Maharashtra 

Goa 

Slb-Totll 

F. SouthIm RegIon 

27. 

21. 

29. 

30. 

31 

Kamataka 

KerIIa 

Tamil Nadu 

UT of Pondicherry 

~TotaI 

Grand Teal 

12,020 5,580.95 

12.722 1,658.57 

42.263 19.9n.47 

3,545 3,158.10 

70,550 30,355.09 

9,448 5,580.85 

80,324 17,175.83 

216 249.94 

69,988 23,006.22 

94,311 1,59,942.52 

61,730 44,260,02 

26,179 23,259.53 

92,080 1,03,428.70 

1,190 1,864.30 

2,75,490 3,32,555.07 

6,20,109 4,49,908.82 

5 

101 

578 

921 

29237 

53555 

26118 

6498 

45312 

47 

131530 

13787 

10412 

38876 

3939 

84814 

9412 

94388 

395 

104193 

6 

57.2 

335 

705.8 

9818.9 

32742.7 

9802.8 

3919.8 

20608.4 

45.8 

66917.2 

4892.3 

2184.4 

17784.8 

3826.9 

28788.4 

8854.6 

29838.8 

282.8 

38878 

9838 1 277545.5 

92708 81838.9 

30925 28894 

87899 109844.8 

o 
30m3 497923.2 

6,86,408 864319.9 

7 8 

70 

202 

588 

28,103 

29.30 

NA 

328.33 

8532.89 

73,140 39193.45 

21,071 10388.39 

5,288 4241.78 

46,832 22662.59 

n 82.98 

1,46,408 78549.19 

12,424 8737.10 

19,080 8589.25 

38.342 19805.31 

3,152 3870.03 

72,978 40781.89 

2,954 1864.81 

1,00,589 37950.48 

591 493.10 

1,04,114 405S8.39 

40,098 124004.36 

29,000 40810.26 

29,071 23185.62 

54,498 48989.26 

1,52,867 234949.50 

5,52,992 422758.44 

"Figure as reported by SLBC sources, figures reported dlrectly by banks stood at Rs. 6570 crores 
"Provisional figures 

9 

o 
o 
o 

4861 

o 
o 
o 
o 

186 

186 

234 

o 
o 
o 

234 

o 
5900 

35 

5936 

14714 

6344 

o 
o 
o 

21058 

38041 

10 

108 

o 
o 
o 

1017 

o 
o 
o 
o 

85 

85 

105 

o 
o 
o 

108 

o 
6882 

38 

6719 

59902 

12688 

o 
o 
o 

72590 

82078 
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Schem .. by NOOa In HUPA 

1999. SHRI GIRIDHARI YADAV: Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) whether NGOs are being associated In the 
scheme of Housing and Urban poverty Alleviation (HUPA); 
and 

(b) if so, the details thereof, State-wise, with fund 
allotted and utilised by them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAR I SEWA): (a) (i) As per the guidelines of 
Integrated Low Cost Sanitation (ILCS) Scheme of this 

(b) 

SI.No. Scheme(s) State 
Implemented 

through NGOs 

1. Fund was 
released under 
1 % JNNURM Fund 
for conduction 
Seminars/Workshops: 

1. Gujarat Mahila Gujarat 
Housing SEWA Trust 

2. Association of Delhi 
Munlciplities and 
Development Authorities 
(AMDA) 

3. Centre for Ahmedabad 
Environment 
Education (CEE) 

Slum Free Orl ... 

2000. SHRIMATI SANGEETA KUMARI SINGH DEO: 
Will the Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Union Govemment received some 
proposals from the Govemment of Orissa to make the 
State slum-free during the last three years; 

Ministry, the States may select NGOs having adequate 
experience and may be funded maximum to the extent 
of 15% over and above the total project coat, to be 
bome by the Centre and States based on the ratio of 
5:1 at different stages of Implementation. No funds are 
released directly to NGOs; 

(Ii) As per the guidelines of Swama Jayanti Shahari 
Rozgar Yojana (SJSRY), StateslUTs can utlise the services 
of NGOs for beneficiaries identification, skill training and 
other community empowerment activities. However, 
Ministry of HUPA does not release funds to NGOs directly, 
under SJSRY; 

(iii) Under Jawahar La! Nehru National Urban Renewal 
Mission (JNNURM), fund was released to 3 NGOs for 
conduction of SeminartWorkshops. 

Actual 
Expenditure 
(2007-08) 

(Rs. in Lakh) 

1.26 

2.00 

2.00 

Fund 
utilised by 

NGO (2007-08) 
(Rs. In Lakh) 

1.26 

UC awlated 

UC awaited 

(b) if so, the funds allotted and the work undertaken 
during the above period; and 

(c) the number of persons rehabilitated so far?' ,. 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAR I SEWA): (a) to (c) 5 projects under Basic 
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Servlcea to Urban Poor (esuP) ."d 15 projectB under 
Integrated Housing .nd Slum Development Programme 
(IHSDP)-componenta of Jawllhartal Nehru National Urban 
Renewal Miuion (JNNURM) have been approved 50 far 
for Orieaa. Year-wiae detalIe of projects approved in Orisaa 
are given in the enclosed statement. 

are: 
The number of Dwelling unita approved for Orlua 

BSUP 

IHSDP 

Total 

2316 

4884 

7200 

Bmt.mMt 

DtIt6iIs of PfOjtIcts A,cpoMJd in on.. 
(~In cnNfI) 

SchemelYear esup (Sub-MieeIon-II) 

No. of projects 
approved 

Total Projecla coat 
approved 

Total Central Share 
approved 

Additional Central 
Assistance released 

Total No. of 
Dwelling Units 
approved 

{English} 

2005-08 2006-07 

0 0 

0 0.00 

0 0.00 

0 0.00 

0 0 

Value of Au .... 

2001. SHRI DALPAT SINGH PARSTE: Will the 
PRIME MINISTER be pleased to state: 

(a) the present value of the rupee In comparison to 
its value in 1990-91; 

(b) the details of depreciation agalnet US dollar of 
the rupee during the last three financial years; and 

Appreciation (+)1 Depreciation (-) of 
the Rupee at the end of period ~ 
beginning of period (in per cent) 

ISHDP 

2007-08 2005-08 2008-07 2007-08 

5 0 0 15 

67.17 0.00 0.00 83.83 

48.n 0.00 0.00 59.13 

12.19 0.00 0.00 14.92 

2316 0 0 4884 

(c) the atape being taken by the Govemment to 
atabIIIIe the value of the rupee? 

TE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MNISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) In nominal lerma. the Rupee depreci8ted 
against the US dollar from Rupees 19.64 as on end-
March 1991 to Rpees 46.94 as on end-September 2008. 

(b) DetaIls of appreciation/depreciation of the rupee 
against US dollar are given below: 

(+)2.3 

2007..()8 
(AprlI-Mln:h) 

(+) 9.1 

2008-09 
(~I to Dec. 8, 20(8) 

(-) 18.7 
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(c) The exchange rate of the rupee Is largely 
determined by demand and supply conditions in the 
market except that the RBI Intervenes In the domeatic 
foreign exchange market to manage excess volatility to 
ensure order1y conditions. There is, however, no fixed 
target or a pre-announced target or band. Taking note of 
the turmoil in international financial markets on the 
domestic forex market, RBI has taken a number of 
measures beginning mid-September 2008, which include 
the following:-

• The Reserve Bank announced that It would 
continue to .ell foreign exchange <US dollars) 
through agent banks to augment supply in the 
domestic foreign exchange market or Intervene 
directly to meet any demand-supply gaps. 

• The Reserve Bank announced that It would 
resume special market operations to meet the 
foreign exchange requirements of public sector 
oil marketing companies against oil bonds when 
they become available. 

• The Interest rate ceilings on FCNR (B) and NR 
(E) RA term deposits were increased In stages 
by a cumulative 175 basis points each. 

• Extemal Commercial Bborrowinga (ECBs) up to 
US$600 million per borrower per financial year 
were permitted for rupee expenditure and/or 
foreign currency expenditure for permissible end-
uses under the automatic route. 

• The all-in-cost cellling for ECBs for average 
maturity period of three years and up to five 
years was enhanced to 300 basis points above 
UBOR and to 500 basis points above UBOR 
for ECBs over five years. 

• The all-in-cost ceiling for trade credit less than 
3 years was enhanced to 6 months LlBOR plus 
200 basis points. 

• Systemically Important Non-Deposit taking 
NBFCs have been temporarily permitted to raise 
short-term foreign currency borrowings under the 
approval route, subject to their complying with 
the prudential requirements of capital adequacy 
and exposure norms. Housing finance companies 
(HFCs) registered with the National Housing 
Bank (NHB) have also been permitted to raise 
short-term foreign currency borrowings under the 
approval route, subject to their complying with 
prudential norms laid down by the NHB. 

• The Reserve Bank has also institute a rupee-
dollar swap facility for banks with overseas 

branchee to give them comfort In managing their 
ahort-term funding requirements. 

• RBI announced a scheme for buy-back of 
Foreign Currency Convertible Bonds (FCCBs) 
Issued by Indian corporates on November 
15,2008 and introduced further relaxations In this 
regard on December 6, 2008. 

/TnJnalllb"on/ 

Non Payment of 8ervtce Tax by Compen ... 

2002. SHRIMATI KARUNA SHUKLA: 
SHRI CHANDRA MANI TRIPATHI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether certain domestic and foreign companie8 
functioning In the country have not paid their service tax; 

(b) if so, the complete details of the said companl .. ; 

(c) whether the concerned department has Iuued 
any notice to such companies; and 

(d) If so, the detallJ thereof and the action taken by 
the Govemment against these companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): <a) to (d) The 
Information Is being collected and will be laid on the 
Table of the House. 

/English/ 

Revemplng of Cooperative Bank. 

2003. SHRI JUAL ORAM: Will the PRIME MINISTER 
be pleased to state: 

(a) wbether Government has a proposal to revamp 
the working of the Cooperative Banks; 

(b) if so, the details thereof; and 

(c) the relief being proposed/extended in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF ' 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) The Government Is already 
Implementing the Revival Package for strengthening the 
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Short Term Cooperative Credit Structure (STCCs) in the 
country. The Government Is also formulating a similar 
package for Long Term Cooperative Credit Structure 
(LTCCS). The Revival Package for the STCCs aims at 
reviving/strengthening the Structure to make it a well-
managed and vibrant medium to serve the credit needs 
of rural India, especially the small and marginal farmers. 
It seeks to (a) provide financial assistance to bring the 
system to an acceptable level of health; (b) introduce 
legal and institutional reforms necessary for their 
democratic, self-reliant and efficient functioning and (c) 
take measures to improve the quality of management as 
an integrated package. 

So far, twenty five states in the country are 
implementing the STCCS package. 

fTfllns/alionj 

Foreign Fund In Capital Markets 

2004. SHRI ANURAG SINGH THAKUR: 
SHRI KIREN RIJIJU: 
PROF. VIJAY KUMAR MALHOTRA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether Indian Capital Market is becoming 
dependent on foreign money flow causing instability in 
the market; 

(b) if so, whether the Govemment is formuiating plans 
to monitor/regulate fund/money flow in the capital market; 

(c) whether the Government has taken steps to 
safeguard the interests of retail investors; and 

(d) If so, the details thereof and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Fli (Foreign Institutional Investors) 
investments as a percentage of Indian market 
capitalization across Nifty scrips have ranged between 
16.15 per cent in December 2007 to 15.8 per cent in 
September 30,2008. There is no instability in the Indian 
capital market. Markets are dynamic in nature and price 
and volume movements in the market are influenced by 
demand and supply interplays as well as a host of other 
factors including domestic and intemational events, market 

sentiments, corporate performance and future economic 
growth. The stock market capltalises the present and 
future value of growth opportunities while evaluating the 
growth of all sectors in economy. 

Fit fund flows to the capital market are regulated in 
accordance with SEBI Fli Regulations 1992 and monitored 
by RBI and SEBI. 

(c) and (d) The Government and SEBI have put In 
place systems and practices to promote a safe transparent 
and efficient market and to protect market integrity. The 
systems instituted include advanced risk management 
mechanisms comprising on-line monitoring and 
surveillance, various limits on positions, margin 
requirements circuit filters, etc. Measures taken to broaden 
and deepen markets include: screen based trading system, 
dematerialization of securities, corporatization and 
demutualization of exchanges, settlement through clearing 
corporation, trading in derivatives, etc. 

The systems and practices are reviewed continuously 
and modified to meet emerging needs. Besides, SEBI 
maintains a constant vigil in the rnarket, and in case of 
any abnormality, takes appropriate action against the 
concerned entities. SEBI and market participants are 
undertaking massive awareness programmes to educate 
investors about the precautions they need to take while 
dealing in securities and how to seek redreasal of their 
grievances. 

Crime Agalnat Women 

2005. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether according to latest data of National 
Commission for Women, the cases of dowry, rape and 
harassment against women have increased during the 
last three years; 

(b) if so, the details thereof, State-wise and reasons 
therefor; and 

(c) the effective steps taken/proposed to be taken by 
the Government to curb such cases? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a)The data available with the 
National Commission for Women indicates increase in 
the number of complaints received on dowry, rape and 
harassment cases against women. 
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(b) State-wiae cuee reported to National CornmiI8Ion 
for Women during the Iut th... ye.,. are given In the 
encloeed atatament. The Inc ...... in number of complaints 
may be due to Increased awareneas. 

(c) The National Commission for Women has 
propoeed a1mendmentl to the Dowry Prohibition Act and 
laws relating to rape to make them more stringent. A 
Iegillallon on .. xual haraument of women at work place 
II aIao on the anvil. 

StII""'nt 
Nsllonal Commission for WomtN1 

Vear 2006 

" All AS BR co GA GJ HR If' .u It KR lIE .. NH ... IIG lIZ N. OR I'B RJ 8K TN WI UK WI AlII CH DAN DID LK III PC TCIIII 

DaMy 30310 701101111.81 481100003.1.s07015744 50100021101151 

1 0 0 11 3 0 2 22 0 1 5 0 0 4 1 0 .0 0 2 1 10 0 0 0 116 3 1 0 000180300 

o 0 7 0 0 0 8 2 1 • • 2 7 7 0 0 0 0 • 1 18 0 0 0 • 3 3 0 1 0 0 0 44 0 117 

ToIaI 50371 100101313321 1235871 000114822407 0IC11050. 0 2 0 0 0343 02156 

" All AS BR co GA GJ HA If' .u It ICR lIE .. NH III IIG lIZ N. OR I'B RJ 8K TN WI UK WI AlII CH DAN DID LK III PC TaIII 

DaMy 17 0 5 87 0 10 175 5 2 43 11 1 181 21 0 1 0 0 6 71 2M 1 4 1 ,. 77 17 0 4 0 1 0 443 0 3312 

8002540131 172018400000571030 ... 30000.s 0834 

5 0 2 4 3 1 2 17 2 1 11411000018110601001200000511712 

ToIaI 30 0 7 118 30 1 13 ZIG 7 4 51 14 2 153 44 0 1 0 0 • 41 • 1 12 1 am 14 22 0 4 0 lOW 1 4218 -- " All AS BA co GA GJ HA If' J&K It ICR lIE SP NH III MG lIZ N. OR PB RJ SK TN WI UK WB A&N CH DAN DID LK III PC TaIII 

8 0 1 81 9 0 5 132 2 33 2 0 100 34 0 0 0 0 1 35 114 0 11 2 1417 47 15 0 5 0 0 1 341 -
RIpe 901218083110501148000084.010214440110048 0544 

22 0 8 50 10 0 24 123 5 • 71 23 2 71 44 0 2 0 2 10 31 114 0 22 1 811 34 23 1 3 0 0 0 321 1 11)3 

lallll 37 0 8 152 71 0 31 293 11 8 15 25 3 1.. 0 2 0 2 25 70 313 0 42 3 2311. 42 1 8 1 0 1 724 2 4712 

Stille. 14. (MP) . Madhya Pradesh 27. (UK) UtIarakhand 
1. (AP) Andhra Pradesh 15. (MH) Maharaahtra 28. (WB) west Bengal 

2. (AR) Arunachal Pradesh 16. (MN) Manipur Union Territories 

3. (AS) Assam 17. (MO) Meghalaya 1. (MN) Andaman and Nlcobar 

4. (BR) Bihar 18. (MZ) Mizoram IIIands 

5. (CO) Chhatlisgarh 1e. (NL) Nagaland 2. (CH) Chandlgarh 

6. (GA) Goa 20. (OR) Ort ... 3. (DaN) Dadra and Nagar HaV811 

7. (GJ) Gujarat 21. (PB) Punjab 4. (DaD) Daman and Diu 

8. (HR) Haryana 22. (RJ) Rajasthan 5. (LK) LakshadwHp 
9. (HP) Himachal Pradesh 23. (SK) Slkldm 6. (Ol) National CepItaJ Territory of 
10. (J&K) Jammu and KashmIr 24. (TN) TamH Nadu Deihl 
11. (J&K) Jharkhand 25. (TR) Trlpure 
12. (KR) Kamataka 26. (UP) Uttaranchal 7. (PC) Puducherry 

13. (KE) Kerela 
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{English} 

UneecUM Borrowtngs from PSBs 

2006. SHRI SURESH ANGADI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the unsecured borrowings from Public 
Sector Banks (PSBs) has risen steeply during the last 
three years; 

(b) if so, the details thereof, sector-wise; 

(c) whether the companies which have borrowed loan 
from Banks have defaulted on payment front; 

(d) if so, the details thereof; and 

(e) the steps being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The unsecured advances of Public 
Sector Banks (PSBs) have increased from Rs. 2,08,108 
crore in March 2006 to Rs. 2,69,305 crore in March 2007 
to Rs. 3;79,340 crore in March 2008. In percentage terms 
the unsecured advances of PSSs stood at 18.3%, 18.4% 
and 20.9% of their total advances as at end of March 
2006, 2007 and 2008 respectively. The existing 
Management Information System of Reserve Bank of India 
(RBI) does not generate sector-wise details of unsecured 
advances. 

Year 

2006-07 

2007-08 (i) 

(i) 

Name of bank and branch 

Allahabad Bank, Garia, Distt. 
Kolkata, West Bengal 

(it) State Bank of India, New 
BaUygunj, West Bengal. 

Canara Bank, Kamalangar, 
Agra branch. 

(c) to (e) The GovernmentlRBI has no such specific 
Information. However, the banks claaslfy overdue advances 
as non-performing assets (NPAs) in terms of RBI "Master 
Circular on prudential norms on Income Recognition, Asset 
Classification and Provisioning pertaining to advances" and 
endeavour to recover their dues in accordance with their 
loan recovery policy. 

Safety and Security of Lockers 

2007. SHRI RANEN BARMAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the banks are not providing adequate 
safety and security to the customer's valuables kept In 
their lockers; 

(b) if so, the details thereof and reasons therefor; 

(c) whether any survey has been undertaken on 
bank's lockers security; 

(d) if so, the details of the discrepancies found 
therien; and 

(e) the stape taken by the Government regarding 
safety and security of valuables kept in lockers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Reserve Bank of India (RBI) have 
issued detailed guidelines to banks for ensuring safety of 
their lockers and safeguarding the interests of locker 
holders. However, certain instances of theft/attempted 
thefts have been reported by the banks during the last 
two years which are as under: 

Details 

One locker was dented. There was nothing 
In the locker. 

One locker cabinet was broken and contents stolen. 

Attempt was made to break open a locker. 
The locker was found empty. There was no 
claim from the locker holder. 
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(c) to (e) RBI has reported that they have not 
undertaken any survey on banks locker security. However, 
RBI had issued a circular to all commercial banks in 
March, 2001, elaborating therein the relationship between 
the banks and the locker holdefl and adviSing the banks 
that it would be their responsibility to ensure that the 
lockers remain safe and shortcomings or negligence in 
the matter of safeguarding the lockers would render the 
bank concemed liable to claims by the locker holders. 
Also, In April, 2007 guidelines have been Issued on issues 
like customer due diligence, security aspects, access to 
the safe deposit Iockefl etc. 

Flood Due to Lower Sublln .. rI 
Hydro Power Project 

2008. SHRI M.K. SUBBA: Will the Minister of POWER 
be pleased to state: 

(a) whether the Lower Subanslri Hydro Power Project 
continues to pose a serious flood threat to the people of 
Dhanaji Lakhimpur and Majauli districts of Assam; 

(b) if so, the details thereof; 

(c) the preventive measures taken by the Govemment 
in this regard; and 

(d) the funds provided to control the flood in these 
areas? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) to (d) Lower 
Subansiri Power Project (8x250=2000 MW) is under 
implementation in the Central Sector by NHPC Ltd. in 
the Lower SubansirllDhemaji districts of Arunachal 
Pradesh/Assam. The project is a run of the river scheme 
and has been conceptualized to have a dam of height 
116 m above river bed with a spilfway to handle a design 
flood of 35,500 cumecs. The reservoir of Subansiri Lower 
Hydroelectric Project has been provided with a storage 
capacity of 720 m cum at Minimum Draw Down Level 
(EL 181 m) and 1365 m cum at Full Reservoir Level (EL 
205 M) The reservoir operation has been planned between 

these two levels to take care of the reservoir regulation 
for flood moderation requirement to 80me extent of the 
region. As such, it does not provide any serious flood 
threat to the people downstream of the project. 

A8.I.tllnce for Water and Sewag. 
DI.po .. 1 In Stat •• 

2009. SHRI G.M. SIDDESWARA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether Govemment has received proposals from 
number of States for Improving the water and sewage 
dispo8al system in their States during the last three years; 

(b) H eo, the details thereof, Stat.wise; 

(c) the details of proposals approved 80 far, State-
wise; and 

(d) the financial allocation made for this purpose 
during the said period and current year, year-wise and 
Stat.wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(d) Improving water and sewage disposal systems is a 
State subject and it is the responaibUity of the State Govt} 
Urban Local Bodies (ULBe) to plan, design, execute, 
operate and maintain such projects in their states. 
However, the Ministry of Urban Development, Govemment 
of India, supplements the efforts of State Govemments 
through the Urban Infrastructure and Governance (UIG) 
component of Jawaharlal Nehru National Urban Renewal 
Mission (JNNURM), the Urban Infrastructure Development 
Scheme for Small and Medium Towns) (UIDSSMT) 
component of JNNURM and the 10% lumpsum scheme 
for infrastructure development in the NE states including 
Sikkim. The State-wise details of Water Supply/Drainage/ 
Sewerage projects approved under JNNURM (UIG) are 
given in statement I. The state-wise details of Water 
Supply/Drainage/Sewerage projects approved under 
UIDSSMT are given in Statement II. The details of projects • 
sanctioned under 10% lump sum provision for the projects! 
schemes for the benefit of North Eastem Region and 
Sikklm are given In Statement III. 

" 
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Statement I 

ApprovtJd PfOjscts in WslfJr Supply SfJCIor 

SI.No. SeeD State cay PIOjed Name 0lIl01 ~ ~ FIIIdI % 01 ReaIIe dill 
IpIIIWII ColI commIIIId ..... ,... 

byCSMC (AI. II (Ra. II 
lIIdII) Iakh) 

2 3 4 5 8 7 8 , 10 11 

1. 
WIllI _ 

AIdn Pradesh HydIrIbad DPR .. Iayilg ~ frmI SahIbnIgIr 27'-.* 1483.00 3322.55 1882.55 50 17.D3.2008 & 
TBR " Pras/IuI NIgII 29.03.06 

2. w.s.wt AIdn I'IIdIiI ~ DIIfenirI <i KriIIN Wallar " 27'-.• 8120.00 ROO 1421.50 50 17.13.2a • 
Sec:IRIIIIbId 29.03.08 

3. WaIar Supptf Ardva PrIdHh tt,'dInbId Grtd ~t WOIks bI*Ing lWap.* 2981.00 IDe 35 260.&'1 3 10.13.06 
IdIIIanII Rnge ,... on NortI d Mull 

4. 
WaIIr _ 

Ardra PrIdeIII ~ Grkj ~ lOU buIIIng lN1p.oGe 3356.00 1174.25 2IS.S8 25 10.13.06 
IdIIIionII AngI fIciIIIII on SOIdII d .... 

5. Walllf~ Ardn PrIdeIII ~ I'IMt1g Flow, l.MI IIId ChIaIiIa ..... .07 180.00 345.50 16.60 25 5J.2007 
IIIIIIIftIID IIId ...,.may CoItal 
IIId Data AapIb &tItIm (SCADA) .. 
AI FIaMJIn IIId Idt II4IPIY ~ hi 
in hi ..... I'fIIIn\ 0I1WSS11 

6. WaIIr ~ Ardra Pndtsh ~ KriIIN DrHdng w.- SIWf PIoject 280N0¥ • .o7 60850.00 21227.50 21227.50 100 28.12.07 • 
(PhIM II) 17.G3.0I 

7. W ... Supptf Ardra PIIdIsh tt,<dIraI8I ReIIIIIihmenI 01 IIIiItIg Ieedar .. 2WIn . .o& 23222.00 8127.70 2031.12 25 3.17.06 
incUIng dIdIubI IIItIDk b 10 
ZIIIIII in Old ..... Corpcntion <i 
tt,<dIraI8I 

8. WlterSlWf AncIn Pradesh \1IYIWIdI PrIMdng Water SIWf tdes In 27'-. .08 :M.OO 1774.00 1332.00 7S 17.03.08 & 
IIIIIMId nas 28.03.01, 

24.10.0& 

9. WaIIr SIWf Ardra Pradesh ."., ... AUfI*UIion 01 WIIar _ utiIst il 2·Ftb . .07 7231.00 3815.50 803.18 25 10.08.07 • 
vqay.MIda ~ Capordon :l2.02.07 

10. WIllI SIWf AncIn Pradesh VIshIkIIIpIInMI PrIMdng WaIer _ pipe me from TSR 1~ 2340.00 1170.00 8n.50 7S 17.03.08 & 

" YendIda IIId " KommadI JIIICIiJn b 05.10.06, 
augnriIg WIllI _ 24.10.08 

11. Wall! SUpptf AncIn Praduh ~ DPR b rtpIIcemInt 01 uIdng Tha(pudI lG-Mrt06 8228.00 3114.00 2338.DO 7S 17.03.08 
~ 1m ~ r..vol " bin & 0~.06, 

24.10.oa 

12. WIIIr SUpptf Ardn Pndtsh VishIIIIIapaIne AupnIIIion <i WaIIr SIWf " s.u. . .Q7 3878.00 1 • .00 487.00 25 10.08.07 & .-AIII 28.03.07 & 
31.Q3.07 

13. w.- &Wi AncIn PrIdIsh ~ PIMtIg ...... cIAtMIon 7-S1p . .Q7 •. 00 zmoo 575.00 25 10.18.07 
,," __ .. oIG~(~1I) 
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2 3 4 5 8 7 8 9 10 11 

14. 
WIllI _ 

AncIn PIIdIth ~ AufnenIIIIon III DIiIIdng ...... ., 2I-Dec.~ 24074.00 12037.00 2407..a 20 1.1.2008 
~ ... 

15. 
WIllI _ 

Andn PIIdIth .... AufnenIIIIon III ..... b' ~ • .o7 7725.32 &952.79 1131.20 25 &'28.07 
IIngIr 

16. 
WIIIr _ 

AncIn PIa. Gunhati PIqIOIII b' South GuwIhII WIll WIllI Sftb . .08 21084.00 25284.10 8321.15 28 4I22J2OO8 
_ ScIanIIn 0uwnI ~ 
IlMIqJmenI ArIa 

17. 
WIlt! _ 

~(UT) ~ ~ III drInIIiIg ... by zs..q..08 3872.10 2lI3I.OI 734.52 28 5I23'2fm 
IIIr\wIng III .. _ RIIId .... 

b' nIgIIIon III "'" ... In 
chIncIgMI 

18. 
WIllI _ 

~(UT) aIIIIdgIIh \.WIdIIIan III ... _ zs..q..08 21121.00 1620.80 110.40 50 23«4007 & 
inIrIRIanI b' pIqIIr maniIaIIIg _ 22.02.01 
IIi:ImIIIDn .. ,.... coqJUItriZId 
IIIVtIIne ...... ., 24x7 WIIIr _ 

19. 
WIllI' _ 

CIIIdIph AupIIIIDn III WIllI _ SchImt 1-SIp • .eII .. .00 24211.20 8072.10 25 lM1M!OO7 , 
inducing UIIndId .. III RUe 31111W1 

20. -- GujIIII AIImadIIbId ""'" from NnadI MIIn c:nI ., 21""'.-08 5383.25 1184.14 1413.03 75 lM1MG07 , 
KoIIrpIr WTP; 3l) M..D InIIa WeI In OW1lOl' 251 
SIIMrmItI rMr ,. KaIaIpIr; WIllI o:we, 2MI:r 
T"**'I PIn II RIuU 08 

21. 
WIllI' _ 

~II 
WIllI' _ PIajIcI b' RIjIIDI 27_ . .oe 8582.00 4281.00 3210.00 75 0410112008 , 

17.03.01 & '/IN 
o:w& 

22. 
WIllI _ 

~ 
WaIar __ b' v.u lbI 1~ 1919.00 959.50 958.50 100 OWII2OO8 & 
SIIIIm8nI III SII8I lbI DMqIment 17.03.08 & (II 
AuIIOIIy 0MI6 

23. 
WIllI _ 

~ 
WIllI _ PIajIcI b' ~ lo-M1y-08 •. 00 487.50 487.50 100 OWII2OO8 & 

ArIa 17.03.01 & (Ii 
0M)6 

24. 
w.._ 

~ AupnIIID1 III SdIw, KagIIn - 26-M1r • .o7 14018.65 7034.33 5275.74 75 0MI5I2007.1 
RMdIr Willi WOIb III SMC 17.03.01, 

01.10.08 

25 .. 
WIIIr _ 

Gujwat WIllI _ SysIIm b' New EM! Zane 29-flb . .eII 18743.43 8371.71 2OI2J4 25 27IG4IIOO8, 
... III SIn! ~ CcIporDan 12.11.oe 

28. 
WIler _ 

~ 
WaIar _ Scu1:e IUpIIIIIOI ...." . .08 4108.00 2052.50 1028.26 50 17103I200I & 

l1W7Al6 

27. 
WIllI' _ JIIIINI _ KIIhrIt SdnIIgw AufnenIIIIon III Willi _ b T..,. ZUO . .o7 14837.00 13353.l1 3D.33 25 OMIl®:l8 & 

Zane (Zone V) III (NW SIiIIgw 17I03I08 

28. 
WaIIr _ 

~ RInchi WIllI __ b' RInchI lUug..eII ".15 23071.32 5717.13 25 01.10.oa 

-.----
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2 3 4 5 6 7 8 9 10 11 

29. 
WIllI _ 

ICImIIIIII IIqIIaIt ~ 0/ Adan 100 .aD 0/ .o.c. .. 1221.00 429.10 1113.08 45 04A)I/ZOO1 & 
WIIIIm cwss .. w ~ I 20/12/06. 

25.11.1M! 

:Jl. WIllI Supptf r<.naIIIca Bull law meIImg tyItIm lor 8qIIor 8-Dlc." 1531.00 535.85 133.86 25 2W1212OO6. 
... RIImiIiDn IIIIWIIIk 25.11.oa 

31. 
WIllI _ 

KImIIIIIa InIIfIIId WIIIIr ~ l1li ... 1 ..... 4 47133.00 18486.55 0.00 0 
01 TdIy TItIIId WIItMIIr In 
YitINIIIMIIi V*t lor ~ ... -

32. 
WIllI _ 

K..-. RIaIodIIkIg 0/ WIllI &Wi 0IaWan .o.c. .. 1154.00 155e3.20 3180.10 2S llW11201J7 & 
NIIWaIk lor MyIort cIIy lM111D7 

33. 
WIIIIr _ 

KMIIIIIII .. WIIIIr Supptf project lor ..,... 7 •. " 111181.88 I7IB.59 0.110 0 

34. 
WIllI _ 

Ker* CocIIiI WIIIIr _ SyIIIm ., KacN PM I 22.ft11 . .f7 20117.00 1 •. 50 2514.85 2S 2fJ02I2OO8 & 
2MXW7 

35. 
WIIIIr _ 

""* ~~oIWIIIIr_ 26-M1r • .o7 8716.110 8872JO 1743.20 25 21l02l2008 & 
311D:M17 

36. 
WIIIIr _ 

.... PrIIiIIh IIhapII WIllI Supptf ., GIl IIIIIcIId .. 21-Mlr • .oe 1416.110 7111.110 354.51 50 171lMOO1 & 
2M:W8 

37. WIIIIr Supptf MIIIrfI PrIIiIIh IIhapII NnIda Wiler _ PIojIcIIor IIhapII 15-Ftb.4 20804.11 15302.01 3125.52 25 l'171ZOO1 

38. 
WIIIIr _ ...,. PrIdIIh IndIn V ........ SIgIr WIIIIr Supptf SyIIIm 27 .... 2375.110 1187.50 594.00 50 2MB'2006. 

~SchIme 11.07.01 

39. WIler Supptf .. PIIdIIh UiIiI FleargllIiIIIOl 01 WIIIIr _ Scheme 7 .... .08 8686.04 5349.15 133721 25 :v2fmI8 

40. 
WIllI _ 

MIhnIhn 0IeIIIr ... ItiIt VIiBnI WIIIr Supptf ProjacIIor 22.ftbA'7 132950.00 46532.50 232eIl.00 50 lMJ&'2007 & 
MIntai IV 28/03/07. 

01.10.08 

41. 
WIllI _ .......... 0IeIIIr MIINIII CPR lor IIdtIanIIl10 .aD .. B-Ja.f7 7118.00 2491.30 1245.54 50 ltW1112OO7 • 

ICheme 01 Thn 17.Q3.08 & 311 
01/·7 

42- WIler Supptf ....... GruIIr MuImai ~T_mMllat. .. ~ • .o7 8388.79.79 3288.58 122.311 25 IflIr'ZOO7 
RII8NDi ., CIIIIa .... (3.1 I11III) 

43. 
WIIII_ ....... GrIIIIIr MIla ~ T\IIIIII m IotIIOIhi m 7-s.p • .o7 29486.76 10320.37 2S8O.D9 25 100112007 

.. '*tie (12 kIM) 

44. WIllI Supptf ....... EJpnDI nll4JPIIb 01 ~ 21 •• 4 3793.110 11186.50 848.24 50 OMII/ZOO1& 
_ dRIIUIIon IIIIWIIIk In Nap cItt 29I03IOe 

45. 
WIllI _ 

......".. _ AId PlajlcllIor WIIIIr _ 21 •. .0& 2503.62 1251.81 125.90 50 0410112008 & 
2MI:W6 

46. WIllI SuWt MIhnIIh NIp WIIIIr Secb' (\AIk DeIIcIan) 21 ....... 321.77 184.88 41.22 25 3IMOO6 

.7. WIIIIr Supptj UIIwIIhn Nap WIIIr AudI ProjecIs 21 •. " 2500.00 1250.00 312.50 2S Yl9fZ006 
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2 3 4 5 6 7 8 9 10 11 

48. 
WIllI _ 
~ NIpr LItlg WIIIr _ Perw:tI AeIIMlIr and 8-Slp.-o& 14483.70 7231.85 1107.96 25 0&'0112008 & 

~ ..., MIhIIUa Irf maIIr lined 3111. 
US ... klliIu ~ en! 

49. WIllI SI"*t MRIIhn NIpr WIIIr _ Perw:tI IV (PIrt 2) 2J.Oec.4 6196.00 _.00 774.50 25 1131fZOO7 

SO. WIllI SI"*t MIhnIIIn NIpr WIler SWi PIIICII IV (PIrt 3) 21-D1c.-o& _.27 402U4 1007.38 25 1/31Q007 

51. WIler Supptf MIhnIIIn NIpr WIler SWi Perw:tI IV (PIrt 4) 21-D1c.-o& lC148C1.88 5230~ 1307.51 25 2l20l2007 

52. WIler SWi t.WInIhn NIpr KInhIn AugrMnIIIIon Scheme 22_-0& 1217.00 4101.50 1027.12 25 113W007 

53. 
WIIIr_ .......... NIpr ..,.. n Rut d WIllI WIler 22.o.c..oe 13011.00 8IiII5.5O 

_ .. 
25 10l0lI2007 & 
~ 

54 . 
WIllI' _ ........ NIgdId ~ to ........ kI NaIll NIndId 31...u.4 l1li7.00 7.1.60 _.10 50 lWM 

55. WIllI SujIptf MIhnIIn NIndId WIIIr _ fir NIndId (SouII) 2SMg.-46 4945.00 31156.00 2187.00 75 08ICI2I2008 & 
13/10/08, 
01.10.oa 

56. WIler Supptf Mlharllhlra 0npIg IIIIIIb ~ WIIIr Supptf ProjacII 10-N0v • .oe 5052.00 2526.00 1263.00 50 08101I200I & 
31~1AI7 

57. 
WIllI _ 

Mhashtra WIllI Supptf p!qIQIIIi (4 NoI.) fir 22.[)ec . .oe &62.00 17111.00 4412.75 2S 'IJID2I2OO7 & 
". C1IkII:IIwm 31AXW7 

58. Water Supptf ~I ONIII ShIang WIler Supptf P!ojIct 18-Aug..Q8 19349.72 17414.75 •• 68 25 20.10,08 
(PhIIe lit) fir IUgIIIIII1I1Ion d WIIIr 
_to Shlrlng 

59. WIllI &Wi Iotmm FIenMI d PIJI'4Iing MIchInIrieI and 2Mlv . .()7 11181.80 1513.&2 378.41 2S 1I4l2008 
eqgpnn IIId T ...... ~ d 
ar. AIzIwI WIllI Supptf 
Scheme (PhIM Iq 

60. WIIIIr Supptf 0IIIsI 2417 ~ WI1ar _ to Puri If.J1t.oe , • .00 13352.00 0 
Town 

61. WIllI Supptf ~ WaI8r Supptf, SewIrIge and SIfIIIII ll-Sep . .oe 171!4.00 11876.00 2241.75 2S 12i2tY2006 
nlllrMnt fir AnIrIU 

52. WIllI Supptf RIjIIfIIn A;Ia-PuIIU Wall! Supptf fir ~ OIly &-Oct..oe 18873.00 15088.40 11323.80 75 20l09I2007& 
20112/01, 
2U.oe 

63. WaIar Supptf RajasthM AjN-PuIIU WIIIr _ to A;ner PuIIU 2J.Oec..(I7 18842.00 13313.00 3a25 2S &'a'2OO8 

64. WaI1r Supptf TIIIIiI NdJ CIIennaI .... IIB to WIllI __ it 24-Na¥.-46 32200.00 11270.00 2817.50 2S 12/16/2006 

ChennIl 

65. WIIIr Supptf Tamil Nidi ChImIi PII7tUIg WIllI Supptf and SNIIgt 22·DIc.-46 41n.00 1461.95 T.Kl.98 SO 3003200II & 
SyIIIm iIInIN:IIn liang IT carriIb' kI ZWW7 " 
Chennai ( 7 pdIgIII 
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2 3 4 5 8 7 8 9 10 11 

101. WIllI' Supptf -- KdkIII ~ IIId NaIll a.lIdIport 11.J1n.~ 12850. 4532.81 1133.20 2S 1JM)112OO8, 
~AIIII 21.8.01 

102. Mr Supptf 'Nell IIIngII 2417 WIler .. IChemt kIr 1-FtII.4 2521.87 882.67 220.67 2S 17m'20118, 
0IIncIIrnIp ~ CcIrpcnIIn 21J.0I 

103. Mr Supptf Welt BIngII Sella WIler _ Sc:hn kIr 22~.~ 14114.25 4867.98 1242.00 25 22AI4I2OOI, 121 
~ ToMW rI NeIld, HIIIn, -KIncInpn. ~ _ IIIXMnd 
.. rll<I¥In', KaI!III 

104. 
WIIIr _ 

Well BIngII KaI!III T .... PaIIII Dd:IIId T ....... MIiI If.M1r48 :JM82.48 10872.37 21188.08 2S lW1H1 

105. Mr_ WellIIIngII KaI!III 24x7~.Mr_ l4-Oct4 4718.26 1851.74 0.00 0 
Sc:t..- kIr GNI ~ 

101. Mr_ ...... GIIIIIr IUnbII 150UMr_kIr_ 1..a:t.~ 10181.48 3731.52 0.00 
DIInbIiII ..... CoIpcnIan 

107. 
WIIIr _ 

UIiI' PrIdIIh VnIIIi Mr _ P.t a rI a..vw. AIel z.oct.~ .10.00 015.00 

101. WIllI Supptf IoIIhnIhn GruIIr IUnbII ~ rI ... 1411*t1Jlllm z.oct..oe 231152.03 1018.21 0.00 
k1rNlwl .... ~ 
capcnIIan 

108. Mr_ JIwIiIIB ~rI __ " f1._.~ 38585.00 \, 1112112,85 0.00 
Dhnm 

110. war_ TIIIIII NUl ChnIi PftMdng~ .... 21'-. .08 11511.70 2978.00 0.00 

TaIII 13115a.38 182403.14 201051.12 

~1oII!Jd PIfJjtIcts in DnIiMgtIIStrmn W •• Dmins Sector 

StNo. Sec:Ior CIty Projed NIme IlIIIrI ApprMd M;A FIIIds % 01 ReIeMe dale 
IPPftWII COlI commIIIId ..... ,.. 

byCSMC (AI. in (RI. in 
1..IIchI) 1IIIh) 

2 3 4 5 6 7 8 II 10 11 

1. ~ ......... GNIMr IUnbII SDnI Mr IlrIinIgt 1&.JY.oa 5540.26 18311.08 484.n 2S 28.8.01 
Mr Dnn 

2. IlrIiIIgIw'Sam ....,. DIIInIge MIZIIIr Plan kIr ShbIg 19.J111.G8 2441.00 2201.40 0.00 
WIllI IlIIInI ~Q 

3. ~ MIn PIIdIIh It,<dIIIIIId AeIIIodIIng 01 sam WIllI I)Wgt- 21-Mr4 4231.00 1480.85 370.00 25 rat2OII8 
WIllI Dnn MIrIiIMIa SICIIndiIy IlIIInI 

4. ~ AIdn PrIdIIh It,<dIIIIIId AemacIIIng rI Sb1n Mr IlIIinIge- 21 ... .oe 32118.00 1154.85 211.00 2S 2MmOO& I 
war IlI8iII ,.. P.11, P·12 2MIi'MI6 

5. IlrIinIgI/Sbm AIdn I'rIdeIh I¥InbId RIInDdIIng rI sam Wall' IhiI9- 21.u..oe 3138.00 1087.10 5411.00 50 2II.OMOO8, 
Wall' DIIiII ~~~P7 24.10.01 
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2 3 4 5 6 7 8 9 10 11 

8. ~ AllIIn PrIIIIIII ......, BIIIIIIu a.NI 21 ...... 3579.00 1252.15 31lOO 25 :!I2IWOOS 
WIllI OrIN 

7. IlrINgIISDm AllIIn PrDth V'4IYMda PftMIiIg ",-fllUlld1binlgt ..... 27_-0& 5658.00 2121.00 2121.00 75 17m'2008 & 

WIllI IlIIiII tI .. 1ftIMd ... 28103108. 
24.10.08 

a. ~ AllIIn PIIdHh ~ sam WIIIr DrIiIIgI SyItIm b 10.N0¥-0& 4912.00 ~.oo 1228.00 50 2311112006. 
WIllI DnN IIDMNd .... n Qda , • 'hid 24.10.08 

MG ad aI vue 

9. IlnNgtISbIn AHlIn PrIIIIIh ~ ~alSLCnI a.oo , • .50 a4.l0 50 0MI8t'2008. 
WIIIr OrIN 24.10.oa 

10. ~ AllIIn PrIIIIIII \'IIIIIIiIIIpIII ___ aI Y"" Gedda Sbm WIllI 1~ .,.00 411.50 345.00 75 17m'2OO11 & 
WIllI DrIiII chin InI:UtIg benI:fI thInI 01106101. 

24.10.08 

11. DrINgWSam ... AIIIIIIdIbId ... WIllI DrINgI SyItIm b WIll lN1p.(16 5814.00 
_.90 

517.47 25 1~ 
WIllI DraiII ZDIII aI AMC .. 

12. ~ GjnI AIImIdIbId ... WIIIr DrINgt b Soul! n 12018.00 4ZllJO 1057.70 25 lm121J08 
WaIIr DrIilI CennI llNI 01 AMC .... AIInIdIbId 

13. IlnInIgaISDm .. AIIMdIbId ... w... Drlillglfar NarII end &It 12213.GO _.os 2149.52 50 &'1_. 
WIIIr DIIiII llNI 01 NIt; ... AhmIdIbId 2U.08 

14. DrIinIgeISDm Gujlrll AhmadIbId catm.1I ~ nI Dralnage far 1&J1n.08 10475.43 •. 40 0.00 0 

WIIIIr OrIN WIIIr .... DMIapment end bid 
AIIiII PIqIcI 

IS. 0rIiIIgWSDm Gujlrll IMdIIgIIIUId ~ end 31 ...... 7542.00 3771.00 2121.10 75 OWl~1 

WIler DIIiII "'- HI (PM-I) (SIIIge DIIpauI 17.D3.08 
NIIwoIk end STP) 

18. DrINgIISmn ... Sbm w... DrIiIIgI v.u AlIa _.00 2497.50 124.38 2S 711_ 

WIllI OrIN 

17. DrWge/SDm ~ ...... chiI9 .,a.m aI !lint ao.t.pr..Q7 13:12.54 8681.27 1872.81 25 8I1m7 

w... OrIN ely far sue ... 

18. DrIlnlgtlSbm ... SIn! Sbm w... IliIpauI ... b NIw ZIII8 ~ 342U2 1713.41 421~ 2S ~ 

WIIIr IlIIInI 

19. DrINgIISmn GujnI sam w... IlrH,.e aI YDIdn ely 22.ftb.07 14584.56 7297.28 1124.32 2S 5NZ007 
WIllI OrIN 

20. 0IINgIISam IWyIna FIIiIIIIId IrDIn£Ut DMIapmInI WarII 2O..Ifr..Q7 3084.70 1532~ 383.09 2S 5111f2OO7 

WIler DrIiIa (D/IInIgt) 1\ ad FIida:! Zone 

21. ~am KMII .. RImadIIIng 01 PnIwy end SIcandIry ~ 22828.00 7919.10 3994.54 50 0M!111OO1 & 

WIllI DraN IDnI WIIIr !hwIn II BIngIIort ely 81 1~1"7 

VMNIIhMIi ¥Illy InI:UtIg 
. KnnnaIIII nI NvllllIIIiIor 
¥Illy , n ~ _ WIlIly • 
(3 1lPAI) 
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2 3 4 5 8 7 • I 10 11 

'SI. DrINgt'Sam WIll BIngII KaI!III T ........ ~OII __ m 25-QH8 .,4 1585.55 112.13 50 0MI1I2IXI1 
WIllI DIIi'I DrINgI oangIIIIon .... IChriIh. m1Al6, 

PdIII, NDIII OlIn Dun, OlIn 24.10.01 
OlIn Mel lid !MIl OlIn 

38. OraNga/SDm Welt BIngII ~ ~ chiIIgI n Hori 803 3Zel.31 817.08 2S ZMlII2G07 I 
WIllI DrIiII 31..., 

39. DraNgtISDm Ardra PIIdIIh ~ ~ ~ Sbm WIllI DrINgI n 14-0cNJ8 12410.00 4344.00 0.00 0 
WIIIr Dlainl ~ Mel R ~ tnIIhII MCH ANI 

40. DrINgt'SDm AncIn PrDIh ..... PIowiIng sam __ OlIn II 3018.00 1501.00 0.00 0 
WIIIr DrIinI MIrIgIIgM .. ft .,... 

41. ~ UIW PIIdIIh SDIII WIIIr IlIaiIIgt ... til YnIIII 21.f«1M11 11112.00 11511.00 0.00 0 
WIIIr DraiIs 

TcIII 388578.55 1S5085 .• 47402.18 

Appmlllfd PtrJjtIcIs in S8WW8gt1 S«:tor 

51.No. Sedor Slata PIOjed NMIt DIII~ ~ fa. FIIIde % ~ All.- dill 
eppIIMII Colt 

commIIIId __ ,... 
brCSUC (AI. In (AI. In 

1JiIIha) II1II\) 

2 3 4 5 8 7 8 I 10 II 

1. Sewerage AncIva PrIdnh I¥*IbId RllliMllbI Mel SftngIIIIIitg 01 1~.(J7 14181.00 520835 1302.08 25 5oWlO7 
Sewnge I)'IIIm n Ok! CIIy ... 011 

lid ~ Mull (In Zone I n CItItntenII 
81 " ., 812 IIId 814) 

2. Sewnge AncIva PradesIt ~ IIIIiIbItIbt and ShngItnig 01 17..q.o7 25125.00 17113.75 2191.44 25 orIOI2OO7 I 
SMrIgI ... n Ok! cay ANI 011 17.03.08 
Sault ~ Muai f.. Zone 2 it cathmInII S 
7 " SI'. 813 and SI5) 

3. Sewarage AncIva PrDIh I¥*IbId 6-OIc-07 2003B.00 7013.30 4Q~ ~~ 7 ~ 

4. Sewerage Ardra PradtsIt VtjIyIwada PrMitg ........ tyIIIm it I~ 743.00 'SIl.50 185.74 50 04I01f2008 I 
~ .. 01 VijIyIwIda 13'1* 

5. Sewerage Anctn Predeslt ~ PrMitg .... __ ". II 948.00 474.50 118.83 25 11I22l2006 
SIin;tnIp' (llAS8A) (sm~) 

6. Sewerage AncIva Pradaslt ~ PrMiIg .... fdIIII n IIIMMd 2.f1b.(J7 1885.00 1182.50 494.26 50 10J0e/2007 I 
... at 'AI: CMIitg HauIitg IIIIIId WO'JJrT1 • 
CoIoIrf. GInIIIa. ~. 24.10.08 
KednIIIIIPII It. 

7. Sewerage Anctn I'rIdeIh VINIdtIpatnam PIovkttg ........ it Ok! city I~ 'SI08.OO 1854.00 127.00 50 17m'2OO11 ... ~~ 2l'1I,u 



143 DECEMBER 12, 2008 144 

2 3 4 5 6 7 8 9 10 11 

I. SMrIgI AncIn P!IIIIIh ~ PIIMctIg ...... 10 CennI 22.ftb.47 24444.00 12222.00 • .so 25 0MIfIl007 & 
PII1 01 V'IIakIIIpnn dtt 10.0&'07 

9. SawngI ~ AhrnedIbad RenovIIian 01 ExiIIing SewIgt T ....... 6922.00 2422.70 1817.04 75 1Il10712006. 
P1frIIII Pin 2U.G8 

10. SawngI ~ AhmIdIbad Renovation 01 SIwngI T.- PIInI 1135.00 397.25 li1.52 50 lW07I2OO6. 
II VIsne 28.8.G8 

11. SawngI GujnI AhrnedIbad TernnI SMrIgI ,.... S1IIiIn, 2.ftb.47 3181.28 1288.44 322.11 25 10.w007. 
~ MIin IrId SewIgt T..-..m 'l2Jf'IJ107 
pin _ VInzDI b EIII AUDA AlII 

12. SawngI AIIIIIdIbId WIll ALOA ,.. TernnI SMrIgI 2.ftb.47 10682.01 3742.20 3742.20 8Ii.55 21~& 

~ SII1Ion, ,.... MIiI IrId 311lXW7 
SewIgt T .... PIIIII _ VIuna 

13. SMrIgI ~ AI'IIIIdIbId .... NeIwoIt 01 WIll AlIDA 21-Mcw.()8 23541.00 8238.00 0.00 0 

14. SMrIgI ~ AhIMdIbad SMrIgI HIIIIm c:I &II Al.OA .. 21.fb.41 7785.00 2718.00 0.00 0 

15. Sewnge .. SIIII ~ c:I* SewIgt T .... PIInI 27'-.()8 1088.00 548.00 548.00 100 0410112001 • 
17.Il3.0l • 291 
o:we 

16. Sewnge AIIfI*IIIIan 01 .. 8MrIgt \27'-.()8 1113.00 581.50 586.40 100 0410112008 & 
17.D3.G8 • 291 
o:M)6 

17. SawngI AugiIIIrIIIIIDn c:I - s.. 27'-.()8 1509 754.50 754.50 100 0410112008 • 
17.D3.08 • 291 
o:we 

18. Sewnge SIcaIIIIIy -. T ...... PllnlII BImIaI 26-MIJ.()8 1322.47 86124 86123 100 0410112008 & 
17.03.08 • 141 -

19. Sewnge .. Sewnge DiIpoIII NIIIaIk n STP b ~.oo 1711.50 429.13 25 7/1Rm08 
v.uMi 

20. SIwngI Gujnt Sewnge 0iIp0uI NIIIoIk IrId STP b 2128.00 1084.00 532.00 50 17m'2008 • 
PII~MI lrm~ 

21. SMrIgI Sewnge n SeWIII T ....... aysIIm 110&5.73 5532.86 123321 25 5rWlOO8 
b New &II Zane AI.-

22. SIwaIIga GujnI Sural ~ 0I11i111ng ~ 29-fEb.08 !163.43 1537.71 382.93 25 2Sm'2008. 
..., n STP c:I BInI .... CaIparIIian 12.11.08 

23. SIwngI SMrIgI .. b New NcdIIIn 14-t.W.()8 11404~ 1l202.18 ZIIO.52 25 0WVl00I, 
0rIinIgI Zane c:I _ 12.11.08 

24. Sewer..,. YlllDc*a SMrIgI SyIfIm b VIdadn cit 22.JM.07 10514.93 SZiT.47 1314.47 25 1010&12007 & 
2OIf'III07 

25. Sewer..,. FIridIbId ~ 01 SMrlglSpIIm n 22.JM.07 10383.00 5191.50 2S8S.so 50 2OI1IJ2('JJ7 & 
SMrIgI T ........ lab m FIIiIIbId 31/03/07. 

28.8.08 
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2 3 4 5 8 7 8 8 10 11 

11. .... ....., MIl KIIIInIi ... 22.Q1c.G6 12l13.li 11830.70 2107.18 25 10Wl0071 
2".,,7 

fr. .... .... MIl ICIIIInr ... J2.DIo4& 13212.00 11-..0 2110.70 25 lla'ZG07 I 
zct.WAI7 

21. ..... EnWaI...-I AI:Ian JIIIRI ....... lM110 .,11.25 15U& 25 IIMIIit2CI07 I 
AIhIbIIIIb. 0/ __ ..... 10.GII07 

28. ... ~ DrIin9 wort In 7·s.p.m 1500.83 525.22 131.31 25 lcti111211117 
V ..... 

II. ..... KIrnIIIiI IIqIIIn ~ ar-. .... In KIngIIt 7.a.p.G7 1171.38 158.73 114.1' 25 In.to07 

31. ... ~ CacIiIn ... sc:IIea .. c.na .. .-.07 1MUlO _.50 135.13 24 .1lIII07 
~ * MIan MIl WInII (No. 443. 
48, 50,54 MIl 51) 0/ KachI 

32. ..... 'I1iiuvIndIIpIn ......... "..,. .... ...07 21541.00 17232.80 GII.2O 25 awJ200Il 
TIii1MnInIiIpIn ..... CGIpcnIIon 31A1:W7 

33. Sewerage MacIiya PrIIIIIh Indart Indart .... PIajIcI 11717.00 15351.12 25 ll1t'1MOO7 I 
3111. 

34. SIwngI .....,. PrIIIIIh ~ s-. II1II s..,. T_ PIajIcI ~ I ,.....,.. 7101.00 3100.50 115.00 25 6NZOO8 

35. -.. .. PrIIIIIh JIbIIIpw SIwngI MIl a... T ...... ,... P'-I" lo.M1yo08 7011.00 3540.50 aoo 25 6NZOO8 

36. SIwngI .....,. PrIIIIIh GNIIIr ..... ...... s..,. DiIpaIII ,. SIIgHI NIpo08 36447.00 12758.45 31 •. 11 25 lvat2II07 I ..... I5I11AI6 

37. SIwngI GIuIIr ..... ~ ....... P'-I .... .(17 148&1.78 5234.8 1 •. 72 25 tJ1D07 
.. 'I1In 

38. -.. GIuIIr MiINIII ........,.,.~ .... &-DIc-47 33142.27 " • .80 
_.95 

25 tI2I2OOII 
PnIjIct IiIIId III ~ .. 

38. .... GIIIIIr MiINIII s-.sw-,..... ... 22.ftb.08 1 •• 00 4903.15 1225.78 25 ~ 
'I1In 

40. Sewnge GIIIIIr .... ...... ~ ... 22.ftb.01 4,.,.00 14C1.35 385.84 25 l'2SI2OO8 
'I1In 

41. .... GIuIIr MIIIaI IJIidII9ud ........ 0/ la.JuI.OI 1_.35 5837.17 1484.29 25 .. ,512008 
KDI«: 

42. .... SIwngI sr- In NaIll Nlndld-lft.I 31 ..... 4025.00 3220.00 105.00 25 0lI01/2001 I 
I:vIM18 

43. SMIIgI ....... NMdId SMIIgI sw- In NIIidId NaIII-laiI U 31 ..... _.00 381UG 877.75 25 ltvlnJ06 

44. .... ·MIIinIhh NMdId Sewerage SyIIIm In NIdId NaIII-laiI • 31~ 3831.00 3144.80 711.25 25 lcti13flOO6 ,. 

45. .... ......... NMdId UIdIIpId SMrage IIId s..,. 5-AIIt06 G3.OO :174.40 2455.10 15 1:vI_, 
T __ ~I 21.1.08, 

01.10.ae 
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2 3 ~ 5 & 7 8 9 10 11 

•• s-. MIIInIIIIrI NIIIIIk ~ s-. PIajIcI b NIII1IIl 22"*'06 , • .00 7423.00 1155.75 25 llM'2Q07 a 
CIty ~ I ~7 

~7. 8NnIga s-. ,.... b """ CIiIdIIId 11838.88 585044 2884.72 50 0lI0112008 , 
2M2I08 

•• .... MIIInIhn PIN s-. SyItIm _ II b Pal: 18oAugo(M1 1201U5 6035.23 1207.05 20 01.10.01 

49. SIwIge 0ItIu IIIMiInsI'In InIIf'IIId 5ewngI PIqIcI 22.ftb.01 ~9891.35 39913.08 .7827 25 24l04l2007 & 
l1m'08 

50. -. PuIU:IIeIry CaqreIw ......... ., ~47 20340.00 18272.00 •. 00 25 2I25IlOO8 .. -.. ~~ 
51. SIwngt AMIIb ~ IIIiItIg ....... 14oMrr-GI 3l1O.OO 1845.00 481.25 25 22I'lI44OOI , 

b WIIIId dIy AlII PhIIe II 311D:W8 

52. SIwnge PIMIIg ..... n .... 14oMrroGl 241 •. 00 '_.50 3017.37 25 4/0412008 -...nI. 
53. Sewer. RIjIIIwI ¥IIr.fIuIIU s-. prajId 1~ 11208.00 5200.00 1300.00 25 01.10.08 

54. .... RIjIIIwI .. -. ... b "1"'-'1) ~ 7485.87 3747 .• 1874.00 50 1110312008 & 
2M2I08 

\ 
55. 5ewngI ... SeIngI prIIjIcI ~ • 22.J1r141 11016.00 5543.00 2721.50 49 llD'2OO7 , 

20/02/01, 
28.8.01 

58. StIIrIgt Sid*n GIngIDk AIIIIIIIIIIioo, m SMII iI GII9* zt.fD.07 2392.01 2152Jl 531.20 25 114I200I 

57. Sewage TMilNGI a.IIIi C'AMudIcri m IdiIIIIIIII --at 2.ftb.07 3147.98 1101.79 275.45 25 2WlI2OO7 , 
-....nt • 54 U .. Pwip 3111XW7 

58. SewIge TMilNDI a..IIi s.. .... b I'IIzIdMIdIIm 2IoOIc-07 2108.05 982JO •. 75 10 If.412OO8 
(IJIagInm) 

59. SMrage TIIIIII NUl fInMq Qli, .. "iM .... ~ 16805.41 5531.11 276.58 5 4122I20OI 
IdiImI m AdI MIri:IpIIItf 

60. Sewerage TMilNDI PftMdng ........ b AnDiIU ~ 13081.00 4581.15 1145 .• 25 4I22J2OO8 
~(PIiIIe HQ 

II. Sewerage TMilNDI ~ ~ UndIr,anI SewerIgI sdieniI 2I-Mi47 37712.88 18856.44 4714.11 25 713112007 

62. Sewnge TMilNGI .... l*IeI GRuid SewerIgI Sdieme lor ~7 22934.00 11417.00 2866.75 25 &'2D07 
PI.- III .. n IWicMibi ~ .. 
StIIrIgt s,sa.m 

63. SewerIgI 1* PIIdIIh YIIIUII klan PWi PbIIt H b IIIwich ~7 2112.00 1081.00 270.25 25 12l20l2007 
n L*II a... LillI In NorIiem lone 
n Warn lone In AfI 

~. Sewerage 1* PIIdIIh tc..., s...g. IIIIIk b .... dIr (Wier '_.22 1544.11 23116.os 25 QWltm·, 
Core AlII) l1m'08 
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2 3 4 5 II 7 8 8 10 11 

85. SMrIgt UIIIr PIIdIIh LucIIIow SewngiIOllll b LudIIow SewIIIge 17~ 23123.00 11111.50 28S2J7 25 100/2007 
DIntct I (Vol. I MIl IQ 

66. Sewerage ua. PIIdIIh SMge 10IIII b L.udInotr Ctt· 21-Hov-GB 211216.00 13101.00 0.00 0 
SIwngI DIntct m (PM Q 

67. Sewerage UtIIr PTIdeIh Sewage T"**,, b I<II1u ciIy 3Q.Oct.OI 10100.45 505022 0.00 0 

68. Sewer. Welt 8qII KaIIIIa LWIdIIIDn a/ Sewer s,.m iI KoIIIIa 19.~ 8712.GO 3388.20 849.80 25 lG'1~ 
(PhIM Q 

.-
68. 5ewarIg8 

WeaI_ 
l.WIdIIDI a/ .. EMy IIItdl Sewer 25-OcI.QI 40211.00 14101.85 3625.48 25 0MI1I2OOI & 
.. (pIr1) b KoIIIIa 2011. 

70. Sewerage Wtet BIngII DMqIment MIl ....... a/ WIllI Ig.s.p.oa 3407.15 1182.50 218.13 25 24.10.08 
SI4IPIY MIl Sewnga Sys1am II SecU·V 
part II Sewerage 1YIIIm) IIIdIr NIba 
DIgn ~. TO'MIIIip auIIcdy 
II SIll lib 

71. Sewerage KMnIIib ~ SIwngI Sys1am MIl RaId 14-Qct.48 13857.00 4780.00 0.00 0 
ReA:nIIon b II1IwI1Ie DMnhaII city 
IIIIIIiqIII COIIlCI (DrIInage Zone 7 & 8) 

n. SewIIIge Kamallb ~ Stwngt _ Mel RoId 14-Qct.48 8781.00 3On.oo 0.00 0 
"J. IWDIIIan b K.R. P\nn CIIy ,... 

Council (DrINge lIN III) 

73. Sewerage KMnIIIka ~ Sewnga SyIIIm Mel Road 14-CtK18 11018.00 3856.00 0.00 0 
RennIian b ........ CIty 
~ Ccu1CII (DraiIagI lIN III) 

74 SewI!IgI TMIiI Nadu ChennIi PrtNidiIg ... fIcMas kr ChennIi ~.Q8 5745.00 2011.00 

Tclal 807018.38 4311187.83 107384.18 

Sector-wise rsluss of funds undsr Sub-Mission for Urbsn InfrsstnJctuM lind GOllflfT7lll7Ct1 

(Rupees In lakh) 

SI.No. Sector Number of % of projects Cost of projects % of cost of Funds % of Funds 
projects sanctioned sanctioned projects released released 

sandioned sandioned 

2 3 4 5 6 7 6 

1. Drainage/Storm 41 11.23 366579.55 10.24 47402.89 9.24 
Water Drainage 

2. RoadsIFlyovers 68 18.63 283875.44 7.93 52809.42 10.30 

3. Water Supply 110 30.14 1305403.79 36.45 208058.63 40.57 

4. Sewerage 74 2027 907019.88 25.33 107394.18 20.94 
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2 3 .. 5 6 7 8 

5. Urban Renewal 9 2.47 44518.28 1.24 3701.47 0.72 

6. Mass Rapid 18 4.93 451060.70 12.60 62275.07 12.14 
Transport 

7. Other Urban 12 3.29 59473.51 1.66 6366.01 1.24 
Transport 

8. Solid Waste 31 8.49 158215.36 4.42 22207.24 4.33 
Management 

9. Development of 0.27 4313.08 0.12 2587.88 O.SO 
Heritage Areas 

10. Preservation of 0.27 431.00 0.01 53.88 0.01 
Water Bodies 

Total 365 100 3580890.59 100 512856.64 100 

. Statement " 

UIDSSMT: Slats W1$aIYBSr Wise No. of WslIIr Supply & StlWtlrsgtl Projscts Ssncliof16d & ACA RsI6sSlJd TiD 
10.12.08 (LIISf Ihtrltl )lfMr including CU~I FIn.ncisI YMIj 

51. No. Slalf! Component Tolal ACA Released 
Water Supply Sewerage Storm Water Drain 1st 2nd Total 

No ACA Released No ACA No ACA Installment InataUment 
Released Released Released 

2 3 4 5 6 7 8 9 10 11 

2005-06 

1. Andhra Pradesh 5 49.20 49.20 49.20 

2. Gujarat 9 24.44 24.44 24.44 

3. Rajasthan 1.33 1.33 1.33 

Sub Total 14 73.64 1.33 0 0.00 74.97 0.00 74.97 

2006-07 

1. Andhra Pradesh 25 143.72 6 87.92 5 14.92 246.56 246.56 

2. Assam 4.91 3 8.73 13.64 13.64 

3. Chhattiagarh 3 24.47 24.47 24.47 

4. Gujarat 25 60.03 60.03 60.03 

5. Himachal Pradesh 2 1.04 1.04 1.04 

6. Jammu and Kashmir 6 42.64 7 34.46 77.10 n.10 
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2 3 4 5 6 7 8 9 10 11 

7. Kerela :.1 28.41 28.41 28.41 

8. Karnataka 5 17.88 8 22.85 21.00 61.73 61.73 

9. Madhya Pradesh 17 66.44 5 624 0.11 72.79 72.79 

10. Maharashtra 10 44.57 4 29.32 22.12 96.01 96.01 

11. Orissa 2.09 1.28 3.37 3.37 

12. Rajasthan 20.61 3 16.17 4 4.68 41.46 41.46 

13. Tamil Nadu 35 75.81 2 3.93 1.37 81.11 81.11 

14. Uttar Pradesh 7 30.69 3 70.51 101.20 101.20 

15. West Bengal 10 49.64 49.64 49.64 

Sub Total 148 611.91 32 238.22 25 108.43 958.56 0.00 958.56 

U/OSSMT: Stam WlSslYear wise No. 01 Water Supply II SeWflIllgS Projects Senctlontld II AG4 
ReleaSlJd Till 10.12.08 (lJIsI ThnHI)lfNlr including CUmN7/ Finsnci8/ Yulj 

SI.No. State Component Total ACA Released 
Water Supply Sewerage Storm Water Drain 1st 2nd Total 

No ACA Released No ACA No ACA InstaUment InstaDrnent 
Released Relealed Released 

2 3 4 5 6 7 8 9 10 11 

2007.(18 

1. Ardn PIIdeiI PlllIIUa 167.71 PlllIIUa :M.54 PIlI BIIIn:e 20.82 222.87 222.87 

2. ASSIII 3.88 12.78 16.46 18.46 

3. at.IiIgIItl 42.85 42.85 42.85 

4. Gl4l111 26.79 26.79 26.79 

5. HinIadIII PradIIII 3.20 3.20 3.20 

6. HaIyn lU9 19J8 11.98 

7. .hItdwII 33.45 33.45 33.46 

8. JnnII and Kamir PlllIIUa 11.5 PIlI IIIIn» 9.29 20.19 20.79 

9. KIIIIe PIlI Bim 28.43 20 .• 47-" 47.11 

10. K8InIIIIIa PlllIIUa 35.88 PlllIIIIIIa+ 1 NIl U5 PIlI a..ct+2 NIl 9.38 5UR SUR 

II. Mad"a PIIdeIh PIlI BIIInca + 6 IIIJII IOS.14 IOS.02 51.02 

12 MahaIaIHrI PlllIIIIn» + 1 IIIJII 101.75 101.75 

13. I.Qr 6.45 6.45 6.45 
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2 3 4 5 6 7 8 9 10 11 

1., Orilla PIII ...... +la 11.94 PIt BiIa 1.18 13.13 13.13 

15, PII;b 10.57 lUI 7561 75.17 

16, -- PIt BiIa 1.71 25. 3.82 11.1. 1.30 30. 
PIlI IIIIIIa +1 

17, SiIdin .1 7.35 ,.30 7.35 7.35 

19, TN Pwt IIIIIn:a .HI Pwt IIIIIIa + 2 Ul 14.00 14.00 

20. UIIr PraIh 1'III",+6a .,.a Pltlilin .. I _ 33,'/2 83.15 83.15 

21. Well IIIngII PIII ... +3_ 150N 5.01 l'1li BiIa 20.43 .,.23 41.23 

SIb'TGIII 31 705.54 14 2IlO.01 12 79.32 1043.S7 1.30 104461 
_ ... tNI 

1. Aan 12.29 12~1 12.29 

2, - 16 U 4UI U 

3. KIInIIIIII , 70.33 3.47 73J 73J 
4, IoIIcIfII PI*' . a 21.4 26,4 26.4 

5, ....... 6 57.11 :1.01 85.9 85.9 
3.SO 3.50 3.5 

6. RIjID 31.4 67.2 106.8 IOU 

7, T .. NMtI 3 a71 48.71 aN 
14 72.73 '/2,73 72,73 

8. ua. PI*' 10 82.83 83,83 13.83 

g, Well IIIngII 3 SUi 51.58 51.58 

SlbTalli ID 433J 11 157M 8 12.29 527.32 71.23 113.55 

GIIIII TaIII 2S3 58 657.ctl 45 D.D4 2114.42 n.53 21181J5 

sra,.",.", II' 

[)gIS/is of lump 6liIn prrwIsion for IhtI ptOj«:tsIsc/It for IhtIIHIntIRt 01 North Eutsm RsgIon 

< .nd SIkIrIm /liong with funds IfIIMs«f during 2005-06 

(Rs. In lakhs) 

SI.No. SchenieIState Amount Funds 
Sanctioned released 

2 3 4 

1. Storm Water Drainage Scheme 671.09 223.70 
(Phase I) for Along Town 
Master Plan Area, Arunachal 
Pradesh (Ex. Agency State Govt.) 

... 
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2. 

3. 

4. 

AGRAHAYANA 21, 1929 (S8k., 

2 

Augmentation of Water Supply 
to Seppa Town, Arunachal Pradesh 
(Ex. Agency State Govt.) 

Drainage and Protection Wortcs In K~ 
Town, Nagaland Ex. Agency State Govt.} 

Namaai Storm Water Drainage 
Scheme, Arunachal P~h (Executing 
agency State Govt.) • 

3 

826.20 

333.23 

237.05 

10 QIHIStionS 

4 

275.40 

166.62 

79.02 

Dtlt.i/$ of lump lum pnwitIion lor 1M ptO/tJcItVacIwmtIs lor IhtJ btIntIHI t1f NoI1h Esstsm 
R~ snd Sikkim IIIong willi fundt! ffIItNlSsd during 2006.07. 

158 

(Rs. in lakhs) 

SI.No. Scheme/State 

1. Drainage System for Dhemajl Town, 
Assam Ex. Agency State Govt.) 

2. Silchar Storm' Water Drainage Project 
(Phase I), Assam (Ex. Agency NMBCC) 

3. Storm Water Drainage Scheme at 
Naharlagun, Arunachal Pradesh (State Govt.) 

4. linsukia Master Plan Area Storm 
Water Drainage Scheme Phase I, 
Assam (State Govt.) 

5. Construction of Sanitation and Waste 
Box at Mokokchung Town, Nagaland (State Govt.) 

Amount Funds 
Sanctioned releaed. 

1095.30 365.10 : 

1700.70 425.18 

656.13 218.78 

1252.00 417.00 

78.91 39.46 

DtI/sils of lump sum provision for IhtJ ~scMmtJs for 1M btlnsfil of North Ess/sm RtllJion 
snd Sikklm slong with funds fMNIssd during 2007-08. 

SI.No. Scheme/State 

1. Construction of Karimganj Storm 
Water Drainage Scheme (Phase I), 
Assam (State Govt.) 

2. Extension of Sewerage Network 
below ( 5 & 6th Mile) Gangtok, 
Sikkim (State Govt.) 

Amount 
Sanctioned 

1065.21 
(90%) 

474.08 
(90"10) 

(Rs. in lakhs) 

Funds 
Released 

355.07 

158.03 
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R.lhtrly. Mahll. KOlh 

2010. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) the fund sanctioned and disbursed to Individuals! 
groups by Rashtriya Mahila Kosh during the last three 
years; and 

(b) the recovery position of above loans? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Rashtrlya Mahlla Kosh 
(RMK) does not sanction/disburse loans directly to 
individuals and groups. It lends to intermediary 
organization like NGOs, voluntary agencies, State 
Women's Development Corporations, Women Co-operative 
SOCieties, State Govemment agencies like Mntioned and 
disbursed to the intermediary organizations by RMK during 
the last three years as below: 

Year 

2005-06 

2006-07 

2007-08 

Sanctioned 

19.37 

29.21 

33.89 

(Rupees in crore) 

Disbursed 

20.68 

24.11 

25.58 

(b) -The recovery position is as under: 

Year 

2005-06 

2006-07 

2007-08 

Due 

5.31 

5.91 

6.59 

(Rupees in crore) 

Recovered 

4.68 

5.45 

6.92 

"The Infonnatlon fumished Is not cumulative but relates to the 
years mentioned above. 

Practice of Satt 

2011. SHRI M. APPADURAI: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the Union Govemment Is aware that the 
practice of Sati is still continuing in many parts of the 
country; 

(b) if so, the details thereof; and 

(c) the preventive measures taken by the Govemment 
in this regard? 

THE MINISTER OF STATE THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (c) ·Satr is prohibited 
under the Commisaion of sati (Prevention) Act, 1987. As 
per the National Crime Record Bureau data covering 
period from 2003 to 2007, only one incident of Sati was 
reported In the year 2005. 

Alilitance to Stat •• 

2012. SHRI JASUBHAI DHANABHAI BARAD: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of assiltance including foreign 
asaIatance given to each State during the last three yea ... ; 

(b) the details of amounts not utilized within 
prescribed ti"", limit, year-wise, State-wise; 

(c) the quantum of funds for which the State 
Govemments have not submmed the utilization certificate 
to Union Govemment; and 

(d) the action takenlbeing taken against those States 
who have not submitted the utilization certificate? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Total Central Plan Assistance to the tune 
of Rs. 1.12,167.71 crores was released to the State 
Govemments In the State Sector during the period 2005-
06 to 2007-08 out of which funds released for Externally 
Aided Projects (EAP) was of the order of Rs. 25,144.44 
crore. Details of State-wise releases under EAP in the 
last three years is given in the enclosed Statement. 

(b) to (d) Central Assistance released to State 
Govemments under various schemes is governed by the 
respective guidelines. Further, State Govemments are 
accountable to their respective State Legislatures for 
proper utUization of funds through State Audit Reports 
prepared by the CAG of India under Article 151(2) of the 
Constitution. 
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St.t.ment 

RtNtHIS8 01 AC4 IKKim' Ex/emll/ly Aided Projtlcts 

(Rs. in crore) 

SI.No. States 2005-06 2006-07 2007-08 

1 2 3 4 5 

1. Andhra Pradesh 801.81 620.17 1377.84 

2. Arunachal Pradesh 7.04 5.14 3.60 

3. Assam 479.10 90.99 414.39 

4. Bihar 0.00 0.93 485.75 

5. Chhattisgarh 31.93 124.91 247.51 

6. Goa 0.00 1.59 0.19 

7. Gujarat 978.24 417.70 281.31 

8. Haryana 29.34 38.50 97.43 

9. Himachal Pradesh 39.48 32.28 452.18 

10. Jammu and Kashmir 37.49 43.03 101.42 

11. Jharkhand 2.06 12.44 16.75 

12. Kamataka 912.35 916.21 1004.41 

13. Kerela 335.84 309.40 512.58 

14. Madhya Pradesh 420.31 724.52 780.63 

15. Maharashtra 606.66 499.60 417.64 

16. Manipur 2.92 15.53 17.14 

17. Meghalaya 14.81 10.07 9.44 

18. Mizoram 37.29 38.10 80.56 

19. Nagaland 5.76 6.50 5.08 

20. Orissa 70.06 842.32 235.92 

21. Punjab 31.39 . 24.79 276.56 

22. Rajasthan 524.78 500.05 624.31 

23. Sikkim 7.14 7.69 9.23 

24. Tamil Nadu 491.14 474.05 1037.25 
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2 3 

25. Tripura 3.41 

26. Uttar Pradesh 424.89 

27. Uttaranchal 34.82 

28. West Bengal 1009.07 

Total 7338.10 

External Commerc .. 1 Borrowing. 

2013. SHRI NEERAJ SHEKHAR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the applications for external commercial 
borrowings require the approval of Reserve Bank of India 
(RBI) under the existing Rules; 

(b) if 50, the number of applications received from 
the borrowers and approved during the last three years 
and current year; 

(c) the norms/criteria adopted for acceptanc" and 
rejection of such application; and 

(d) the manner in which the Government inform 
acceptance/rejection to the borrowers of external 
commercial borrowings? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) As per the extant guidelines, ECB can be 
accessed under two routes viz. automatic route and 
approval route for permissible end-uses. ECB up to US$ 
500 million for permissible end-uses in foreign currency 
and/or Indian rupees can be accessed by eligible 
borrowers under the automatic route. FCB applicants who 
are not covered under the automatic route and are not 
eligible to borrow under the automatic route may approach 
Reserve Bank under the approval route. Reserve Bank 
has set up an Empowered Committee headed by a 
Deputy Govemor to consider proposals coming under the 
approval route. 

(b) The number of applications received from the 
borrowers and approval under the approval route during 
the last three years and current year are given as under: 

4 5 

4.27 4.02 

528.18 526.97 

47.95 86.67 

1104.42 1279.23 

7441.32 10366.02 

SI.No. Year No. of No. of 
Applications Proposals 

Received approved 

1. July 2005 to June 2006 74 53" 

2. July 2006 to June 2007 67 SS" 

3. July 2007 to June 2008 3049 21r 

4. July 2008 to till date 110 10r 

"Remaining applications are either rejected, withdrawn or under 
correspondence. 

(c) The ECB guidelines from the basis for acceptance 
and rejection of such applications. The primary 
responsibility to ensure that ECB raised/utilized are in 
conformity with the ECB guidelines and the Reserve Bank 
regulations/directions is that of the borrower concemed. 
The deSignated AD (Authorised Dealer) bank is also 
required to ensure that raising/utilization of ECB is in 
conformity with ECB guidelines at the time of certification. 

(d) Eligible borrowers avail of ECB under the 
automatic route by filling Form 83 through an authorized 
dealer and obtaining loan registration number from the 
Reserve Bank. ECB under the approval route is availed 
of by the borrowers by filing Form 83 on the basis of the 
approval given by the Reserve Bank. Borrowers whose 
applications are rejected are advised suitably by the 
Reserve Bank. 

Written off Loan. of Induatrl .. 

2014. SHRI E. DAYAKAR RAO: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of written off loans by banks relating 
to industries during the last three years and the current 
year, bank-wise; and 
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(b) the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The banks write off amounts in 
non-performing a set (NPA) accounts In accordance with 
their board approved policies and Reserve Bank of India 
(RBI) guidelines, either as part of compromise settlement 
with the borrowers or where the debt has been classified 
as a '088' asset. The Management Information System 
of RBI does not generate data in the desired manner. 
However, the bank group-wise details of amount of write-
off Including compromise by the scheduled commercial 
banks during the last three years are as under:-

(Amount Rs. In crore) 

Bank Group 31.03.2006 31.03.2007 31.03.2008 

Public Sector Banks 8,833 9,423 8,021 

New Private Sector Banks 1,409 1,232 1,Sn 

Old Private Sector Banks 544 618 724 

Foreign Banks 905 590 1,339 

Total 11,691 11,863 11,661 

Further, even in technically written off accounts, where 
there seems to be any scope of recovering some amount, 
the banks continue with their recovery efforts. 

Exploitation of Tribal Women 

2015. SHRI A. SAl PRATHAP: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Govemment is aware of alarming 
number cases of exploitation of tribal women belonging 
to Southem States and working as maid in big cities; 
and 

(b) if so, the remedial measures being taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a> and 
(b) There are no reports from reliable source indicating 
alarming number of cases of exploitation of tribal women 
belonging to Southem States and working as maid in big 
cities. However, the Ministry of Tribal Affairs has set up 

a Working Group to study the situation and suggest 
preventive measures. Also the National Comml881on fQr 
Women, aware of the pUght of some women, la In the 
process of finalizing two drafts bills for regulating the 
functioning of placement agencies and for providing social 
security and other benefits to domestic workers including 
tribal women. 

Liquidation of Companl •• 

2016. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of CORPORATE AFFAIRS be pleased to state: 

(a) whether the Govemment proposes to expedite 
the process of liquidations of companies to protect the 
Interests of stake-holders; 

(b) if so, the details thereof; and 

(c) the number of companies which are under 
liquidation as on date? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) and (b) The Companies Bill, 
2008 has been Introduced in the Parliament on 
23.10.2008, which inter alia, includes proposals to 
rationalize and expedite the process of liquidation and 
winding up of the affairs of a company. 

(c) As on 31.10.2008, 5931 Companies were under 
liquidation under different provisions of the Companies 
Act, 1956. 

Indo-Nepal Co-Operatlon In Power Sector 

2017. SHRI E.G. SUGAVANAM: Will the Minister of 
POWER be pleased to state: 

(a) whether the Government has signed any 
agreement with Nepal for generation and sharing of 
electricity between the two countries; and 

(b) if 80, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) Yea, 
Sir. Govemment of India has signed the MahakaH Treaty 
with Nepal in February, 1996 for implementation of 
Projects on the Mahakall River. The broad provisions of 
the Treaty are: (i) the total energy generated from the 
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Pancheahwar projecJ· shall be shared equally between 
India and Nepal (Ii) Govemment of India shall supply to 
Nepal 70 million kilowatt hours (units) of energy annually 
free of cost from Tanakpur Power House. 

/T,.nslBlion] 

Dilapidated Condition of CPWD Colonie. In DeIhl 

2018. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether due to dilapidated condition of CPWD 
colonies in Deihl partlcularty In Vasant V1har are posing 
a danger to the life and property of the residents; 

(b) if so, the details thereof; and 

(c) the steps takervbeing taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(c) Some building elements of Govemment quarters under 
maintenance of CPWD sometimes show signs of distress. 
The houses in Vasant Vihar colony require some structural 
repairs such a shortcreting, plaster, challa, staircase etc. 
Special repair of these houses has been undertaken. 

{English] 

ObHrvatlon Home. 

2019. SHRIMATI MINATI SEN: 
SHRIMATI PRIYA DUTT: 
SHRI KIRIP CHALlHA: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(.) whether the poor conditions in observation homes 
have made • nesting ground for more crime and juvenile 
delinquency; 

(b) whether the Govemment is aware that due to 
poor sanitation in these juvenile homes several juvenile 
have been suffering from diseases like T.B; and 

(c) if so, the details thereof, and the remedial steps 
taken by the Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (c) Ministry of Women 
and Child Development has no such report in this regard. 
Chapter VI of the Model Rules, 2007 framed under the 
Juvenile Justice (Care and Protection of Children) Act, 
2000 and Its Amendment Act, 2006 prescribes the physical 
infrastructure of the observation homes and the facilities 
to be provided to the children staying in these homes. 
Section 58 of Act provides for dealing with children 
separately through various specialized referral services if 
they are found to be suffering from leprosy, sexually 
transmitted disease. Hepatitis B, open cases of 
Tuberculosis and such other diseases or if they are of 
unsound mind. The State GovemmentslUT Administrations 
are required to run these homes as per the provisions of 
the Act and its Model Rules. 

InYHtment Umlt In Stock Exchange. 

2020. SHRI ADHALRAO PATIL SHIVAJI RAO: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 

Will the PRIME MINISTER be pleased to state: 

(a> whether the Govemment and SEBI are unlikely 
to raise investment limit for single Investors in stock 
exchanges from present level; 

(b) if so, the facts thereof; 

(c) whether there is a consensus over raising the 
limit for single investor; and 

(d) If not, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (d) The Securities and Exchange Board 
of India has decided that six categories of shareholders, 
namely, public financial institutions, stock exchanges, 
depositories, clearing corporatious, banks and insurance 
companies may be allowed to hold, directly or indirectly, 
up to 15% of the paid up equity share capital of the 
concerned stock exchange. Any shareholder, other than 
the aforesaid six categories of investors, may hold directly 
or indirecUy, as per the existing norms, not more than 
5% of the paid up equity share capital of a stock 
exchange. 



169 WIiIMn AnswtllB AGRAHAYANA 21, 1929 (SDk., 10 OuIIstions 170 

Hindu M.rn.g. Act 

2021. SHRI HEMLAL MURMU: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether the Supreme Court of India had recently 
observed that Hindu Marriage Act is breaking families 
instead of bounding them as reported in 'Dainlk Jagran' 
dated 18 June, 2008; 

(b) if so, the facts thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) Yes, Sir. 

(b) and (c) The said observation was made by the 
Hon'ble Supreme Court as general observation during 
the hearing of the case filed by Gaurav Nagpal seeking 
custdoy of his minor son but the Hon'ble Court did not 
issue any directions to the Govemment, 10 no action Is 
required to be taken by the Govemment. 

Withdrawing Depo.lt. from RRB. by Stat •• 

2022. SHRI BALASHOWRY VALLABHANENI: 
SHRI NIKHIL KUMAR: 

Will the PRIME MINISTER be pleased to state: 

(a) whether State Governments are withdrawing 
deposits from Regional Rural Banks (RRBs); 

(b) if so, the details thereof; 

(c) whether the Govemment is aware that by this 
action RRBs would be deprived of bulk low cost deposits; 
and 

(d) if so, the steps takenllikely to be taken by the 
Govemment to protect RR.Bs which are on the verge of 
collapse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (d) No such instance has been reported 
by Reserve Bank of India (RBI) or National Bank for 
Agriculture and Rural Development (NABARD). However, 

80me State Govemments park their deposits in the 
Nationalized Banks only. Taking note of It, RBI has 
advised their Regional Offices to discuas the issue with 
appropriate authorities for issuing suitable Instructions to 
various departments to avoid discrimination against 
Regional Rural Banks (RRBa) and to encourage them by 
giving a fair share of business/deposits. To strengthen 
the RRBs, several measures have been taken:-

(1) Amalgamation of Regional Rural Banks (RRBs) 
sponsor bank-wise at State level. The 
amalgamated RRBs will reap benefits of a large 
area of operation and enhanced credit exposure 
limits. 

(2) Recapitalization of weak RRBs In a phased 
manner. 

(3) Expansion of non-fund based buslne .. activities 
such as sale of Insurance policies, disbursement 
of pension, salaries etc. and handling of 
government bUliness to increase income 
generation. 

(4), Permitting RRBs to accept Foreign Currency 
Non-Residents (FCNR) Deposita. 

(5). Allowing consortium lending to RRBa. 

Seizure of Imported Car. 

2023. SHRIMATI JAYAPRADA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Directorate of Revenue Intelligence 
has recently seized a large number of imported cars which 
were smuggled Into the country through legal channels 
by misrepresenting facts; 

(b) if so, the details thereof; 

(c) whether the Union Govemment propose to ensure 
steps to prevent such incidents and to take stringent 
action against the importer; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) and (b) 
Yes, Madam. The details for the last three years are as 
below: 

,. 
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(Rs. In crores) 

Year No. of Value of Differential 
seized cars. seized cars. Customs 

Duty Involved. 

104 34.20 19.62 

20()6.()7 82 22.02 7.15 

2007-08 22 16.24 7.26 

2008-09 (upto Sap. 08) 19 3.76 2.15 

(c) and (d) Action under the provisions of the Customs 
Act, 1962 was initiated and Show Cause NotICes issued 
to the errant Importers for demanding duty and Imposing 
fine/penalties, as per details at (b) above. All Customs 
field formations including Directorate of Revenue 

SI.No. Year 2005-06 

Intelligence have been aensltlzed and alerted to prevent 
smuggling of imported cars into the country through legal 
channels by misrepresenting facts. 

Agriculture Bank Account. 

2024. SHRI N.S.V. CHITTHAN: Will the PRIME 
MINISTER be pleased to state the target set achieved 
by the banks for opening of new agricultural accounts 
during the last three years and current, bank-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): The target and achievement with regard to 
new agricultural accounts during the last three years is 
given below: 

(Rs. In lakh) 

2006-07 2007-08 

Agency Target Achievement Target Achievement Target Achievement 

1. Commercial Bank SO 47.27 

2. Co-op. Banks 14.43 

3. Regional Rural 17.03 
Banks (RRBs) 

Total 50 78.73 

During the year 2008-09 (upto October 2008), 38 
lakhs new fanners account have been open opened by 
the Commercial Banks, Cooperative Banks and PRBs. 

Review of Income Tax Rate 

2025. SHRI BACHI SINGH RAWAT uBACHDA-: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Transport Allowance (TA) of 
Government employees is exempted from income tax to 
the extent of As. 800 per month; 

(b) if so, whether the Government proposes to 
enhance the exemption limit of TA to the extent of Rs. 
3200 and deamess allowance thereon in view of the 
i,mplementation of the Sixth Central Pay Commission 
report; and 

50 SO.77 SO 55.25 

12.81 9.83 

19.92 20.11 

50 83.50 SO 85.19 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) No, Sir. 

(c) The proposal to enhance the exemption limit of 
transport allowance to the extent of Rs. 3200 per month 
and deamess allowance thereon is not considered feasible 
for acceptance in view of the following: 

(i) Transport allowance is a personal allowance and 
all personal allowance (including salary) are in 
the nature of remuneration for service rendered 
as an employee and should, therefore, be liable 
to tax. As a matter of principle the tax treatment 
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should be neutral across all such allowance and 
basic wages. 

(ii) Since the financial year 2005-06, there has been 
a sharp increase in the total personal allowances 
granted to the assessee which are exempt from 
income-tax. The increase has been substantially 
higher than the required adjustment for Inflation. 

(iii) The transport allowance upto a maximum of Rs. 
800 per month (Rs. 9600 per year) will continue 
to be exempt. As a result the junior level 
employees will not be significantly affected on 
account of the taxability of the transport 
allowance amount in excess of Rs. 800 per 
month. 

(Iv) Substantial relief over the last four years has 
been granted to taxpayers across Income range 
by expanding the slabs for personal Income-tax 
rates. Such restructuring has provided significant 
tax relief to taxpayers. 

(v) The increase in exemption limit would result in 
substantial revenue loss to the Govemment. 

Chartered Accountant. Firm. 

2026. SHRI SARVEY SATYANARAYANA: Will the 
Minister of CORPORATE AFFAIRS be pleased to state: 

(a) whether the Govemment proposes to allow Indian 
Chartered Accountants firms to do their business outside 
the country; and 

(b) if so, the progress made in this regard? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) and (b) There is no bar to 
Members/Firms of Chartered Accountants holding 
Certificates of Practice under the Chartered Accountants 
Act, 1949 of the Institute of Chartered Accountants of 
India (ICAI) practicing outside India, subject to such activity 
being permitted by the foreign country concerned. 

Trlbals Living In Fore.t, National Park etc. 

2027. SHRI ASADUDDIN OWAISI: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(8) whether the cases of harassment of tribals living 
on forest land have come to the notice of the Union· 
Govemment; 

(b) If so, the details thereof, State-wise and the action 
taken by the Govemment thereon; 

(c) whether Government is conSidering the 
rehabilitation of tribals living in national park/reserves! 
sanctuaries in various States in the country; and 

(d) if so, the action taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) No 
such instances have come to the notice of this Ministry. 

(b) Does not arise. 

(c) and (d) As per the Scheduled Tribes and Other 
Traditional Forest Dwellers (Recognition of Forest Rights) 
Act, 2006, first the rights of the Scheduled Tribes and 
other traditional forest dwellers have to be determined 
and vested on the forest lands under their occupation, 
including of those IMng in national parl<slreserved forests! 
sanctuaries. Till that is done, no eviction is permissible 
even in the critical wildlife habitats of national parks and 
sanctuaries. Section 4(2) of the Act, however, provides 
for modification or resettlement of the forest rights In 
critical wildlife habitats of national parks and sanctuaries 
through a procedure given In the said Section. 

{Trsnsls/ionj 

Cultivation of Jatr9.pha 

2028. SHRI RAWI LAL SUMAN: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government has allowed oil 
companies in public sector to start cultivation of Jatropha 
on barren lands in the country; 

(b) if so, the details thereof; 

(c) whether any study has been conducted to 
examine the commercial viabilities and benefits of such 
cultivation; and 

(d) and If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF ' , 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) and (b) Hindustan Petroleum Corporation 
limited has signed Memorandum of Understanding with 
G.B. Pant University of Agriculture and Technology, Pant 
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Nagar in Uttaranchal State for the cultivation of Jatropha, 
installation of Bio-dlesel processing unit and tisaue culture 
development. This is mainly a R&D project to establish 
standard practices for Jatropha plantation. 

Hindustan Petroleum Corporation Limited has 
Hindustan Petroleum Corporation Limited been prepared 
a feasibility report of Jatropha plantation and allied 
activities in the state of Chhattisgarh and is planning to 
sign Memorandum of Understanding shortly with 
Govemment of Chhattisgarh and Chhattisgarh Renewable 
Energy Development Authority (CREDA) for plantation of 
Jatropha over 15000 Hectares of land. 

Indian Oil Corporation (R&D) has optimized the 
synthetic processes for the preparation of bio-diesel 
meeting standard fuel specification (ASTMD 6751 or IS 
15607) from various vegetable oils, which include oils 
from Jatropha carcas, Karar.ljia, Plam, Rice bran, 
Sunflower etc. The process has been scaled up in a 
pilot plant at ICC R&D Centre and numbers of 60 KG 
batches of blo-diesel have been produced utilizing various 
vegetable oils. 

The developed technology was transferred to Mis 
Venus Ethoxyehhers, Goa and MIs KF Tec~nologies Ltd., 
Kolkata on non-exculusive basis and on nominal 
technology fee and royalty sharing mechanism. 

Indian Oil Corporation (IOC) has entered into a 
Memorandum of Understanding with Indian Railways to 
study complete value chain of Bio-diesel. In line with that 
10C has taken up plantation on 62 hectares of Railway 
Land at Surendranagar in Gujarat. About one lakh fifty 
thousand saplings of Jatropha have been planted at the 
site. This project is one of its kind in the country, where 
every aspect of Jatropha Bia-diesel would be studied. 
This project has been started in 2004. It Is expected that 
production of Jatropha seeds will start from this year 
end. 

Indian Oil Corporation jointly with Haryana Roadways 
launched field trials on 40 buses of Gurgaon depot in 
April, 2004. Twenty buses were run on 5% bio-diesel-
diesel blends on trial and their smoke, fuel efficiency and 
drivability were compared with another set of twenty 
reference buses. A reduction of 10-15% in smoke density 
has been observed by the use of Bio-diesel. 

The tests have been conducted with 5%, 10% and 
20% blends of Jatropha bio-diesel in diesel on 

16 cylinders. Also diesel Locomotive Engine for power, 
specific fuel consumption, firing pressures and exhaust 
gas temperatures. Trial runs on Shatabdi and Jan 
Shatabdi Express trains have been carried out at 5% 
and 10% blOodiesel. It is further planned to lunch BIO 
trails on five pairs on trains, running through Lucknow. 

Indian Oil Corporation, Jointly with TAT A Motors has 
completed a field trial run on 43 buses plied for their 
employees at TATA Motors in Pune using 10% biOodlesel-
diesel blends. 

Indian Oil Corporation (IOC) has planned to produce 
BiOodiesel by intiating energy crop plantation. For this 
purpose 10C has applied for 30000 hectares of non-
forest wasteland in Madhya Pradesh. So far 10C has 
received allotment of 2000 hectares in Jhabua district In 
Madhya Pradesh. 10C has signed Memorandum of 
Understanding on 19.11.2007 with Government of 
Chhattisgarh tor formation of Joint Venture for enter biOo 
diesel business in the State. 

(c) In order to address various reeearchable Issues 
for Integrated development of Jatropha, a National Network 
on Jatropha was constituted by Involving state agricultural 
universities, Institutions of Council for Scientific and 
Industrial Research, Indian Council of Forestry Research 
and Education, Indian Council for Agricultural Research, 
Cehtral Food and Technological Research Institute, The 
Energy Rellearch Institute and Indian Institutes of 
Technology and is in operation since November, 2004. 

(d) As a result of Research and Development 
programme, Candidate Plus Trees (CPTS) of Jatropha 
(2399 Nos.) have been identified and the same are cryo-
preserved in National Gene Bank, New Delhi for future 
use. These identified CPTs are being tested and evaluated 
under progeny, Zonal and National trials. Inter-specific 
hybrids are being developed through hybridization and 
back-crossing. A wide variation in morphological 
characteristics have been recorded. Location specific 
package of practices are being standardized. Elite 
Jatropha accessions have been used for DNA extraction 
and screening of the primers for DNA profiling. 

{English} 

Excl.e Duty Eva.lon by Cigarette Manufacturer. 

2029. SHRI KIRTI VARDHAN SINGH: Will the 
Minister of FINANCE be pleased to state: 
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(a) whether Commissionerate, Central Excise, 
Faridabad has detected huge evasion of Central Excise 
duty from Clgaratte manufacturers; 

(b) if so, the details of duty involved and recovered 
from each of them; 

(c) whether any arrest has been made in this regard; 

(d) if so, the details thereof; 

(e) whether any vigilance inquiry has been made in 
the matter; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S.PALANIMANICKAM): (a) Some cases 
of evasion of central excise duty by Cigrette manufacturera 
have been detected by the Central Excise 
commissionerates, Faridabad. However, only two cases 
of evasion involving demand of more than Rs. 50 /akhs 
have been detected. 

(b) The number of cases booked and the duty 
involved for the last three years are as per table below 

Year No. of Duty involved 
cases booked (Rs. in lakhs) 

2006-07 4 17.32 

2007-08 10 63.21 

2008-09 (upto Nov. 2008) 108 

The details of the two cases involving duty amount 
of Rs. 50 lakhs and above are as under-

(i) Mis. Yash Tobacco: A case of clandestine 
removal of cigarettes was booked or 11.3.2008. 
On completion of the investigation, a Show 
Cause Notice was issued on 9.9.2008 demanding 
Central Excise duty of Rs. 42,72,0381-. The party 
has paid the duty and paid interest thereon, 
totally amounting to Rs. 54,93,678/-

(ii) Mis. Pelican Tobacco: A case of diversion of 
raw material was booked on 21.4.2008 against 

Mis. Pelican Tobacco Co. Ltd. Investigations are 
underway with regard on clandestine removal 
by the said unit. The duty evasion so far has 
been estimated as Rs. 1.08 crore. The unit has 
paid Rs. 70 lakhs voluntarily. 

(c) No, Sir. 

(d) Not applicable in view of (c) above. 

(e) No, Sir. 

(f) Not applicable in view of (e) above. 

118M, Guwahatl 

2030. SHRI NARAYAN CHADRA BOR~TAKY: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of courses offered by the Indian 
Institute of Bank Management (IIBM), Guwahati; 

(b) the number of teaching and non-teaching posts 
lying vacant in the above Institute at present; 

(c) the stepa taken by the Government to fill up the 
vacant posts in the Institute; and 

(d) the additional posts likely to be created in the 
Institute during the 11 th Plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) The Indian Institute of Bank Managl)menl 
(IIBM), Guwahati has reported that it conducts short term 
training programmes of 3-8 days duration in the areas 
covering credit and risk management: banking operation; 
microfinance & development banking; and management 
development, etc. for the in-service bank officers. 

(b) The IIBM has reported that, at present, there are 
no vacant posts (teaching and non-teaching), in the 
Institute. 

(c) Does not arise. 

(d) IIBM does not envisage augmentation of posts 
during the 11 th Plan Period. 
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{Trsns/slion} 

Corruption In Judiciary 

2031. SHRI KIREN RIJIJU: 
SHRI BHAILAL: 
SHRI UDAY SINGH: 
SHRI JIVABHAI A. PATEL: 
DR. M. JAGANNATH: 
SHRI KASHIRAM RAN A: 
PROF. VIJAY KUMAR MALHOTRA: 
SHRI HARIKEWAL PRASAD: 
SHRI NIKHIL KUMAR: 
DR. DHIRENDRA AGARWAL: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI RAMADAS ATHAWALE: 
SHRI KINJARAPU YERRANNAIDU: 
SHRI ASADUDDIN OWAISI: 
SHRI RAGHUVEER SINGH KOSHAL: 
SHRI L. RAJAGOPAL: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Chief Justice of India has written to 
all the High Courts to impress upon subordinate court 
judges with doubtful Integrity to take voluntary retirement; 

(b) if so, the details thereof; 

(c) whether the Chief Justice of India has also 
suggested the Government to set up separate courts to 
deal with graft cases in the country; and 

(d) if so, the details thereof along with the decision 
taken by the Government thereon? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) and (b) The Chief Justice of India VIde 
his letter dated 14.10.2008 addressed to the Chief Justices 
of all the High Courts recommended that with a view to 
provide that a Judicial Officer who is unfit, ineffective, 
incompetent or has doubtful integrity may be retired from 
service even before his continued utility is assessed in 
terms of directions of the Supreme Court in All India 
Judges Association case. A review, on the lines of the 
provisions contained in Rule 56(J) of Fundamental Rules, 
be carried out firstly when judicial officers attain the age 
of 50 years and then when they aHain the age of 
55 years. This would be in addition to the assessment 
being carried out at the age of 58 years in terms of the 

directio.lS of the Supreme Court in All India Judges 
Association case. The Chief Justice of India further wrote 
that If Implemented in right earnest, such a provision will 
keep deviant behaviour In check, besides geHing rid of 
those who are found to be indolent, ineffective or with 
doubtful integrity. 

(c) and (d) The Chief Justice of India requested the 
Government vide his leHer dated 7th April, 2008 that 69 
additional Special Courts be set up for trial of corruption 
cases Investigated by CBI. 

The matter is under consideration of the Government. 

{English} 

Provl.lon. for SCalST. In Land R.form 

2032. SHRI P. RAJENDRAN: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether there are special provisions for Scheduled 
Castes and Scheduled Tribes in the National Land Reform 
Policy; .,d 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) and (b) Land and its management falls within 
the exclusive legislative and administrative jurisdiction of 
the respective States as provided under Entry No. 18 of 
List II (State List) of the Seventh Schedule to the 
Constitution. The role of the Central Govemment in the 
field of land reforms is only advisory and coordinating. 
However, implementation of Land Reforms Programmes 
is reviewed from time to time at various fora including 
Conferences of Revenue Ministers and Revenue 
Secretaries of the StateslUTs organized by the Ministry 
of Rural Development. The State Governments/UT 
Administrations have been requested from time to time 
for effective implementation of land reform programmes! 
schemes. The subject matter has, however, been 
considered at the highest level. In order to get 
comprehensive recommendations on the maHer, it has 
been decided to constitute the following: 

(i) A ·CommiHee on State Agrarian Relations and 
the Unfinished Task in Land Reforms" under the 
Chairmanship of Minister of Rural Development. 
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(ii) A "National Council for Land Reforms" under 
the Chairmanship of the Prime Minister. 

to OlHJs/ions 182 

The composition, terms of reference, etc. of the 
Committee and the Council were notified in the Official 
Gazette on 9th January, 2008. A copy of the Reaolution 
dated 9th January, 2008 is enclosed as statement. One 
of the terms of reference of the Committee deals 

specifically with the issues of tribal land alienation and 
traditional rights of the forest dependent tribals, including 
changes required in the relevant laws for restoration of 
such lands to them. The Council may lay down broad 
guidelines and policy recommendations on land reforms, 
based on the recommendations of the Committee. 
However, it is not posaible to indicate specific time line 
for the purpose. 

S'.'em.n' 
ThtJ Gazelltl of India 

Minis/ty of Rural DtJ/IfI/opmtIn/ 
(DtJpIIltmtlf1/ of Land RtISOUfr:tls) 

RESOLUTION 

New Delhi, the 9th January, 2008 

Subject: Constitution of the ·Committee on State Agrarian Relations and the Unfinished Task in Land Reforms". 

No. 21013/412007-LRD.-Good govemance in land administration and effective management of agrarian relations are 
important catalysts for poverty reduction and economic development. Socially just ace... to land, land-related services 
and security of land rights are of utmost Importance in achieving the desired pace and level of economic growth and 
sustainable development. 

2. Land reforms can change the current culture of exclusion so that the poor can gain access to -land, credit, 
technology, markets and other productive services, and become active partners in the development of govemment 
policies and programme affecting their livelihOQd. 

3. With a view to looking into the unfinished task in land reforms, it has been decided to set up a "Committee on 
State Agrarian Relations and the Unfinished Task in Land Reforms". The composition of the Committee will be as under: 

1. 

2. 

3. 

4. 

5. 

Minister for Rural Development 

Secretary, Department of Land 
Resources, Ministry of Rural Development 

Prof. A.K. Singh. 
Director, 
Giri Institute of Development Studies, 
Lucknow, Uttar Pradesh. 

Shri SK Sinha, 
Additional Secretary, 
Ministry of Panchayati Raj, 
Sardar Patel Shawan, 
New Delhi. 

Shri K.S. Saxena, 
Former Secretary, Gol, 
Flat No. 158, Ras Vihar Group Housing SOCiety, 
Plot No. 99, Patparganj, Delhi 

Chairman 

Member 

Member 

Member 

Member 
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6. Prof. P.K. Jha, Member 
School of Ecnomic Sciences and 
Planning, JNU, 
New Delhi 

7. Shri R.C. Venna Member 
321, Guru Jambeshwar Nagar, 
Jaipur, Rajasthan 

8. Shri Subhash Lomle Member 
National Campaign Committee for 
Rural Workers. 125, Samrath Nagar, Aurangabad, 
Maharashtra 

9. Dr. T. Haque, Member 
Chairman. Commission on AgrI. 
Costs and Prices, Krishi Bhawan, 
New, Delhi. 

10. Shri Acharya Ram Murthy Member 
8-173, Police Colony. Anisabad. 
Patna-02. Bihar. 

11. Shri Jagadananda. Member 
Member Secretary, 
Centre for Youth and Social 
Development (CYSD). 
E-1. Institutional Area, 
Gangadhar Meher Marg. 
Bhubaneshwar-751 013. 
Orissa. 

12. Ms. Neelima Khetan Member 
Seva Mandlr, Old Fatehpura, 
Udaipur-313004 
Rajasthan 

13. Shrl Ram Dayal Muncla. Member 
Village Hatma (Behind Ranchi College), 
Morhabadi. Ranchi-834008 
Jharkhand. 

14. Ms. Sashlkala, Member 
President, Dalll Bahujan Sramlk 
Union, House No. 01/4879187/01, 
Bakaram Nagar, Gandhi Nagar, 
Hyderabad. 

15. Shri V.K. Pipersenia Member 
Pro Secretary. Revenue Department. 
Govt. of Assam. 
Dispur-781006. 

16. Mrs. Vilasani Ramchandran Member 
Pro Secretary. Revenue Department. 
Govt. of Gujarat. Sachivalaya, 
Gandhinagar-382010. 
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17. Shrl S.M. Jaamdar 
Pro Secretary, Revenue Department, 
Govt. of Kamataka, MS Building, 
Bangalore-660001. 

18. Srnt. Neeta Choudhary, 
Pro Secretary, Revenue Department 
Govt. of Uttar Pradesh, Bapu Bhawan, 
Lucknow. 

19. Dr. P.K. Agrawal 

20. 

Pro Secretary, Land and Land 
Reforms Department, 
Govt. of West Bengal, 
Wrltel'8 Building, 
Kolkata-700001. 

Additional Secretary, 
Department of Land Resources, 
Ministry of Rural Development 

4. The terms of reference of the Committee shall be is follows: 

to OutJStions 186 

Member 

Member Secretary 

(i) To conduct in-depth review of the land ceiling programme in the country including status of distribution of land 
declared surplus, continued pON888ion by the rural poor of the allotted land and expeditious disposal of land 
declared surplus but held up due to litigation and to suggest appropriate and effective strategies in this regard. 

(ii) To ensure access of the poor to common property resources, suggest ways for identification, management, 
development and distribution of Govemment/wasteland to the landless. 

(iii) To review the progress of distribution of Bhoodan land in the States and suggest measures for distribution of 
the remaining Bhoodan land to the IancieN. 

(iv) To examine the issue of tenancy and sub-tenancies and suggest measures for recording of all agricultural 
tenants and a framework to enable cultivators of land to lease in and lease out with suitable assurances for 
fair rent, security of tenure and right to resumption. 

(v) To examine the issues relating to alienation of tribal lands including traditional rights of the forest-dependant 
tribals and to suggest realistic measures including changes required in the relevant laws for restoration of such 
lands to them. 

(vi) To examine the issue of setting up of fast track courts/mechanism for speedy disposal of land-related litigation 
cases. 

(vii) To look into the land use aspects, particularty the agricultural land, and recommend measures to prevenV 
minimize conversion of agricultural land for non-agricultural purposes, consistent with development needs of the 
country. 

(viii) To examine the issues related to homestead rights and recommend measures for providing land for housing 
to the families without homestead land. 

(ix) To suggest measures for modemization of land management with special reference to updating of land records, 
proper recording of land rights and speedy resolution of conflicts and disputes relating to land. 

(x) Suggest institutional mechanisms for effective implementation of land reform programmes. 
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(xi) To examine measures to provide women greater access to land and other productive assets. 

(xii) Any other iaaue of relevance. 

(xiii) Any other Term of Reference that may be decided by the Committee in its first meeting. 

5. The Committee may visit the States and hold consultations with them in oreler to finalize its recommendations. 

6. The Committee would make recommendations on the programme of action for effective implementation of land 
reforms with particular reference to the above matters in consultation with State GovemmentslUnlon Territory Administrations. 

7. The Committee may set up sub-groupsltask forces, if necessary, for undertaking in-depth studies on the above 
components of the terma of Reference. 

8. The Committee may co-opt any other officiaVnon-officlallexpertslrepresentatives of other agencies. 

9. The Committee will aubmit Its final report within one year from the date of its constitution and the report will be 
placed before the National Council for Land Reforms for its consideration and directions. 

10. The expenditure of the official members of the Committee for attending the meetings of the Committee will be 
borne by the respective parent DepartmentiMinistryl Organisations as per the rules applicable to them. The expenditure 
on TAIDA of non-official Members will be bome by the Department of land Resources according to the appropriate rules 
and practices. 

11. The Committee will be located in and serviced by the Department of Land Resources in the Ministry of Rural 
Development at New Deihl. 

RESOLUTION 

New Deihl, the 8th Janu.ry, 2008 

Subject: Constitution of the -National Council for land Reforms·. 

Bhaskar Chatterjee, 
Addl. Secy. 

No. 210131412007-lRD·With a view to looking into the unfinished task in land reforms, a ·Commlttee on State 
Agrarian Relations and the Unfinished Task In Land Reforms" has been constituted under the Chairmanship of Minister 
for Rural Development vide Resolution of even number of dated 9th January, 2008. 

2. To lay down broad guidelines and policy recommendations on agrarian relations and land reforms, based on the 
recommendations of the -Committee on State Agrarian Relations and the Unfinished Task In Land Reforms" or otherwise 
it has been decided to constitute a MNational Council for land Reforms" under the Chairmanship of the Prime Minister. 
The composition of he Council will be as under: 

(A) Govt. of India Mlnlstera 

(i) Minister for Rural Development 

(ii) Minister for Agriculture 

(ill) Minister for Environment & Forest 

(Iv)' Minister for Panchayati Raj 

(v) Minister for Tribal Affairs 

(vi) Minister for Social Justice & Empowerment 

Chairman 

Member 

Member 

Member 

Member 

Member 

Member 
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(vii) Dy. Chairman, Planning Commission Member 

(8) Chief Mlnl.tera of Stllte. 

(i) Chief Minilter, Andhra Pradesh Member 

(Ii) Chief Minister, Bihar Member 

(iii) Chief Minister, Kamataka Member 

(iv) Chief Minister, Kerala Member 

(v) Chief Minister, Maharashtra Member 

(vi) Chief Minister, Ori88a Member 

(vU) Chief Minister, Rajasthan Member 

(viii) Chief Minister, Tripura Member 

(ix) Chief Minister, Uttar Pradesh Member 

(x) Chief Minister, West Bengal Member 

(C) Other Member. 

(i) Dr. Bina Agarwal, Member 
Institute of Economic Growth, 
Delhi University, Deihl. 

(II) Dr. C.H. Hanumantha Rao, Member 
240-8, Road No. 18, Jublee Hills, 
Hyderabad-500033. 

(iii) Dr. G.K. Chadha, Member, Member 
Economic Advisory Council 
to the Prime Minister, 
Room No. 249 Vigyan Bhawan 
Annexe, New Delhi. 

(Iv) Shri P. V. RajgopaJ, Member 
Ekta Parishad, Gandhi Peace 
Foundation, Deen Dayal 
Upadhyay Marg, New Delhi 

(v) Shri S.R. Senkaran Member 
Former Secretary, GOI 
Flat No. 114, Sapphire Building 
Amrita Hills, Punjagutta, 
Hyderabad-500082 

(vi) Dr. S.S. Johal, Member 
2920, Gurdev, Nagar, 
Ludhiana, Punjab 

(vii) Prof. V.S. Vyas, Chairperson, Member 
Institute for Development 
Studies (IDS), 
88 Jhalana Institutional Area, 
Jaipur-302004. 
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(viii) Shri Walter Femades, 
Indian Social Institute, 
10 Institutional Area, 
Lodhi Road, New Delhi. 
Secretary, Department of Land 
Resources Ministry of 
Rural Development 

Member 

Member Secretary 

3. The Chairman may co-opt any other person as Member of the CouncU as may be necessary. 

4. The expenditure of the official members of the Council for attending its meetings will be bome by the respective 
parent DepartmentlMinistry/Organlsations as per the rules appHcable to them. The expenditure on TAIDA of non-official 
members will be bome by the Department of Land Resources according to the appropriate rules and practices. 

fTrsnsl8tion] 

W.ate-Buad Energy Project. 

2033. DR. SHAFIQUR RAHMAN BARQ: 
SHRIMATI JAYABEN B. THAKKAR: 
SHRIMATI PRIYA DUTT: 

Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

(a) the details of the waste-based energy projects 
operating in the country and the electricity generation 
capacity of the each project; 

(b) whether any company has been granted 
permission by the Govemment for generation of energy 
from garbage during the last three years; and 

(c) if so, the details thereof. State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) Only two projects on power generation 
from Municipal Solid Wastes (MSW) are in operation in 
the country. The projects installed at Hyderabad and 
Vijayawada. are of 6.6 MW and 6.0 MW capacity. 
respectively. Both the projects are based on combustion 
of refuse derived fuel produced from MSW. Besides. 43 
projects with a total capacity of about 59 MWeq based 
on waste from industries such as distillerieS, sago. starch. 
poultry. etc. are operating in the country. 

(b) and (e) Ministry of New and Renewable Energy 
has not sanctioned any project on Energy Recovery from 
Garbage during the last three years. 

Bhakar Chanerjee, Adell. Secy. 

/EngIish] 

Surplu. Fund of PSU. 

2034. SHRI RAM KRIPAL YADAV: 
SHRI SUKDEO PASWAN: 
SHRI ALOK KUMAR MEHTA: 
SHRI BADIGA RAMAKRISHNA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has advised the Public 
Sector Undertakings (PSUs) to park their surplus funds 
with nationalized banks without competitive bidding; 

(b) whether this directive would effect their interest 
eaming; and 

(c) If so, the details of losses suffered and the steps 
taken in thie regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) In order to avoid undesirable 
competition amongst banks leading to arbitrary hikes in 
deposit rates. which have consequences for the economy. 
and considering the need to moderate the cost of credit 
in the current economic circumstances, the Govemment 
has advised the Central Public Sector Enterprises (CPSEs) 
to place their surplus funds with the banks without 
resorting to competitive bidding. Though. this may lead 
to decrease in Interest eaming of some CPSEs, the move 
is likely to benefit the economy at large, including the 
borrowing CPSEs. due to over-all reduction in cost of 
funds. 
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Bio-Fuel Policy 

2035. SHRI M.P. VEERENDRA KUMAR: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRIMATI SUMITRA MAHAJAN: 
SHRI ANANDRAO VITHOBA ADSUL: 
DR. LAXMINARAYAN PANDEY: 
SHRI SYED SHANAWAZ HUSSAIN: 
SHRI BRAJA KISHORE TRIPATHY: 
SHRIMATI MANEKA GANDHI: 

Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

(a) whether the Government has cleared much 
awaited Bio-fuel policy; and 

(b) If so, the salient features thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) No, Sir. 

(b) Question does not arise. 

[Trsnsliltionj 

Inclu.lonIExclu.lon of Communltl.. In ST Uet 

2036. SHRI BHANU PRATAP SINGH VERMA: 
SHRI RASHEED MASOOD: 

Will the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) whether the Union Govemment has received any 
proposal from the State Govemment of Uttar Pradesh for 
inclusion of some communities In the Scheduled Tribe 
List; and 

(b) if so, the details thereof and the action taken by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) and 
(b) Govemment of India has received proposals from the 
State Govemment of Uttar Pradesh over the yoars for 
inclusion of various communities including its synonyms 
in the list of the Scheduled Tribes in the State. The 
proposals have been processed as per approved 
modalities established In June 1999 for deciding claims 
for inclusion in, exclusion from and other modifications in 

the Orders specHying Scheduled Castes and Scheduled 
Tribes lists. Ten communities with 8 synonyms have been 
notified as Scheduled Tribe in the State of Uttar Pradesh 
vide the Scheduled CUles and Scheduled Tribes Orders 
(Amendment) Act, 2002 dated 8.1.2003. 

{English} 

Streat Children 

2037. SHRIMATI PRIYA DUn: 
SHRI HITEN BARMAN: 
SHRIMATI JAYAPRADA: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the number of street children have 
increased during the last three years In the country; 

(b) if so, the reasons therefor; 

(c) the details of programmes being implemented for 
the weHare of street children; and 

(d) the effective steps taken/proposed to be taken by 
the Govemment to curb this mena~ in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a) There Is no definite estimate 
of the number of street children in the country, as their 
numbers keep fluctuating. 

(b) Does not arise. 

(c) The Ministry of Women and Child Development 
is implementing a scheme namely 'An Integrated 
Programme for Street Children' for the welfare and 
rehabilitation of street children. 

(d) The Ministry of Women and Child Development 
has formulated a new centrally sponsored scheme namely 
Integrated Child Protection Scheme [I CPS) for 
implementation during the XI plan period through the State 
GovemmentslUnion Territory Administrations under. which 
provision has been made for setting up of 'Transitional 
and Open Shelters' which will offer services like 
counseling, bridge education, voclltional training, etc. in. 
urban and semi-urban areas for such children. The 
scheme Is awaiting competent approval. 

" 



195 Written AnswslS DECEMBER 12, 2008 to QIItI8Iions 196 

Excess A.I.... of Wat.r from Aenganedl Dam 

2038. DR. ARUN KUMAR SARMA: 
SHRI KIRIP CHALlHA: 
SHRI SARBANANDA SONOWAL: 

Will the Minister of POWER be pleased to state: 

(a) whether any enquiry was made by the 
Govemment on the devastation caused by sudden release 
of excess water from the Ranganadi Dam of North 
Eastern Electric Power Corporation (NEEPCO) during the 
month of June, 2008; 

(b) if so, the details thereof; 

(c) if not, the reason therefor; 

(d) whether 'any downstream Impact ... esament was 
made to justify the diversion of water from Ranganadi to 
Dikrong river before commissioning of the Ranganadi 
Dam; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) to (c) The 
Ranganadi Hydro Electric Project 405 MW (3x 135 MW) 
developed by NEEPCO on the River Ranganadi in the 
State of Arunachal Pradesh is a run-of-river scheme with 
a very small pondage of 5.7 cumee capacity. A maximum 
discharge of 160 Cumee of water is utilized for generation 
of power. 

Due to heavy rainfall in the catchment areas of the 
river Ranganadi on 13th June, 2008 the inflow of water 
in the river increased to approximately 2120 Curnee at 
5.10 am. The huge inflow (i.e. flash flood) could not be 
stored in the small reservoir of Ranganadi (5.7 Cumee 
Capcity), and therefore, had to be passed downstream 
through the spillway meant for this purpose. The flood 
which had occurred in the main river would have even 
b..- more severe if the project was closed and all the 
water was allowed to pass through in the main river. 

Water from the project after generation is released 
into the Dlkrong river and excess water is allowed to 
pass through in the main Ranganadi river. 

(d) and (e) Ranganadi Hydro Electric Project which 
was cOP'lmisaioned In January, 2002 has inter basin 
transfer of water from Ranganadi Hydro Electric Project 
to Dikrong River basin. The maximum dlacharge of 160 
cumec is diverted from Ranganadi Hydro Electric Project 
basin to the Dlkrong river. 

With a view to ascertain the additional impact of 
water, NEEPCO had entrusted the work of conducting 
the mathematical model studies of Dikrong River Basin 
downstream of the Power House to Central Water and 
Power Research Station (CWPRS), Pune. Baaed on the 
data supplied by the Flood Control Department, 
Government of Assam, CWPRs carried out the 
mathematical model study and submitted the report in 
May, 1994. According to the flood routing carrld out by 
CWPRs, the rise in water level of Dikrong River in the 
Assam portion varies from 7 cm to 12cm between 
Banderduwa and Sissapathar due to the maximum 
discharge of 160 cumec from Hoz Power Station (RHEP, 
stage-I). 

Inferior Quality of Meals Under ICDS 

2039. SHRI HARIBHAU RATHOD: 
sHRI NIKHIL KUMAR: 
SHRI RAYAPATI SAMBAslVA RAO: 
sHRI JASUBHAI DHANABHAI BARAD: 
SHRIMATI K. RANI: 
SHRI NARAHARI MAHATO:' 
sHRI BHARATslNH MADHAVslNH 

sOLANKI: 
sHRI RAN EN BARMAN: 
SHRI G.M. SIDDESWARA: 
sHRI HITEN BARMAN: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: .. 

(a) whether the Government Is aware that inferior 
quality of meals are being provided to the children under 
the ICDs Scheme; and 

(b) if so, the details thereof and the action being 
taken by the Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) Supplementary 
Nutrition, which Is one of the six services under the 
Integrated Child Development Services (ICDS) Scheme, 
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is provided by the State Governments a. per the 
schematic norms prescribed by the Government of India. 
Whenever any complaints are received, State 
Governments are advised to take rem~ial action. 

Integrated Low Coet Sanltetlon Scheme 

2040. SHRI M. SREENIVASULU REDDY: Will the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) the time by which the integrated Low Cost 
Sanitation Scheme converting dry latrines into water seal 
latrines in the urban areas will be completed; and 

(b) the present status thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) The Government of India has 
revised the guidelines of the Centrally Sponsored 
Mlntegrated Low Cost Sanitation Scheme- (ILCS). Aa per 
the revised guidelines it is proposed to convert existing 
dry latrines into water borne flush toilets in the urban 
areas of the country in a time bound manner by the year 
2009-10. 

(b) The revised Integrated Low Cost Sanitation 
Scheme envisages conversion of all existing dry latrines 
within a period of 3 years (2007-10). There is a budget 
provision of Rs. 150 crores for the current financial year 
under the scheme. The revised guidelines have been 
circulated to all the States/UTs. The first batch of 
proposals received from the States of Bihar was approved 
for conversion/construction of 1222/8586 sanitary units. 

Additional Allocation under ARWSP 

2041. SHRI C.K. CHANDRAPPAN: Will the Minister 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the Govemment has received requests 
from some of the States including Kerala in the recent 
past to allocate additional funds under Accelerated Rural 
Water Supply Progamme (ARWSP); 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

SAHU): (a) to (c) In the year 2008-09, the Govemments 
of Kerala and Rajasthan had written to the Govemment 
of India to enhance the annual allocation under ARWSP. 
This was considered by the Government of India and the 
State Govemments had been Informed that the request 
for enhancement in the annual allocation can be 
considered at the end of the year depending on the 
expenditure trend by the State and the availability of funds 
and the performance/requirement of the State. 

Rehabilitation of DI.placed Per.ona of Tehrl Dam 

2042. SHRI K.C. SINGH -BABA-: 
SHRI VIJAY BHAUGUNA: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government is considering 
rehabilitation of new villages affected by land slides due 
to Tehri Dam; 

(b) if so, the details thereof; 

(c) whether the displaced persons of TeM Dam have 
also been provided agricultural land; 

(d) if so, the details thereof; and 

(e) the hurdle. coming In way of their proper 
rehabilitation? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) Yes, 
Sir. The three villages in Bhagirathi valley namely Nakot, 
Ralakot, Syansu have been found very sensitive to land 
slides by an interdepartmental committee comprising of 
members from Geological Survey of India, Remote 
Sensing, Central Soli Research Institute, Forest 
Department, Govemment of Uttarakhand, Tehri Hydro 
Development Corporation (THDC) and Rehabilitation 
Directorate of Government of Uttarakhand. The 
rehabilitation work of these villages pertaining to surveying 
and measurement works of houses and other properties 
has been completed. Action has been initiated in raapect 
of valuation of houses and other properties in the affected 
villages. Initiatives have been taken for the issue of 
notification under Section 4 of the Land Acquisition Act 
for land acquisition of villages Nakot and Rolakot. 
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(c) and (d) Yes, Sir. All the 5187 entitled attected 
rural families of Tehri Dam have been provided agricultural 
plots of 2 acres of developed irrigated land or half acre 
of developed irrigated land adjacent to Municipal limits of 
Deharadun, Harldwar or Rishikesh Cities. 

(e) The main hurdles being faced In proper 
rehabilitation is scarcity of land. 

{Translation} 

Non-otflclal Director. 

2043. SHRI MANSUKHBHAI D. VASA VA: 
DR. DHIRENDRA AGARWAL: 

Will the PRIME MINISTER be pleased to state: 

<a) whether some banks have advised the 
Govemment not to appoint any non-official Director on 
their Board; 

(b) if so, the details thereof and reasons therefor; 
and 

(c) the reaction of the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) The Government has not received 
any communication in this regard from any of the Public 
Sector Banks. 

{English} 

Human Trafficking 

2044. ADV. SURESH KURUP: 
SHRI NARAYAN CHANDRA BORKATAKY: 
SHRI SURAVARAM SUDHKAR REDDY: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(8) whether the Government has sent any delegation 
to attend a conference held in Vienna regarding fight 
against human trafficking: 

(b) if so, the detall8 thereof and the main Issues 
discU8l8d therein; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT <SHRIMATI 
RENUKA CHOWDHURY): <a) and (b) Yes, Sir, a 
delegation lad by Smt. Renuka Chowdhry, Hon'ble Minister 
of State (independent Charge) for Women and Child 
Development, along with the representatives from Ministers 
of Home Affairs, Labour & Employment and Women and 
Child Development attended the Vienna forum to fight 
human trafficking, held from 13·15 February 2008. The 
Main issues discussed in the Forum were vulnerability of 
persons to trafficking and Its impact as well as action to 
be taken against human trafficking. 

(c) The Ministry of Women and Child Development 
is already undertaking a number of measures to combat 
trafficking. The immoral Traffic (Prevention) Act, 1956 
supplemented by the Indian Penal Code prohibits 
trafficking in human being including children for the 
purpose of prostitution and lays down severe penalities 
for trafficking; it conducts advocacy, awareness generation, 
sensitization programmes for prevention of trafficking of 
women and children. The Ministry is implementing a 
scheme of 'Ullawala' for prevention of trafficking and 
rescue, rehabilitation reintegration and repatriation of 
victims of trafficking. It also runs Swadhar Shelter Homes 
which provide shelter, food, clothing, emotional support, 
coun88llng, rehabilitation and other facilities to women In 
difficult circumstances Including trafficked victims and 
children. 

Removal of Restriction on Inve.tment Through 
PartiCipatory Note. Route 

2045. SHRI BASU DEB ACHARIA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Reserve Bank of India (RBI) has 
been advocating 8 ban on investment through Participatory 
Notes (PN) in view of the opaque nature of the instrument 
which makes it difficult to assess the quality of funds; 

(b) if so, reaction of the Govemment thereto; 

(c) whether the Government has taken any decision 
to remove all the arlier restrictions on investment through 
PN by foreign investors; and 

(d) if 80, the details thereof? 



201 WtilMn AnSW9fS AGRAHAYANA 21, 1929 (Sak8) 202 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL) (a) and (b) Yes Sir. Reserve Bank of India is 
of the opinion that Overseas Derivative Instruments (OPls)/ 
Participatory Notes (PNs) should not be permitted and 
accordingly It has suggested that no fresh iauanee of 
PNs be allowed. However, the Expert Group headed by 
Dr. Ashok Lahiri, constituted by the Govemment of India, 
on "Encouraging FII Flows and Checking the Vulnerability 
of Capital Markets to Speculative Flows- examined the 
issue of PNs and recommended that the current 
dispensation for PNs may continue. Govemment's views 
are that PNs are market instruments that are created 
and traded overseas. Hence, Indian regulators cannot ban 
or control the issue of PNs; they can only be regulated, 
and they are indeed being regulated by SEBI. 

(c) and (d) SEBI had imposed certain restrictions on 
Overseas Derivative Instruments (OOls) in October 25, 
2007 which were to be subsequently reviewed. These 
restrictions were as follows: 

1. Fils and their sub-accounts not to issue/renew 
OOls with under1ylng as derivatives. The existing 
pOSitions to be wound down over 18 months. 

2. Sub-accounts of Fils not to Issue any PNsIOOls. 
The existing positions to be wound down over 
18 months. 

3. The Fils who were issuing OOls with national 
value of PNs outstanding (excluding derivatives) 
as a percentage of their AUC In India of less 
than 40% shall be allowed to Issue further OOls 
only at the incremental rate of 5% of their AUC 
in India. 

4. Those Fils with notional value of PNs 
outstanding (excluding derivatives) as a 
percentage of their AUC in India of more than 
40% shall issue PNs only against cancellation! 

o 
redemption/closing out of the existing PNs of at 
least equivalent amount. 

These restrictions imposed were reviewed on 06, 
October 2008 and it was decided to do away with the 
quantitative restrictions applicable on the 001 positions 
that the Fils could take with respect to their assets held 
in Indian securities. Further It was also decided to do 

away with the restriction imposed on the 001 Issuances 
on derivatives. However, the requirement to issue OOls 
to only regulated entities subject to KYC norms continues 
as before. 

Equity S.a. In the Tobacco Companle. 

2048. DR. ARVINO SHARMA: 
SHRI AJOY CHAKRABORTY: 

Win the PRIME MINISTER be pleased to state: 

(a) whether the Life Insurance Corporation of India 
(LIC) and Specified Undertaking of Unit Trust of India 
(SUUTI) are holding equity stakes in the tobacco 
companies, 

(b) if so, the datalla thereof; and 

(c) the reasons for holding equity stakes in the 
tobacco companies where as the Government is 
discouraging the consumption of tobacco? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) to (c) LlC and SUUTI hold the following equity 
stake in the foHowing companies. 

LlC 

SUUTI 

ITC 

53,68,89,881 

44,84,34,405 

VST Ind. 

9,72,703 

Investments by LlC are In the nature of financial 
Investments. The erstwhile Unit Trust of India prior to the 
passing of the Unit Trust of India (Transfer of Undertaking 
and Repeal) Act, 2002 had Invested In a variety of 
securities Including the shares of ITC. Such Investments 
are also in the nature of financial investment and were 
in companies In various sectors. Many of these 
investments including in the ITC are at present held by 
the UTI's successor SUUTI. 

It may however be noted that ITC has presence in 
many segments like hotel, packaging and retail besideQ 
tobacco. Investment by LlC in VST Industries was made 

, 

prior to April 2001 and no further inveltments have been . 
made subsequently by LlC. 
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[Translation} 

Guidelines under PMGSY 

2047. PROF. M. RAMADASS: 
SHRI MADAN LAL SHARMA: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to State: 

(a) whether the Union Govemment has issued any 
fresh directions/guidelines to various States for 
identification of villages and •• Iection of roads for 
Implementation of the Pradhan Mantri Gram Sadak Yojana 
(PMGSY); 

(b) if so, the details thereof; 

(c) whether some States have raised objections in 
regard to the implementation of the said scheme; 

(d) if so, the details thereof; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) No, Sir. 
No fresh directions/guidelines have been issued to States 
for identification of villages and selection of roads for 
implementation of the Pradhan Mantri Gram Sadek Yojana 
(PMGSY). However, in order to provide connectivity to a 
larger number of small and dispersed habitations in the 
hilVmountainous areas, the programme guidelines have 
been modified to the extent that in the blocks bordering 
international boundaries in the hill States (as identified 
by Ministry of Home Affairs) all habitations within a path 
distance of 10 km. would be treated as a cluster to 
determine the size of population against 1.5 k.m. in the 
earlier guidelines. Also, the State Govemment have been 
advised to make efforts for achieving targets under the 
Rural Road component of Bharat Nirman, which is a 
subset of PMGSY. 

(c) No, Sir. 

(d) and (e) Do not arise. 

(English} 

Mobil. ATM Service by PNB 

2048. DR. M. JAGANNATH: 
SHRI PANKAJ CHOWDHARY: 
SHRI KINJARAPU YERRANNAIDU: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Punjab National Bank (PNB) has 
introduced mobile ATM services for the remote rural areas; 

(b) H so, the details thereof; 

(c) whether the other banks also proposes to provide 
similar facilities; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Punjab National Bank has provided, 
on experimental basis, mobile ATM services in rural areas 
in and around the rural pockets of Delhi and District 
Guatam Budh Nagar, U.P. 

(c) and (d) Other Banks are also in the process of 
providing mobile ATM services in remote rural areas. 
Mobile ATM services are being provided in Andhra 
Pradesh and Kerala by Andhra Bank; In Tamil Nadu by 
Bank of India; Delhi, Jalandhar, Dehradun, Ahmedabad 
and Sriganganagar by Oriental Bank of Commerce; and 
Satara district of Maharashtra by IDBI Bank of start with. 
However, due to low customer base, logistiCS and 
infrastructural problems Including networking issues, banks 
are unable to deploy more mobile ATM services In remote 
rural areas. Banks are otherwise increasingly providing 
coverage through wireless terminals etc. & banking 
correspondents. 

Charitable Activity 

2049. DR. RAJESH MISHRA: 
SHRI J.M. AARON RASHID: 
SHRI SURENDRA PRAKASH GOYAL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether Govemment Is considering a proposal to 
redefine and narrow the concept of Mcharitable activity" to 
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ensure that only deserving organizations become eligible 
for such benefits; 

(b) if so, complete details in this regard; 

(c) whether many charitable trusts are misusing the 
tax benefits; and 

(d) if so, the details thereof and the action taken by 
the Govemment against them during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
No such proposal is under consideration at present. 
Clause 15 of Section 2 of the Income-tax Act, 1961, 
which defines the term 'charitable purpose', has already 
been amended by Finance Act, 2008. After the 
amendment, which is effective from 1 st April, 2009, 
advancement of 'any other object of general public utility' 
shall no longer be considered charitable if it involves 
carrying on of commercial or business activities for 
monetary consideration. 

(c) and (d) As and when instances of misuse of. the 
tax exemption provisiOns are noticed, necessary remedial 
measures are taken. For example, keeping In view the 
suggestions made in the Final Report (December 1971) 
of Direct Taxes Enquiry Committee, observations made 
by the Public Accounts Committee (2005-06) in Its 
Fourteenth Report (Assessment of Private Schools, 
Colleges and Coaching Centres) and recommendations 
received from field-formations, an amendment was made 
to the Income-tax Act, 1961 through FInance Act, 2006 
by introducing section 115 BBC to tax anonymous 
donations in certain casas in order to deter the 
channelization of unaccounted money to charitable 
institutions in the guise of anonymous donations. 

Intere.t on Unclaimed Accounts 

.2050. SHRI S. AJAYA KUMAR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Reserve Bank of India (RBI) has 
issued guidelines to the banks to pay interest on deposits 

Calendar Year 2005 2006 

in the Inoperative accounts and on fixed depoelts after 
the maturity period; 

(b) if so, the details thereof; 

(c) whether the RBI had asked the banks to contact 
customers whose accounts have been in-operative; 

(d) if so, the steps taken by the banks in this regard; 

(e) the total amount accumulated with banks arising 
out of inoperative bank accounts during the last three 
years and the current year; and 

(f) the manner in which the banks are utilizing this 
amount and the interest accumulated thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (f) Reserve Bank of India vide its circular 
dt. 22.8.2008 has advised all scheduled commercial banks 
to ensure that interest on savings bank account should 
be credited on regular basis whether the account Is 
operative or not. If a fixed deposit receipt matures and 
proceeds are unpaid, the account left unclaimed with the 
bank will attract savings bank rate of interest. These 
guidelines also, inter-alia, stipulate that banks should make 
an annual review of accounts in which there are no 
operations for more than one year and to contact the 
customer whose accounts have been inoperative. If the 
letter are retumed undelivered, they may Immediately be 
put on enquiry to find out the whereabouts of customers 
or their legal heirs in case they are deceased. In case 
the whereabouts of the customers are not traceable, banks 
should consider contacting the persons who had 
introduced the account holder. They could also consider 
contacting the employer/or any other person whose details 
are available with them. For the purpose of classifying 
an account as 'inoperative' both, the debit as well as 
credit type of transactions should be considered. There 
should not be any charge for activation of Inoperative 
account. 

The Data base maintained by RBI does not generate 
the information as called for, however, the details of 
amount accumulated on unclaimed deposits during the 
last three calendar years are as under: 

2007 

Total amount 
of unclaimed 
depOSits 

929,53,96,111/- 1050,13,74,6751-plus USD 6513 1095,46,84,927/-plus USD 6513.05 • 

in Rupees 
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At p .... ent the amounts of unclaimed deposita lie 
with the respective banks who deploy the same for their 
general business like any other deposits. 

Public and Private Insurance Companies 

2051. SHRI J.M. AARON RASHID: 
SHRI M. RAJA MOHAN REDDY: 
SHRI NARAHARI MAHATO: 

Will the PRIME MINISTER be pleased to state: 

(a) the target set and achievement made by Life 
Insurance Corporation of India (lIC) and General 
Insurance Corporation (GIC) during the last three years 
and the current year; 

(b) whether the market 8hare of LlC and GIC have 
come down during the above period; 

(c) if 80, the reasons therefor and action taken 
thereon; 

(d) whether private insurance companies are doing 
better business in their insurance sector in comparison to 
LlC and GIC; 

(e) if so, the reasons therefor; 

(f) whether private insurance companies are posing 
a challenge to LlC & GIC; and 

(g) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) The details of target set and achievement 
made by Life Insurance Corporation of India (LlC) and 
General Insurance Corporation (GIC) during the last three 
years and the current year is given in the enclosed 
Statement. 

(b) Yes Sir, the market share of LlC has reduced 
during the above period. As regards GIC it is the only 
re-insurer company in the country. 

(c) With the addition of new players in the market 
and increased competition it is natural that the market 
share of the incumbent player will come down. 

LlC hu taken many initiatives to ensure that It 
maintains Its leadership position in the market which 
include: 

• It has opened 342 new Satellite Offices up to 
last year and has added 89 more Satellite 
0ffIce8 during the current financial year. It will 
ensure LlC's deeper penetration in the rural 
areas. 

• It has planned aggressive recruitment of 
Martceting OffIeIalI and alma to double Its Agency 
force in 3 years. 

• T Q counter the volatility in the ahare market and 
ensure a healthy growth rate, It i8 repositioning 
some of its popular conventional products. 

• Many new ideas like empowerment of Its Agents 
and Development Officers, introduction of Chief 
life Insurance Advisors (ClIA) Scheme enabling 
Ita senior and experienced Agents to introduce 
suitable persons to work as supervised agents 
under them and adopting the best available 
technology and practloes worldwide in insurance 
industry have been Implemented to ensure that 
the Corporation remains a dominant player in 
the life insurance market. 

(d) and (e) At the time of opening up of the Insurance 
Sedor in the year 2000, it was enviaaged that with the 
entry of private players the share of public sector insurers 
meaaured in terma of the premium underwritten by the 
industry would decline. Since then number of participants 
in the Ufe aegment has gone up from one insurer in 
2000 to 21 insurers as of now. Though, the share of 
private insurance companies is increasing as anticipated, 
the overall size of pie has Increased with the quantum 
increase in the premium underwritten by all the insurers. 
Thiais reflected in an increase in life insurance penetration 
(Gross Premium as % of GOP) from 1.77% in year 2007. 

(f) There are 20 private companies operating in the 
life segment and the average market share of each private 
company works out to 1.70% in terms of number of 
policies and 2.20% in terms of First Premium Income 
(FPI). The highest market share amongst the private 
companies is 9.75% in FPI and 6.52% in the number of 
Policies by ICICI Prudential 88 against LlC's market share 
of 55.12% in FPI and 66.51% in number of Policies 88 

on 31st October 2008. 
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(g) From the year 2006-07 onwards, the UC has 
been submitting a Statement of Intent to the Govemment 
under which annual targets are fixed for various 

parameters (in consultation with the Govemment) against 
which their perfonnance Is regularty monitored by the 
Govemment. 

lIC's perfonnance for last 3 years on Individual Assurance only (excluding Penalon & Group Superannuation and 
other First Vear Premium) is as below: 

Target 

Vear NOP FPI 
(In numbers) (Rs. in Crores) 

2005-08 3,32,00,000 16,896.01 

2006-07 3,72,55,000 24,415.00 

2007-08 4,28,00,000 52,500.00 

2008-09' 4,35,00,000 57,000.00 

'Indicate. Performance up to November 2008 (provilional) 
NOP- Number of PoIici .. 
FPI • Am Ve.r Premium Income 

GIC's performance for last 3 years Is as below: 

Vear Target 

Gross Premium 

2005-06 5,650 

2006-07 7,160 

2007-08 8,150 

2008-09 8,200 

"Half Vearly Estimates up to September 2008 

/T1'llns/sHonj 

Inveltmant In Foreign Banks and 
Insurance Companlel 

Net 
Premium 

4,966 

6,297 

6,925 

7,200 

2052. SHRI MOHAN SINGH: Will the PRIME 
MINISTER be pleased to state: 

Achievement 

NOP 
(in numbers) 

3,15,72,547 

3,82,08,575 

3,75,89,995 

1,65,32,697 

FPI 
(Rs. In Crores) 

18,085.49 

39,541.58 

43,812.86 

14,856.29 

(Rupees In Crores) 

Achievement 

GOI'I8 Premium Net 
Premium 

4,880 4,235 

7,404 6,421 

9,315 8,311 

3,713·· 3,272·· 

(8) whether the Government has made any 
88888IITIent regarding the risk factor of investment made 

by customers in Foreign Banks, Insurance Companies • 
and Real Estate Companies in view of the crisis in U.S.A; 
and 
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(b) ff so, the findings thereof and the steps taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Yes, Sir. Following the sub-prime 
crisis in USA, steps have been taken to monitor the 
impact of the banking crisis of USA on Indian banks on 
a continuous basis. 

Against the backdrop of the sub-prime cri81s, the 
Reserve Bank of India (RBI) initiated a serl .. of meetings 
with fifteen major banks in the month of September 2007, 
to assess its impact on banks in India and take necessary 
remedial meUUreB. It was observed that none of the 
Indian banks and foreign banks' (operations in India) with 
whom discussions were held, had any d1rf1Ct exposure to 
the sub-prime mortgage market in the USA and other 
markets, and no direct impact could be seen. However, 
a few bank shad mark-ta-market (MTM) loue. In their 
overseas operations. Some of the Indian banka with 
overseas operations, though not having any direct 
exposure to the US sub-prime markets, Invested in certain 
Collateralised Debt Obligations (CDOs)lbonds, which had 
a few underiying entities having .ub-prime exposure. 

The Indian joint venture insurance units continue to 
be quite sound and have not been affected by the 
developments both in and outside India. All the companies 
have robust solvency margins and there are no regulatory 
concerns on the ability to meet policy holders claims 88 

on date. The Insurance Regulatory and Development 
Authority is closely monitoring the position. 

Further, with the objective of monitoring the impact 
of the sub-prime crisis on Indian banks and their overseas 
subsidiaries on a continuous basis, RBI has placed a 
separate mechanism for reporting, on a monthly basis, 
the exposure of Indian banks via their overseas operations 
and subsidiaries towards credit derivatives and other 
investments, and the related MTM losses. Securities and 
Exchange Board of India (SEBI) is also continuously 
reviewing the situation in consultation with the stock 
exchanges and depOSitories. RBI-SEBI Technical 
Committee is closely monitoring the developments in the 
global financial markets and its impact on the Indian 
markets. 

/EfI{}Iish/ 

Servlca Tax By foreign B.nka 

2053. SHRI ADHIR CHOWDHURY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the foreign banks are charging more 
service tax than that of Public Sector Banks in the country; 

(b) if so, the details thereof; 

(c) whether the Government has taken up the matter 
with 8uch fOreign banks; and 

(d) If 80, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) to (d) Does not arise in view of (a) above. 

rrmnsalionj 
Land Sold to PrlYIIte Develope,. by DDA 

2054. SHRI RASHEED MASOOD: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Delhi Development Authority has sold-
off about 35 acre. of land near the ridge of private 
builders; 

(b) If so, the facts In the matter and the reasons 
therefor; 

(c) whether the specified land-use of the said area 
has been changed to residential use by the Delhi 
Development Authority; and 

(d) if 80, the reasons for such change? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) The Delhi Development Authority (DDA) has reported 
that it has auctioned a plot measuring 14.3 Ha. in April 
2006 at Tehkhand near east side of Anand Mai Marg 
under public private partnership. The terms and conditions 
of the auction require the developer to construct 3500 
EWS house. and hand over to DDA for resettlement of 
Jhuggi Jhopri dwellers. The developer is allowed to retain 
maximum 750 high category houses having maximum 
built area of 80,000 sq. m for disposal in the market. 
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(c) Change of land ule from 'Dlltrlct Park' to 
'Residential' was notified after fonowlng the pr8lCribed 
statutory procedure. 

(d) The change was done for in litU Ilum and JJ 
rehabilitation as a pilot project. 

Provl.lon of NPA 

2055. SHRI HARIKEWAL PRASAD: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will the PRIME MINISTER be pleased to Itate: 

(a) the provision adopted by banks for placing funds 
under Non-Performing Assets (NPAs); 

(b) whether the funds of banks are tuming into NPAs 
despite legal provisions; 

(c) if 50, the problema being faced in recovery of 
loan In time; and 

(d) the remedial measures taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Reserve Bank of India (RBI) has issued 
"Master Circular on prudential norms on Income 
Recognition, Asset Classification and Provisioning 
pertaining to advances". As per provisions of this Circular, 
an asset, including a leased .sset, becomes non-
performing when it ceases to generate income for the 
bank. A non-performing asset (NPA) is a loan or an 
advance where interest and! or instalment of principal 
remain overdue for a period of more than 90 days In 
respect of a term loan, the account remaina, 'out of order' 
in respect of an Overdraft/Cash Credit (OO/CC) , the bill 
remains overdue for a period of more than 90 days in 
the case of bills purchased and discounted, the Instalment 
of principal or interest thereon remains overdue for two 
crop seasons for short duration crops, the instalment of 
principal or interest thereon remains overdue for one crop 
season for long duration crops, etc. 

(b) The factors responsible for NPAs, inter-aHa, include 
diversion of funds by the borrower and wilful default in 
repayment, deficiency in credit appraisal and supervision, 

inefficient management of the unit financed, poor follow 
up and monitoring, non-viability or sickness of the unit 
due to change in tachnology. demand pattem and other 
policy etc., non-cornpletlon of project due to cost and 
time over-runs and certain other extemal factors, such 
as, non-availability of raw materials etc., labour problema, 
natural calamities, etc. However, the banks monitor their 
loan accounts at various levels and take appropriate 
corrective action, on an ongoing basi., to arrest slippages 
to NPA category. 

(c) and (d) To improve asset quality of the banks, to 
create a good recovery climate and for expeditious 
recovery of NPAs, Reserve Bank of India (RBI) and the 
Govemment of India have taken various steps which, 
Inter-alia, include prescribing prudential norms for 
provisioning and dassification of non-performing assets, 
guidelines for prevention of slippages, introduction of 
Corporate Debt Restructuring mechanism, One Time 
Settlement schemes, enactment of the Securitlsatlon and 
Reconstruction of Flnandal Aaaets and Enforcement of 
Security Interest (SARFAESI) Act, 2002, the Credit 
Information Companies (Regulation) Act, 2005, and the 
Recovery of Debts due to Banks and Financial InatlMlons 
(DRT) Act, 1993 etc. The banks take appropriate 
measure. to recover their NPAs In accordance with their 
loan recovery policies. 

{English} 

RaJlv Gandhi Scheme for Adole.cent Girt. 

2056. SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANORAO VITHOBA AOSUL: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment has mooted the Rajlv 
Gandhi Scheme for Empowerment of adolescent Girls; 

(b) if 10, whether the Govemment proposes to provide 
one meal as an incentive to keep the adol8lCent girls in 
school; 

(c) if so, the details thereof and the number of girls 
to be benefited therefrom; 
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(d) the time by which the aforesaid scheme is likely 
to be implemented; and 

<e) the expenditure likely to be incurred thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): <a) to (e) It Is proposed to 
formulate a comprehensive scheme-Rallv Gandhi 
Scheme for Empowerment of Adolescent Gir1a by merging 
two existing schemes presently under implementation by 
the Ministry, i.e., the Nutrition Programme for Adolescent 
Girls and Kishori Shakti Yojana along with content 
enrichment. The details of the Scheme are being worked 
out. 

Women Self Helf Group. 

2057. SHRI BALASAHEB VIKHE PATIL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment proposes to give 4% 
interest rate on loans and free insurance scheme to 
Women Self Help Groups; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) No, Sir. However, under the Differential 
Rate of Interest (DRI) Scheme of the Govemment, the 
borrowers with annual family income of Rs. 18,000 in 
rural areas and Rs. 24,000 in seml-urban and urban areas 
are eligible to avail loans under the DRI Scheme upto 
Rs. 15,000 and housing loan upto a limit of Rs. 20,000 
per beneficiary at the Interest rate of 4% per annum. 

(b) Does not arise. 

[Translationj 

Compliance with Compenle. Act 

2058. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

SHRI V.K. THUMMAR: 

Will the Minister 01 CORPORATE AFFAIRS be 
pleased to state: 

(a) whether about 50 per cent companies are not 
compfying with the Companies Act resulting in adversely 
affecting the interests of the investors making Investments 
in such companies; 

(b) If so, the steps taken by the Government against 
these companies 10 far; 

(c) whether power discom. 8uch as BSES R~dhanl 
have also violated the provisions of Companies Act during 
the last two years; 

(d) if so, the details thereof; and 

(e) the action taken in this regard? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) and (b) Interests of Investors 
at large are principally associated with widely held public 
or listed companies. Non-compliance by 50 per cent of 
such companies registered in Indio with the provisions of 
the Companies Act, 1956, In a manner that may affect 
the interests of Investors in such companies adversely is 
not borne out by available data. Hbwever, action as 
appropriate and mandated under law is being taken 
wherever any non-compliance is noticed. 

(c) No, Sir. 

(d) and (e) Do not arise. 

/Engllshj 

Derivative Transaction. 

2059. SHRI B. MAHTAB: Will the PRIME MINISTER 
be pleased to state: 

(a) whether certain banks flouting Reserve Bank of 
India's guidelines have indulged in foreign exchange 
derivative transactions; and 

(b) If so, the steps taken by the Govemment in this 
regard? 

The: MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) In the wake of media reports that 
appeared In newspapers in 2007 about the losses suflered 
by some customers of the banks due to derivative 
transactions, the Reserve Bank of India (RBI) carried out 
special scruitinies of a few banks (HDFC Bank, Kotak 
Mahindra Bank, ICICI Bank, Citibank, State Bank of India 
and Yes Bank) and extensive coverage 01 the derivatives 
portfolio during Annual Financial Inspection (AFI) of banks 
which were active in derivative transactions. RBI also 
held discussions with the Chief Executives of 22 banks 
that were seen to be active in the derivative business. 
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The discussions were focused on the derivative policies 
of the banks, their compliance with the FEMA Regulations 
and the RBI guidelines, syatems in place in the banks 
for assessing the suitability and fIIppropriateneaa of 
derivative products vis-a-vis client sophistication, exposures 
to users including the SMEs, their Marked-to-Market 
(MTM) positions, details of court cases, if any, customer 
defaults, and the systemic Impact of these transactions, 
etc. 

Based on the information gathered during the course 
of discussions and findings during the special scruitinies 
of the select banks and extensive coverage of the 
derivatives portfolio during AFls, RBI observed that though 
the banks were expected, under the current FEMA 
regulations to ensure that the Board of Directors of the 
bank customers had drawn up risk management policies, 
laid down clear guidelines for concluding the transactions 
with banks, provided for institutionalised arrangements for 
periodical review of operations, ensured annual audit of 
transactions to verify compliance with the regulations, and 
to obtain periodical review reports and annual audit reports 
from the concerned users. However, the banks reported 
that most of the clients refused to provide such policy 
documents to the banks citing reasons of confidentiality. 
Consequently, the banks took a declaration from the users 
that such a risk management policy was in place in their 
organizations to comply with the requirement. 

Further, RBI also observed that on a number of 
occasions, the clients had either not disclosed or 
misrepresented to the banks the derivative limits enjoyed 
by them under this facility with other banks and had 
thus, obtained from all banks, in aggregate, far higher 
limits than would be permissible under the regulations. 
These clients had also used the same underlying to book 
derivative deals with a number of banks by giving, 
apparently, false declarations. On the basis of ita 
observations, RBI initiAted various steps including 
undertaking a review of the prudential framework 
prescribed for the off-balance sheet exposures of the 
banks. As a result of the review, RBI has strengthened 
the prudential norms for the banks' off-balance sheet 
exposures. 

{Trans/a/ion] 

Special Economic Package to Stat •• 

2060. SHRI SANTOSH GANGWAA: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to provide 
special economic package to the States for urban 
development; 

(b) If 80, the details thereof, State-wise; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(c) Government of India has launched the Jawaharlal 
Nehru National Urban Renewal Mission (JNNURM) on 
3rd December, 2005, which envisages an investment of 
Rs. 1,00,000 crore with committed Central Govemment 
assistance of As. SO,OOO crore. The State Governments 
and the Urban Local Bodies shall contribute rest of the 
amount. The objective of the Mission Is to ensure 
integrated development of urban infrastructure and 
services, secure effective linkages between asset creation 
and management and to ensure adequate Investment of 
funds to address deficiencies In the urban Infrastructure. 
It lays particular emphasis on providing basic services to 
urban poor. No special economic package to the States 
for Urban development beyond JNNURM is under 
consideration outside the scope of 11th Plan. 

/English] 

2061. SHRI SANAT KUMAR MANDAL: Will the 
Minister of NEW AND RENEWABLE ENERGY be pleased 
to state: 

(a) whether the Government has signed any 
agreement with any foreign firm for establishing solar 
panel fab facility in the country; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) No Sir. 

(b) Does not arise. 

Grievance. of Employee. In Allahabad Bank 

2062. SHAI SHAILENDRA KUMAA: Will the PRIME 
MINISTER be pleased to state: 
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(a) whether the Allahabad BIl"k has received any 
representation from SC/ST IOBC Elhployees Association 
regarding their grievances and facili!ies including matters 
relating to pension; and 

(b) if so, the details thereof and action taken by 
GovernmentlBank thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Yes, Sir. 

(b) (I) Representation dated 12.03.2008 of SCISTIOBC 
Employees Association relating to their various 
Grievances/Facilities was received by Allahabad 
Bank through the National Commission for 
Scheduled Castes. Bank has since field a reply 
through an affidavit dated 1.10.2008 before the 
National Commission for Scheduled Castes in 
response to rejoinder filed by the Association. 

(ii) Representation dated 1.12.2007 of the 
Association relating to Pension was received 
through the Committee Officer, Parliamentary 
Committee on the Welfare of SClST, New Delhi. 
An action taken report dated 12.01.2008 was 
submitted to the Parliamentary Committee on 
the Welfare of SCIST, New Delhi in this regard. 

Credit Clird Companla. 

2063. SHRI NIKHIL KUMAR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Reserve Bank of India (RBI) has 
asked financial companies engaged in the credit card 
business to register themselves with the Central Bank 
prior to their operation; 

(b) if so, the details thareof; 

(c) whether some of the credit card providers are 
operating in affiliation with banks; 

(d) whether the Government has noticed some 
deficiencies in their operation; and 

(e) if so, the corrective steps proposed to be taken 
by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (e) In India, banks have been providing 
credit card services to their customers in collaboration 
with Visa and Master Card. To provide for a sound legal 
and regulatory institutional framework to exercise direCt 
regulation and oversight of the diverse payment systems, 
including the credit card providers, in the country, the 
Payment and Settlement Systems Act, 2007 has been 
enacted. The Act and the Regulations framed thereunder 
require all payment systems providers to obtain 
authorisation from Reserve Bank of India to operate any 
payment systems in the country, including those relating 
to credit cards. 

Energy ConHrvatlon B",lIdlng Code 

2064. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of POWER be pleased to state: 

(a) the States which are implementing the Energy 
Conservation Building Code in the country at present; 

(b) whether any problem is being faced by these 
States In the implementation of this code; and 

(c) if so, the details thereof and the remedial steps 
taken bv the Government In this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) The Energy 
Conservation Building Code (ECBC) has been launched 
by the Government of India for new commeroial buildings 
having a connected load of more than 500 KW or energy 
consumption of 600 KVA and Is on VOluntary basis. 

(b) and (c) For facilitating implementation of ECBC 
and to overcome any problem, Bureau of Energy 
Efficiency (BEE) has prepared a list of ECBC expert 
architects for providing services to both Central and State 
Govemment Organizations. A panel of 12 architects has 
been notified. Under Section 14(p) of the Energy 
Conservation Act, 2001 the Central Government has the 
power to prescribe ECBC for efficient use of energy and 
its conservation in the building or building complex. The 
State Govemments have the flexibility to modify ECBC to 
suit local or regional needs under the Act. To disseminate 
Information on ECBC 25 awareness programmes in 13 
States have been conducted with the aid of the State 
Designated Agencies (SDAs) to sensitize the relevant 
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departments of the State Governments. This was attended 
by 1500 professionals. 

DRI Scheme 

2065. SHRI BIKRAM KESHARI DEO: 
SHRI PANKAJ CHOWDHARY: 

Will the PRIME MINISTER be pleaeed to state: 

(a) whether Government has floated Differential Rate 
of Interest (DRI) for Indira Awu YoJana (lAY) beneficiaries; 
and 

(b) If 80, the number of lAY beneficiaries availing 
DRI scheme In the yeara 2007-08 and 2008-09, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FIN4NCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Subsequent to Budget Announcement 2008-
09, Indian Banks' Association (IBA) has iaeued Model 
Scheme on 2 May, 2008, to Public Sector Banks (PSBs) 
for extension of Housing Loans under Differential Rate of 
Interest (DRI) Scheme to beneficiaries of Indira Awu 
Yojana (lAY). 

(b) Since the Model Scheme has been Issued during 
the current financial year only, no Information number of 
beneficiaries under the scheme is available yet. 

AnolNlly In the 6th Central Pay 
Comml •• lon Report 

2066. SHRI M. APPADURAI: Will the PRIME 
MINISTER be pleued to state: 

(a) whether the Union Government hu received any 
representation/requests from any individual or Association 
with regard to anomaly In 6th Central Pay Commission 
with regard to salary and other per1<& to non-gazetted 
staff of Central Government; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment in this regard? 

from some quarters after the implementation of the 
recommendation. of the Sixth Central Pay Commission 
demanding upgraded pay scales. 

(c) As per para 6 of Department of Expenditure's 
Resolution No. 1.1.2008-IC dated 29.8.2008, the 
Government has approved setting up of Anomalies 
Committees. 

Fraud. In Co-Operatlve Bank. 

2067. SHRI P.S. GADHAVI: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of fraud cases In Co-operative Banks 
has come to the notice of the Government during the 
lut three years and the current year, region-wise and 
bank-wise; 

(b) the amount involved in euch cues, bank-wise; 

(c) the action taken by the Government to recover 
the above amount and the amount recovered during the 
period, bank-wi.e; and 

(d) the measures taken by the Government to check 
recurrence of such fraud cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The cumulative position fraud cases 
reported by the State Cooperative Banks (SeBs) and 
District Central Cooperative Banks (DCCBs) coming under 
the supervisory ambit of National Bank for Agriculture 
and Rural Development (NABARD) during the last three 
years ending 31st March, 2008, is u follows:-

(Rs. in lakh) 

As on Bank iwoIved No. of Amount 
CII888 OutSlancing 

SCBc 31.03.06 26 180 3649.95 

32.03.07 25 311 6976.32 

3103.08 20 456 758922 

THE MINISTER OF STATE IN THE MINISTRY OF OCC8& 31.03.06 306 2857 31239.18 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 31.03.07 299 2349 31522.13 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Representations have been received 31.03.08 287 2464 33128.41 
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(c) State-wise and agency-wise recovery position as 
on 31st March, 2008 enclosed as statement. 

on Internal Checks and Branch Control for 
Cooperative Banks. 

(d) Some of the important measures taken by the 
Govemment to check recurrence of fraud C888S In the 
Cooperative Banks are as follows:-

• NABARD's advisory to all the sces and DCCBs 
for revising/rationalizing the classification, 
reporting and monitoring of frauds has been 
issued to the banks. 

51.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B 

10. 

11. 

12 

13. 

14. 

15. 

16. 

• Setting up of Vigilance Cells in Cooperative 
Banks. • Setting up of Centralised Fraud Monitoring Cell 

(CFMC) in NABARD to review fraud cases 
involving Rs. 10 latch and above. • Praparation and Clrclation of ManuaIsIComrnun 

Statement 

SMhl-wiH snd ~rwistl pos/tkJn of frauds in CoopBnItive Bsnks 8S on 31 M8tr:11 2008 

2 

Goa 

Kamatalc8 

TamN Nadu 

Orissa 

Punjab 

Haryana 

Chandigarh 

Assam 

Maharashtra 

Madhya Pradesh 

Bihar 

(Rs. In lakh) 

No. ~ BriI Brnt. ArncUII AmoIrIt ProviIIiCIn ea. No. ~ 8ria BrII'd1Is AnlOII1I AmcuII PrtMsian c.-
eases involved iwoNed IICMIId oIs made III. 10 C8I8I kwoIved kwoIved IICIMIId oIs midi III. 10 

3 

HI.. HI. 

238 

4 

Nt HI. 

11 

5 

5 

7 

2 

Nt. NIL 

6 

40 

50 

16 2 

F8IC8I RBIIC8I 
seas 

5 6 7 8 9 10 11 12 13 14 15 16 

HI. HI. HI. HI. HI. • 296 11 30 83.72 749.45 84924 

5 53.DB 220.09 1.01 Nl. not 1ppI. not IppI. not IPPl not... not... not 1ppI. not appl 

Nt. 4.02 4.01 HI. 1110 8 33 23.58 223.15 214.38 Nt 

Nt HI. Nl. Nt NIL 178 NA NA Nt 133.67 82.98 not ..... 

3 HI. 225.32 NIL NIL 55 15 33 468.81 432.91 281.09 2 

4 NIL 540.52 not MI. not MI. 134 21 107 4.84 1232.84 not Mil. not IVII. 

4 28.73 29.73 29.73 NR. 73 20 57 73.85 446.85 189.36 

2 

Nt. 

5 

11 

7 

B 

3 

NIl 45.08 0.00 NIL 164 14 23 89.66 47725 101.82 NIl 

o 3.00 3.00 not Ivai. 167 14 42 11.18 615.110 352.44 not avail. 

Nt HI. NIL HI. 19 9 15 13.56 475.79 28.21 not MIl 

9.69 9.69 not IVII not appIi. not avail not 1ppI. not 1IJIlIi. not appI. not 1IJIlIi. 

not appII. not appIi. not appIi. 72.00 25.91 not avail not appR. not aval not appI. 

NIL 173.97 173.97 NIL 455 31 227 65.112 22336.78 21757 NIl 

267.26 0.00 not IVIiI 84 32 74 525.17 o not avail 

2.09 54.61 10.23 Nl 51 14 22 13U7 373.66 382.71 NIL 

NIL 934.74 0.00 not avail 80 17 53 5.42 622.13 193.5 not avail 
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2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 

17. Ardva PIIdIIh 31 7 1701.64 1574.95 I1IIC Mil 122 16 68 536.27 324.91 not Mil 

18. Jammu and Kashmir 28.4 24.57 26.00 not avail 12 3 12 30.24 143.43 93.87 not MI 

111. ClNltiegartl Nl. HI. HI. NI. NI. Nt NI.. 29 6 29 NA 234.57 105.87 notlVlil 

20. Mizoram Nt HI. HI. NI. HI. Nt HI. not appI. not.. not •. not IIIPII. not 1jIpI. not 1PPi. not appI. 

21. hlWland not appIi. not eppI. not eppII. not appl not 1jIpI. not appIi. not 1pIlII. 71 8 38 1.23 765.65 728.92 Nt 

22. SIkIdm Nt NI. Nt NI. NI. Nt 

23. HimIcIIII PrIdes/I 19 4 NIL 41.ee not avail 

24. Uttar PIIdIIh 4 2 HI. 24.71 Nil. 

25. ~ya 3 3 363.53 33627 

26. Manipur Nt HI. HI. HI. Nl. Nt 

27. AnNI:hII PIIdeIII 8 14 15 2853 NIL 

28. DellI Nl Nt NL Nt Nl. Nt 

Total 456 20 III 128.3 75BII.22 2194.n 

{TfBnslalionj 

Inaurance by Credit Carda Companl .. 

2068. SHRI GANESH SINGH: Will the PRIME 
MINISTER be pleased to atate: 

(a) whether the credit card issuing nationalised banks! 
private banks/companies are providing insurance to the 
credit card holders without their written consent; 

(b) if so, the details of the complaints received during 
the last three years; and 

(c) the corrective steps taken to check such fraud 
being committed by credit card Issuing banks/companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The Offices of Banking Ombudsmen 
received a total of 7,688 and 10,107 credit card related 
complaints against banks during years 2006-07 and 2007-
08 respectively. However, the existing Management 
Information System of Reserve Bank of India (RBI) does 
not generate information on the nature of complaints. 

Nl. not appIi. not appII. notlVlil not appIi. not appIi. not appIi. not appIi. 

notlVlll 29 2 7 Nl 78.78 notMi noIMli 

NIL 255 45 154 9.82 2719.06 1217.33 NIL 

Nl. not appIi. I1IIC appIi. not appIi. not 1ppII. not_ not 1ppII. nol appI. 

Nl. not 1ppII. not appll. not appII. not appIi. not appIi. noI appII. n:JI appIi. 

Nt not appI. not appIi. not appIi. not appIi. not appIi. not appIi. not appIi. 

Nl NIL. Nl NIL NIL Nl Nl Nl 

0 2464 287 1024 1013.52 33126.41 26699.6 4· 

(c) RBI undertook a study on the credit card 
operations of banks, which also included issue of un-
solicited credit cards. The recommendations of the study 
report Include obtaining explicit consent by the credit 
issuing banks for issue of credit cards or other products 
offered alongwith the cards. RBI has issued a circular 
dated 23.07.2008 advising the banks to take appropriate 
action on the recommendations of the study report. 
Further, RBI has also issued a Master Circular on Credit 
Card Operations of banks dated July 1, 2008 wherein 
banks have been advised that unsolicited credit cards 
ahould not be issued and that in case an unsolicited 
card is issued and activated without the consent of the 
recipient and the latter is billed for the same, the card 
issuing bank shall not only reverse the charges forthwit, 
but also pay a penalty without demur to the recipient 
amounting to twice the value of the charges reversed. In 
addition, the person in whose name the card is issued 
can also approach the Banking Ombudsman who woulcl 
determine the amount of compensation payable by the 
bank to the recipient of the unsolicited credit card as per 
the provisions of the Banking Ombudsman Scheme, 2006, 
i.e., for loss of compainant's time, expenses incurred, 
harassment and mental anguish suffered by him. The 
guidelines provide that any loss arising out of misuse of· ,. 
such ull8.Q,iclted cards will be the responsibility of the 
card issuing bank only and the person in whose name 
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the card has been issued cannot be held responsible for 
the same. 

{English} 

Indian In.tltute of Corporate Affair. 

2069. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of CORPORATE AFFAIRS be pleased to 
state: 

(a) whether Indian Institute of Corporate Affairs (IICA) 
has been set up; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to set up its 
regional branches in other States; and 

(d) if so, the details thereof? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) and (b) Ye., Sir. Indian 
Institute of Corporate Affairs (IICA) has been set up to 
function as a holistic think tank, capacity buHding, service 
delivery Institute to help corporate growth, reforms and 
regulation through synergized knowledge management, 
global partnerships and real time solutions. It has been 
registered under the Societies Registration Act, 1860 on 
12.9.2008. The foundation stone of IICA has been laid 
on 10.11.2008 at IMT, Manesar, Haryana. 

(c) No, Sir. 

(d) Does not arise. 

Compenutlon Regarding CST Pha_ Out 

2070. SHRI HARIN PATHAK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Govemment of Guiarat has requested 
the Union Govemment to compensate revenue loss due 
to phasing out of Central Sales Tax; and 

(b) if so, the details thereof and action taken by the 
Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (5HRI 5.5. PALANIMANICKAM): (a) and (b) 
Through the mechanism of the Empowered Committee, 
the State Govemments and the Central Govemment have 

agreed on how to compensate the revenue 1088 to a 
State due to phasing out of Central Sales Tax. In line 
with thbo formula, the Govemment of Gujarat also has 
submitted claim for CST compensation. The 1088 reported 
by the Govemment of Gujarat for 2007-08 is Rs. 764.06 
crore and for period upto June, 2008 in the financial, 
year 2008-09 is Rs. 91.23 crore. Taking Into account the 
compensation formula and othrecords, an adhoc release 
of Rs. aae. 1 4 crore has been made to the Govemment 
of Gujarat as CST Compensation from the Centre. 

/T,..nslstion} 

Single Name for Rural Bank. 

2071. SHRI GHURAN RAM: Will the PRIME 
MINISTER be pleased to state: 

(a) whether any policy decision has been taken by 
the Union Govemment for maintaining single name for 
rural banks in one State; 

(b) if so, the facts thereof; and 

(c) the action being taken by the Govemment for the 
Impleme~atlon of the decision? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): <a) No, Sir. 

(b) and (c) 00 not arise. 

{English} 

"Branche. of PSS." 

2072. SHRI M. RAJA MOHAN REDDY: 
SHRI CHANDRA DEV PRASAD RAJBHAR: 

Will the PRIME MINISTER be pleased to state: 

(a) the number of branches of Public Sector Banks 
(PSBs) opened during the last three years and the current 
year, StateA.lT-wlae, bank-wise: 

(b) whether the Govemment has conducted ~ny 
survey to assess the requirement of more branches of 
P5Bs and additional staff; 

(c) if so, the details thereof; 
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(d) whether a number of PSBs propose to close 
their branches In various parts of the country; 

(e) H 80, the details thereof and the reasons therefor, 
State-wise, bank-wise; and 

(f) the steps taken by the Govemment to stop such 
closure and open the closed branches of PSBs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) The number of branches of Public Sector 
Banks (PSBs) opened during the lut three years, State! 
UT-wise and bank-wise is given in the enclosed 
Statements I & II. 

(b) to (f) Aa per the Ilberalised and rationalised Branch 
Authorisation Policy of the Reserve Bank of India (RBI) 
i88ued vide Master Circular dated 1.7.~OO8, the banks, 
themselves, 888888 their requirements for opening/closing! 
merging/shifting! converting their branches and submit, with 
the approval of their Board of Directors, an Annual Branch 
Expansion Plan to RBI for its approval. It' is left to the 
discretion of the banks to assess the need for opening! 
closing bank branches in any area of the country after 
taking Into consideration certain factors such as business 
potential, viability, infrastructure, security etc .. However, the 
same should be In conformity with the said guidelines of 
the RBI Issued vide Master Circular dated 1.7.2008 
(referred to above) which ensures that no existing centre 
should be rendered unbanked. Details of State-wiselbank-
wise branches proposed to be closed by PSBs 
along with reasons thereof Is not maintained by the 
Govemment. 

SI.. wi_ 101.1 numbtlr of bFWIi::htJs opsntKI by public stIClor bIInlr$ for ths 18$/ 
3 yrMlS .nd CUl7fll71 yrMr till s.pt 30, 2008 

State Name April 1, April 1, April 1, April 1, 
2005 to 2006,10 2007 to 2008 to 
March March March Sept. 3D, 

31, 2008 31, 2007 31,2008 2008 

2 3 4 5 

Andaman and Nlcobar Islands 3 

Andhra Pradesh 75 153 286 65 

Arunachal Pradeeh 2 2 1 

Assam 15 17 36 9 

Bihar 21 42 72 27 

Chandigarh 10 13 25 6 

Chhttlsgarh 12 25 56 17 

Dadra and Nagar Havell 2 

Deihl 74 94 100 53 

Goa 12 9 24 2 

Gujarat 50 95 183 29 

Haryan. 57 75 103 33 

Himachal Pradesh 9 23 31 11 
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1 2 3 4 5 

Jammu and Kaahmlr 7 13 12 2 

Jharkhancl 23 26 70 13 

Kamtaka 84 115 184 75 

Kerala 45 87 114 45 

Lakshadweep 

Madhya Pradesh 27 52 148 56 

Maharaahtra 86 124 226 97 

Manlpur 1 1 

Meghalaya 4 2 3 

Mizoram 4 3 

Nagaland 2 2 

Orissa 53 68 95 26 

Puducherry 2 9 8 

Punjab 47 104 134 48 

Rajasthan 45 87 124 47 

Sikkim 3 3 7 

Tamil Nadu 74 185 220 88 

Trlpura 2 3 8 1 

Uttar Pradesh 127 219 397 117 

Uttarakhand 18 20 67 14 

West Bengal 37 78 147 49 

Grand Total 1024 1755 2886 931 

Statem.nt " 

BlInk wS8 loIs/ numbtlr 01 brsnchtu ~ by public 8tlCIOr bsnks for Ihs 
/ssl 3 ytls/s WId currsnl }'Nr fill Ssp/. 30,2008 

Bank Name April 1, April 1, April 1, April 1, 
2005 to 2006 to 2007 to 2008 to 

March March March Sept 30, 
31, 2006 31, 2007 31, 2008 2008 

2 3 4 5 

Allahabad Bank 48 65 93 33 

Andhra Bank 44 73 79 21 
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2 3 4 5 

Bank of Baroda 26 50 125 38 

Bank of India 36 101 161 8 

Bank of Maharashtra 9 45 30 9 

Canara Bank 20 48 101 34 

Central Bank of India 11 68 117 77 

Corporation Bank 57 61 83 44 

Dena Bank 13 27 10 

IDBI Bank Umited 16 32 67 3 

Indian Bank 25 45 99 26 

Indian Overse.. Bank 20 175 85 17 

Oriental Bank of Commerce 23 120 43 24 

Punjab and Sind Bank 55 20 11 19 

Punjab National Bank 37 54 127 63 

State Bank of Blkaner end Jalpur 12 27 21 5 

State Bank of Hyderabad 16 22 36 11 

State Bank of India 228 208 1,002 305 

State Bank of Indore 6 14 20 7 

State Bank of Myaore 10 11 26 5 

State Bank of Patlala 10 29 49 14 

State Bank of Saurastra 10 36 9 

State Bank of Travanc:ore 22 15 8 12 

Syndicate Bank 209 121 53 21 

UCO Bank 17 110 95 21 

Union Bank of India 36 132 167 55 

United Bank of India 10 8 78 33 

Vijaya Bank 13 54 74 16 

Grand Total 1,024 1,755 2,886 931 

Note: 1.-Oenotes NIL 
2.. Public Sector Banks Include State Bank of India and Ita AaeocIates, NatIon8IIted 8ankI and IDBI Ltd. 
Source: Master OffIce File (latest updated version) On Banks. 
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New Companlea Bill 

2073. SHRIMATI MANEKA GANDHI: Will the Minister 
of CORPORATE AFFAIRS be pleased to state: 

(a) whether the Government is planning to introduce 
a new Companies Bill shifting the emphasis from the 
Government control to self regulation by corporates; and 

(b) if so, the details thereof? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) and (b) The Govemment 
has introduced the Companies BUI, 2008 in the Lok Sabha 
on 23rd October, 2008 for regulation of companies by 
undertaking comprehensive revision of the Companie8 Act, 
1956. The Bill seeks to encourage a framework for 
transparent, responsible and accountable regulation with 
shareholders partcipation. 

[Trsns/stion} 

Loana Under PMRY 

2074. SHRI PUNNU LAL MOHALE: 
SHRI K. SUBBARAYAN: 

Will the PRIME MINISTER be pleased to state: 

(a) the quantum of loan disburaed to the beneficiaries 
under the Pradhan Mantri Rozgar Yojana (PMRy) through 
the nationalised banks during each of the last three years 
and the current year; 

(b) the repayment percentage thereof; 

(c) whether Reserve Bank of IndiE. (RBI) has fixed 
any target for disbursal of loans under PMRY; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) As per information furnished by 
Reserve Bank of India (RBI), quantum of loan disburaed 
and percentage of recovery by Nationalized Banks for 

the years ended March 2006, 2007 and 2008 I.Ilder Prime 
Minister's Rozgar Yojana (PMRY) was as under: 

Progress year Disbursed % age of recovery 
(for the year No. of Amount as on year 
ended) Applications In Rs. lakhs ending March 

March 2006 257606 162399 41.99 

March 2007 50138 159269 41.34 

March 2008 245611 187981 38.57 

PMRY has since been merged with Rural Employment 
Generation Programme (REGP) by the administrative 
Ministry, I.e. Ministry of Mircro, Small & Medium 
Enterprises (MSME) during the current financial year. 

(c) and (d) No targets are fixed by RBI. The 
administrative Ministry only fixes target under the Scheme. 

/English} 

Inaurance Claims 

2075. SHRI NARAHARI MAHATO: 
SHRI RANEN BARMAN: 
SHRI HITEN BARMAN: 

Will the PRIME MINISTER be pleased to 8tate: 

(a) the number of motor vehicle In8urance claims 
settled by variou8 insurance companies during the last 
three y..... and the current year, company-wise, zone-
wise; 

(b) whether some officials have been found guilty of 
dereliction of duty in this regard; 

(c) If 80, the details thereof, company-wise, zone-
wise; and 

(d) the appropriate action taken by the Government 
In this matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (d) The information Is being coUected 
and will be laid on the Table of the House. 

Dlatrlbutlon of Bh00d8n Land 

2076. SHRI RAMDAS ATHAWALE: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 
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(a) the total area of land under Bhoodan avaHabie 
for distribution to landleaa people in the country, State-
wise; 

(b) whether the Union Government has Issued any 
directions to State Governments for its distribution to 
landless people; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) to (c) As per information received from the 
States, 5.01 lakh acres of Bhoodan land I, available for 
distribution to the eligible rural poor. The State-wise details 
are indicated in the enclosed Statement. 

Land reforms related issues essentially fall In the 
domain of the State Governments. The Central 
Government has a limited role to play, being mainly 
advisory In nature. Implementation of Land reforms 
programmes Including distribution of Bhoodan land is 
reviewed from time to time at various fora, including 
Conferences of fhe Revenue Ministers/Secretaries of 
States and UTs organized by the Ministry of Rural 
Development. The State Governments have been 
requested for distribution of available Bhoodan land to 
the eligible rural poor by preparing action plana. 

In order to get comprehensive recommendations on 
issues related to land reforms, it has been decided to 
constitute the following: 

(i) A ·Committee on State Agrarian Relations and 
the Unfinished Task in Land Reforms· under the 
Chairmanship of Minister of Rural Development. 

(ii) A "National Council for Land Reforms· under 
the Chairmanship of the Prime Minister. 

The composition, terms of reference etc. of the 
Committee and the Council were notified in the Official 
Gazette on 9th January, 2008. 

One of the terms of reference of the Committee Is 
to review the progress of distribution of Bhoodan land in 
the States and suggest measures for distribution of the 
remaining Bhoodan land to the landless. The Committee 
is yet to submit its report. 

The Council may lay down broad guidelines and 
policy recommendations on land reforms including 

distribution of Shoodan land, based on the 
recommendations of the Committee. However, It is not 
possible to indicate specific time line for the purpose. 

Statement 

SI.No. State 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Chhattisgarh 

5. Gujarat 

6. Haryana 

7. Himachal Pradesh 

8. Jammu and Kashmir 

9. Jharkhand 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharuhtra 

14. Ori88a 

15. Punjab 

16. Rajasthan 

17. Tamil Nadu 

18. Tripura 

19. Uttar Pradesh· 

20. West Bengal 

Total 

o Area not taken possession 
• Including Uttarakhand 

(Area in lakh acres) 

Bhoodan land 
available for 
distribution 

1.42 

Nil 

1.53 

0.01 

0.07 

Nil 

Neg. 

Neg. 

NR 

0.07 

NIL 

0.31 

0.77 

0.59 

I' -

0.01 

0.03 

No Shoodan land 
in the State 

0.16 

No Bhoodan 
land availabie 

5.01 



239 DECEMBER 12, 2008 240 

{English} 

Waiving Off Loan of Unemployed Youth 

2077. SHRI PRATIK P. PATIL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government proposes to waive off 
non· payable outstanding loans given to the educated 
unemployed youth; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) No such proposal is under consideration. 

(b) Does not arise. 

/Tl'8nsl8tion} 

ASCI'. Sugge.lon for DDA 

2078. SHRI SYED SHANAWAZ HUSSAIN: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether Administrative staff college of India 
(ASCI), Hyderabad has given some suggestions for 
improving the working of DDA; 

(b) if so, whether the said suggestions have been 
implemented; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, 
Sir. 

(b) and (c) Some of the suggestions, found feasible, 
have been incorporated in the report of the Cadre Review 
Committee set up by DDA. One Post of Principal 
Commissioner (Land Management & Disposal) has already 
been created in DDA. 

{English} 

Education Loan 

2079. SHRI K. SUBBARAYAN: Will the PRIME 
MINISTER be pleased to state: 

<a) the percentage of education loan in comparison 
to the overeD loans sanctioned by the Public Sector Banks 
(PSBs), bank·wlse during last three years and the current 
year; 

(b) the details of the repayment position of the 
education loans during the above period; and 

(c) the percentage of recovery of education loan In 
comparison to total recovery by banks during the above 
period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) The bank·wlse percentage of total education 
loan outstanding to total advances outstanding of PSBs 
for the last three years (latest information available from 
IBA) is given in the enclosed Statement. 

(b) and (c) Reserve Bank of India and Indian Banks' 
Association has reported the information on recovery of 
education loans Is not available. 

St.tement 

Pe~ntaf16 of Iota/ education loan outstanding to tol8J IIdvl1l7Ct16 outstanding of Public Sector BlInks 

SI.No. Name of Bank % of Education loan to Total advances 

2005-06 2006·07 2007·08 

2 3 4 5 

1. Allahabad Bank 0.71 0.78 0.93 

2. Andhra Bank 3.07 3.24 3.41 

3. Bank of Baroda 0.73 0.81 0.86 
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1 2 3 4 5 

4. Bank of India 0.72 0.85 0.90 

5. Bank of Maharashtra 0.84 0.74 0.85 

6. Canara Bank 1.20 1.27 1.62 

7. Central Bank, of India 0.89 0.73 0.78 

8. Corporation Bank 0.85 0.87 1.15 

9. Dena Bank 0.74 0.89 0.91 

10. Indian Bank 1.67 2.38 2.88 

11. Indian Overse88 Bank 1.20 1.15 1.21 

12. Oriental Bank of Commerce 0.85 0.92 1.07 

13. Punjab National Bank 0.91 0.99 087 

14. Punjab & Sind Bank o.n 0.86 0.81 

15. Syndicate Bank 1.10 1.19 1.33 

16. Union Bank of Inde 0.65 0.74 0.91 

17. United Bank of India 0.98 1.02 0.99 

1B. UCO Bank 0.42 0.51 0.60 

19. Vijaya Bank 0.84 0.86 0.98 

20. State Bank of India 0.92 0.98 1.06 

21. State Bank of Blkaner & Jaipur 0.47 0.56 0.75 

22. State Bank of Patiala 0.42 0.42 0.48 

23. State Bank of Hyderabad 1.29 1.19 1.67 

24. State Bank of Mysore 1.05 1.12 1.31 

25. State Bank of Saurashtra 0.61 0.63 0.70 

26. State Bank of Travancore 2.87 3.14 3.74 

27. State Bank of Indore 0.46 0.54 0.84 

28. lOBI BK ltd. 0.00 0.00 0.05 

Total 0.91 0.99 1.10 
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{TmnslstionJ 

Setting up of Blo-Oa. Plants 

2080. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: 

SHRI AJIT JOGI: 

Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

(a) the details of the blo-gas plants functioning In 
the country as on date; 

(b) the number of bio-gas plants set-up during the 
last three years, State-wlse/UT-wlse; and 

(c) the grants/subsidy provided and utilized by the 
State Govemments during each of the last three years, 
State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) Detailed particulars of blogas plants, 

Including Infonnatlon on non-functional plants, are generally 
maintained at the block/district level by the State nodal 
departments/agencies; in the State offices of the Khadi 
and Village Industries Commission. A diagnostic sample 
study, conducted in 19 States in the year 2000-01 by the 
Programme Evaluation Organisation, Planning 
Commission, reported that on an all India average basis, 
about 81 per cent of the plants surveyed were 
commisaloned. In a recent sample inspection carried out 
by the Regional Offices of the Ministry during 2005-06, 
an average functionality of 91 percent has been reported 
for the biogas plants inspected In the States of Andhra 
Pradesh, Karnataka, Kerala, Tamil Nadu and UHar 
Pradesh. 

(b) The total number of blogas plants set up in the 
country during 2005-06 to 2007-08 Is 2,48,533. Status of 
State-wise installation of blogas plants during last three 
years is given in the enclosed Statement I 

(c) Status of State-wise funds released and utilized 
for Implementation of National Biogas and Manure 
Management Programme (NBMMP) during last three years 
is given in the enclosed Statement II. 

StahHn.nt I 

Status of State-wise Inst.lI6tion of biogss p/snts during kist thlfN!J ys81S (2005-06, to 2007-08) 
undtlr National Biogss .nd Manure ~l1IIfISITISnt Progrsmms (NBMMP) 

(Number of plants) 

State 2005-06 2006-07 2007-08 

2 3 4 

Andhra Pradesh 7500 18002 10195 

Arunachal Pradesh 34 60 100 

Assam 0 0 2500 

Bihar 0 250 o 
ChhaHisgarh 3862 4446 2095 

Goa 86 75 21 

GUjarat 5001 7905 7801 

Haryana 985 1068 1034 

Himachal Pradesh 79 155 151 
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1 2 3 4 

Jammu and· Kashmir 0 0 0 

Jharkhand 125 110 186 

Karnataka 1747 3023 2433 

Kerala 2100 4214 2144 

Madhya Pradesh 6738 11222 7042 

Maharashtra 7599 12880 15066 

Manipur 0 0 0 

Meghalaya 55 60 200 

Mizoram 100 100 100 

Nagaland 100 200 131 

Orissa 1500 3922 3895 

Punjab 1685 1789 3000 

Rajasthan 3 0 0 

Sikklm 100 185 172 

Tamil Nadu 1492 727 1223 

Tripura 0 32 0 

Uttar Pradesh 3753 3638 2856 

Uttaranohal 306 361 370 

Weat Bengal 7678 8500 11000 

KVIC Others 10000 15053 15125 

Total 62528 97165 88640 

SMtemen'" 
Ststus of Slats-wisll funds IfIIMstld 6I1d utiliztld during IIIst thffltl )'NIS (2005-Q6 to 2(J()7-IJII) for 

imp/tlmtHltlllion of NlltIon8l Biogils lind M1117Uff1 ~/ PIOIJI1IHII1NI (NBMMP) 

246 

(Rs. In crore) 

StatelAgenoy 2005-06 2006-07 2007-08 

2 3 4 

Andhra Pradesh 4.32 8.47 9.22 

Arunachal Pradesh 0.33 0.64 0.28 

Chhattisgarh 125 2.07 0.38 
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Gujarat 

Haryana 

Himachal Pradesh 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mlzoram 

Nagaland 

Orissa 

Punjab 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

KVIC, Mumbai 

Others 

Total 

{English} 

Opium Cultivation 

2 

1.98 

0.12 

0.06 

3.66 

0.17 

2.64 

0.18 

0.16 

0.06 

0.06 

2.25 

0.18 

0.26 

0.36 

0.40 

0.26 

3.19 

5.03 

1.19 

28.10 

2081. SHRI DUSHYANT SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether there has been a sharp decline in the 
opium cultivation; 

(b) If so, the details thereof and reasons therefor; 

3 4 

3.88 5.12 

0.21 0.21 

0.10 0.07 

0.84 

1.19 0.86 

6.64 5.35 

2.73 4.79 

o 
0.16 0.25 

0.06 0.06 

0.12 1.63 

3.49 1.70 

0.80 0.92 

0.26 0.33 

o 0.32 

o 0.30 

0.84 3.66 

0.08 0.10 

7.33 5.61 

10.17 12.79 

1.42 1.95 

51.50 55.90 

(c) the number of opium growers affected thereby, 
. State-wise; and 

(d) the steps taken to provide proper compensation 
to them? 

THE MINISTER OF STATE IN THE M4NISTRY OF 
FINANCE (SHSI S.S. PALANIMANICKAM): (a) and (b) 
No, Sir. '1 nere has been no sharp decline in opium 
cultivation. However, the area under cultivation of opium 
poppy has been gradually declining over the past few 
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years as lOme fanners get de-licensed every year due 
to not fuHilling the eligibility criteria to get a licence. During 
the current crop year (2008-09), however, the total area 
licenced has been significantly IncreaatKt by doubling the 
area each cultivator Is licenced from 10 areas to 20 areas. 
Further, cultivators who tendered average yield of more 
than 60 I<g/ha during 2007-08 have been licenced and 
additional 10 area as an incentive. 

(c) The number of opium growers de-licenced during 
the past three years is as below: 

Madhya Pradesh 8,063 

Rajasthan s,sn 
Uttar Pradesh 1,034 

Total 15,974 

2006-07 

2,555 

7,074 

979 

10,608 

2007-08 

5,897 

9,80S 

224 

15,929 

(d) Fanners are de-licenced If they do not tender the 
minimum qualifying yield, tender adulterated or water-
mixed opium, violate the provisions of NDPS Act or Rules 
or Departmental instructions, etc. De-licencing such 
fanners is essential to prevent diversion of licit opium 
into illicit channels. Fanners who are 80 de-licenced are 
not paid any compensation by the Govemment of India. 

Social Security Tax 

2082. SHRI K.S. RAO: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Govemment proposes to impose a 
separate social security tax on goods and services to 
generate revenue for implementing the reconvnendations 
of the National Commission for Enterprises in the 
Unorganised Sector; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
There is no such proposal presently under the 
consideration of the Govemment. 

Customs Duty on Petrol, DieHl and Crude 011 

2083. SHRI KINJARAPU YERRANNAIDU: Will the 
PRIME MINISTER be pleased to state: 

<a) whether the Govemment proposes to cut customs 
duty on Petrol and Diesel and waive it completely on 
crude oil; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S.PALANIMANICKAM): (a) At present, 
there is no proposal under the consideration of the 
Govemment to cut customs duty on petrol and dieseL·. 
Crude oil already anracts Nil Basic Customs Duty w.e.f. 
4th June 2008. 

(b) Does not ariae in view of (a) above. 

Micro Financial AgenCies 

2084. SHRI SUBRATA BOSE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Govemment is considering to regulate 
micro financial agencies in the country; and 

(b) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The Govemment has introduced 
"The Micro Financial Sector (Development and Regulation) 
Bill, 2007" in Lok Sabha on 20.03.2007 to provide a 
fonnal statuory framework for the promotion, development 
and regulation of the micro finance' sector. The Bill has 
been referred to the Parliamentary Standing Comminee 
on Finance. The salient features of this Bill are as foliows:-

(a) entrust the function of development and regulation 
of the micro financial sector to the National Bank for 
Agriculture and Rural Development (National Bank); 

(b) define the various entities engaged in the activity 
of micro finance such as Co-operative SOCieties, Mutual 
Benefit Societies or Mutually Aided Societies registered 
under any State enactments or Multi State Co-operative 
Societies registered under the Multi State Co-operative 
Societies Act, 2002, societies registered under the 
Societies Registration Act, 1860 or any other State 
enactments goveming such societies and a Trust created • 
under the Indian Trust Act, 1882 or public trust registered 
under any State enactments, the will be govemed by the 
regulatory framework proposed to be set up. 
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(c) define various categories of beneficiaries of micro 
financial services as eligible clients Including Se" Help 
Groups (SHGs) or joint liability groups of such eligible 
clients; 

(d) provide for extending micro financial services to 
eligible clients by way of financial assistance subject to 
ceIlings to be prescribed and such other financial services 
as may be specified by the National Bank; 

(e) provide for acceptance of thrift i.e. savings of 
eligible clients other than in the form of current account 
or demand deposit account by Micro Finance 
Organisations registered by the National Bank, subject to 
such terms and conditions as may be prescribed; 

(f) provide for constitution of Micro Finance 
Development Council to advise the National Bank on 
formulation of policies, schemes and other measures 
required in the interest of orderly growth and development 
of the micro finance sector; 

(g) provide for registration of Micro Finance 
Organisations to be permitted to collect thrift from 
individual members of SHGs or through a group 
mechanism; 

(h) provide for creation of a reserve fund and 
maintenance of accounts and periodical retums to be 
submitted by Micro Finance Organisations. 

(i) provide for functions and powers of the National 
Bank in relation to thrift services and micro financial 
services. 

(j) provide for constitution of Micro Finance 
Development and Equity Fund to be utilized for the 
development of micro finance sector. 

(k) empower the National Bank to frame a scheme 
lor appointment of one or more Micro Finance 
Ombudsman for settlement 01 disputes between eligible 
clients and Micro Finance Organisations; 

(I) provide for offences and penalties for non-
compliance with the regulatory requirements of the Bill; 

(m) to empower Central Govemment to prescribe 
Rules lor carrying out the purposes of the BiD; 

(n) to empower the National Bank to make regulations 
with the previous approval of the Central Govemment for 
carrying out the purposes of the Bill. 

rrtanslslion} 

Impon Duty on Cotton 

2085. SHRI SHRIPAD YESSO NAIK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment has abolished the import 
duty on cotton; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S;S. PALANIMANICKAM): (a) Yes, Sir. 
Cotton has been fully exempted from import duty with 
effect from 8.07.2008. 

(b) The exemption was provided to moderate the 
domestic prices of cotton and augment its domestic 
availability. 

{English} 

Bla-Ma.. Energy 

2088. SHRI ALOK KUMAR MEHTA: Will the Minister 
of NEW AND RENEWABLE ENERGY be pleased to state: 

(a) whether the Government has lormulated any 
guidelines for the development of Bio-mass Energy system 
In the country; 

(b) if so, the details thereof; and 

(c) the financial assistance provided to each State 
for the purpose during he last three years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) and (b) The Ministry has been 
promoting biomass combustion based power generation, 
bagasse congeratlon in sugar mills, biomass co-generation 
(non-bagasse) in industries, biomass gasfier in industries 
and rural areas by way of providing partial final)cial 
assistance. Programme-wise details of total installed 
capacity of 1781.43 MW is given in the enclosed 
Statement I. 

(c) State-wise details of financial assistance provided 
for promoting biomass energy systems during last three 
years i.e. 2005-06, 2006-07 and 2007-08 are given in 
the enclosed Statement II. 
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Stlltem.nt I 

PrognIIT1rM-wise dsfllils 01 tohIl instslltld clllJ8C/ly 11$ on 30. 9.2008. 

SI.No. Programmes 

1. Siom... combustion based power generation 

2. Bagasse co-generation in sugar milia 

3. Biomass gasifier In Industries 

4. Biom ... co-generation (non-bag .... ) in Industries 

5. Biomass gasifier for rural areas 

Total 

&tII""'.nt " 

StIIlfl-wise dBtllils 01 HnllnciIIl IIsslsfllnce provided 
during the I_t thl'lHl yeIIrs i.e. 21XJ5-tJ6, 2006-07 lind 

2007-08 for promotil7fl biOfTlllSS III1t11/lY systems. 

SI.No. State Financial Assistance 
provided (Rs. in erore) 

2 3 

1. Andhra Pradesh 2.76 

2. Arunachal Pradesh 0.99 

3. Bihar 0.83 

4. Chhattlsgarh 6.11 

5. Deihl 0.04 

6. Gujarat 0.60 

7. Haryana 0.29 

8. Jharkhand 0.01 

9. Kamataka 3.67 

10. Madhya Pradesh 1.06 

11. Maharashtr. 5.11 

12. MeghaJaya 0.24 

13. Nagaland 1.05 

14. Orissa 0.29 

2 

15. Punjab 

16. Rajasthan 

17. Tamil Nadu 

18. Trtpura 

19. Uttar Pradesh 

20. West Bengal 

21. Others· 

Total 

Installed capacity (in MW) 

656.60 

993.83 

28.00 

95.00 

8.00 

1781.43 

3 

1.00 

0.91 

2.50 

0.24 

8.84 

1.32 

24.78 

62.65 

·Funds releaHd to FInancial InstItutIonI Inctudlng IREDA. 

{Tl7lnsllltionJ 

Survey on Bu.I.... Confidence Index 

2087. SHRI RAGHUVEER SINGH KOSHAL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether National Council of Applied Economic 
Research has IJ18de any survey on busineu confidence 
Index recently; 

(b) if 50, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISiEA OF STATE IN THE MINISTRY 
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OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The National Council of Applied 
Economic Research (NCAER) carries out quarterty surveys . 
of Business Expectation and constructs the Business 
Confidence Index (BCI). As per the latest survey results 
published for July. 2008, the BCI declined by about 15% 
or 22.9 points over the previous quarter. The NCAER 
survey also highlights that, despite the lower overall 
business confidence, there is expectation of positive sales 
and growth in output. The indicators point to slower growth 
in exports and imports than sales and production. In other 
words, the domestic markets are expected to be stronger 
than the global demand conditions. 

(b) As there could be spill over effects of the 
slowdown in global growth on the domestic economy, the 
Reserve Bank of India and the Government have initiated 
monetary and fiscal measures which address the concerns 
of the stakeholders in the growth process. 

Foreign Funding for Tribal Empowerment 

2088. SHRI SUBHASH MAHARIA: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether any foreign agency is funding tribal 
empowerment and livelihood programme in the country; 
and 

(b) if so, the details thereof, State-wiseJUT-wise 
alongwith the funds provided to them during the last three 
years and the current year? 

Project Loan No. 2005-06 

JCTDP' 506-IN 265632.98 

OTELp·· 585-IN 438295.84 
(Loan) 
585-ln 0 
(DFID 
Grant) 

'Jharkhand-Chhattlagartl Tribal Development Programme. 
"Orlssa Tribal Empowerment and Uv.llhood PrograrMle. 

/English} 

Inquiry Into Open BONwell. 

2089. SHRIMATI NIVEDITA MANE: 
SHRI MADHU GOUD YASKHI: 
SHRI EKNATH MAHADEO GAIKWAD: 

THE MINISTER CJ~ STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) and 
(b) Yes, Sir. International Fund for Agricultural 
Development (IFAD), a specialized agency of the United 
Nations is funding Jharkhand-Chhattisgarh Tribal 
Development Programme (JCTDP) Implemented in the 
States of Jharkhand and Chhattlagarh and Orissa Tribal 
Empowerment and Livelihood Programme (OTELP) for 
the following activities: 

empowering the tribals and enabling them to 
enhance their food security and increase their 
incomes; 

improve overall quality of their livelihoods; 

capacity building of local communities; 

enhance access and productivity of land, water 
and forests, encourage off-farm .nterprIM; 

strengthen institutional capacity for improved 
delivery system; 

build on Indigenous knowledge and blend wtth 
technological innovations and encourage 
development of pro-tribal environment in the 
State. 

The funds provided to the three States for 
implementation of the programmes during the last three 
years including the current year is given below: 

2006-07 

1458962.87 

1070391.50 

0 

(Figures in USD) 

2007-08 2008-09 
(lill 10th December) 

1245377.04 5512861.15 

1202686.69 553531.49 

7796506.81 1056964.66 

SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the National Commission for Protection 
of Child Rights has requested the Government to enquire 
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the recent cases of death of chHdren trapped In borewells; 
and 

(b) if so, the action taken by the Government in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) National 
Commission for Protection of Child Rights has taken up 
the matter of frequent deaths of children by falling into 
borewells with Ministry of Water Resources. The 
Commission has suggested protective measures and 
proper supervision when borewells are dug. The 
Commission has also emphasised proper Implementation 
of guidelines for digging of boreweUs and stringent action 
against the guilty of avoid such unfortunate incidents in 
future. 

Commltt.. on Geo-Thermal Energy 

2090. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of NEW AND RENEWABLE ENERGY be pleased 
to state: 

(a) whether the Government has set up any 
Committee to assess feasibility of Gee-Thermal energy in 
the country; 

(b) whether the Committee has submitted its report; 

(c) whether the recommendations of the Committee 
have been accepted and implemented by the Govemment; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): <a) to <e) The Ministry of New and 
Renewable Energy had set up in September, 2007 an 
Expert Group on Power Generation from Geothermal 
Energy at Puga Valley in Ladakh district of Jammu and 
Kashmir. The Expert Group submitted its report to the 
Ministry in May, 2008 and recommended that the 
geothermal site at Puga should be developed for poer 
generation in two phases. The Govemment of Jammu 
and Kashmir is developing a project for commercial 
exploitation. 

New Technology Aeprdlng ATM. 

2091. SHRI S.K. KHARVENTHAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the foreign banks have introduced any 
new technology of withdrawing cash from ATMs without 
card; 

(b) If so, the details thereof; 

(c) whether banks in India propose to introduce this 
new technology; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) No, Sir. 

(b) to (d) Does not arise. 

Coin Vending Machine. 

2092. SHRI K.C. PAL LAN I SHAMY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the banks propose to install coin vending 
machines at major railway stations In the country; and 

(b) if so, the details thereof, State-Wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Reserve Bank of India has been 
urging upon the Regional Offices and banks for installation 
of coin vending machines at prominent places like Railway 
stations, malls, commercial outlets etc. The State-wise 
date of Coin Vending Machines installed at RaUway 
Stations is as under:-

Maharashtra-3 

Kerala-12 

Tamil Nadu-1 

FOI In Housing Sector 

2093. SHRI NAVEEN JINDAL: Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 
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(a) whether the Government has allowed Foreign 
Direct Investment (FDI) for the housing sector; 

permitted 100% Foreign Direct Inveatment In housing and 
urban infrastructure under the automatic route. 

(b) if so, the amount of FDI received for this purpose 
so far and the main sources thereof; and 

(b) Details of year-wise inflow in the housing and 
real estate sector including cineplex, multiplex. integrated 
townships and commercial complexes etc. along with 
source with source contries are given in the enclosed 
Statement I. 

(c) the details of the housing projects for which FDI 
has been utilized during the last two years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) Yes, Sir. The Govemment has 

(c) Details of companies where Investment has been 
made along with the operational area of the companies 
are given at in the enclosed statement II. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

Stlltement I 

YNr-WISB FDI Inllows from Apti/ 2005 to StIp/tImbtIr 2008 StJCtor Housil1fl & Resl E6tsts (Including CinspIex, 
Mu/tipItIx, Inltlgr8/tJd Townships & RNI Eslsts (Including CifNllplsx, MuItIpIu, Inlegf'llltHf Townshps 

Country 

2 

Austraia 

Cayman I8IInd 

Cyprus 

GennfIIY 

Honkong 

Indonesia 

IsIaeI 

Korea (Sdl) 

Kuwait 

NRI 

Netherlands 

2005-06 
Apr.-Mar. 

& Commsn::isl CompIsJftJS Etc.) 

FDI FDI 

2Q06.()7 

Apr.-Mar. 

FDI FDI 

2007.C)8 
Apr.-Mar. 

2008.()9 

Apr.-SIp. 

FDI FDI FDI 

(Amount in million) 

Total 

FDI FDI FDI 
in Rs. in USS in Re. in USS in Rs. in US$ in Rs. in USS in Rs. in USS 

3 4 5 

0.00 0.00 0.00 

0.00 0.00 0.00 

218.60 4.80 0.00 

249.13 5.47 842.53 

0.00 0.00 0.00 

0.00 0.00 2.00 

0.00 0.00 1.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 85.23 

607.40 13.59 12, 129.50 

8728 2.00 OE 

0.00 0.00 6,820.50 

6 7 8 9 

0.00 0.74 0.02 0.00 

0.00 0.00 0.00 245.00 

0.00 0.00 0.00 0.00 

18.43 5,465.29 136.13 7,073.07 

0.00 410.25 10.33 13.00 

0.05 79.96 1.90 0.00 

0.02 0.00 0.00 0.0.00 

0.00 39.10 0.99 0.00 

0.00 0.10 0.00 2,031.89 

1.42 0.00 0.00 0.38 

267.84 61,362.34 1,526.34 38,949.35 

0.01 5,787.31 141.15 7,572.57 

150.01 11,099.00 281.44 0.50 

10 11 

0.00 0.74 

5.72 245.00 

0.00 218.80 

170.94 13,630.02 

0.30 423.25 

0.00 81.96 

0.00 1.00 

0.00 39.10 

48.75 2,031.99 

0.01 85.81 

12 

0.02 

5.72 

4.80 

330.97 

10.63 

1.94 

0.02 

0.99 

48.75 

1.43 

929.06 113,048.60 2,738.83 

180.31 13,447.43 323.46 

0.01 17,920.00 431.46 
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2 3 4 5 6 7 8 9 10 11 12 

14. Nevil 0.00 0.00 0.00 0.00 0.00 0.00 384.45 8.51 384.45 8.51 

15. Nigeria 0.00 0.00 0.00 0.00 0.00 0.00 18.47 0.41 16.47 0.41 

16. Saudi Arabia 0.00 0.00 0.00 0.00 0.10 0.00 0.00 0.00 0.10 0.00 

17. SingIpore 219.00 4.93 801.59 13.0& 838.73 15.84 1.m.72 38,38 3.037.04 73.31 

18. South Africa 0.00 0.00 6.85 0.16 0.00 0.00 0.10 0.00 8.95 0.16 

19. Spain 0.00 0.00 0.00 0.00 0.00 0.00 70.78 1.87 70.78 1.67 

20. SwIIzerlMd 0.00 0.00 0.00 0.00 0.00 0.00 6.61 0.15 '.81 0.15 

21. Taiwan 0.00 0.00 0.00 0.00 0.00 0.00 20.03 0.50 20.03 0.50 

22. Thailand 0.09 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.09 0.00 

23. U.A.E. 120.50 2.67 200.10 4.41 571.36 14.28 28.72 0,85 920.67 22.01 

24. U.K. 49.84 1.12 33.01 0.73 45.98 1.14 121.90 2.87 250.74 5.86 

25. U.S.A. 153.22 3.45 502.95 11.10 710.83 17.55 915.13 21.74 2.281.94 53.85 

. 26. British V~ 0.00 0.00 5.50 0.12 0.00 0.00 502.58 11.70 508.0& 11.82 

27. Weal Indies 0.00 0.00 0.00 0.00 0.00 0.00 258.97 6.00 256.97 6.00 

28. Unindicated COIIiry 0.16 0.00 0.04 0.00 1.282.47 31.93 8.291.32 194.76 9.573.98 226.70 

29. Kenya 0.00 0.00 0.00 0.00 0.00 0.00 11.87 0.28 11.87 0.28 

Grand Total 1,705.22 38.04 21,211.07 487.34 87.493.37 2,179.13 .,070.37 1.623.74 178.480.03 4.308.25 

.. ,."..",11 

CompIIny-wiss DBtsils of FDI Inflows FIfJI77 AptII 2005 10 ~ 2008 S«:tor. Houaing & RIMI E.,.", 

(Amount in million) 

SI.No. Name of Incian Company ~OWI Name 01 FoN9t llamol ........ AmOIIII 01 FDI InIows 
CoIIborIIor (In Ra) (In USS) 

2 3 4 5 6 7 

1. Palm PIOpefty geMces QneII) AuIIIIIIa PeW JoIII Col. RIll e.. AgenII. 0.63 0.02 
Pvt. lid. BIaIIIrIMd ..... 

EngIgId In RenIIng. 
" s,ivMd _ , 

mngIng Md '-" 



263 DECEMBER 12, 2008 

2 3 4 5 6 7 

2. Palm Property SeMcel (Incia) AuIItIIIa P!IfU Patel Real EsIaII Agents, 0.11 0.00 
Pvt. lid. 8IOkera IIld MenageIs 

Engaged in Renting, 
~ IIld SlIng 
Menaging IIld Apperi 

3. BangIIorI Goa EatIIII (P) Ud. Dr. (MRS.) NIrgIe ConsIrudIon at 3.50 0.06 
PIIIII1i ReIIdInIiII BuIldIng 

inducing AdIItiana IIld ___ in .. 

uiIting Ones 

4. BIngIIoIe Goa EIIIIes (p) lid. Salim A ChIU & COI1IINction of 3.50 0.06 
AmnIi ItC. RIIidenIieI BuIIdilga 

InduIIng AdcIIionI n 
... 1IIiore in .. 
exiaIing 0IlII 

5. BIngIIote Goa EIIIIII (P) Ltd. A.N. BhIIeeha CcntrucIion at 3.50 0.06 
ReakIenIiII BUIdingI 
IndudIng AdIItiana IIld 
...... in the ExiIIIing an. 

6. 8qIIoN Goa EIIIIes (P) lid. FIZII ChIU ConsIrucIion at 12.25 0.29 
RIIidenMII IkiIdIngI 
inducing AdIIIons IIld 
IIIeIIIionI In .. IxIIIiIg an. 

7. BIngIIoIe Goa EIIIIes (P) Ud. KarinI AnInIhi Conatruc:tion at 51.33 1.20 
ReakIenIiII' BIiIdingI 
inducing AdcIIiona.1I1d 
lIIeIIIIionsinthe 
IxiIting Ones 

6. BangIIorI Goa EItIIII (P) Ud. Canada ShIIiq Lavji COIIIIrUcIion at 28.25 0.81 
ReaicIenMaI BIiIdIngs 
IndIdng AdIItiana II1d 
aItendionsinthe 
ExisIilg Ones 

9. BqaIott Goa Eales (P) Ud. BeIbIeIII ChaD Construdion of 51.33 1.20 
ReaidenIieI 8tiIdinga 
Inducing Additiona IIld 
alterations in the 
exisling ones 

10. BqeIo18 Goa EatIIII (P) Ud. Nazir '" Jewr COIIIIIucIIon at 51.33 1.20 
RII8idenIiII IkiIdIngI 
incIucIng AdIItiana IIld 
-.erationl in .. 
exilllilg ones 
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11. BangaIoII Goa Eatatea (P) LId. CadI V ..... .MIIj Conauc:IIan 01 28.00 0.&5 
RaIIdInIII aiIIiIgI 
inducing .... and 
........ iI .. 
IIIiIIing a... 

12. BqaIoII Goa EIIIIes (p) Ltd. s.... Rajwni ConIInICIIon 01 14.00 0.33 
ReIidInIII BIiIdiIgI 
inducing. AdIIIionI and 
... In .. 
ExiIIIng a... 

13. 1GB WrIItruclIn Pvt. Ud., C¥*1 CIa. TIUIIIII COI1IInICtIon 01 218.80 4.80 
1*'«1 CI)'W lid., R8IidriII BIiIdingI 

inducing IdcIIIona and 
.,..in .. 
uIIting 0lI8l. 

14. Tricone PYojecIs IncIa Pvt. Ltd. a.dImocII SoUionI ConIInICIIon 01 241.13 5.47 
lid. ReIIdInIIII EkiIdingI 

inducing AddIionI and 
... iI .. 
uIIIIng CIIIII 

15. Tricone Projec\I (I) P. lid. Tlicone IleveIopmeN CorIIIIuCIiDnI 01 345.11 7.59 
lid. RIIIdenIiII BuiIdiIgI 

inducing .... and 
___ in .. 

uIIting CIIIII 

16. Emaar MGF Land P. Ud. Louper SeMcea LId. DMIopi1g and 44.98 0.99 
&aIMcIng RaIl EstIIa 
InIo lOll 

17. Emaar MGF Land P. lid. KIIIriIIer Trading DMIoping and 221.a.! 4.88 
SIMWIng RaIl EItIII 
no lOll 

18. BriIIInI SarI ReIiIy (P) LId. SAR.E. Cyprus lid. ConIIruction 01 24.00 0.54 
ReaidenUI BIiIdilgI 
inducing AdcMonI IIId .,..in .. 
uiIIing 01188. 

19. Tricone Projects (I) P. lid. TJicone DIMIIopnIeN ConIIrucIion 01 207.41. 4.46 
RIIidInIiII BIiIdingI 
inducing IdcIIion and 
.... in .. 
• 1iIting 01118 
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20. INaIch Rill TOIl Pvt. Ud. Cyprus JaNimiI CoqIIny lid ConItrucIIan 01 80.80 2.05 
Residential BIiIdilgs 
IncIucIng 

21. Watennarkat Vilas Pvt. lid. EyaI KhayaI ZoIIy & ConsIrudIon 01 66.20 1.55 
DMIapmenIs lid. &ildMcIng Real Estate 

no Loll 

22. Energee Realty WlRure Pvt. EyaI Khayat ZoIIy & ConsIrucIion 01 0.00 0.00 
Lid. Co{TIUII Co-Niminee RtIidenIiaI EkiIdiIgs 

including IddiIionI and 
..... inlhe 
txiIIIng 0IIII 

23. ArihIn Indo African Wra Star Peek lid. ConaIrucIion 01 2.03 0.05 
[)ey&B P. lid ReeidenIiII IkiIdings 

24. Energee Reily Venture Pvt. lid. Cyprus Mandan InvasIJnera ConatrucIion 01 0.11 0.00 
lid. ReaiddII IkiIding8 

inducing AdcIIionI !lid 
___ in .. 

ExiaIing Ones 

25. Symmalrae ReIly Vnn Pvt. lid. Mondon InvIIIrMnIII fWI Ella AI::MIea 0.11 0.00 
Ud. 

26. MoIhiaIwn E8IM P. lid. FII1deIbuIk ConatrucIion 01 58.59 1.36 
EnterpriIes lid. ReIIcIendII IIIiIdings 

27. IDEB Real EstaIe P. Ud. I.akecrIIt lid. ConatrucIion 01 16.35 0.36 
ReIIdenIIII BIiIdings 
incIucIng AdcIIIons IIId 
lllenllions in .. 
eJiIIing GrIll 

28. IDEB RIll EstaIe P. lid. lIkeaIII lid. ConIIrudion 01 147.18 3.23 
RIIIdenIIII &iIdings 
inducing AddItions IIId 
laIIrI\ionIinlhe 
exiIIing GrIll 

29. RMZ GIIeriI (IncIa) Pvt. lid. AWe IncIa PrivIIe Real EsIIte Adivities 19.07 0.45 
lid. 

30. WIlemwkI VIII P. lid. Cypna FIIiIteId DMIoping and 1.20 0.03 
DMIapnIn lid. &btt1cIng Real Estate 

inIololl 

3" WaIeInIaIkI VIllI P. Ud. F...aI ConatrucIion 01 187.80 4.45 
DMIopmenta lid. ReaidriaI BIiIdings 
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32. Watermarke VIII P. Ltd. Cyprus FIifeId DMIopIIg n 122.50 2.91 
DMIopmInII lid. tidIWIng ANI EItIIe 

ir*I Lola. 

33. WIIIfmIIke VIlas Ltd. Cyprus Flirfeild DMIopi1g n 203.10 4.82 
DeveIapmenII Ud. StbIivkIng Real Estate 

no loll 

34. RMZ Galleria (1ncIa) Pvt. Ud. AIggre Inda PrivIiI Real EIIIII kNiII 171.86 4.01 
lid. 

35. WIIennIIke VIlas P. Ud. FerhId DMIapiIg n 3.70 0.09 
DMIapmInII lid. SImctAcIng Reel EItIIe 

InIololl 

36. SI4nme HourIIng & SRS PVTR. Real EiIItt 4.20 0.10 
HoIpiIIIIIy Ud. IrMIImerD 

37. ~ HouIiIg & SAG PVTR. Rill Estate 405.38 10.05 
HoIpiIIIIIy Ud IrMtIImenII 

38. PICiIIc (ChennIIi Worfd Power Ud. ConIIndion 01 256.14 8.40 
Proj.) InII'IIINCIIn Co. ReIidenIIII UIiIgI 

39. RMZ Galleria ~) P. Ud. Aiggr8 IIda 0 & Real EItIII AcMII 12.88 0.32 
L P, Ud. 

40. ~ BIiId CIpitII TMW ASPF I Cyprus DMIopiIg n 750.00 18.37 
HoldIng SIDIMcIng AlII Emile 

!no Loll 

41. Pivo4ll InIrIaIIueture Pvt. lid. Mega CoIp. Ud. DMIaping n 352.94 8.37 
SIbIivkIng AlII EItIIe 
iiDIaIa 

42. AIdam DeY. P. Ud. Cyprus Pennrndo. Ud. ConRucIIon 01 240.00 6.07 
AeIIdInIII BuiIcIngI 

43. BhIIakh Real Tors Pvt. Ud. JriU eomp..y Ud. ConIrucIIDn 01 41.06 1.04 
AeIidenIII IktiIgI 
IndIdng 

44. BhIIIkh Real Tors Pvt lid JIrWia eomp..y Ud CorIIInIcIion 01 247.98 8.28 
R8IidInIiII BIti1gI 
inc:kdng 

45. BhaIakh Reel Tors Pvt Ud. Cyprus JriU eomp..y lid. CorIIInIcIion 01 161.11 4.06 
AIIIdInIIII BuiIdngI 
Inckdng 

46. o 0 HouaiIg lid. 1\fW ASPF I C)'PIUI DMIaping n 785.00 19.38 ,. 
HoIdiIi tidMdng Reel Esta 
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47. IIIIIIIch RIll TOIl P. ltd. C)1INI JaMia CornpMy Ud. ConItrucIIon 01 272.72 8.92 
RIIidInIiII BuIldings 

48. RMI PIIIpIItieI P. Ud. C)1INI AWl IncIa 0 && Reel EItIIe Activities 18.83 0.47 
U Ud. 

49. RMZ P!opeIIiII P. Ud. C)1INI Aiggr8 IncIa 0 & Reel Estate AcIies 169.48 4.23 
LT Lid. 

SO. lIhIri TedtIopoIiI P. Ud. C)1INI FedoIIIIs Ud. ConaIrudIon 01 535.00 13.37 
R8IidentIII BUIdiIga 

51. RMZ Gderia ~) P. lid. Cypna AWe Incia 0 & L P. Real EstIIe AdMIies 1.41 0.04 
lid. 

52. MoIIiIIwn EatIIeI P. lid. Cypna FIIIder Buill ConItruc:tion 01 234.06 5.85 
~LId. ~ BUldInga 

53. Wattmlllkll RIIicIency Pvt. Ud. Cypna Flifield CorIIIruction 01 619.10 15.47 
0MIapmenII ltd. ReIidInIiII BIiIcilgI 

inducing AdIIIionI and 
........ In .. 
uiIIIng Ones. 

54. 0ceInuI IdIIIIrUdIn Pvt. Lid. Cypna CNzio IIMIItmenII Real EIIIIe AdiviIIea. 226.15 5.55 
PvI. lid. 

55. Sleding Urban Cypna Old '-- IncIa Cypna Reel EIIIIe AIHes. 887.23 21.95 
IleYeIopI1m (P) Ltd FIIId lid. 

56. SIedIng Urban Cypna Old In IncIa Cypna AlII Elba ActivIIIeB. 220.78 5.48 
DMIopmant (P) Ud. FIIId lid. 

57. RMZ GaIerie (lncIa) Pvt. Ud. C)1InI8 AWe IndII & LT lid. All! EItIII AdiviIies. 1.00 0.03 

58. Lakepoinl BuIdeII P. Ud. Cypna TaIgIItI ReI! EataIe ActivIIes 41.10 1.02 
Imi ....... LId. 

59. ~ YiIrI P. Ud. C)1IIUI TIIIgIItI RIll EstIIe AdiviIies 183.70 4.86 
IIMIInIerD Ud. 

80. Tricone PnIjec:tI Q) P. lid Cypna Tricone DevIIopmen eor.ucIIon 01 RIIidenIiaI 23.12 0.59 
Ud. BUIcIng ReIidenIIII BUIcIng 

61. SSPOl lmastrucbn CypI\II InnvoaIve Ind ReIlly ConItruc:tion 01 6.86 0.17 
DMIaperI P. lid. 0ppcnIiy fIIId lid. ReaIdanIII BIiIdiIgs 

82. SSPOlInhIIIrudIn C}'\IIUI Imovdve IN[) ReIlly ConIINcIion 01 180.58 4.04 
DMIopeII P. Ltd. 0pp0rUiy FIIId Ltd. RIIid8nIiIII WdingI 

83. R G E ConItrucIion & WoIId Part lid. ConIIrucIiDn 01 4.37 0.11 
DMIopmerd M lid ReIidenIIeI BIiIdiIga 

IrIducq AdIition8 III1d 
AIIarIIionIinthe 
ExistiIg Ones. 



273 AGRAHAYANA 21, 1929 (~ to QussIIons 274 

2 3 4 5 8 7 

65. WIIermIIk8I ~ Pvt. lid CypruI FIIieId CnIndon 01 4.90 0.12 
0MI0pmenIs lid. RIIkIInIII BuIIdi1gI 

Inckdng AdcIIianI at 
AIenIIonIin .. 
ExiIIing 0.. 

66. PICiIica HoIeIs (Hyderabld C)'PIUI WoIId Focua lid. ConItIuI:.tion 01 Non 24.84 0.82 
Project) P l T ReIidII1IIII BuIIdiIgI 

IncIuIIng AdIIIions at .-.in .. 
EIIiIIi1g 0.. 

87. Pacifica (Chennal Project) Cyprus World Power lid. Con&Iruction 01 111.12 2.80 

88. Ocunus IrftatNctIn Pvt. C)'PIUI R\IMIt Trading lid. RIll EIIIIt AdIwities 201.80 4.71 
LId. 

69. Supreme Housing & HoIpWy SAS Pvt. InveIInwIII RIll EIIIIt AdIvIiII 2.58 0.06 
Pvt. LId. Powai lid. 

70. SSPDl ImIstIUchn IIIIlO'IIIMI Ind AIIIIy COIIIIIUcIion 01 3UI 1.01 
DewIoper& P. lid. ClppoItIdy FIIId lid. ReIIdInIII BuIIdingII 

71. PI8IIige BidacI HoIdilgs Pvt. ChImouI~ COIIIIIUcIion 01 Non- 300.00 7.12 
LId. lid. RIIidInIiII EkiIdingI 

IncUIng AdcIIians at 
IIIIrIIIon in .. ExIIti'Ig 0.. 

72. EIcymindIa DevaIopers Pvt. lid. EIII Incia VenIIn lid. ConItndion 01 0.10 0.00 
ReIidInIiII UIi'Ig 
AdcIIionI end 
aIWIIIonBin .. 
• JiItIng 0IItI. 

73. EIcymirda DeveIopeIl Pvt. LId. Cymno SeMces ConItruction 01 0.00 0.00 
LId. RtIidenIIII BuiIdi'Ig 

ICIdIIons and 
.... in .. 
PillIng ens. 

74. Cymsten DeveIopeII lneil Pvt. Sttnzo lid. ConItIuI:.tion 01 0.10 0.00 

Ud. ReIidriII &tiIg 
eddiIionI at 
IIIIaion in .. 
uiIIIng ens. 

75. Sortym DMIoptrs IncII Pvt. Sortn lid. ConIndion 01 01.0 0.00 

LId. RtIidIIIIIaI BuIIdi1gI 
Inckdng AdcIIians at 
.... in .. 
tXiIIing ens. 
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76. Son:ym DMIopeI8 India Pvt. CypruI Cymanco SeMceI ConIIrudion of 0.00 0.00 
Ud. lid. RIIkIInIiII BIiIdngB 

Including IdcIIIona and 
allel'ltiona in the 
existing ones. 

n. Mirocym Incb Developers Pvt. Cymanco SeMceI Constn.Iction 01 0.00 0.00 
Ud. Ud. Reeidential BiIcings 

incIucIng adcItionI end 
.1IIIonI In the 
ui8IIng ones. 

78. Cyme! OeYeIopers India Pvt. Cyprus Etit CocIin I*1d Construction of 0.10 0.00 
Ud. lid. ResidriII BuildIngs 

inducing IdcIIIons end 
... inthe 
.lIiating ones. 

79. Ximanco Developers IncIa Pvt. XiIuI SeMceI lid. COIIIIIucIian of 0.10 0.00 
Ud. RIIidenIiII BuildIngs 

IQdng adcItionI end 
aIIerIIIonIinthe 
.xiIIing ones. 

80. Mirocym India Developers Pvt. Mirobrda lid. ConIIruction of 0.10 0.00 
Ud. RIIidenIiII BuildIngs 

incIucing tdcIIIons and 
alterations In 1he 
.xisting ones. 

80. Miroc:ym India Developers Pvt. Cyprus MiroIhtrda Ud. ConItrucIion of 0.10 0.00 
Ud. R8IidenIiII BuildIngs 

inckdng addiIions IIld 
aItef8tionsin1he 
existing ones. 

81. Meranco Developers IncH Pvt. Cyprus Mercero Linited ConstnIdion 01 0.10 0.00 

Ud. RtIidenIiII 8IiIdIngs 
Including adcIIionB and 
aIteraIionsinlhe 
exislilg ones. 

82. Cymsten Developers India Pvt. Cymno SeMceI COfIIIIUCIion 01 0.00 0.00 

Ud. Ud. Re8identiaI BIiIdIngs 
inducing Idcitiona and 
-.oonsinthe 
existing ones. 
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83. Cyme! Developers India Pvt. Cyprus Cymenco SeMces COII8INcIIon or 0.00 0.00 
Ltd. lid. ResidanIIaI BIiIdiIgs 

iIduding AdIIIione IIld 
.... inlhe 
exiating 0IIII. 

84. Ximanco DeveIope/I India Pvt. Cymno s.w. ConItndon 01 0.00 0.00 
Ltd lid. ResidanIIaI BuiIdiIgs 

incIIdng adcIIionI II1d 
.... in .. 
uiaIing ones. 

85. Mel1nco Developers India PYt. Cymno SeMces ConItrucIion 01 0.00 0.00 
ltd. lid ReIidenIiII BuiIdilgs 

incIuItng IdcftonI and 
.11IIiona in fie 
txiating 0IIIt. 

86. BriIianI Sara Reality Private Cyprus S.A.R.E. CypIUI W. ReIidanUI BuiIdingI zr.oo 0.84 
IncIucIng IddtionI IIld 
lIIeeIIIionIinllt 
uiIIIng a.. 

87. ~ Housi1 & HoIpitaIiIy SAS PVT IrM*nerD Rill EstIIt ActivItiea 1.83 0.04 
Pvt. Ltd. POWIi lid 

88. AriIIatn Indo AfriC3l Infra Star PtIk lid. ConIIIucIion or 174.82 4.07 
Oev & B P. ltd. ResidenIIII BUIdings 

89. Stne Atl41 Propenes and Cyprus ~Ud. COI1IIJucIion or 0.00 0.00 
RelaIoIS P. Ltd. RIIidentiII BuiIdilgs 

inc:kIdIng IdditionI IIld 
..... in .. 
exiating 0IIIt. 

90. DlF Homes Panc:hIaU P. ltd. BIIhIma InwIIIinen I Reel EIIIIe AdIvItI 1,148.60 2&.81 
ltd. 

91. 0lF Homes PIndIkuIa P. LId BI1Iwna InvIItrnn I RIll EaIIIt AdiviIII 239.85 5.59 
ltd. 

92. DlF Homes PanchIwIa P. ltd. Cyprus BrIIIna InveaImem I Reel EIIaIe AdivIIies 200.23 4.67 
ltd. 

93. AKME Projects ltd. Nanz II1d Peritner GBR DMIopiIg IIld 410.00 10.32 

~ Real EJIaIe 
Into Lacs. 

94. Leser Packaging & Mopera (i) P. Leser Far EIs1 Developing & &mdMcIng 0.25 0.01 

ltd. VennogenMIW R811 EsIIIe Ir40 
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95. RMZ HochIieI ConaIrudion Germany Hod1IieI ConstIucIion 13.00 0.30 
Incia P. Ltd Construction 

AkIiengerseII Sd1aI 

96. JC Decaux AdYeIlising India Pvt. Honkong JC Decaux Asia Peall OIlIer Marlhcturing 0.00 0.00 
Ltd. 1ncMIriee. 

97. V. Real Tors P. Ltd. Honkong Sham L CheIIIIIIn ConaInICIIon 01 54040 1.29 
ReaidenIiaI Buildings 
including 

98. VIIgO Real TOIl P. Ltd. ShIm L CheIIararn ConItnM:tion 01 25.56 0.61 
ResidentiII BuiIdIIgs 
including 

99. GIeen Bay Homes P. Ltd. HoMong Biju JoeIIph Real Estate ActMIies 2.00 0.05 

100. Bengal UMech UniveI8II ~. indonesia PII800Il MIMIerjee Real Estate AdivIIIes 0.50 0.01 
P. ltd. 

101. Bengal lNech UniversIa Infra. tihIIaxmi Real E8tIII AdMIiea 0.50 0.01 
P. Ud. MIMIIIjee 

102. Sharyans R81CU11:81 Ltd. CheIIrr. P Mehta & Reel Estate Activities 39.10 0.99 
PIIbcdI K. 

103. Mirae AaseI Global IIMSImenI Korea (SdI) Mirae AIle! Real Estate Activities 699.15 17.47 
MGT (ij P. InYeatJnen MGT Co. 

Ud. 

104. MirIe Aa8eI Global IIMI8Iment Korea (SUI) Mil-. Aa8eI Real EIIate AdMIie6 140..40 3.51 
MGT (n p. MapeinveIImIn1 MGT 

105. Namun Home P. Ltd. Koraa (SdI) Hy\II Su Ahn RtaIIanra & Hotels 0.05 0.00 

106. Namun Home P. lid. Korea (SdI) .kIlg AE OH ResII&nnIB & Hotels 0.05 0.00 

107. MirIe AII8II Global KeN (SUI) Miae AIMI Real EIIate Adivhs 1,192.34 'lI.77 
InvaaImenI MGT. I.P.L In¥eetmn 

MngemenI Co Ltd. 

108. KII1hwa P) CoIWIiIg Koral (South) Kijong 1M DeveIapiIg end 0.00 0.00 
EngIneers P. lid. SWIdMcIng Real Estate 

Into lois 

109. A S DeYeIopers Pvt. Ltd. Kuwait AlIz Ahmed Real Estate Activities 0.26 0.01 

110. A S DeveIopeIs Pvt. Ud. Kuwait FiIdoI Sidcique Real EsIaIe Activities 0.13 0.00 

111. Kirby BIiIdng Systems (I) Ltd. KuwIiI Kirby InIemaIionaI ConsIrudion of 88.23 1.42 
Company Win Reeidenlill GuiIdings 

inducing adcitions end 
alterations in \he 
existing ones 
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112. Orange Reilly P. lid. MuU 1110 IrMInn RIlle.. AdivIIies 3,217.IM 70.85 
HokIng Ud. 

113. Orange ReIlly P. Ltd. ....... Reo~ RIll EIIIII AdMIieI 2,219.74 48.89 
Holding lid. 

114. Grandeur Real EsIates Pvt lid. tNS W)ftord RIll EIIate AdivIIie&. 1.00 0.02 
HoIdIn!! Ltd. 

115. KoIIInI DMIopIrB Pvt. lid. MIIIIiIIuI ChIn DevIIapeII DMIopiIg n tidwidiIg 438.24 10.90 
MIIIrIa Ltd. RIll e. lifo laII. 

116. PurNIfI InII'I8INcIIn Ud. MIII1iIiuI MIa Tin InveIIrneN RIll EIfIIe AdIvtIIeI 280.00 5.73 
HoIdng Ltd. 

117. Kirby BIiIding SyItemI (I) Ud. AI;wIin InIUIriII COIIIInIcIIon 01 87.12 1.89 
(MuIuB) Ltd. RIIIdInIiII GIikInga 

irIc:IdIg IddIIianI n 
..... in ... 
exiIIing ftI 

118. OM Shakty Rre RIIIIy P. Ltd. MuIiua Fill capilli ~, s., lilting 0.10 0.00 
iIMIIImIIt n operIIing 01 RIll 
MIIdIuI EIIIIII 

118. PICiIic (ChennIi Projed) PrImIric:a AIt(A II ConIIrudIan 01 750.00 19.02 
1'*-IIucIure Cyprus HokIng R8IidanIIII BIiIding 

120. Century RIll EM Hakings MIIdiII DIawbridge CenUy RIll EItIIe AIHies 0.00 0.00 
P. Ltd. HaIcIngs Ud. 

121. CenUy Reel Estate Holdings Drawbridge Century RIll EItIIe AdIvIIieI 230.00 5.83 
P. Ud. Holdings lid. 

122. CenIIIy Real Estate Holdings MuIiua 0IIwbIIdge CenUy RIll &tile AdivIIIII 1,112.25 29.98 
P. Ltd. Holdings lid. 

123. PrImIIgar Hole! Pvt. Ltd. SSlII IncIIn DMIapIng and 5,150.03 127.81 
iIlMmIra Feu lid. ticIMcIng RIll &till 

inIolotl 

124. WindwaId BuIdeI8 Pvt. Ltd. MIIIIIiuI CIpi DMIapeIs PIIme, s., l.IIIing 818.41 15.32 
MuiU Ud. and op8fIIing 01 l1li 

.... ftIIIicIriII IIICI 
nan ReIideniII Idings 

125. KIkade Estate DeveIopllS Pvt. Mulils THRF HokIng XIV lid. ConIIruction 01 ReIidIniII 0.05 0.00 

Ud. BuiIdngIIncIucIng Adcitions 
n AIIerIIionI in the 
EIIIIIing ar. 

126. Kakade City Mil Pvt. Ltd. MuIus ViItUaUl RIIIII Ltd. CGn8Iruction 01 RIIIIidRII 10.00 0.25 
ticqs IndIdng AddItIons 
n AIIIntianB in .. 
ElIiIIing en. 
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127. TSI, Businea PI/ks (HyderIbad) MuIIuI TS. HydeIIbId 12A Real Ella AcIMtIes 197.04 4.92 
P. Ltd. 

128. Wakad Realty Pvt. lid. 11110 InveahenI COIlIIrudion of 468.75 11.62 
Hoking XVI Ud. ReeidanIIaI &iIdiIg 

InckKing Additions and 
AIIendionslnthe 
ExisIilg Ones. 

129. SKY SCAPE Developers P. Ud. MaurIiJs SpIIe De~ Real Ealate 652.73 16.17 
MaurUI8 Ud. 

130. GIllS FIIIId fill c.-.. Mauritius Art Capital Purchase, Sale Letting, 0.10 0.00 
DeYeIopeIa P.L. II1Y88ImerU and operaIilg 01 Real 

MuIiu8 P.L Estate 

131. Grass Field Flit CIpiIaI Fire Capital Purchae, Sale LeIting, 405.31 10.04 
Developers P.L InYestmen1s and Operating of Real 

MaurIius P.L Estate 

132. GIlls FI8Id Flit Capital File Capital P\I'chase, Sale Letting, 114.11 2.63 
Developels P.L. InYesIrnacD and Operating 01 Real 

MaurU P.L. Ealate 

133. Kapsone ConsIrucIIonI Pvt. Tririly CapIaI (TIne) Real Estate AcIiviIIes. 8.00 0.20 
Ltd, Ud. 

134. Kapstone ConIIrucIIons Pvt. MItriIous Tririly CapiIaI (TIne) Real Estate AcIMties. 692.00 22.29 
Ud. Ltd. 

135. avc Really Pvt. Ud. Mariu8 II RF Holdings IV Ltd. Real Estate ActMIies. 217.14 5.38 

136. GInIIi City tor Advanced R&D ...... AMIF RE InveaImenIB 1 ConIIrucIion 01 20.00 0.47 
Ltd. Ud. Re8identiaI BIiIdings 

Inducing Additions and 
AIIIIIIIonIInIle 
e.ng Ones. 

137. ~ AIIoc:iaIaa Ma&niua Adis Vailhnlvi lid. ConatrucIion of 300.00 7.00 
(BangaIore) PUI. ReIIdInIII BIiIdilga 

Inckdng AdIIIions and 
AIteraIionsinthe 
ExiIIiIg Ona 

138. I.uxoIa IrIrutndre Pvt. Ltd. MuIiIs Aanya Prcp8I1ies Lid. Real Ealate AdMIies. 60.00 1.40 

139. MatI*IIl ReIlly PVt. lid. MaIdiIs NIfne MIuriIIuI Ud. Real EIIate Activities 82.00 1.91 

140. M.! InIrt ConItIuction Ltd. Maadiu& 21 Capital PCC ConatrucIion of 32.50 0.53 
ReIIdenIaI BuiIdi1g 
Inc:kdng addIions tnd 
.1IIions 
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141. GenIex HMIwIrI & Palka Pvt. MuIIiuI 1 eomp.wy RIll EIIIII AdivIIiII. 240.00 5.70 
Ltd. (MuIus) Ltd. 

142. GenIIx Hardwn & PIIIcI Pvt. MIIIiIiII 1 eomp..y Reel EIII\e AdMiea. 825.43 14.85 
Ltd. (MauritiuI) Ltd. 

143. NiIh DMIopeII Pvt. lid. MauIIU All RtIIIy Ltd. Reel EsIIIe AdivIieI 393.15 9.18 

144. Trion PropeItIes P. LId. MuIiuI 1·2 CompIny Mub Reel EItIII 240.00 5.95 

145. HilWlllldili Reel TOIl Pvt. lid. MuIiII woe v.nur. Ud. Reel Estate AcIIvItieI. 3,044.14 72.28 

146. Island StIr MIl DMIopeII Muib HoriIDn vnn H MiaceIIaII8OUI. 290.80 721 
Pvt. Ltd. 

147. IIIInd Star MIl DMIoperI MIIIIiuI Horizon Really FIIId MiICIIIIII8OUI. 150.&6 3.73 
Pvt. lid 

148. laland Star Mal DeveIopeIs MuiIius 11& FS India Really MiIceIIIneouI. 759.00 18.81 
Pvt. Ud. FII1d u.c 

149. IntiaIII* PIopeIIiII P. Ltd. MIIIDIa AriIIon InYeaImenta Reel EaIIIe AcIMieI 1.879.94 41.83 
saUd. 

150. Iaand Ster Mal DeveIopell MIIriius Horizon Venttn II MiIcIIIIII8OUS. 0.36 0.01 
Pvt. Ltd. 

1St IaIand Star MIl Developers Horizon ReIlly FIIId MiIoIIIneouI. 0.19 0.00 
Pvt. Ud. 

152. &rlIIower Township P. Ltd. 1110 InvesIment Reel EstIIe AgenII. 2,481.58 61.00 
HokIng XV Ltd. BrokeIs, and Managers 

Engaged in 1II1Ii1g, 
BI¥ng and SeIing 

153. Pacifica (Chennai Project) PAC Paddur Construcmn 01 30.80 0.78 
IrnatJucIIn R8IidanIiaI BI*IInga 

154. GIIIIdeur Real Eslates P. Ltd. Wynord InvesImenI ConIIrucIion 01 498.10 10.72 
Ltd. ReIidriaI BuIdiIgs 

IndudIng AddIIions InS 
AIIerationsinthe 
ExisIiIg 0neI. 

155. NiIIah Estates (P) Ud. MuIiIa AMIF I Ltd. Real EIIate At:IMiea 328.49 7.46 

156. City CenIre Mall NaahIk P. Ltd. MIIIU EI8dene MIIIIW& DMIopi1g and 234.13 5.32 
Ltd. &mdMcIng Real EJIIII 

il110I.0Il 

DMIopi1g and 298.80 6.81 
to 

157. Eon Hadaplar Im.trudIn ....... 1110 InYeSnent 
P.Ud. Holdings II lid. SIbividing Real Estate 

Into I.0Il 
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158. TSI VenIIne (India) Pvt. Ltd. MIIdiII TSP India (MuiIiuI) Reel EIl* AdMIieI 4,36 0.10 

159. Silver Realies and Mllllltius Fire Capital FIIId Real Estate Activities. 56.21 1.23 
InIrIaIIuc:Ut P. lid. MaIJiIiIs 

160. ShyImaraju & Company (1ncIa) MauriIus TPG-Axon (Mauritius) Real Estate ActMties. 4.600.00 109.14 
Pvt. Ltd. Ltd. 

161. Fire Rhymer DeveIopeI8 Pvt. Fire BIngaIora Real Estate Activities. 0.90 0.02 
Ltd. V .... Pvt. Ltd. 

162. Omega ShehrI P. Ltd. Mauritius C~a DMIoping and 112.46 2.42 
IIMIIImInI HokIng SdIcMIng Real Estate 
Co. Ltd. InIo loll 

163. Omega SheIIerI P. Ltd. CIw1dragupIa DMIapiIg and 243.71 5.25 
InV8llment Holding &iKIMding Real Estate 
Co. Ud. Inlo lois 

164. Srirarn Propelties & Mauritius SIll Apollo Real Estate Adi_ 101.10 2.18 
InIl'8IItNdure Ltd. Inveatmant HokIng LlC 

165. TSI vnna (India Pvt: LId. Malrilus TSP India (MuiIiIs) Real Estate AdMties. 36.37 0.78 

166. TSI VenI\nI (Incia) Pvt. Ltd. MuIiII TSP Incia ( ..... ) Real Eatate Adivtties. 22.94 0.58 

167. Dhriaxmi InIraItruct\n Pvt. MIuritius Xander InvtsIment ConsIrucIion 01 258.45 6.29 
Ltd. HoIding& VII LSd. ReaidriII Buildings 

Including AdIItIons II1d 
Altarllionl in the 
ExiaIing Ones. 

188. Dhriumi Infr88IrucIIn Pvt. MauriWs Xander InvesImenI Construction 01 258.45 6.29 
Ltd. HoldIngs VII Ud. Residential Buildings 

Inducing Additions and 
AIIeraIionainthe 

• Existi1g Ones . 

169. Manjeera AIIIiII.· HoIdilga Pvt. MaurIIiJs TriIWy Capital (Six) Construction 01 288.24 7.07 
Ud. Ud. ReadentiaI BuiIdilga 

Including AdciIions and 
Alterations in the 
Existing Ones. 

170. Mar1eera ReIII Holdings Pvt. Ltd. MuD Trinity Capital (Six) ConsIrucIion 01 245.10 6.01 
Ud. ReaidentiaI BIildi1gs 

Including Additions and 
Allellliona in the 
ExisIilg Ones. 

171. Omega SheeIIIIi P. Ltd. ... ~ DeveIopilg n 196.00 4.23 
IIlY88Iment Hokings Subdivkilg Real Estate 
Co. Ltd. Into lois 
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172. N V ReaIIIy Pvt. Ltd. MIIIriIiII New Vernon Pvt. Real e.... AdMIies. 54.18 1.19 
EqUty Ltd. 

173. InIia Bt* Estate Pvt. Ltd. MuIIIuI MIS Fin Ltd. RIll &lilt AdIvIIIeI. 1.00 0.13 

174. Lokhandwala KaIIIiI MauriIiII Trinity CIpiIII (Five) Real EaIIIt AdiviIiaa. 2SQ.eo 5.65 I"" 

Constructione Pvt. Ud. Ltd. 

176. TSI Ventures (Incia) Pvt. Ud. MauriIIIs TSP IncIa (MIIIIiIius) Real Estate Activities 15.80 0.34 

176. tNS Errmar HII Towns/ip Pvt. MIIdIuI EmmIr HoIcq DMIDpi1g nI 712.36 15.87 
Ltd. (Mauritius) SubdMding Real EItIIIa 

Into Lois. 

In. Incia BUts PropeIIies Ltd" Mauritius AM Ltd., Real Estate AdMIies 6.00 0.14 

178. Cantex Merchants P. Umited. MuIIU MIUIiIdo Real Estate AdMIies 450.00 10.12 
IIW8IImeIU Ltd. 

179. Orance Reily Pvt. lid. MIIIIius lreo Investment Real EsIaIe AcIiYities. 22.73 0.51 
Holding ltd. 

180. PacifICa (Bangalore Project) Mauritius P~ Ventures Construction 01 255.54 6.49 
Dev. R8IidentiaI BUIdi1gs 

INeL. 

181. ETL Infrastruclure Services MIuriIiua IL & FS India Really Construdion and 217.51 5.52 

lid. FIIId LLC MaInIenInce 01 
Industries 

182. ETl Infrastructure Services MuiIiua IL & FS Incia Reaily Construction and 217.51 5.52 

lid. FIIId LLC Mlinlenance 01 
IIICIumIeI 

183. N~esh Estates (P) lid. Mauritius Ami! I lid. Real EstaIe ActivIties. 36.50 0.93 

184. lOEB Projects (P) Ltd. MIIdus Samsara India Idee Real Estate Activities. 179.87 4.57 

InveItmerD 

185. Treasured Developers Pvt. Ltd. Madius Bwyan Real EaIate Developing and 353.68 8.97 
SIMWing Real Estate 

186. Sunftower Real Tech Pvt. Ltd. MauriIiIs lreo Inves1rnenI 0eveI0pilg nI 355.06 9.00 
HoIcing& Ltd. SIbIMding Real Estate 

187. Inda Bulls InfrastInoe MubIs Ariston 'JnY88lmerdl DewIopiIg and 3,402.53 8627 

DeYeIopment Sub C Ltd. Subdividing Real Estate 

188. Mehak BuiIdcon ltd. Madius Xander InvesImInII Developing and 494.35 12.53 

HoIdkIgs SIMvidng Rell Estate ,. 

189. Sunflower Real Tech Pvt. Ltd. Maurb It80 irMIIIIIm W. DMIopilg nI 308.98 7.83 
&AldMding Real Estate 
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190. lOEB PIOjed$ ~P) ltd. ...... Samsara India IDEE Real ElUte ActivIIies. 365.13 9.27 
Inves\ments 

191. Pacifica (8angIkn Project) MuU PAC Holt ConIWction ~ 123.81 3.14 
InIraalun:t R8IIdentiII BuildIngs 

ttn. 

192. CerUy Real EstE HoIcqs MuIIius Dl1wbridge Century Real EIIate AdivIIies. 10.00 0.25 
Pvt. lid. HoIdingI 

193. CerUy Real EIIIte HoIdingI MIuriU DrIwbridgI CenUy Real EIIIte Activities. 584.90 14.86 
Pvt. lid. HoIdingI 

194. BengII Shrilllll Htech City Pvt. MuIiII WSUWsqi (XXXIII) Real EaIaIe AdIvItias. 0.20. 0.01 
Ud. MaruIIiuI 

IIMIIImenIs 

195. Hem INrIIINcIIn & Mub IL & FS (I) AIIIIy FtIId 0MI0pi1g & SIAldMdng 49.29 1.25 
()pnlpeJty Dev. LLC RIll EIIIte 

196. Hem InIrIIIrucUe & MuIius IL & FS (Q ReIly FtIId Developing & Subdividng 146.71 3.73 
Oproperty Dev. LlC Real Eatate 

197. Hem IrhIbucIIn & MuiIiuI IL & FS (I) Really FIIld DMIoping & Subdividng 1.30 0.03 
Oproperty Dev. LLC Real Estate 

198. HEM InfrastrucUe & MuIiIs IL & FS (1) ReIlly FIIKI DMIopiIg & &Mviding 5.20 0.13 
Oproperty Dev. LLC Real EeIatt 

199. Pebble Bay DMIopers P. lid. MuU woe Venbns lid. DMIopiIg II1d 1.30 0.03 
&mdMcIng Real Eatate 

200. Febble Bay DMIope!I P. Ltd. MuIIiuI woe VanIUreI Ud. DMIopiIg II1d 914.65 23.23 
SIbdMding Real Eatate 

201. 0IIbeaI Developers P. Ud. III8Iriius IL & FS (~ Realty FIIld Conatrudion 01 0.87 0.02 
RIIidenIiaI BuiIdilg 

202. 0IIbeaI DeveIopeIi P. Ud. Mub IL & FS (I) Really FIIld Conatruction 01 1,193.34 30.31 
LLC RIIidriaI BuiIdilg 

203. RlI'IWai Housing & TOWIIIhip P. M8IIiIkII CVI GVF (MuiIius) Alia ConatrucIion 319.20 8.11 
Ltd. Inv. Ltd. R8IIdentiaI BuikIiIg 

204. B. Raheja Buidell P. Ltd. Mauri1lIs J P MoIgIn 0) P\rchase s. l.e1ting 700.00 17.78 
PmpeI1y and Operating or Real 

Estate 

205. HilWndani Place G8Idena P. BMe 1 Ltd. Construction 01 986.65 24.55 
lid. ReaidenIiaI BUIdIlgs 

206. Faery EsIates P. Ud. CarweI EIIIIeI lid. DMIoping & SIDMing 4.50 0.11 
Real EataIe lito 
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207. RIIIWII HoueIng & TOWIIIhip P. ....... CVl GVF (UuiIiuI) Alia ConIIndon 0.70 0.02 
lid. Inv. Lid. ReeidenIII BIikIilg 

208. GrInd Reality N. W. MuIiuI Silver 0ceIn Real EIIIII AdMieI. 330.00 8.31 
PIopeItieI 
(MIuriIIuI) PCC 

209. TSI 8uIineII Pm (HyderIbId) TS HyderIbId 12A Real EIIaIt AcIMIIes 24.80 0.62 
P. Ud. 

210. TSI EIIIIMI PIrkl (HyderIbId) TS HyderIbId 12A Real EIIate AcIivIIIeI 308.75 7.n 
P.Ud. 

211. RR Info PIlle P. Ud. SRS IfMItInerD ConItrucIion ~ Non- 19.18 1.99 
MIIIIiuI lid. ReeidenIIII BuildIngs 

IncUIng AdcIIIonI II1II 
MnIiDnIin .. 
ExiIIIng eM. 

212. IIIInd Star MIl Developers IL & FS India ReIly ...... IICIUI. 0.95 0.02 
Pvt. Ud. FII1d LLC 

213. Steriling Urban Infra Projects Ulban Real &till AcIIvIIIII 135.00 3.40 
P. Lid. IrIrIIIIudurI RtIII 

EIIIIt FII1d 

214. Stet1lng Urbirt 1m PIOjedI Urban Real EIIItI AdIvIIiI8 380.00 9.08 
P. Ud. ImuIIucIIn Real 

EIIIIe FII1d 

215. TeIIIpur Technocity P. Ud. MuIIiua rllhrnM Speyer (I) ConIINcIion ~ 210.00 5.29 
MIIlIr FIIId RteidentiII BWIdingI 

IncIucIng AdIIIIanI IIId 
AIIIIIIIonIIn .. 
~eM. 

218. SIIh COIIIIrudIon Pvl Ud. Golden ArdI lid. DMIapIng II1II 8.86 0.17 
SIDIMdng Real EIIIIt 
InkI Loll. 

217. ......... Retail HokIngs P. MuIIiII Trinly CIpIIaI Six Ltd. COIIIIndon ~ 144.12 3.83 
Ud. RIIidInUI BUIdIngs 

218. Mar4en ReIaII Holdings P. MuIIut Trinity CIpbI Six Ltd. ConIINcIion ~ 122.55 3.08 
lid. ReaidenIIII Uings 

219. InIime Properties Pvl Ltd. MuIiuI I.e eoq..y Real &till AdMIiII. 388.28 9.70 
(MIurIb) Ltd. 

220. InIime PIopaftie8 Pvl Ud. I.e CompMy Real &till AcMIeI. 240.00 8.00 " 
(MIurIIiuI) Ud. 
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221. P\ma Real TOIl ~ lid. MufaII 1110 IrMIImInt RIll EIIIII AcNIes. 1,8(16.87 42.13 
Holding IV Ud. 

222. &II ~ Real Eatae &II AppIo InvesnenI RIll EaIale AdivIIieI. 22.50 0.56 
Adviaora Holding LiC 

223. IDEB Projects (P) lid. MaurU Samura IncIa lOEB Rill EstaIe Activities. 384.88 9.54 
IIMIIImenI 

224. IDEB Projects (P) Ltd. MauriIiua SamIIra lnell IDEB Rill EIIate AdMtieI. 320.13 7.94 
IIWIIImeIt 

225. TSI EUinIII Pm (HyderIbad) MIIIiI'AI8 TS MuIIus PH Real Eatate AdMIie&. 0.20 0.00 
Pvt. Ltd. 

226. T richy Tollway Pvt. Lid. MIIItiuI UU Trichy (UIu-) COIII1IucIion and 328.95 8.33 
lid. MIinIeNn:e ci Roads, 

Rlhays 

227. Tridly Tollway Pvt. Ltd. UM Trichy (Mauritius) ConIN:Iion and 337.85 B.55 
lid. MIinIIIIwIce 01 Roedl, 

RIIIw¥ 
228. VijIy AIIOCIIIIa (WIIIIwa) MuIiII woe Vrins lid. ReI! EIIIIe AdNIIIeI 1,000.00 25.31 

ConItrucIion 

229. ~ AIIOCiaIIs (WacllWI) UaurUI woe Venttns Ud. RIll EsIIII AdMIies 225.00 5.89 
ConIIruction 

ZII. \1IY As80dIIIs (WacIlwa) woe Vftns Ltd. RIll EaIale AdMIies 1,025.00 25.94 
ConetnICtion 

231. U K MIlIa & Developers P. Ltd. Trailly CIpiIII (TEN) P\rdIaae, Sale, Lilting 500.00 12.65 
lid. and apII'IIing 01 Real 

Estates 

232. M.K. Malle & DeveIope/l P. lid. IL & FS (I) Realty Flild PurdIaIe, SIll, l.eIIIng 521.11 13.19 
LiC and 0pnIIng of Real 

EIIIIeI 

233. M K Malls • DeveIope/l P. Ltd. UuiIiII IL & FS (I) ReIly fD LiC P\rchIae, Sale, LIIIing 521.11 13.19 
IIId apII'IIing 01 Real 
IIIIIeI 

234. NeeIkamaI, R8IIIoIs Tower P. MIJItius IL & FS (I) Really FD LLC Cons Trudion 01 281.38 7.12 
Ltd. ReaidenIaI BuiIdi1gs 

235. NeebnII ReIIIora Tower P. MuU IL & FS (I) Really FD LiC Conatruction 01 44.31 1.12 
lid. ReaIdInIIII IkiIdings 

236. TSI Vrins (1ncIa) Pvt. Ltd. MIIriius TSP IncIa ( ....... ) Real EsIaIe Activities. 15.44 0.38 

237. PrasIige WhiIeIeId M8IIiIius Fmancle FMI lid. ConsIrucIion 01 553. 13.84 
~ & DeY. P. lid. ReaidenIiII BIiIdiIgs 

IncIucilg AdcIions IIId 
AIIeraIionsinlhe 
ExisIilg Ones. 



297 WnItIm AnstWIlB AGRAHAYANA 21, 1929 (~ 

2 3 4 5 8 7 

238. Kakade EllIIe DMIDpers pvt. ...... Thrf HoIingI XIV Ud. COIIIIrudIon 01 521.12 13.02 
Ltd. ReIidriII BIiIdiIgI 

inducing AdcIIionI n 
AIIIIr*II1n1hl 
EldIIiIg CNI. 

239. Mocgan Stanley PI1IpertIes (I) MoIpI SIInIey AlII EIIIII AdMIiea 0.00 0.00 
Rill EstaIe ProperieI Inc. 

~. ~ SIInIey ProperIieI (I) MoIpI SIInIey RIll EIIIII AcMiII 13.27 0.33 
Real EIIIIe PropeItIaI IncI 

241. MoIpI Stanley PIOp8ItieI (I) MoIgIn Stanley RIll EIIIIe AcIIYIIieI 0.00 0.00 
Rill EsIIte PnIpeItIIINC 

242. Morgan Stanley Proper\iee (I) t.tuIiII MoIgIn SIInIey AlII EIIIIe AcNieI 30.21 0.75 
Real EataIe PIoperIe8 IncI 

243. l.ahri Technopolis P. Ltd. MeurItius WH-2OO5fM'1GCP ConIIndon 01 203.52 5.09 
BqII 0.. EIec dIy ReIidenIIII BIiIdIngI 

244. Pooe Embay Projectl P. Ud. MIIIU AlIa VIlla RIll EIIIII AdIvII8I 220.50 5.51 
InvIIImInII lid. 

245. Sharyans Reaoul'C8B Ltd. Rhodes Real e.. AcIIYIIieI. 132.25 3.35 
DNII1iIcIIioI, Somer 

246. Sharyans Reaoul'C88 Ltd. MaurU IncIa CIpIIaI ReI! EstIIe AdMIieI. 119.80 3.03 
ClppIIIId8I 

247. ave Realty P. Ltd. IL & FS (I) ReIlly fInI AlII EsIIIe AdivitieI 53.32 1.35 
lle 

248. ave Really P. Ltd. MIIriIus IL & FS (Q ReIlly FIIId RIll &tale ActivIIeB 2,057.17 52.18 
LLe 

249. L & T Tech Pille Ltd. PIa", FIIId I Ccnbudion 01 20.18 0.51 
ReIIdenIiaI BIiIdi1ga 
IndIdng 

250. UnIech Inba Com Ltd. MuiIiIs Sparrow Properties DMIapiIg n 1,932.00 48.90 
Ltd. SI.DtMcIng Real EIIIII 

251. Mardi Prop8ItieI (I) Pvt Ud. MIIIIuI Mod PIUpIItieI Real EItIIe AdivIIIII. 350.40 8.16 
MubUd. 

252. Matrix 0eYeI0pers P. Ltd. MuIiuI PAC INarn Real EatIIe AdIviIiea 0.10 0.00 

253. Renaissne BUIdeIB Co. Pvt. Mub D.B.Zwlm ........ DMIapiIg n 930.00 22.78 . 
" 

Ltd. Tilde SIDIvicIng Reel EIIIII 
INDloII 
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254. Orange Really P. Ud. MIIdiI8 hIo IIMIImenI Real EIIIII Adi6a 4,716.88 110.15 
HokIng III Ltd 

256. TCK AIMIeII Pvt. Ud. Mub Trikona CapillI Real EIIIII AI:Mie& 21.03 0.49 

256. Angel Prof Build Pvt. Ltd. MuiIIuI lreo IIMIhenI Real EIIIIe AdMie& 402.66 9.40 
HokIng XVIII 

257. Slmy Villa Reel Tors Pvt. Ltd. Mauritius BIIkI 3l1d. ConstructIon 01 1,766.68 41.23 
ReaidriII £kiIdiIg& 
Irddng AdcIIIanI end 
AIIIIIIIonsInIhe 
ExiItiIg Ones. 

258. LuxOll InIraatrucIIn Pvt. lid. MuiIiuI Mnp. PropaItIes Ud. Real F.ataIe AdMIIes. 145.26 3.39 

259. PIIIIigI MqII OIl ReIIII ...... Pirnde Two LinIIed. ConIIructIan 01 289.13 6.86 
Venbns Pvt L ReaidriII IUIdi1ga 

IndIdng AdIIIIons end 
AIIIrIIionainlhe 
ExiIIi1g an.. 

210. PIN o,.ty PIQjIcII Pvt. ...... AI Ta V ... ConIIruction 01 220.50 5.23 
lid. IrMIInwa lid. ReeidenIIII UInga 

InctucIng AdcItIona end 
AIIIrItioIwinlhe 
ExiaIing Ones. 

261. PlIlII Dynasty Projec:ta Pvt. MaIriiua AlIa VIlla ConstructIon 01 4.90 0.11 
Ltd. InvIIImenIa lid. RIIidenIiaI BuIldings 

IndIdng AdcIIIon8 and 
AIIeraIion8inlhe 
ExiaIing Ones. 

282. M EmIIay ProjecII PriYale MuIIius PIN-Embas8y Real Estate AcIMIies. 4.50 0.11 

Ltd. PIOjecIs Pvt. lid. 

263. SeIIIrt ConItruction Pvt Lid. MuIIiu& Golden Arch lid. Developing and 10.00 0.25 
SubdMcIng Real Estate 
InIo lois. 

264. AlarIce BuIdweI Projec:ta (P) MIIdiII AI SuiItI Holding Consbuction of 7.48 0.17 

lid. ~ ReIIidanIIII IkiIdInge 
IncIIdng AddItions and 
AIIeraIionsinlhe 
ExiIIIng Ones. 

266. Stne Nqa PIUperIes end CPI India Ltd. ConstructIon 01 9.80 0.23 
ReIatoIs P.L ReIidII1IiII BuIIdilgs 

IncIuIiIg AddiIions and 
AIIerIIionainlhe 
ExI8IiIg Ones. 
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286. NeIIIcIrItt RIce lNdI Pvt. Ltd. MuIIuI IJIWI RIll E.IIIII AdIvIIeI 11.00 0.42 
InIrIIIrucUt RIll 
EIIID Fin! 

267. ~ Effective Really MaurU SEZ DMIapeII Ud. ConIIruction 10 421.13 9,97 
Sol. P. Ud. ReaidenIiII BIiIdinge 

268. <WeJla MIll DMIopeIs P. WOE vn.. lid. ConsIIucIIon 01 BuiIdiIg 100.00 2.52 
Ud. ReeidenIiaI BuiIdiIg 

269. FIllY EIIIIeI P. Ud. MIuriIiua GaIweI EstaIes Ud. 0MI0piIg IIId 408.12 10.27 
SdxMIng RIll EmIl 
InIo latI 

270. Serene Propertiel P. Ud. MuiIiuI 1·3 CoqIIIIy AlII EIIIII AgenIa. 831.82 20.94 
(MauIIIiua) lid. IInIIreII & ..... 

Engaged in Renting, 
Byuing IIId SeIIng 
Mnging 

271. Serene Properties P. Ud. 1-3 CompMy Rill EIIIIe Agn, 240.00 6.04 
(MIuriU) Ud. Brokers & MInIgeIa 

EngIgId In RenIing. 
Bu)'irIg IIId SeIIng 
Mnging 

272. Minow Trading Co. P. Ud. 1hIIcIII IrMIIInIn ~, SIll, LIIIIng 36.&0 0.92 
HokIng (MuIIiuI) MII~"'RIII 

E.ItIte RllldInIiII IIId 
Non RIIidriII BuicIngI 

273. SII1IIower Reel Tectl P. Ud. MaIdIus 1110 InYeItrnenI DMIoping IIId 2,748.43 65.24 
HokIng X lid. SIDIMcIng Real EIIItt 

InIo laII 

274. GIazy ReIlly P. Ud. 1110 InYeIIment Rill EItIII AcIIvIIiII 2,039.41 48.41 
HokIng XIX Ud. 

275. Acm BuIderI P. lid. MuD 1110 IrMInnt Real Ellate AcIIvIIIeI 1,216.85 28.18 
HokIng XX lid. 

276. M.K Malls & 0MI0pera Pvt. Ud. MaurU Trinity CapillI P\IchIae SIIe l.8IIing 500.00 11.68 
(TEN) lid. and Opnting of Real 

estat.ReaidriaI !lid 
Non-ReaidriII 8uiIcings 

277. CoIera !NT CoIera Rill &tale 23.30 0.64 

National (I) Property Service IrDmIIilnII AgenI8 Brokers MIl 
(MIuriIius) Ud. Mqera Engaged in 

Saling, Mnging MIl -
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278. TSI eun. Pm MaduI TS HydrIbad AD 12A. RIll Estate Activities. 68.38 1.62 
(HydrIbad) Pvt. Ud. 

279. Bengal Shriram Hiled'I City Pvt. Mub Wl8iwwaq V Real Estate Activities. 224.80 5.34 
ltd. (XXXllq MIuriIiu& 

1nveat0ll l. 

280. Bengal SIviIIm HIech City Pvt. MIIdiue WtIwweq V Real Ealate ActiWies. 1,556.49 36.95 
Ud. (XXXIII) MuiWs 

Investors l. 

281. tNS MayIII PIOp8ItiII Ltd. MuiIiII SRS 0rI0ni InvtSlmenl ConItruc:IIon 01 40.00 0.95 
lid (SAS1) RIIidIriaI BIiIdiIgs 

inducing AdcIIions and 
AIIerIIIionIillhe 
Existing Onee. 

282. ws MayIIII PIopeIties lid. SAS Orion II ConIIrucIion 01 60.00 1.42 
III\'UIJnft Ud. (SRS2) RIIidenIiaI &iIdiIgs 

InducIIw4I AdcItions end 
AIInIionainlhe 
ExiIIing Ones. 

213. aMS .... PnIpefIieI lid. SRS Orion III ConItruc:IIon 01 100.00 2.37 
IrMIIImerD Ud. ...... BIiIdingI 
(SAS 3) Including AdcIIions end 

AIIIrIIionIinlhe 
ElIiIItng 0... 

284. ws MIyIaI P!opeItIeI lid. SRS Orion I ConsIrudIon 01 1,000.00 23.74 
~Ud. (SRS1) R8IidInIiaI BIiIdingI 

Including AdciIionI end 
AIIerIIIonIInIhe 
ExiIIing Ones. 

285. ws MayIII PnIpeItieI Ltd. ..... SAS Orion II ConsIrudIon 01 1,500.00 35.61 
I~ ltd. (SRS2) RIIidInIiaI BIiIdngs 

IncIucing AddiIionI end 
AIIerIIionainthe 
ExiIIing Ones. 

286. tNS Maylll PropeItiea L1d. MauriIiIs SRS Orion III ConsInIdion 01 2,500.00 59.35 
InvesIIneIC lid. (SRS3) RIIidanIIII EkildiIgs 

Including AdciIions and 
AIIendionsinlhe 
ExisIiIg Ones. 

287. PadIIca (ChennII Projed) PAC PaddII' ConItrucIion 01 m.06 12.01 
InITIstrucU ReaidarIaI BuIldings 

IndIdng AdcItions IIId 
MnIionsinthe 
EIiIIiIg Ones. 
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286. Prestige Whitefiled MIIIriIiIa Pinnacle One lid. ConIIrucIion 01 1.230.54 :'>.75 
Investment & Dev. P ReaidriaI Buildings 

Including AdcIIiona MIl 
AIIIrIIionsin1he 
ExisIiIg Ones. 

289. Puma Real TOil Pvt. Ltd. Mauritius lreo Invesnenl Real Estate AcNieI 309.72 7.74 
Hoking Pvt. lid. 

290. Umang Real Tech Pvt. Ltd. Mmius 21 Capital Real EsIIIe AdivIies. 195.00 4.87 

291. Pacifica (CheMai Project) J&wnuriIius PAC PIddw ConIIrucIion 01 22.21 0.56 
InfrasllUCtur ReaidenIiII IIuiIdi9 

Induding AdIIIions MIl 
AIIeraIionainlhe 
Exi8IiIg Ones. 

292. Trion Properties P. Ltd. Mauritius 1·2 Company Mauritius Real EItate AdiviIiea 365.44 9.06 

293. AnIine OyestuIts and Phanna MeuriIiuI SahiI Sa IIW88ImenIs Rill EsIIIe AdMie8 2.80 0.07 
Pvt. Ltd. LLC 

294. Aniline 0ye&I\Ms and Phanna Mauritius SahiI Sa IIW88ImenIs Real EstaIt AdMie& 386.00 9.01 
Pvt. Ltd. LLC 

295. TSI ventures (India) Pvt. LId. Mauritius ASP India (MauriIiuI) Real Estate Ac:IMies. 36.37 0.80 

296. ShrvIji Marg Properties MauItiu8 LB India Holding ConIIruction 01 4,800.00 117.70 
MIIriiua 1\ Ltd. ResidenIIII &iIdi1gI 

Including AddiIionI IIld 
AIIerationsin1he 
Exiating an.. 

297. Emaar MGF lind Pvt. Ltd. MIurDIs Emaar HaIdiIgs II ConIIruction 01 8.302.35 203.58 
Reeidenlill BuIdIIga 
including AdcIIIona MIl 
AIIerIIionainlhe 
ExisIilg Ones. 

298. Mami Developers Pvt. Ltd. MuiWs GSS III Rose Reel Estate AdivIIIes. 3,000.03 66.74 
IrweaInIeIU INC. 

299. HawthlOne Real Estates Mauritius Haw\home RIll EIIate AcMieI. 2.00 0.04 

CondanIs P. Ltd. DMIoprnent inti. Pvt 
Ltd. 

300. Arcane Developers Pvt. Ltd. MaIIiIiIs tNs 8enyIn Real DMIopiIg and 225.74 5.06 

Estate ~ SdIdMdIng AlII EIIIIe 
InIO lois. 

Vida calm A Homes P. Ltd. NRI RohiI t.tdIIII O. Souza Real EaIate AdMies 4.51 0.11 " 301. 

302. Vida Calm A Homes P. Ltd. NRI SIn:Jiv KIur Real EsIIIe AdMIies 0.00 0.00 
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303. D.S. Kl*ami DMIopeIs Ltd. NRI Various NRIS COIlIIndan 01 354.84 8.93 
ReaidentiaI BIiIdings 
Including Additions and 
AIIeraIionainlhe 
EmtiIg Ones. 

304. MaheshwIr Re&OIRIII Pvt. Ltd. NRI Mrs. PInky RIme8h DevelopIng II1d 0.10 0.00 
t.tircIwIdIri SubdMdng Real Estate 

Into Lots. 

D. D.S. KIAami DevIIopeIa LId. NRI Various NRIS ConIIrudion 01 143.46 3.61 
ReaidIntiII BIiIdinga 
inducing AdIIIions and 
AIterationIIinlhe 
ExiIIilg Ones. 

306. ShehIIi IrIraIIn.IclIn ~. Ltd. NRI VIkrIm 0mpnIkIsh RellElllte AdivIIies. 23.55 0.55 
DImIni 

'Il7. StIef. InIreItIucbn Pvt. Ltd. NRI ADI 0mprIkIIh DIIIIIIIi Reel &lin AdMies. 23.55 O.SS 

308. Mahaindra GESC Developers lid. NRI Various Real Estate Activliel. 3,240.80 79.48 

309. KaIpa Eco DM/opeIs P. Lid. NAI Max Chnh Claus ConsIJucIIon 01 0.10 0.00 
'ResIdential Bt*IiIgs 
inducing AdcI1kInI and 
AIIIrIIionIIlIhe 
EIisIiIg Ones. 

310. Lodha PropertIes Dey. P. Ltd. NRI SImyIk C. V .. RIll Estete AdiviIies 0.00 0.00 

311. Lodha Prope!1ies DIY. P. Ltd. NRI Samyak C. Veera Real Estate ActIvIIies 403.86 10.09 

312. Shobha Devetopera Pvt Ltd. NRI P N C Menon Real EIIaIe AdMIies. 87.28 2.00 

313. ~ DeY8IcpmenI & NR1 VariouI Real Estate AcIMIes 7,058.72 187.52 
Inlrastructure Ltd. 

314. VIDA Calma Homes Pvt. Ltd. NRI Mr. Rolil Michael Real Estate Activities 4.20 0.09 
0' Souza 

315. Symmelree Really Venlure Pvt. NRI Eye! Khayal Zolly & Real EsIate AdiviIieI 0.00 0.00 
Ltd. Co. 

316. Purayankara Projects LId. NRI Various NRIS RIll EsIaIe AdMIies. 6.27 0.16 

317. Akruiti Nirman Ltd. NRI Various Real EsIIa AdMIies 1,553.79 36.86 

318. No!Ihwes1 Construdions Pvt. Ltd. NRI S. SomasIgar ConstrucIion of 23.96 0.62 

Ltd. R8lidential Buildings 
Inducing Additions and 
MeratioI'einlhe 
ExiaIiIg Ones. 
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319. Galleria Mall Developers Pvt. HAl woe VriJree Ltd. ConItndon 01 489.22 12.13 
Ltd. ReaidenMII BuIIdi1gs 

Including 

320. Galleria Mall DeYaIopers Pvt. HAl woe VenIIns Ud. COAIInIcIion 01 5.00 0.12 
Ltd. ReaIdenMII IIuiIdiIgs 

inducing 

321. Northwest Constructions Pvt. NRI ~ay Jejurikar & Construction 01 24.96 0.62 
Ud. Seems Jejurikar ReIidenIiaI BIiIdinga 

Inducing AdIIIions and 
AIterItion&inlhe 
ExisIi1g Ones. 

322. Emaar MGF land P. Ltd. Netherlands HorIzon (I) BV DeY8Iopilg n 8,820.50 lSO.01 
tidMcing Real EaIaIe 
Into Lois 

323. Emmar MGF Land P. Ltd. NIIhIIIns Horizon Incia B.V. ConItrucIion of 11,099.00 281.44 
ReeidenIiaI IkikIinga 

324. 810m India Pvt. Ltd. NeIheItanda 810m IIiemaIionaI Real EstMe AcHiIs 0.50 0.01 
Mnh ........ 

325. Oceansu Estate (I) P. Ltd. Nevis Samyak Chandrlkant ConIIIucIion 01 90.97 2.12 
Vaera ReeidInIiII BuiIdilgs 

326. Oceanus Infrastructure Pvt. Nevis Sandal Wood CapillI Real EItIte AdMi8I 273.48 8.39 
Ltd. LLC 

327 Krishna Housing & Finance Nigeria Mr. Dayal Real Estate AcIMies. 15.47 0.39 
(India) Pvt. Ltd GiIndIancIIrli 

328. G K TownshipS and Structures Nigeria Malta SucIIakar DeYeIopiIg Ind 1.00 0.02 

Pvt. Ltd. Kayanand Kumar SI.mdMdiIg Real Eatate 
Into Lots 

329. Sallire Construction Pvt. Ltd. Saudi AlIbis Farid Ahmed DMIapiIg n 0.03 0.00 

VasaaiwIIa SdJdMnd Real Estate 
!no lois. 

330. Sallire Construclion Pvt. Ltd. Saudi ArIbia Salim AIvned DMIopiIg n 0.03 0.00 
VasalwaIa &MWing Real EaIate 

InIo lois. 

331. Sallire Construction Pvt. Ud. Saudi Arabia Iqbal AIvned Developing n 0,03 0.00 
Vasaiwala &mdiWing Real EsIaIa 

1Il10 Lots. 

332. Sallire ConstructIOn Pvt. Ltd. Saudi Arabia AbckII Kadar Ahmed DeY8IopiIg Ind 0,03 0.00 
,. 

Vasaiwala SIMvicing Rell EstIll 
!no lois. 
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333. SniIIi india Pvt LlI. SingIpn SniInt DMIoping IIld 0.01 0.00 
TechilOlogies Asia &MWIIng RaIl EaIaIe 
PIciIIc InIo I.0Il. 

334. R MIll 0eveI0pera P. Ud. SingIIpcn Reco GhatIr.apar PTE Real EIIaIe Adivtties 648.48 18.20 
Ud. 

335. &IIway 0puI ~. P. Ud. Singapore SIJIwayciIy (SingIpoIe ConetrucIion 01 0.00 0.00 
Pvt. LId.) Residential BuiIdInga 

336. &Nay Opua ~. P. Ud. SingIpcn SIIIwaydIy (SingIpore ConaIIuction 01 259.37 8.53 
Pvt. lid.) ReeIdriII BuiIdinga 

337. SIIIwIy Opus ~. P. lid. Singapore SI.rIwI)'CiIy (Si1gapoIa Construction 01 90.83 2.28 
Pvt. LId.) ReaidanIiII Buildings 

338. &Nay 0puI HI. P. Ud. Singapore &IIwacity (SIngapore Construction 01 0.00 0.00 
Pvt. lid.) ReeIdentiaI BuiIdinga 

339. RIIIWII CepiIIIInd (Q P. LId. SingIpore I..navIIe P. lid. Purchase, Sale, Letting 898.50 22.40 
and 0pendIng 01 Real 
EIIIIe Reeidantial IIld 
Non-ReIIdertaI BIiIIingI 

340. JC Decaux ,.... IncIa Pvt. SingIpore JC DecIux A-. (S) 0Iher MllUacIuring 5.00 0.13 
Ud. 1ndIIItries. 

341. KamnvaIa Holling SingIpcn PfIIhIri KoIIeri ConIbuctIan 01 9.80 024 
ConatrucIIon Ud. ResIdenIiII IUIdings 

Including AdcIIionB and 
AIIeraIiorwinthe 
Existilg Ones. 

342. liI8ItyIe &IfIce CoeIIlg P T d. SiIgapore Linn f!I-.i RajIrI Real Eltlte Activities 4.99 0.12 

343. ....... RIeIy CIndIIcy SingIpcn SenuI MIIIhIII Real EIIItt AgenII, 0,05 0.00 
Pvt. Ltd. BIIIkers and Magell 

344. Trilling RIIIIIIeI Pvt Ud. Singapore GIMaj SIn\tI Si1chJ Real Estate AcIivtIiea. 2.00 0.05 

345. Triling ReIIIiII Pvt. Ltd. SkIgIpn <Uaj SII9I SIndhJ Reel EIIaIe Activities. 0.05 0.00 

346. SIIlguard COIIIIndon P. Ud. Singapore KhIIIIr HokIng PIe DeveIopiIg and 68.72 1.70 
&mdividing Real Estate 
!no PIDII 

347. SIIlpd COIIIINdion P. Ud. Singapore KhaIIar HokIng PTE DeveIopilg and 137.44 3.41 
SWdivdng Real EIIat8 
11110 Plots 

348. Vaishnavi ImIItJuctIn P. LId. SingIpcn Mil. Prabha ConaIIuction of 9.75 023 
Narayanan ReIidenIaI BIiIdilgs 

IncIucIng AdcItions and 
AIIenItionsillhe 
ExistiIg Ones. 



313 WrltMn AnsW'llIll AGRAHAYANA 21, 1929 (S.A2I) to Ousstions 314 

2 3 4 5 8 7 

349. Vliahnavi ·lnIraallUCIIn P. Ltd. . SingIport Mr. Ananth Conatruction 01 17.98 0.42 
Doruwamy ReIIdentiII BIikIilgI 

Induding AdcIIiona and 
AIIeraIionainlhe 
ExiIti'Ig Ones. 

350. Lifestyle Surtace Coaling Pvt. Ltd. Singapore Mala ~ BhIIvani Real Estate AcIMIies. ".IIO 0.26 
Ud. 

351. MaIshaII ReaMy Condancy Singapore Irma UaI'IhIII Real Estate Agents. 0.05 0.00 
Pvt. Ud. BrokIII and ...... 

352. AceMl Properties P. Ltd. SingapoI1 RICO Verry P. Ud. Real Estate AdMieI 0.20 0.00 

353. AmbaItur Property Singapore Ularam BhIrmi COfIIIIUc\Ion 01 118.71 2.51 
Developers P. Ltd. Rajan R8IIdenIII IkiIdiIgs 

inducing AdcIIiona and 
AIIenIIIonIInIhe 
ExiIIiIg Ones. 

354. Ambattur Property RIjeah BucInnI ConItIucIIon 01 n.44 1.88 
Developers P. Ud. ReIIdInIiII BuIIcIiWJI 

inducing MIIIonI and 
AIIIIIIonIInIhe 
EJiIIiIg 0neI. 

355. Ambattur Property SingIpor8 Haridlanda N. CorIIINCIIan 01 nA4 1.88 
Developel8 P. Ltd. BucInnI ReIidInIIII BuIIdiIga 

inducing AdcIIianI and 
AIIerIIIonIinlll 
ExiIIiIg Ones. 

356. AceaIan Properties P. Ltd. SingapoIe Reco Berry P. Ltd. Real EIIIII AdMIiII 0.70 0.02 

357. Acestan Properties P. Ud. SingIpcn Reco Berry P. Ltd. Rill EmIl AdMIiII 228.10 4.97 

358. Purear1h Inlrastrudure Ltd. Singapore SaIpII Khder DMIapi1g and 34.55 0.85 
~Relle..... 
Inlo Loll 

359. HeIios Estate Pvt. Ltd. SingapoN RICO Real Pvt. Ltd. Real EIIaIe Adivitie8. 0.10 O.IIO 

360. Helios Estate Pvt Ltd. SingIpcn Reco Real Pvt Ltd. Real EaIate AI:Nies. 218.90 4.93 

361. PIama Developers Ltd. SingIponI ~ SehgII Real &tale AdivIIIes. 20.01 0.49 

362. Arcane Developers Pvt. Ltd. Singapore WI K/IIIIIr HokIngs DeveIopiIg IIId 111O.1IO .2.24 
Pvt.Ud SIMvicIng Real EIIaIe 

11m LrAa. 

363. Pioneer Property Zone SdI Africa Old IlIUl Real EaIate AdiviIies 8.85 0.16 

Services P. Ltd. ProperIeI Ply Ltd. 
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364. BG2 Habitat IndII Pvt. Ltd. Spain BG Habitat ConIIrucIIon 01 13.35 0.31 
DesaniIIos ReaidenIiaI Btings 
hvnobiliario SL Inducing Additions and 

AIInIionsinthe 
Existi1g Ones. 

365. RockII IrIrIIIruc:Ue Pvt. Spain GIab Sa/IijIInII Construdion 01 0.05 0.00 
ltd. Bhagtani ResidentIal BuIIdiIgs 

Including AdIItIona. end 
AIIandIonIlnthe 
EJIIIIng Ones. 

;i66. Sinnn BuIIcIIec:tI Pvt. Ltd. Spain GUIb SIhijIInII ConItruction 01 40.10 0.95 
BhIpi R8IidenIiII BUikIngs 

Including AddIIIons end 
AIIeraIionsinthe 
EIIiIting Ones. 

367. Simran BuIcIadI Pvt. ltd. Spain NMen CWIb ConIIruction 01 14.96 0.35 
IIIagIIr1i ReIidanIIaI £kiIdIngs 

Inc:IIdng AckIIIons and 
AIterIIionsinthe 
ExiIIting OrIel. 

388. Sinnn BuIdIIch Pvt. ltd. NMtn GWIb COIIIIrudion 01 2.20 0.05 
Bhagleni ReIidenIII Buildings 

Including AdciIions and 
AIIerIIionIinthe 
ExIsting Ones. 

369. SInnn BuIdIedI Pvt. ltd. Spain NMen GuIab ConaIrudion 01 0.05 0.00 

~ R8IidanIiII 81i1dings 
inducing AIkIIIons and 
AIIaraIIonsinlhe 
Existing Ones. 

370. BG2 HIbitaI RIia Pvt. Ltd. SwilzlrIand Incimoo Invest Sa ConsIruction 01 6.57 0.15 
ReaidentiaI EkiIdings 
Inducing AdcItIons and 
Alterations in the 
ExisIilg Ones. 

371. CEC InIemIIionaI Corp. (Inda) TaiwrII CcniIeIaI Construction 01 20.03 0.50 
Pvt. Ltd. Engineering ReaidenIiII Buildings 

Corporation Incluling AddIions and 
AIterIIIonsinthe 
Existing Ones. 
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372. CeIdon llI1d DMIopmenI Co. P. '1l!IiIand Aneeaha Dull DMIoping nI 0.08 0.00 
Ltd. SubdMfIIg Reel EItatI 

1m lois 

373. Grand living IFda P. Ud. U.A.E. Faieal Ali MohIIImed DMIaping Ind 30.00 0.67 
PattI ~ RIll EItaII 

Inlo lois 

374. AI80Ich ReIlly Pvt. Ltd. U.A.E. ChInder Nain Rill EIIIIt 4.59 0.11 

375. SaIIIIl DeYlllopell Pvt. Ud. U.A.E. Zohellbhli H ReI! &tile AcMIII 4.50 0.10 
~ 

378. AIhoka IrIrasIrucIIn lid. UA.E. AIhok~ RIll EIIIIt AcMieI 2.. 0.08 

m. LNK InlruINdIn Pvt. Ltd. UAE. .IIrnno P8fYIIIII ConItrucIion of 10.20 0.22 
RIIidInIiII lkiIdInga 
IncIuIIng AdcIIionI Ind 
AIInIionIinlhl 
ExiIIiIg 0.. 

378. LNK ImutNcture Pvt lid. U.A.E. VaI8ha KIIwanI ConIIrudion 01 7.43 0.18 
ReIidenIIII BUIdingI 
Including AdcIIionI Ind 
AIIerIIIon8inh 
~Ona 

379. LNK InIrutructunI Pvt. Lid. U.A.E. MaIIIIh JImno ConItrucIion of 10.50 0.23 
KaIwani RIIidenIIII BuIIdiIgI 

IncIucIng AdcIIIanI Ind 
AIInIionIinh 
ExiIIiIg an.. 

380. JPK DMIopeII Pvt. Ltd. UAE. Jamno PwnaI Rill EItIIe AI:MeI. 15.00 0.33 
KaIwani 

381. JPK DMIopeII Pvt lid. UAE. VanN KUm Rul &lilt AdiviIieI 15.00 0.33 

382. JPK Developers Pvt. Ltd. UAE. MIhIIh JImno RIll EIIIIt AdMIeI. 7.50 0.18 
KJIwInj 

383. JPK Developers Pvt. lid. UAE. VaniIa NMI AIIIpoII RIll EItIIe AdivIiII. 7.50 0.18 

384. B.T. DeveIopaI8 Pvt. lid. UAE JImno PwnaI RIll E8IIte AcMIII. 1.50 0.03 
KaIwani 

385. BJ. DMIopeII Pvt. Ud. UAE. VRIo KIIwIni ReI! EItIII AdivIiII. 1.50 0.03 

386. B.T. Developers PYI. lid. UA.E. Mahesh Jamno Real EstIIe ActMIies. 1.50 0.03 ,. 
KaIni 

387. B.T. DMIopers Pvt. Ltd. UAE. Her Harish KaIIuia Rul EstIIe AdMiaI. 1.10 0.02 
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388. Sole Real EIIIIeI (n PUI. UAE. RajIIh RImesh Rill &tale AdMIiee 10.00 0.22 
ChnII8 Somani 

389. 0ceIn BuiIdcon P. Ud. UAE. RIjendra a.PateI DMIapiIg and 24.00 O.Sl 
8IJIcIivicIing Real EItIIe 
Into LOll 

390. ShafYlllS Resources Ud. U.A.E. HSBC FIIw1ciaI Rill Estate AdivIIies. SO.50 2.04 
SeMces 

391. Blue Roee iny. Ud. UA.e. Mohan G. Valrani RIll Estate AdMties 0.10 0.00 

392. ConcoItium Real TOIl !nil. P. UAE. ~ BhIgwancIu ConaIIuction CIf 0.41 0.01 
Ud. Kamani ReakIriaI Buildilgs 

393. SomanIIh Projed 0IgIIiZIII UAE. Kiahore Hajarimll DMIopiIg and 132.50 3.28 
P.Lk!. s.npvi SudcHcIng RIll EsIate 

394. Saraan Developers Pvt. Ud. UAE. M\MIIyIr M. SamnwaII RIll EItIIe AdMties 39.13 0.99 

395. SaI8ll1 Develapell Pvt. Ud. U.A.E. ZonheIbhII RIll EatII8 AdMIies 14.70 0.44 
Sar..-a 

396. Saraan Developers P. Ud. UAE. JotIIIbhII H. Rill EstIIe AdMieI 58.23 1.34 
SaraInwIIa 

397. ConcortUn Rell TOIl InII. P. UAE. AjayBhlgwnlu ConIINcIion CIf 0.31 0.01 
Ltd. 8hIIIa R8IidentiaI BIiIdilgs 

398. Saraan DMIIopeIs P. Ud. UAE. JoharibhIi RIll EItaI. AcMitI 10.00 0.22 
8arurwaII 

399. NPCC Engineering Ud. UA.E. National Petrolun ConaIrucIion CIf 3.70 0.09 
Construction C- ResidtnIiII BIikIiIgs 

Inckdng AddiIion& IIId 
AIIerIIIonIlnthe 
EJiIIiIg 0neI. 

400. Triling RtIIIIe& Pvt. Ud. UAE. GWnj SJr9I Siehl Real EItatt AdiYIIits 1.50 0.03 

401. '-- PDIgIng , Men Pl P. UAE. Pradip KIInar Gupta Developing l &DIiYicIng 0.13 0.00 
Ltd. RIll EItIIe Into 

402. T riling RtIIiIIes Pvt. ~. UAE. GnIh EIIIIWI RIll Estate AdIYIIies. 0.05 0.00 

403. T rising ReIIIieI Pvt. ~. UAE. GanaIh e..ran RIll EIIatt AdMIies. 1.92 0.05 

404. JPK TOWIll Pvt Ud. UAE. VarIha KIIwIni DMIoping and 23.50 0.58 
WlcIvIcIng RIll EaIate 
InIoLats 

405. Ocean BIiIdcon P. lid. UAE. ShaiIesh C. Palal DMIopiIg IRI 24.00 O.Sl 
~ Real EItaIe 
Ire lois 
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406. Triaing Realltiea Pvt Ltd. U.A.E. Gnah EIswnI Real Estate AdMtiea 1.30 0.03 

407. Sole Real Estates (I) P. Ltd. UAE. Rajtsh Rameshchandra Reel Estate AcMies 40.00 1.01 
Somani 

408. JPK ToW811 Pvt. Ltd. UAE. Jammna PtnJnaI DMIopiIg Md 7.50 0.18 
Kalwan SWdivking Ra~ Estate 

Into Lola. 

409. JPK Towers Pvt. Ltd. U.A.E. Maheah Jamno 0eveI0piIg and 7.50 0.18 
KMvani StMvicIing ReM EIIIIt 

Irm lois. 

410. JPK Towers Pvt. lid. UAE. JIrnnI PenII* DewIoping IIId 23.50 O.SS 
KaIWInI ~ Real Estate 

If*) lois 

411. JPK Towers Pv.l Ltd. UAE. Vera KaIwIni DevaIopiIg and 7.50 0.18 
tidMcIng Real Estate 
Into lois 

412. JPK ToWIll Pv.1 Ltd. UAE. Maheeh KaIwIni DMIo!*III Md SubcIvktlg 23.50 0.58 
Reel EItIIe Irdo lois 

413. Northway property Hokings U.A.E. JIIendra DmjIni Real eate AdMits 11.50 0.27 
Pvt. Ltd. 

414. Grand LMng India Pvt. LId. UAE. Failli " MohImmtd ~Md 40.00 0.89 
Patel &mdMcIng Real EatIte 

Into lois. 

415. ETA Star Property 0tveI0ptrs U.A.E. S.M. SIIRdcIn AlII Estate AdMIitt. 75.00 1.85 
Ltd. 

416. ETA Star Property DtvaIoptIs U.A.E. AriI B. Ratm.I Real EItIIe AdMIieI. 37.50 0.82 
Ltd. 

417. ETA Star Property 0tveI0ptIS UAE. HMIItd Syed Real Estate Ac:tMIies. 37.50 0.82 
Ltd. SIInJdcIn 

418. Veda,. PIopeItIes Pvt. Ltd. UAE. A8hok KIInar DtYtIopiIg Md 49.00 1.21 
l.ocIIm & Dttpa K S&bdMding Real EIIaIt 
LocIwnI IItJ 1.*. 

419. Aaron Infraatruclule P. Ltd. U.K. Mr. ChImeIh Kapoor Real EIIIII AgInII, 20.00 0.44 
BrokIrI enG Managers 
EngagId in 1IIIIi1g. 
B)'Iilg Md StIng 
Mngingn~ 

420. Pearl T ravehAI Pvt. Ltd. U.K. ReIcha Asrtar AdivIIaI of TOIIisI and 0.44 0.01 
TIIVII AgenII " 

421. Peall Travek* Pvt. Ltd. U.K. Ja)WI~ AtNiII of TOIIisI and 0.44 0.01 
TIIVII Agents 
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422. Raj RtaIty Pvt. Ud. U.K. Rajendra Pale! ConsIIucIion of 34.65 0.82 
ReaidenIiaI Buildilg 
Including AdcItions and 
AIIIrItionIinlhe 
Existing Ones. 

423. Raj ~ Pvt. Ud. U.K. SaiIeIh Patel ConItruction 01 34.65 0.82 
Reeidenliel Building 
Inducing Adcitions and 
AIteraIionainthe 
EUIiIg Ones. 

424. DiIIriIUroIs (Bombay) P\1. Ud. U.K. VIndn Mayri Shah Real EatIIe Adivities. 45.00 1.11 

425. VadgIma Real EIIIIe U.K. Mr. Jyoti Vadgama Reel Estate AdiYiIIes O.~ 0.00 
DevelopeIs P\1. Ltd. 

426. ~ AlII EIIIII U.K. Ms. PnIUa Vadgama Real Eatate AdMIies 0.05 0.00 
OISl'I, I. PIt. ltd. 

427. BIngIIIn Goa EIIIIII " tIrI. U.K. NaIeem N JImtj COIIIIrucIIon 01 52.110 1.23 
RtaideniII BUkIngs 
Including AdcIIions tnc! 
AIteI'IIIonsinlhe 
Existing Ones. 

428. Oil InteITlllional Plope!ty U.K. OTZ IncII Ud. Real EsIate Activities 4.84 0.11 
Advisers P. ld 

429. OTZ International property U.K. DTZ IndiI Ud. Reel EsIIte AdMIIea 4.84 0.11 
Advisers P. ld 

430. Shiv Shivam DIvIIopere P. Ud. U.K. ~ KaIIdII Real EItItI AdIviIiII 0.10 0.00 

431. Sherwood InsIra8IrucIure (I) U.K. Shewood Global Ud. COI1ItIuction 01 2.23 0.05 
P. Ltd. ReaicIenUI BuiIdiIgs 

Inducing AdcItions and 
AIIeraIionsinthe 
Existing Ones. 

432. Sherwood InhasIruc:tIn (I) U.K. Syed Omaf HIff8Z Construction of 1.10 0.02 
P. Ltd. IMAM Residential BUIdi1gs 

Inducing Adcitions end 
AIIerIIionsinlhe 
ExisIilg Ones. 

433. Sherwood ImIIbuctIn U.K. Sherwood Global Ltd. Construction of 2.23 0.05 
India Pvt. Ltd. UK Residential BuIIdi1gs 

Induding AdcIIions and 
AIterabonsinthe 
ExistiIg Ones. 
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434. WS Riveraide Home Developers U.K. Mr. ~ ShItI R811 Eat AcIMie&. 11.83 0.27 
Pvt. Ltd. 

435. WS Riverside _ Developers U.K. Mr. Muke8h Shah Real EstIIe AdMIies. 11.83 0.27 
Pvt. Ltd. 

436. WS Riveraide Home DeveIopeII U.K. Mr. ~ Shah Real EItIIe AcIMIies. 0.15 0.00 
Pvt. Ud. 

437. MIS Riverside Home Developers U.K. Mr . ......, ShIh Rill EItIIe ActivItiea. 0.15 0.00 
Pvt. Ud. 

438. tNS Rivenide Home Developers U.K. Mr. ArI4l ShIh Real Estate AcIiviIies. 11.80 0.27 
Pvt. Ltd. 

439. M?S Riverside Home DMIopera U.K. Mr. Mukeeh ShIh Real EItIIe AcIMIes. 11.85 0.27 
Pvt. Ltd. 

440. lJppII Houaing Pvt. Ltd. U.S.A. AIhok K&InIr TrivIcI ConaIN::IIon ci 20.00 0.45 
ReaidentiaI BIiIdilgs 
Inciullng AdcIIions IrId 
AII8IIIioreillhe 
ExiIIiIg OneIl. 

441. AssoIedl Reality Pvt. Ltd. U.S.A. Mr. NIIIIh NagpeI, Real &tile ActiYItieI. 21.73 0.48 
USA 

442. Assotech Realty Pvt. ltd. U.S.A. NaI8Ih NagpeI Real EItIIe AdMties. 18.38. 0.37 

443. A9soIech Reality Pvt. ltd. U.SA lJmesh NagpaI Real Estate AcMieI. 4.70 0.11 

444. Bhomiaji Property Developers U.SA Chand !Nil Purchase, Sale, letting 0.31 0.01 
P. Ltd. and Operating of Real 

Estate-Reeidrill and 
Non-R8IidenIiII BuIdings 

445. Shobha Developers Pvt. ltd. U.S.A. 1 FVCS Real &tilt ActivItiea 2,88 0.07 

446. Shobha Developers Pvt. ltd. U.SA 701 NRI Real EDIt AdiviIieI 15.41 0.35 

447. AssoIech Realily Pvt. ltd. U.SA NareIh NIgpaI Real Estate ActIvIie8 54.39 1.25 

448. AssoIech Reality Pvt. ltd. U.S.A. lJmesh NagpaI Real EItIIe AdMIies 8.70 0.20 

449. Bhomiaji Property Developers U.S.A. Sar1ay Bhandari 0.31 0.01 
P. Ltd. 

450. Six Dee Telcom SoIWons Pvt. U.s.A. t.W Global Nla Real EItIIa AcIMIiea. 17.311 0.31 
Ltd. Pamers LP. 

451. Mahakali 0evaI0pers P. Ltd. U.S.A. AIhiIh MINim ConsIrucIIon ci 114.31 2.48 
ResidanIII BciIdinga 
inducing AdcIIions IrId 
AIIIrIIianIin1hl 
ExiIIiIg Ones. 
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452. Harvard PlTOpIIties Pvt Ud. U.S.A. Mach*Iru MIda & DMIopmiIg and 0.81 0.02 
~& SubdMding Real Estate 
VeruNn InIo Lots. 

453. Harvard Properties Pvt. Ud. U.S.A. KInRIr Reddy DeveIomIng and 0.81 0.02 
GI.mm SIiIdMding Real Estate 

Into Lots. 

454. Harvard prropecties Pvt. Ltd. U.s.A. Voleti ChaIcndIII' DeYeIopning and 0.81 0.02 
Srinivu ~ Real Eatatt 

InIo lola. 

455. Harvard PmIperMs Pvt. Ltd. U.S.A. SrinivIs Reddy DeveIopINng and 0.81 0.02 
GIIUcIa & SIIIiIa SWIdMIi1g Real Estate 

Inlo lola. 

458. Harvard Prop8ItieI Pvt. Ud. U.s.A. L.avqa KdMw.i DMIopning end 0 .• 1 0.02 
~ Rell EaIaIe 
InIo lola. 

457. HarvItd PIOp8IIies N. Ud. U.S.A. SWIIoop KIInIr DMIopming and 1.82 0.04 
Reddy KondapId &tIcIMIq Real EsIaIe 

Inlo lola. 

458. Harvard PIOp8IIieI N. Ud. U.s.A. KondIIi SIiivu DMIapning and 0.80 0.02 
&MWIing Real EsIIIe 
Into lois. 

459. Harvard PIOper\IeI Pvt. Ud U.S.A. RIm GopII Somallju DMIopming end 0.97 0.02 
&mdMcing Real Estate 
InIo lola. 

480. Harvard PIOpIItieI Pvt. Ud. U.S.A. KackJru Multi KriIIhna DeYeIopming and 0.44 0.01 
&mdivicing Real Estate 
Into loll. 

481. HIrvInI PIapeI1IeI Pvt. Ud. U.S.A. KIIIpraud Naidu & DMIapmIng and t30 0.03 
AIhI NIidu &mdividIng Rell Estate 

InIo lola. 

482. RMZ P!opeItieI Pvt. Ltd. U.s.A. Aiggrt IncIa 0 & LT Ud Real Estate Activitiea. 1.00 0.02 

483. RMZ ProperIIeI N. lid. U.s.A. AWe india 0 & LT Ud. Real EetaIe AcIMIies. 0.00 0.00 

484. K J S Real Toes BIngIIoII Pvt. U.s.A. Mr. Samyak Vtera Real Estate AcMes. 80.00 1.96 

Ud. 

486. Mill Towera P. Ud. U.S.A. Ren~JR, Real Ealate AdivIIits 26.00 0.54 

486. Mill Towers P. Ud. U.s.A. Raj NaIarIIjIw1 JR.. Real Estate AcIivities 0.10 0.00 

487. Johan ConaIrucIions P. Ud. U.S.A. A. Jeyaraj. Real EstIIe AdMties 0.75 0.02 
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468. John ConIIructionI P. Ltd. U.S.A. .JoIInyma PIIICiI RIll e. AdMIIII 0.75 0.02 

469. John Conatructions P. Ud. U.S.A. John)1na Preda. RIll Estate AdIvIIea 0.01 0.00 

470. UV Influtructura P. Ud. U.S.A. lnkriIhIwI WInier Reel Estate AdMIieI 13.30 0.29 

471. MIS Span Enterprises Pvt. Ltd. U.S.A. Mr. AIhwIni SengIt COIIIINcIion of 1.20 0.03 
ReIiddII BIiIdiIgI 
IncIudilg AddiIIonI and 
MIIIIionIinlhe 
ExiIIiIg 0-

472. MIS SpIr1 EnIerpriIeI Pvt. lid. U.S.A. Mr. AIhwInI Sengar CnIIrucIIon 01 0.80 0.02 
ReaklenIIII IIIiIdinge 
IncIucIng AdcIIionI and 
AIIIrIIionsinlhe 
ExiIIiIg Ones. 

473. MIS Span EnIerprisea Pvt. Ltd. U.S.A. Mr. PrInce JIT SirqI Conatruction of 1.11 0.02 
RIIidanIIII £kiIdingI 
Induding AckIIionI and 
AIIerItionIInIhe 
EIIiIIiIg Ones. 

474. MIS Span er.erpn. Pvt. Ltd. U.S.A. Mr. Navdeep Sood ConetrucIIon of 1.20 0.03 
RIIidInIIII IkiIdingI 
Induding AdcIIiona and 
AIInIonIInIhe 
ExiIIiIg Ones. 

475. MIS Span EnIerpriae1 Pvt. Ltd. U.S.A. Mr. BIIIIj M.S. I<Inn1 Conatruction of 1.11 0.02 
ReidInIII BIiktIgI 
Inckdng AdIIIIona and 
AIInIionIinlhe 
ExiIIiIg Ones. 

476. 0ceIIU Inha8trucIIn P. Ltd. U.S.A. Ma. KdII JIIn RIll Estate AdMIieI 22.50 0.50 

m. I" Developers P. Ud. U.S.A. PraYeen P. KriIItya ReI! &lite AcIMIIea 1.11 0.03 

478. MIS ~ BIiId Tech. L~. U.s.A. Gopi Map Reddy ConIUdIan 01 2.50 0.05 
Simani ReeidInIiII IkiIdingI 

Induding AdcIIionI and 
MIIIIIiorwInIw 
EIIiIIing a. 

479. MIS Quanbrn BIiId Tech Ltd. U.s.A. Rapvendra ConIIruc:tion of 5.02 0.11 
AppngIri ReIidInUI BuIcIngI 

Induding AdIIIionI and 
AIIIfIIIonIinfle " 
EIiIIi'Ig 0neI. 
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480. ws CIuInUn Build Tech. Lid. U.S.A. RIjeM a.ua.t COI1ItrucIian 01 9.50 0.20 
R8IidriII BuiIdilgs 
inducing AdIIIiona and 
AIIIrItionIinlhe 
ExiIIing Ones. 

481, MIS QuarUn Build Tedl. ltd. U.s.A. Shekar V UppaIapIIi ConsIrucIIon 01 4.97 0.11 
R88identiaI Buildings 
inducing AdrItions and 
AIIetaIionsinthe 
ExiIting Ones. 

482. MIS Quftm Build Tedl. Lid. U.s.A. S&IHa & AIigopII ConsIrucIIon 01 10.00 0.21 
Reddy Pakri ReIiddII BuIIdinga 

Inc:IucIng AddiIionI IIId 
MnIIonsInIhe 
ExiIIing Ones. 

483. MIS ~ Build Ted!. Ltd. U.S.A. v.neee KriItN COllltrUCtion 01 2.64 0.06 
lIUnuni R8IidriII Buildings 

IndudIng AdcIIIons and 
AIIenIIIonaInIhe 
EIiIIIng Ones. 

4&4. MIS QuII1IIIn Build Ted!. lid. U.S.A. VenIgopII & ConsIrucIIon 01 10.00 0.21 
AruaItII Reddy RIIidIrdiII BuIIdingI 
PIkInIi Including AddItIona and 

AIIrIIIonIinthe 
ExieIiIg Ones. 

485. Mint Homes P. Ud. U.s.A. RajnaIarajIrI COII8INCIion of 0.10 0.00 
ReIIdentiII Buildings 
Including AdcIIIonI and 
AI1eraIionsinlhe 
ExiIIIng Ones. 

488. Mint Homes P. Ud. U.S.A. ~ ConIIrucIIon 01 4.90 0.11 
R8IidentiII BUIdingI 
Including AddIions and 
AIIerationainlhe 
ExiIting Ones. 

487. WS Vean PromoIors Pvt. lid. U.S.A Dr. MolIn R. Real EaIaIe AdIiviIies. 4.96 0.11 

VeIaMXd 

488. CeIdon l.IIld ~ Co. P. U.S.A. AIh.I 0. DMIopiIg and 0.01 0.00 

Ud. SIDIvicing Real EataIe 
InIo loll 

489. KIpri Really COIlIOIIUn Pvt. U.S.A. AmI V DoaIi Real Estate AI:MeB. 55.80 1.39 

Ud. 
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490. Sole RIll EIfIIII (Q P. Ud. U.SA ,.. RIII.Mlldra RIll EIIIIe AdivIIes 11.87 0.28 
Som.i 

491. ~y HoIdiIgI P. lid. U.SA LS ......... RIll EIIIIt AcMIII 517.92 12.29 
IIMIbIra IU.C 

492. AmIIx Group HaIdirw;I P. lid. U.SA SIinIIh PoIrIIa RIll EIIIII AdMieI 58.81 1.25 

493. IndrnIX Im'IIInIcIIn (I) P. lid. U.SA BIbu KaInwIeni RIll &lilt AdMtieI 19.00 0.47 

494. Indmu INrIIIrudIn P) P. Ud. U.SA BabIno KIkIni RIll EIIIIt Adivies 11.00 0.27 

•• Indmu Irnbuc:Ut PI P. Ud. U.SA RIngI NB GorepIIi RIll EIIIte AdMieI 10.04 025 

496. Indmu InhIItrudurI (I) P. Ud. U.SA ChaudhIIy Bobba RIll EIIIIe AINiII 20.05 0.50 

497. IndrnIX II'IIrIItIucIIn (I) P. LId. U.SA LIkIhmi VIiIIa RIll EIIIII AdhtiII UO 0.17 

496. AmbI TOWIIIhIp Pvl LId. U.SA .-ubhIi DIIic:hnI CcniucIion 01 12.25 0.211 
I.IIdwi 
InduIiIg AdcIIIDnI IIId 
MIrIIIonIInIhe 
ExIIIIng OrIeL 

499. Vlilhnavi InIraaInx:IIn P. LId. U.s.A. Mr. NIgInIIId ConItrucIIan 01 9.00 0.21 
DorawImy R8IIdenIII IkiIdIngI 

Including AdcIIIDnI IIId 
AIIIrIIIonIInIhe 
ExiItiIg OrIeL 

500. GII'XIli CIty For Advanced R&D U.SA Gold Coal ConIINctIon 01 • .20 2.08 

Ud. AIIodaIian LLC RIIicIInIII BIiIdiIgs 
fnduIIng AdIIIionI and 

"'11'1" ExIIIIng en.. 

501. G.dIi CIty for Advai1cId R &D U.s.A. Gold Coal ConItndan 01 13.08 0.30 

LId. AIIociaIion LLC ReaidInIiII UdIngI 
InducIing MIIIonI and 
AIInionIInIhe 
EIIIsIiIg an.. 

502. VaillNvi WI1IIIruc1ur8 P. LId. U.S.A. Mr. NaruhInN PI8IId R Con8tnICIion 01 7.50 0.18 
ReIIdenMII BuIIdingI 
IndIdng AdIIIionI and 
AIIanIIionBInIhe 
ExiIIiIg an.. 

503. PIIIIf1 DevaIopeIs PYI Ud. U.S.A. s..., Pharia DevelopIng IIId 6.20 0.15 
&DcIMIIng RIll EIIIIe 
IrtlloIa 
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504. Pruao Developers Pvt Ltd. U.S.A. PIIkIIh SIiI DMIapiIg n 8.20' 0.15 
SIbivicIng Real Estate 
Into Lots 

505. S N V Rell Estate Pvt. Ltd. U.S.A. Such K. ~ Rill Estate AdiviIies 1.58 0.03 

506. AbhigIm WrasIrucUt U.S.A. TuIhIr M. DIIIi ConstrucIion 01 0 .• 0.02 
DMIopment lid. ReIidInIiII BuIldIngs 

Including AdcIionI n 
Alterations in the 
ExiIIiIg Ones. 

507. AbhigIm ImuIruclIn U.S.A. RIkIIh J Deui COIIIIrucIian 01 0.14 0.02 
Development lid. RIIidenIaI BIiIdings 

Inducing AdcIIiona and 
AIteIaIionIlnthe 
ExIIting Ones. 

508. Amba TCIWIIINp Pvt. Ud. u.s.A. PIIIvIben ViIhII COIIIIInIcIion 01 10.00 0.23 
PIleI ReaidenIII BIiIdings 

IncIIdng AdIIIiona n 
AIIerIIionIinlhe 
&IIiIIing Ones. 

509. AbIigIm IrhIbucIIn U.S.A. MahiIIh GIncIII ConIIructian of 0.86 0.02 
DMIcIpmn ~. RIIidInIiaI Buildings 

IncIucIng McIIions and 
AIIInIionIinthe 
ElIiIIIng Ones. 

510. NIgaIbr DMIapeIs Pvt. lid. U.S.A. AnI DIIIIray COIIIIIudIon 01 7.92 0.19 
DeIpMde & ChiIra ReIidenIII Udings 
iii OESP Including AckIIians and 

AIIanIionainlhe 
Existing Ones. 

511. GMandI SIIIIdI RIle E8Iale U.S.A. Dr. &iii GaIonde ConaIruc:tion of 0.05 0.00 
Pvt. lid. Residential 8IiIdinga 

Including AckIIians RI 
AIIeraIionBinthe 
Existing Ones. 

512. G.K. T~ n S1rudIIII U.S.A. KIIhI &nih KiInar Developing n 40.00 1.01 

Pvt. lid. SWdMding Rei! EataIe 
Into 

513. CIrmeI DMIopeII P. ~. U.S.A. As per List Endoaed ConsIrucIion 01 101.32 2.40 
RaaidenIiaI BtiIdings 
IncIudings 
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514. Ranmax Infrastructure (Incia) U.S.A. Indira GonepIIi Real EsIIIe AcIMies. 12.50 0.30 
Pvt. Ltd 

515. G K Townships and StTUdures U.S.A. KeIhI Suresh K&rnIr DeveIopiIg IIId 20.00 O.SO 
Pvt. Ltd. SIMYicing Rell Estate 

InIoLaII 

516. Prajay Holdings P. Ltd. U.S.A. LB HyderIbId Real EataIe AcIMIIes 198.35 4.99 
InvesIIneIt I LLC 

517. Rishikesh Gruh Ninnan P. Ltd. U.S.A. Kini BharaI Shah ConsIrudion 01 O.OS 0.00 
R8IicIenIiaI BuiIdiIgs 

518. Indmax InfruIructure (I) P. Ltd. U.S.A. BIbu Knamneni RIll EstIIe AdMties 10.00 0.25 

519. Malak OevelopelS P. Ltd. U.S.A. AmamaIh Gowda COIIIIJudion 01 2.49 0.06 
ReIidenUI IkiIdiIgI 

519. Amba Township Pvt. Ud. U.S.A. Chandravllldan COIIIIrudion 01 5.00 0.13 
Chimrill Shah ReaidenIIII IIIiIdilgs 

Including AdcIIIonI IIId 
AIIerIIionIlnthe 
ExiaIiIg Ones. 

521. Amba Township Pvt. Ud. U.S.A. Jasubhai Oalictllnd Conetruc:tion 01 6.10 0.1&, 
Lakhani ResidanIIII Buildings 

Inckdng AdcItions and 
AIterIIionsinlhe 
ExiIIIng Ones. 

522. Riya Infrastructure Private U.S.A. Rajendra Govindlll Con8tJUcIion 01 Non- 3.22 0.08 

Ud. PIlei AeIIcIriII BuIdIngI 
Including AdcItions and 
AIIeraIIonIlnthe 
ExistIng Ones. 

523. Riya Infrastructure Private U.S.A. Rnndra GovincIaI Construction 01 Non- 1.34 0.03 
PIIidl ReIidanIiaI BuiIdIIgs 

IncIucIng Additions and 
AIIerationsinlhe 
Existing Ones. 

524. Abhigam Infrastructure Dey. U.S.A. Dr. SInshchIndra Construction 01 20.00 0.47 

Pvt. Ltd. Moonat. ReIidenIiII Buildings 
IncIucing Additions and 
Alterations in the 
Exi8IIng Ones. 

525. AbIigam Infrastructure Dey. U.S.A. Haren ~ Constndon 01 10.00 0.24 

Pvt. Ltd. AdenwIIa ReeIdenIIII BIiIdiIg 
InduIi1g AddItion8 IIId 
AIInIioIwlpthe 
ExiatiIg Ones. 
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526. Nabhaganga BuIIdaweI P. Ltd. U.S.A. Deepika Chopra DevelopIng SubdividIng 15.93 0.40 
RImIIilgam Real EsIIte 

527. T rishu! Shellers Pvl Ltd. U.S.A. Kmappan Senthl Construction of 12.13 0.28 
Kumar ReaidantiaI BIiIdilgs 

Including AdcItions and 
AIterationainlhe 
ExiIIiIg Ones. 

528. Trishul Shellers Pvt. ltd. U.SA KanirUppan Senlhil ConsIrucIion of 9.06 0.21 
Kumar ReIidential Buildings 

Inducing Additions and 
AIIerItionsinlhe 
Existing Ones. 

529. T riahuI Shelters Pvt. Ltd. U.S.A. Kaniniappan Senthil ConatrucIion of 17.55 0.41 
KtInar RIIidentiII 8IiIdings 

Inducing AdcItions and 
AIIIrIIionsinlhe 
ExiItilg 0neI. 

530. GamIham BuiIctIome Pvt. ltd. U.S.A. ~ KIInar Gupta ConatrucIion 01 4.00 0.09 
ReeidenUI BIiIdiIgs 
Inducing Additions and 
AIIerIIionsinlhe 
ExiIting Ones. 

531. Riya Infrastructura Private U.S.A. Daxesh VlpriJhai ConatrucIion of Non- 4.10 0.10 
Ltd. PaI-' ReIIdanIIII BuiIdilgs 

inducing Additions and 
AIIIraIionsinlhe 
Emling Ones. 

532. Riya InIrulNcbn Private U.S.A. ~ GobIncIaI ConIIrucIion 01 Non- 10.00 0.24 

Ltd. PIIIch R8IIicIriII BIiIdings 
Induding Additions and 
AIIefaIionsinlhe 
ExiIting Ones. 

533. Riya Infrastruclull Private U.S.A. KLqaI A. PaIeI ConatrucIion 01 Non- 5.90 0.14 

Ud. ReeidanIiaI BI*Iings 
IncIucing Additions and 
AIIeraIionsinlhe 
ExI8ting Ones. 

534. Riya InfIlSlruClln Private U.s.A. ~ GabidII COII8INcIion 01 Non- 0.18 0.00 
Ud. Prill Residential Buildings 

Induding Additions and 
AIIerIIionIinlhe 
ElCi8Iing Ones. 
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535, Riya Infrutructura Private U,S,A. Diip Patel ConaIruc:tion of Non- 9,88 0.23 
Ltd, R88IdenIiaI BIiIdiIgs 

Indudng Adcitiona end 
AIIerIIionain!he 
Exiating Ones, 

536, Riya lnIrastrucIure Private U,S.A. Chandresh Patel Conatruc:Iion of Non- 25.00 0,59 
Ltd, RtIidanIiaI BIiIdiIgI 

IncIIdng AdcIIionI IIld 
AIIeraIionsinhl 
Exiating Ones. 

537, Abhigam InfrastrucIIn Dev. U.S.A, Kishollbhli C. MetR, ConstnIdIon of 13.50 0.32 
Pvt, Ltd, Residenlial BIiIdings 

including AddItIona and 
AItIrItionIin!he 
Exiating Ones. 

538, SAP Shelters Pvt, Ltd, U.S.A. AneeI Kapacia Developing IIId 0.10 0,00 
SIblivicIng Rell Estate 
lido LOll 

539, G K Townships and Struduras U.S.A. Ke1ha Sulllh KIlner Developing end 7.80 0,19 

Pvt, Ltd, ~ Real Estate 
Into LOll 

540, Bangal Ore Best Realty (P) Ltd, U.S.A. BharaIh C Shah & Real Estate Activities. 9.95 0.24 
Avltl 

541. Bangalol8 Best Realty (P) Ltd, U,S.A. 20 NRIS Real Estate Aclivllea. 83.08 1.54 

542, Bagalore Best Really (P) Ltd, U,S.A. 4 NRIS Real Estate AcIiviIIe8. 10.01 0.25 

543, G K Townships and StNctures U.S.A. Kelha Suraah KIInar Developing IIId 38,80 0.90 

Pvt, Ltd, SubdMdIng Reel Estate 
Into Lola 

544, Citilght PropeIIies Pvt, Ltd U.S,A, Mrs, A Janki Real Estate ActMties 3,00 0,07 
MiIIIiwIII 

545, C~ Properties Pvt, Ltd, U.S.A. Mr, Salim Abbas Kalin Real Estate AdMIies, 8,00 0,14 

546, Sensient Incia Pvt. Ltd, U.S.A. Warner Jenkilson 0eYeI0ping IIld 0.10 0.00 
Co,1nc SlmdMding Reel Estate 

1110 Lola. 

547, Abhigam 1nlras1ructu18 Dev, U,S,A, Abhijal Ami! Shah Construc:Iion of 1,40 0,03 

Pvt. Ltd, ,ReIIIdenIiII Buildings 
IncUIing AdcIIions and 
Alterations in !he 
Existing Ones, 
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548. MotWIIdi WiNIeIa Pvt. ltd. U.S.A. IneI Capital IramII s.r.t. 0.90 0.02 
COIpOIIIIon InIonnaIion 

Technology 

549. Abhigam ImIaIrucIure Oev. U.S.A AbhijaI Amit Shah Construction of 0.40 0.01 
Pvt. Ud. RIIidriaI UJiIgs 

Inckdng AdcIIion& IrId 
AIIIrIIIonIinthe 
ExiIIiIg em. 

550. Arcane DMIopera Pvt. lid. U.S.A. WS 8etggMn DMIDping IIId 149.30 3.35 
HcIkIngI Ud &DI't'IcIng ANI EIIaIe 
IrtI IJIIs. 

551. HawIhnN Real EItIIeI U.S.A. Hawthorne Real EItaIe AdMIIes. 0.00 0.00 
ec.u.a P. lid. DMIoprneN 

Coqmtion 

552. Speed PIojIds IIId U.S.A. C DIyIkar Reddy DMIopiIg IIId 2.50 0.06 
InfrIIIIucUI P. Ltd. &DIMcIng Real 

lnIo lola 

553. Speed PIOjedB IIId U.S.A Rrnga N B GonIp8 DMIapiIg IIId 2.28 0.05 
IrftatIuc:UeP.lId ~ RIll EIIIII 

holala. 

554. Speed PIujecII and U.S.A. C 08yIkIr Reddy DMIoping and 7.50 0.17 
Ir*IItIudInP.lId SIMWIng Reel EIIIII 

!No L* 

555. RIrimu IrhIIuI:Ue (~ P. lkI. U.s.A PIMnIw\ B. RIll &!lie AcMiaI 10.00 0.23 
GonepaIi 

556. RInnu tIfruIructurI (I) P. Ud. U.S.A. SInncn B. Gof8peIi RIll &tall AdMIes 5.99 0.14 

557. Ttcco VIIIIon Ellgineering P. Ud. U,S.A VIIIIon ~1tIImIIioI1Il ReI! E8tIIe AcNiI8 31.25 0.77 
Hc*ingI 

558. Paehimna Really Pvt. Ud. BrIIIIh VI9ia Rudddey Ud Real EIIaIe AdMties. 502.56 11.70 

559. BetIattIome& Real EItIl. BIIIiIh 'f'IIgIria a,H. PropeItes Real Estate AdivIties. 5.50 0.12 
SEV. Pvt. lid. W!ckMI's cay 

560. Jaico Realtors Pvt. Ud. Well IncIeI Mr. Samyak Veera ConaIruction of 40.70 0.95 
RtIidenUI BuiIdingI 
InciDlg AdcIIIonI IIId 
Alllrllininthe 
ElIiIIing an.. 

561. ... DeveIoperI Irda Pvt. WIlt IrdII Mr. Srnyak Veera ConIIruction of 24.42 0.57 
lid. ReIidenIaI Buildings 

Inckdng MIIians IIId 
AIIeraIiInIinthe 
ExIaIing Ones. 
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562. Snow Shi1e ReaIIoI'& Pvt. Ud. West Indies Mr. Samyak Veers ConsIructIon of 20.10 0.47 
ResicIenUI BIiIding& 
Inclucing AdcIIions and 
AIIenIIionIinthe 
EIiating 0... 

563. Kansur ReallOll Pvt. Ud. Well IncIes Mr. Samyak Ven ConItruction of 146.51 3.42 
ReaidenUI BUIdinga 
IncIucIng AdcIIiona and 
MnIionIinthe 
ExiIIilg 0... 

584. I<JS Realtors gengIIoIea P. Ltd. WIaIIncIII SImyIk VIera RIll &lite AcNIeI 2fi.2S 0.59 

585. AbhigIm 1rdrastNc:ture Kenya ~P.DoIla Construc:tion of 5.00 0.12 
DMIoprnn lid. ReIidriII IIIiIdIngs 

Inc:IucIng AdcIIions and 
AIIendionain1he 
ExIIIIiIg 0naI. 

566. Raj Really Pvt. Ud. Kenya Kilt! V. Patel ConItruction of 6.87 0.16 
RIIIdenIIII BIiIdi1g 
Including AdditionI and 
AIIeraIion8in\he 
ExIIIiIg Ones. 

567. M.K. & Developpers Pvt. Ud. Route: of Share Trilily Capital (TEN) RIll Estate 500.00 12.58 

~ Ud. 

568. Valuable Townslip P. Ud. AcquiIIIon 01 PWl8)'ioIia PIOperty DMIopmerd 0.00 0.00 
Share PanayicbI 

569. ATS Estates P. Ud. Acqui&ition of IIRF HoIdinga XV Ltd. Real EIIale DeveIopInm 347.41 8.88 

Share 

570. Valuable Buicing Structure P. Acquisition of Panayiolis PnIpetty 0MI0pmenI 0.00 0.00 

LllD. Share Plnayiolous 

571. NiIkamaI BhoomI DeveIopeIS P. Acqui&ition of IncIa Blue MowIIains Real Estate DMIoper& 969.00 24.21 

lid. ShIre Ltd. 

572. Valuable Buider& & Acquisition of Panayiotis Propetty DeYeIoprnn 0.00 0.00 

Developers P. L1d. Share Panayiotous 

573. Dayal S1hapatya Pvt. Ltd. Acquisition of MiCI GoviId BuikIIIs and 0eveI0per& 0.01 0.00 

Share 

574. Dayal Slhapetya Pvt. ltd. AcquiIiIIon of CImIIa GintIari 1..11 BuikIIIs and 0.01 0.00 
Shn ConICndon • ,. 

575. Dayal SthIpIya Pvt. Ltd. AccPiIion of CIIrim Aboo BIker BuiIdIII and DeYeIoper& 0.01 0.00 
Share 
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576. Dayal Sthapatya Pvt. Ltd. AI:quiIiIion 01 Carrirn SharmIIa BuIIdIII and Develope" 0.01 0.00 
ShIre 

sn. Dayal S1hapatya Pvt. Ud. AcquiIIIon of CanIm &laya BuiIdeIs and Developers 0.01 0.00 
Share 

578. Dayal Sthapatya Pvt. Ltd. AcquiIIIion 01 EbraIim CaRin BuIIdaII ..t Developers 0.01 0.00 
Shale 

579. Dayal S1hapatya Pvt. Ltd. Acquiaition of Jithen Govind BuiIdeII and 0.01 0.00 
Share cnrucIion 

sao. Dayal SIhapaIya N. Ltd. AccPiIIDn 01 Dak8ha Govtnd BuIIdaII Mel 0eveI0pera 0.01 0.00 
Share 

581. Dayal SIhapatya Pvt. lid. AI:qtidion 01 Dayal GoWId Builders and Developers 0.01 0.00 
SIwe 

582. Dayal SIhapa\ya Pvt. Ltd. AcquiaIIion of Nariaha NaIvaItaI EkiIdIII ..t Developers 0.01 0.00 
Share Kalan 

583. Dayal SthapaIya Pvt. lid. ~01 s....., GoviId BIiIdeIs lind Developers 0.01 0.00 
Share 

584. Blue Bay InIrliech Projects AcquiIItion 01 Sharat One Projeds HouaiIg & ConsIrucIion 22.88 0.57 
Pvt. Ud. Share Pvt. Ltd. DMIopmenI Projeds 

585. Dayal Sthapatya Pvt. Ltd. AcquiIIIon of Veenesh Dayal GcMncI BuIIdeII and 0.01 0.00 
Share ConItNc:IIon 

586. BG2 Habitat (I) P. Ltd. Acquisition 01 BG Habitat Real Estate AdMy 0.07 0.00 
Share DeaanoIos 

IIm1obiIIarios SI.. 

587. BG2 HabitaIa (I) P. Ud. AaPsition 01 Indimmo Invests SA Real Estate AcIMIy 0.03 0.00 
ShIre 

588. KondIplr Towers Pvt. Ud. AcquiIIIion 01 Bherat One Projeds Housing & ConstnIdion 54.74 1.37 
Share Pvt. Ltd. DMIopment Projeds 

589. Indu Projects Ud AcquiBition 01 Lodestar ConsInJction and Real 406.24 9.46 
Share IIMI8ImenIs Estate 
(Mauritius) Ltd. 

590. Indu ProjecIa Ud. AcquiIIIion of Recp IV AIria Co ConsIruction and Real 402.18 9.37 
Share Investor Estate 

591. Pallon Yam N. ltd. Acquisition 01 Mr. Chokshi Chandulal Reel Estate Development 8.14 0.19 
Shn Pitamerdas 

.' 592. Indu Projects Ltd. AcquIdion 01 CairI Inveatment lid. ConstrucIion and Real 203.12 4.73 
Share Estate 
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593. Indu Projects lid. Acquisition 01 RIqI IV AIria Co Con&Irudion and Real 4.06 0.09 
ShIre InveItor Eatatt 

594. NVG Corp Developers Pvt. Ltd. AcquisIion 01 New Vemon Pvt. Real Estate DeveIopmenl O.OS 0.00 
Share EqlityUd 

595. Newfound Properties & Lasing Acquisition of NewfOllld Properties Development 01 ITIITES 1,640.49 38.21 
Ltd. ShIrt & leISIng lid. Sezs 

596. Spire Developers Pvt. Ltd. Acqui&ition 01 NewfOWlCl Properties DMIopmenI 01 ITIITES 0.01 0.00 

597. Empirt MIll Pvt. Ltd. AcquiIIiIion 01 P10ZGne ReI! EIIIIe 23.08 0.54 
Share biIImaIionII Ud. 

598. Sare .wee Shelters Pvt. lid. AcquIdion 01 S.A.R.E. (C}fJM) AtII EIIIIe DMIopeIa 1.00 0.02 
ShIrt 

599. YG ~ Pvt. Ltd. AcquiaIIion 01 Hines AsIa Reel EsIaIe Real Eatat. Bueineee 0.10 0.00 
ShIll ProjecI& lid. 

600. Anlaltica Properties Company Acquidion of Tlrcone Development Purchase ConsbucIion 202.00 4.72 
Ltd. Share Ltd. 01 Apa/tmenII Land .... 

601. Mllennia Infrastructure Pvt. ~01 Alggre india 0 & LT Ltd. Housilg, Township, Buid 82.07 1.92 
Ltd. Share UP, InfrIItIuc:t&n and 

ConIIruc:IIon. 

602. Gold developers (INTL.) Pvt Ltd. AcquiUion 01 Gold Hotels and Construction 0.00 0.00 
Share Resorts Pte Ltd. Development of Township 

603. Gold Oevelope!s Pvt. Ltd. Acquisition 01 Gold 0eveI0peIs Pvt. Construction 01 7,085.58 165.02 

Share LId. CommerdaI Prermes 

604. Piendmonl Development Acquisition 01 LinkweII LId. RaaI Estate Project 0.10 0.00 
Company Pvt. LId. Share DeveIopmant. ConsIIuction 

and Management 
ReIIItd MVtttIry 
Sera. 

605. OLF Linilless 0eveI0pefs Pvt. LId. AI:quIsIIIon 01 UmiIIess HokIng INC To own Develop, 0.05 0.00 

Ltd. Shara ConetrucIion Tesidential 
and ConInertiaI 

606. Valuable Build Tech P. LId. AcquIsiIion 01 Energy City Navi PIOperty DMIopment 0.10 0.00 
Share MII1IbII HoIcilg Co. 

Maul' 

607. Valuable SlMders & Acquisition 01 Energy Citi Navi Property DeveIapmenI 0.10 0.00 • 
Developers P. Share t.Unbai Holding Co. 

Maur 
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608. Valuable Building StIUcIure P. Acquidion 01 Energy City Navi Property Development 0.10 0.00 
Ud. ShIre MIInbai Holding Co. 

Maur 

609. Valuable Township P. Ltd. Acqui8iIion 01 Energy City Nevi Property Development 0.10 0.00 
Share M\IIIbai Holding Co. 

Maur 

610. PaJlanishamy Properties P. Ud. Acquisition of Stnhine Holdings Residential Township 12.00 0.30 
ShIra (Maurttius) Ud. Development 

611. Valuable BuIdeIs & ~01 Energy City Nevi Property Development 0.10 0.00 
ConstNdion C. Share MIJ1IbIi Holding Co. 

Malt 

612. Valuable Builders & Ac:quiIiIion 01 PnyioIis Prop8I1y Developmenl 0.00 0.00 
ConsIrucIion C. Share Panayiotous 

613. Red Foil Akbar Properties P. L. AcquisIIIon 01 Red Folt (I) Real To carry on in India or 0.05 0.00 
SIn Estate Akbar Abroad the BuiInees 01 

BI.iIdeIs, Developers 

814. TeMapur TedInoIogy P. Ud. ~01 Tishman Speyer (I) Development of an 0.04 0.00 
Share MISter IrUgrated Township 

615. OLF Homes Panc:llkUa Pvt Ud. Aapi&iIion 01 Brahma Inve&lments To Own Development 218.96 5.55 
Share Ud. ConsINdion 

616. Wyosha PToper\ieI Pvt. Ltd Acquisition 01 Mr. Jimmy Homi Sarbh The Company is in Real 4.90 0.12 
Share Estate lIuIiness. 

617. Pebble Bay Developers Pvt. Ltd. Acquisition 01 woe Ventures Ud. Construclion and 237.50 5.88 
Share Development and Real 

Estate. 

618. Alllwal Housing & Township Pvt. Acquisition of CVI GVF (Mauritius) ConsIrudions Service81 O.OS 0.00 
Ud. Share Asia Investment Ltd. ProjecIs Management 

619. Patlon Yam Pvt. Ltd. Acquisition of Mr. Chokshi Chandulal Real Estate 12.00 0.29 
ShIre Pilamber Oas Development. 

620. . Kazstroy Engineenng (I) P. LId. AaPUion of Jilendrl Kumar Jain ConIIrucIion 29.00 0.71 
Share Development and Rea! 

Estate Business 

621. Gold 0eveI0peIS P. LId. ~of Gold Hote & Resorts Construction 0.06 0.00 
Share PTE DevelOpment & Real 

Estate BusIness 

622. SKY Scape 0eYeI0pers P. LId. ~01 Spirite Devetopers ConsttucIlOIl and O.tO 0.00 
Share Mauritius Development of Real 

Estate PropefIles 
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623. WinwanI BUdeIa P. Ud. AapIIiDn ~ CIpri DMIo!*a COIIIInIction IIId 0.50 0.01 
ShIrt MaurIiI8 lid. DMIcIprIInolRell 

Ella PnlpeItieL 

624. Bengal ShapooIji HOUIing AcquiIiIIon ~ SepcgInIn ConIIIucIIon IIId 0.10 0.00 
Share 

825. l.oIdwldwaIa KIIIrIa AcquiIiIIon of Tririly CapillI (Five) R.- &till 278.40 7.08 
ConatrucIion Pvt. LId. Share LId. COIIIIJucIion IIId 

1>MIapnIn. 

828. PIIIoon Yam Pvt. lid. AcquidIon ~ Chokm ChandUaI 5.05 0.13 
StIR ChIc*Ihi 

627. Home Sweet Home Developers AcquiIiIIon of SqeeIh 0manIma Houailg IIId RIll EIIaIe 0.01 0.00 
Ud. . ShIrl 

628. CenUy BangaIoII City CenInt AcquiIiIIon of ChennIi MIuiIiuI LId. Townehip, HouIing IIId 0.96 0.02 
P. Ud. ShIrt II'tIIIIuM 

629. CenUy BIngaIore City CenInt AcquiIIIIon ~ MyIore MaIIIius lid. TOWIIIhip, Hauling IIId 0.05 0.00 
P. Ud. ShIrt InIrIIInIcUe 

630. Es&r ConsIIrudions lid. AcquiIiIIon ~ Eaaar Projeds COIIIIJucIion IIuiraI 1,332.50 31.83 
ShIrt 

831. Flagship Infl'l8tNclln P. AcquiIIIlon of InciIreIt oIIIhonI ConItrudion IIId 249.99 5.93 
Ltd!. ShIll FIIId PromoIon of AnI 

EIIIIe 

632. SUlyavarcllan Eatalea Pvt. Ud. AcquiIilion of VIII*IdII BIgctWId DMIopnIIId 01 2.00 0.05 
Share Sedn1Igani P!opeItieI. 

633. Khajrana Gnah PlM/ty Pvt. AI:quI8iIion ~ KhIjIma Ganeeh PIOpeIty 01 DMIaprrIen 0.05 0.00 
Ud. ShIll (Mauritius) lid. 

834. Home Sweet Home Developers AI:quIIIion ~ SIx NRIS 1 ShIll Each Houailg IIId Reel Estate 0.03 0.00 
Ud. ShIre DMIaprnenI 

835. Home Sweet Home Developers AcquiIiIIon ~ Raju Ntma Hauling IIId RIll e.- 0.01 0.00 
LId. ShIrl DMIcIprIIn. 

638. Home Swelt Home Developers AcquiIIIlon ~ AemeIh RIctIeriI HouIi1g & Real Ella 0.01 0.00 
lid. ShIrt DMIcIprIIn 

837. Suryavanllan EaIaIes Pvt. LId. AcquiIIIion 01 ViItindII BIgdIInd DMIopmn 01 0.25 0.01 
ShIrt SIdIrngm PIopeItieI. 

638. PanchIH DweIilgs Pvt. LId. AcquiIiIIon ~ lreo IrMIInnI Reel EItaII 57.10 1.25 
ShIrt HoIdingI H lid., 

839. Blue VISion ~ 0I1Ukes 2 Ltd. ConIIruction Ind 2.50 0.08 
ShIrt DMIapment 01 

ComIMn:i8I Energy 
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640. Home Sweet Home DeYllopera AaPdIion 01 SrikanIl PIIbnda HoIa1g n Real Estate, 0.01 0.00 
LId. ShIft 

641. Home SWIll Home Developers AcquiIIion of SriIciJnar Gopek\Inar Housing and Real Estate, 0.01 0.00 
ltd. Stat 

642. Home SWIll Home DevaIopeIs AcquiIItion of Srinv .. R Housing IIId RNI Estate. 0.01 0.00 
lid. ShIrl GIddImacUgu 

643. Home SWIll Home DeYIIopera AcquiIiIion 01 SrirWasu Sudir8ddi Housilg and Real Estate. 0.01 0.00 
ltd. ShIft 

M4. Home Sweet Home DMIaperI AcquiIIIIon of Ravi KanIh V. Houailg n Real Estate 0.01 0.00 
lid. ShIrt Development 

645. Home Sweet Home DevIIopera AapsIion 01 &InIn~ Houailg and Real Estate 0.01 0.00 
lid. ShIll DMIopment 

646. Home SWIll Home DeYeIopeII AcquiIItion 01 SaIyakavaceri Housing and Rill Estate. 0.01 0.00 
LId. ShIrt 

647. Home SWIll Home DMIopIrs AcquiIItion 01 SIIya SImha Plad Housing n Real EaIa1e 0.01 0.00 
lid. ShIll 

646. Home SWIll Home DMIopeII AcquiIItion 01 SenINl PIIaniIImy Housing n RIll Estate. 0.01 0.00 
Ud. ShIrl 

649. Home Sweet Home DMIopeIs AcquiIIIIon 01 ShiddaI Ingngouda Housing n Real Estate 0.01 0.00 
lid. ShIra RaIi 

650. Home SWIll Home De~ AcquiIItion 01 41. tb1 ReskIenI Housing n Real Estate 021 0.00 
Ud. ShIre IrlCln DMIopera Ltd. 

851. Home SWIll Home DeYllopera AcquiIIIIon 01 tiIr KIIIIIIIIIII Housing n Rill Estate. 0.01 0.00 
LId. SharI 

852. Home SWIll Home Developers AcquiaiIion 01 V~ Houaing n Real Estate. 0.01 0.00 
lid. ShIrt RI'JikanI 

863. Home SWIll Home 0MI0pet& AcquiIItion of Vijaya KIInar Houaing n Real Estate. 0.01 0.00 
lid. Share Christopher 

854. Home Sweet Home Developers AI:quisiIIon of Satya Kavachri Housing and Real Estate 0.01 0.00 
lid. ShI18 

855. PeIk:In ImuIrucIure ~01 ChIIIdIIkInI Palel. ConIIr. of 0.00 0.00 
Pvt. lid. Share CornmerdaLIResi Plots. 

656. Home Sweet Home Developers AcquiaiIion of Archn Yadya Housing and Real Estate 0.01 0.00 
LId. stIR 

657. Home Sweet Home DMIopers ~of Leala Prasad Koneru Housing and Real Estate 0.01 0.00 
Ud. ShIrl 
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658. Indogulf Hotels Pvt. ltd. AcquiIiIion 01 Enerrf City Nevi BuiIdiIg, Developing and 0.10 0.00 
Share Runnmg. 

659. Godrej OeveiopelS Pvt. LId. At:quiIiIion 01 Red FOIl lrda Real AlII &tile 205.22 4.79 
Share Estate Babur. DMiopmeld 

660. Ayusht Builders Developers P. AcquiaiIion 01 Ridgewood holdings To Own Develop 123.84 3.07 
LId. Share ltd. CoIIsIIIa ReeidanIiaI 

Complexes 

661. JyoIhy laboratories LId. ~of South Asia Regional MatUacUe 01 25224 625 
Share PhannaceuIicaIa 

PIOIU:Is 

662. Ozone Projects P. LId. Acquisition 01 Urban Real Estate OeveIoment 843.88 20.91 
Share Inlraatructure Real 

Estate FlJId 

663. Glazy Reahy Pvt. LId. Acquisition of Jaxbridge LId. To~, Housing . O.OS 0.00 
Share BuiIIh4I, lnlraalruclure 

664. Orchid Ired Realty Pvt. LId. Acquisition 01 Edgeware Ltd. Township, Housing O.OS. 0.00 

665. True DevelopelS Pvt. LId. Acquisition of DivIIia lid. Township, Houaing O.OS 0.00 
Share SuI TI4l, Infrastructure 

666. Pune Kondwa Reahy Pvt. LId. Acquisition of Robert PaveIY Real Estate 0.00 0.00 
Share 

667. WSC V India Raahy Projects Acquisition of WSlIWsqui V (XIV) Real Estate 0.00 0.00 
Share Mauritius Investors 

668. Accent Builders P. LId. Acqui&iIion 01 Ahyzz ltd. Townehip, Housing O.OS 0.00 
Share Blillup, JnfraslJucture 

669. Angel PropbuMd Pvt. LId. AcquiaiIion 01 'NikiIta lid. Township, Housing 0,10 0.00 
Share Sui"", InfrastrucIure 

670. Apricot Realtors Pvt. LId. Acqui&iIion 01 Skyxo LId. Township, Houaing 0,10 0.00 
Share ~. lnIrasInJcIure 

671. Glazy Reahy Pvt. LId. Acquisition of lreo Management IT Township, Housing 0.00 0.00 
Share BuiIk4>. lnfrastrucIure 

672. Assolech Realty P. ltd. AcquIsition of Naresh NagpaI Housing and Real Estate 1:!.SO 0.28 
Share PnNnOIion 

673. CoHiers Inti. Property Acquisition of ColMrs Real Estate 5.00 0.11 
SaMC8S Pvt. LId. Share inti. (MIuritiuII ltd. ConIIUcy. Bmlg 

SeMce ,. 
674. Home Sweet Home Developers AcquIsdion 01 Allah Snva&tIM HousIng IIId Rell Estate 0.01 0.00 

Ltd. Share 
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675. Home SWeet Home DMIopeI1 AcquIIiIion ~ Baiju NInf G NIIr HaulIng and RIll EstIll 0.01 0.00 
Ltd. Share 

676. Home Sweet Home DeYeIopers ~~ 8IIjeIh GoyrI HaulIng and RIll EaIa1e 0.01 0.00 
Ltd. Stwt 

en. Home Sweet Home DeWllopell AcquisiIion 01 C. SIvII.IdaI, HouIiIg and ReI! EaIa1e 0.01 0.00 
Ltd. SIWI 

678. Home Sweet Home Developerl Acquisiion 01 Oevi Pruad IvatIai Housi1g and RIll EaIaIe 0.01 0.00 
Ltd. ShIre 

679. Home Swell Home DMIopers AcquiaIIlon 01 Eswar VenUIpIIIi HouIi1g IItd Rell EsIate. 0.01 0.00 
Ltd. Share 

880. Home Sweet Home 0ewI0pers AcquiiIIon 01 JayIkriaIrr8r Hauling and RIll Ella. 0.01 0.00 
Ltd. ShIre RadrkriIhrwr 

881. Home SWeet Home Developers ~~ KriIhnI KIInIr Hauling and RaIl EIIIIe 0.01 0.00 
Ltd. Share VaviIIIa 

682. Home Sweet Home Devtlopera AcquiIIion ~ l.Ikkoji Hauling IIId RIll EIIaIe 0.01 0.00 
Ltd. ShIre 

683. Home Sweet Home Developers AcquisiIion 01 NIIcIIIpIIwera Hauling and RIll Estate. 0.01 0.00 
Ltd. Share SeIcIrar Babu 

684. Home Sweet Home DMIopers AcquiIIIion ~ NIupanrI~ HouIiIg and Real Estate. 0.01 0.00 
Ltd. Share 

685. Home SweeI Home Developers ~~ Six Nir'1 One Share HouIing & ReII EsIIIe 0.03 0.00 
SIwe Each DMIapnIeIt 

686. Home Sweet Home Developers Acquisiion 01 Fadmnbha C.J. HouIing IIld Real Eslale 0.01 0.00 
Ltd. ShIre 0eYIIapment 

887. Home Sweet Home DeVllopel8 AccJ don ~ Pradeep SIwaIwn HousiIg and Real Estate. 0.01 0.00 
Ltd. Share BhI1 

688. Home Sweet Home Developers AcquiIiIion 01 1. SrivN HouIirg IIId Real EsIate 0.01 0.00 
ShIra MIdlwapItry2.Ravi DeY8IopmenI 

MiIddIineni 

689. Organge ReaIy P. Ltd. AcquIsition 01 lreo InvesImenI ReII Eatale 0.05 0.00 
Share HokIng III 

690. Home Sweet Home Developers AcquiaiIion ~ Rap Btraradvaj HouIilg and Real Estate. 0.01 0.00 
Ltd. Share 

691. Home Sweet Home DeY8lopers AcquiIiIion of RMII MurIhy SeIIy HousrIg and Real Estate. 0.01 0.00 
Ltd. Share 

692. Home SweeI Home DeYeIopeII AcquiIiIIDn 01 RMIIIh Babu DodcI HouIiIg and Real Estate. 0.01 0.00 
LId ShIre 
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693. Home Sweet Home Developers Acquisition 01 Ramesh Babu Doddi Housing and Real Estate. 0.01 0.00 
Ltd. Shalt Vuslrkala 

694. Home Sweet Home Developers AcquiUIon of RanganaIha Sande Housilg and Real Estate. 0.01 0.00 
LId. Share 

Grand Total 178,480.03 4,308.25 

Note: Amount Includes the Infolowa received through SIAlFIPB route, acquisition of existing shares and RBI's 

Complaints of Frauds From IFCI 

2094. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of CORPORATE AFFAIRS be pleased to state: 

(a) whether the Government has received any 
complaints about fraud from Industrial Finance Corporation 
of India (IFCI); 

(b) if so, the details of the complaints made by the 
IFCI; 

(c) whether the Government has referred the 
complaints for investigation to Serious Fraud Investigation 
Office (SFIO); 

(d) if so, the details thereof; and 

(e) the present status thereof? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) to (e) No complaint was 
received by the Ministry directly from IFC!. However, 
investigations were ordered by the Company law Board, 
under Section 237 (b) of the Companies Act, 1956 on 
the basis of petitions filed by IFCI against Mis Usha 
India Limited, MIs Malvika Steel limited and Mis Koshika 
Telecom Limited before the Board. These investigations, 
ordered by the Company Law Board, were assigned by 
the Ministry on 18.5.2005 to Serious Fraud Investigation 
Office (SFIO) and have since been completed. Based on 
the findings of the SFIO, prosecutions were authorized to 
be field against the concerned persons for violations of 
provisions of Law. Such prosecutions are under progress 
in the Court of law. 

{Trans/a/ion} 

Assistance by NABARD to Co-Operative Banks 

2095. SHRI HARISHCHANDRA CHAVAN: Will the 
PRIME MINISTER be pleased to state: 

<a> the schem .. being Implemented by the National 
Bank for Agricultural and Rural Development (NABARD) 
to provide assistance to co-operative banks functioning in 
rural areas, StateJUT-wise; 

(b) the achievements made during the last three 
years; 

(c) whether the said schemes have yielded the 
desired results; and 

(d) if not, the steps taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS <SHRI PAWAN KUMAR 
BANSAL): <a) As part of its credit functions, National 
Bank for Agricultural and Rural Development (NABARD) 
provides refinance to the approved financial institutions 
including Cooperative Banks in respect of their 
disbursements towards Short Term and Long Term loans 
extended by them at the ground level. NABARD refinance 
is also available to the Cooperative Banks under Short 
Term (Others) category for providing loans under various 
agricultural and rural activities. The Refinance Schemes 
of NABARD are applicable to all the eligible Cooperative 
Banks throughout the country. 

(b) NABARD has provided Rs. 13,665.78 crore, Rs. 
14,479.32 crore, Rs. 16,481.63 crore and Rs. 8,984.54 
crore during the years 2005-06, 2006-07, 2007-08 and 
2008-09 (upto 30 September) respectively to the 
Cooperative Banks under Seasonal Agricultural Operations, 
Short and Medium-term, Investment Credit and Liquidity 
Support Schemes. 

(c) and (d) Due to various steps taken by the 
Govemment and NABARD, the total disbursement by the 
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Cooperative Banks, which was Rs. 19,668 crore in the 
year 2002-03, has increased to Rs. 40,515 crore in the 
year 2007-08. 

[English} 

Anganwadl Workers 

2096. SHRI HANSRAJ G. AHIR: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether anganwadi workers are demanding that 
they may be treated as Government employees and 
granted pay and allowances and other benefits 
accordingly; and 

(b) if so, the details thereof and Government's 
reaction thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) Yes, Sir. As per 
the representations received from time to time, the major 
demands of the Anganwadi Workers (AWWs) and 
Anganwadi Helpers (AWHs) are as under:-

• Accord status of Grade C & 0 employees of 
Government with consequential benefits. 

• Payment of salary at par with the Government 
employees. 

• Linkage of remuneration with Consumer Price 
Index. 

• A lump sum ex-gratia benefit on retirement of 
Rs. 1,00,0001- to AWWs and Rs. 50,0001- to 
AWHs. 

• Extension of social security benefits like provident 
funds, pension etc. to all AWWsJAWHs. 

The Integrated Child Development Services (ICDS) 
Scheme envisages the AWWs and AWHs as honorary 
wor1<ers from local community who come forward to render 
their services, on part time basis, in the area of child 
care and development. 

On account of the nature of the role of these 
grassroots functionaries under the ICDS Scheme, it is 
not feasible to declare them as Government employees 
or extended the consequential benefits as admissible 
thereon. 

New Pension Scheme 

2097. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether there is any proposal to bring the 
country's entire wor1<force under New Pension Scheme 
(NPS), Including wor1<ers in the unorganised sectors; 

(b) if so, the details thereof and action taken thereon; 

(c) whether the Government has sought comments 
of the Pension Fund Regulatory and Development 
Authority (PFRDA) to merge its employees Contributory 
Provident Fund with the New Pension System; 

(d) H so, the response of the PFRDA; and 

(e) the manner in which the Government will protect 
the Interests of its employees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLlAME~!TARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Yes, Sir. The Government of India 
has conveyed its approval to PFRDA in August, 2008 to 
extend the new pension system to all citizens including 
the unorganised sector. 

PFRDA has initiated preliminary action and is in the 
process of roll out of the New Pension System (NPS) for 
all citizens including unorganised sector wor1<ers. NPS is 
expected to be made available to all citizens with effect 
from 1st April, 2008. 

(c) The comments from PFRDA were sought on 
transition from contributory provident fund (CPF) to defined 
contribution pension scheme for employees of autonomous 
bodies. 

(d) and (e) The PFRDA has Intimated that it 
welcomed the decision of the Government to move willing 
CPF beneficiaries to the New Pension System. NPS 
architecture, particularly the services of pension funds 
appointed by PFRDA can be availed of for the benefit of 
employees of autonomous bodies shifting from contributory 
provident fund to the defined contribution pension plan in 
the same manner as post 1.1.2004 employees of 
autonomous bodies. Initial enquiries with the central 
recordkeeping agency (CRA) indicate that minimal changes 
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will be required to extend record-keeping services to such 
organisations. However, PFRDA would like to recommend 
that employees with less than 10 Y6ars of service left 
before superannuation could be advised to choose a 
capital protection oriented investment option with maximum 
exposure to fixed Income Instruments in order to avoid 
possible erosion in their accumulated pension wealth. 

(TflInslation} 

Assistance to Dowry Harassment Victims 

2098. SHRI HEMLAL MURMU: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the assistance has been provided to 
dowry harassment victims by the Government; 

(b) if so, the details thereof; 

(c) whether Non-Governmental Organisations (NGOs) 
have also been provided funds for the purpose; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) No financial 
assistance is provided by the Government to dowry 
harassm~ims. However, the National Commission 
for Women (NCW), on receiving complaints from the 
victims of dowry harassment, forwards them to the 
concerned policies authorities for initiating action under 
the law. The Commission also provides legal advice and 
counseling. 

(c) and (d) The National Commission for Women 
provides funds to NGo, for creating legal awareness. 

{English} 

BPL List 

2099. SHRI REWATI RAMAN SINGH: 
DR. DHIRENDRA AGARWAL: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the total number of Below Poverty Line 
(BPL) persons identified In StateslUTs should not exceed 
the number of BPL persons, as estimated by the Planning 
Commission in the StatelUT; 

(b) if 80, the rationale thereof; 

(c) whether the Government proposes to have a 
realistic figure of BPL people in the country; and 

(d) if 80, the reasons for not crossing estimates of 
Planning Commission? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) to (d) The number 
and proportion of population living below the poverty line 
in the country is estimated by the Planning Commission 
from a large sample survey of consumer expenditure after 
an interval of five years approximately. The Ministry of 
Rural Development provides financial and technicel support 
to the States & UTs to conduct a BPL Census generally 
in the beginning of a FIVe Year Plan to identify the rural 
poor who could be assisted under Ita various programmes. 
In the guidelines of the last BPL Census 2002, the States 
were given the option to identify the BPL families in the 
rural areas which may be equal to the poverty estimates 
of Planning Commission for 1999-2000 or the Adjusted 
Share (worked out by the Planning Commission) 
whichever was higher with additional 10% on account of 
transient poor. According to poverty estimates of 1999-
2000 the number of rural BPL Households was worked 
out as 3.86 crore and as per adjusted share this number 
was 4.88 crore. Thus, with 10% additionality as stated 
above the States and UTs were allowed to identify 5.46 
crore rural households as BPL. Therefore, the StateslUTs 
were given flexibility in identification of rural BPL families 
which was much higher to the poverty estimates of 
Planning Commission. 

Funding From United Nations 
under WeD Schemes 

2100. SHRI VIJOY KRISHNA: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether any financial assistance is being received 
by the Govemment from United Nations for the schemes 
of Women and Child Development (WCD) in the country, 
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(b) if so, the details thereof; 

(c) whether the Union Government is contributing any 
share for the purpose; and 

(d) if so, the breakup of funds provided by the 
Government and the United Nations during the last three 
years and the actual expenditure made thereon, State-
wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (d) Under the Ministry 
of Women and Child Development, a UNDP-GOI Project 
on Gender Equality is in progress for tracking and 
monitoring progress across sectors in achievement of 
national commitments to gender equality and 
empowerment of women. The areas of focus of this 
Project are aligned to cross-cutting strategies that the 
central to gender mainstreaming efforts in the country. 
The period of the Project is 2004-08. 

The total budget of UNOP-GOI Project on Gender 
Equality is US$ 1 million. UNOP has borne the entire 
cost of project. The following expenditure has been made 
during the last three years under this Project:-

2oo6-Rs. 1.3. crore (approx.) 

2oo7-Rs. 75.9 lakh (approx.) 

2ooB-Rs. 37.8 lakh (approx.) till date 

Funds are not released to the State Government 
under this Project. 

Flecal Deficit 

2101. SHRI ANIRUOH PRASAD ALIAS SADHU 
YAOAV: 

SHRIMATI NIVEDITA MANE: 
SHRI BALAS HOWRY VALLABHANENI: 
SHRI EKNATH MAHADEO GAl KWAD: 
SHRI ADHIR CHOWDHURY: 
SHRI MADHU GOUD YASKHI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the pace of increase in fiscal deficit during 
the first half of 2008-09 has been much higher; 

(b) if so, the details thereof and reasons therefor; 

(c) its impact on our economy; and 

(d) the corrective steps taken by the Government to 
bring down the fiscal deficit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (d) The month-wise cumulative fiscal 
deficit as per cent of Gross Domestic Product (GOP) for 
the first six months of the current financial year 2008-09 
together with data for the corresponding periods of the 
previous year are given, below: 

Months 

April 

May 

June 

July 

August 

Month-wise Cumulative Fiscal Deficit 
(As per cent of GOP) 

2008-09 2007-08 

0.62 0.59 

1.38 1.32 

1.6? 2.38 

2.19 2.75 

2.20 2.19 

September 1.94 1.72 

The Union Budget 2008-09 has envisaged the fiscal 
deficit at 2.5 per cent of GOP which is within the target 
of 3.0 per cent of GOP, set under Fiscal Responsibility 
and Budget Management (FRBM) Act, 2003 and which 
has a headroom of 0.5 per cent of GOP. The higher 
direct and indirect tax collections and improved non-tax 
revenues are expected to keep the fiscal deficit within 
the prescribed limits. 

[Trans/alion] 

Foreign Inve.tment In Power Sector 

2102. SHRI AJIT JOGI: 
SHRI HARIKEWAL PRASAD: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of POWER be pleased to state: 

(a) the details of the foreign investment made in the 
power sector and the additional power generated as a 
result thereof during the last three years; 
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(b) whether the Government has framed any new 
policy for attracting large-scale foreign investment in the 
power sector; 

(e) if so, the details thereof; and 

(d) the amount of foreign investment likely to be 
invested during the coming years under the policy? 

FDI 
in Rs. 

2005-06 
Apr.-Mar. 

FDI 
In US$ 

FDI 
in Rs. 

2006-07 
Apr.-Mar. 

FDI 
In US$ 

3.863.77 87.09 7.132.19 157.47 

Additional power generated from various power 
projects is not being segregated based on the nature of 
Investment on the projects. 

(b) and (c) Some of the major initiatives taken by 
the Government to attract foreign investment in the power 
sector are as to.bows: 

(i) Foreign Direct Investment 

100% FDI has been permitted on the automatic 
approval route in respect of projects relating to electricity 
generation, transmission and distribution (other than 
Nuclear Power Plants). Recently, power trading has also 
been included In the above, subject to compliance with 
the regulatiOns under the Electricity Act, 2003. 

(ii) Ultra Mega Power Projects 

The Government has taken up an initiative for 
facilitating the development of Ultra Mega Power Projects 
of about 4000 MW capacity each under the tariff based 
competitive bidding route using super critical technology. 

(iii) Competitive Bidding Guidelines 

The Central Government has on 19th January 2005 
issued guidelines for competitive bIdding for determination 
of tariff for procurement of power by distribution licensees 
after due consultation with the Central Electricity 
Regulatory Commission (CERC). This Is expected to 
further encourage foreign as well as private sector 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) As per 
information available with the Department of Industrial 
Policy & Promotion (DIPP), which maintains the data on 
Foreign Direct Investment (FDI), the statement showinq 
the details of the FDI made in the power sector durin\. ... 
the last three years is given below: 

(Amount in Million) 

FDI 
in Rs. 

2007-08 
Apr.-Mar. 

FDI 
In US$ 

38,774.62 968.00 

FDI 
in Rs. 

49,770.58 

Total 

FDI 
In US$ 

1,212.56 

investment. Subsequently, the Central Government has 
also issued detailed guidelines for tariff based competitive 
bidding process for procurement of transmission services 
for transmission of electricity vide notification dated 17th 
April, 2006. 

(d) No targets have been set for FDI in the power 
sector as the inflow of capital largely depends upon the 
prevailing investment climate and the foreign investors, 
confidence and their perception of investment risks in 
deciding the country and choice of sector within the 
country for investment. 

/Engllsh} 

Deepak Parekh CommlU.. on 
Infrastructure Financing 

2103. DR. K.S.MANOJ: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government has since implemented 
the recommendations of the Report of the Deepak Parekh 
Committee on Infrastructure Financing; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 

,. 
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BANSAL): (a) to (c) Govemment has implemented some 
of the in important recommendations arising from the 
report of 'the Deepak Parekh Committee on infrastructure 
financing including, inter-alia, removal of TDS on Corporate 
Bonds, and setting up of an offshore subsidiary of India 
Infrastructure Finance Corporation Ltd. (IIFCL) to utilize a 
part of India's foreign exchange reserves for infrastructure 
development. The other recommendations are being 
deliberated in a High Level Committee (HLC) under 
Secretary, Department of Ecnomic Affairs (DEA) for 
evolving a consensus amongst the concemed entitles, 
e.g. Insurance Regulatory and Development Authority 
(IRDA), Security Exchange Board of India (SEBI), Reserve 
Bank of India (RBI) etc. 

{Translation] 

Tax on Windfall Benefit. 

2104. SHRI KIREN RIJIJU: 
SHRI J.M. AARON RASHID: 
SHRI SUNIL KHAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment proposes to amend direct 
tax laws in the matter of taxation of windfall profits by 
big industrial houses particularly petroleum companies i,n 
the country; 

(b) if so, the detailed parameters thereof and the 
time frame for the same; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE: (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) Does not aris. 

(c) Ordinarily, windfali taxes are levied by the 
Government to extract the full value of natural resources 
qua owner. However, an oil refinery is like any other 
manufacturing unit where the Govemment is entitled to a 
share in the profits qua sovereign (by way of tax on 
profits) and not as qua owner. Therefore. there is no 
economic justification for imposition of any windfall or 
excess profit tax on the profits of manufacturing units 
like oil refinery. 

Breakdown of Power Plant. 

2105. SHRI MAHAVIR BHAGORA: Will the Minister 
of POWER be pleased to state; 

(a) whether there has been frequent break-down in 
the power plants in the country; 

(b) if so, the details thereof during the last three 
years and current year, plant-wise; 

(c) whether an estimate of the losses so incurred 
has been made in this regard; 

(d) if so, the details thereof, plant-wise; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) to (c) The 
performance of a generating unit depends on a numbor 
of factors such as vintage of the unit, tiroaly planned 
maintenance, availability of required quality and quantity 
of fuel< In respect of thermal and nuclear units and 
availability of water in respect of hydro units. Over the 
years, there has been considerable Improvement in the 
operational performance of the generating units in the 
country due to improved design features, better diagnostiC 
facilities and maintenance practices. The utilization of 
Installed capacity of thermal and nuclear units expressed 
in terms of plant load tactor, has shown considerable 
improvement over the years but mainly for fuel shortage 
in case of nuclear units. The operating availability of hydro 
machines has also been consistently high. However, 
breakdowns (forced outage) take place in certain units 
due to their age and other unforeseen incidents/events. 
The loss due to forced outage is worked out in term of 
energy loss (Million Units). The details of plant-wise forced 
outages and the estimated loss of generation in respect 
of thermal plants which suffered frequent break-down (36 
times or more per year i.e. three times in a month) during 
the last three years (2005-06 to 2007-08) and current 
year (2008-09) is enclosed in the enclosed statement. 
There has been no case of frequent break down in hydro 
and nuclear plants during the last three years. 

(d) and (e): Besides periodic plant maintenance, 
renovation and modemization (R&M) and life extension 
(LE) of old and inefficient generating units as part of 
R&M and LE programme are carried out with a view to 
minimize forced outages of generating plants. 
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Statement 

Details of FflIQuent FotCtJd Ou~ during 2005-06 

SI.No. Name of station Unit No. Insta"ed No. of Total Outage hours Estimated 
Capacity outages in Generation 

MW the year loss (MU) 

2 3 4 5 6 7 

1. Paricha 2 110.00 141.00 1955.08 215.06 

2. Patratu 2 40.00 108.00 1869.63 93.48 

3. Plitratu 9 110.00 101.00 3464.28 381.07 

4. Patratu 6 90.00 95.00 3011.65 301.17 

5. Harduagan J-B 4 60.00 78.00 3208.13 192.49 

6. D.P.L. 2 30.00 75.00 1552.28 46.57 

7. Panki 3 105.00 75.00 1454.25 159.97 

8. Rajghat 67.50 74.00 436.05 29.43 

9. Rajghat 2 67.50 69.00 894.70 60.39 

10. Panipat 110.00 67.00 1078.67 118.65 

11. Panki 4 105.00 67.00 1655.17 182.07 

12. D.P.L. 30.00 64.00 1580.43 47.41 

13. Panipat 8 250.00 64.00 568.08 142.02 

14. Paricha 110.00 64.00 1473.80 162.12 

15. Panlpat 2 110.00 63.00 1547.98 170.28 

16. Bokaro B 2 210.00 62.00 2211.67 464.45 

17. Harduaganj B 3 60.00 62.00 2239.40 134.36 

18. Tenughat 210.00 60.00 1047.77 220.03 

19. Panipat 7 250.00 58.00 4709.82 1177.45 

20. Panipat 4 110.00 53.00 511.57 56.27 

21. D.P.L. 6 110.00 52.00 1132.05 124.53 
\ 

22. Obra 13 200.00 52.00 1237.02 247.40 

23. Barauni 6 105.00 50.00 5286.35 581.50 ,. 
24. Faridabad Extn. 2 55.00 49.00 1022.70 61.36 



Written Answen; DECEMBER 12, 2008 to Quutions 376 

2 3 4 5 6 7 

25. GNDTP (Bhatinda) 2 110.00 49.00 880.67 96.87 

26. Faridabad Extn. 3 55.00 47.00 2619.13 157.15 

27. Obra 8 94.00 46.00 2484.88 248.49 

28. I. P. Station 4 62.50 45.00 2651.45 165.72 

29. loP. Station 5 60.00 44.00 889.18 53.35 

30. D.P.L. 3 70.00 43.00 1189.75 89.23 

31. Faridabad Extn. 55.00 42.00 810.15 48.61 

32. Obra 10 200.00 41.00 1469.00 293.80 

33. Obra 12 200.00 41.00 963.62 192.72 

34. Namrup ST 5 30.00 40.00 926.93 27.81 

35. Bokaro B 210.00 37.00 1378.15 289.41 

36. Bokaro B 3 210.00 37.00 2013.67 422.87 

37. I. P. Station 2 62.80 37.00 873.97 54.62 

38. Korba-West 4 210.00 37.00 696.18 146.20 

39. Harduaganj-B 7 105.00 36.00 2420.13 266.21 

40. Koradi 5 200.00 36.00 952.95 190.59 

Total 68368.35 8113.19 

Det.lls of Frequent Forced OUtllllfl during 2006-07 

SI.No. Name of station Unit No. Installed No. of Total Outage hours Estimated 
Capacity outages in Generation 

MW the year loss (MU) 

2 3 4 5 6 7 

1. Paricha 2 110 98 2210.83 243.19 

2. Patratu 2 50 96 3251.38 162.57 

3. Harduaganj-B 7 110 94 2268.10 249.49 

4. Faridabad Extn. 3 60 92 1886.10 113.11 

5. Faridabad Extn. 60 86 2058.88 123.53 

6. Paricha 110 84 1282.82 141.11 

7. Faridabad Extn. 2 60 80 3253.60 195.22 
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1 2 3 4 5 6 7 

8. Panki 4 110 78 2117.43 232.92 

9. Kutch L1G. 1 70 75 999.38 69.96 

10. Panki 3 110 70 1267.83 139.46 

11. Patratu 50 67 1485.12 74.26 

12. D.P.L. 3 75 85 1821.23 121.59 

13. Harduganj-B 3 80 64 1294.72 77.68 

14. D.P.L. 30 62 3508.12 105.24 

16. I.P. Station 6 80 80 2918.13 175.09 

16. Obra 8 100 69 2379.96 238.00 

17. Ennore 2 60 67 1193.16 71.59 

18. D.P.L. 5 75 68 530.35 39.78 

19. Namrup ST 5 30 55 1184.62 36.54 

20. D.P.l. 4 75 63 1792.55 134.44 

21. Tenughat 210 53 606.80 127.43 

22. Bokaro B 2 210 52 1622.12 340.64 

23. Bokaro B 3 210 62 2173.28 468.39 

24. D.P.l. 2 30 52 1445.50 43.37 

25. Panipat 110 52 829.90 91.29 

26. Kutch L1G. 3 75 51 762.68 57.20 

27. Patratu 10 110 50 1709.00 187.99 

28. Rajghat 67.5 50 1634.08 110.30 

29. Tenughat 2 210 49 335.63 70.48 

30. Karimota lIG 2 125 49 4274.62 534.31 

31. Kutch lIG. 2 70 47 1177.05 82.39 

32. Obra 12 200 44 1659.02 331.80 

33. Paricha 3 210 44 1190.66 250.04 

34. Rajghat 2 67.5 44 1250.08 84.38 

35. I.P.Station 2 62.5 43 1490.92 93.18 
,. 

36. Obra 7 100 43 2915.67 291.56 

37. Panipat 2 110 42 521.38 57.35 
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2 3 4 5 6 7 

38. GNDTP (Bhatlnda) 2 110 36 779.65 85.76 

39. Obra 11 200 36 1907.20 381.44 

40 Obra 13 200 36 2522.05 504.41 

Total 69310.38 6925.48 

Del. 01 Ff'Bf/uenl Fon:tId Out. during 2007·08 

51.No. Name of station Unit No. Inatalled No. of Total Outage hours Estimated 
Cepaclty outages in Generation 

MW the year Io8s (MU) 

1 2 3 4 5 6 7 

1. Harduaganj 7 105 150 2616.98 274.78 

2. Panki 3 105 114 1397.38 148.73 

3. Faridabad Extn. 2 60 100 2293.32 137.60 

4. Faridabad Extn. 60 92 1795.18 107.71 

·5. Parichha 1 110 89 3296.55 362.62 

6. Parichha 3 210 85 1073.10 225.35 

7. Parichha 2 110 78 4454.03 489.94 

8. New Parli 1 250 75 792.43 198.11 

9. Kutch LlG. 3 75 73 1703.58 127.77 

10. Korba East v. 2 250 73 697.17 174.29 

11. Faridabad Extn. 3 60 69 2132.10 127.93 

12. Harduaganj 3 60 68 1236.82 74.21 

13. Patratu 1 50 65 2454.18 122.71 

14. Obra 8 94 56 2240.95 210.65 

15. Panlpat 2 110 53 847.07 93.18 

16. Patratu 7 110 51 1983.65 216.00 

17. Rajghat 67.5 51 1421.92 95.98 

18. Rajghat 2 67.5 47 984.67 66.47 

19. Panki 4 105 44 646.33 67.87 

20. Ennore 3 110 43 1288.02 139.48 
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2 3 4 5 6 7 

21. I. P. Station 2 62.5 43 1453.22 90.83 

22. Kutch LlG. 2 70 42 1120.33 78.42 

23. Patratu 2 SO 42 21 SO. 58 107.53 

24. Ennore 1 60 41 1256.60 75.40 

25. Patratu 6 100 40 3037.67 303.n 

26. Kutch LIG. 1 70 39 1240.25 86.82 

27. Obra 7 94 37 1305.83 122.75 

28. Tenughat 2 210 37 857.90 160.16 

29. Amar Kantak 30 36 3268.10 98.04 

30. Panipal 3 110 36 521.83 57.40 

31. Sikka Rep. 1 120 36 671.93 80.63 

Total 52199.68 4741.11 

0tII6iIs 01 FofCtHf Out.~ duling 2008-otJ (April 08 10 Nov.' (8) 

SI.No. Name of atation Unit No. Installed No. of Total Outage hours Estimated 
Capacity outages in Generation 

MW the year loss (MU) 

2 3 4 5 6 7 

1. Newcossipore 30.00 116.00 4,207.65 126.23 

2. Newcos8ipore 2 30.00 73.00 3,973.70 119.21 

3. Newcossipore 3 SO.OO 69.00 4,334.06 216.70 

4. Faridabad Ext. 2 60.00 83.00 4,202.99 252.18 

5. Paras Exp. 250.00 60.00 2,148.41 537.10 

6. Faridabad Ext. 3 60.00 58.00 1,525.54 91.53 

7. Faridabad Ext. 60.00 66.00 1,193.29 71.60 

8. Kutch LlG. 3 75.00 SO.OO 767.25 57.54 

9. Harduganj B 7 105.00 49.00 3,265.81 342.91 

10. Harduganj B 3 60.00 45.00 1,348.00 80.88 
" 

11. loP. T.P.S. 5 60.00 42.00 2.738.08 164.28 
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2 3 4 5 6 7 

12. D.P.L. 3 75.00 40.00 2,126.81 159.51 

13. Hardugaganj B 5 60.00 40.00 2,788.31 167.30 

14. Sanjay Gandhi 5 500.00 36.00 907.00 453.50 

15. D.P.L. 4 75.00 358.00 1,872.89 140.47 

16. Mejia 6 2SO.OO 35.00 3,474.35 868.59 

17. Parichha 2 110.00 34.00 1,652.27 181.75 

18. Parichha 110.00 33.00 1,450.71 159.58 

19. New Parli 1 2SO.OO 31.00 3,260.57 815.14 

20. Patratu 7 110.00 30.00 1,876.41 206.41 

21. Parichha 3 210.00 29.00 2,437.04 511.78 

22. Ukai 1 120.00 29.00 2,561.04 307.32 

23. Ennore 2 60.00 28.00 1,494.64 89.67 

24. Obra 7 94.00 28.00 9SO.71 89.37 

25. Patratu 2 SO.OO 28.00 1,127.39 56.37 

26. Karimota LlG 2 125.00 27.00 2,080.02 260.00 

27. Bokaro B. 2 210.00 26.00 1,679.68 352.73 

28. D.P.L. 6 110.00 26.00 1,043.36 114.77 

29. Panipat 2 110.00 26.00 437.91 48.17 

30. Kutch LlG. 2 70.00 25.00 874.95 61.25 

31. Newcossipore 4 SO.OO 25.00 723.90 36.20 

32. Parichha 4 210.00 25.00 2,162.68 454.16 

33. Ropar 210.00 25.00 688.36 144.56 

34. Amar kantak 30.00 24.00 2.275.06 68.25 

35. Korba East V 1 250.00 24.00 263.29 65.82 

Total 69.914.13 7.872.84 
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{Englishl 

"Micro Credit for Houalng" 

2106. SHRI K.J.S.P. REDDY: 
SHRI SARVEY SATYANARAYANA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the banks are collaborating with the 
financial institutions to extend micro credit for housing; 

(b) If so, the details thereof; and 

(c) the quantum of micro credit provided by National 
Housing Bank during the last three years and the current 
year, State-wise/UT-wise7 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Yes Sir. Banks are extending micro 
credit to rural, semi-urban and urban areas through SHG-
Bank Linkage Programme for various purpose Including 
housing and shelter improvements. While National Bank 
for Agriculture and Rural Development (NABARD) and 
National Housing Bank (NHB) provide refinance to the 
banks in respect of such units financed by banks in rural 
areas, the NHB also extends direct financial assistance 
to Micro Finance Institutions (MFls) undertaking housing 
micro-finance activities for members of SeH-Help Groups 
(SHGs) attached to these MFls. 

(c) The State-wise disbursement of credit to MFls by 
NHB during the last three years and the current year so 
far is as follows:-

Slale-wise disbum6lT16nl 10 MFls by NHB fRs. in crol'8s) 

State 2005-06 

Maharastra 0.50 

Andhra Pradesh 0.38 

Tamil Nadu 

Kamataka 

Assam 

Orissa 

Gujarat 

Total 0.88 

"elaxlng IT Refund Norm. 

2107. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 
SHRI NAND KUMAR SAl: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has relaxed Income Tax 
refund norms in the country; 

(b) if so, the details thereof; and 

(c) the number of refunds issued during 2006-07 and 
2007-087 

2006-07 2007-08 

1.50 

1.10 2.49 

2.60 2.49 

2008-09 (till 5.12.2008) 

2.86 

1.48 

2.90. 

0.50 

7.74 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 
However, to ensure speedy processing and issuance of 
refunds for the assessment year 2007-08, the Income 
Tax Department has instructed the field formations to 
accept the tax-payer's claim, with certain exceptions, for 
the credit of the Tax Deduction at Source (TDS) at the 
time of processing of retums in all the IT retums where 
the aggregate TDS claim does not exceed Rs. 5 lakhs 
and wehere the refund computed does not exceed Rs. , 
25,000. 

(b) Does not arise, In view of (a) above. 
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(c) The number of refunds issued during 2006-07 
and 2007-08 is as under:-

Financial Year 

2006-07 

2007-0B 

Number of refunds 
issued (Figures in Lakhs) 

44.57 

4B.77 

India Assisted Power Projects In Bhutan 

210B. SHRI ABU AYES MONDAL:,WiII the Minister 
of POWER be pleased to state: 

(a) whether India and Bhutan have taken a decision 
to double the targets for power production In Govemment 
of India assisted power projects in Bhutan; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) Yes, 
Sir. As per the agreement signed between Govemment 
of India and Royal Govemment of Bhutan on 2B.07.2006, 
the Govemment of India agreed to minimum import of 
tooo MW electricity from Bhutan by the year 2020. 

In May, 2008, India and Bhutan have agreed to revise 
the target of exporting hydropower from Bhutan to India 
from 5,000 MW to 10,000 MW by 2020. 

State 

[Tf'IInslillionj 

Tranamlalon and Distribution of Power 

2109. SHRIMATI KIRAN MAHESHWARI: 
SHRI BIKRAM KESHARI DEO: 
SHRI GIRDHARI LAL BHARGAVA: 
SHRI NAVJOT SINGH SIDHU: 

Will the Minister of POWER be pleased to state: 

(a) whether the privatization of transmission and 
distribution of power in various States has helped in 
saving of power during the last three years and the 
current year; 

(b) if so, the details thereof, State-wise; 

(c) whether the Union Government provides 
assistance to State Power Utilities to bring down the 
transmission and distribution losses in the cou,..try; 

(d) if so, the details thereof; 

(e) whether the above assistance to State Power 
Utilities is performance based; and 

(f) if so, the detalls thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) The 
privatization of distribution of power has taken place in 
the NCT of Delhi and Orissa. 

The information as fumished by the Govemment of 
NCT of Delhi about the Aggregate Technical and 
Commercial (AT&C) Loss levels of the Distribution 
Companies (DISCOMs) after privatization of distribution 
of power is as under:-

AT&C Loss (%) Opening 
loss 

levels 
2002-03 2003-04 2004-05 2005-06 2006-07 2007 -OB 

Delhi 
BSES 
Yamuna 
Power Ltd. 
BSES 
Rajdhani 
Power Ltd. 
North Delhi 
Power Ltd. 

57.2 

48.1 

48.1 

Target 
Achievement 

Target 
Achievement 

Target 
Achievement 

56.45 54.70 
61.B9 54.29 

47.55 46.00 
47.40 45.06 

47.60 45.35 
47.70 44.B6 

50.70 44.65 39.95 
50.12 43.8B 39.03 29.08 

42.70 36.70 39.10 
40.64 35.53 29.92 27.17 

40.85 35.35 31.10 
33.79 26.52 23.54 lB.77 
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The information as furnished by the Government of 
Orissa about the distribution loss levels (%) of the 

Distribution Companies (DISCOMs) is as under:-

2005-06 2006-07 2007-08 2008-09 

DISCOM 

Central Electric 
Supply company 

Northern Electric 
Supply Company 

Western Electric 
Supply Company 

Southern Electric 
Supply Company 

OERC· 
approval 

36.0 

35.0 

31.0 

36.0 

Actual 

42.9 

37.1 

37.8 

41.1 

·OERC-Orissa Electricity Regulatory Commission. 

OERC· 
approval 

33.0 

31.5 

33.7 

33.0 

(c) to (f) Government had launched Accelerated 
Power Development and Reforms Programme (APDRP) 
in the year 2002-03 with the objective of encouraging 
reforms and of reduction in Aggregate Technical and 
Commercial (AT&C) loss, improving quality of supply of 
power and improving consumer satisfaction. The target 
was to reduce AT&C losses to 15% in five years in urban 
and high density consumption areas, to begin with. 
Government of India had sanctioned 571 projects 
amounting to Rs. 17033.58 crore under the investment 
component for strengthening and up-gradation of sub-
transmission and distribution systems of the States. The 
States have so far utilized Rs. 12159.86 crores. An 
amount of Rs. 2879.73 crore has also been released to 
nine states for achieving reduction in cash losses under 
the incentive component of the programme. 

The Government have approved the continuation of 
Accelerated Power Development and Reforms Programme 
(APDRP) during the XI Five Year Plan with revised terms 
and conditions as a Central Sector Scheme. The focus 
of the programme is on actual, demonstrable performance 
In terms of loss reduction. Establishment of reliable and 
automated systems for sustained collection of accurate 
base line data, and the adoption of Information Technology 
in the areas of energy accounting are the necessary pre-
conditions before sanctioning any projects for 
strengthening & up-gradation of sub-transmission and 

Actual OERC· Actual OERC· Actual 
approval approval upto 

June 2008 

43.5 29.3 41.5 29.3 39.0 

33.2 26.0 31.0 25.5 31.4 

36.4 25.0 36.1 25.5 32.8 

43.4 30.4 45.4 30.4 45.4 

distribution networks. Projects under the scheme are to 
be taken up in Two Parts. Part-A is to include the projects 
for establishment of baseline data and IT applications for 
energy accounting/auditing & IT based consumer service 
centers. Establishment of Supervisory Control and Datil 
Acquisition System (SCADA) can also be taken up in the 
project areas with population more than 4 lacks and 
annual Input energy of the order of 350 MU. part-B 
includes regular distribution strengthening projects. Initially, 
funds for the projects under both the parts will be provided 
through loan (100% for part-A and 25% for Part-B, 
balance to be raised by state utilities through Financial 
institutions, except special category and North-Eastern 
states, for which under Part-B, 90% loan will be provided) 
which will be converted into grant on fulfillment of 
conversion conditionalities, namely; 

(i) the entire amount of loan for part-A projects is 
to be converted into grant once the 
establishment of the required baseline data 
system is achieved and verified by an 
Independent agency appointed by Ministry of 
Power. 

(ii) Upto 50% of loan for part-B projects can be 
converted into grant (proportionate to' ,. 
achievement of targets) on achieving 15% AT&C 
loss levels on project areas for a sustained 
period of 5 years. In addition. utility level loss 
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reduction (AT&C losses) 0 3% per annum for 
utilities with baseline loss levels exceeding 30% 
and @ , .5% for utilities with baseline lose levels 
less than 30% have to be achieved. 

Presently the restructured APDRP for XI Plan does 
not cover private distribution utilities. 

/English} 

Anganwadl Worker. 

2110. SHRI P.C. THOMAS: 
SHRI PRATIK P. PATIL: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) the details of the wages/emoluments being given 
to Anganwadi Workers and Helpers; . 

(b) whether the Government has not increased their 
wages/emoluments during the last ten years; 

Qualification 
Year 

16.5.97 

(c) if 80, the reasons therefor; 

(d) whether the Government has received any 
demand for increase of wages/emoluments from these 
workers; and 

(e) if so, the response of the Government thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (e) Representations have 
been received In the past for enhancement in the 
honorarium payable to Anganwadl Workers and Anganwadi 
Helpers. The Government has enhanced the honorarium 
of Anganwadl Workers by Rs. SOO/-per month over and 
above the last honorarium drawn by them. Similarly, for 
Anganwadi Helpers & Anganwadi Workers of Minl-AWCs, 
the honorarium has been enhanced by Rs. 250/- per 
month over and above the last honorarium drawn by 
them. The aforesaid enhanced honorarium is payable 
w.e.f. 1.4.2008. The details of honorarium drawn by these 
honorary workers during the last ten years are as follows: 

1.4.2002 1.4.2008 

Honorarium for Anganwedl Worker. 

Non-Matriculate 438 938 1438 

Matriculate 500 1000 1500 

Non-Matriculate 469 969 1469 
with 5 years expo 

Matriculate with 5 531 1031 1531 
years experience 

Non-Matriculate 500 1000 1500 
with 10 years expo 

Matriculate with 10 563 1063 1563 
years expo 

Honorarium of Anganwadi Workers of Mini Anganwadi Centres and Anganwadi Helpers 

260 

Inter •• t Rate on Wrltten-Oft Loans 

2111. SHRI CHANDRA BHUSHAN SINGH: Will the 
PRIME MINISTER be pleased to state: 

500 750 

(a) whether the Public Sector Banks have requested 
the Government to pay the interest on the written-off 
loans under its policy; 

(b) if so, the details thereof; and 
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(c) the steps takenlbelng taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) In view of the staggered schedule 
for reimbursing the claims of the lending institutions under 
Agricultural Debt Waiver and Debt Relief Scheme 2008 
(ADWDRS), the Govemment has decided to pay interest 
on the 2nd, 3rd, and 4th instalments of the reimbursable 
claims. The Interest will be paid on these Instalments 
from the date of the reimbursement of the first instalment 
till the data of the actual reimbursement. 

[Translation} 

Discontinuation of Circulation of Note. 

2112. DR. SHAFIOUR RAHMAN BARO: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment has taken a decision 
recently to discontinue the circulation of certain currency 
notes/coins; 

(b) if so, the details thereof; 

(c) whether the Govemment Is aware that many 
banks have stopped accepting the said notes/coins after 
this decision; and 

(d) if so, the reaction of the Govemment In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) It has been decided to phase out 
Rs. SOOt-denomination banknotes (1996 MG series only) 
from circulation. Accordingly, RBI has advised commercial 
banks (including Regional Rural Banks and Urban Banks) 
not to re-issue such banknotes whenever these are 
tendered by the members of the public over the counter. 
RBI has also advised the banks that all such banknotes 
shall continue to be legal tender and therefore acceptable 
for all transactions and no member of the public be denied 
exchange facility. No coin has been discontinued in the 
recent past. 

(c) and (d) No such complaint against banks about 
their refusal to accept these banknotes has been brought 
to notice so far. 

{English} 

"Rate of Intere.t on Loens" 

2113. SHRI JUAL ORAM: 
SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: 
SHRI ABU AYES MONDAL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether Reserve Bank of India (RBI) has directed 
the Public Sector Banks in the recent past to reduce the 
rates of interest on various kinds of loans; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) No, Sir. The Interest rates are 
deregulated and the Benchmat1t Prime Lending Rates 
(BPLRs) are determined by the banks themselves with 
the approval of their respective Boards taking Into eccount 
their actual cost of funds, operating expenses, regulatory 
requirement of proviSioning etc. The Public Sector Banks 
(PSBs) have voluntarily reduced the rates of Interest In 
response to reduction in Cash Reserve Ration (CRR) 
and Repo Rates by the Reserve Bank of India (RBI) In 
recent months. 

Skill Upgradetlon Under SJSRY 

2114. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to s~ate: 

(a) whether the Government has revamped the 
scheme of Swarna Jayanti Shahari Rozgar Yo/ana 
(SJSRY) with a view to provide for skill upgradatlon of 
urban poor for employment; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF' 
HOUSING AND URBAN POVERTY ALLEVIATION • , 
(KUMARI SEWA): (a) No, Sir. 

(b) Does not arise. 



395 Writttlf1 AnsWSfS DECEMBER 12, 2008 396 

Landa For STa In Kef'lli. 

2115. SHRI CHENGARA SURENDRAN: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the State Govemment of Kerala has 
submitted any proposal to the Union Govemment for 
assistance of Rs. 700 crores for purchase of land for 
22,000 landless Scheduled Tribes of Kerala. 

(b) if so, the details thereof; and 

(c) the action taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) to 
(c) Yes, Sir, during 2006-07, the State Govemment of 
Kerala had sought an amount of Rs. 630.00 crore from 
the Govemment of India for taking up development work 
and also purchase land for rehabilitating 22,000 landless 
Scheduled Tribes of Kerala. The matter had been reterred 
back to the State Govemment of Kerala to revise the 
proposal in accordance with the funds allocated to the 
State. 

Utilisation of Fund by CAPART 

2116. DR. ARUN KUMAR SARMA: Will the Minister 
of RURAL DE~ELOPMENT be pleased to state: 

(a) the functional status of the Council for 
Advancement of People's Action and Rural Technology 
(CAPART) Regional office, Guwahati with manpower, total 
outlay and utlization of fund during the last three years; 

(b) whether the programmes of this office have 
suffered greatly due to inadequacy of manpower and 
instituting agency for appraisal and monitoring; 

(c) if so, the details thereof; and 

(d) the action taken by the Govemment to empower 
this office to make it an effective functional entity and 
the time by which the exercise would be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) The Regional office, 
CAPART, Guwahatl is functional with 2 Group 'A' officers 
and 15 other supporting staff. The total outlay of funds 

and the amount· utilized during the last three years is as 
follows-

Year Total outlay Amount utill&ed 
(Rs. Crores) (Rs. Crores) 

2005-06 3.70 1.96 

2006-07 2.79 1.15 

2007-08 2.64 1.86 

(b) to (d) No sir. There are 23 Institutional monitors 
on panel with the Regional Office, Guwahati that are 
sufficient for appraisal and monitoring of the proposal 
received by it. The state-wise number of Institutional 
monitors on the panel of the Regional Office, Guwahati 
are as follows:-

Name of State 

Arunachal Pradesh 

Assam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Sikkim 

Tripura 

No. of Institutional 
Monitors 

3 

10 

3 

2 

2 

At present there is no vacancy in the Regional Office. 
Guwahati. 

{Tf8ns/8tionj 

Financial Aaalatance to Co-Opef'lltlve Bank. 

2117. DR. LAXMINARAYAN PANDEY: 
SHRI SYED SHAHNWAZ HUSSAIN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the financial burden of co-operative banks 
have increased due to the loan waiver scheme announced 
by the Govemment recently; 
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(b) If 80, the details thereof; 

(c) whether the Govemment prop08e8 to provide 
financial assistance to such co-operative banks; and 

(d) if so, the details thereof and the 8teps being 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (d) The Govemment Is aware of the 
financial burden of co-operative banks arising due to the 
implementation of Agricultural Debt Waiver and Debt Aelief 
Scheme, 2008. 

The Govemment has already released As. 25,000 
crore to ABI (As. 17,500 crore for Cooperative Banks 
and Aegional Aural Bank8 and R8. 7,500 crore for 
Scheduled Commercial Banks, Urban Cooperative Banks 
and Local Area Banks). The balance reimbursable claims 
would be released in July 2009, July 2010 and July 2011. 
The Govemment has also decided to pay interest on the 
balance reimbursable claims. 

Besides, the Govemment has taken the following 
steps to provide adequate liquidity support to the 
Cooperative Banks:-

• Government has set up a Short Term 
Cooperative Aural Credit (STCAC) fund in 
National Bank for Agriculture and Aural 
Development (NABAAD) with an initial corpus 
of As. 5,000 crore. 

• NABAAD is extending refinance to the extent of 
75% of actual crop loan disbursed during Kharif 
2008, as against 35% in earlier years. 

• NABAAD has enhanced its refinance budget to 
cooperative banksIAAB8 from As. 18,432 crore 
in 2007-08 to As. 21,500 crore in 2008-09. 

• NABAAD has deferred the dues repayable by 
State Cooperative Banks upto 6 months. 

• Under the Vaidyanathan Package for the revival 
of the Short Term Cooperative Credit Structure 
(STCCS), Govemment, through NABAAD, has 
released As 4,448.68 crore to the concemed 
STCCS. 

{English} 

Wind Energy Generation 

2118. SHAI HAAIBHAU AATHOD: 
SHAI K.C. SINGH 'BABA': 
SHRI ANANDAAO VITHOBA ADSUL: 
SHRI M.K. SUBBA: 
SHAIMATI. PAIYA DUTT: 

Will the Minister of NEW AND RENEWABLE 
ENEAGY be pleased to state: 

(a) whether the Govemment has adopted a generation 
based incentive model on a pilot basis for wind energy 
projects I,Ip to 49 MW are reported in "The Hindu" dated 
13 August, 2008; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to formulate a 
national policy for wind energy; and 

(d) if so, the details thereof? 

THE MINISTEA OF STATE OF THE MINISTAY OF 
NEW AND AENEWABLE ENEAGY (SHRI VILAS 
MUTTEMWAA): (a) and (b) Yes, Sir. The Ministry has 
announced a demonstration programme on Generation 
Based Incentive (GBI) for grid interactive wind power 
project aggregating to 49 MW. The demonstration GBI 
programme provides for an incentive of Rs. 0.50 per unit 
of electricity for a period of ten years to the eligible grid 
Interactive wind power project promoters, who do not avail 
the benefits of accelerated depreciation. 

(c) and (d) The Government of India has been 
promoting setting up of commercial wind power projects 
through private sector investments in the country by 
providing fiscal incentives such as concessional import 
duty on certain components of wind electric generator, 
excise duty exemption, ten years tax holiday on income 
generated from wind power projects, benefit to accelerated 
depreciation and loan from Indian Aenewable Energy 
Development Agency (IAEDA). Technical support, including 
detailed wind resource assessment to identify further 
potential sites. is provided by the Centre for Wind Energy 
Technology (C-WET), Chennal. This apart preferential tariff , 
is being provided for wind power by potential States. ' 
Wind Power Projects with an aggregate installed capacity 
of 9522 MW has so far been set up in the country. 
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Loan/Asalstance by HUDeo 

2119. SHRI BALAS HOWRY VALLABHANENI: Will the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) Yes, Sir. 

(b) Details of Housing Schemes financed by HUDCO 
during the last two years is. 2006-07 and 2007-08 are 
given in the enclosed Statement I. Details of Schemes 
sanctioned under Community Toilets and Sanitation 
Programme are given in the enclosed statement II. 

(a) whether the HUDCO is providing loan/assistance 
to various State Govemments, Corporate Sector, NGOs, 
Community Based Organisations (CBOs) Charitable Trusts! 
Institutions for the construction for community toilets, 
sanitation facilities and housing; 

(b) if so, the details there of, category wise for the 
last two years; and 

(c) the number of works completed and yet to be 
completed? • 

(c) Housing Schemes sanctioned by HUDCO during 
the last two years are in various stages of Implementation. 
1271 WCslbath units have been completed under the 
community Toilet Programme and 390 WClbath units are 
in progress. Work on rest is in various stages of 
commencement. 

category: Housing 

Year 2006-07 

Agency 

AP State Housing Corporation Ud. 

AP State Police Housing Cofporation 

Assam State Coop. Hsg. Society 

State Urban Development ~ 

Mnicipal Corporation Bhopal 

Mara Autonomous DistI. COIIICiI 

Civil Admn. Works Division, GON 

DepII. of Power. GON 

Home DepII .. GOO 

NagaIand TaxalJon Depll. 

State 

2 

Andra Pradesh 

AncI1ra Pradesh 

Assam 

ChhatIisgaIh 

ChhattisgaJh 

MaIIlya Pradesh 

Mizoram 

Nagaland 

Nagaland 

NagUntI 

NagaIand 

St.tement I 

Scheme Name 

3 

EWS Rural Hsg. Scheme 
in 6 ci8tt. 

Comp!8hen&ive Such. for 
consIn. 01 3000 sial! 
quarters 

Cash Loan Housing 
Scheme 

IHSDP Sell. In various 
disIts. 

Const. 01 27976 EWS 
DUs lJlder BSUP 

Rehabilitation 01 Slum 
under JNNURM 

Cash Loan Hag. PH-VI 

G.A. Hag. PH-V 

Stall Housing at Nagaland 

POLHsg.PH-1II 

Upgradafion 01 Stall 011/1. 

Project Loan Dwelling 
Cost Amt. Units 

4 5 6 

20000.00 14000.00 80000 

23000.00 20200.00 3000 

3069.63 2300.00 985 

1592.96 282.97 1374 

39144.00 3902.00 27976 

7366.00 2199.00 5764 

117.65 100.00 62 

400.22 360.00 7 

481.51 420.00 3 

1116.18 1000.00 122 

55.74 SO.OO 29 
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1 2 3 4 5 6 

Rajasthan State Road Dev. & ConItn. ~ Constn. 01 10000 Police QIts. 53658.00 45125.00 10000 
Total 150001.89 89938.97 129322 

Yw 2OONI8 

Bihar State Rural Coop Hag. Bihar Composite RID HS 1060.55 890.56 322 
Federation 

Raipur Dev. AuIhorIIy ChIIItti&gaJh Constn. Of 1800 LIG 3690.00 2880.00 1800 
houses. 

Raipur Oev. Atdhority ChhaI\iegIItI Coral. 01 972 UG 1909.98 1555.20 972 
houIeI 

S1IIe lJfban Dev. AIMIoriIy CINIIiagartI IHSDP Scheme 4118.03 838.05 3392 
Stale Urban Dev. AIdhority CtnIti&gaJt1 Cons1n. Of 6492 EWS 7933.15 1961.87 6492 

DUs 

Haryana Police Hag. COIpIl. Haryana Cons1n. 01 Hsg. for 6852.00 6000.00 948 
Police personnel 

Mizoram Industrial Dev. Corpn. UizoIIm Cash Loan Hag. Scheme 904.07 723.30 170 

DepIt. 01 Excise, GON NagaJand Excise Housing 125.38 100.00 9 

DepIt. Of Forest, GON NagaIand Stall QIts. 962.68 800.00 30 

Home Dept1, GON NagaIInd Police Housing 2696.64 2327.00 148 

Nagaland State Transport NagaIand Consln. 01 I8IidenIiII 155.20 118.00 11 
complex 

CenlTal GoV!. Employees Welfare Punjab Constn. Of lIS. Rats 14378.00 2200.00 632 
Orgn. 

Calculla MetroIoMtan Dev. AlM\. West Bengal Housilg ComponeIt ~ 90244 20000.00 10000 

Total 135029.68 40393.98 84926 

Statement II 

SchemtJ SlIntiontHi Undsr /mp/tHnBntllllon Community Toilets snd Ssnll8t1on 
PrognImmtI (Ssihll Swchhsfll AbhiYlln) 

liMo. ,....,1IaIOIII ... OIIaI ,. ... .., .., 011111 WIiII .., WI L-. lICIIII U. U. UCRoc. .... c.. a- s. RIIIMI I-. I-. ..... RIIIMI ..... "'* ClIp. ... I'IIIJ 
1. ad I. ad 

• 10 11 12 13 14 15 18 17 I. 1. 

P\r4Ib Const d 2 Nos. ToIIII s.. :v.vm; 16.16 6.00 6.00 8.00lM1mlMM7 3.00 3.00 4.16 146 :I) :I) 1.0 
BIDcb .. GAel. ... IrIInIinI 
(sa- No. 18777). 

~TcaI 16.16 8.00 6.00 6.00 3.00 3.00 4.16 148 :I) II 6.0 

'iatyn ~ SuiaIlI' 4.18) 2.«1 0.IXl 0.00 ~oo I, ~( 

ConmnIy lai111s l1li IIWIIIHifII 
Sen1IDiJI PIopIIne 
It !lui SirII •• 
HIIryn (Sda 
No. 18933). 
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• 10 11 12 13 14 15 11 17 I. I. 

KaIita 3) CallI II 15 INa __ COlD 
lIJ4D7 !1m I5JII 151 1.5 !I.D1L1 1.5 0.0 om om 15 

~TM 1.adV-___ COlD 
~II 

LadIIg 1IiIp a.tI -CJ,.,... ...... ~ 
(SdII1It No. 11117). CUll a.-

IRIA. ICIIinI, 
'**'IIIIp. 

bW 31m I5JII I5JII 7.11 7.11 0.00 0.00 0.00 15 0 

........... 21 CcIIIMIan II /We ~ &.5,07 11.43 2.0:1 U 0.0 0.0 0.0 7.10 om 
w. ....... IMIIIIDIII 
llqSli* 
(BMI1Io. '''15). 
bW 11.43 2.0:1 1.10 om om om 7.10 om 1.01 om om 

0NIigMI 22. 0nIu:IIDn II • III. .... 11 • .1) .., 331 IU UII I ... 0.0 om om III 
1I,.,IUltW !'.ai!aIb. 
~- ..... 
CcInIuIItr TaIIIII 
SriIIan SIIIa .. 
..... ~.GI 
~No.I_1 

bW 11 • .1) .., 3\.JJ IU) II.Il 0.00 0.00 0.00 III 

GIInd W I!I61.OI .. ..., ,.10 ''''0 IUD !ID.33 2UI 24M ., 1m 'lUll 

SoI.r Energy Q..,.,.tlon 

2120. SHRI SARVEY SATYANARAYANA: Will the 
Minister of NEW AND RENEWABLE ENERGY be pleased 
to state: 

(a) whether the Government has set a target to 
Increase 1000 MW of solar power generation capacity 
within the next decade; and 

(b) If 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): <a) The National Action Plan on Climate 
Change by Prime Minister'. Council on Climate Change 
has recommended one of the eight National Missions on 
Solar Energy whereby setting up of 1000 MW of solar 
power generation by 2017 has been suggested. 

(b) The action plan in this regard has not been 
finalized as yet. 

~ .... Duty exemption on a.mboo Products 

2121. SHRI C.K. CHANDRAPPAN: WiD the PRIME 
MINISTER be pleased to state: 

(a) whether the Kerala State Bamboo Corporation 
Ud. has approached the Union Government for exemption 
of central excise duty on Bamboo prOducts; and 

(b) if so, the reaction of the union Government 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes Sir, 
Government has received a request from the Government 
of Kerala to exempt Central Excise duty on certain Items 
such as Bamboo board, incense sticks, toothpicks, 
bamboo blinds and waste briquettes manufactured by 
Kerala State Bamboo Corporation Ud. 

(b) Government has already exempted excise duty 
on Bambooply (Resin bonded Bamboomat. board) in 
response to an eartier request from the Government of 
Kerala on behalf of Kerala State Bamboo Corporation 
Ud. Incense sticks are also fully exempted from excise 
duty. As regards the remaining products, w.e.f. 7.12.2008 
Government has effected a 4% reduction in the ad 
valorem excise duty rates on all manfactured goods. This 
will result in reduction in excise duty Incidence on the 
exci8able products manufactured by Kerala State Bamboo 



409 Wrltttm AnswslS AGRAHAYANA 21, 1929 ($aka) to OtMS/ions 410 

Corporation Ltd. and serve as a measure of relief. No 
further reduction in excise duty rates on these Items is 
under consideration of the Government at present. 

{Trsnslslion} 

"Interest Rate on Saving Depoe/ts In Poat Offices" 

2122. SHRI MANSUKHBHAI O. VASAVA: 
SHRI KASHIRAM RANA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has Increased the rates 
of Interest on Saving Oepoalta in Post Office recently; 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) No, Sir. 

(b) Question does not arise. 

Inveatment by aank. In Stock 
MarketIMutual Fund. 

2123. SHRI JIVABHAI A. PATEL: 
SHRI V.K. THUMMAR: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the public sector banks have made 
investment in the Stock MarketlMutual Funds; 

(b) if so, the details thereof for the last three years 
and the current year, bank-wise; 

(c) the details of losses suffered by the banks through 
above investment during the said period, bank-wise; 

(d) whether any action tijls been taken by the 
Government in this regard; and 

<e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (e) The information is being collected 
and will be laid on the Table of the House to the extent 
available. 

{English} 

Change In the Narne of IDBI 

2124. SHRI BASU DEB ACHARIA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government as well as the 
Reserve Bank of India has given in prinCiple approval to 
change the name of the lOBI Bank, from Industrial 
Development Bank of India Ltd. (lOBI) Ltd. to lOBI Bank 
Ltd; 

(b) whether any Objection has been raised against 
this move of the Government; 

(c) whether the proposed move of the Government 
is in total contravention and negation of the Provisions of 
the lOBI (Transfer of Undertaking and Repeal) Act, 2003; 

(d) if 80, the facts in the matter; and 

(e) reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Yes, Sir. Government and RBI have 
approved the proposal of the Bank to change Its name 
from Industrial Development Bank of India (lOBI) Ltd. to 
lOBI Bank Ltd. 

(b) to (d) Government received certain representations 
against move to change the name of the Bank, inter-alia, 
stating that the said move is in violation of the proviSions 
of the lOBI (Transfer of Undertaking and Repeal) Act, 
2003 and that the change of name would shift the focus 
of the Bank from development financing to retail banking. 

(e) The statutory provisions empower the Bank to 
change Its name by following the prescribed procedure. 
The shareholders of the Bank have also approved the 
proposal to change the name from ·'ndustrial Development 
Bank of India (lOBI) Ltd." to. -lOBI Bank Ltd.". through a 
Special Resolution with 99.66% majority. The management 
of the Bank felt that the erstwhile name of the Bank did 
not convey to the general public its commercial banking 
role, thereby potentially impeding access of the Bank to 
low cost funds. The changed name -lOBI Bank Ltd." held· 
a dual purpose with lOBI' signifying the development 
banking role in view of the strong brand built up over the 
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years, and the word 'Bank' for facilitating access to low 
cost funds as well as a destination for offering banking 
products and services to customers at large. As on 31st 
March, 2008, the outstanding exposure of the bank to 
infrastructure sector, large corporates and mid-size 
corporates aggregated Rs. 63,945 crore, constituting about 
79% of the outstanding loan portfolio of the Bank. Thus, 
despite the change in the name of the Bank, it continues 
to perform its role as a development bank. 

Return on the Deposits of Senior Citizens 

2125. SHRI G.M. SIDDESWARA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Government proposes to protect the 
savings of senior citizens by giving them a decent retum 
on their deposits; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The Reserve Bank of India (RBI) 
has permitted banks to formulate fixed deposit schemes 
for senior citizens offering higher and fixedrates of interest 
as compared to normal deposits of any size. In addition, 
the Govemment had launched a Senior Citizens Savings 
Scheme, 2004 with effect from 2nd August, 2004. Persons 
of age 60 years and above and those retired persons 
who are 55 years of age and above but less than 60 
years are eligible to invest in the scheme. The rate of 
interest on deposits under the scheme compares 
favourably with the yield on Government security of 
comparable tenor. All deposits upto Rs. on lakh including 
those of senior citizens, are insured by the Deposit 
Insurance & Credit Guarantee Corporation (DICGC). 

SI.No. Name of the State 

Unemployment Allowance under NREGS . 

2126. SHRI S. AJAYA KUMAR: 
SHRI JIVABHAI A. PATEL: 
SHRI RAMDAS ATHAWALE: 
SHRI PRALHAD JOSHI: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether unemployment allownace Is being paid 
by the State Govemments to registered job seekers who 
could not get employment within 15 days of receipt of 
their application under the National Rural Employment 
Guarantee Scheme (NREGS); 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) to (c) Section 7(1) of NREG Act, 2005 
provides for payment of unemployment allowance by the 
State Govemment to an applicant if he/she is not provided 
employment within 15 days of receipt of application 
seeking employment or from the date on which the 
employment has been sought In case of an advance 
application, whichever is later. 

Unemployment allowance is paid by the State 
Govemments from their own resources. As per reports 
available from the State Govemments, unemployment 
allowance has been paid by Government of Madhya 
Pradesh, Orissa and Karnataka. Details of the 
unemployment allowance paid by these States are as 
under. 

Details of the unemployment 
allowance paid 

1. Madhya Pradesh During 2006-07, In Badwani district, 1574 applicants were paid a sum of Rs. 
4,75,386 as unemployment allowance. 

2. 

3. 

Orissa 

Kamataka 

A total of 543 job seekers have been paid Rs. 1,03,462 as unemployment 
allowance in three districts va: Nawarangpur, Kalahandi and Bolangir. 

897 applicants have been paid Rs. 1,68,068 as unemployment allowance in 
8 Gram Panchayats of Raichur district. 
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No unemployment allowance has been paid by the 
Governments of Punjab, TfIII'iI Nadu and Nagaland. 
Information from the remaining States iR being collected. 

Scheme for Allotment of Plot. by DDA 

2127. SHRI J.M. AARON RASHID: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether DDA had come out with a Scheme for 
allotment of plots in various categories in the year 198()" 
81; 

(b) if so, whether all applicants were assured that 
plots to all would be allotted; 

(c) if so, the number of applicants who received 
allotments so far; 

(d) the number of applicants who have been waiting 
for their tum for more than two decades; and 

(e) the time by which the allotment of plots are likely 
to be made to the remaining registrants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) The Delhi Development Authority (DDA) launched the 
Rohini Residential Scheme in the year 1981 for allotment 
of plots to eligible applicants. The scheme provided for 
allotment of plots In phases spread over a period of 5 
years by draw of lots. In September 1988, it was decided 
to draw up a priority list of all the remaining registrants. 
The said priority list was drawn up in January 1989, and 
intimation to this effect was sent to all the registrants 
awaiting allotment. 

(c) and (d) A total of 1,10,338 applicants have been 
allotted plots under the scheme so far allotments is yet 
to be made to a total of 50,596 applicants. 

(e) The allotment of plots to those registrants who 
are yet to be allotted plots under the scheme is subject 
to acquisition/availability of land and developmen~ of 
infrastructure facilities therein. As such, no time-frame can 
be fixed for allotment of plots to the remaining registrants. 

Default In Payment of Loan to Banka 

2128. SHRI ADHIR CHOWDHURY: 
SHRI NIKHIL KUMAR: 

Will the PRIME MINISTER be pleased to state: 

(a) whether several export-oriented companies and 
real estate players .. defaulting in repayment of loans 
to banks; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) In the wake of current global 
financial crisis and its impact on the Indian economy, 
various business and Industry organisations including those 
representing export and real estate sectors, have 
represented to the Government regarding their demands 
and also expressed their difficulties In repayment of loans 
to the banks. 

(c) Govemment and Reserve Bank of India (RBI) 
have Issued various relief packages to provide relief' to 
various sectors of the economy including the export and 
real estate sectors, such as, reducing proviSioning and 
risk weight on home loans, interest subvention on export 
credit for labour intensive exports, allocation of additional 
funds for full refund of Terminal Excise Duty/CST and for 
export incentive scheme, etc. The detailed press releases 
of the relief packages Issued by RBI and the Govemment 
are available at websites www.rbi.org.in and www.plb.nic.in 
respectively. 

{Trsnsl6tionj 

Default on Payment of Taxes by EOUs 

2129. SHRI HARIKEWAL PRASAD: 
SHRIMATI SANGEETA KUMARI SINGH DeO: 

Will the PRIME MINISTER be pleased to state: 

(a) whether any Export Oriented Unit (EOU) has been 
found to have default in payment of taxes; 

(b) if so, the details thereof for the financial year 
2007-08 and the current year; 

(c) whether any task force has been constituted to • 
monitor and recover such huge amount; and 

(d) if so, the details thereof? 

" 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) The 
information is being collected and will be laid on the 
Table of the House. 

{English} 

Child Artists 

2130. SHRI DALPAT SINGH PARSTE: 
SHRIMATI JAYAPRADA: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Government has constituted any 
committee to look into the matter and recommend 
guidelines to reguoate the emerging areas of 'Child Artists'; 

(b) jf so, the facts thereof; 

(c) whether the Government is aware of the negative 
effect on the children due to their participation in TV 
reality shows; 

(d) if so, whether the Govemment has also asked 
the National Commission for Protection of Child Rights to 
make guidefines in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) No, Sir. 

(b) Does not arise. 

(c) to (e) The National Commission for Protection of 
Chifd Rights has constituted a Committee to look into the 
issue of children's participation in TV reality shows and 
make suggestions. 

Insurance Cover under NREGS 

2131. SHRI RAVI PRAKASH VERMA: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

<a) whether the Govemment proposes to cover the 
National Rural Employment Guarantee Scheme (NREGS) 
workers under insurance scheme; 

(t:) if so, the details thereof: and 

(c) the number of workers likely to be covered under 
the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) to (c) NREGA workerstbeneficiaries have been 
included In 'Rural Poor' category under Janashree Bima 
Yojana (JBY) with effect from 15.7.2008 subject to the 
following eligibility norms. 

1. The Head of a rural household that has been 
registered under NREGA and has a job card 
would be eligible for insurance cover. 

2. Such a person should have worked under 
NREGA for a minimum period of 15 days in a 
year. The coverage to the eligible person would 
commence from date when the minimum 
prescribed number of days worked are 
completed. 

3. The insurance cover has to be renewed each 
year. The benefiCiary would have to work atleast 
15 days In a financial year to be eligible to 
renew his/her insurance. 

4. A person will not be eligible for Insurance cover 
under the scheme if he/she has already been 
covered by any other insurance scheme for life 
and disability sponsored by any other Ministry/ 
Department of the Govemment of India or of 
the State Govemment. 

5. 50% of the total premium of Rs. 200/· per 
beneficiary per annum i.e. Rs. 100%· shall be 
paid by the beneficiary/Nodal Agency/State 
Government. The Government of India share of 
Rs. 100/· will be paid out of the Social Security 
Fund with Life Insurance Corporation of India. 

6. The Programme Officer of NREGA at the block! 
district level will be the Nodal AuthOrity for the 
scheme. 

The NREGA workers who fulfil the above mentioned 
criteria are eligible to be covered under JBY. 

Tax Outstanding agalns' Private 
Educational Institutions 

2132. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
Will the PRIME MINISTER be pleased to state: 
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(a) whether a huge amount of Income-tax Is 
outstanding against private educational institutions; 

(b) if so, the details thereof during each of the last 
three years; and 

(c) the status of proceedings/prosecutions, if any, 
against the institutions separately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
Income tax Department does not maintain separate details 
of outstanding Income tax In reepect of Pnvata Educational 
Institutions. To fumish the details would require compUation 
of data at all the field formations spread throughout the 
country, and the time and efforts required would not be 
commensurate with the objective sought to be achieved. 

(b) and (c) No reply can be given in view of reply 
to part (a). 

Irregularities In Medical Claim. 

2133. SHRI B. MAHTAB: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government has noticed any 
irregularities in medical claims under health insurance of 
New India Assurance Company during the last three yeas 
and current year; and 

(b) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) New India Assurance Company 
limited (NIACL) has reported that no systemic irregularities 
have been noticed under medical claims under health 
insurance during the last three years and the current 
year. There are, however, occasional complaints regarding 
pricing and servicing of claims which are addressed to 
by the officers of the companies as and when they come 
to their notice. 

There are also sufficient safeguard mechanisms In 
the form of Vigilance Department, Grievance Cell and 
RTI Cell to deal with any irregularities/complaints. 

/TMn6Is/ionj 

Inwatment In FON'gn aanke In India 

2134. SHRI V.K. THUMMAR: 
DR. DHIRENDRA AGARWAL: 

Will the PRIME MINISTER be pleased to state: 

<a) the quantum of foreign Investment made in the 
foreign banks operating In India during each of the last 
three y ..... ; 

(b) whether the Government has made any evaluation 
to find out any adverse Impact of this foreign investment 
on the Indian economy; 

(c) If so, the details thereof; and 

(d) the steps taken by the Government In thla regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) The foreign banks operate in India only 
through their branches, which do not get any foreign 
Investment directly. The branches of foreign banks In India 
are required to bring/maintain capital as a prudential 
requirement of the Reserve Bank of India to protect the 
Interests of depositors. Further, these branches receive 
the funds through their Head Office contribution to 
augment their capital. The foreign banks operating In India 
had total owned fund of Rs. 23,952 crore! Rs. 32,848 
crore and As. 49,158 crore as at the end of March 2006, 
2007 and 2008 respectively. 

(b) to (d) Do not arise. 

Klehau Hydro Po..,. Project 

2135. SHRI SANTOSH GANGWAR: Will the Minister 
of POWER be pleased to state: 

(a) whether the Govemment proposes to construct 
Kishau Hydro Power Project on nver Tons flowing through 
Himachal Pradesh and Uttarakhand; and 

(b) if 80, the details thereof and the quantum of 
power likely to be generated therefrom? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
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INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) 
According to Information received from Tehri Hydro Electric 
Project the Detailed Project Report (DPR) of Klshau 
Project was prepared by Uttar Pradesh Irrigation 
Department in 1997. Government of Uttarakhand had In 
principle allotted the Kishau Dam Project (600 MW) to 
THDC in November, 2002 for implementation. The draft 
Memorandum of Understanding for Implementation of the 
Project had been under diacu88ion with Government of 
Uttarakhand and Government of Himachal Pradesh. The 
main issues involved are Cost Apportionment of the 
Project among Power, Irrigation & Drinking Water 
components and Sharing of Power. During a meeting of 
officials of Government of Uttarakhand, Government of 
Himachal Pradesh, Ministry of Water Resources and 
Central Electricity Authority on 10.09.2008 it was agreed 
for updation of DPR by Tehri Hydro Development 
Corporation (THDC)pendlng settlement of Issues. 
Accordingly, THDC has initiated activities for updation of 
DPR in consulation with Central ElectriCity Authority. 
Kishau Project shall generate 600 MW of peaking power 
with Annual generation of 121B MU. In addition there 
would be augmentation of generation to the tune of In 
472 MU annually In downstream Projects of State 
Government. 

(i) 

(ii) 

(iii) 

(iv) 

Cadre 

Officer JMG Scale I 

Officer MMG Scale-II 

Clerical Cadre 

Sub-Staff Cadre 

(b) and (c) As per Govt. guldelin .. upon switching 
from vacancy Based Roster to Post Based Roster, the 
Bank made recruitment procesaea in Officers and Clercial 
Cadre since 1996-97 in phase and all the above shortf.IV 
backlog vacancies in officers and clerical cadre, except 
subordinate staff cadre, have been filled in phases. 

• The shortfalVbacklog vacancies in subordinate staff 
cadre could not be filled up due to the writ petition 
pending against the bank In Hon'ble High Court, Koikata. 

(d) The shortfalilbackiog vacancies will be filled up 
by the Bank only after the pending Court cases is 
resolved. 

/English} 

POlt Baled Roster In Allahabad Bank 

2136. SHRI SHAILENDRA KUMAR: Will the PRIME 
MINISTER be pleased to state: 

(a) the total number of short-fall in vacancies In 
Allahabad Bank (category wise) before switching over to 
post based Roster; 

(b) whether these vacancies were filled up before 
switching over to post based roster as per order of 
department of personnel & Training (DOP & T); 

(c) if not, the reasons therefor; and 

(d) the time by which these vacancies will be filled 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWN KUMAR 
BANSAL): (a) The total number of shortfaillbacklog 
vacancies in Allahabad Ban (category wise) before 
switching over to post based roster was as under: 

SC ST OBC 

nil 04 nil 

08 05 nil 

06 14 nil 

18 16 nil 

Eaalng Foreign Exchange Norma for EOUa 

2137. SHRI BRAJA KISHORE TRIPATHY: WHI the 
PRIME MINISTER be pleased to state: 

(a) whether the Government proposes to ease foreign 
exchange (FOAEX) earning norms for Export Oriented 
Units (EOUs) in the country; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the number of EOUs likely to be benefited 
therefrom? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) No, Sir. 

(b) and (c) Does not arise. 

[TflInslshOn! 

Operational Coat of Bank. 

2138. SHRI RAMJILAL SUMAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government proposes to decrease 
the operational cost of nationalized banks by increasing 
their efficiency; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Increasing efficiency and decreasing 
operational cost are issues deliberated upon by the 
management of the banks. However, to motivate, guide 
and encourage the PSBs in improving their performance, 
the Government has put in place a mechanism to monitor 

their overall performance on the basis of the "Statement 
of Intent on Annual Goals (SOl)· submitted by them on 
various performance parameters including advances, 
priority sector advances, NPAs, profit, cost to income 
ration, etc. 

{English! 

Loan. by PFC 

2139. SHRI P.S. GADHAVI: Will the Minister of 
POWER be pleased to state: 

(a) the total loan disbursed by the Power Finance 
Corporation (PFC) to various States during the last three 
years to strengthen their power sector, State-wise and 
year-wise; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) The 
details of the loans disbursed by the Power Finance 
Corporation (PFC) to various States during the last three 
years and so far during the current year for strengthening 
their power sector are given In the enclosed statement. 

Disbul1Jtlmtmt mlltie in ust ThfH YUIS' Excluding Shott rtlnn L.Bnding 

(Rs. In CroAts) 

State Name 2008-09 2007-08 2006-07 2005-06 
(Upto 05.12.08) 

2 3 4 5 

Andhra Pradesh 1657.0905491 1108.9n8561 886.5233802 1332.7269771 

Arunachal Pradesh 120.8463483 0.0000000 00000000 0.0000000 

Assam 15.5039587 104.3723845 85.72443n 50.5036878 

Bihar 8.6600000 82.4942939 129.0880000 56.80000000 

Chhattisgarh 138.3826443 518.2169133 521.1243989 227.394500 

Delhi 0.2865180 0.3342710 0.0000000 0.0000000 

Goa 0.0000000 13.6300000 0.0000000 0.0000000 

t-
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2 

Gujarat 62.9492634 

Haryana 1506.4275686 

Himachal Pradesh 178.6958686 

Jammu and Kashmir 184.3825215 

Jharkhand 460.1086958 

Kamataka 583.4220636 

Madhya Pradesh 1574.5296890 

Maharashtra 932.0751234 

Manipur 0.0000000 

Meghalaya 0.0000000 

Nagaland 0.0000000 

Orissa 28.8000000 

Punjab 2.5715631 

Rajasthan 868.0744635 

Sikkim 98.8291007 

Tamil Nadu 737.4564916 

Tripura 0.0000000 

Uttar Pradesh 665.1480131 

Uttarakhand 90.9656097 

West Bengal 540.7684795 

Grand Total 10450.9735335 

"Commltt.. on Financial Sector Reforms" 

3 4 5 

444.3005276 1042.4310537 1051.0191687 

700.8850137 773.1862936 119.8834641 

256.3994791 86.7673873 98.0665306 

386.0000000 237.0003671 106.9996329 

0.0000000 0.0000000 0.5072825 

1228.0551502 458.4489892 262.2699950 

473.1522788 590.6130969 662.5917501 

2508.3006848 1457.7333830 1564.5915099 

0.0000000 0.0000000 0.0900000 

0.4589600 0.0000000 0.0720000 

0.0000000 0.0000000 9.7868990 

24.6853196 107.7004257 70.3779847 

268.6356887 21.9400414 57.8846372 

1798.5343198 941.3292013 276.9873803 

120.0000000 0.0000000 0.1500000 

628.9176500 259.8161942 265.7000000 

0.1500000 0.0000000 0.0389836 

1389.0580690 1048.6559929 976.2408255 

423.7568344 460.1501771 1601.8577927 

1415.8124164 2580.7573212 546.3531615 

13895.1261089 11688.9901214 9337.8841132 

(d) If 50, the details thereof and action taken by the 
Govemment thereon; 

2140. SHRI SURESH ANGADI: Will the PRIME 
MINISTER be pleased to state: (e) whether the Committee has made 80me 

recommendations regarding interest rate cut via-a-vis 
inflation; and (8) whether the Govemment has constituted a high 

level committee on Financial Sector Reforms; 

(b) if 10, the terms of reference of the Committee; 

(c) whether any report has been submitted by the 
committee; 

(f) if 50, the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
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BANSAL): (a) to (d) The Planning Commission had 
constituted a High Level Committee on Financial Sector 
Reforms in August 2007 with the following terms of 
reference; 

(i) To identify the emerging challenges in meeting 
the financing needs of the Indian economy in 
the coming decade and to identify real sector 
reforms that would allow those needs to be more 
easily met by the financial sector. 

(ii) To examine the performance of various 
segments of the financial sector and identify 
changes that will allow it to meet the needs of 
the real sector. 

(iii) To identify changes In the regulatory and the 
supervisory infrastructure that can better allow 
the financial sector to play its role, while ensuring 
that risks are contained; and 

{iv) To identify changes in other areas of the 
economy-includlng In the conduct of monetary 
and fiscal policy, and the operation of the legal 
system and the educational system-that could 
help the financial sector function more effectively. 

The Committee submitted its report to the Planning 
Commission on September 2008 making wide ranging 
recommendations on the macro-economic framework, 
broadening access to finance, levelling the playing field, 
creating more efficient and liquid markets, creating a 
growth-friendly regulatory environment and creating a 
robust infrastructure for credit. 

The recommendations need to be examined before 
any action can be taken by the Govt. thereon. 

(e) No specific recommendation has been made 
regarding interest rate cut vis-a-vis inflation. 

(f) Does not arise. 

{Translation} 

JNNURM 

2141. SHRI GANESH SINGH: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the amount spent by the Govemment under the 
Jawahar Lal Nehru National Urban Renewal Mission 
(JNNURM) 80 far; 

(b) whether the Government has undertaken 
construction of residential units under the scheme; 

(c) if so, the target set for the 11th Five Year Plan 
under the soheme; 

(d) whether the Govemment haa decided to change 
the guidelines meant for hill States under the Scheme; 
and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Details 
of amount release by the Govemment under the two 
sub-missions, namely, (i) Urban Infrastructure & 
Govemance (UIG) and (ii) Basic S.rvioes of Urban Poor 
(BSUP) and 2 omnibus schemes viz. Urban Infrastructure 
Development Scheme for Small and Medium Towns 
(UIDSSMT) and Integrated Housing Slum Development 
Programme (IHSDP) under JNNURM are given in the 
enclosed statement I-IV. 

(b) and (c) Yes, Sir. Additional Central Assistance 
(ACA) is released to StateslUTs for taking up housing 
and infrastructural facilities for the urban poor in 63 cities 
in the country under the Basic Services to Urban Poor 
(BSUP) Programme, for the other cities, for taking up 
hoUlling and Slum up-gradation programme, the Integrated 
Housing and Slum Development Programme (IHSDP) has 
been launched with the objective to strive for holistic 
slum development, with a healthy and enabling 
environment, by providing adequate shelter and basic 
Infrastructure facilities to the slum dwellers. 

Targets have been fixed for completion/progress of 
housing projects for the Mission period (2005-12) for 
construction of 12,00,000 houses for the poor under the 
Basic Services to the Urban Poor (BSUP) and Integrated 
Housing and Slum Development Programme (IHSDP). 

(d) No, Sir. 
t' 

(e) Does not arise. 
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smtement I 

Cumu/stivtl Rs/tMss 01 Funds for PIOjfIcIs $6nctiof1(J(/ VndfJr Vtblln /nll&Slmclul9 snd GOvtlfTNInctl 

SLNo. Name of State ~:.:;nber of Cost of ACA ACA released 
projects sanctioned admissible (Rs. in lakh) 

sanctioned projects (Rs. in lakh) (Rs. in lakh) 

1 2 3 4 5 6 

1. Andhra Pradesh 42 392496.56 162380.65 62412.36 

2. Arunachal Pradesh 2 8919.70 8027.73 2006.94 

3. Assam 2 31610.71 28449.64 7112.41 

4. Bihar 3695.40 1847.70 461.93 

5. Chandigartt 2 5698.60 4558.88 1544.92 

6. Chhattlsgarh 30364.00 24291.20 6072.80 

7. Delhi 25378.00 8882.30 0.00 

8. Gujarat 57 418012.49 180745.95 63820.83 

9. Haryana 3 21097.70 10550.85 3935.60 

10. Himachal Pradesh 2 2613.06 2090.45 522.61 

11. Jammu and Kashmir 3 41052.00 36946.80 9236.71 

12. Jharkhand 28839.15 23071.32 5767.33 

13. Kamataka 43 317410.39 138438.31 29123.15 

14. Kerala 7 70461.00 45044.00 11218.13 

15. Madhya Pradesh 17 141045.59 72528.72 21181.44 

16. Maharashtra 63 866790.02 389n9.22 141560.35 

17. Manipur 2580.71 2322.64 580.66 

18. Meghalaya 2 21795.72 19616.15 4353.89 

19. Mizoram 1681.80 1513.62 378.41 

20. Nagaland 2525.60 2273.04 568.26 

21. Orissa 3 67182.66 53746.13 10098.53 

22. Punjab 4 60712.00 30356.00 11326.26 

23. Puducherry 20340,00 16272.00 4068.00 

24. Rajasthan 12 96872.17 59838.63 26176.37 
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2 3 4 5 6 

25. Sikkim 2392.01 2152.81 538.20 

26. Tamil Nadu 30 268896.53 116459.09 33598.04 

27. Uttar Pradesh 18 209342.43 104918.70 23903.39 

28. Utt&rakhand 4 14794.13 11835.30 2958.71 

29. West Bengal 30 228292.48 83088.10 23554.59 

30. Tripura 7826.00 7043.40 1760.85 

Total 358 3410718.61 1649069.627 509839.47 

Sta'.",.n' II 

JNNURM-Bssic StllYic9 to thtI Urblln Poor (Sub Mis.sIon /1) 

TotIII PtojtIctB AppmHfd 

51.No. Name 01 hi SIII6\IT MIaion PIOjIcIa Toll! PIojact ToIII No. 01 Total CInIrII Toll! StIlt 181 2nd 3rd Toll! N:.A 
CIIee Approved COlI Approved ~ ShIN ShIIt InIIIIImenI InIIIIImenI InIIIImn RIIIad bJ 

~ Approved Approved SencIiGIIId SInctioned Sanctioned MIo FiwIcI 
AppIMd (25% 01 (25% 01 (a 01 

CInIrII CtnIIII CenIrIII 
ShIll) ShIrt) ShIrt) 

2 3 4 5 6 7 8 9 10 11 12 

1. AncIn PrIdaeh 3 19 1707.78 93995 846.92 860.18 211.73 129.12 82.85 423.70 

2. ARInachaI PIIdm 4.10 100 3.36 0.75 0.84 0.00 0.00 0.84 

3. Assam 53.95 1232 48.56 5.40 12.14 0.00 0.00 12.14 

4. ChendigaItI (UT) 2 564.94 25728 396.13 188.81 99.03 0.00 0.00 5.00 

5. ~ 4 391.45 27978 312.18 79.26 78.05 0.00 0.00 78.05 

8. Bihar 2 9 367.72 14598 179.54 188.18 44.89 0.00 0.00 44.89 

7. Delhi 15 1814.49 65604 788.73 1045.78 192.18 0.00 0.00 157.72 

8. Gujarat 4 13 1288.87 87504 812.93 855.94 153.23 39.47 11.91 204.63 

9. Goa 10.22 15 4.80 5.82 1.15 0.00 0.00 1.15 

10. Haryana 2 64.23 3248 31.18 33.05 7.79 7.79 7.79 23.38 

11. HimachII P!adesh 2 24.01 838 18.27 5.74 4.57 0.00 0.00 4.57 

12. J.Mw and Kaahmir 2 2 105.17 m 64.88 20.29 21.22 0.00 0.00 21.22 

13. JhaIkhInd 2 8 280.04 9188 171.82 88.43 42.90 0.00 0.00 42.80 

14. KamaIaka 2 7 510.27 21846 272.97 237.30 88.24 0.00 0.00 88.24 

15. KeraIa 2 8 304.12 22208 202.39 101.73 50.80 0.00 0.00 50.85 
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16. 

17. 

18. 

19. 

20. 

WnrtBn AnsW8/S 

2 

Nagaland 

21. Orissa 

22. P\qIb 

23. PuU:heny 

~. RIja8thIn 

25. 

26. 

27. 

28. 
29. 

30. 

Sikkim 

TMIII Nadu 

Tripura 

Ultar Pradesh 

UtIarakIwId 

WIlt 8engII 

Total lor ProjIcIa Approved 

DPA PrapIIIIion Chargel 

PMUs 

PIUs 

Grand TaIII Cities 

3 

4 

5 

2 

2 

2 

3 

7 

3 

2 

61 

81 

4 

DECEMBER 12, 2008 

5 6 7 8 

19 520.88 33289 256.87 264.00 

36 4135.48 130612 1932.11 2203.36 

2 30.44 600 23.n 6.67 

2 

5 

2 

2 

2 

34.33 

134.50 

87.17 

72.43 

43.97 
m.14 

3.25 

24 2134.11 

16.73 

15 840.53 

4 22.88 

76 2411.30 

408 

3S04 
2316 

5152 

1304 

17337 

52 

85607 

2S6 

28.91 

105.60 
48.n 
36.15 

32.31 

189.20 

2.79 

5.42 

28.90 
18.40 

36.28 

11.67 

107.95 

0.46 

947.36 1186.75 

13.96 2.n 
mao 295.99 344.53 

524 18.08 4.80 

115244 1166.55 1244.75 

9 

64.17 

483.03 

5.94 

7.23 

26.40 

12.19 

9.04 

8.08 

42.30 

0.70 

236.84 

3.49 

74.00 

4.52 

291.84 

284 17998.28 803089 9032.49 8963.78 2258.12 

4 

16 

62 

17996.28 803089 9032.49 8963.78 2258.12 

10 

8.48 

74.18 

0.00 

0.00 

26.40 

0.00 

0.00 

0.00 

0.00 

0.00 

14.44 

3.49 

28.81 

0.00 

9.88 

341.86 

341.86 

projects apprMd till 42nd CSMC 1IIIIIing, dI. 22.10.2009. 

•. No. 

I. 

2. 

1 

4. 

StIIt.",.nt III 

SI8ft1 ..., ShIfu8 of UIDSSMT lIS on 30. 11.2008 

... ~ CMM ... AIIIIMd AIIIIMd 
III ~ III ~ 

InIII INa INII InIIt 

6 

75 :It 18 .. 

II 16 II II 

10 

COIl of ClaIIInIId 
DPII III 

II1'I1I' lnIlal 
..... N:.A 

(Ult '" IIOIt '" 
Cal. II Cal. 10. 

(Col. 11) 

11 12 13 14 15 16 

_11.17 221108.50 4297.50 II.a2.43 GI .... 2!lSIUI 23541.05 

.. II 1&31.70 142,33 4412.11 D.OO 1313.113 1145.22 

15257.32 122G5J1 221.18 mUll 0.00 3142.13 _01 

2S143J1i 2011UI m.15 10434.11 0.00 2447.4. ..DD 

11 

1.49 

17.81 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

12 

74.13 

575.01 

5.94 

7.23 

41.79 

12.19 

9.04 

8.08 

42.30 

0.70 

251.28 

3.49 

102.81 

4.52 

299.70 

432 

121.85 2S77 .29 

2.04 

2.92 

8.82 

121.85 2591.07 

I. ~ 

17 18 19 

64033.98 

1221.75 4237.90 

133t .• 

1131.41 
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3 

5. 

l 

7. 

l 

•• 10 

10. 

11. 

12. 52 

11 

14. o 

15. 

32 

17. 

It 

It 112 

20. 112 

2\, 21 21 

o 

24. 13 

25. 
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• 7 

10 • 
• 30 

41 

.. 
o 

11 

120 100 

120 100 

22 22 

o 

.. 

4 

• • 10 II 12 13 14 15 1. 17 1. 1. 

..... 31116.t7 .42 llC7Ul 1444.1' I00I.10 211 ... 7 ... IICIU7 

10.J7 1017.10 111.45 41 •• 0.00 0.00 4110.00 4111D.00 

27Ol41 2115.13 40.10 112&11 0.00 317.33 111.12 ... 
2lS7I.OI 24121.17 413.88 ' .. .27 0.00 10100.02 2724.25 

31 ... .00 2S3C7.20 4'15.21 131 .... 0.00 3IIlO4 I1I1J7 1151.11 

0.00 121111 81.10 7310,43 

1 ., ... .32 73358.... 131U.-.sJ2 2140.17 .... 214GU1 

0,00 11174.11 10174.71 •. 30 31531.17 

1277.00 "'.30 ".11 2I1t11 0,00 0.00 ...... 14404. 

1021U1 Il1U2 153.58 57tUO 0.00 0.00 0,00 0.00 

14401.45 11525.17 211.10 sm .. 0.00 2234.43 2435,04 •. 41 

5SI7OJ2 .... , _OS 231'" ,.U 4300,70 •• ... 10701.0. 

RI2 35tU4 !I.... , ...... 
11771.1' , • .57 211.14 mo.es 

45 14'114" mo3.tO 1271.32 351M 

8Ul 2MQ3,f1 ssm '.134.47 

I42.J7 753.10 1 •. 14 111.01 

3I52t,00 30123.20 m." , • .54 

5741.55 7787.24 141.20 4044.12 

Statement IV 

Talllno, aI 
.. dIIIIg 
-1AIIMd 

5 6 7 

0,00 0,00 735,OS 135.01 

0.00 0.00 1ID5.00 1ID5.00 

0.00 121",81 ..... lOki 4I7l2S ..... , .... 7 

0,00 12111.51 m,,, 10k. 4I7U5 ... .7 :11411.81 

0,00 5211.:17 .,22.00 IUI1.71 , .... 05 

0.00 0.00 0.00 0,00 

0.00 0.00 0.00 0.00 

0,00 0,00 1167.04 1167.04 

0.00 0.00 4003.32 

8 9 10 11 12 
--------------------------------------------------------------------------------------------------- " 

1. 65 125.33 28257 o 541.34 183.99 210.67 33,79 282.93 

2. 521 o 40 40 4.74 0.53 2.37 0,00 2.37 

,. 
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2 3 4 5 6 7 8 9 10 11 12 

3. Assam 12 38.31 1668 3725 5393 33.11 5.20 16.55 0.00 16.55 

4. Bihar 10 80.73 6500 o 6500 59.76 20.96 29.88 0.00 29.88 

S. CINItiagar 14 176.50 14846 o 14846 122.01 54.49 61.00 0.00 61.00 

6. Dadara and Nagar Have!i 0.50 0 o 0 0.45 0.05 0.23 0.00 023 

7. Daman and Diu 0.69 16 o 16 0.58 0.11 0.29 0.00 0.29 

8. G\4IIII 23 227.49 18405 o 18405 153.13 74.36 76.57 0.00 71.52 

9. HaIyana 15 238.84 14558 83 14641 182.96 55.88 91.48 0.00 91.48 

10. Himachal Pradesh 3 23.44 816 o 8816 16.19 7.25 8.10 0.00 B.l0 

11. Jammu and Kashmir 10 42.40 1770 884 2654 3223 10.17 16.12 0.00 16.12 

12. Jharkhand 19.87 1292 o 1292 15.58 4.09 7.79 0.00 72.88 

13. Kamallkl 25 240.27 13053 o 13053 145.76 94.51 72.88 0.00 72.88 

14. Keraia 28 150.07 8964 4584 13528 114.22 35.85 57.11 B.25 61.29 

15. Malllya PradeIh 33 241.89 16795 369 17164 171.08 70.81 85.54 0.00 85.54 

16. Mizoram 3 8.27 624 o 624 6.21 2.06 3.11 0.00 3.11 

17. RajasIhan 34 418.82 18349 7285 25834 287.90 130.93 143.95 0.00 143.95 

18. Meghalaya 21.82 456 o 456 8.97 12.85 4.48 0.00 4.49 

19. Manipur 2 16.50 1103 o . 1103 12.37 4.14 6.1B 0.00 6.18 

20. Maharaahlra 51 610.41 41350 o 41350 438.21 172.20 219.10 0.00 193.30 

21. NagIIand 87.74 2496 o 2496 44.14 43.60 22.07 0.00 22.07 

22. 0risaII 15 83.63 4884 o 4884 59.13 24.50 29.57 0.00 29.57 

23. Poojab 3 63.42 2475 2183 4858 32.62 30.79 16.31 0.00 16.31 

24. PucIlcherry 71.03 432 o 432 5.48 11.55 2.74 0.00 2.31 

25. Tamil Nadu 30 225.67 17506 2257 19763 169.19 56.47 84.80 0.00 84.60 

26. Tripura 7.19 400 o 400 6.33 0.86 3.17 0.00 3.17 

27. UIIar Pradeah 50 214.79 8920 o 8920 134.71 80.08 67.35 11.05 59.82 

28. UII~ 2 5.85 231 o 231 2.91 2.95 1.45 0.00 1.46 

29. West Bengri 70 667.26 38184 o 38184 482.34 184.91 241.17 16.03 257.3) 

Total 506 4659.80 265350 21390 286740 3283.66 1376.15 1841.84 69.13 1635.49 
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[Engl.hJ 

ATMs Centre 

2142. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government proposes to open more 
ATMs centres of Dena Bank and State Bank of India in 
the country including Gujarat; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Dena Bank has reported that they 
are planning to install 343 new ATMs in the country out 
of which 27 would be in Gujarat State. Similarly, State 
Bank of India is planning to install 2138 ATMs out of 
which 120 would be in the State of Gujarat. 

Power Consumption 

2143. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of POWER be pleased to slate: 

(8) the per capita consumption of power in the country 
during the last three years, State-wise; 

(b) whether the inter-state differences In per capita 
consumption of power is widening; 

(c) if so, the details thereof; and 

(d) the steps takenlbelng taken by the Government 
to increase the per capita availability of power in the 
country? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a> Information 
on State-wise per capita consumption of power is available 
up to the year 2006-07 and, therefore, the details of 
same for the years 2004-05, 2005-06 and 2006-07 are 
given in the enclosed statement. 

(b) and (c) Information given in Statement shows a 
wide variance in per capita consumption of power across 
States/UTs during these years. For instance the highest 
per capita consumption of power in the year 2004-05 

was 8478.77 kwh in the case of Dadra and Nagar Haveli 
while the lowest was 75.06 Kwh in the case of Bihar, the 
conumption increased to 13310.33 Kwh and 91 Kwh in 
the year 2006-07 respectively In the two cases. Per Capita 
consumption of power in a State or UT depends on many 
factors like industrial activities, Increase in rural 
electrification, domestic and agricultural load etc. and as 
the growth in these factors is uneven amongst the States 
and UTs, there is a variation in the consumption of power. 

(d) The National Electricity Policy envisages the 
average per capita availability of power to be increased 
to over 1000 units by 2011-12. To achieve this objective, 
the following steps have been taken: 

(i) A capacity addition target of 78,700 MW has 
been set by Planning Commission during 11 th 
Plan. However, as per latest assessment, 
capacity addition feasible during 11th Plan I. 
79,790 MW. Out of 79,790 MW, capacity totalling 
to 11,322 MW has been commissioned as on 
30.11.2008 and balance capacity of 68, 468 MW 
is under construction. Further, a capacity addition 
of 15,000 MW is planned from new and 
renewable energy. 

(ii) A capacity of 12000 MW of captive power is 
likely to be added to the system during 11 th 
Plan. Out of this as on 31.10.2008 a capacity 
of 1648 MW has already been commissioned 
and balance Is under construction. 

(iii) 50000 MW Hydro Initiative was launched for 
accelerated development of hydro power in the 
country. A preliminary feasibility report of 162 
projects totaling 48000 MW has been prepared 
out of which 77 prgjects with total a capacity of 
about 37000 MW have been selected for 
execution. 

(iv) Rajiv Gandhi Grameen Vidyutikaran Yojana was 
launched for accelerated rural electrification of 
villages and rural households. Stand alone 
systems for accelerating electrification in rural 
areas has been permitted. 

(v) The restructured Accelerated Power Development 
and Reforms programme (APDRAP) has been 
launched In order to reduce Aggregate Technical' , 
and Commercial (AT&C) losses, improve the 
quality of supply, increase revenue collection and 
improve consumer satisfaction. 
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(vi) Trading of electricity is being promoted for better 
utilization of generation assets. 

(vii) Commensurate with the capacity addition 

to QIHJSIions 440 

programme, an extensive network of transmlasion 
is also developed. New Inter-regional 
transmission capacities are also being added 
through the development of the National Grid. 

State-wise Annual Per Capita Consumption of ElBctricity during 2004-05, 
2005-06 and 2006-07 (Utilities & Non Utilities) 

(Figs. In Kwh) 

States/UTs 2004-05 2005-06 2006-07 

2 3 4 

Haryana 950.69 1090.39 1208.21 

Himachal Pradesh 831.11 765.86 8n.OD 

Jammu and Kashmir 608.93 711.01 758.63 

Punjab 1245.23 1436.79 1506.28 

Rajasthan 583.32 572.20 590.69 

Uttar Pradesh 308.83 311.82 340.50 

Uttarakhand 653.78 654.84 706.84 

Chandlgarh 887.26 1553.96 1486.68 

Delhi 1553.n 1766.94 1417.22 

Northem Region 584.57 602.56 623.08 

Gujarat 1298.78 1283.n 1330.82 

Madhya Pradesh 515.50 580.34 581.73 

Chhattisgarh 684.84 685.81 934.78 

Maharashtra 879.09 934.43 975.43 

Goa 2189.03 1970.08 2097.71 

Daman and Diu 7545.68 8300.12 8950.43 

Dadara and Nagar Haveli 8478.n 11567.67 13310.33 

Westem Region 876.68 916.28 969.08 

Andhra Pradesh 764.75 723.10 802.38 

Kamataka 860.04 720.43 805.50 

Kerala 397.83 424.13 440.77 
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2 3 4 

Tamil Nadu 918.08 976.81 1079.94 

Puducherry 2094.25 2509.25 2692.81 

Lakshadweep 376.83 368.29 402.14 

Southern Region 735.73 757.78 836.56 

Bihar 75.06 85.86 91.00 

Jharkhand 546.21 548.74 659.15 

Ori ... 735.49 633.93 664.68 

West Bengal 413.53 380.61 396.79 

Andaman and Nicobar Islands 345.60 407.77 458.05 

Sikkim 398.19 429.81 533.38 

E.stern Region 357.22 332.21 357.67 

Assam 162.82 170.65 175.09 

Manipur 257.72 215.21 194.80 

Meghalaya 513.72 517.54 546.83 

Nagaland 181.22 179.34 173.29 

Tripura 238.88 190.62 178.90 

Arunachal Pradesh 280.14 297.66 299.11 

Mizoram 423.39 250.15 262.63 

North-E.stern Region 218.92 201.44 203.98 

All India 612.50 631.41 671.89 

Maximum 8478.77 11567.67 13310.33 

Minimum 75.06 85.86 91.00 

Note:- "As per UN methodology: Per Capite Consumption equal to Gross Electrical Energy AvailabllltylPopulation. 

Setting up of Power Projects by NTPe 

2144. SHRIMATI MANEKA GANDHI: Will the Minister 
of POWER be pleased to state: 

(a) whether the National Thermal Power Corporation 
(NTPC) has formulated any scheme for setting up new 
power units in the country; 

(b) if so, the details thereof, State-wise; and 

(c) the amount to be invested therein? 

THE MINISTER OF STATE IN THE DEPARTMENT. 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) to (c) NTPC 
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has added 2490 MW capacity in the XI Plan and projects The company has also prepared Feasibility Reports 
totalling to a capacity of 16180 MW are under (FRs)lDetailed Project Reports (DPRs) of a few projects 
construcSlon. The details of on going as well as new and Is also Identifying new sites for setting up of power 
power projects, State wise, their approvecUestlmated cost, projects based on availability of infrastructure, fuel 
power generation capacity and commissioning schedule availability etc. 
are given in the enclosed statements I and II. 

Statement I 

OtJIails of NTPC's on going POwtlr PfOjtJcf 

SI.No. ProjectlCapacity Capacity under Location Approved Cost Anticipated 
Construction (State) In Rs. Corre Completion 

(MW) (Base Price) Year 

2 3 4 5 6 

1. Kahalgaon-II. 500 81har 4002.28 2008-09 
(3x 500 MW) (IV Ctr. 02) + 

1866.10 
(I Otr.03) 

2. 8am-1 1980 Bihar 8692.97 2011-12· 
(3x 660 MW) (IV Otr. 04) 

3. Bhilai Expn. Power Project 250 Chhattisgam 3015.54 2008-09 
(2x 250 MW) (II Otr. 07) 
JV with Sail 

4. Sipat-I 1980 Chhattisgam 8323.39 2oo~10 

(3x 680 MW) (II Otr. 03) 

5. Korba III 500 Chhattisgam 2448.49 2009-10 
(1x 500 MW) (I Otr. 06) 

6. Farakka-III 500 West Bengal 2570.40 2010-11 
(1x 500 MW) (II Otr. 06) 

7. NCTPP-II 980 Uttar Pradesh 5135.33 2009-10· 
(2x 490 MW) (II Ctr. 06) 

8. Simhadri-II (2x 500 MW) 1000 Andhra Pradesh 5038.53 2011-12 
(I Otr. 07) 

9. Indira Gandhi STPP, 1500 Haryana 7892.42 2010-11· 
Jhajjar-(3x 500 MW) (II Qtr. 07) 
JV with HPGCL & IPGCL 

10. Vallur TPP (2x 500 MW) 1000 Tamil Nadu 6552.79 2011-12 
JV with TNEB (II Ctr. 07) 

11. KoIdam HEPP 800 Himachal PradeIh 4527.15 2010-11· 
(4x 200 MW) (IV Otr. 01) 
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2 

12. Loharing Pala HEPP 
(4x 150 MW) 

13. Tapovan Vishnugad HEPP 
(4x 130 MW) 

14. Maude STPP 
(2xSOO MW) 

15. Bangalore TPP 
(3x 250 MW) 

16. Nablnagar TPP (4x 250 MW) 
JV with Railways 

17. Barh-II 
(2x 660 MW) 

·On beat effort bull. 

51. No. Project 

AGRAHAYANA 21, 1929 (s.rAlIt 

3 4 

600 Utttarakhand 

520 Uttarakhand 

1000 Maharuhtra 

750 Assam 

1000 Bihar 

1320 Bihar 

Sr.r.ment 1/ 

D6tsils of NTPC's on going POW8r ProjtIc/ 

State Capacity 
(MW) 

New Projects for which Bids have been recelvedlinvited. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Rlhand-III 
(Mega Project) 

Vindhyachal.IV 

VaHur Stage-I, Phase II JV 
with TNEB 

North Kamapura STPP 
Mega Project) 

Lata Tapovan 0 HEPP 

Kawas CCPP Stage· II 

(Mega Project) 

Jhanor Gandhar CCPP 
Stage II 
(Mega Project) 

Uttar Pradesh 1000 

Madhya Pradesh 1000 

Tam" Nadu 500 

Jharkhand 1980 

Uttarakhand 171 

Gujarat 1300 

Gujarat 1300 

10 0utIsIi0M 446 

5 6 

2895.10 2012·13 
(I Otr. 06) 

2978.48 2011·12" 
(IV Otr. 06) 

5459.28 2011·12· 
(IV Otr. 07) 

4375.35 2011-12 
(IV Otr. 07) 

5352.51 2011·12· 
(IV Otr. 06) 

7341.04 2012·13· 
(IV Otr. 07) (First unit in 2011-12) 

Estimated Cost 
(RI. Crs./8ase Date 

4572.96 
(III Otr. 07) 

4773.66 
(I atr. OS) 

2640.68 
(4th Otr. 2007) 

9477.75 
(IV atr. 05) 

792.00 
(IV atr. 05) 

3329.56 

(IV/04) 

3265.84 
(IVl04) 
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{Trans/a/ion} 

Scholarship Scheme for ST. 

2145. SHRI PUNNU LAL MOHALE: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government has approved a new 
Central Scholarship Scheme for the students of Scheduled 
Tribes pursuing higher study; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) and 
(b) Ministry of Tribal Affairs has introduced a new Central 
Sector Scholarship Scheme of Top Class Education for 
ST Students from the academic year 2007-08 with the 
objective of enabling meritorious ST students to pursue 
degree and post degree level courses in any of the 
identified institutes. 125 institutes have been approved 
under the scheme, in both the Government and private 
sectors covering the field of management, medicine, 
engineering, law and commercial courses. Each institute 
has been allocated a maximum of five awards with a 
ceiling of total 635 scholarships per year. A meritorious 
ST student who has gained admission in any of these 
125 identified institutes shall be eligible for receiving the 
scholarship under this scheme provided he falls within 
the inter-se senirority of top five meritorious ST students 
and the total family income of the ST student from all 
the sources does not exceed Rs. 2.00 lakh per annum. 

Under the scheme, eligible ST students are awarded 
scholarship covering full tuition fee and other non-
refundable dues in respect of Government/Government-
funded institutions. However, there is a ceiling of Rs. 
2.00 lak~ per annum per student for private sector 
Institutions and Rs. 3.72 lakh per annum per student for 
the private sector flying clubs for Commercial Pilot 
Training. In addition, the scholarship also provides for (i) 
living expenses 0 Rs. 2200/- per month per student 
subject to actuals, (ii) books and stationery 0 Rs. 3000/ 
- per annum per student and (iii) cost of a latest computer 
system along with its accessories limited to Rs. 45000/-
as on time assistance during the course. 

Education Loan 

2146. SHRI RAMDAS ATHAWALE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the public sector banks have Increased 
the rate of interest on education loans recently; 

(b) if so, the reasons recently; 

(c) whether the Government proposes to review the 
mater; 

(d) if so, the details thereof; 

(e) whether banks are discouraging education loan; 
and 

(f) if so, the action taken in the regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The interest rates on advances 
above Rs. 2 lakh have been deregulated by Reserve 
Bank of India (RBI) since October 1994 and these rates 
are determined by the banks themselves with the approval 
of their Boards, subject to their Benchmar1< Prime Lending 
Rate (BPLR) and spread guidelines. However, as per 
extant guidelines on education loan scheme, interest rates 
on education loan upto Rs. 4 lakh should be BPLR of 
the bank and for loans above Rs. 4 lakh it should be 
BPLR + 1 per cent. 

(c) and (d) In view of (a) and (b) above, no such 
proposal is under consideration. 

(e) and (f) Indian Banks' Association (IBA) has 
circulated broad guidelines with eligibility criteria for 
education loan to implementing banks. The banks are 
required to provide education loan to eligible deserving 
students and the Public Sector Banks have been advised 
that the loan application should not be rejected without 
valid reasons. 

Total outstanding education loan of Public Sector 
Banks has increased from Rs. 4550 crore as on 31 st 
March, 2004 to Rs. 24368 crore as on 30th September, 
2008. 

[English} 

Urban Transport 

2147. SHRIMATI JAYAPRADA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 
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(a) whether the Union Govemment has launched a 
&Cheme for urban transport planning to encourage States 
to upgrade public transport systems; 

(b) if so, the salient features thereof; 

(c) whether the State Governments have been 
consulted for the effective implementation of the Scheme; 
and 

(d) if so, the reaction of the State Governments 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, 
Sir. 

(b) The new Centrally Sponsored Scheme of Urban 
Transport Planning envisages central financial assistance 
to stateslUTslUrban Local Bodies (ULBs) upto 80% of 
the total cost for taking up various traffic & transportation 
studies and upto 50% of the total cost of preparation of 
Detailed Project Reports (DPRS). The Scheme covers a 
wide gamut of urban transport planning matters for 
promoting comprehensive urban mobility plan, integrating 
Isnduse and transport, preparation of DPRs, Clean 
Development Mechanism (COM) studies, Intelligent 
Transport System (ITS) studies, launching of awareness 
campaign etc. in line with the National Urban Transport 
Policy (NUTP), 2006. The objective of this scheme is to 
guide and facilitate implementation of NUTP, 2006 right 
from the initial planning stage. 

(c) and (d) All StateslUTs have been advised, in 
August 2008, to avail the Central Financial Assistance 
related to urban transport planning right from the planning 
stage and also to ensure that various studieslDPRs result 
into meaningful projects. 

Indo-Egypt Cooperation In Energy Sector 

2148. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of POWER be pleased to state: 

(a) whether India and Egypt have signed and 
Agreement to cooperate in the power sector; 

(b) if so, the salient features of the Agreement; and 

(c) the extent to which the country is likely to be 
benefited therefrom? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) No, Sir. 

(b) and (c) Do not arise. 

Juvenile Justice Act, 2006 

2149. SHRI ASADUDDIN OWAISI: Will the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether according to the Juvenile Justice Act, 
2006, each State is expected to have a panel that will 
ensure rescue and rehabilitation of children found 
deserted/abandonedldistress or delinquents; 

(b) if so, whether the Govemment has any record as 
to how many State Govemments are running such units; 

(c) If so, the details thereof; and 

(d) H not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) The Juvenile Justlve (Care 
and Protection of Children) Act, 2000 as amended in 
2006 does not lay down setting up of any such panel by 
the States. However, the Act provides for constitution of 
'child protection unit' by every State Govemment to take 
up matters relating to children in need of care and 
protection and juveniles in conflict with law with a view 
to ensure the implementation of this Act including the 
establishment and maintenance of homes, notification of 
competent authorities in relation to these children aM 
their rehabilitation and co-ordination with various official 
and non-official agencies concemed. 

(b) to (d) As per the information available in the 
Ministry of Wotnen and Child Development, no State 
Govemment has constituted child protection units so far. 
However, Ministry is taking up the matter with the State 
Governments from time to time, for effective 
implementation of the provisions of the Act in the States. 

National Development Fund 

2150. SHRI K. SUBBARAYAN: Will the PRIME 
MINISTER be pleased to state: 
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(a) the total amount of the National Development 
Fund for the years 2006-07, 2007-08 and 2008-09; 

(b) the details of the development schemes which 
has been financed by this fund, State-wise during the 
above period: and 

(c) the amount used for rural and urban areas 
separately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) No fund titled 'National Development Fund' 
is maintained in the Government account. 

(b) and (c) Do not arise. 

[Trsns/slion} 

Ball-out Package to Small and Medium Induetrlee 

2151. SHRI SUBHASH SURESHCANDRA 
DESHMUKH: Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Govemment proposes to chalk out 
any policy to ball-out the small and medium scale 
Industries from the economic receasion; and 

(b) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The Government of India has 
announced a package on 7.12.2008 of measures for 
stimulating the economy containing, inter-alia, the following 
decisions to support the Micro, Small and Medium 
Enterprises (MSME) Sector: 

(i) A refinancy facility of R8. 7000 crore for SIDBI 
to support incremental lending, either directly to 
MSMEs or indirectly via banks, Non-Banking 
Financial Companies and State Financial 
Corporations to facilitate flow of credit to MSMEs. 

(ii) The current guarantee cover under Credit 
Guarantee Scheme for Micro and Small 
Enterprises (CGTMSE) on loans extended from 
Rs. 50 lakh to Rs. 1 crore with guarantee cover 
of 50 percent to boost collateral free lending. 

(iii) The lock in period for loans covered under the 
existing credit guarantee acheme reduced from 
24 to 18 months to encourage banks to cover 
more loans under this scheme. 

(Iv) To advise Central Public Sector Enterprises and 
State Public Sector Enterprises to ensure prompt 
payment of bills of MSMEs. 

[English} 

Inetallatlon of Solar Water H.atere In Govt, 
Quarters 

2152. SHRI S.K. KHARVENTHAN: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Union Government has any proposal 
to set up Solar Water Heaters in all the CPWD maintained 
Government quarters in Delhi: 

(b) if so, the details thereof; 

(c) the time by which the solar water heaters are 
likely to be Installed: 

(d) whether the Government proposes to extend thie 
facility to other cities also; and 

(a) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No, 
Sir. 

(b) to (e) Do not arise. 

DMRC MUHum 

2153. SHRI K.C. PAL~NI SHAMY: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Delhi Metro Rail Corporation (DMRC) 
has any proposal to set up Museum; 

(b) if so, the details thereof; and 

(c) the time by which the DMRC Museum is likely to 
be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, 
Sir. 
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(b) and (c) Deihl Metro Rail Corporation (DMRC) Ltd. 
has reported that the museum is likely to be set up by 
the end of December, 2008 at Patel Nagar Metro Station 
on a temporary basis. 

In.uranc. Sch.m. for BPL F.mlll •• 

2154. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Govemment has revised the 
insurance scheme to improve access to healthcare for 
Below Poverty Line (BPL) families in the country; 

(b) if so, the details thereof; 

(c) the salient features of the revised insurance 
scheme; 

(d) the subsidies to be paid by the Union Government 
and insurance companies on premium under the scheme; 
and 

(e) the steps taken by the Union Govemment to 
implement the revised Insurance scheme effectively? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The public sector general Insurance 
companies have revised the Universal Health Insurance 
Scheme (UHIS) in September, 2008 wherein the premium 
has been reduced and the coverage of benefits under 
the Scheme has been expanded. 

(c) and (d) The salient features of the revised Scheme 
are as under-

(i) R.ductlon of Premium-The premium rates have 
been reduced as under:-

Policy Existing Revised GOI 
premium Premium Subsidy 

Individual 365 300 200 

Upto 5 members 548 450 300 

Upto 7 members 730 600 400 

(1/) Extenalon of Matemlty beneflg. The matemlty 
benefit has been extended in the revised Scheme subject 
to Rs. 2,500/- for normal and Rs. 5,0001- for caesarean 

delivery. This amount would also COver the medical 
expenses incurred In respect of the new bom child up to 
3 months. 

(III) Increa .. of upper .ge limit-The upper age limit 
for coverage has been increased from the existing 65 
year to 70 years to bring more families under the scope 
of the scheme. 

(Iv) Inclu.lon of pr ... xl.tlng dl •••••• -AII pre-
existing diseases are covered which were eariler excluded 
from the scope of the scheme. 

(v) Benefit of 10 •• of weg ... ln the revised Scheme, 
this benefit has been extended to the spouse of the 
insured. 

(e) The follOwing steps have been taken by the public 
sector general Insurance companies to make the scheme 
more attractive: 

(i) approaching State Govemments for coverage of 
BPL families; 

(II) developing tie-ups with Micro-Finance Institutional 
SeN-Help GroupaINon-Govemmental Organisations; 

(iii) approaching Tribal BoardslTribal Developmental 
Agencies; 

(iv) publicity of the Scheme through distribution of 
leaflets; and 

(v) organizing local street shows. 

T.x Conce •• lon to Crul.. LIner. 

2155. SHRI NAVEEN JINDAL: Will the PRIME 
MINISTER be ple88ed to state: 

(a> whether any tax conceaslona are offeredlbeing 
offered to cruise liners; and 

(b) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) and (b). 
Under section 172 (Shipping Business of non-residents) 
of the Income Tax Act, the income of a ship belonging 
to or chartered by a non-resident which carries passengers 
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at a port in India, is seven and a half per cent of the 
amount payable on such carriage. Under the special 
provisions of section 44B, profits and gains of a non-
resident from the business of operations of ships is taken 
at seven and a half per cent of the aggregate of the 
following amount; namely; 

(i) the amount paid or payable (whether in or out 
of India) to the assessee or to any person on 
his behalf on account of carriage of passengers, 
livestock, mail or goods shipped at any port in 
India; and 

(ii) the amount received or deemed to be received 
in India by or on behalf of the assessee on 
account of the carriage of passengers, livestock, 
mail or goods shipped at any port outside India. 

Taxation of profits from cruise shipping business 
carried on by non-residents may also be subject to Double 
Taxation Avoidance Agreements (DTAA), and the non 
resident may choose to opt for the application of the 
provision of the DTAA if it is more beneficial to him. 

For cruise shipping business activity of residents, the 
income is computed in accordance with the normal 
provisions for taxation of business income under the 
Income tax Act. 

Bachat Lamp Yola"a 

2156. SHRI ANIRUDH PRASAD ALL/AS SADHU, 
YADAV: 

SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI MADHU GOUD YASKHI: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government has announced "Bachat 
lamp Yojana" in the recent pasts; 

(b) if so, the details thereof; and 

(c) the time by which the Yojana is likely to be 
implemented all over the country? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 

INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) 
Hon'ble Minister of Power announced the Bachat lamp 
Yojana (Bl Y) during his welcome address on the occasion 
of the Chief Ministers' Conference on 28.05.2007. 
Accordingly, the Bureau of Energy Efficiency, a statutory 
body set up under the Energy Conservation Act, 2001, 
prepared a scheme with an estimated cost of Rs. 48 
crores and this was approved by the Hon'ble Minister of 
Power after being recommended by the Expenditure 
Finance Committee in its meeting held on 4.10.2007. The 
basic tenet of the scheme is to provide efficient Compact 
Fluorescent lamps (CFls) at the same cost of the 
incandescent bulbs by leveraging Certified Emission 
Reduction (CERs). The scheme proposes to replace about 
400 million incandescent bulbs leading to a possible 
reduction of about 4000 MW of electricity demand, and 
a reduction of about 24 million tonnes of Co2 emissions 
every year. The first pilot project at Visakhapatnam 
(Andhra Pradesh) has been approved by the Clean 
Development Mechanisms (COM) Executive Board. 

(c) End of XI Plan, i.e., March, 2012 Is the tlmeframe 
for implementing the scheme in the entire nation. 

{Translation} 

WB and ADB Loan. for Power ProJecta 

2157. SHRI AJIT JOGI: Will the Minister of POWER 
be pleased to state: 

(a) the number of power projects for which World 
Bank (WB) and Asian Development Bank (AD B) have 
approved loans recently; 

(b) the total amount of loans provided by each bank 
for the purpose; and 

(c) the terms and conditions of such loans? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MiNISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) to (c) The 
details of power projects for which Word Bank (WB) and 
Asian Development Bank (ADB) have approved loans, 
since 1.4.2008, are as follows: 
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SI.No. Name of the Executing Funding 
Project Agency Agency 

1. Additional Power Grid Wortd 
Financing Loan for Corporation Bank 
4th Power System of India Ltd. (WB 
Development (PGCIL) 
Project 

2. Himachal Pradesh Himachal Asian 
Clean Development Pradesh Development 
investment power Bank 
Programme Corporation Bank 
Tranche-I Ud. (HPPCL) (ADB) 

[English} 

Financial Inclu.lon Procedure. of aank. 

2158. DR. K.S. MANOJ: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Public Sector Banks have completed 
the financial inclusion procedures; and 

(b) if so. the details thereof, region/zone-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The Reserve Bank of India has 
advised the State Level Bankers Committees (SLBC) to 
identify suitable districts for 100% financial Inclusion as 
well as to allocate villages to various banks. The SLBCs 
have also been advised to monitor the progress in this 
regard. So far, 342 districts in the country have been 
identified for 100% financial inclusion and of this, SLBCs 
have reported that 155 districts have already achieved 

100% financial inclusion. The region-wise particulars in 
this regard are enclosed as Statement. 

Date of Loan Major Terms and 
approval amount condition 

(US$ million) 

21.10.08 400.00 Repayment period 30 
years including grace 
period of 4 years. 
interest 30 Basis Point 
above London Inter· 
Bank Official Rate 
(UBOR). No 
Comm~ment charges. 

23.10.08 150.00 Repayment period-25 
years including grace 
period of 5 years. 
Int.rest·20 Basis Point 
above London Inter· 
Bank Official Rate 
(LlBOR). Commitment 
charge-O.1S% on the 
undrawn loan. 

Besides, the Govemment has also initiated a number 
of steps towards financial inclusion: 

• As announced in the Budget 2008-09, the 
Scheduled Commercial Banks and Regional 
Rural Banks have been directed to achieve the 
target of adding 250 household accounts every 
year at each of their rural and semi-urban 

branches. 

• Banks have been instructed to achieve financial 
outreach through provision of a General Credit 
Card to householde, to open "No Frills" accounts 
with limited overdraft facilities, to extend financial 
outreach by utilizing services of Civil Society 

Organisation like Farmers Clubs, Non 
Governmental Organisations (NGOs), Post 
Offices as Business Facilitator/Business 

Correspondent Model, etc. 

• The Government has advised al\ the Public 
Sector Banks to earmark at least 3% of their 
target for agriculture credit In 2008-09 for giving 

loans under the debt swap scheme. 

" 
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"lement 

RtIgion-wiss no. of dishicts coKHfld undsr LtNId BlInk SchsmtJ lind schisvsmsnl 
und8r 100% finllneilll inclusion (FI) 

SI.No. State/Unlon Total No. of No. of Dist. No. of districts 
Territory districts Identified for Completed 

100% FI 100% FI 

2 3 4 5 

A.. North Region 

1. Haryana 20 20 20 

2. Himachal Pradesh 12 12 12 

3. Jammu and Kashmir 22 02 

4. Punjab 20 20 11 

5. Rajasthan 33 07 07 

6. Chandigarh 01 01 01 

7. NCT of Delhi 01 01 01 

B. N.E. Region 

8. Arunachal Pradesh 16 01 

9. Assam 27 12 01 

10. Manipur 09 01 

11. Meghalaya 07 04 

12. Mizoram 08 01 

13. Nagaland 11 01 

14. Tripura 04 01 

C. eastern Region 

15. Bihar 38 19 

16. Jharkhand 24 03 

17. Orissa 30 19 01 

18. Slkkim 04 02 01 

19. West Bengal 18 09 01 

20. Anc:laman and Nicobar Islands 02 02 02 
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2 3 4 5 

D. Central Region 

21. Chhattisgarh 18 03 01 

22. Madhya Pradesh 50 35 

23. Uttar Pradesh 71 43 09 

24. Uttaranchal 13 13 13 

E. Weatem Regfon 

25. Goa 02 02 02 

26. Gujarat 28 26 14 

27. Mahara8htra 33 21 01 

28. Dadra and Nagar Haveli 01 01 01 

29. Daman and Diu 02 02 02 

F. Southem Region 

30. Andhra Pradesh 22 08 08 

31. Kamataka 29 29 29 

32. Kerala 14 14 14 

33. Tamil Nadu 30 05 02 

34. Laksadweep 01 01 01 

35. Puducherry 01 01 01 

Total 620 342 155 

{Tmnslstionj (b) if 80. the details thereof. State-wise; 

Indlr. Awa. Yol_ (c) the details of the on-going projects of the 
Government for providing houses to the rural poor in the 

2159. SHRI MAHAVIR BHAGORA: country; 
SHRI MANSUKHBHAI D. VASAVA: 
SHRI SUBHASH SURESHCHANDRA (d) the details of the amount released under the on-

DESHMUKH: going Indira Awas Yojana (lAY) of the Government and 
SHRI PRATIK P. PATIL: the number of people benefited during the last three years 

Will the Minister of RURAL DEVELOPMENT be 
and the current year; 

pleased to state: (e) whether the Government proposes to incre .... 
the number of dwelling units under the Indira Awa8 Yojana 

t' 

(a) whether the Government has conducted any (lAY) as per the demand; and 
survey to find out the percentage of people in the country 
who live in their own houses; (f) If 80. the details thereof. State-wise? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) Houselisting 
is done as a part of the decennial Population Census 
conducted by the Office of Registrar General and Census 
Commissioner of India. A statement showing State-wise 
distribution of households by the type of census houses 
occupied by them, permanent, semi-permanent or 
temporary, as per Census 2001, is given in the enclosed 
Statement-I. 

(c) The Ministry of Rural Development Is Implementing 
Indira Awaas Yojana in the rural areas of all StateslUTs 
(except Delhi and Chandigarh) to provide financial 
assistance of Rs. 350001- in plain areas and Rs. 38500/-
in hilly/difficult areas, to rural BPL households for 
construction of dwelling units. 

(d) A statement showing the amount released under 
lAY and the number of people benefited under the scheme 
during the last three years and current year is given in 
the enclosed Statement-II. 

(e) and (1) Indira Awas Yojana is an ongoing allocation 
based scheme. Under the scheme, targets for construction 
of houses are fixed on year to year basis depending 
upon allocation of funds. 

Stlltement I 

SlsltJmsnl showing Slsle-wise number 01 households 
occupying houses in /he Country 

S1.No. Name of the State&'IJTs Total runber 01 households 
0CQ4)Ying houses 

2 3 

1. Andhra Pradesh 16,8498,67 

2. Arunachal Pradesh 212,615 

3. Assam 4,935,358 

4. Bihar 13,982;590 

5. Chandigarh 201,878 

2 

6. Chhattisgarh 

7. Delhi 

8. Goa 

9. Gujarat 

10. Haryana 

11. Himachal Pradesh 

12. Jammu and Kashmir 

13. Jhar1<hand 

14. Karnataka 

15. Kerala 

16. Madhya Pradesh 

17. Maharashtra 

18. Manipur 

19. Meghalaya 

20. Mizoram 

21. Nagaland 

22. Orissa 

23. Punjab 

24. Rajasthan 

25. Sikkim 

26. Tamil Nadu 

27. Tripura 

28. Uttar Pradesh 

29. Uttaranchal 

30. West Bengal 

31. Andaman and Nicobar Islands 

32. Dadara and Nagar Haveli 

33. Daman and Diu 

34. Lakshadweep 

35. Pondicherry 

Total 

3 

4,148,518 

2,554,149 

279,216 

9,643,989 

3,529,642 

1,240,633 

1,551,768 

4,862,590 

10,232,133 

6,595,206 

10,919,653 

19,063,149 

397,656 

420,246 

160,966 

332,050 

7,870.127 

4,265,156 

9,342,294 

104,738 

14,173,626 

662,023 

25,760,601 

1,586,321 

15,715,915 

73,062 

43,973 

34,342 

9,240 

'208,655 

191,963,935 

464 
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StIItement " 

Slaltlmanl showing slalB wma Ctln/rsl RtllBsstl and Houses ConslfUClBd undtlr Indira Awaas Y0j.9na during 'asllhfBtl 
yBSfS and cumml yBSr itl. 2005-06, 2006-07, 2007·08 and 2008-09 

SI.No. Name 01 the StateslUTe 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

2 

Andhra Pradesh 

Arunachal Pradesh 

Bihar 

ChIndigaItl 

Goa 

Gujarat 

Haryana 

Himachal Pradeah 

Jammu and Kashmir 

Jharkhand 

Kamalaka 

Kerala 

Madhya Pradesh 

Maharashtra 

Me;IaIaya 

Mizoram 

NagaIand 

P1mjab 

Rajasthan 

Central Number 
Release 01 HOU88S 

Constructed 

3 

24609.85 

711.88 

21485.84 

62437.08 

4473.57 

136.gs 

11959.28 

2008.33 

755.75 

2001.35 

8823.34 

9839.02 

5189.28 

9592.17 

14960.66 

876.39 

918.84 

331.12 

928.20 

15047.54 

1523.88 

8494.31 

4 

132521 

S327 

104353 

331651 

26578 

615 

65602 

9743 

3031 

8231 

75403 

56944 

38413 

59420 

94274 

4962 

6678 

2182 

7949 

87070 

7868 

38471 

Central 
Release 

5 

26089.14 

1056.18 

2254421 

m69.32 

4011.28 

135.45 

12721.15 

1762.99 

629.95 

1885.71 

6054.58 

9993.64 

5557.40 

7996.44 

16097.35 

662.34 

750.95 

294.27 

634.89 

15042.66 

1544.07 

6617.51 

2006-07 

Number 
01 Houses 

Constructed 

6 

146403 

4600 

125441 

349053 

20818 

1115 

65195 

10375 

3317 

10667 

57246 

49088 

30817 

78427 

3460 

4183 

2178 

6321 

81345 

82SO 

33397 

2007-08 

Central 
Release 

7 

36201.00 

1874.15 

32429.53 

95693.97 

5571.39 

188.12 

17668.82 

2480.72 

874.96 

2717.88 

9485.46 

1 •. 51 

nt8.85 

11201.37 

21914.89 

837.48 

590.82 

451.92 

1240.58 

20280.02 

m.91 

8888.57 

Number 
of Houses 
Constructed 

8 

194861 

6422 

150m 

430884 

30093 

735 

110908 

13398 

4029 

15361 

45936 

37094 

80222 

126117 

3379 

2271 

1918 

7491 

140853 

17992 

42517 

Rs. in lakhs 

2008-09 

Central 
Release 

9 

46942.18 

978.43 

21812.84 

10681.52 

7021.45 

155.32 

12551.33 

2591.55 

895.31 

2131.03 

8720.80 

9715.57 

842327 

10067.16 

15293.49 

708.44 

415.92 

571.86 

1695.95 

13324.84 

2147.37 

7949.11 

Number 
of Houses 

Constructed 

10 

111721 

1754 

47853 

265093 

2326 

442 

34896 

3377 

1203 

4162 

30890 

40569 

24803 

30709 

31532 

482 

814 

998 

13630 

17106 

3014 

14178 

,. 
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2 3 4 5 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

SiIdim 197.04 

Tamil Nadu 9999.13 

Tripura 2070.92 

Uttar Pradesh 35470.31 

U\laranchal 1806.85 

1296 

66434 

11902 

185541 

21722 

992S9 

194.92 

10385.44 

3357.26 

34445.43 

1714.48 

West Bengal 19355.70 

Andaman and Ncobar Islands 0.00 

Dadara and Nagar Havel 25.78 

0I/11II'I and Diu 0.00 

32. Lakshadweep 32.84 

33. Pondicherry 0.00 

90 

101 

8 

48 

238 

0.00 

0.00 

0.00 

21.26 

37.50 

Total 273822.58 1551923 290753.08 

{English} 

A •• I.lance to Small and Medium Enterpreneura by 
StInk. 

2160. SHRI K.J.S.P. REDDY: Will the PRIME 
MINISTER be pleased to state: 

(a) the present fund requirement for the small and 
medium enterprises and allocation to the sector by various 
public sector banks, bank-wise; 

(b) whether the public sector banks are planning to 
augment the fund requirements of the small and medium 
enterprises sector; and 

(c) if so, the details thereof? 

6 

1554 

27919 

10812 

165489 

17239 

128838 

62 

n 
8 

88 

261 

7 

230.71 

14424.69 

2745.03 

48720.92 

2394.68 

26044.84 

312.73 

38.07 

0.00 

29.54 

37.50 

1498367 388237.01 

8 

1533 

103379 

12945 

284296 

18766 

107575 

297 

121 

12 

97 

101 

9 

374.02 

18629.00 

1903.92 

47983.20 

1850.57 

23426.35 

45.47 

0.00 

0.00 

41.34 

0.00 

1992349 373848.59 

10 

1090 

42663 

6213 

108949 

4416 

50498 

49 

41 

o 
o 

25 

895874 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) Reserve Bank of India has no 
Information about the fund requirement for the small and 
medium enterprise (SME). However, in terms of Policy 
Package on stepping up of credit to SME sector, 
announced in the Parliament in August, 2005, Public 
Sector Banks (PSBs) were advised by the Govemment 
to achieve the target of 20% year-on-year growth, which 
is to be doubled by 2009-10, i.e. within a period of 5 
years. The progress of SME lending by PSBs for the 
year ending March, 2008 shows a growth of 34.33% 
over March 2007. Year on year growth in Sept. 2008 
over Sept. 2007 has been 24.38%. A statement showing 
bank-wise outstanding credit given by PSBs to small and 
medium enterprises is enclosed. 

St.,.",.", 
(Rs. in Crore) 

Bank SME Advances 

Sep. '07 March 'OS Sap. '08 You growth Growth from 
(Sep. 08) (%) March 08 to 

Sep. OS (%) 

2 3 4 5 6 

Allahabad Bank 4,134 4,610 4,870 17.79 5.64 

Andhra Bank 3,864 3,989 4,491 22.57 12.58 
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2 3 4 5 6 

Bank of Baroda 10,218 11,808 12,684 24.13 7.42 

Bank of India 17,786 20,400 22,388 25.87 9.75 

Bank of Maharashtra 2,188 2,642 2,875 31.40 8.82 

Canara Bank 16,385 18,600 20,321 24.02 9.25 

Central Bank of India 5,503 5,983 5,796 5.32 (3.13) 

Corporation Bank 3,627 4,025 4,454 22.80 10.66 

Dena Bank 3,412 3,885 3,960 16.06 1,93 

Indian Bank 3,573 4,355 5,162 44.47 18.53 

Indian Overseas Bank 6,575 7,541 7,958 21.03 5.53 

Oriental Bank of Com. 5,647 6,228 6,498 15.07 4.34 

Punjab National Bank 15,375 18,198 18,948 24.24 4.12 

Punjab & Sind Bank 2,153 3,015 3,541 84.44 17.44 

Syndicate Bank 4,734 5,419 5,934 25.35 9.50 

UCO Bank 5,605 8,710 7,061 25.96 5.22 

Union Bank of India 10,563 12,242 13,884 31.44 13.41 

United Bank of India 2,430 2,904 3,171 30.49 9.19 

Vijaya Bank 2,959 3,468 4,118 39.17 18.74 

(NatlonaliNCI Banka) 128,532 146,022 158,113 24.86 8.28 

State Bank of India 65,605 74,039 79,294 20.87 7.10 

State Bank of Blk. & Jal. 2,885 3,668 3,674 27.35 0.18 

State Bank of Hyderabad 4,3n 5,042 5,4n 15.13 8.63 

State Bank of Indore 2,038 2,405 3,139 54.02 30.51 

State Bank of Mysore 1,9n 2,261 2,425 22.66 7.25 

State Bank of Patiala 3,754 4,707 5,433 44.73 15.42 

State Bank of Travancore 4,003 3,338 4,655 " 16.28 39.45 

SBI Group 84,638 85,460 104,Q86 22.88 8.05 " . 
'" 

lOBI Bank 1,948 2,314 2,873 47.48 24.16 

(Total PSBs) 213,119 243,796 265,083 24.38 8.73 
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Drug Awaren ... Campaign 

2161. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 
SHRI NAND KUMAR SAl: 

Will the PRIME MINISTER be pleased to state: 

(a) whether Narcotics Control Bureau has organized 
any awareness campaign against drug abuse among 
school children across the country; 

(b) if so, the details thereof; 

(c) the names of States in which such campaign/ 
programme has been organized so far; and 

(d) the extent to which the campaign/programme has 
been able to achieve its objectives? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Yes, Sir. The Narcotics Control Bureau organized an 
awareness campaign against drug abuse among school 
children across the country on 26th June, 2008, the 
International Oay Against Drug Abuse and Illicit Trafficking. 
The programme included public rallies, padayatras, cultural 
programmes, exhibitions, short plays, debates, display of 
posters in schools, slides in cinemas and SMS messages 
through mobile service provides. Non-Governmental 
Organisations and drug de-addiction centres were also 
involved in these activities. 

(c) The States in which such campaign/programmes 
were organized were:-

Manipur 

West Bengal 

Himachal Pradesh 

Chandigarh 

Gujarat 

Delhi 

Maharashtra 

Jammu and Kashmir 

Tamil Nadu 

Kamataka 

Kerala 

Goa 

Rajaathan 

Orissa 

Madhya Pradesh 

Andhra Pradesh 

(d) It Is felt that the campaign/programme hal 
achieved its objectives substantially and will be extended 
to other States and Union Territories as well. 

{TrsnslstionJ 

Prevention of Theft of Infant. 

2162. SHRI HANSRAJ G. AHIR: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether a number of incidents of theft of Infants 
from different hospitals of the country has been reported 
recently; 

(b) if so, whether any proposal for issue of photo 
identity cards to new bom infants to prevent such incidents 
has been received by the Govemment from the National 
Commission for Protection of Child Rights; 

(c) if so, the details thereof; and 

(d) the action taken by the Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) As per Information available 
with this Ministry, no such complaint has been received. 

(b) to (d) Do not arise. 

Mathur Committee Report on Unauthorlaed 
Affluent Colon I •• 

2163. SHRI HARISINH CHAVDA: 
SHRIMATI SANGEETA KUMAR I SINGH DEO: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Mathur Committee constituted for the 
unauthorised affluent colonies in Delhi has submitted its 
Report to the Government; 

(b) if so, the details thereof; 
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(c) the dates on which the said committee was 
constituted and submitted Its report; and 

(d) the time by which a final decision is likely to be 
taken on the recommendations made by the said 
committee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, 
Sir. 

(b) The Committee has made various 
recommendations regarding desirability/feasibility of 
regularization of unauthorized colonies such 88 Salnik 
Farm and Anant Ram Dairy colony Inhabited by affluent 
sections along with suggestions relating to criteria, terma 
& conditions and modalities In respect thereof. Suggestions 
and observations have also been made by the committee 
for checking unauthorized developments. 

(c) The Committee was set up on 25.07.2006 and 
submitted its report on 29.12.2006. 

(d) The report has been referred to the concemed 
departments/organizations for their views/comments. Taking 
a final view on the recommendation is subject to receipt 
of comments/views from all those departments for which 
no time frame can be fixed. 

/Eng/ish} 

Impoaltlon of Mat In SEla 

2164. SHRI REWATI RAMAN SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment is considering to impose 
Minimum Altemative Tax (MAT) on industrial units In 
Special Economic Zones (SEZs) in the country; and 

(b) if so, the details thereof and arrangements made/ 
being made in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) Does not arise. 

R.pre .. ntatlon of IBA 

2165. SHRI P.C. THOMAS: Will the PRIME 
MINISTER be pleased to state: 

(a) whether pension for Bank Employees is a long 
pending demand; 

(b) whether the Indian Bank Association (IBA) has 
submitted representation in this regard; 

(c) If so, the details of the demands made by IBA; 
and 

(d) the actIon taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Pension was introduced in the Nationalised 
Banks in lieu of Contributory Provident Fund In 1995. 
Bank employees were required to exercise the option for 
pension In lieu of Contributory Provident Fund within a 
period of 120 days from the notified date of the Pension 
Scheme I.e. 29th September, 1995. One of the demands 
raised by the United Forum of Banks Unions (UFBU) Is 
for another option of pension for those bank employees 
who did not opt for penSion in 1995. 

(b) No, Sir. 

(e) and (d) Do not arise. 

Expanalon of Audit Through CAG 

2166. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI MADHU GOUD YASKHI: 
SHRI K.S. RAO: 

Will the PRIME MINISTER be pleased to state: 

(a) the details of financing and accounting procedures 
followed In public private partnership projects and 
investments made till date in major Infrastructre and other 
sectors of the economy; 

(b) whether the Government has any information 
regarding undue benefit given to private firms developing 
infrastructure projects; 

(c) If so, the details thereof; 

(d) whether the Govemment proposes to develop new .• , 
techniques and methods, to property audit the projects in 
infrastructure and other sectors, developed on Public 
Private Partnership model and expand public audit through 
CAG; 
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(e) if so, the details thereof; and 

(f) the details of the recommendations of the 12th 
Finance Commission regarding accrual baaed accounting 
and the action taken thereon. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Central Govemment can finance upto 20% 
of the project cost of PPP projects in the form of Viability 
Gap Funding (VGF). The sponsoring Ministry/State 
Govemment/Statutory entity, as owner of the project, can 
provide assistance restricted to a further 20% of the 
project cost. The rest of the financing is to be brought in 
by the private developer by tapping debt/equity source. 

As per the information available on the web site of 
Ministry of Finance (www.pppindiadatabase.com). a total 
of 300 PPP projects in the sectors such as Airports, 
Roads, Urban Development, Railways, Roads and Energy 
are underway in the country with a combined project 
cost of Rs. 1,35,876 crore. 

No special Govemment accounting procedures are 
prescribed in respect of PPP projects. Where the Central 
or State Govemment makes an investment makes an 
investment in cash in such projects, the same Is duly 
reflected in the accounts of the Govemment. Any revenues 
flowing to Govemment from a PPP Project would also 
get reflected in Govemment Accounts as cash receipt. 

(b) and (c) No, Sir. 

(d) and (e) In view of the increasing role of Public 
Private Partnership projects in infrastructure, social and 
other sectors, the C&AG of India is currently developing 
guidelines for audit of PPP projects, in line with 
intemational best practices. 

(f) 12th Finance Commission had, intflr alia, 
recommended that Central Govemment should gradually 
move towards accrual based accounting. Govemment 
have accepted this recommendation Min principle-. The 
road map for transition path to an Accrual Accounting 
System has been drawn up by the Government 
Accounting Standards Advisory Board. 

Permanent Court of Arbitration 

2167. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the Government has signed any 
agreement with the Permanent Court of Arbitration, the 
Hague to open its regional centre In Deihl; 

(b) if 80, the terms and conditions of the agreement; 
and 

(c) the manner in which the country i8 likely to be 
benefited therefrom? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) Yes, Sir. The Govemment has signed 
an agreement with Permanent Court of Arbitration (PCA), 
the Hague to open its regional facility in India. 

are: 
(b) The main terms and conditions of the agreement 

(i) India shall be a host country for the PCA in 
order to facilitate the work of the PCA In the 
peaceful resolution of international disputes 
through arbitration, mediation, conciliation and 
fact-finding commissions of inquiry and in 
providing other appropriate assistance to 
govemments, Inter-govemmental organizations, 
and other entities. 

(ii) The Govemment of India shall also facilitate 
PCA's securing office, secretarial services, etc. 
The PCA its official and adjudicators shall enjoy 
the same privileges and immunities as those 
accorded to the officials of the United Nations 
in India In conformity with Article V of the U.N. 
Convention. However, the Secretary General of 
the PCA shall take every precaution to ensure 
that there is no abuse of the privileges and 
immunities and in case of abuse or violation of 
residence obligations according to the laws of 
Republic of India, the Govemment may require 
the individuals concemed to leave the country 
according to applicable diplomatic procedure. 

(iii) The Republic of India shall not Incur any 
international responsibility for the acts or 
omissions of the PCA or Its officials. 

(iv) In case any dispute is not settled by 
negotiations, the same shall be settled by final 
and binding arbitration in accordance with the 
PCA Optional Rules. 

(v) The appointing authority for arbitrators shall be 
the President of the International Court of 
Justice. 

(vi) The agreement signed between the Govemment 
and PCA may also be terminated by their mutual 
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consent or by either Party by giving notice to 
the other Party at least one year In advance of 
the effective date of termination. 

(c) The establishment of the Regional Facility in New 
Delhi would be beneficial of India. It would provide a 
forum for intemational arbitrations conceming disputes 
arising in the region, both in disputes between two States 
and in disputes between a State and non-State entity, 
such as foreign companies which have made investments 
in the region. Besides, the costs of intemational arbitration " 
will be reduced which would also encourage more frequent 
recourse to arbitration will be reduced which would also 
encourage more frequent recourse to arbitration as a 
means of setting disputes. It would also enable more 
legal experts from India to participate in arbitrations 
conducted under the auspices of the Regional Facility 
and to acquire expertise in this field which would also 
have beneficial effect on domestic arbitration. 

Complaints Against Private Insurance Companl •• 

2168. SHRI M.P. VEERENDRA KUMAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment has received complaints! 
reprsenations from the policyholderslNGOs about the 
malfunctioning of private Insurance companies and the 
failure on the part of Insurance Regulatory and 
Development Authority (IRDA) to redress the grievances 
during the last one year; 

(b) if so, the nature and details thereof; 

(c) whether private insurance companies usually delay 
settlement of claims on one pretext or the other with a 
view to drawing undue benefits; and 

(d) if so, the steps taken to steamline the procedure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFARS (SHRI PAWAN KUMAR 
BANSAL): (a) During the year 2007-08 the Insurance 
Regulatory and Development Authority (IRDA) has handled 
1406 complaints in life segment and 890 complaints in 
non-life segment conceming private insurance companies. 

(b) These complaints generally were on issues relating 
to adjustment of premium, policy servicing, policy claims, 
mis-sale and included complaints received from the agents 
for non-payment of commission, non-issuance of no-
objection certificate, termination of agency etc. 

(c) The claims are generally settled promptly by the 
insurance companies. However, the claims which are 
complex in nature and those which require investigation 
may at times entail some delays. 

(d) IRDA has already notified regulations for protection 
of Policyholders Interests in 2002. These regulations 
require all insurers to set up grievance redress.l· 
meehanisms to address complaints and grievances of the 
policyholders efficiently and with speed. The insurers are 
also required to send details of the Ombudsmen to the 
policyholders. IRDA has been monitoring the systems in 
the companies to ensure that the regulations are enforced 
effectively. Complaints received from policy holders, 
insurance Intermediaries and from various other sources 
against insurance companies are also registered and 
treeked by the IRDA. 

RGPPL 

2169. SHRI BALASHOWRY VALLABHANENI: 
SHRI GIRDHARI LAL BHARGAVA: 

Will the Minister of POWER be pleased to state: 

(a) whether the Ratnagiri Gas and Power Pvt. Limited 
(RGPPL) is facing closure due to non-availability of gas; 
and 

(b) if so, the details thereof and the action taken by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) No, Sir. At 
present, Ratnagiri Gas and Power Pvt. Limited (RGPPL) 
has a tie-up of 5.4 million Standard Cubic Meters Per 
Day (MMSCMD) of Regasalfiad Liquefied Natural Gas 
(RLNG) from Petronet Dahej upto September, 2009 
against the current requirement of 1.4 MMSCMD of RLNG: 

(b) Does not arise in view of (a) above. 

'Perml .. lon for Ral.lng Oversea. Loan' 

2170. SHRI HEMLAL MURMU: 
SHRI UDAY SINGH: 

WiD the Pl=tIME MINISTER be pleased to state: 
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(a) whether the Government has made It easy for 
the domestic infrastructure companies to raise foreign 
funds for their projects as reported In the 'Hindustan 
Times' dated 23rd September, 2008; 

(b) if so, the details thereof and the names of the 
names of the Indian companies which have sought 
overseas loans; 

(c) the amount of overseas loans obtained so far, 
company-wise with the details of the funding agencies 
during the current year; and 

(d) the steps taken by the Government to ensure 
the utilization of these funds fer the concemed projects? 

THE ·MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Yes, Sir. ECB policy was modified on 
September 22, 2008. Considering the huge funding 
requirements of the sector, particularly for meeting Rupee 
expenditure, the existing limit of USD 100 million was 
raised to USD 500 million per financial year for the 
borrowers in the infrastructure sector for Rupee 
expenditure under the Approval Route. On a further review 
of the ECB policy and to promote the development of 
the mining, exploration and refinery sectors in the country, 

It was decided to expand the definition of Infrastructure 
sector for the purpose of availing of ECB since October 
8, 2008. Further, keeping in veiw the volving 
macroeconomic situation, changing market conditions and 
external sector developments, sectoral reqUirements, and 
the lessons of experience, ECB policy has been further 
modified on October 22, 2008 to permit ECB up to USD 
500 million per borrower per financial year for Rupee 
expenditure and/or foreign currency expenditure for all 
permissible end uses under the Automatic Route. 

(b) and (c) Details of companies In the infrastructure 
sector whose ECBs are registered with Reserve Bank 
during the year 2008-09 (till October 31, 2008) are given 
in the enclosed statement. 

(d) The end-use of ECB funds is specified in the 
guidelines on ECB. Further, the end-use Is monitored 
through the monthly report in Form ECB-2 submitted by 
the borrower to the Reserve Bank, duly certified by the 
Company Secretary/Chartered Accountant and 
countersigned by the designated Authorized Dealer. The 
primary responsibility to ensure that ECa raised/utilized 
are in conformity with the ECB guidelines and the Reserve 
Bank regulations/directions Is that of the concerned 
borrower and any contravention of the ECa guidelines 
are viewed seriously and invite penal action under FEMA 
1999. 

Statement 

ECBs for infrasllVCtuflI flIgistered wilh Reserve Bank of India in 2008-09 

Delails for Tsl8communicalion Sector for Ihe year 2008-09 (Iill October 31, 2008) 

MON YY Pl' BORR Name CRED Name Amount in USD 

2 3 4 5 

Apr. 08 2008 Reliance Co,.,munications Ltd. Export Development Canada 250,000,000.00 

Apr. 08 2008 Reliance Commur.icali,,;.s Ltd. Export Development Canada 150,000,000.00 

Apr. 08 2008 Reliance Communications Ltd. H.S.B.C. France 50,000,000.00 

Apr. 08 2008 Reliance Communications ltd. H.S.B.C. France 150,000,000.00 

June 08 2008 Reliance Communications Ltd. China Development Bank 750,000,000.00 

June 08 2008 Cable & Wireless Networks India Pvt. Ltd. Cable & Wireless Regional Buss. Sing PTE 10,000,000.00 

June 08 2008 Aditya Birla Telecom ltd. International Finance Corporation 40,000,000.00 
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2 3 4 5 

June 08 2008 IDEA Cetluar L!d. International France Corporation 210,000,000.00 

Sap. OS 2008 GTL Infrastructure UtI. OEG-Deutshe Investions-Und Gennany 25,000,000.00 

Sap. OS 2008 GTL Infrastructure Ltd AsIan Development Bank, Manila. 150,000,000.00 

Total 1,785,000,000.00 

Details of 'Mlnlng, Explol'llion Iftd RelIning tor the ,. 200Nt (tin October 31, 2001) 

Oct. 08 2008 Reliance Industries Ltd. 

Oct. 08 2008 Reliance Industries Ltd. 

Detalla tor Power Sector tor the Y. 2008-09 (till October 31, 2001) 

Apr. 08 2008 Coastal Gujarat Power Ltd. 

Apr. 08 2008 CoastaJ Gujarat Power Ltd. 

Apr. 08 2008 Coastal Gujarat Power Ltd. 

Apr. 08 2008 Coastal Gujarat Power Ltd. 

Apr. 08 2008 Coastal Gujarat Power Ltd. 

Aug. OS 2008 CESC Ltd. 

Aug. 08 2008 Aryan Coal Beneficiation Pvt'. Ltd. 

Aug. 08 2008 Areva T&D India Ltd. 

Oct. 08 2008 BP Energy India Pvt. Ltd. 

Nordea Bank A. V. Sweden 

Bank of Tokio Mltsubllhi 

Total 

Asian Development Bank, Manila. 

International Finance Corporation 

The Export-Import Bank 01 Korea 

Asian Devetopment Bank, Manila. 

BNP Paribas, Singapore Branch 

ICICI Bank Ltd. Honkong 

Indian Overaeas Bank, Honkong 

Arr-Ia T&D SA 

BP Holdings Intemational B. V. 

TOIaI 

100,000,000.00 

300,000,000.00 

400,000.000.00 

250,000,000.00 

450,000,000.00 

500,000,000.00 

200,000,000.00 

328,656,000.00 

16,000,000.00 

80,000,000.00 

19,520,497.28 

102,234, 838.41 

1,944,411,135.69 

Detalla tor other Int ... atructu ... tor the yw 2OCJ8.09 (till October 3', 2001) 

Apr. 08 2008 

Sap. OS 2008 

Dharti Dredging and 
Infrastructure Ltd. 

Gujarat State petroleum Corporation Ltd. 

The date as in Statement is as per the declaration 
made by the company in the application from submiHed 
to the Reserve Bank. The application trom captures the 
economic sector of the borrower but does not capture 
the end-use sector-wise. 

New Flnllnclal Inethutlon. for Micro Flnllnce 

2171. SHRI SARVEY SATYANARAYANA: Will the 
PRIME MINISTER be pleased to state: 

Jung Hsing Marine construction company UtI. 
company Ltd. 

Syndicated loan fro Bnk of Baroda 

Total 

45,170,000.00 

325,000,000.00 

370,170,000,00 

(a) whether the Govemment proposes to set up new 
financial institutions for micro finance activities to benefit 
the rural artisans, crafspersons and agricuHurists; and 

(b) If 50, the details thereot? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
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OF PARLIAMENTA~Y AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) No, Sir. However, three Funds 
have been set up by the Govemment, namely:-

. (i) Micro Finance Development and Equity Fund 
(MFDEF) with the objective of upscaling and 
enhancing the capacities of micro-finance 
Interventions In the country; 

(ii) Financial Inclusion Fund (FIF) for meeting the 
cost of developmental and promotional 
interventions for ensuring financial inclusion; and 

(iii) Financial Inclusion Technology Fund (FITF) to 
meet th cost of technology adoption for financial 
inclusion. 

FlnaUHtlon 0' BPL Lis' 

2172. SHRI C.K. CHANDRAPPAN: 
SHRI MANSUKHBHAI D. VASAVA: 
SHRI GURUDAS DASGUPTA: 
SHRI ALOK KUMAR MEHTA: 
SHRI PUNNU LAL MOHALE: 
SHRI TEK LAL MAHTO: 
SHRI B. MAHTAB: 
SHRI K.S. RAO: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

,. (a) whether the Below Poverty Line (BPL) list has 
been finalized by the States; 

(b) if so, the details thereof, State-wise and if not, 
the reasons for delay In the matter; 

(c) the steps taken by the Govemment for speedy 
finalization of the BPL list; 

(d) whether the Government has set-up any 
mechanism to verify the BPL list in view of the complaints 
regarding discrepancies in its preparation; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) to (c) The Below 
Poverty Line (BPL) list based on BPL Census 2002 has 
been finalized by all States except Jammu and Kashmir, 

Kerala, Manipur, Orissa, Sikkim, Trlpura, Lakshadweep 
and Puducherry. The delay in finalizing the BPL list for 
the rural areas had occurred because the Supreme Court 
had passed a stay order while hearing a Writ Petition 
No. 196 of 2001 in the matter of PUCL Vs GOI. The 
stay was vacated only on 1.4.2006 and according to the 
guidelines of BPL Census, the BPL list required the 
approval of Gram Sabhas which took consiqerable time 
in some States. Further, a two-stage appeal mechanism 
was also provided under the guidelines to redress the 
public grievances. Many States received a large number 
of appeals which took a lot of time to dispose off. The 
BPL Census 2002 was conducted using the methodology 
of score based ranking of households and the States 
were a decide the cut off score by taking into account 
the total number of poor in that State as indicated by the 
Planning Commission. 

Many States took time to decide the cut off score. 
The Ministry has been taking up the matter at the highest 
level constantly impressing upon the States to finalise 
the BPL list on priority basis. The forum like Performance 
Review Committee meetings, Nodal Officers meetings etc. 
have been utilized to review the progress of finalization 
of the BPL list. 

(d) and (e) Under the guidelines of BPL Census 2002, 
a two-stage appeal mechanism has been provided in order 
to redress the public grievances relating to their status in 
the BPL list. The first appeal can be flied with the 
Tehsildar or SDM as the case may be. If still not satisfied, 
the second and final appeal can be filed with the Collector. 

[Translation} 

IncluslonlExcluslon 0' Communities In 5T List 

2173. SHRI MANSUKHBHAI D. VASAVA: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Union Government has made any 
inclusion/exclusion in the list of Scheduled Tribes and; 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) and 
(b) Yes, Sir. Time to time, inclusion/exclusion had been 
made in the ST list of StateslUTs. In the recent past, the 
communities in STs lists have been included/excluded in 
the various States/UTs vide the Scheduled Castes and 
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Scheduled Tribes Orders (Amendment) Act, 2002 [No. 10 
of 2003) dt. 7.1 .2003 published in the Gazette of India 
dated 8.1.2003. 

Loans Under SGSY 

2174. SHRI JIVABHAI A. PATEL: 
SHRI KASHIRAM RANA: 

Will the PRIME MINISTER be pleased to state: 

(a) the guidelines issued to banks for providing loan 
under the Swamajayanti Gram Swarojgar Yolana (SGSY); 

(b) whether the banks have achieved target fixed 
under the SGSY for disbursement of loan during the last 
three years, and the current year; 

(c) if so, the details thereof, State-wiselUT-wise; 

(d) the number of loan application lying pending with 
Banks; and 

(e) the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (e) The information is being collected 
and will be laid on the Table of the Lok Sabha. 

/English} 

Utilization of Inv.stors Protection Fund 

2175. SHRI BASU DEB ACHARIA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has set up two separate 
funds for investors protection and awareness; and 

(b) if so, the details of utilization of the above funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Section 205C of the Companies 
Act, 1956 provides for establishment of Investor Education 
and Protection Fund which was introduced by way of 
Companies (Amendment) Act, 1999 w.e.f. 31.10.1998. The 
Fund is administred by a Committee as per the pro~ 
of Investor Education and Protection Fund (awareness 

and protection of investors) Rules, 2001. Unclaimed 
dividends, application funds, matured deposits and 
interests which are lying unclaimed for more than 7 years 
are credited to the fund alongside the specific grants and 
donations given to the fund by CentraVState Govemmentsl 
companies and the income generated by way of 
investment of the fund. This fund is utilized for educating 
and creating awareness among investors by conducting 
seminars, media programmes, coordinating the various 
agencies doing investor protection, funding research 
activities etc through Voluntary associations or 
organizations registered under IEPF. 

Budget for 2006-07 proposed setting up of an Investor 
Protection Fund (IPF) funded by fines and penalties 
recovered by SEBI. SEBI has set up an 'Investor 
Protection and Education Fund' (IPEF) by an 
administrative order dated July 23, 2007. An initial corpus 
of Rs. 10 crore has been set aside for IPEF from the 
General Fund of SEBI. 

Loan SanctIoned by CommercIal Banke 

2176. SHRI G.M. SIDDESWARA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether amount of loans sanctioned by the 
commercial banks in non-priority sectors are much higher 
than loan sanctioned in priority sectors; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) As per Reserve Bank of India (RBI) 
guidelines on Priority Sector Lending (PSL), the Scheduled 
Commercial Banks (SCBs) are required to achieve 40% 
of their adjusted Net Bank Credit under Priority Sector. 
As on last reporting Friday of March 2008, the percentage 
of PSL of SCBs was 44.82 which is more than prescribed 
target for Priority ~ector. 

/Translati()l1j 

NPAs and Profit of Banks 

2177. SHRI HARIKEWAL PRASAD: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the PRIME MINISTER be pleased to state: 
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(a) whether the profits of banks had declined due to 
Non-Performing Assets (NPAs) during the last three years 
and the current year; 

(b) if so, the details thereof; 

(c) whether NPA for agriculture and industrial sector 
has not been separately classfied; 

(d) if not, the details of NPAs declared for agriculture 
and industrial sector separately for the last three years; 
and 

(e) the action taken by the Govemment to reduce 
the NPAs and increase the profits of banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (d) No, Sir. During the last three years, 
the net profit of Scheduled Commercial Banks (SCBs) 
has shown an increasing trend. The details of net profit, 
gross and net non-performing assets (NPAs) and NPAs 
in agriculture sector of the SCBs for the last three years 
are given below: 

(Amount Rs. in crore) 

Items March March March 
2006 2007 2008 

Net Prof~ 24,582 31,203 42,719 

Gross NPAs 51,097 50,486 56,668 

Net NPAs 18,543 20,101 24,675 

Gross NPAs in AgricuHure sector 6,718 7,367 9,736 

The Management Information SystJm of the Reserve 
Bank of India does not generate data separately for NPAs 
of industrial sector. 

(e) To reduce the NPAs, to improve asset quality of 
the banks and to create a good recovery climate, Reserve 
Bank of India (RBI) and the Govemment of India have 
taken various $teps which, inter-alia, include prescribing 
prudential norms for provisioning and classifICation of non-
performing assets, guidelines for prevention of slippages, 
introduction of Corporate Debt Restructuring mechanism, 
One Time Settlement schemes, enactment of The 
Securitisation and Reconstruction of Financial Assets and 

Enforcement of Security Interest (SARFAESI) Act, 2002, 
the Credit Information Companies (Regulation) Act, 2005, 
and the Recovery of Debts due to Banks and Financial 
Institutions (DRT) Act, 1993 etc. All the banks including 
the private sector banks take appropriate measures to 
recover their NPAs in accordance with their loan recovery 
policies. 

Further, to ensure a healthier banking sector in India, 
to increase efficiency, productivity and profitability of the 
banks and to protect the interests of .their stakeholders 
and the depositors, RBI has prescribed measures for 
strengthening of risk based prudential supervision, 
introduction of capital adequacy standards on the line of 
Basel Committee norms, putting in place technology based 
effective payment settlement system, encouraging banks 
for increased use of technology for providing services to 
their customers, etc, coupled with wide ranging steps 
taken by the Govemment. The net profit of SCBs has 
increased by around 74% in 2007-08 over the net profit 
of these banks in 2005-06. 

{English} 

Foreign Aaalatance tor Drinking Water 

2178. SHRI DALPAT SINGH PARSTE: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Govemment has sought any foreign 
assistance to provide safe drinking water facilities in the 
country particulariy in the rural areas; 

(b) if so, the details thereof and the names of the 
countries which are providing assistance for safe drinking 
water in rural areas of the country; State-wise; and 

(c) the details of the projects undertaken in the 
country, during the last three years State-wise and 
location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) Rural water supply being a State subject, at 
times the State Governments, to supplement their 
resources from their own and that available from the 
Centre, seek assistance. These proposals are considered 
and then recommended to the concerned countrynoreign 
organization for sanctioning foreign aidlloan. 

(b) and (c) Germany and Japan are providing 
assistance to implement rural water 8Upply programmes. 
Rural Water Supply Project, Rajasthan; Rural Water 
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Supply Project, Maharashtra and Rural Water Supply 
Project, West Bengal are being implemented with the 
assistance of Germany. Rural Water Supply Project, Kerala 
and Hogenakkal Water Supply Project, Tamil Nadu are 
under implementation with the assistance of Japan. 

Rehabilitation Package for Displaced Persona 

2179. SHRI RAVI PRAKASH VERMA: 
SHRI GANESH SINGH: 

Will the Minister of POWER be pleased to state: 

(a) the number of people displaced on account of 
setting up of new hydel power projects in the country, 
State-wise; 

(b) whether the Government proposes to formulate 
any rehabilitation package for these displaced people; 

(c) If so, the details thereof; and 

(d) the time by which the rehabilitation package is 
likely to be implemented? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 

INDUSTRY AND MINISTER OF STATE iN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) The project-
wise details in respect of number of people/families 
displacec:llto be displaced on account of hydro power 
projects under construction in the CentraVState/Private 
Sector as per information available with Central Electricity 
Authority is given in the enclosed Statement I. 

(b) to (d) Yes, Sir. Ministry of Rural Development 
(Department of Land Resources)' has notified the National 
Rehabilitation and Resettlement Policy (NRRP), 2007 vide 
their Resolution dated 31st October, 2007. The minimum 
package admissible to the Project Affected Families and 
the broad objectives of the Policy are given in the 
enclosed Statement II. However, the State Governments! 
Public Sector Undertakings or agencies, and other 
requiring bodies shall be at liberty to put in place greater 
benefit levels than those prescribed in the NRRP, 2007. 
In addition, the Central Govemment has also announoed 
a new Hydro Power Policy, 2008 which has made some 
additional R&R proviSions for hydro power projects. The 
salient features of the approved R&R provisions in the 
new Hydro Policy, 2008 are given In the enclosed 
Statement III. Both the aforesaid rehabilitation packages 
have been Implemented and are in force. 

Statement I 

Hydro PfDjtIcIs undBr ExtICution-Oispl6Ctld fsml/iss 
(Excluding projtICls und6r Minishy of Nsw & Rtlnewsbltl Energy) 

SI.No. Name of Scheme Sector State I.C. Under Displaced 
(No. X Execution families! 
MW) (MW) persons 

2 3 4 5 6 7 

1. Parbati SI. II (NHPC) Central Himachal Pradesh 4x 200 BOO.OO 23 lamBits 

2. Chamera-III (NHPC) Central Himachal Pradesh 3 x n 231.00 Nil 

3. Prabali-II (NHPC) Central Himachal Pradesh 4 x 130 520.00 59 lamilies 

4. Kol Dam (NTPC) Central Himachal Pradesh 4 x 200 BOO.OO NA* 

5. Rampur (s..NNL) Central Himachal Pradesh 6 x 68.67 412.00 29 'amUie& 

6. Uhf-III Central Himachal Pradesh 3x 33.33 100.00 Nil 

" 7. Swara Kuddu Central Himachal Pradesh 3x 36.6 110.00 3 families 

8. Allain Duhangan Private Himachal Pradesh 2x96 192.00 NH 
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2 3 4 5 6 7 

9. Karcham Wangtoo Private Himachal Pradesh 4 x 250 1000.00 243 ptI'IOnI 

10. Budhil Private Himachal Pradesh 2x35 70.00 HA· 

11. Malana-II Private Himachal Pradesh 2x5O 100.00 Nil 

12. Sorang Private Himachal Pradesh 2x5O 100.00 HA· 

13. Uri-II (NHPC) Central Jammu and Kashmir 4x 60 240.00 46 families 

14. Sewa-ll (NHPC) Central Jammu and Kashmir 3 x 40 120.00 88 fami\iII 

15. Chutak (NHPC) Central Jammu and Kashmir 4x 11 44.00 2 familita 

16. Nimoo BIzga (NHPC) Central Jammu and Kashmir 3 x 15 45.00 Nil 

17. Koteshwar (THOC) Central Uttarakhand 411 100 400.00 n famHIes 

18. Loharlnagpala (NTPC) Central Uttarakhand 4x 150 600.00 HA· 

19. Tapovan VIshnugad (NTPC) Central Uttaralchand 4 x 130 520.00 HA· 

20. Shrinagar Private Uttarakhand 4 x 82.5 330.00 NA· 

21. Maheahwar Private Madhya Pradesh 10 x40 400.00 9459 Perona 

22. Priyadarahni Jurala State Andhra Pradesh 6 x 39.1 156.00 Nil 

23. Nagarujana Sagar TR State Andhra Pradesh 2x25 50.00 Nil 

24. Pulichintala State Andhra Pradesh 4x 30 120.00 HA· 

25. Lower Jurala State Andhra Pradesh 6 x 40 240.00 Nil 

26. Kuttiyadi Addl. Ext. State Kerala 2x5O 100.00 Nil 

27. Pallivaaal State Kerala 3x 20 60.00 Nil 

28. Varahi Extn. State Kamataka 2 x 115 230.00 Nil 

29. Bhawani Barrage II State Tamil Nadu 2x 15 30.00 Nil 

30. BllIwani Barrage III State Tamil Nadu 2x 15 30.00 Nil 

31. Teesta Low Dam-III (NHPC) Central West Bengal 4 x 33 132.00 9 families 

32. Teesta Low Dam-IV (NHPC) Central West Bengal 4x 40 160.00 Nil 

33. Chujachen Private Sikkim 2x 49.5 99.00 Nil 

34. Teesta St. III Private Sikkim 6x 200 1200.00 Nil 

35. Teesta St. VI Private Sikkim 4x 125 500.00 NA· 

36. Rangit-IV Private Sikkim 3x 40 120.00 NA· 

37. Subansiri Lower (NHPC) Central Arunachal Pradesh 8x 250 2000.00 n famUies 
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2 3 4 

38. Kameng (NEEPCO) Central Arunachal Pradesh 

39. Myntdu State Meghalaya 

40. New Umtru State Meghalaya 

·NA-Not Available 

S"""'ent II 

Ministry of Rural Development (Department of Land 
Resources) has notified the National Rehabilitation and 
Resettlement Policy, 2007 vide their Resolution dated 31st 
October, 2007. The minimum package admissible to the 
Project Affected Families and the broad objectives of this 
Policy are as under: 

The rehabilitation and resettlement benefits shall 
be extended to all the affected families who are 
eligible as affected families on the date of 
publication. 

Affected family whose house has been acquired 
or lost may be allotted free of cost house site 
to the extent of actual loss of area restricted to 
two hundred and fifty square metre in rural 
areas, or one hundred and fifty square metre in 
urban areas. 

Each affected below poverty line family without 
homestead land and residing in the affected area 
continuously for a period of note less than three 
years shall be entitled to a house of minimum 
one hundred square metre carpet area in rural 
areas, or fifty square metre carpet area in urban 
areas. 

Each affected family owning agricultural land in 
the affected area and whose entire land has 
been acquired or lost, may be allotted in the 
name of the khatedar(s) in the affected family, 
agricultural land or cultivable wasteland to the 
extent of actual land loss by the khatedar(s) in 
the affected family subject to a maximum of 
one hectare of irrigated land or two hectares of 
un-irrigated land or cultivable wasteland. 

Objectlv .. 

(i) to minimize displacement and to promote, as 
far as possible, non-displacing or least-displaclng 
alternatives. 

5 6 7 

4x 150 600.00 355 persons 

2x42 84.00 Nil 

2x20 40.00 Nil 

(Ii) to ensure adequate rehabilitation package and 
expeditious implementation of the rehabilitation 
process with the active participation of the 
affected families; 

(Iii) to ensure that special care is taken for protecting 
the rights of the weaker section, of society, 
especially members of the Scheduled Castes and 
Scheduled Tribes, and to create obligations on 
the State for their treatment with concern and 
sensitivity; 

(Iv) to provide a better standard of living, making 
concerted efforts for providing sustainable Income 
to the affected families; 

(v) to Integrate rehabilitation concerns into the 
development planning and implementation 
process; and 

(vi) where displacement is on account of land 
acquisition, to facilitate harmonious relationship 
between the requiring body and affected families 
through mutual cooperation. 

Source: Ministry of Rural Development, Department 01 Land 
Reaources. Resolution No. 26011/412007-LRD dated 31st October, 
2007 

St.tement III 

Salient Features of the approved R&R provisiOns for 
Hydro Power Projects under the New Hydro Power Policy, 
2008. 

1. Scope of Coverage 

The following provisions shall be applicable even 
if one family is affected by the development of 
a Hydro Power Project. 

2. Definition of Project Affected Families (PAFs) 

A Project Affected Family (PAF) shall mean a 
family whoee place a residence or other property, 
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or source of livelihood has been affected by the 
development of a hydro project and who have 
been residing in the affected zone for two years 
preceding the date of declaration of notification 
under Section-4 of LA Act. The affected family 
would also Include squatters. 

3. Definition of Agricultural Labourer 

A person normally residing in the affected zone 
for two years preceding the date of declaration 
of the affected zone and eams hislher livelihood 
principaHy by manual labour on agricultural land. 

4. Definition of Non Agricultural Labourer 

A person normally residing in the affected zone 
for two years preceding the data of declaration 
of the affected zone and who does not hold 
any land in the affected zone but eams hislher 
livelihood principally by manual labour or as rural 
artisan or a service provider to the community. 

5. Definition of Squatters 

A family occupying government land in the 
affected zone without a legal title, a least for 5 
years prior to the date of declaration of 
notification under Section-4 of L.A. Act. 

6. Rehabilitation/Resettlement Colonies 

This policy aims to provide built up houses to 
Project Affected Families (PAFs) who get 
displaced due to the development of hydro 
projects to the extent possible. However, 
wherever opted for, liberal House Construction 
Allowance would be given In lieu. 

7. Training and Capacity Building 

This policy also emphasizes the need to provide 
training to the Project Affected Families as well 
as to the local population for a sustained 
livelihood. Special training programmes from ITls 
aimed at providing the required skills to the local 
population would be undertaken by the Project 
developers at least six months prior to 
commencement of construction. This is expected 
to boost the employability of the PAFs and other 
people residing in the vicinity of the project. 

8. Additional benefits to PAFs:-

This Policy envisages additional provisions for 
Project Affected Families such as: 

• scholarships for meritorious students, 

• extension of medical facilities, 

• marriage grants, 

• subsistence grants, 

• support for income generation schemes for 
cooperatives and self help groups, 

• seed, pesticides and fertilizer subsidiea, and 
irrigation support. 

9. Other Provisions 

• An additional 1 "10 free power from the project 
would be provided and earmarked for a Local 
Area Development Fund, aimed at providing a 
regular stream of revenue for income generation 
and welfare schemes, creation of additional 
infrastructure and common facilities etc, on a 
sustained and continued basis over the life of 
the project. It is recommended that the host 
state govemments would also provide a matching 
1 % from their share of 12% free power towards 
this corpus. This fund would be available In the 
form of an annuity over the entire life of the 
project. 

• For a period of 10 years from the date of 
commissioning of the project, 100 units of 
electricity per month would be provided by the 
project developer to each Project Affected Family 
through the relevant distribution company. It is 
expected that the PAF will consume at least 
the minimum lifeline consumption of one unit 
per day and the cost of balance unused 
electricity, if any, could be made available to 
PAF in cash or kind or a combination of both, 
at rates to be determined by the State Electricity 
Regulatory Commission. 

• The project authorities would involve themselves 
in the implementation of the RGGY Scheme 
within a certain rediuS/surface distance from the 
Power HouselDam Site as per requirement. The 
project authorities should bear the State 
Governments' share of 10% of the RGGVY 
within this surface distance of the Power Housel 
Dam. 
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Besides the additional provisions mentioned above, 
the normally applicable provisions of the National Policy 
on Rehabilitation and Resettlement, currently in force, 
would continue to be applicable. 

Ready to Eat Me.ls 

2180. SHRI S. AJAYA KUMAR: 
SHRI MADHU GOUD YASKHI: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment has any proposal to 
provide ready to eat meals to children under the 
supplementary nutrition programme of the Integrated Child 
Development Scheme (ICDS); 

(b) if so, the detailed expenditure involved therein 
and the steps being taken by the State Govemments as 
well as the Union Govemment in this regard; 

(c) whether the Govemment proposes to have a pilot 
project to assess the efficacy of the hot cooked food; 

(d) if so, the details thereof; 

(e) whether the proposal has been opposed by some 
sections in the country; and 

(f) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWHURY): (a) and (b) As per the guidelines 
contained in the Integrated Child Development Services 
(ICDS) Scheme, the State GovemmentslUnion Territory 
Administrations have the flexibility to select the type of 
food to be provided as supplementary nutritior to Pregnant 
& Lactating Mothers and children below six years of age. 
Supplementary Nutrition continues to be prOVided, as per 
existing guidelines, and as per directions of the Apex 
Court, to all Pregnant and Lactating mothers and children 
below 6 years of age coming to the Anganwadi Centre. 
There is no centralised procurement of supplementary 
nutrition. Government of India provides funds to the 
StateelUTs for supplementary nutrition programme as per 
schematic norms. 

(c) No, Sir. 

(d) to (f) Doesn't arise. 

/Tfllnslstlon} 

Loans to Rural Areaa by Foreign aanlea 

2181. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRI V.K. THUMMAR: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment proposes to frame any 
rule for foreign banks to extend 30 percent of their total 
loans to the rural areas; 

(b) if so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS CSHRI PAWAN KUMAR 
BANSAL): Ca) No, Sir. However, as per Reserve Bank of 
India guidelines on Priority Sector lending, foreign banks 
are required to extend 32% of their Adjusted Net Bank 
Credit or equivalent amount of off·balance sheet exposure, 
whichever, is higher to Priority Sector. 

(b) and (c) Do not arise. 

{English} 

SOSy 

2182. SHRI B. MAHTAB: Will the Minister of RURAL 
DEVELOPMENT be pleased to state: 

Ca) whether the State Governments are facing 
difficulties in implementation of the Swamajayanti Gram 
Swarozgar Yojana CSGSY); 

(b) if ao, the details thereof; 

(c) whether the Govemment proposes to revise the 
guidelines issued to banks in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN' I 

THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) The 
difficulties faced by the State Governments in the 
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implementation of Swarnajayanti Gram Swarozgar Yojana 
(SGSY) are sorted out in the review meetings organized 
by the Ministry. 

(c) No, Sir. 

(d) Does not arise. 

Customs House Clearing Agents 

2183. SHRI CHANDRAKANT KHAIRE: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of CU8tom House Clearing agents In 
Mumbai, Delhi, Kolkata and Chennai, city-wise, at present; 

(b) the terms and conditions for the appointment of 
these agent8; 

(c) the details of the priorltieslfacilitles made available 
to them; 

(d) whether a large number of Bills of Entry (BlF) 
are pending for disposal in Mumbal alone; 

(e) if so, the details thereof and reasons therefor; 

(f) the reasons for the delay and the action taken! 
being taken in this regard; and 

(g) the details of the pending cases in other cities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
number of Customs House Agents, city-wise, Is as foHows: 

Mumbai-1450; Chennai-694; Deihl-80S and Koikata-
279. 

(b) The terms and conditions for the appointment of 
these agents are specified In the Customs House Agents 
Licensing Regulations framed under Section 146 of the 
Customs Act, 1062. 

(c) The privileges/duties/obligations of Customs House 
Agents are prescribed in the Customs House Agents 
Licensing Regulations. 2004. 

(d) No, Sir. 

(e) and (f) Does not arise in view of reply at (d) 
above. 

(g) The details of the pending cases in Mumbai and 
other cities are 88 follows: 

City No. of Bills of Entry No. of Bills of 
filed between 1.4.2008 Entry pending as 

to 30.11.2008 on 1.12.2008 

Mumbai 7,34,349 5,160 

Chennai 3,52,895 4,027 

Delhi 3,49,778 18,126 

Kolkata 81,028 3,775 

Economic Reforms Agenda by FlCel 

2184. SHRI BRAJA KISHORE TRIPATHY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Federation of Indian Chambers of 
Commerce and Industry (FICCI) has submitted any 
economic reforms agenda to the Government during the 
recent past; and 

(b) if so, the details thereof and the reaction of the 
Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Yes Sir. The Federation of Indian 
Chambers of Commerce and Industry (FICCI) has 
submitted two documents titled MBringlng back confidence 
in the Indian economy-FICCI's 100 day agenda for the 
Governmenr and MRestoring the growth momentum and 
bringing back investor confidence FICCl's comprehensive 
action agenda-, to the Government In the recent past. 

These documents have listed measures to (i) Urgently 
stimulate investment across the economy; (II) Enhance 
efficiency and competitiveness of our economy by targeting 
reduction in transaction costs; (iii) Set new standards in 
governance; (Iv) Address the perception of a looming fISCal 
crisis; (v) Restoring investor confidence by addressing 
challenges in the financial sector; and (vi) Addressing 
challenges in the real sector including, manufacturing 
sector, exports, infrastructure and housing sector. The 
recent policy announcements by the Government and the 
Reserve Bank of India have already addressed some of 
them. 
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{Translation] 

Guarant" for Dep08lt. In Bana 

2185. SHRI RAMJI LAL SUMAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government provides any guarantee 
for the deposits In public and private banks made by the 
depositors in the country; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Govemment to 
enhance trust of the customers In bank deposits? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) The Deposit Insurance and Credit 
Guarantee Corporation (DICGC) haa been extending 
Insurance cover to amall depositors with an objective of 
maintaining confidence of the amall Investora In the 
banking aystem of the country. In India, deposit insurance 
Is compulaory for all banks. The Deposit Insurance 
Scheme in India covers all commercial banks, Co-
Operative Banks, Local Area Banks, Regional Rural Banks 
and Private Sector Banks and Foreign Banks. The DICGC 
insures all deposits except the (I) deposits of foreign 
Govemment (II) deposits of State/Central Governments 
(iii) inter-bank deposits and (Iv) deposits held abroad. 
The limit for insurance cover per depositor under the 
scheme is As. 1.00 lakh In the Msame capacity and same 

State Year 

2 

Himachal Pradesh 2005-06 

2006-07 

2007-08 

2008-09 

Jharl<hand 2005-06 

2006-07 

rlghr. Further, to ensure a healthier banking sectQr in 
India and to protect the Interests of the stakeholders and 
the depositors of the banks, the Reserve Bank of India 
has prescribed measures for strengthening of risk based 
prudential supervision, Introduction of capital adequacy 
standards on the line of Basel Committee norms, etc. 
coupled with wide ranging steps taken by the Govemment. 

(English] 

World Sank A •• lstance tor Rural Road. 

2186. SHRI ALOK KUMAR MEHTA: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) the details of the rural road projects taken up 
with the World Bank Aaalstance during the last three years 
and the current year, State-wise; and 

(b) the financial assistance received by each of such 
States during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) World Bank loan 
of USD 399.5 million has been taken by Govemment of 
India for supplementing the funds required for 
implementation of Pradhan Mantri Gram Sadak Yojana 
(PMGSY). The participating States are Himachal Pradesh, 
Jharldland, Rajasthan & Uttar Pradesh, The details of 
projects cleared for World Bank financed works during 
the last three years and the current year are as under: 

Value of No. of road Length of road 
projects cleared works cleared works cleared (in 
(Rs. in c::rore) (km) 

3 4 5 

176.1 108 767.37 

98.46 44 427.92 

" 
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2 3 4 6 

2007-08 

2008-09 44.90 33 150.82 

Raj~ ~than 2005-06 127.95 252 791.49 

2006-07 

2007-08 455.20 473 2156.89 

2008-09 

Uttar Pradesh 2006-06 

2006-07 276.31 447 936.06 

2007-08 147.15 43 413.88 

2008-09 

(b) Funds released to the participating States during last three years and current year .. given below: 

Year Himachal Pradesh Jharkhand 

2005-06 44.27 16.78 

2006-07 

2007-08 174.58 

2008-09 33.58 22.45 

Indo-Scotland Co-Operatlon on Wind Energy 

2187. SHRI SURESH ANGADI: WIH the Minister of 
NEW AND RENEWABLE ENERGY be pleased to state: 

(a) whether the Government has signed any 
agreement with Scotland for the generation of wind energy 
in the country; and 

(b) if so. the terms and conditions thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) No. Sir. 

(b) Does not arise. 

Rural Development Projects 

2188. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(RI. in crore) 

Rajasthan Uttar Pradeeh Total 

9.88 128.32 199.05 

524.81 225.19 750.00 

166.48 309.94 650.00 

9.169 65.19 

(a) whether the Govemment has any plan to construct 
hospitals. dispensaries. primary school buildings, 
Panchayat Ghars and Community Centres under Rural 
Development Projects; and 

(b) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) No Sir. 
The Ministry of Rural Development implement through 
State Govemments and UT Administrations the important 
programmes namely the National Rural Employment 
Guarantee Scheme (NREGS). Swarnjayantl Gram 
Swarozgar Yojana (SGSY). Indira Awau Yojana (lAY), 
District Rural Development Agenciea Administration (DRDA 
Admn.). National Social Assistance Programme (NSAP), 
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Pradhan Mantrl Gram Sadak Yojana (PMGSY), Total 
Santlatlon Campaign (TSC) and Accelerated Rural Water 
Supply Programme (ARWSP) etc. Whenever the 
programme guidelines permits social and economic ...... 
are created in rural areas. 

Pan .. on Fund Managera 

2189. SHRIMATI MANEKA GANDHI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Pension Fund Regulatory and 
Development Authority (PFRDA) proposes to appoint new 
pension fund managers besides SBI, LlC and UTI Mutual 
Fund to office four-five new pension products to citizens; 
and 

(b) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The Pension Fund Regulatory and 
Development Authority (PFRDA) has Informed that It is 
taking preparatory action for roll out of the New Pension 
System (NPS) to aN citizens in terma of the Govemment 
approval to extend the NPS to all citizens. The strategy 
and details of the plan for rollout of the NPS for all 
citizens, in/tllll/ill, include appointment of more fund 
managers, points of presence and providing more 
investment choice to subscribers. 

{Tf'IInsIIllionj 

Peraon Below Poverty Une In Cltla. 

2190. SHRI RAMDAS ATHAWALE: Will the Minister 
of HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) the State-wise number of the persons below 
poverty line in small, big cities and metropolitan cities in 
the country, separately; 

(b) whether the Govemment has taken any measures 
for improving the living standard of the poor and providing 
employment and housing to them; and 

(c) if so, the State-wise details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): <a) Planning Commission releases 
estimates of urban poor from time to time based on the 

national sample surveys conducted by the National 
Sample Survey Organisation (NSSO). The National 
Sample Survey Organisation has conducted the latest 
large sample survey on household consumer expenditure 
*61st Round), covering the period July 2004 to June 2005. 
From this date, two different consumption distributions for 
the year 2004-05 have been obtained. The first one is 
from the consumption data collected using 3O-day recall 
period for all the items. The other distribution is obtained 
fro.11 the consumer expenditure date collected using 365-
day recall period for five Infrequently purchased non-food 
items, namely clothing, footwear, durable goods, education 
and institutional medical expenses and 3O-day recall period 
for the remaining items. These two consumption 
distributions have been termed as Uniform Recall Period 
(URP) Consumption Distribution and Mixed Recall Period 
(MRP) consumption distribution respective/yo The Planning 
Commission has e.timated poverty in 2004-05 USing both 
the distributions. As per these estimates, number and 
percentage of urban poor both by MRP method as well 
as URP methods, State-wise are given in Statement I. 

Data on the number of people living below poverty 
line in small and big cities and metropolitan cities of the 
country are not available. 

(b) and (c) In the urban are .. , In order to tll'l'\ellorate 
the living conditions of the urban poor, an emploYi'l,I.';'It-
oriented urban poverty alleviation programme named 
Swama Jayanti Shaharl Rozgar Yojana (SJSRY) Is being 
implemented on all India basis since. 1.12.1997. Under 
SJSRY, the urban poor are assisted to set up IndividuaV 
group micro enterprises for se"-employment and also 
provide wage employment by utilizing their labour in the 
construction of socially and economically useful public 
assets. Since the inception- of the scheme, and as 
reported up to 10.12.2008, Cumulatively, the Central 
Aseistance released to StateslUTs, State-wise and the 
number of urban poor assisted in seH-employmentJwage 
employment is given in Statement II. 

Also, to address the housing and basic services 
needs of the urban poor living in slums, the Sub-Mission 
on Basic Services to the Urban Poor (BSUP~ under the 
Jawaharlal Nehru National Urban Renewal Mission 
(JNNUR) was launched on 3rd December 2005 in 63 
select Cities. For the towns/cities other that the Mission 
cities, the Integrated Housing & Slum Development 
Programme (IHSDP) is being implemented to cater to I 

aim"ar needs of the urban poor. The State-we details 0 
the projects approved under BSUP and IHSDP are given 
in Statement III Statement IV. 
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.. tement I 

NuMbtlr snd PtIn:tInfBgtl of Popu/Blion bslow polMl'ly !inti UtbBn s,.. (2OtU-05) 
(Bss«I on URP lind MRP-CoIvumpIIon) 

SI.No. StateslUTs B~ URP Method B~ MRP Method 
% age of No. of % age of No. of 
Persons Persons Persona Persons 

(Lakhs) (Lakhs) 

2 3 4 5 6 

1. Andhra Pradesh 28.00 61.40 20.70 45.50 

2. Arunachal Pradesh 3.30 0.09 2.40 0.07 

3. Assam 3.30 1.28 2.40 0.93 

4. Bihar 34.60 32.42 28.90 27.09 

6. Chhattiegarh 41.20 19.47 34.70 16.39 

6. Delhi 15.20 22.30 10.80 15.83 

7. Goa 21.30 1.64 20.90 1.62 

8. Gularat 13.00 27.19 10.10 21.18 

9. Haryana 15.10 10.60 11.30 7.99 

10. Himachal Pradesh 3.40 0.22 2.60 0.17 

11. Jammu and Kashmir 7.90 2.19 8.50 2.34 

12. Jharkhand 20.20 13.20 16.30 10.63 

13. Kamataka 32.60 63.83 27.20 53.28 

14. Kerala 20.20 17.17 16.40 13.92 

15. Madhya Pradesh 42.10 74.03 39.30 68.97 

16. Maharashtra 32.20 146.25 29.00 131.40 

17. Manipur 3.30 0.20 2.40 0.14 

18. Meghalaya 3.30 0.16 2.40 0.12 

19. Mizoram 3.30 0.16 2.40 0.11 

20. Nagland 3.30 6.12 2.40 0.09 

21. Orissa 44.30 26.74 40.30 24.30 

22. Punjab 7.10 6.50 3.80 3.62 

23. Rajasthan 32.90 47.51 28.10 40.50 

24. Slkklm 3.30 0.02 2.40 0.02 
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1 2 3 4 5 6 

25. Tamil Nadu 22.20 69.13 18.80 58.59 

26. Trtpura 3.30 0.20 2.40 0.14 

27. Uttar Pradeeh 30.60 117.03 26.30 100.47 

28. Unarakhand 36.50 8.85 32.00 7.75 

29. West Bengal 14.80 35.14 11.20 26.64 

30. Andaman and Nlcobar Islands 22.20 0.32 18.80 0.27 

31. Chandlgarh 7.10 0.67 3.80 0.36 

32. Dadra and Nagar Haveli 19.10 0.15 19.20 0.16 

33. Daman and Diu 21.20 0.14 20.80 0.14 

34. Lakshadweep 20.20 0.06 16.40 0.05 

35. Pondlcherry 22.20 1.59 18.80 1.34 

Total 25.70 807.96 21.70 682.02 

Note: I.Poverty Ratio of Aaaarn Ia UMd for SlIddm, Arunachal PradHh, Meghalaya, Mizoram, Manlpur, Nagaland and Trfpura. 
2. Poverty Line of Maharuhtra and expenditure distribution or Goa II used to ea1lmate poverty ratio of Goa. 
3. Poverty RatIo of Tamil Nadu II used for PondIcherry and Andaman and Nicobar lalande. 
4. Urban Poverty Ratio of Punjab UNCI for both ruaJ and urban poverty of CMndIgartl. 
5. Poverty line of Mahruhtra and expenditure d1etrtbut1on of Dadra and Nagar Havel! II used to eltlmate poverty ratio of Dadra 

and Nagar Havell. 
8. Poverty Ratio of Goa II UNCI for Daman and Diu. 
7. Poverty Ratio of Kerala I. uaed for Lakahadweep. 

sr.tement " 
Cumullllivs Phys/c8llU1d FInw1ciM PIOfIIW18 UndtIr SJSRY 

Sl.t~. SllteelUTa Total FIIIda No. 01 UtbIn poor No. 01 UrbIrI ToIII no. 01 IIbIn No. 01 No. 01 mendays 01 
RaIead Assisted m 881 " poor women poor IIIiItIId 10 IJben poor work generated 

tllderSJSRY ...... uaiIted ." iq)IIIed tIIder WIgI 
since 01112197 (idvIduIJ) for""" ~ IkiII ernpIoymenI (11 

emrpriIIa .... tnIIring lIIchI) 

2 3 4 5 6=4+5 7 8 

1. Andhra Pradesh 1n57.62 118101 58390 176491 108191 93.29 

2. Arunachal Pradesh 415.50 465 75 540 314 4.85 

3. Assam 5884.22 8838 225 8883 9386 10.39 

4. Bihar 5489.36 23269 19720 42989 6020 54.26 

5. Chhaltiagartl 2982.11 16387 1808 17973 19586 6.07 

t' 
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2 3 4 5 6=4+5 7 8 

6. Goa 84.06 595 80 655 1570 1.96 

7. Gujarat 6375.63 33731 76 33807 21376 24.08 

8. Haryana 4135.63 23455 5808 29263 38351 4.61 

9. Himachal Pradesh 449.41 2163 426 2589 5058 6.11 

10. Jammu and Kashmir 1457.62 12222 304 12526 22696 0.90 

11. Jharkhand 1269.27 0 0 0 0 0.00 

12. Kamataka 14463.98 49723 22110 71833 73109 96.18 

13. Ketala 5445.40 23014 21429 44443 49463 4.11 

14. Madhaya Pradesh 19729.n 124758 14196 138954 215809 36.98 

15. Maharashlra 27882.70 86288 85318 171606 276765 34.99 

16. Manipur 989.51 0 0 6 8902 6.37 

17. MeghaJaya 590.45 1849 6 1855 1892 2.59 

18. Mizoram 2n6.72 160 0 160 7518 16.34 

19. Nagaland 1111.69 1286 15 1301 99 2.84 

20. Orissa 5064.19 408n 17812 S889 35430 26.43 

21. Punjab 807.84 8673 220 8893 16441 5.53 

22. Rajasthan 5651.68 65583 1192 66775 42480 25.25 

23. Sikklm 495.21 479 0 479 1478 3.71 

24. Tamil Nadu 13347.33 43307 39113 82420 57019 85.66 

25. Tripura 1826.34 5191 2140 7331 15591 5.65 

26. Uttrakhand 1372.83 706 30 736 1414 5.00 

27. Uttar Pradesh 32516.63 174783 11182 185965 206410 84.65 

28. West Bengal 9265.56 29171 8290 37461 69n6 36.74 

29. Andaman and Nicobar Islands 261.06 135 0 135 0 4.53 

30 Chandigarh 705.50 291 23 314 5375 0.00 

31. Oadra and Nagar Haveli 287.87 67 0 67 219 0.94 

32. Daman and Diu 161.63 68 0 68 0 0.04 

33. Delhi 275.31 1475 104 1579 3450 0.00 

34. Puducherry 1054.55 3748 4380 8128 6784 6.27 

Total 192174.18 900644 314250 1214894 1325552 696.52 
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""""nt "' 
JNNURM-BIIsic StNvictI ID "'- Um.n Poor (Sub Mission II) ToIsI PtOjtJcts ..wmV8d 

Rs. In Crores 

51.No. Name of the StateIUT Million CIties projects Total Projecta Cost Total No. 01 Total Central 
Approved Approved Dwelling Units Share 

Approved Approved 

2 3 4 5 6 7 

1. Andhra Pradesh 3 19 1707.78 93995 846.92 

2. Arunachal Pradesh 1 1 4.10 100 3.36 

3. Assam 1 53.95 1232 48.56 

4. Chandigarh (UT) 1 2 564.94 25728 396.13 

5. Chhattisgarh 1 4 391.45 27976 312.18 

6. Bihar 2 9 367.72 14596 179.54 

7. Delhi 1 15 18.14.49 65504 768.73 

S. Gularat 4 13 1268.87 87504 612.93 

9. Goa 1 10.22 155 4.60 

10. Haryana 2 64.23 3248 31.18 

11. Himachal Pradesh 2 24.01 636 18.27 

12. Jammu and Kashmir 2 2 105.17 5208 84.88 

13. Jharkhand 2 8 260.04 9188 171.62 

14. Karnataka 2 7 510.27 21846 272.97 

15. Kerala 2 6 304.12 22208 202.39 

16. Madhya Pradesh 4 19 520.68 33289 256.67 

17. Maharashtra 5 36 4135.48 130612 1932.11 

18. Meghalaya 2 30.44 600 23.77 

19. Mlzoram 2 34.33 408 28.91 

20. Nagaland 134.50 3504 105.60 

21. Orissa 2 5 67.17 2316 48.77 

22. Punjab 2 2 72.43 5152 36.15 

23. Puducherry 2 3.97 1304 32.31 



51E: wnWen AnswtIl'S DECEMBER 12, 2008 to QutlSlIons 518 

1 2 3 4 5 6 7 

24. Rajasthan 2 2 277.14 17337 169.20 

25. Sikklm 3.25 52 2.79 

26. Tamil Nadu 3 24 2134.11 85607 947.36 

27. Tripura 16.73 256 13.96 

28. Uttar Pradesh 7 15 640.53 27760 295.99 

29. Uttarkhand 3 4 22.88 524 18.08 

30. West Bet:lgaI 2 76 2411.30 115244 1166.55 

Total for Projects Approved 161 284 17996.28 803089 9032.49 

JNNURM Projec:ta CeH-NBO Projec:ta Approved til 42nd CSMC MH1Ing, Ot-22.10.2008 

sr.,.".."t IV 

JNNURM-InMgmIfKl HOU$ing d Slum OtIKIIopmsnI PI'D/l"~ 

Tots! PtrJjtIcIs Approvtld 

SI.No. Name of the Stale Number of No. 01 Total project Total number Total Central 
lownalULB projects Cost dwelling units Share 

Approwd Approved Approved Approved 

2 3 4 5 6 7 

1. Andhra Pradesh 54 65 725.33 29257 541.34 

2. Andaman and Nicobar Islands 5.27 40 4.74 

3. Assam 12 12 38.31 5393 33.11 

4. Bihar 10 10 SO.73 6500 59.76 

5. Chhattiegartl 13 14 176.50 14846 122.01 

6. Daclra and Nagar Haveli 0.50 0 0.45 

7. Daman and Diu 0.69 16 0.58 

8. Gujaral 23 23 227.49 18405 153.13 

9. Haryana 10 15 238.84 14841 182.96 

10. Himachal Pradesh 3 3 23.44 816 16.19 

11. Jammu and Kaahmir 10 10 42.40 2654 32.23 

12. Jharkhand 19.67 1292 15.58 

13. Kamataka 25 25 240.27 13053 145.76 
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2 3 4 5 6 7 

14. Kerala 28 28 150.07 13528 114.22 

15. Madhya Pradesh 30 33 241.89 171.64 171.08 

16. Mizoram 3 3 8.27 624 6.21 

17. Rajulhan 32 34 418.82 25634 287.90 

18. MeghaIaya 21.82 456 8.97 

19. Manipur 2 2 16.50 1103 12.37 

20. Maharashtra 47 51 610.41 41350 438.21 

21. Nagaland 87.74 2496 44.14 

22. Orissa 15 15 83.83 4884 59.13 

23. Punjab 2 3 63.42 4658 32.62 

24. Puducherry 17.03 432 5.48 

25. Tamil Nadu 30 30 225.67 19783 169.19 

26. Tripura 7.19 400 6.33 

27. Uttar Pradesh 47 50 214.79 8920 134.71 

28. Uttrakhand 2 2 5.85 231 2.91 

29. West Begnal 67 70 667.26 38164 482.34 

Total 473 506 4659.79 286740 3283.66 

/English} THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

Report on Rural Water Supply and s.ntt.tlon 
SAHU): (a) Yes, Sir. Technical Expert Group (TEG) 
constituted under the Chairmanship of Shri Gaurisankar 
Ghosh to examine various Issues in the rural water eupply 

2191. SHRI ASADUDDIN OWAISI: WID the Minieter and sanitation sector has since submitted Its report. 
of RURAL DEVELOPMENT be pleased to state: 

(b) The Group has submitted Its recommendations 

(a) whether the High Powered Technical Expert Group 
for changes to be carried out at micro level, District level, 
State level and Central level. The group has suggested 

(TEG) constituted under the Chairmanship of Shri for formation of an Apex Council which may be called by 
Gaurisankar Ghosh to examine various issues In the rural the name as 'RajIY Gandhi National Drinking Water and 

water supply and sanitation sector has since submitted Sanitation Mi88Ion Council. this Council will be headed 
by the Minister of Rural Development as Chairperson. 

its report; 
The group has also recommended for formation of a 

(b) if so, the main recommendations made therein; goveming body which may be accountable to the Mlnistet 

and of Rural Development. 

(c) the implementation status thereof? 
(c) The recommendations made by the TEG are 

under consideration. 
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SCdT. and Women Worker. uncler HREOS THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

2192. SHRI K. SUBBARAYAN: Will the Minister of SAHU): State-wise persondays of employment for SCa, 
RURAL DEVELOPMENT be pleased to state the total STs and women works under NREGS during the years 
number of Scheduled CUtes (SCs), Scher.tll~': Tribe8 2006-07, 2007-08 and 2008-09 (up to October, 2008) ia 
(STs) and women employed under the National Rural given In the enclosed Statement. As basic unit for 
Employment Guarantee Scheme (NREGS) since Its providing employment under NREGA Is household, the 
Inception State-wise? number of persons provided employment under NREGA 

is not maintained In the Ministry of Rural Development. 

StlItMtent 

Psl'SOfldtlys in /JIkhs 

SI.No. States 2006-07 2007~ 2008-09 (up to October, 2008) 

SCI ST. Women SC& ST. Women sea ST. Women 

2 3 4 5 6 7 8 9 10 11 

t AncIua PIIdeIh 202.41 88.31 371.93 557.16 257.18 1160.86 474.60 234.39 1071.04 

2. AnnchII PradeIh 0 4.53 1.38 0 1.85 0.83 0.00 2.71 0.88 

3. Allam 49.57 265.05 181.43 37.08 180.76 lSO.43 32.40 122.95 86.41 

4. Bihar 261 19.13 103.72 385.3 21.02 233.3 295.43 14.81 178.89 

5. GujIrII 7.07 64.57 SO.44 5.33 59.37 41.92 10.70 SO.18 33.18 

6. Haryn 14.48 0 7.38 19.24 0 12.31 14.19 • '. 0.00 7.88 

7. HmIchII Pradesh 9.09 6.7 3.86 31.51 10.76 29.36 26.86 &.75 31.49 

8. Jammu IIICI Kaahmir 1.75 7.5 1.44 2.07 9.62 0.3 1.08 4.40 0.09 

9. KImIIIka 73.37 45.18 112.24 59.79 37.94 99.42 30.70 16.53 57.43 

10. KdI 4.12 2.54 13.44 10.25 10.28 43.37 10.92 5.17 44.09 

It ~ PrIdeIh 312.96 959.05 852.53 491.96 1342.46 1147.24 360.38 182.48 720.40 

12. MaharaItUa 25.79 65.12 59.05 34.09 71.16 73.93 43.63 97.22 114.93 

13. ...... 0 18.57 8.45 0.13 46.04 15.85 0.96 83.16 25.93 

14. Me;laIaya 0.07 20.14 47 0.19 36.4 12.76 0.05 37.85 14.31 

15. MizorIm 0 7.85 2.62 0 31.53 10.8 0.00 61.33 24.58 

16. NagUnd 0 13.08 3.82 0 24.31 7.08 0.00 13.11 1.62 

17. Orissa 189.06 393.87 284.58 98.58 180.86 147.48 51.04 64.15 92.47 

18. P\r4Ib 10.8 0 5.88 14.61 0 3.12 7.94 0.00 2.43 

19. Rajuthan 159.5 642.8 670.88 322.91 778.8 1158.01 880.97 703.22 2043.31 
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2 3 4 5 6 7 8 9 10 11 

20. Sikkin 02 2.38 0.6 0.61 3.66 3.16 0.49 2.79 2.17 

21. TII11iI NIdu 102.48 4.34 14827 370.1 16.99 529.14 464.93 12.12 630.13 

22. Tripura 7.98 31.17 37.6 37.72 75.95 80.59 41.22 73.24 86.92 

23. lJItar PrIde8h 487.12 25.82 136.21 732.89 25.21 198.03 463.85 17.89 106.97 

24. West Bengal 158.78 81.88 80.48 351.43 133.7 164.63 154.19 58.57 79.52 

25. CI'IIIItiIgIIh 64.<1 318.88 275.29 198.29 544.77 553.42 141.28 310.89 342.16 

26. JwIchInd 122.19 209.7 205 .• 155.Q3 311.36 203.12 93.60 185.98 145.51 

27. uttnrdIaI 1.84 0.57 12.37 21.93 3.49 34.36 9.71 1.39 12.25 

UT 

Dadra and Nagar HMli NA NA NA NA NA NA 0 0 0 

Daman and Oil NA NA NA NA NA NA 0 0 0 

Goa NA NA NA NA NA NA 0 0 0 

lakahIdwaep NA NA NA NA NA NA 0 0 0 

ChandigaItI NA NA NA NA NA NA 0 0 0 

Andaman and NIcobar NA NA NA NA NA NA 0.00 0.01 0.00 

Poncicheny NA NA NA NA NA NA 0.81 0.00 1.10 

Total 229524 3298.73 3679 3936 4'JJJ7.os 6114.82 3821.91 2944.85 5967.89 

NA Denotes not applicable 88 UTa were not covered under NREGA In the first and Second Phase 0 Denot.. no reporting. 

881...... of AngenWildl Work .... RENUKA CHOWDHURY): (a) The Integrated Child 
Development Services I.C.D.S. Scheme. a 100% Centrally 

2193. SHRI S.K. KHARVENTHAN: Will the Minister Sponsored Scheme is Implemented through the States 
of WOMEN AND CHILD DEVELOPMENT be pleased to and Union Territories and not through any individual of 
state: organization. Based on the Statement of Expenditure 

furnished by the StateslUTs. the Government of India 
(a) whether the Government is aware that a number releases funds to the StateslUTs to meet the expenditure 

of women who have started Anganwadla under ICDS on the implementation of the Scheme. 
Scheme in various parts of the country are not getting 
their salaries for the last many months; (b) and (c) Does not arise. 

(b) if 50. the detaUs thereof and the reasons therefor; 
R.venue Lo .. Due to DTAT 

and 2194. SHRI K. C. PALLANI SHAMY: Will the PRIME 
MINISTER be pleased to state: 

(c) the action taken by the Government In this regard? 
(a) whether the Government is losing huge revenue 

THE MINISTER OF STATE OF THE MINISTRY OF because of the Double Taxation Avoidance Treaty (DTAT) 

WOMEN AND CHILD DEVELOPMENT (SHRIMATI with Mauritius; 
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(b) if so, the details thereof; 

(c) whether the Govemment has taken any stepa to 
tap the revenue loss; 

(d) if so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Foreign entities are not required to pay tax in India on 
capital gains arising from transfer of shares If they are 
resident of Mauritius, with whom India's Double Taxation 
Avoidance Convention provides for residence based 
taxation of such gains. Instances of foreign entities from 
third countries attempting to take advantage of the 
provisions of the India-Mauritius Double Taxation 
Avoidance Convention, in order to avoid paying capItaJ 
gains taxes in India, have come to the notice of the 
Govemment. It is not possible to quantify the revenue 
loss because of the Double Taxation Avoidance Treaty 
with Mauritius, as the relevant data Is not available. 

(c) and (d) Yes. A Joint Working Group (JWG) 
comprising members from the Govemment of India and 
the Govemment of Mauritius was constituted in 2006 to 
inter 81is, put In place adequate safegaurds to prevent 
misuse of the India-Mauritius DTAC without prejudice to 
the economic interests of either country. The JWG has 
held six meetings so far. In all the discussions of the 
JWG, India has strongly expres3ed its deep concem on 
the Issue of misuse of the DTAC. Consistent efforts are 
being made by the Indian Govemment to find mutually 
acceptable solutions for addressing India', concerns. 

(e) Does not arise In view of reply at (c) and (d). 

Performance of Indian Bank. 

2195. SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: Will the PRIME MINISTER be pleased to state: 

(a) whether the attention of the Govemment has been 
drawn to the report by financial services investment banks 
Morgan Stanley and Co. Inc. on performance of Indian 
Banks as reported in the 'Mint' dated October 7, 2008; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) The information is being collected 
and will be laid on the Table of the House to the extent 
available. 

/Trsnslstionj 

Right. of 8T and Fore.t Dwell.,. 

2196. SHRI AJIT JOGI: Will the Minister of TRIBAL 
AFFAIRS be pleased to state: 

(a) whether the acheduled tribes and other traditional 
forest dwellers are stili deprived of their rights as provided 
under the Scheduled Tribes and Other Traditional Forest 
Dwellers (Recognition of Forest Right) Act, 2006; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAl AFFAIRS (DR. RAMESHWAR ORAON): (a) No 
reports on the denial of rights of Scheduled Tribes and 
other traditional forest dwellers as provided under the 
Scheduled Tribes and Other Traditional Forest Dwellers 
(Recognition of Forest Rights) Act, 2006 have been 
received. 

(b) and (c) Do not arise. 

Hou... for the Poor 

2197. SHRI MAHAVIR BHAGORA: 
SHRI SYED SHAHNAWAZ HUSSAIN: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) the schemes being run by the Govemment to 
make housea available to the poor; 

(b) the number of the applications received and the 
houses made available under the said schemes during 
the last three years, State-wise; 

(c) whether the Govemment proposes to increase 
the number of houses in proportion to the demand during 
the coming ye .... ; and 
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(d) If eo, the details thereof, State-wise? 

• THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) The Schemes being run by the 
Govemment to make houses available to the urban poor 
include Basic Services to Urban Poor (BSUP) and 
Integrated Housing and Slum Development Programme 
(IHSDP). These schemes are part of Jawaharial Nehru 
National Urban Renewal Mission (JNNURM) launched on 

3rd December, 2005. MI&&ion period is seven years i.e. 
2005-2012. 

(b) State-wise details of number of projects and 
houses approved under BSUP and IHSDP during last 
three years are given in the enclosed Statement. 

(c) and (d) The question of Incre8M In the number 
of hoU888 during the coming years will depend on the 
progreaa of BSUP and IHSDP achieved In pursuance of 
Mid-term targets fixed for State Governments to be 
achieved before 30.09.2009. 

JNNI.IRM-Bssic StNfIIctI to thtJ I.ItNn Poor (Sub Mission-II) 

Rs. in crOre 

SI.No. Name 01 the StatealUTs No of No. of Total Approved Total No. of Total Central 
Mission projecls project Cost Dwelling Units Share Approved 
Cities Approved Approved 

(In-Situ + Relocation 
+ Up-gradation) 

2 3 4 5 6 7 

Y.r 2007-08 

1. Andhra Pradesh 3 5 511.27 14675 250.63 

2. Arunachal Pradesh 4.102 100 3.36 

3. Assam 1 53.9504 1232 48.56 

4. Chandigarh (UT) 0 0 0 0 0.00 

5. Chhattiegarh 0 0 0 0 0.00 

6. Bihar 2 9 367.7192 14596 179.54 

7. Delhi 1 11 1506.895 57504 630.90 

8. Gujarat 2 3 240.549 15136 115.63 

9. Haryana 0 0 0 0 0.00 

10. Himachal Pradesh 14.0148 384 11.21 

11. Goa 10.222 155 4.60 

12. Jammu and Kashmir 2 2 105.1716 5208 84.88 

13. Jharkhand 2 5 195.2863 7218 132.91 

14. Karnataka 2 4 271.432 7335 147.57 
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1 2 3 4 5 6 7 

15. Kerala 2 3 234.9185 17460 155.22 

16. Madhya Pradeah 17.4091 1320 13.26 

17. Maharalhtra 4 5 1200.652 30034 632.62 

18. Meghalaya 1 2 30.4409 600 23.77 

19. Mizoram 2 34.331 408 28.91 

20. Nagaland 0 0 0 0 0.00 

21. Oriua 2 5 67. 16n2 2316 48.77 

22. Punjab 2 2 72.4313 5152 36.15 

23. Puducherry 1 2 43.9741 1304 32.31 

24. Rajuthan 0 0 0 0 0.00 

25. Slkklm 1 3.2497 52 2.79 

26. Tamil Nadu 3 5 1303.147 41586 527.69 

27. Tripura 16.72841 256 13.96 

28. Uttar Pradeeh 5 7 355.5832 17072 182.60 

29. Uttarakhand 3 4 22.8779 524 18.08 

30. West Bengal 2 31 1241.802 54932 810.01 

Total for Year 2007-08 47 114 7926.02 296559 3975.84 

SI.No. Name of the StateslUTs No of No. of Total Approved Total No. 01 Total Central 
MisIIon projects project Coat Dwelling Units Share Approved 
CItIes Approved Approved 

(In-Situ + Relocation 
+ Up-gradation) 

2 3 4 5 6 7 

V .... 2006-07 

1. Andhra Pradesh 2 9 572.61 30320 284.34 

2. Chandlgarh (UT) 1 2 564.94 25728 396.13 

3. Chhattisgarh 4 371.45 27976 312.18 

4. Gujarat 4 10 1028.32 72368 497.29 

5. Haryana 1 2 64.23 3248 31.18 

6. Himachal Pradesh 1 1 9.99 252 7.05 
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1 2 3 4 5 6 7 

7. Kamataka 2 3 238.84 14511 125.40 

8. Kerala 2 3 69.20 4748 47.17 

9. Madhya Pradesh 3 14 428.22 26205 206.02 

10. Maharashtra 5 31 2934.82 100578 1299.50 

11. Nagaland 1 134.50 3504 105.60 

12. Raja8than 2 2 2n.14 17337 18Q.20 

13. Tamil Nadu 3 19 830.26 44021 359.87 

14. Uttar Pradesh 5 6 82.13 4880 38.58 

16. Weal Bengal 2 45 1189.51 60312 558.54 

Total for Year 36 151 8798.16 436788 4435.87 

Y .. r~ 

1. Andhra Pradesh· 5 623.90 49000 311.96 

2. Madhya Pradeah· 4 76.06 6784 37.38 

Total for Year 2005-08 2 9 898.95 54784 349.33 

Grand Total 61 274 17421.12 787111 

InMgnlIlK/ HOU$/ng lind SIIHn DtwtI/opmtInI P1rJtpmmtI (IHSOPj Tor.! PI'Oj«I A,qamMPd (YMr-St.18 wi$llj 

S1.No. Name of the Total Total projects Total no. 01 ToI8I Central 
State projects Approved CostApproYed Dwelling units approved Share Approved 

2 3 4 5 6 

y.., 2007008 

1. Andhra Pradeah 32 385.34 4087 300.55 

2. Andaman and Nlcobar Islands 5.27 40 4.74 

3. Assam 9 26.07 4780 22.32 

4. Bihar 3 31.92 2333 23.21 

5. Chhattilgarh 0 0.00 0 0.00 

6. Dadara and Nagar Havell 1 0.50 0 0.45 

7. Daman and Diu 0.89 18 0.58 

8. Gujarat 15 155.43 12205 101.59 
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2 3 4 5 6 

9. Haryana 0 0.00 0 0.00 

10. Himachal Pradesh 3 23.44 816 16.19 

11. Jammu and Kashmir 10 42.40 2654 32.23 

12. Jharkhand 19.67 1292 15.58 

13. Karnataka 20 171.81 8983 103.86 

14. KeraJa 11 71.45 6267 53.85 

15. Madhya Pradesh 10 44.72 2518 33.07 

16. Rajasthan 10 186.37 11526 122.24 

17. Maharashtra 20 245.n 18091 181.94 

18. Meghalaya 21.82 456 8.97 

19. Mizoram 1 8.27 500 6.21 

20. Manipur 2 16.50 1103 12.37 

21. Nagaland 0 0.00 0 0.00 

22. Ori888 15 83.83 4884 59.13 

23. Puducherry 1 17.03 432 5.48 

24. Punjab 2 42.40 3g.~S 25.55 

25. Tamil Nadu 8 19.61 6832 56.64 

26. Tripura 1 7.19 400 6.33 

27. Uttar Pradesh 4.29 204 2.78 

28. Uttarakhand 2 5.85 231 2.91 

29. West Bengal 44 365.43 20061 260.70 

Total for Year 07-08 225 2062.87 114645 1459.48 

V .... 2006-07 

1. Andhra Pradesh 25 301.92 26170 210.57 

2. Assam 3 12.24 613 10.79 

3. Bihar 7 48.81 4167 36.65 

4. Chhattisgarh 14 176.50 14846 122.01 

5. Gujarat 8 72.07 6200 51.54 
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2 3 4 5 6 

6. HaryaAa 15 238.84 14641 182.96 

7. Karnataka 5 68.46 4070 41.90 

8. Kerala 15 65.25 5985 50.10 

9. Madhya Pradesh 23 197.17 14646 137.99 

10. Rajuthan 17 140.06 10758 110.08 

11. Maharashtra 15 152.67 13036 120.71 

12. Nag,aland 1 87.74 2496 44.14 

13. Tamil Nadu 22 146.05 12931 112.56 

14. Uttar Pradesh 8 29.01 2032 22.11 

15. West Bengal 16 201.20 12824 150.57 

Total for Year 2006-07 194 1938.00 144415 1404.56 

V .... 2005-0& 

1. Rajasthan 3 

Total for Year 2005-06 3 

Grand Total 422 

[English} 

R.vl.lon of Export Duty R.. on Iron 0,. 

2198. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 
SHRI NAND KUMAR SAl: 

Will the PRIME MINISTER be pleased to slate: 

(a) whether the Union Government has revised export 
duty rates on Iron ore; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) y .. , Sir. 

(b) The export duty rate on iron ore fines has been 
reduced from 8% ad valorem to 'nir and the expo" ~~ 
rate on iron ore lumps has been reduced from 15~., 

valorem to 5% ad volorem w.e.f. 07.12.2008. 

9.03 136 7.22 

9.03 136 7.22 

4009.90 259200 2871.26 

[Ttansllllion} 

Public laue by PGCIL 

2199. SHRI HANSRAJ G. AHIR: Will the Minister of 
POWER be pleased to stata: 

(a) whether the Power Grid Corporation of India Ltd. 
(PGCIL) proposes to generate fund through public Issue 
to invest In its various projects in tha country; 

(b) If so, the details thereof; and 

(c) the manner in which the PGCIL is likely to spend 
the above amount? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY • 
OF POWER «SHRI JAIRAM RAMESH): (a) No, Sir. 

(b) and (c) Question do not arise. 
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Appointment of ChainnenIMDalDllWCtora In psa. 

2200. SHRI HARISINH CHAVDA: 
SHRI P.S. GADHAVI: 

Will the PRIME MINISTER be pleased to state: 

(a) the number of vacant posts of Chairmenl 
Managing Directors (MDs)lDirectors in Public Sector Banks 
(PSBs) as on date, bank-wise; 

(b) the time by which these posts are likely to be 
filled; 

(c) whether some of ChairmenlMDslDirectors in PSBa 
have been appointed without vigilance clearance; 

(d) If so, the details thereof during the last three 
years alongwith the reasons; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) As on date, bank wise number of 
vacant posts of whole time directors designated as 
ChairmenlManaging Directors and Executive Directors in 
Public Sector Banks is as under: 

Name of post 

Chairmen 

Managing Director 

Executive Directors 

Number of vacancies 

Nil 

Nil 

Central Bank of India-02 
Punjab National Bank-Q2 
Canara Bank-Ol 
Syndicate Bank-01 

Proposals for appointment of suitable persons against 
the aforesaid vacant posts of Executive Directors have 
already been sent to Department of Personnel & Training 
and the orders for their appointment will be issued after 
approval by the competent authority. 

(c) to (e) ChalrmenlMDslExecutive Directors in PSBa 
are appointed only after obtaining vigilance clearance from 
the Central Vigilance Commission and the Reserve Bank 
of India. 

{English} 

Loan. for Agricultural Implement. 

2201. SHRI REWATI RAMAN SINGH: 
SHRI L. RAJAGOPAL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the State Bank of India (S81) hu IMued 
a circular in the recent past directing all Its branches not 
to issue loans for tractors and other agricultural 
implements; 

(b) If so, the details of the Circular; and 

(c) the corrective measures takenlbelng taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) State Bank of India (SBI) vide circular 
No. ABUIPd&M-41Cir.02l2008-09 dated 16th May, 2008 
had issued a direction to the branches that the distressed 
farmers having tractor loan accounts with high overdues 
could avail benefits under the Agriculture Debt Waiver 
and Debt Relief Scheme. 

In the same circular, the bank also put on hold 
financing new tractor and farm mechanization activities 
viz. Power Tiller, Combine, Harvester etc. In view of very 
high overclues in this sub-88gment of agriculture advances. 
This decision was to be reviewed based on the progress 
achieved in reduction of overdues, in due course. SBI, 
however, vide Circular No. A8UIPD&M-41Clr-03l2008-09 
dated 218t May, 2008 withdrew this direction with 
immediate effect and directed the branches to continue 
financing these activities as per extant guidelines. 

Ultra Mega Power Project. 

2202. SHRI BALAS HOWRY VALLABHANENI: 
SHRI K.S. RAO: 
SHRI K.C. PALLANI SHAMY: 

Will the Minister of POWER be pleased to &tate: 

(a) the criteria for the selection of sites for setting up 
of Ultra Mega Power Projects (UMPPs) In the country; 
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(b) whether the Govemment proposes to review the 
parameters for selection of eltes for UMPPs to make It 
more realistic for private sector to bid for the projects; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) Ministry of 
Power had launched an initiative to facilitate the 
development of Ultra Mega Power Projects (UMPPs) of 
about 4000 MW capacity each at pithead locatIons and 
at costal locations. Some of the main criteria adopted for 
selecting sites for the UMPPs at pit head locations are 
proximity to coal blocks availability of land and water, 
coal transportation logistics, accessibility of site by road 
and rail and preliminary environmental feasibility. 

For UMPPs at coastal locations, in addition to the 
above criteria relating to land & environmental aspects, 
additional criteria are that the site should be away from 
the coastal Regulation zone area and proximity as well 
as availability of ports facilities. 

A CEAlPFC team, in consultation with the concemed 
State Govemments, visits various altemate sites. The 
optimum site satisfying requisite technical requirements 
and also acceptable to the concemed State Govemment 
is finally selected as the site for setting up a UMPP. 

(b) No, Sir, there is no such proposal. 

(c) Does not arise in view of (b) above. 

{Trsnslah"on} 

Utlll_tlon of Fund. under Rural Development 
Scheme. 

2203. SHRI HEMLAL MURMU: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether some of the States are eaming interest 
on the funds released to them under various rural 
development schemes particularly the National Rural 
Employment Guarantee Scheme (NREGS) instead of 
spending it; 

(b) if so, the details thereof; and 

(c) the action taken so far against the States which 
have not fully utilized the funds allocated to them for 
rural development? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) The Ministry 
of Rural Development implements a number of schemes 
including National Rural Employment Guarantee Scheme 
(NREGS) for poverty evaluation, employment generation, 
area development and providing basic amenities in rural 
areas of the country. The funds of the rural development 
schemes are deposited in the banks in separate accounts 
by the District Rural Development Agencies (DRDAslZila 
Parishads)/State Govemments, as per the programme 
guidelines. These schemes are implemented on continuing 
basis, thus the funds are utilized as per the demand and 
implementation status during the year. The unspent 
balances including interest, is carry forwarded to the next 
financial year and Is utilized for the implementation of 
the programme •. 

(c) The schemes including NREGS have an inbuilt 
mechanism whereby next installment' is considereell 
released on utilization of 60% of funds ear1ler released 
which prevents parking of funds at the district level. Under 
other programmes, necessary adjustments are made in 
order to discourage the parking of funds and to achieve 
maximum utilization of funds. 

[English} 

Rata of Growth 

2204. SHRI SARVEY SATYANARAYANA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the country has the potential to sustain 
a high rate of growth for a longer period; and 

(b) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN 1 iE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Yes, Sir. 

(b) The savings and investment ratios which 
determine the growth potential of the economy are robust. 
Gross Domestic Savings have increased from a level of 
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31.8 percent of Gross Domestic Product (GDP) in 2004-
05, to 34.3 percent of "GDP in 2005·06 and to 34.8 
percent of GDP in 2006-07. Gross Domestic Capital 
Formation during the same period increased from 32.2 
"percent in 2004-05 to 35.5 percent in 2005-06 and to 
35.9 percent of GDP in 2006·07. 

The Eleventh Five YElar Plan envisages a continuation 
in the uptrend in domestic investment observed in the 
Tenth Plan, to an average of 36.7 percent of GDP, 
supported by the domastic savings rate of 34.8 percent 
of GDP for achieving an average growth rate of 9 percent 
per year, during the Eleventh Plan period. 

Review of Electricity Act, 2003 

2205. SHRI BASU DEB ACHARIA: 
SHRI VARKALA RADHAKRISHNAN: 

Will the Minister of POWER be pleased to state: 

(a) whether the Govemment is considering to review 
certain clauses of the Electricity Act, 2003; 

(b) If so, the details thereof; 

(c) whether the Government Is contemplating to set 
up any fund for mass awareness for energy saving 
activities through NGOs; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) No, Sir. 

(b) Does not arise in view of reply to (a) above. 

(c) No, Sir. 

(d) Does not arise in view of reply to (c) above. 

Development of Renewable Energy 

2206. SHRI GANESH SINGH: 
SHRI J.M. AARON RASHID: 

Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

(a) whether the Govemment propo8es to have Joint 
Ventures with foreign companies for the development and 
promotion of New and Renewable Energy Sourcea in the 
country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY 01= 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTIEMWAR): (a) and (b) No Sir. This Ministry hu no 
proposal to establish a Joint Venture with any foreign 
company at the Government level for the development 
and promotion of New and Renewable Energy Sources 
in the country. 

However, Joint Ventures with foreign Companies are 
established under the' Foreign Direct Investment (FDI) 
policy permitting up to 100 percent inveatment though 
the automatic route. 

The total FDI inflows In the area of renewable energy 
during the lut 3 years were as follows: 

Financial 
Year 

2006-07 

2007-08 

2008.()9 (till Sept. 
2008) 

FDI Inflows in US$ 
million 

1.95 

32.92 

41.85 

REC Loan for Power Project. 

2207. SHRI S. AJAYA KUMAR: Will the Minister of 
POWER be pleased to Slate: 

(a) whether the Rural Electrification Corporation (REC) 
proposes to provide loans for setting up of power projects 
in the country; 

(b) If so, the details thereof; 

(c) whether any proposal has been received by the 
REC in this regard; and 

(d) If so, the total amount of loan sanctioned and 
released by REC for the purpose during the last three 
years? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
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INDUSTRV AND MINISTER OF STATE IN THE MINISTRV 30.11.2008) is enclosed as Statement. 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) Ves, 
Sir. Rural Electrification Corporation provides loans for (c) and (d) Ves, Sir. The amount of loan sanctioned 
setting up of Generation projects. The details of generation and released by REC during the last three years (upto 
projects sanctioned from 2005-06 to 2008-09 (upto 30.11.2008) are as under:-

(Rs. In crore) 

2005-06 2006-07 2007-08 2008-09 
(upto 30.11.2008) 

Sanction 6006.04 10364 27274.66 19356.73 

Disbursement 1553.40 4291.00 4308.04 4594.67 

Statement 

0tI1811s of Gtli1e,..Hon ProjtIcfs SIInctlontJd hom FY 2005-06 10 FY 2008-09 (Uplo 30. 11.2008) 

(As. In crores) 

SI.No. NIme 01 th. project Sector CIpdy loin ToIII 
(MW) Sn:Ioned ~ 2006-07 2007 -os 2OIIIH)9 

(uplo 
30.11.2008) 

2 3 4 5 6 7 8 9 10 11 

SlnctIonIcI D\I'Ing 2CICIWI 
!ty*D: 

1. SIIfII MIheIhnr Hydro WI SIne MnIhwIr HydII Hydro 400 250.00 10.00 10.00 101.00 20.60 141.60 
Power Pvt. lid. Power CoqJorIIion ~. 

2. 1000 MW TIIvI HydIo Power TIIvI Hydro DMIapmInI HydIo 1000 1880.00 201.31 lS01.02 ~.10 0.00 1744,43 
PIojIcI s.. In UIIIrInc:hII CorpcnIton 

3. 2 1M AnI MIni HydII PIojIcI GeM. 0/ ArIIIIChII P!IIIIIh Hydro 2' 8.04 2.61 1.18 2.28 0.00 6.03 
(AdcIIIanII IIIJII) 

4. ~ B Hlp (AdIIbII laM) ~GcM. Hydro 12' 40.00 16.07 17.48 0.00 6.45 40.00 

5. KIm:twI WIngIDo Hlp, in Jaypee KardWn Corpn. LinIId Hydro 1000 750.00 48.38 40 .• 117.502 278.54 
Klnnu DIIIrIcI, H.P. 230304 

2400.00 2808.04 229.89 1578.04 1 •. 02 214.55 2208.60 

11wIIII 
1. 500 1M COlI bIaed ThInnII INs Apgenco 500 1544.51 SO.OO lSO.58 561.38 300.87 1062.93 

Power ProjecIII IIhoopIIIpIIIy 
In AIda PIIdIIh 

2. AddIIionII laM tI SInt I.JPI G/PCl ThennII 300' 272.00 HI. HI. HI. 0.00 
Power I'nIjIcI. 

3. &SIr PowIr lid. WI Esear ,.. lid. ThennII 1500 750.00 HI. HI. NIl.. 0.00 

4. 600 1M alii bad IhInnII Roll Power Supply CompMy ThInnII 600 400.00 HI. HI. NIl.. 0.00 
powII' prlljeclil Rose, linIIId 
~inUP 

2600.00 2966.51 SO.OO lSO.58 581.38 300.97 1062.93 
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2 3 4 5 6 7 8 9 10 
" 

RlII 

1. GanguwaI & Kola Power House PSEB R&M-Hydro 57 34.22 10.10 16.01 1.38 0.00 27.47 
Phue III (RIM) 

2. GancIII NIIgIJ' Thennll Power GEB RIM ThannaI 870 1127 NL Nt 0.06 0.00 0.06 
Projad 

3. UQI ThermeI Power Projact GEB RIM· Thermal 850 16.84 HI. NIL 0.00 0.00 0.00 

4. IlIlNrIn 1'hInnII Power SIaIian GEB AlIA-Thennal 534 44,41 Nt NIL 0.00 0.00 0.00 

5. Eape QwWIII & AIied SIrucIuIt, BSER RIM, Hydro 15 10.86 Nl NIL 0.00 0.00 0.00 
v.niId NIgIr PH 

6. EIcIpI CNnneI I AIled SIruc:IuIt, BSEB RIM-HydIo 6.8 S.10 Nt NIL 0.00 0.00 0.00 
Deha!i PH 

7. DIhar SHP PSEB ~ &x165 5.48 HI. Nil. 0.00 0.00 0.00 

8. UBDC (Upper billy dICIb PSEB ~ 111.4 5.52 NL NIL 1.67 0.28 1.95 
canal) _ Power &ilion II 
GunIeIpIr cbIt., P\r1Ib 

133.49 10.;0 16.01 3.09 0.28 211.48 

&AI ToIII (2005-08) 5000.00 8008.04 290.011 1744.83 750.411 515.711 3301.01 

....... DurInt -.G7 

1tyIh: 

1. KItpi SHP Pha II. DIsII. DapIt. 01 H)Go Power 3 14.07 Nt!. NIL 4.64 4.116 9.80 
Twang, ArunIcheI PrIdeIh DM/opIIIn, 

AnndIaI PradaIh 

2. T ..... Pha 1M Hydro MIs T88IIa UIja I.inbd Hydro 1200 2100.00 Nt NIL 355.83 164.48 520.31 
EIec\Jtc ProjecI in SHddm 

3. T888Ia Pha VI Hydro MIs Lanco EneIgy Pvt. Ltd. Hydro 500 400.00 NIL NIL 57.36 0.00 57.36 
Elechtc Prqact n SIIddm 

1703 2514.07 0.00 0.00 417.83 169.44 58727 

TIIRIII 

1. IIIuIWII Thennll Power MSPGCL ThennaI 1000 3693.00 Nt NIL 286.06 486.84 752.110 
PIojecI&, MaIvIIhIra 

2. 1000 MW ...., ThannaI HPGCL ThannaI 1200 1536.03 NIL NIL NIL 302.40 302.40 
Power Project in HaIyana 

3. 600 MW KOlbe (WIll) MIs CINIhP,rh SIIII Thermal 600 2078.18 NO NO NIL 0.00 
ThermeI Power PIajId EIecITIcIIy ao.d 

4. AdditionII loin for KoIbI MIs CINIIiIgIIIl SIIIe Thermal 500' 205.00 0.00 0.00 0.00 0.00 
(East) ThermII Power PIajId EIecIlk:iIy BoIrd 

2800 751221 0.00 0.00 286.06 78925 1055.31 

RlII 

1. RIM WOItcs (Prqed-IU) 01 PSEB 1heImII-R&M 611210 0.711 0.36 0.00 0.00 0.38 
Guru GobiId Sir9I Super 
TIaIUI Power SIIIion, .. 
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2. RlM WOIb (P_IV) 01 Guru PSE8 TIwmII RIM 81210 17.38 1.48 0.00 2.57 4.05 
GobInd Si1gh • ThefIIIII 
Power Slatlon. Raper 

3. RIM IIIOI1Ia at GnJinaOar MIs GI4R S1III EIIcIrIcIy Tlwrmll-R&M 21120 320.00 hi. Nl hi. 0.00 
lhermal power alation 01 GSECL CoIpcnIion linIIed 
Gujnt 

338.12 0.00 1.84 0.00 2.57 4041 

SW Total (20Q6.07) 4503.00 10384.40 0.00 1.84 683.89 1161.25 1646.99 

8IncIIDnIII IIIIIng l1li7 .. 

TlwIIII: 

1. 270 Wi Coal bad tt.mII MIs Wardha Power COIIII*lY Coal 270.0 555.00 0.00 200.00 200.00 
Power pIojIct at WInR. Pvt. lid. (K8K EnIIDrI 
MIDC. CIwIdrIpur. 
MIhaIutra (REC lead) 

2. 370 Wi Combiled CJde MIs GSECL 370 1147.00 BUS 405.111 840.26 
TPP In GI.4D 

3. MahIn SupirIhInnII Power MIs ea.r Power M.P. IinIIId Coal 1200.0 1000.00 0.00 0.00 0.00 
project in M.P. (REC lead) 

4. Additional loin lor 21 250 Wi MIs PSEB scxr 400.00 108.111 214.85 324.84 
GHTP (S1IgHA). LeIn 
MohabII In PujIb 

S. 300 WI IXl. lMIt II Dur;IIu D\qIpur ProjadIIinIIId ColI 300 Il).OO 0.00 0.00 0.00 

6. 2 I 330 Wi Thennel Power MIs Adami Power PIIYIIt IqJoIIIId Coal 880 500.00 0.00 .... 88.18 

PIInI II MInIra CcIIIt In linIIId, GI4nI 
Kutch DIIIII. 

7. C8pIIve Power PIInI lor dIIIgI FACOR Power \.inIIId 45 100.00 0.00 0.00 0.00 
chrome plant 01 FACOR at 
viIIge Randia dIeII. BhIdrIk. 
Orilla 

S. 1000 Wi Thermal Power PIOjecI MIs Raj West Power Pvt. Ltd. l.igriIa 1000 800.00 0.00 0.00 0.00 
in Banner 01 RIjas\IIIn 

9. 270 Wi Coal bIIed Thermal MIs WIrIIIa Power Company Coal 27'0 448.00 0.00 0.00 0.00 

Power PIUjed·PhIIe U at Pvt. lid (KSK EMrgy) 
WIJorI. MIDC. CIwIdarpur. 
MIhnIhba 

10. 2 I 250 Wi SidaI Coal bill GSECL Irr.,nd ColI 500 1894.54 0.00 0.00 

TPP in Ga4aIII 
11. Land acquisIIlon lor 1200 WI NIbhI Power I.inIId ColI 25U) 0.00 0.00 

Thermal Power PpIants at 
Nabha in PIJ1ab. 

12. Land acquIsIIion for 1200 Wi TaMIndI SIbo Power l.imIIId Coal 136.1K1 0.00 0.00 

Thermal Power PIMI II 
Talwandi Sabo In P\qIb 
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13. 135 lIN I.9iII bMId 'TlIInnII MIs V. lignIIIt PowIr Pvt. lid. I.qIiII 135 100.00 80.00 0.00 80.00 
Power PIUject II IlikIner In (KSK EneIgy) 
Rajuhtan 

14. 1000 lIN ~ ThInnII MIs ... Power PIIvII8 ColI 1200 I75.lIO 0.00 172.24 172.24 
Power PIOjad In UIIIr PIIdaIh LinIIId 

15. 1000 lIN 0UIgIpIr Steel ThInnaI DImodar VIIIy CoIporIIIon ColI 1000 3120.00 0.00 325.00 32S.OO 
Power projacI 1\ DIIgIpII' In 
Weal BIngIl 

18. B20 lIN ~ GIl .., ~ GIl Power LinIIId GIl B20 750.00 0.00 0.00 0.00 
Power PIIIjId In Ardn PrIdeIh 

17. 1000 lIN YIb Thermal NTPC TIIIII NIckI EI*VY Co. ColI 1000 3796.487 0.00 217.61 217.81 
Power PIIIjId lid. (NTEa.) 

18. 700 lIN CCPP II VIIIgI GSPC ~ Power GIl 700 1 • .44 115.00 lI7 198J7 
KMya. Amlll! dIItI. 01 ~ ~Ud.~ 

19. 11 3SO lIN CC Ext. PowIr ~ Slate EneIgy GIl 350 717.24 0.00 72.00 72.00 
PrajacI II HIzirI n ~ GnrIIIan LiIiIed, 

GM;inIgIr 

20. 2 x 500 lIN ~ 0 ThInnaI UP Rajya VIckJt UIpDI 1000 38113.00 0.00 0.00 0.00 
Power PIIIjId in" UIIIr PIIdaIh NIgam LinIIId 

21. AddtionII loin for 445 lIN MIs I<onIIeemI GIl Power GIl 445' 29.00 0.00 21.13 21.13 
Konasema Gas basad Powar LinIIad 
PIOjad in AncIvI Pradash 

22. 1500 lIN PnIgIH cantJIned PIIgIII Power CoIpcnIIon 1500 ".UT 0.00 0.00 0.00 
c,ae Ii- Prajaclil UnIIId, New DIti. 
aaw-. New Deli. 

23. 3SO lIN A<M Power Slallon MIs RKM PowIrgan PrIvIIe ColI 350 270.00 0.00 0.00 0.00 
in ChhaaiIgItII I.iniIad 

24. AddiMonII loin lor 445 lIN MIs Kanaema GIl Power GIl 445' 82.00 0.00 SO.35 SO.35 
KonIsaema Gas' basad Powar LinIIad 
p!OjecI In AIdn PrIdeIh 

25. AdIIIianII loin lor CapIive FACOR Power LinIIId Coal 45' 40.00 0.00 0.00 0.00 
Power Plant lor cI1IIge cIuomI 
pItI1I 01 FACOR II .. 
RardII dIItI. IIhIdIIk, on.. 

12610.0 26723.2 0.00 0.0 599.34 1772.83 2372.17 

AU: 

1. RIM WOIks 01 GNDTPP. 1IhIIIndI. MIs Punjab SIIIa EIecInciIy RIM ThInnII 2x 110' 471.56 27.75 34.35 62.10 
Board 

2. RLNCA aw. lor GGSSTP MIs fIII1ab Stall EIedricIty RIM ThenneI 12.36 0.00 4.58 4511 
Roper S1age-1 Board 

3. RIM IICheme 01 !k;I No. 5 MIs. U.P. RIi'iI Vk¥II RIM Thermal 60' 5.25 0.00 0.00 0.00 
(IK) MW) 01 HanIugIpj \J1pIdan NIgIm LinIIIId, 
Thermal Power SIIIIon I.ucIcnow 
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4. M&U MahMImIdpur SHP MIl UJVNl. RIM~ 3113.1 18.32 0.00 0.00 0.00 

5. M&U II Palhri SHP WI UJVN. ~ 3d.1 43.00 0.00 0.00 0.00 

0.00 551.48 0.00 0.00 27.75 38.113 IfU7 

SIm ToIII (20070111) 12e70.00 27274. 0.00 0.00 127.01 1111.78 2438.85 

...... DIIIng-

ThnII: 

1. KIka\iyI n.m.r Power APGENCO 500 2170.00 0 0.00 
prajIc:I SIagt-II II DWbIpIII 
.. In WI/IIIgII cIIIItc\, 
AncIIII PIIdIIh. 

2. 2x2SO SIIpUII TPS, SImi, MIl Power a..IIng COlI 500 2110.00 0 0.00 
DiIIl. 8aIuI In M.P. Co. W. 

3. 2xSOO MW CIwndrIpIr MSPCGl COlI 1000 1810.00 0 0.00 
Thermal Power ~ 
PrDjecI In MIheraahInI 

4. 600 MW ColI buad ThennII Lanco AmIIkInIII! PowIr ColI 800 600.00 0 0.00 
Power Project .. Pathadl In PIIvaIt I.inIIed 
Chhallilgarll (flhue.IR) 

5. 1320 MW power pllnllI .... AdIni Power ....... ColI 1320 1000.00 0 0.00 
TIIOda. MnIuhIra. PrIvIII LinIIId. 

6. Land acquisition lor 1200 MW .... NIbha Power LinIIId ColI 1200' 340.80 340J 340.80 
Thermal Power Plan! at Rajpura 
In 1'uI1Ib. 

7. 250 MW Raid1ur TPP~ VBI .... Kallllllkl PowIr ColI 2SO 788 0 0.00 
In RaicIv dIaIt. 01 KamaIIka CoIporation lIn1IIId (KPO.) 

8. AdditIonal loan lor BhIIIi .... N1JIC.SAI. Power ColI 500' 280 0 0.00 
Expansion Prqect Company PlMII IinIIed 

9. 1000 MW TPP II Tulicorin MIl NTPl tl.C-Ttl! Power CollI 1000 3437 0 0.00 
LinIIId 

10. 600 MW NorIh 0MmaI Thermal MIl Tami Nadu SIIII ColI 800 2175 133 133.00 
Power PToject Sllgt-II EIIcbtdIy BaIrd 

n. 800 tlti HaIth a.vIII TIwmII MIl TamI Nadu 1M! ColI 800 2475 0 0.00 
Power PIOiK1 SteaHI, UriI~ EIIctrk:Ity BaIrd 

12. 500 MW UnIt"1 ColI buad WI KamaIIkI Power ColI 500 1738 
Expansion Power ProjIcI II CoIporIIIan LinIIId (KPCL) 
Belary TPP of Kamataka 

6870.00 lm2.80 0.00 0.00 0.00 473.80 473.80 

Hydra: 

1. AdditionII 10ft lor BIgIihar 400' 165.00 0 0.00 
HEP In JII( 

0.00 185.00 0.00 0.00 0.00 0.00 0.00 
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I. 

DOG 

I. 

2. 

3. 

4. 

5. 

8. 

2 3 

RehIbiItIIion and AeetoraIion of Govt. 01 JIIJtchand (for 
ums PatraIu ThermII Power JharIchInd Stale EIec:IriciIy 
PaIn! at PIIrIIu, DisII. RImgarh, Bo8Id) 
hMlfld 

4 MW MinI I£P In KhImmam 
disIIIcI In Anctva PIIdeIh 

RIM WOIb 01 JaicIIIka Hydro 
Power Project (sIIgI-l) In 
llaJjeIq dIsIItet 01 
w.st Bengal 

118 MW JIkhka Hydro Power 
Project (AL9Mntion 01 5.1) 
In DIIjeeIIng disllicl 01 
Welt EIengIII 

AdcIIIonaI loan lor SamBI Batrage MIs CPa. 
HEP. AnguI DIIII. Orissa 

AddiIionII loin lor 12 MW SeriuI Govt. 01 Mizoram 
B Hydro Electric Project In 
LoIIIsIib DiIIricI, MizoIam. 

I x B MW Starwire BIomass M/s ~rwire (Inda) Biomass 
Project In SIras d!s\I., Haryana Pvt. lid., Delli 

goo ToIIII (200&09 

ToIII DiIhr. From FY ~ to FY 200&09 

Lend Degradation and he Management 

4 

RIM· Thermal 

2208. SHRI RAVI PRAKASH VERMA: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether land degradation is growing in the 
country; 

(b) If so, the details thereof and its effect on 
population; 

(c) whether the Govemment proposes an effective 
land management system in the 'country; and 

(d) If so, the details thereof? 

5 6 7 8 9 10 11 

280' 196.00 o 0.00 

o 196 o o o o o 

4 11.53 o 0.00 

62.03 o 0.00 

8 18.40 o 0.00 

20' 8.44 o 0.00 

12' 55.83 13.57 13.57 

8 25.80 0.00 

21 182.83 o o o 13.57 13.57 

6881.00 19338.73 0.00 0.00 0.00 487.rr 487%1 

82881.83 29O.DII 1746.47 2081.47 3778.18 7874.21 

1553.40 4291.00 4308.04 4584.67 14747.11 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) and (b) The Wastelands Atlas of India-2005 
brought out the Department of Land Resources, Ministry 
of Rural Development in collaboration with the National 
Remote Sensing Agency (NRSA), Hyderabad using 
satellite imagery data reveals that the extent of wastelands 
as 55.27 M.ha., a reduction of 8.58 M ha. (2.71%) In the 
country when compared to extent of wastelands reported 
in Wastelands Atlas-2000. 

(c) and (d) The Departmentof Land Resources is 
implementing three area development programmes viz. 
Drought Prone Area Programme (DPAP), Desert 
Development Programme (DDP) and Integrated 
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Wastelands Development Programme (IWDP> on 
watershed basis. One of the main aims of these 
programmes is effective management of land resources 
in the country. 

{Trans/ah"on} 

Payment of Penalties by Companle. 

2209. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
Will the Minister of CORPORATE AFFAIRS be pleased 
to state: 

(a) whether a number of companies have not paid 
pen_lities imposed on them; 

(b) if so, the details thereof for the last three years 
and the current year; and 

(c) the corrective steps takenlbelng taken by the 
Govemment in this regard? 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): <a> to (c) Penalties are imposed 
on companies under the Companies Act, 1956 by the 
Courts. Payment of penalties levied on companies are 
also regulated and enforced by the respective Courts 
under the Rules and practices being adopted by such 
Courts. There are no reports of companies not paying 
such penalties Imposed on them. 

[Englisb} 

NGO. Ani.ted by CAPART 

2210. SHRI B. MAHTAB: 
SHRI P. S. GADHAVI: 
SHRI VIKRAMBHAI ARJANBHAI MADAM: 
SHRI PUNNU LAL MOHALE: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

2005-06 

State 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

No. of 
Projects 
received 

2 

384 

2 

45 

No. of 
Projects 

Sanctioned 

3 

77 

11 

(a> the number of Non-Govemment Organisations 
(NGOs> assisted by the Council for Advancement of 
People's Action and Rural Technology (CAPART) during 
the last three years and the current year, State-wiseJUT-
wise; 

(b> the details of projects received, sanctioned and 
funds disbursed to them during the period; 

(c) whether the Govemment is satisfied with their 
performance; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor and the action taken 
by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): <a) and (b) The number 
of Non-Govemment Organisations (NGOs) assisted by the 
Council for Advancement of People's Action and Rural 
Technology (CAPART) during the last three years and 
the current year, State-wiselUT-wise along with tha funds 
sanctioned and released is indicated in the enclosed 
statement. 

(c) to (e) The Govt. has reviewed the physical and 
financial progress of various schemes of CAPART through, 
inter-alia, the mechanism of Quarter1y Progress Review 
Meeting. eased on such a review on 5th November, 2008 
CAPART has been asked to streamline the procedure 
relating to sanctioning of projects and for this either to 
conduct an Ex-House exercise or to engage a professional 
consultant. CAPART have taken steps for bringing in 
significance improvement in physical performance and 
expenditure in the coming months. 

No. of Amount Amount 
NGOs Sanctioned Released 

(Rs.) (Rs.) 

4 5 6 

73 47943028 37203570 

9 3633790 3604190 
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2 3 4 ·5 6 

Bihar 107 24 24 7943529 4993892 

Chandigarh 2 

Chhattisgarh 9 5 5 892075 759393 

Delhi 43 1 1 1612500 

Gujarat 95 39 38 28805593 23135002 

Haryana 113 53 45 31550556 25132439 

Himachal Pradesh 32 10 10 8831689 7737312 

Jammu and Kashmir 33 12 11 5412580 4508860 

Jhart<hand 26 3 3 808820 615070 

Kamataka 105 324000 160000 

Kerala 105 

Madhya Pradesh 82 21 19 6409159 5813434 

Maharashtra 71 11 11 2785962 1120636 

Manipur 146 16 16 5909463 3852340 

Meghalaya 9 1 94000 84000 

Mizoram 5 3 3 667150 324000 

Nagaland 51 7 7 4019824 3268924 

Orissa 73 48 48 18613635 17699209 

Punjab 14 2 2 885200 726600 

Rajasthan 102 35 34 12895595 12049248 

Sikkim 2 1 77741 77741 

Tamil Nadu 112 8 8 3292480 1869257 

Tripura 55 6 6 978030 932510 

Uttar Pradesh 425 44 43 17597703 11799043 

Uttaranchal 59 12 12 3832766 2404842 

West Bengal 82 26 26 10911990 9549779 

Total 2389 477 457 226726858 179421291 
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2006-07 

State No. of No. of No. of Amount Amount 
Projects Projects NGOs Sanctioned Released 
received Sanctioned (RI.) (Rs.) 

2 3 4 5 6 

Anethra Pradesh 491 55 47 33365229 16834274 

Arunachal Pradesh 2 

Assam 95 8 6 2024463 1667363 

Bihar 358 13 11 5759282 4648494 

Chandlgarh 4 

Chhattiegarh 25 20 8 30975948 10154350 

Dadra and Nagar Haveli 251250 125625 

Deihl 28 

Daman and Diu 2 2 347100 109700 

Gujarat 90 25 18 30404399 10113814 

Haryana 156 10 10 3578538 2643688 

Himachal Pradesh 38 9 8 2593590 1581671 

Jammu and Kashmir 32 7 7 1373950 811495 

Jharkhand 72 35 14 69889022 5349918 

Kamataka 38 34 12 162474630 11952856 

Kerala 12 

Madhya Pradesh 87 13 12 10327773 5415493 

Maharashtra 81 52 23 122735718 18740599 

Manipur 122 7 7 2002727 1329895 

Meghalaya 2 

Mizoram 4 

Nagaland 23 8 5 1797280 948706 

Ori888 191 45 23 62179978 6791255 
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1 2 3 4 5 6 

Pondicherry 1 62250 62250 

Punjab 28 3 3 645200 625200 

Rajasthan 137 39 25 78113303 6496178 

Sikkim 5 3 2 1184800 957920 

Tamil Nadu 93 22 15 28335881 3911836 

Tripura 4 4 4 2028180 936900 

Uttar Pradesh 549 10 9 7926100 1046000 

Uttaranchal 45 8 7 4019467 2981013 

West Bengal 1n 14 13 7570105 2984942 

Total 2991 446 293 671966141 121221233 
• 

SUtement 

2007-08 

State No. of No. of No. of Amount Amount 
Projects Projects NGOs Sanctioned Released 
received Sanctioned (Rs.) (Rs.) 

2 3 4 5 6 

Andhra Pradesh 493 202 182 57453896 29793381 

Arunachal Pradesh 3 2 2 328700 201300 

Assam 146 34 32 15087615 8446800 

Bihar 395 85 67 58372283 10814643 

Chandlgarh 15 5 5 2050000 1570000 

Chhattlsgarh 27 7 6 40;!8849 1561850 

Delhi 16 

Gujarat 48 20 19 17875053 6046224 

Haryana 88 28 23 14821555 7697000 

Himachal Pradesh 84 19 19 13852764 7894863 

Jammu and Kashmir 40 20 17 8235580 46559&0 
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2 3 4 5 6 

Jharkhand 47 16 11 6789826 5451761 

Kamatak$ 2 

Kerala 5 

Madhya Pradesh 56 10 10 6863626 22041., 

Maharashtra 29 9 7 2966699 960220 

Manipur 160 36 34 15621208 7901686 

Meghalaya 3 6 6 1401750 676600 

Mizoram 9 6 4 2203050 1278821 

Nagaland 13 11 11 2665991 1410926 

Orissa ·211 54 47 34718892 13116486 

Pondlcherry 4 2 1 607500 478020 

Punjab 36 13 10 9291858 4962967 

Rajasthan 129 36 36 11377646 4398326 

Sikkim 2 205200 100100 

Tamil Nadu 165 28 25 4781726 3363491 

Tripura 25 7 7 2197931 1324793 

Uttar Pradesh 499 81 70 61972586 25018689 

Uttaranchal 38 2 2 780585 315000 

West Bengal 140 28 24 17334066 8025122 

Total 2927 767 674 372985303 159649378 

s""."..nt 

2008-09 (Current V .. r)* 

State No. of No. of No. of Amount Amount 
Projects Projects NGOs Sanctioned Released 
received Sanctioned (As.) (Rs.) 

2 3 4 5 6 

Andaman and Nlcobar Islands 

Andhra Pradesh 244 49 48 25479365 5212226 
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2 3 4 5 6 

Arunachal Pradesh 4 

Assam 26 5 5 1022031 

Bihar 95 22 20 9631210 4267040 

Chandigarh 2 

Chhattlsgarh 15 3 3 650000 

Delhi 11 55890 55890 

Gujarat 16 

Haryana 49 11 11 3400917 560000 

Himachal Pradesh 27 9 8 5716330 2299945 

Jammu and Kashmir 26 5 4 3079200 1025100 

Jharkhand 21 3 3 791820 81000 

Kamataka 2 

Kerala 5 263000 

Madhya Pradesh 15 4 4 1906500 

Maharaahtra 11 

Manipur 57 6 6 1048204 1197003 

Mlzoram 3 

NagaJand 2 

Ori888 79 26 22 8962567 16n985 

Punjab 15 4 4 898600 

Rajasthan 41 5 5 1728398 

Sikkim 1 

Tamil Nadu 76 6 6 2952605 736187 

Tripura 8 1 89100 

Uttar Pradesh 93 35 35 17033926 3303633 

Uttaranchal 8 2 2 819540 225000 

West BengaJ 97 21 21 7691813 1903050 

Total 1050 219 210 93211018 21465756 

°As on 08.12.2008 
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Hydro Power Project on Jhelum River 

2211. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of POWER be pleased to &tate: 

(a) whether the Government proposes to set up a 
hydro power proJect on Jhelum river in Jammu and 
Kashmir; 

(b) if so, the details thereof; 

(c) the estimated cost, power generation capacity and 
the expenditure to be incurred thereon; and 

(d) the time by which the project is likely to become 
operational? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) to (d) The 
following Hydro-electric Projects (HEP) are being set up 
by NHPC on Jhelum river in Jammu and Kashmir; 

1. Uri-II Hydroelectric Project: Uri-II HEP (4x 
60=240 MW) is under implementation by NHPC 
Ltd. Approved cost of the project at February, 
2005 price level is Rs. 1724.79 crore. 
Commissioning schedule of the Project is 2010-
11. 

2. Kishanganga H.E. Project: The currently 
approved project cost in respect of Kishnganga 
H.E. Project (3x 110 MW) being implemented 
by NHPC, is Rs. 2238.67 crore at November, 
2005 price level and expected completion time 
is 84 months. 

Nutrition Programme. for Children 

2212. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment has conducted any study 
to assess the impact of different nutrition programmes on 
children; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 

RENUKA CHOWDHURY): (a) and (b) The impact of 
schemes being implemented by the Government to 
improve the nutritional status of children is assessed 
through the consecutive National Family Hoalth Surveys 
undertaken by the Ministry of Health & Family Welfare. 
According to the NFHS II and NFHS III figures, the 
percentage of underweight among children of age group 
0-3 by follOWing new WHO Growth standards is as follows: 

NFHS II 
(1998-99) 

42.7% 

NFHS III 
(2005-06) 

40.4% 

Indian Succe .. lon Act 

2213. SHRIMATI MANEKA GANDHI: Will the Minister 
of LAW AND JUSTICE be pleased to state: 

(a) whether the Law CommiSSion tias recommended 
removal of discrimination in the Indian Succession Act 
(ISA); and 

(b) if so, the details thereof? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) Yes, Sir. 

(b) The Law Commission of India in its 209th Report 
(July 2008) on ·Proposal for omission of section 213 
from the Indian Succession Act, 1925" has observed that 
there is discrimination in respect of wills made by Hindus, 
Buddhists, Sikhs, Jalnas or Parisis, where the will is made 
within the ten:ltories of the ordinary original civil jurisdiction 
of the High Courts of Judicature at Calcutta, Madras and 
Bombay and where such willa are made outside thoae 
territories, in so far as they relate to immovable properties 
situated within those territories. Therefore, the Commission 
is of the opinion that section 213 of the Indian Succesalon 
Act, 1925 is liable to be struck down as being violative 
of article 15 of the Constitution of India and the 
Commission has, accordingly, recommended to repeal 
section 213 altogether from the statute. The said Report 
has been circulated to the State Governments for their 
comments. 

Modified Integrated Rural Energy Programme 

2214. SHRI ASADUDDIN OWAISI: Will the Minister 
of NEW AND RENEWABLE ENERGY be pleased to state: 

,. 
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(a) whether the Government has discontinued the 
Modified Integrated Rural Energy Programme during the 
Eleventh Five Year Plan; and 

(b) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTIEMWAR): (a) Yes, Sir. The modified Integrated Rural 
Energy Programme was discontinued in the 11th Plan 
period with effect from 01.04.2007. 

(b) The Ministry of New and Renewable Energy 
implemented the Integrated Rural Energy Programme 
(IREP) from 2003-04 till 2006-07. 

While drawing up proposals for the 11 th Plan, a 
conscious decision was taken to the effect that since 
IREP had already demonstrated its objectives, no fruitful 
purpose would be served with its continuation during the 
11th Plan. 

IT Raids 

2215. SHRI K. SUBBARAYAN: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of IT raids conducted during the last 
three years; 

(b) the amount of unaccounted money unearthed in 
the raids; 

(c) the details of the firms or individuals subjected to 
such raids; and 

(d) the action taken on such cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Sir, the 
number of groups, where IT raids were conducted during 
the last three years, are as under:-

Financial Year 

2005-06 

2006-07 

2007-08 

No. of Groups 

550 

538 

448 

(b) The value of unaccounted assets seized in the 
above raids is as under:-

Fina~cial Year Value of Total Assets seized 
(figures in Lakhs) 

2005·06 33619.23 

2006-07 35497.96 

43109.54 

(c) The break-up of the firms of Individuals subjected 
to such raids are not centrally maintained. 

(d) Appropriate action as required under the I.T. Act 
for assessment of undisclosed incomes, levy of penalty, 
etc. is taken in such cases. 

WB Estimate on Global Poverty 

2216. SHRI SWADESH CHAKRABORTY: 
SHRI RAGHUVEER SINGH KOSHAL: 
SHRIMATI MINATI SEN: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Government is aware that the World 
Bank (WB) has released latest estimates on global 
poverty; 

(b) if so, the details thereof with regard to India and 
reaction of the Govemment thereto; and 

(c) the necessary action taken by the Government in 
light of this report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) Yes, Sir. 

(b) and (c) The latest estimates on global poverty 
released by the World Bank indicate that India has moved 
from having 60% of its people living on less than $ 1.25 
a day to 40% during 1981 to 2005. The number of people 
living below a $ a day (2005 Prices) has come down 
from 42% to 24% over the same period which Is very 
close to the poverty estimates of Planning Commission 
of 27.5% for the year 2004-05. The Worid Bank has 
been using the 'a dollar a day' yardstick for the first set 
of global poverty estimates used in the 1990 World 
Development Report on Poverty. The recent estimates 
have been released using International Poverty Benchmark 
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of $ 1.25 a day. Both the Wortd Bank 88timates of poverty 
and the poverty eatimates of Planning Commission based 
on different poverty eatimates reveal that there has been 
a signHicant achievements in reduction of poverty In India. 
The dHference in number estimated by the Wortd Bank 
and by the Planning Commission are mainly on account 
of different methodologies used for the purpoae. 

Alleviation of poverty In the country especially In the 
rural areas has been one of the objectives of our Five 
Year Plans. The Government has taken various steps in 
the form of direct intervention to tackle the rural poverty. 
The Ministry of Rural Development Is implementing a 
comprehensive wage employment scheme under National 
Rural Employment Guarantee Act (NREGA) with effect 
from 2nd Feb, 2006 which has now been extended to all 
the districts of the country. The Act guarantees 100 days 
of wage employment in a financial year to all the rural 
households whose adult members are willing to do the 
manual work. A self-employment programme of 
Swaranjayanti Gram Swarozgar Yojana (SGSY) is also 
being Implemented through out the country under which 
the rural BPL households are organized into SeH Help 
Groups (SHGs) and provided assistance In the form of 
credit and subsidy to set up economic activities which 
could generate incremental income for them on a 
sustainable basis. Similarly, the rural poor are also 
provided financial assistance for construction of houses 
which has a direct impact on improving their living 
conditions. The programmes of building rural infrastructure 
and basic amenities such as rural roads, drinking water 
supply, sanitation etc. are also aimed at Improving the 
living conditions of the rural masses. 

Items March-2007 

PSB. and Privata Sector Banke 

2217. SHRI NAVJOT SINGH SIDHU: WiN the PRIME 
MINISTER be pleased to state: 

(a) whether Public Sector Banks (PSBa) are lagging 
behind the private sector banks; 

(b) H so, the reasons therefor; and 

(c) the steps being taken by the Government to boost 
the working of PSSS so as to enable them to complete 
with such banks efficiently? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Public Sector Banks (PSSS) account 
for the majority of market share (around 70%) of the 
entire banking system as at end March 2007 and March 
2008. In terms of capital adequacy, both PSBs as well 
as private sector banks are well above the regulatory 
requirement of 9% of Capital to Risk Weighted Asset 
Ratio (CRAR). As regards the performance indicators 
measured by return on assets (ROA) and return on equity 
(ROE), ROA of PSBs stood lower than private sector 
banks probably because the PSBs discharge various 
social and national obligations, and also operate unvlable 
branches In remote and unbanked aresa of the country. 
As on March 2007 and 2008, ROE of PSBs stood higher 
than that of private sector banks. The details of PSBs 
and private sector banks on key performance parameters 
are indicated below:-

(Amount Rs. In crore) 

March-2008 

Public Sector Private Sector Public Sector Private Sector 

Deposits 19,11,993 5,43,361 23,56,n6 6,66,737 
(23.26) (22.69) 

Advances 13,73,n7 4,20,145 16,96,929 4,72,345 
(23.5) (12.42) 

Net Profit 20.152 6,465 25,622 8,649 
(33.6) (33.78) 

Market share(%) 70.34 21.23 69.96 21.19 
CRAR (%) 12.36 12.01 12.51 14.34 
ROA (%) 0.82 0.81 0.89 0.99 

ROE (%) 13.62 11.59 13.72 9.56 

(Figures in brackets indicate growth percentage for the year 2007-08) 
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(c) To improve the health of the ba.nklng 8ector In 
India in general, and that of Public Sector Banks (PSB8), 
in particular, and al80 to bring It at par with International 
standards, the Reserve Bank of India has prescribed 
measures for strengthening of risk based prudential 
supervision, introduction of capital adequacy standards 
on the lines of the Basel Committee norms, etc. coupled 
with wide ranging steps undertaken by the Government. 
After initiation of reforms in early 1990s, financial 
performance of the banking sector has improved 
significantly. Balance sheet and profitability Indicators viz. 
Return on Assets, Net Interest Margin, Non-Performing 
Assets (NPA) Ratios, Provisioning and Classification norms 
for NPAs, Capital Adequacy Ratio etc. suggest that the 
Indian banking sector now compares well with' global 
benchmarks. Further, to facilitate quick and efficient 
decision-making and to provide sufficient managerial 
autonomy to the Boards of public sector banks to be 
able to compete internationally, Government announced 
an Autonomy Package in February, 2005 for these banks. 
As per this package, the Bank Boards are competent to 
decide on. the issues relating to entering new lines of 
business as part of overall business strategy, make 
suitable acquisitions of companies or businesses, close! 
merge unviable branches, open overseas offices, set up 
subsidiaries and exist a line of business, etc. The 
Government has also put in place a mechanism to monitor 
the overall performance of PSBs on the basis of the 
'Statement of Intent on Annual Goals (SOl)' submitted by 
them on various R8rformance paramters including deposits, 
advances, non-perfroming assets (NPAs), cost to income 

ratio, return on aaaets (ROA), profit, etc. These steps 
taken by the Government/RBI have also contributed 
towards overall Increaae In profits of PSBs during the 
years 2006-07 and 2007-08. 

Low Coat Hou ... 

2218. SHRI UDAY SINGH: 
SHRI RAYAPATI SAMBASIVA RAO: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) whe~her the Government has recently apprqved 
projects to promote construction of low cost houses in 
the cities to make urban Indian slum free; 

(b) If 80, the details thereof, State-wise; and 

(c) the funds required for the projects and number of 
houses to be constructed therefrom? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAFU SEWA): (a) to (c) Under Basic Services to 
Urban Poor (BSUP) and Integrated Housing and Slum 
Development Programme (IHSDP)-components of 
Jawaharlal Nehru National Urban Renewal Mission 
(JNNURM), 790 projects covering 1089829 houses have 
been approved so far. State-wise details of projects 
approved, project costs Involved and number of ~OU888 
sanctioned are given In the enclosed Statement. 

Stlltement 

SI.No. Name of the 
StatelUT 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

JNNURM-Bssic Service to IhtI Utb8n Poor (Sub Mission /1) 
Tots! Pmj6c/$ A,qoroVBd 

Status as on 25.11.2008 
Rs. in crores 

Mission Cities Projects Total Total No. of Total Central 
Approved Project Cost Dwelling Share 

Approved Units Approved Approved 

3 4 5 5 7 

a 19 1707.78 93995 846.92 

1 4.10 100 3.36 

1 53.95 1232 48.56 
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2 3 4 5 5 7 

4. Chandlgarh (UT) 1 2 564.94 25728 396.13 

5. Chhattlsgarh 1 4 391.45 27976 312.18 

6. Bihar 2 9 387.72 14596 179.54 

7. Delhi 16 1814.49 65604 768.73 

8. Gujarat 4 13 1268.87 87504 612.93 

9. Goa 10.22 155 4.60 

10. Haryana 2 64.23 3248 31.18 

11. Himachal Pradesh 1 2 24.01 636 18.27 

12. Jammu and Kashmir 2 2 105.17 5208 84.88 

13. Jharkhand 2 8 260.04 9188 171.62 

14. Kamataka 2 7 510.27 21846 272.97 

15. Kerala 2 6 304.12 22208 202.39 

16. Madhya Pradesh 4 19 520.88 33289 256.67 

17. Maharashtra 5 36 4135.48 130612 1932.11 

18. Meghalaya 2 30.44 600 23.77 

19. Mizoram 2 34.33 408 28.91 

20. NagaJand 1 1 134.50 3504 105.60 

21. Orissa 2 5 67.17 2316 48.77 

22. Punjab 2 2 72.43 5152 36.15 

23. Puducherry 1 2 43.97 1304 32.31 

24. Rajasthan 2 2 277.14 17337 169.20 

25. Sikklm 3.25 52 2.79 

26. Tamil Nadu 3 24 2134.11 85607 947.36 

27. Tripura 1 16.73 256 13.96 

28. Uttar Pradesh 7 15 640.53 27760 295.99 

29. Uttrakhand 3 4 22.88 524 18.08 " 
30. West Bengal 2 76 2411.30 116244 1166.55 

Total for Projects Approved 61 284 17996.28 803089 9032.49 
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JNNURM-Inlflgtaltld HOU8ing & Slum DtII1f!11cpmtJnI Progrsmmtl 

Total projects approved 

(Rs. crores) 

SI.No. Name of the State Number of No. of Total Project Total number Total Central 
to~nslULB Projects Coat dwelling units Share 

Approved Approved Approved Approved 

1 2 3 4 5 5 7 

1. Andaman and Nlcobar Islands 1 5.27 40 4.74 

2. Aasam 12 12 38.31 5393 33.11 

3. Bihar 10 10 80.73 6500 59.76 

4. Chhattiagarh 13 14 176.50 14846 122.01 

5. Dadra and Nagar Haveli 1 0.50 0 0.45 

6. Daman and Diu 1 0.69 16 0.58 

7. Gujarat 23 23 227.49 18405 153.13 

8. Haryana 10 15 238.84 14641 182.96 

9. Himachal Pradesh 3 3 23.44 816 16.19 

10. Jammu and Kashmir 10 10 42.40 2654 32.23 

11. Jharkhand 19.67 1292 15.58 

12. Kamataka 25 25 240.27 13053 145.76 

13. Kerala 28 28 150.07 13528 114.22 

14. Madhya Pradesh 30 33 241.89 17164 171.08 

15. Mizoram 3 3 8.27 624 6.21 

16. Rajasthan 32 34 418.82 25634 287.90 

17. Meghalaya 21.82 456 8.97 

18. Manipur 2 2 16.50 1103 12.37 

19. Maharashtra 47 51 610.41 41350 438.21 

20. Nag81and 1 1 87.74 2496 44.14 

21. Oriasa 15 15 83.63 4884 59.13 

22. Punjab 2 3 63.42 4658 32.62 

23. Puducherry 1 1 17.03 432 5.48 
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2 3 4 5 5 7 

24. Tamil Nadu 30 30 225.67 19763 169.19 

25. Tripura 7.19 400 6.38 

26. Uttar Pradesh 47 50 214.79 8920 134.7 

27. Uttrakhand 2 2 5.85 231 2.9 

28. West Bengal 67 70 667.26 38184 482.34 

Total 419 441 3934.46 257483 2742.32 

Share of Centre for Centrelly Sponsored Scheme (b) if so, the results thereof; and 
for Tribal 

2219. SHRI KIRIP CHALlHA: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Govemment has received proposals 
to raise central share in schemes for tribals; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) and 
(b) This Ministry has revised only the Centrally Sponsored 
Schemes of Hostels for Scheduled Tribe Girls and Boys 
& Establishment of Ashram Schools in Tribal Sub-Plan 
Area (w.e.f. 2008-09). Under both the revised Schemes, 
State Governments are eligible for 100% central share 
for construction of all Girls' hostels and Ahsram Schools 
and also for the construction of Boys' hostels and Ashram 
Schools in naxal affected areas (as identified by Ministry 
of Home Affairs from time to time). The funding pattem 
for the other Boys' Hostels and Ashram Schools to State 
Govemments is on 50:50 basis. In case of UTs, the 
Central Govemment bears the entire cost of construction. 

The Scheme of Boys' and Girls' Hostels is applicable 
to Universities also. However, funding to Central 
Universities is 90% and to other Universities is 45% of 
the cost of construction. 

Multi-Purpose National Identity Carda 

2220. DR. M. JAGANNATH: Will the Minister of LAW 
AND JUSTICE be pleased to state: 

(a) whether the Pilot Project on the Multi-Purpose 
National Identity Card (MNIC) has been successfully 
implemented; 

(c) if not, the reasons therefor? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) to (c) The requisite information is being 
collected and will be laid on the Table of the House. 

H .. vy Seiling of Share. 

2221. SHRIMATI JHANSI LAKSHMI BOTCHA: 
SHRI RAMJI LAL SUMAN: 
SHRI SURAJ SINGH: 
DR. CHINTA MOHAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether Foreign Institutional Investors (FI:s), who 
have invested huge capital in the Indian Stock market 
have resorted to heavy selling of their share during the 
recent time; 

(b) if so, the details thereof for the last two years; 

(c) the impact of such heavy seiling of shares by 
Fils on Indian economy and value of the rupee; and 

(d) the steps taken/being taken by the Govemment 
of India in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The net inflows by way of FI~ ,. 
investment during the calendar year 2007 was Rs. 
80,914.6 crore. in the first eleven months of 2008 there 
has been a net out flow to the tune of Rs. 44,061.6 
crores. 
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(c) The Indian econorny and the value of rupee is 
impacted by a large nurnber of factors-both domestic 
and external. Heavy selling of shares by Fils may be 
one 0' the factors that contributed through the declining 
trend In sensex and depreciation in the value of the rupee. 

(d) The Government, Reserve Bank of India (RBI) 
and Securities and Exchange Board of India (SEBI) have 
inlsllI/is taken the following measures in this regard; 

1. The cumulative FII investment limits in corporate 
debt has been increased to US$ 6 billion while 
that in Government securities was Increased to 
US$ 5 billion. 

2. Condition provided in regulation 15(2) of SEBI 
FII regulations pertaining to restrictions of 70:30 
ratio of investment in equity and debt 
respectively has been abolished. 

3. Restriction on issue of PNs by Fils against 
securities, including derivatives as underlying 
imposed in October 2007 has been removed in 
October 2008. 

4. Broad based definition has been widened to 
mean a fund with twenty investors with a single 
investor not holding more than 49% as against 
earlier limit of 10%. 

5. Perpetual registration granted to Fils subject to 
payment of fees. 

6. RBI has taken steps to augment rupee and 
dollar liquidity the details of which are available 
on RBI website at http://www.rbl.org.lnl. 

High Food and Energy Price. 

2222. SHRI SUBRATA BOSE: 
SHRI HARIBHAU RATHOD: 

Will the PRIME MINISTER be pleased to &tate: 

(a) whether President of World Bank at the Meeting 
of World Bank/International Monetary Fund held in 
Washington this year has expressed concern over high 
prices of food and energy and their impact; 

(b) if so, the details thereof; and 

(e) the steps takenlbeing taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Yes, Sir. The World Bank President 
at the Meetings of World Bankllntemational Monetary Fund 
(IMF) held recently in Washington expressed concern over 
high prices of food and energy and their impact and 
mentioned that many developing countries have already 
been hit hard with high prices for energy and essential 
foodstuffs risk, which may have serious setbacks to their 
efforts to improve the lives of their populations from any 
prolonged tightening, credit, or a sustained global 
slowdown. 

The World Bank Group has assured to help their 
partner countries and have recently announced $1.2 billion 
Rapid Financing Facility for providing immediate help for 
countries coping with the impact of high food prices on 
the poor, out of which $850 million has already been 
approved or in the pipeline. 

(c) Government of India has taken a number of steps 
to meet its needs of food items at reasonable prices 
including augmenting availability of wheat through public 
sector agencies, banning export of wheat and non-basmati 
rice, increasing minimum support price, protecting 
vulnerable sections of society through Targeted Public 
Distribution System (TPDS) and Antodaya Anna Yojana 
(MY) and tariffs reductions, regulatory measures in futures 
trade, etc. 

12.00 hr •. 

PAPERS LAID ON THE TABLE 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): Sir, on 
behaH of my senior colleague, Shri S. Jaipal Reddy, I 
beg to lay on the Table:-

(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the Rajghat Samadhi 
Committee, New Delhi, for the year 2006-
2007, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Rajghat Samadhi Committee, New 
Delhi, for the year 2006-2007. 
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(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(3) 

[Placed in Library, StHI No. LT -951712008] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Urban Affairs, New Delhi, for the year 2007-
2008, alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the National Institute of Urban 
Affairs, New Delhi, for the year 2007-2008. 

[Placed in Library, StHI No. LT-951812008) 

(4) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Govemment of the working of 
the National Buildings Construction 
Corporation Limited, New Delhi, for the year 
2007-2008. 

(ii) Annual Report of the National Buildings 
Construction Corporation Limited, New Delhi, 
for the year 2007-2008, alongwith Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library, See No. LT-9519/2008] 

(5) A copy of the Annual Report (Hindi and English 
versions) of National Capital Region Planning Board, 
New Delhi, for the year 2006-2007, alongwith 
Audited Accounts under section 26 of the National 
Capital Region Planning Board Act, 1985. 

[Placed in Library, StHI No. LT -952012008) 

/Translation} 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): Sir I beg to lay on 
the Table:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Rural Roads 
Development Agency, New Delhi, for the year 
2007-08, alongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of working of 
the National Rural Roads Development 
Agency, New Delhi, for the year 2007-08. 

[Placed in Library, S(J(J No. L T -952112008) 

/English} 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): Sir, I beg to lay on the Table:-

(1 ) (I) A copy of the Annual Report (Hindi and 
English versions) of the Bar Council of India, 
New Deihl, for the year 2006-2007, alongwlth 
Audited Accounts. 

(II) Statement regarding Review (Hindi and 
English versions) by the Govemment of the 
working of the Bar Council of India, New 
Delhi, for the year 2006-2007. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. LT -952212008) 

(3) A copy of the 4th Annual Statement (Hindi and 
English versions) on Pending Law Commission 
Reporl-December, 2008. 

[Placed in Library, S(J(J No. L T -952312008) 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): Sir, I beg to lay on the Table:-

(1) A copy of the Competition Commission of India 
(Return on Measures for the promotion of 
competition Advocacy, Awareness and Training on 
Competition issues) Rules, 2008 (Hindi and English 
versions) published in Notification No. G.S.R. 727(E) 
in Gazette of India dated tne 10th October, 2008 
under sub-section (3) of the Section 63 of the 
Competition Act, 2002. 

[Placed in Library, S(J(J No. L T -9524120081 

(2) A copy of the Indian Corporate Law Service Rules, 
2008 (Hindi and English versions) published in 
Notification No. G.S.A. 772(E) in Gazette of Indill , 
dated the 5th November, 2008 Issued under article 
309 of the Constitution. 

[Placed in Library, S(J(J No. L T -9525120081 
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(3) A copy of the Companies (Central Govemment's) 
General Rules aild Fonns (Amendment) Rules, 2008 
(Hindi and English versions) published in Notification 
No. G.S.A. 655(E) in Gazene of India dated the 
12th September, 2008 under sub-secti"~ ~:i) of the 
Section 642 of the Companies Act, 1956. 

[Placed in Library, StHI No. LT -952612008) 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTIEMWAR): Sir, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(2) 

(i) Review by the Govemment of the working of 
the Indian Renewable Energy Development 
Agency Limited, New Delhi, for the year 2007-
2008. 

(ii) Annual Report of the Indian Renewable 
Energy Development Agency Limited, New 
Deihl, for the year 2007-2008, alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT -9527/2008] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Centre for Wind 
Energy Technology, Chennai, for the year 
2007-2008, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of ttle working 
of the Centre for Wind Energy Technology, 
Chennal, for the year 2007-2008. 

[Placed in Library, StHI No. LT -952812008) 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAR I SELJA): Sir, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Govemment of the working of 
the Housing and Urban Development 

Corporation Limited, New Deihl, for the year 
2006-2007. 

(Ii) Annual Report of the Housing and Urban 
Development Corporation Limited, New Delhi, 
for the year 2006-2007, alongwlth Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. LT -952912008) 

(3) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the Hindustan Prefab 
Limited and the Ministry of Housing and Urban 
Poverty Alleviation for the year 2008-2009. 

(4) 

[Placed in Library, StHI No. LT -953012008] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Cooperative 
Housing Federation of India, New Delhi, for 
the year 2007-2008. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the National Cooperative 
Housing Federation of India, New Delhi, for 
the year 2007-2008 together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National Cooperative Housing 
Federation of India, New Delhi, for the year 
2007-200B. 

[Placed in Library, StHI No. LT-95311200B] 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): Sir, I beg to lay 
on the Table:-

(1) A copy of the Energy Conservation (Form and 
Manner and lime for Fumishing Information with 
Regard to Energy Consumed and Action Taken on 
Recommendations of Accredited Energy Auditor) 
Rules, 2008 (Hindi and English versions) published 
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in G.S.A. 486(E) in Gazette of India dated the 30th 
June, 2008 under eub-HCtlon (1) of SectIon 59 of 
the Energy Conservation Act, 2001. 

[Placed in Library, SINI No. LT -953212008) 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (I) Review by the Government of the wor1dng of 
the Power Grid Corporation of India Limited, 
New Delhi, for the year 2007-2008. 

(Ii) Annual Report of the Power Grid Corporation 
of India limited, New Delhi, for the year 2007-
2008, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, SstJ No. LT -953312008) 

(b) (i) Review by the Government of the working of 
the Rural Electrification Corporation Limited, 
New Deihl, for the year 2007-2008. 

(Ii) Annual Report of the Rural Electrification 
Corporation Limited, New Delhi, for the year 
2007-2008, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, SH No. LT-953412008) 

(c) (i) Review by the Government of the wor1dng of 
the Narmada Hydroelectric Development 
Corporation, Bhopal, for the year 2007-2008. 

(Ii) Annual Report of the Narmada HydroelectriC 
Development Corporation, Bhopal, for the year 
2007-2008, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Place~ in Library, S88 No. LT-953512OO8) 

(d) (i) Review by the Government of the working of 
the NT PC Limited, New Delhi, for the year 
2007-2008. 

(ii) Annual Report of the NTPC Limited, New 
Delhi, for the year 2007-2008, alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Library, SH No. LT -953612008) 

(e) (i) Review by the Government of the working of 
the Power Finance Corporation Limited, New 
Delhi, for tile year 2007-2008. 

(ii) Annual Report of the Power Finance 
Corporation Limited, New Delhi, for the year 
2007-2008, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, SINI No. LT-9537/2008) 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Damodar Valley 
Corporation, Kolkata, for the year 2006-2007, 
alongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Damoder Valley Corporation, Kolkata, 
for the year 2006-2007. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed In Ubrary, SINI No. L T -953812008) 

12.02 hra. 

ASSENT TO BILLS 

{English] 

SECRETARY-GENERAL: Sir, I lay on the Table the 
following four Bills passed by the Houses of Partiament 
during the Second part of Fourteenth Session of 
Fourteenth Lok Sabha and assented to by the President 
alnce a report was last made to the House on the 20th 
October, 2008:-

1. The Appropriation (No.3) Bill, 2008; 

2. The Appropriation (Rallways) No.4 Bill, 2008; 

3. The Central Universities Laws (Amendment) Bill, 
2008; and 

4. The Drugs and Cosmetics (Amendment) Bill,. , 
2008. 

[Placed in Library, See No. LT -953912OO8J 
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12.02112 hr •• 

DECISION OF THE SPEAKER UNDER TENTH 
SCHEDULE TO THE CONSTITUTION 

(English} 

SECRETARY-GENERAL: Sir, I beg to lay on the Table 
a copy of the decision dated 10th December, 2008 (Hindi 
and English versions) of the Speaker, Lok Sabha on the 
petition given by Shri Bhartruhari Mahtab, MP against 
Shri Harihar Swain under the Tenth Schedule to the 
Constitution and the Members of Lok Sabha 
(Disqualification on ground of Defection) Rules, 1985. 

[Placed in Library, StHI No. LT -954012008) 

12.03 hrs. 

REPORT ON PARTICIPATION OF INDIAN 
PARLIAMENTARY DELEGATION IN THE 

54TH COMMONWEALTH PARLIAMENTARY 
CONFERENCE 

(English} 

SECRETARY-GENERAL: Sir, I beg to lay on the Table 
Hindi and English versions of the Report on Participation 
of Indian Parliamentary Delegation in the 54th 
Commonwealth Parliamentary Conference held at Kuala 
Lumpur (Malayasia) from 1 August to 10 August, 2008. 

(Placed in Library, StHI No. LT-9541 12008) 

12.03". hrs. 

STANDING COMMITTEE ON FOOD, 
CONSUMER AFFAIRS AND 

PUBLIC DISTRIBUTION 

26th Report 

[Trsns/stion} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur) Sir, 
beg to present the Twenty-Sixth Report (Hindi and 

English versions) on action taken by the Government on 
the observations/recommendations contained in the twenty-
third Report of the Commmee on Demands for Grants 

(2008-09) pertaining to the Ministry of Consumer Affairs, 
Food and Public Distribution (Department of Food and 
Public Distribution). 

STANDING COMMITTEE ON LABOUR 

34th and 35th Reports 

(English} 

SHRI SURAVARAM SUDHAKAR REDDY 
(NALGONDA): Sir, I beg to present the following Reports 
(Hindi and English versions) of the Standing Committee 
on Labour:-

(1) Thirty-fourth Report on action taken by the 
Government on the recommendationsl 
observations contained in the Twenty-seventh 
Report of the Standing Committee on Labour 
on the subject 'SicknesS/Closure of Textiles 
Milia'; and 

(2) "ThIrty-fifth Report of the Standing Committee 
on Labour on the "General conditions of weavers 
In the country -A ca.e study of Slrcllla 
concentration zone of weavers.· 

12.04 hrs. 

STANDING COMMITTEE ON COAL 
AND STEEL 

36th to 38th Reports 

[Trsns/aUon} 

SHRI HANSRAJ G. AHIR (Chandrapur): Sir, I be to 
present the following Reports (Hindi and English versions) 
of the Standing Commmee on Coal and Steel:-

(1) Thirty-sixth Report of the Standing Committee 
on Coal and Steel on Action Taken on the 
recommendations/observations contained in the 
Thirty-first Report on the KDemands for Grants 
(200B-09r of the Ministry of Coal; 

"The 35th Report was presented to the Hon'ble Speaker on 
12.11.2008 LIlder Olractlon 71 A of the DlrectIona by the Spe.r, 
Lok Sabha when the House was not In SessIon and the Speaker 
was pleased to Otder the printing, publication and circulation of 
the Report under Rule 280 of the Rule. of Procedure and 
Conduct of Business In Lok Sabha. 
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(2) Thirty-seventh Report of the Standing Committee 
on Coal and Steel on Action Taken on the 
recommendations/observations contained In the 
Thirty-second Report on the "Demands for 
Grants (2008-09)- of the Ministry of Mines; and 

(3) Thirty-eighth Report of the Standing Committee 
on Coal and Steel on Action Taken on the 
recommendations/observations contained in the 
Thirty-third Report on the MDemands for. Grants 
(2008-09)- of the Ministry of Steel. 

12.05 hr •• 

STANDING COMMITTEE ON HUMAN 
RESOURCE DEVELOPMENT 

211th Report 

/Eng/ish} 

PROF. BASUDEB BARMAN (MATHURAPUR): I beg 
to lay on the Table a copy (Hindi and English versions) 
of the Two Hundred Eleventh Report of the Standing 
Committee on Human Resource Development on the 
Functioning of All India Council for Technical Education. 

12.05' /2 hr •• 

STATEMENTS BY MINISTERS 

(I) Statu. of Implementation of the 
recommendations contained In the 36th 
Report of the Standing Com mitt.. on Rural 
Development on DemIInd. for Grant. (2008-
09), pertaining to the Department of Land 
Reaource.. Mlnl.try of Rural Development· 

{Tmnslation} 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): Sir, I beg to lay on 
the table my statement on the subject. I beg to lay on 
the table this statement on the table this statement on 
the status of implementation of the recommendations 
contained in the Thirty-Sixth Report (36th) of the Standing 
Committee on Rural Development (14th Lok Sabha) in 
pursuance of Direction 73A of the Directions of the 
Speaker, Lok Sabha issued vide Lok Sabha Bulletin-Part 
II dated September 01, 2004. 

·Lald on the Table and also placed In Library, SIIII No. 
l T·954212oo8. 

The Thirty-Sixth Report of the Standing Committee 
on Rural Development (14th Lok Sabha) was presented 
In the Lok Sabha on 17th April, 2008. The report relates 
to the examination of Demands for Grants of the 
Department of Land Resources for the year 2008-09. The 
Report contains 24 recommendations. An Action Taken 
Report on the recommendations/observations contained 
in the Report of the Committee was sent to the Standing 
Committee on Rural Development on 26.8.2008. 

These recommendations pertain mainly to amendment 
to Land Acquisition Act, Rehabilitation & Resettlement 
Polley, implementation of new schemes for watershed 
development, computerisationlupdation of land records and 
launching of bio-fuel scheme during Eleventh Ave Year 
Plan. 

The present status of implementation of various 
recommendations made by the Committee is indicated in 
the Annexure to my statement which is laid on the Table 
of the House. I would request that this may be considered 
as read. 

(II) Status of Implementation of the 
recommendation. contained In the 22nd 
Report of the Standing Commltt.. on Rural 
Development pertaining to the Department of 
Rural Development, Mlnl.try of Rural 
Development· . 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): Sir, I beg to lay on 
the table my statement on above subject: I beg to lay on 
the table this statement on the status of implementation 
of recommendations contained in the Twenty Second 
Report of the Standing Committee on Rural Development, 
Department of Rural Development (2006-07), 14th Lok 
Sabha in pursuance of the Direction 73-A of the Directions 
of Hon'ble Speaker, Lok Sabha vide Lok Sabha Bulletin 
Part-II dated 01 st September, 2004. 

The Twenty Second Report of the Standing 
Committee on Rural Development (14th Lok Sabha) was 
presented to the Lok Sabha on 3rd August 2006. The 
report relates to the Rural Housing Scheme of the Ministry 
of Rural Development for the year 2006-07. Arst Action. 
Taken Report on the recommendations contained in the 
report of the committee was sent to the Standing 
Committee on Rural Development on 25.07.2007. 

·Laid on the Table and also placed in Library, Sell No. 
l T·954312008. 

t' 
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A statement giving the status of these 
recommendations was laid by Minister of Rural 
Development in Lok Sabha in August, 2007 and Rajya 
Sabha in September, 2007. The Revised Action Taken 
Report intimating the status in respect of recommendations 
has been sent to Lok Sabha on 18.11.2008. 

There are 56 recommendations made by the 
Committee In the said report where action is called for 
on the part of the Govemment. These recommendations 
mainly pertain to the requirement and funding of rural 
housing, appropriate technology for rural housing, design 
and implementation of Indira Awaas Yojana (lAY) etc. 

The present status of implementation of the various 
recommendations made by the Committee is indicated in 
the Annexure to my Statement, which is laid on the Table 
of the House. I would request that this may be considered 
as read. 

(III) Status of Implementation 01 the 

{Eng/ish} 

recommendations contained In the 63rd 
Report 01 the Standing Committee on Finance 
on Demands for Grants (2007~), pertaining 
to the Ministry of Corporate Affaire-

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): I beg to lay on the Table of the 
House a statement regarding the status of implementation 
of recommendations contained in the Sixty Third Report 
of the Standing Committee on Finance on Demands for 
Grants (2007-08). pertaining to the Ministry of Corporate 
Affairs. 

In all. three recommendations were made by the 
Committee in the above report where action was required 
on the part of the Govemment. The present status of 
implementation of the various recommendations made by 
the Committee is given in the Annexure to this statement, 
which is laid on the Table of the House. I would not take 
the valuable time of the House to read out all the contents 
of the Annexure. I would request that this may be 
considered as read. 

"Laid on the Table and slso placed In Library. Su No. 
LT·9544/2008. 

12.07 hrs. 

(Iv) Statu. of Implementation of the 
recommendations contained In the 58t11 and 
67th Report. of the Standing Commm.. on 
Finance on Demands for Grants (2007-08) and 
(2008-09) respectively, pertaining to the 
Department 01 Economic Affairs, Financial 
Services, Expenditure and Dlslnve.tment, 
Ministry of Finance-

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE :IIIINISTAY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): Sir. I beg to make a statement regarding the 
status of implementation of the recommendations 
contained in the 59th and 67th Reports of the Standing 
Committee on Finance on Demands for Grants (2007-08 
and 2008-09. respectively). pertaining to the Departments 
of Economic Affairs. Financial Services, Expenditure and 
Disinvestment, Ministry of Finance. 

I would not like to take the valuable time of the 
House to read out the contents of the entire statement 
as also the Annoxes thereto. I would request that you 
may kindly grant me the permission to lay it on the 
Table of the House and it may be considered as read. 

12.08 hrs. 

BUSINESS OF THE HOUSE 

{Eng/ish} 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): With your permission, Sir, I rise to 
announce that Government Business during the week 
commencing Monday. the 15th of December, 2008 wiH 
consist of:-

1. Consideration of any item of Government 
Business carried over from today's Order Paper. 

2. Consideration and passing of the Unorganized 
Sector Workers' Social Security Bill, 2008, as 
passed by Rajya Sabha. 

3. Consideration and passing of the following Bills:-

'Laid on the Table and also placed in Library, 5 •• No. 
LT-9545/2008. 
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(a) The State Bank of India (Amendment) Bill, 2006. 

(b) The Information Technology (Amendment) Bill, 
2006. 

(c) The Supreme Court (Number of Judges) 
Amendment Bill, 2008. 

(d) The Central Universities Bill, 2008. 

4. Consideration and passing of the following Bills, 
after they are passed by Rajya Sabha:-

(a) The Prevention and Control of Infectious and 
Contagious Diseases in Animals Bill, 2005. 

(b) The Collection of Statistics Bill, 2007. 

(c) The Gram Nyayalayas Bill, 2008. 

(d) The Code of Criminal Procedure (Amendment) 
Bill, 2006. 

(e) The Seeds Bill, 2004. 

[Placed in Library, SH No. LT -954612008] 

MR. DEPUTY SPEAKER: Now, submission by 
Members. 

[Translation} 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): Sir, 
the following subjects may be included in next week's 
agenda: 

(1) Need to grant permanent appointment, Pension 
and other facilities to the trained volunteers 
(guerillas) of SSB on the basis of age limit and 
eligibility in Uttrakhand on the lines of the North-
East States of the country. 

(2) Need to grant the status of Central University 
to the Kumaon University, Nainltal alongwith 
Hemwati Nandan Bahuguna Garhwal University 
in the state of Uttrakhand. 

/English} 

SHRI SUNIL KHAN (Durgapur): Sir, the following 
items may be included in next week's agenda: 

(i) As reported, the subversion of Parliament by 
the Employees Provident Fund Organisation-
loss of crores of rupees to the PF Investment 

FUnd. The loss to the P.F. Investment F1.Ind is 
loss to the nation and misappropriation Of PF 
money is loss to the employees' hard eamed 
money. Several crores of employees were denied 
PF benefits because of mismanagement of 
Employees Provident Fund Organisation. Since 
there is no rule of law in the Employees' PF 
Organization, the Central Government must 
through the Parliament undertake the functions 
of Employees' PF Organisation and issue orders 
under Section 20 of the EPF and MP Act. 

(ii) The international prices of petroleum products 
already came down to 40 dollars per barrel 
whereas Govemment of India has cut the prices 
by only Rs. 5 and Rs. 2 per litre. The 
Government should forthwith cut the prices of 
petrol and diesel according to international prices 
so that large section of people will be able to 
purchase essential commodities according to 
their needs to the market will be stable. 

[T18nslation} 

SHRI HANRAJ G. AHIR (Chandrapur): Mr. Deputy 
Speaker, Sir, the following urgent matters of public 
importance may be included in next week's agenda. 

1. Valuable mines of the country are being handed 
over to the private companies and industries on 
large scale through captive blocks. Keeping in 
view the losses being caused to the Exchequer, 
immediate action be taken by promulgating an 
ordinance for giving those mines through auction. 

2. Keeping in view the problem being faced by the 
families of mentally challenged children in their 
upbringing, the Government should provide 
necessary facility, pension etc to the relatives of 
such children for their livelihood. 

SHRI GIRDHARI LAL BHARGAVA (Jalpur): Mr. 
Deputy Speaker, Sir, the following matters may be 
included in the next week's parliamentary agenda of 
Parliament session. 

1. Hon'ble Minister of finance in the Union Govt. 
Government had announced to construct a , 
eXpress way from Delhi to Jaipur in his Budget 
speech to construct a express way from Delhi 
to Jaipur in his Budget speech (2007 ~08 but in 
the region no action has been taken till date. 

" 
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2. Minister of Railways had announced 5 new trains 
like Jaipur~handigarh etc, for Rajasthan in his 
budget speech. Not was a single train has been 
in train one of there five proposed trains. 

{English] 

DR. K.S. MANOJ (Alleppey): Sir, the following Items 
may be included in next week's agenda: 

(I) Need to sign the Shareholders' Agreement 
between Indian Railway and Silk Autocast 
Limited, Kerala for setting up of a joint venture 
company for fabrication of bogie components. 

(ii) Need to extent train no. 6481649 (Shoranur-
Emakulam passenger train_ to Alappuzha so as 
to reduce the hardship of dally commuters from 
Alappuzha to Malabar side. 

DR. COl. (RETD.) DHANI RAM SHANDIL (Shimla): 
Sir, the following two items may be included In the next 
week's agenda: 

(i) A wide range of destruction was caused to the 
fruits and vegetables in Himachal Pradesh as a 
result of this year's unprecedented rain. There 
is a need to bring such fragile crops under the 
ambit of national insurance cover to provide 
succour to fruit and vegetable growers, 
conSidering the havoc and ever present danger 
of natural calamities. 

(Ii) There is an acute shortage of manpower In the 
Defence forces particularly among Officer cadre. 
There is a need to deliberate on the issue in 
the Parliament keeping in view the national 
interest. 

PROF. K.M. KADER MOHIDEEN (Vellore): Sir, the 
following item may be included in next week's agenda: 

(i) The Govemment of India may come forward to 
establish a new Central University under the 
name of Harmony India University. The sole 
purpose of this University shall be to inculcate 
the universal principles of harmony and peace 
among religions. This University shall teach the 
Gita, the Ooran, the Bible and Thirukkural. 

12.15 hr •• 

ELECTIONS TO COMMITTEES 

(I) Committee on E.tlmate. 

{English] 

SHRI C. KUPPUSAMI (Madras North): Sir, I beg to 
move the following:-

"That the members of this House do proceed to elect, 
under sub-rule(3) of the Rule 254, in the manner 
required by sub-rule(1) of Rule 311 of the Rules of 
Procedure and Conduct of Business in Lok Sabha, 
one member from amongst themselves to serve as 
a member of the Committee on Estimates for the 
unexpired portion of the term at the Committee wC8 
Shri Brijbhushan Sharan Singh resigned his seat in 
Lok Sabha.-

MR. DEPUTY SPEAKER: The question is: 

"That the members of this House do proceed to elect, 
under 8ub-rule(3) of the Rule 254, in the manner 
required by sub-rule( 1) of Rule 311 of the Rules of 
Procedure and Conduct of Business in Lok Sabha, 
one member from amongst themselves to serve as 
a member of the Committee on Estimates for the 
unexpired portion of the term of the Committee VICe 
Shri Brijbhushan Sharan Singh resigned his seat in 
Lok Sabha." 

The motion was IJdopItHi. 

12.16 hr ••. 

(II) Committee on Public Account. 

(English] 

SHRI KHARABELA SWAIN (Balasore): Sir, I beg to 
move the following:-

"That the members of this House do proceed to elect, 
under sub-rule(3) of Rule 254, in the manner required 
by sub-rule(1) of Rule 309 of the Rules of Procedure 
and Conduct of Business In Lok Sabha, two members 
from amongst themselves to serve as members of 
the Committee on Public Accounts for the unexpired 
portion of the term of the Committee IIic8 Shri Rajlv 
Ranjan 'Lalan' Singh resigned his seat in Lok Sabha 
and Shri Brajesh Pathak elected to Rajya Sabha.-
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MR. DEPUTY SPEAKER: The question Is: 

"That the members of this House do proceed to elect, 
under sub-rule(3) of Rule 254, in the manner required 
by sub-rule(1) of Rule 309 of the Rules of Procedure 
and Conduct of Business in Lok Sabha, two members 
from amongst themselves to serve as members of 
the Committee on Public Accounts for the unexpired 
portion of the term of the Committee Wee Shrl Raiiv 
Ranjan 'Lalan' Singh resigned his seat in Lok Sabha 
and Shri Brajesh Pathak elected to Rajya Sabha.· 

The motion was adopted. 

12.17 hr •• 

(III) Committee on Public Undertaking. 

(English} 

SHRI RUPCHAND PAL (Hooghly): Sir, I beg to move 
the following:-

"That this House do recommend to Rajya Sabha that 
Raiya Sabha do agree to nominate one member from 
Rajya Sabha to associate with the Committee on 
Public Undertakings of the House for the unexpired 
portion of the term of the Committee vk:8 Shrl Amar 
Singh retired from Rajya Sabha and do communicate 
to this House the name of the member so nominated 
by RaJya Sabha." 

(English] 

MR. DEPUTY SPEAKER: The question is: 

"That this House do recommend to Rajya Sabha that 
Rajya Sabha do agree to nominate one member from 
Aajya Sabha to associate with the Committee on 
Public Undertakings of the House for the unexpired 
portion of the term of the Committee ~ Shrl Amar 
Singh retired from Rajya Sabha and do communicate 
to this House the name of the member so nominated 
by Rajya Sabha." 

The motion was adoplt1d. 

12.18 hr •• 

(Iv) Committee on Welfare of Scheduled Ca.t •• 
and Scheduled Tribe. 

[Ti'anslah'on} 

SHRI RUPCHAND MURMU (Jhargram): Mr. Deputy 
Speaker, Sir, I beg to move: 

"That the members of this House do proceed to elect, 
under sub rule (3) of Rule 254, In the manner 
required by sub-rule (1) of Aule 331B of the Rules 
of Procedure and Conduct of Business in Lok Sabha, 
one members from amongst themselves to serve as 
a member of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes for the 
unexpred portion of the term of the Committee vice 
Shri Kailash Baitha resigned his seat in Lok Sabha." 

[English} 

MR. DEPUTY SPEAKER: The question is: 

"That the members of this House do proceed to elect, 
under sub-rule(3) of Rule 264, In the manner required 
by sub-rule(l) of Rule 331B of the Rules of Procedure 
and Conduct of Business in Lok Sabha, one member 
from amongst themselves to serve as a member of 
the Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes for the unexpired portion of 
the term of the Committee victI Shri Kailash Baitha 
resigned his seat in Lok Sabha." 

The motion was adopted. 

[Trans/alion} 

SHAI RUPCHAND MURMU: Mr. Deputy Speaker, Sir, 
I beg to move: 

"That this House do recommend to Rajya Sabha that 
Rajya Sabha do agree to nominate one member from 
Rajya Sabha to associate with the Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes 
of the House for the unexpired portion of the term of 
the Committee vice Shrl Veer Singh retired from Rajya 
Sabha and do communicate to this House and name 
of the member so nominated by Rajya Sabha .. 

(English} 

MR. DEPUTY SPEAKER: The question is: 

"That this House do recommend to Raiya Sabha that 
Rajya Sabha do agree to nominate one member from 
Rajya Sabha to associate with the Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes 
of the House for the unexpired portion of the term of 
the Committee ~ Shri Veer Singh retired from Rajya 
Sabha and do communicate to this House the name 
of the member so nominated by Rajye Sabha." 
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/English} 

MR. DEPUTY SPEAKER: Now, we will take up 'Zero 
Hour'. 

SHRI KINJARAPU YERRANNAIDU (Srlkakulam): Mr. 
Deputy-Speaker, Sir, I am raising a very important issue 
concerning lakhs of farmers. Sriram Sagar Project was 
constructed across River Godavari by the Andhra Pradesh 
Government to cater to the needs of irrigation and drinking 
water facilities for north Telangana area, consisting of 
seven districts. Since The Godavari is an inter-State river, 
if any project is constructed over it by the Maharashtra 
Government, they should take concurrence of Andhra 
Pradesh Government and they should also take 
peQntssion from the Central Water Commission. That is 
the mandatory provision. No Government should deviate 
and no Government should affect all these things, but 
the Maharashtra Government, without the concurrence of 
Andhra Pradesh Government and without permission of 
the CWC. are constructing Babhli and various other 
projects. Babhli issue is pending In the Supreme Court. 
That issue was raised long back in the same House. 
Bhoomi Pujan and construction of all these projects has 
started after 2004 only. The construction of Babhli Project 
was started in the year 2004 while bhoomi pujsn for the 
remaining projects was performed in the year 2005. . .. 
( InterruptionS) 

[Translation} 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): It is absolutely 
wrong ... (Intsrruptions) 

/English] 

SHRI KINJARAPU YERRANNAIDU: Sir. Andhra 
Pradesh Government had no prior knowledge of all these 
projects. Our MPs and MLAs went to that area. After 
their visit only, it came in the knowledge of Andhra 
Pradesh Government. but the Andhra Pradesh 
Government has totally and miserably failed to obstruct 
construction of these projects. ... (InterruphonSj 

Mr. Deputy-Speaker. Sir, there is one more thing. On 
5th December, 2008, the Andhra Pradesh Legislative 
Assembly unanimously passed a resolution requesting the 
Union Government to intervene in the matter to stop the 

construction of all these projects. If they conatruct all 
these projects without permission of CWC and without 
the concurrence of the Andhra Pradesh Government. the 
ayacut of Srlram Sagar Project will be deserted. This 
would be a great loss to the north Telangana districts. 

The Government of Andhra Pradesh, the Chief 
Minister of Andhra Pradesh has miserably failed. That Is 
why, we are urging, through you, to the Union Government 
to appoint one expert committee - we have no objection 
to that - which should visit it and see whether they have 
violated the provision, whether they have taken the 
permission CWC or not and whether they have taken 
concurrence of Andhra Pradesh Govemment or not. These 
are the essential requirements for construction of any 
project. So, the Govemment should res~or.d on this isS'18. 

( InfBrruptionS, 

Sir, the Government should respond on this issue. 
The Government of Andhra Pradesh passed a unanimous 
resolution involving all the political parties, including the 
ruling party. The Chief Minister had moved the resolution. 
For that, the Government should respond. We are the 
sufferers as Andhra Pradesh is a lower riparian State. 

MR. DEPUTY SPEAKER: Thank you. Your point has 
come on record. You know that I cannot compel the 
Govemment to reply to your statement. 

SHRI KINJARAPU YERRANNAIDU: Sir, our Chief 
Whip is here. Our Union Cabinet Minister, Shri Kapil Sibal, 
is also here .... (InfBrruption&, 

MR. DEPUTY SPEAKER: No, I cannot compel the 
Government. Your point has come on record. 

Now, I would request Shri Shailendra Kumar to speak. 

... (InfBnupliOl1llJ 

[Translslion} 

Please sit down now. 

MR. DEPUTY SPEAKER: I kept my promise that I 
made to you. 

Nothing will go on record. 

(InfBrruplions) ... .. 

"Not recordecl. 
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MR. DEPUTY SPEAKER: Shri Shailendra Kumar. 

. . . (InltJrruptionSl 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(Interruptions) ... • 

MR. DEPUTY SPEAKER: Please sit down. 

.. . (Interruption$] 

MR. DEPUTY SPEAKER: All that you have spoken 
will not go on record. 

(Interruptions) ... • 

MR. DEPUTY SPEAKER: Nothing should be recorded. 

(InltJrruptions) .... 

[Transliltion) 

SHRI SHAILENDRA KUMAR (Chail): Mr. Deputy 
Speaker, I would like to raise a very important matter in 
the house through the chair. Shams-ul-Hasn Israr a 
resident of my constltutency who aince 13 
years ... (Interruptions) 

MR. DEPUTY SPEAKER: Mr. Yerrannaidu, this Is not 
fair. 

. . . (IntenuptionSl 

MR. DEPUTY SPEAKER: Nothing will. be allowed. 

(Interruptions) .... 

SHRI KINJARAPU YERRANNAIDU: The Union 
Minister Shri Kapil Sibal is present here. The hon. 
Supreme Court has given a direction to the Union 
Government. .. . (lnterfllption$] Both the Governments 
belong to 'the Congress Party. The UPA Govemment is 
also headed by the Congress Party. Let us settle the 
issue .... (Interruption$) 

SHRI B. VINOD KUMAR (Hanamkonda): The 
Supreme Court has said that let the Govemment resolve 
this issue. ... (Interruption$} 

·Not recorded. 

SHRI KINJARAPU YERRANNAIDU: This is the 
direction of the Supreme Court, but the Prime Minister 
has failed In n. ... (InltJlTIIpIIon;J 

MR. DEPUTY SPEAKER: Mr. Shallendra Kumar, 
please go to your seat. 

. . . (InltJnupt!oni, 

MR. DEPUTY SPEAKER: Mr. Yerrannaldu, please sit 
down. 

. . . (InltJrrupl/onSJ 

SHRI KINJARAPU YERRANNAIDU: Sir, we will 
request that the Govemment should respond on this Issue. 

( Interruption$J 

MR. DEPUTY SPEAKER: No, this is not the place 
for It. 

· .. (Interruption;, 

SHRI B. VI NOD KUMAR: Sir, we only want that the 
Government should respond on this Issue. ... 
( Inftll"fllp/ioniJ 

SHRI KINJARAPU YERRANNAIDU: This Is a major 
issue. Why are we meeting In the Parilament every day? 

( IntenuptionSj 

MR. DEPUTY SPEAKER: Now, nothing should be 
recorded. 

(Interruptions) .... 

MR. DEPUTY SPEAKER: Please go to your seat. 

· . . (Interruption$} 

MR. DEPUTY SPEAKER: I have fuHi/led my promise 
to you. Now, pleue go to your seat. 

· . . (InftlrruptioniJ 

{Translation} 

MR. DEPUTY SPEAKER: I did what I had promised. 

... (Interruptions) t' 
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[Eng/ish} 

SHRI KINJARAPU YERRANNAIDU: Let the 
Government reply tomorrow on this issue if they cannot 
reply on it today itself. .. . (InltJnuplionS} 

MR. DEPUTY SPEAKER: You know it very well that 
cannot compel the Government to reply or make a 

statement. 

. . . (In/enuptionSj 

MR. DEPUTY SPEAKER: No, please sit down. 

... (InltJnuptionSj 

MR. DEPUTY SPEAKER: No, I will not allow it. 

. .. (InltJnuptionSj 

SHRI KINJARAPU YERRANNAIDU: The Govemment 
is not responding on this important issue. ... (/nltJnuption$j 
The hon. Prime Minister was also present today in the 
House, but he has not responded on it. Hence, we are 
walking out of the House in protest. .. . (In/ef'ff.lPlionSj 
The Government of India is also not taking any action 
regarding the Andhra Pradesh issue, which is affecting 
seven districts and 18 lakh acres of land. ... (In/enuptionSj 
The farming community will be committing suicide. Hence, 
we are walking out in protest. . .. (/nttlnuplionSj 

SHRI B. VINOD KUMAR: The youth of this region is 
already in distress. . . . (InttlnuptionSj 

12.30 hrs. 

At this stage, Shri Kinjslllpu YtlfTSnnsidu and somtl 
othtlr hon. Members Ish the House 

12.31 hrs. 

SUBMISSIONS BY MEMBERS 

(I) A.: Need to secure the r.I .... of .nlndlan 
employee of Iranl.n ship captured by 
Somall.n plreto on 17th Nov.mber, 2008 

MR. DEPUTY SPEAKER: Now, Shri Shailendra 
Kumar. 

[Translation} 

SHRI SHAILENDRA KUMAR (Chail): Hon'ble Mr. 
DeA Speaker, Sir, I would like to put forward my views 
o~ very important maner, In the house through the 

chair. Shamshul Hasan Israr 35 is a resident of my 
constituency ... (Intenutpions) 

MR. DEPUTY SPEAKER: Mr. Shailendra, please 
conclude within one or two minute, only then I will be 
able to call all the remaining members otherwise I will 
have to wind up the zero hour after calling few members 
only. 

SHRI SHAILENDRA KUMAR: He is employed in 
Iranian cargoship in Iranian Shipping lines, Islamic 
Republic Shipping House of Iran (Dellte) for 13 years. 
This cargo ship was going to Iran via Malaysia and 
Jeddah. It was capture dby 18 pirates on 17 November, 
2008 in Somalia. Today is the 26th day since it was 
captured. 

Mr. Deputy Speaker, Sir, one of the residents of my 
constituency is detained on the ship for 26 days. Neither 
the Govemment nor the Embassy has taken initiative to 
take care of him though I have informed the Hon'ble 
Prime Minister, Govemment of India, Hon'ble Minister of 
Extemal Affairs, Hon'ble Minister of Defence, Ministry of 
Home Affairs, Iran Embassy and Somalia about this. There 
are 25 employees on the ship which was going to Iran 
via Malaysia and Jeddah. The stock of food and water 
has run out and they are in pitiable condition. 

Mr. Speaker, Sir, through you, I would like the 
Govemment to come forward and hold talks with pirates 
and save lives of the Indians by providing food and water 
to them. Similarly, Somalian Embassy be contacted held. 
It is not that the people from my area only have been 
hostages. The list of hostages also includes the people 
from Punjab, Haryana and other areas of India who were 
working there. As per the information received from 
Somalia the pirates have so far captured 100 cargo ships. 
I would like that Govemment of India, Ministry of Extemal 
Affairs should take initiative in the maner and s&Cure the 
release of 26 Indian hostages who could not celebrate 
their festival (Bakrid). They are Muslims. Their festival 
Bakrid was there. Their children are crying, wives and 
old mothers are worried. This news has been published 
on the front page of a daily in our Parliamentary 
constituency. 

Mr. Deputy Speaker, Sir, through you, I would like 
the Government to make a statement about the maner 
and take initiative in this regard. The Indian hostages in 
Somalia should be got freed from the captivity of pirates 
by taking on them and let these Indians be with their 
families. Please issue instructions to the Government. 
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Through you I would like to make a request as It is a 
very important matter, the Government should say 
something in the matter. It is a matter related to the 
terrorism and crime and some of the Ministers of the 
Govemment are setting here. Mr. Sibal Is there, Cabinet 
Ministers are there, they should give the reply, Through 
you, I would request them to say something. 
... (Inlel1llplions) 

... (Intel1llptions) 

MR. DEPUTY SPEAKER: I would add something to 
your question. 

... (Intel1llplions) 

SHRI SHAILENDRA KUMAR: The Govemment should 
say something in this matter ... (Inlrll1llplions) 

MR. DEPUTY SPEAKER: There are so many people 
from Punjab also. I have received some representations. 
So many people from Punjab have also been captured. 
Please do something in the matter at the earliest. 

... (Inlel1llplions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): Right Sir. 

{Englishj 

KUMARI MAMATA BANERJEE (Calcutta South): Sir, 
the Govemment must respond on this . ... (Intenuptions) 

{Tlllnslationj 

MR. DEPUTY SPEAKER: Madam has said that 
something will be done about those who have been held 
hortages from your constituency and our .punjab. 

12.34 hr •. 

SPECIAL MENTION 

{T1llf1S/ationj 

SHRI SANTOSH GANGWAR (Bareilly): Hon'ble 
Deputy Speaker, Sir, through you, I want to draw the 
attention of Govemment to a very important problem. India 

stands at number one in the world in terms of livestock 
Animal husbandry and veterinary Science play an 
important role in sustenance and self employment of 
Indian economy and also in providing nutritional support 
to rural and urban population of the country besides 
providing opportunities for self-employment. India is rapidly 
progressing In production of milk, eggs, meat and Poultry. 
Also, India is the largest producer of milk in the world . 
Out of total contubutlon to Gross Domestic Product from 
Agricultural 3 percent comes from Animal Husbandry. The 
need of the hour is to up an Indian Council for Veterinary 
Research (ICVA) on the lines of Indian Council for Medical 
Aesearch (ICMR) in order to provide better and new 
opportunities of research in rural and urban areas in the 
backdrop of present economic scenario In the country . 
This is essential in the interest of the country and the 
people. Now we need to be serious about the sectors 
like animal husbandry and veterinary science. This is the 
reason that every time strong recommendations are made 
for the establishment of Indian Council for Veterinary 
Research (ICVR) by the high level and technical 
Committees. I would like to apprise you about the fact 
that from 1996 to 1998, when I was the Chairman of the 
Parliamentary Standing Committee on agriculture, I had 
recommended to segregate It from agriculture and to pay 
proper attention to it so that long awaited Indian Council 
for veterinary Research may be set up which should be 
fully independent of India Council of Agricultural Research. 
Sir, through you ! would like to appeal to the Govemment 
of India to immediately take a decision in this regard and 
Issue directions for the establishment of Indian Council 
for veterinary Research so that progress of the farmers 
of the country may be factually ensured. Thank you so 
much for giving me time to express my views. 
... (Intenuplions) 

MR. DEPUTY SPEAKER: Okay, Shri Alok Kumar 
Mehta and Dr. Arun Kumar Sharma, both the Hon'ble 
Members are allowed to associate with the issue raised 
by Shri Santosh Gangwar Ji. 

DR. ARUN KUMAR SARMA (Lakhimpur): Mr. Deputy 
Speaker, Sir ... (Inlrlnuptions) 

SHRI SANTOSH GANGWAR: Dr. Arun Kumar 
Sharma is a veterinary scientist. He understands this. 

MR. DEPUTY SPEAKER: Dr. Arun Kumar Sharma is 
at number nine. I have allowed him to associate with th~ , 
issue raised by you. Dr. Arun Kumar Sharma Jee please 
take your seat. You will be allowed to in the raised by 
you express your views later on. 
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(II) Re: Non-reducatlon In prices of petroleum 
producta commensurate with the fall In crude 
011 prices and decision of transporters to go 
on atrlke from 20th December, 2008. 

[Translstion} 

SHRI RAMJI LAL SUMAN (Firozabad). Mr. Deputy 
Speaker, Sir, the prices of crude oil have gone up In the 
International market in the month of July. Whenever the 
Government increases the prices of petroleum products, 
the only excuse put forward is that prices of crude oil in 
the International Market has gone up and consequently 
the Government is compelled to increase the price of 
diesel and petrol. 

Through you, I would like to request the Government 
to devise some long term plans in this regard us to be 
. self-dependent. We largely depend on International market. 
This will invltably cause crisis in the days ahead. 

Sir, in the month of July, the price of crude 011 in the 
International market had gone up to $ 147 per barrel 
and now it is as low as $ 42 per barrel. The Government 
has just reduced the prices of petrol nnd diesel by 
Rs. 51· and Rs. 2}- respectively. 

The prices of crude oil in international market has 
reduced by more than 100 dollars. Despite that the 
Government have reduced prices marginally. LPG prices 
have not been reduced at all. It is a very serious issue. 
Diesel is indispensable to Indian society. Therefore, its 
rate should be reduced at least by Rs. 10-per litre. 
Keeping in view, the fall of crude oil prices in intemational 
market, rate of diesel should be reduced at least by Rs. 
101· per litre. But this Govemment have reduced only by 
Rs. 2}. 

Sir, the Government is more concerned about the 
interests of companies. It shows no concern for the 
interests of consumers. Therefore, through you, I urge 
the Government to reduce the price of diesel at least by 
Rs. 10/· per litre. h is the cause of farmers as wen as 
poors. But the rates of diesel are certainly causing excess 
burden on consumers. Therefore, this is not justified at 
all ... (Interruptions) 

MR. DEPUTY-SPEAKER: You please take your 
respective seats. The hon. Member wishing to associate 
with this matter should immediately send slip to the table. 
Ali of you will be. allowed to associate. 

SHRI DEVENDRA PRASAD YADAV (JhanJharpur): Mr. 
Deputy Speaker, Sir, this Is the question concerned with 
the farmers of the whole country ... (lntenupHons) 

MR. DEPUTY SPEAKER: Shri J.M. Aron Rashid. Shri 
Surendra Prakash Goyal, Shrl Bikram Keshari Deo, Dr. 
Prasanna Kumar Pats ani, Shrl Bachl Singh Rawat 
'Bachda', Shri Rasa Singh Rawat, Shri Girdhari Lal 
Bhargava, Shri Bhanwar Singh Dangawas, Shri Munshi 
Ram and Shri Sunil Khan are allowed to associate with 
issue raised by Shri RamJilal Suman. 

... (In/emJp/ions) 

MR. DEPUTY SPEAKER: Please listen to me. 
Devendra Prasad Ji, you please see. I have not prepared 
any new list. I did not want to mention it, but I have put 
your name next to It, at number five. Even then If you 
do not believe me then what could I do. Please sit down . 
I will allow you at your tum. 

... (Interruptions) 

SHRI RAMJI LAL SUMAN: Our concerns should be 
conveyed to the Petroleum Minister. This matter Is 
concerned with poor as well as farmers ... (lnterruptions) 

MR. DEPUTY SPEAKER: At present the hon. Minister 
is not present. 

... (Interruptions) 

SHRI DEVENDRA PRASAD YADAV: The Government 
should respond to it... (Interruptions) 

{English} 

MR. DEPUTY SPEAKER: The hon. Minister is on 
her legs. 

{Translstion} 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): We will convey your 
concern to the Government... (Interruptions) 

12.41 hrs. 

(III) Re: Strike by Jute workers In We.t Bengal 

{English} 

SHRI HANNAN MOLLAH (Uluberia): I would like to 
draw the attention of the House to 'a serious problem. 
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About 2.5 lakh Jute mill workers in West Bengal are 
on an indefinite strike for the last ten days. The jute mill 
owners are flouting all the agreements reached earlier. 
The workers are denied gratuity, wages and other benefits 
as per the agreement. A large number of casual workers 
are not getting jobs. As regards gratuity, PF and other 
benefits, the owners owe to the workers more than 
Rs.1,000 crore. But the attitude of the owners is very 
stiff and anti-working class. This situation can be exploited 
by the synthetic lobby if it is not settled early. 

The Ministry of Textiles in the Central Govemment is 
the largest consumer of the jute products and it can 
influence the owners saying that without accepting the 
demands of the workers, the Govemment will not give 
them the orders, etc. So, I demand that the Govemment, 
the Ministry of Textiles take the matter seriously and try 
to settle the strike so that the workers get the benefit 
and that the jute industry, the jute workers and jute 
growers are also not put into jeopardy. I demand that the 
Govemment may take note of that. .. . (Interruption$] 

MR. DEPUTY SPEAKER: Please listen to me. Shri 
Gurudas Dasgupta, Shri Santesri Chatterjee and Shri 
Rupchand Pal can associate with this issue. As a special 
case, I will request Shri Gurudas Dasgupta to speak for 
about two minutes only. 

SHrll GURUDAS DASGUPTA (Panskura): Sir, you 
may ask why we are raising this in Parliament. The strike 
is in West Bengal and still, why are we raising it in 
Parliament? We are raising it because the Central 
Govemment is losing about Rs.1 00 crore because of the 
strike, due to non-payment of excise duty and sales tax. 
So, the Central Govemment is directly affected. 

Secondly I have with me a letter written by the 
Secretary of the Ministry of Commerce to the Secretary 
of Ministry of Labour, asking them to intervene. I ask 
them, what is the problem? Kharif season has set in. We 
need 7 lakh bales of jute bags for packaging of food 
materials like wheat, rice and sugar. If the strike is not 
ended immediately on a reasonable settlement, the food 
production will be affected, food procurement will be 
affected, and food security of the country will also be 
affected. 

There is a letter from the Secretary, Ministry of 
Commerce to the Secretary, Ministry of Labour in this 
regard. I demand that the Ministry of Labour should call 
a meeting of the trade unions and the management In 

Delhi and they should diSCipline them. My comrade has 
said that the jute traders are the most delinquent. They 
are eating the money of the Govemment, defaulting in 
the payment of PF, they are cheating the workers and 
they are now creating a situation where the food 
procurement in the country will be in jeopardy. This is a 
very serious situation. Kharif season has set in; so, kindly 
issue a direction to the Labour Ministry to call a meeting 
in Delhi, wherein the Ministry of Commerce may be 
present. It is because the Ministry of Commerce has a 
demand for the purchase of 7 lakh bales of jute products 
for jute packaging. If it is not settled, as my friend has 
said, the synthetic lobby will take advantage of. 

MR. DEPUTY SPEAKER: The names of S/Shri 
Santasri Chatterjee and Rupchand Pal may be associated. 

... (InterruptionS, 

[Transla/ion} 

MR. DEPUTY SPEAKER: If you wish to be 
associated, please send In your slip. 

... (Interruptions) 

{English} 

MR. DEPUTY SPEAKER: Now, I would request Shri 
S.K. Kharventhan to speak. 

. . . (Interruptions, 

MR. DEPUTY SPEAKER: Please listen him. Please, 
let me listen what Shri Rupchand Pal is saying. 

... (lntsrruptionSj 

SHRI RUPCHAND PAL (Hooghly): Sir, I associate 
with the demand for the Central Govemment's intervention 
in the situation of the jute strike which is causing havoc 
not only to the livelihood of more than 2.5 lakh of workers 
but also the Central Govemment's Packaging Order is 
sought to be diluted in such a manner that it will 
permanently damage the jute industry, which will aHect 
the economy of Eastern India itself. Not only it is a case 
of revenue loss to the Government of India, it is a severe 
loss in the current economic situation. When thousands 
and thousands of people are losing their jobs, it will b~ 
added, the jute workers are also going to be unemployed I 

for a long time if the situation is allowed to continue. In 
this situation, urgent steps and intervention need to be 
taken by the Governrr.:mt of India.... (Interruptions, 
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SHRI GURUDAS DASGUPTA: Sir, let the 
Parliamentary Affairs Minister respond .... (/nftlnvp/ioni} 

MR. DEPUTY SPEAKER: I cannot compel the 
Govemment to respond. 

. .. (Inlsnuph"onSj 

MR. DEPUTY SPEAKER: Mr. Das, first you go back 
to your seat. 

... ('nltlnuplions) 

MR. DEPUTY SPEAKER: You are ,exciting him also. 

... (Inftlnuplions) 

{English} 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): Sir, the Union Minister of Parliamentary 
Affairs definitely 8880ciate with the matter concerned with 
the workers which is allo affecting the State's economy 
and the Central revenues. Definitely, I would convey this 
matter with all seriousness to the concemed Minister. 

{En¢8h/ 

SHAI S.K. KHAAVENTHAN (Palani): Sir, during 2004 
while speaking on the Railways Supplementary Demands 
I had raised the issue of forming new Nne between Erode-
Palsnl WS Dharapuram. The same was announced in the 
Railway Budget 2005-08. P~eliminary Survey was over 
and a favourable report was submitted on 31st November 
2008 but unfortunately, the Railway Board and the 
Planning Commlaalon rejected the approval. I then took 
up the issue to public and to draw the attention of the 
Govemment a PSdy61nl was conducted from Erode to 
Palsnl between the period 4th an 10th February. The 
Government of India then announced a scheme In the 
last Budget 2008-09 and final location survey was also 
ordered. The tendering process also was over on 18th 
August, 2008 but till date final location work has not 
started. 

I would urge upon the Government to take up the 
Issue, complete the final location survey and form a new 
line between Erode-Palani V18 Dharapuram as early as 
possible. 

/Tmnsllllion/ 

SHRI AAJESH RANJAN ALIAS PAPPU YADAV 
(Madhepura): Mr. Deputy Speaker, Sir, a very big accident 
occurred on 18th August. A devasting and annihilating 
flood was witnessed along Indo-Nepal border due to the 
collapse of Kushaha dam. Kushaha dam did not collapse 
due to natural calamity but due to negligence on the part 
of the Government. The Govemment officials posted at 
Birpur kept on intimating the Ministry of the Govemment 
of Bihar and the Commissioner concemed regarding the 
impending wreckage of the dam. Its phase II has 
collapsed. Some layers collapsed first, then the second 
one and then again the third layer collapsed leading to 
the colossal damage to the dam on 18 August. The 
Govemment did not take notice of the whole state of 
affairs even after repeated reminders and eventually the 
dam collapsed. The collapse of the dam caused such a 
horrible devastlng disastrous and heart-wrecking damages 
as had never been witnessed earlier. 

Even today five to ten thousand people are missing. 
As many as forty lakh people have been affected. The 
F:rime Minister and the entire Govemment visited there. 
The entire country and even the whole of the world had 
the unanimity of opinion when it came to tackling that 
disaster. Funds were released by the Central Govemment. 
The 'oca' Govemment set up a mega camp for them. 
Even the funds released by the State Govemment got 
struck in the camps of the town and not even a single 
penny reached in the villages. The local MP Smt. Ranjlt 
Ranjan has demanded the Prime Minister to conduct a 
judicial Inquiry into it as the dam collapsed due to the 
negligence of a Minister and an individual which led to 
the death of nearly five thousand people. 

... (Inlenvptions) 

MR. DEPUTY SPEAKER: Now you tell us what do 
you want. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: I am 
coming to the same point. What is the situation there. 
The situation is such that three months have been over. 
A person was supposed to be given twenty two hundred 
and fifty rupees and one hundred kilo gram of food grains. 
The Government has released only one installment of 
twenty two hundred fifty rupees. The second Installment 
is due, however, three months have elapsed and the 
Govemment has not released second installment so far. 
Secondly, the survey that W88 to be conducted for 
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rehabilitation and the person who is given money by the 
Goverrvnent official has been 888Umed as affected person. 
The people who were poor and belong to labourer, fanner 
or lower strata of society ... (/nltmuptiol18) Mr. Deputy 
Speaker, Sir, I would like to submit for your kind 
infonnation ... (/ntsnuptions) 

MR. DEPUTY SPEAKER: Please Speak about your 
demands rather than apprising me of the details. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: This 
is what I am saying. I want to place on record that the 
people kept In camps were not rehabilitated and all of 
them were sent back to the village by the Government 
Authorities. Children do not have clothes to wear and 
they do not have foodgrain for their food. People are 
dying of hunger. You may find it out. Sir, a Parliamentary 
enquiry Committee may be constituted or the same may 
please be subjected to judicial probe as to how the dam 
collapsed. Earlier the Govemment made statement on 
this issue also. Alongside, I would also like to know from 
the Government for what reasons second installment was 
not released. The Minister of External Affalrs, Shri Pranab 
Mukherjee made a visit to Nepal and has come back 
from there. Now the dam being built there will not be 
completed even in six to seven months time. As you are 
aware, rainy season shall set in the month of March and 
April, then again. the dimension of the diaster would be 
such as non would be able to put a check on it. Purnia, 
Madhepura, Sahars8, Sapaul, Araria, Katlhar districts are 
drastically affected by it... (/nttlrluptiol18) I want your 
support. The amount sent by the Central Govemment 
should at least be subjected a monitoring by the 
Parliamentary enqUiry Committee ... (Interruptionll. The 
construction of the dam should be put in the expeditious 
mode. If the dam is not built within a period of two 
months, it will lead to a very disastrous situation. As far 
as the rehabilitation Is concerned, the Central Govemment 
may see to It on its own ... (Intsrruplions). The Central 
Government should go far rehabilitation under its 
surveillance. The fanners severely affected by It are not 
economically sound. We need to devise some scheme to 
compensate against the loss suffured by them. Their 
loans, be it fann loans or electricity 10ans ... (lnMmlplions) 

/English/ 

MR. DEPUTY SPEAKER; Now nothing will go on 
record. 

... (Interruptions) • 

·Not recorded. 

MR. DEPUTY SPEAKER: After this, nothing will go 
on record. 

... (Intsrruptlons)" 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Mr. 
Deputy Speaker, Sir, the altuatlon Is very dluatrous there. 
However, no attention is being paid towards 
It. .. (/ntsnupt/onll) 

MR. DEPUTY SPEAKER: You have made your point. 

... (InItmupIions) 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Mr. 
Deputy Speaker Sir, I seek your protection Please uk 
the Hon'ble Minister to give me 888Urance ... (/~) 

MR. DEPUTY SPEAKER: I can't compel him for It. 

. . . (InMrn/plioniJ 

{Ens;rIIsh/ 

MR. DEPUTY SPEAKER: I cannot compel the 
Government to respond. 

. . . (/nftlnuph'on$j 

SHRI MADHUSUDAN MISTRY lSabar\<antha): Sir, this 
is to draw the attention ot the Govemment to the lMue 
of the Anganwadl wor\(ers and helpers. Whl\e preaenting 
the Budget for the financial year 2008-09, the hon. 
Finance Minister announced a wage Increase tor the 
Anganwacl wo .. rs and helpers to Ra. 5001- and RI. 
2501- respectively. But it is a pity that even after passing 
of nine months since then, this enhanced wage amount 
has not yet been paid to thousands of Anganwadi workers 
and helpers in various States. I may also mention here 
that the Department of Women and Child Welfare has, in 
fact, issued a circular and wrltter. letters to various State 
Govemments last month in this regard ... (IntsrruptionS, I 
would like to remind my friend here that the Government 
of Gujarat has still not paid this enhanced wage amount 
to these workers despite the fact tha~ a sum of Rs. 40 
crore has been released to the State Government of 
Gujarat for this purpose of paying the enhanced wage 
amount and also the arrears. 

SHRI HARIN PATHAK (Ahmedabad): Sit, the 
Government of Gujarat has already disbursed the am«lnt, 
the only thing ... (InterrupHonS, 

·Not recorded. 
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SHRI MADHUSUDAN MISTRY: That was the 
Increased amount that the Chief Minister announced 
during the time of the Assembly elections ... (lnlerruptionSj 
Sir, what they are trying to defend is that the Govemment 
of Gujarat had made a special announcement during the 
time of Assembly elections in this regard and that amount 
has paid. It is not the amount which was announced by 
the hon. Finance Minister during the Budget speech. This 
is the case In almost all the States. 

Sir, I would like to request the hon. Minister for 
Women and Child Development to compel the various 
State Govemments to pay this money. The eyes of the 
Gujarat Government are now set on the forthcoming 
elections. They would pay this amount at the time of the 
elections and claim that it is their Govemment which has 
paid the money. So, I would like to request the hon. 
Minister for Women and Child Development to compel 
the various State Govemments to pay this enhanced wage 
amount to the Anganwadi workers and helpers as 
announced in the Budget. 

fTrsnsllllionJ 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Mr. 
Deputy Speaker, Sir, in the last Budget the Central 
Govemment has announced to open a Central University 
at Jaipur in Rajasthan. Hon'ble Minister of Human 
Resource Development had also made an announcement 
to this effect. However it is regretted that Central 
University has not been opened in Rajasthan till date. I 
would like to request the Hon'ble Minister of Finance, 
Ministry of Human Resource Development and the 
Government of India to set up a Central University in 
Rajasthan especially in Jaipur immediately for academic 
development of Rajasthan I request that a central 
university should be opened immediately in Rajasthan. 

MR. DEPUTY SPEAKER: Other matters will be taken 
up after 6 p.m. 

. . . (/nlelTlJption$} 

MR. DEPUTY SPEAKER: There will be no recess 
today. 

SHRI SUNIL KHAN (DURGAPUR): Sir, we will not 
be present here after 6 p.m ... (lnlenuplion$j 

MR. DEPUTY SPEAKER: I wHl have to dispose of 
two important legislative business. 

. . . (lnlelTl.fP/ion$') 

SHRI SUNIL KHAN: Sir, I have given 8 notice ... 
( Inlenuption$} 

MR. DEPUTY SPEAKER: I will take up your issues 
after 6 p.m. 

. . . (/nlenuption$} 

MR. DEPUTY SPEAKER: Nothing is going on record. 

(InlelTlJplions) ...• 

MR. DEPUTY SPEAKER: The rest of the matters 
will be taken up after 6.00 p.m. 

... (lnlenup/ion$} 

13.00 hr •. 

SCIENCE AND ENGINEERING RESEARCH 
BOARD BILL, 2008 

{English} 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): I beg to move": 

"That the Bill to provide for the constitution of a 
Board for promoting basic research in Science and 
Engineering and to provide financial assistance to 
persons engaged in such research, academic 
institutions, research and development laboratories, 
industrial concerns and other agencies for such 
research and for matters connected therewith or 
incidental thereto, be taken Into consideration." 

MR. DEPUTY SPEAKER: Motion moved: 

"That the Bill to provide for the constitution of a 
Board for promoting basic research in Science and 
Engineering and to provide financial assistance to 
persons engaged in such research, academic 
institutions, research and development laboratories, 
industrial concerns and other agencies for such 
research and for matters connected therewith or 
incidental thereto, be taken into consideration." 

MR. DEPUTY SPEAKER: Shri Bachi Singh Rawat. 

. . . (/nltlnup/ionSl 

·Not recorded. 
"Moved with the recommendation of the President. 
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fTl1In$lIIHonJ 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): 
Hon'ble Mr. Deputy Speaker, I welcome and support 
Science and Engineering Research Board BlII, 2008 
presented by Shrl KapU SlbbaI, stUI I would Uke to say 
that this is a right step takn belatedly. A need for setting 
up a board to ~onduct research in Basic Science and 
Engineering was being felt for a long time ... (Inltlmlptions) 

MR. DEPUTV SPEAKER: I may remind of all of you 
that today there will be no recess as we have to pass 
two bills today. 

SHRI BACHI SINGH RAWAT 'BACHDA': Sir, 
advancing my submissions further I would like to say 
that all these activities were conducted under the Council 
for Science and Engineering of the Ministry of Science 
and Technology but its scope was very Hmlted and it 
was felt time and again that a board should be constituted 
through which keeping in view international scenerio not 
only cOordination should be undertaken to increase regard 
in Basic Science and Enginerlng but necessary funding 
should also be done by It and a network should also be 
established by it. From this point of view this Bill Is 
concrete yet concise enough. Its Statement of Objectives 
is reflective of the same. In the para-2 of SOR of the Bill 
it has been stated that whereas India have to maintain 
and increase its strength in the filed of basic research in 
Science and Engineering, due to various reasons the 
relative position of India among nations in the field of 
basic research has declined and if India has to regain 
and maintain its position and momentum vis-a-vis other 
nations in developing a knowledge based economy then 
the these reasons need to be addressed urgently. 

Sir, there Is no harm in accepting that unless we 
move ahead in the direction of genuine basic science 
and get suitable results In that field, we can not reap the 
desired benefits of technology development. Technology 
Development Board for the development of technology 
works separately under the Ministry. The main objective 
of the Board also Is to carry out these works with the 
help of different laboratorieS, industries and educational 
institutions. Whether ~ is scientific research or development 
of technology, three institutions are working for It. First Is 
our educational institutes, universities, NITs, IITs and other 
national institutions. Second is our National Laboratories 
spread aU over the country. These work in diverse fields. 
The third factor that helps in getting the returns from the 
application of technology is the industry of our country. 

Unless these three factors combine, the country will face 
problem In achieving the desired results. 

Academic institutions and National laboratories are 
basically funded by the Government. As we have more 
Industries in private sector in comparison to those In the 
Public Sector, therefore" It has been mentioned In Science 
and Technology Policy which was accepted on 1 at 
January, 2003 that we should create a fund also, at 
national level for development of technology. Industries 
and Industrialists of our country should also contribute in 
this fund. I notice that In the Bill, there is no provision 
regarding contribution from Industry. Only this much has 
been mentioned that contribution from other sources will 
come. I agree that this is the recession period but I do 
not think that It will continue for a long time. Many 
remedial measure8 have been taken In the country and 
also at the International level. There was a period of 
boom In the Industries of our country due to huge growth 
during last decade. We have seen that Industrialists had 
profited by thousand of crores of rupees but their 
contribution has been negligible in technology development 
or in the filed of basic research by which the domestic 
Industry would stand to gain ultimately. I would like to 
draw the attention of Hon'ble Minister and say that we 
should Inspire the Industry In this direction also. This 
subject is discussed during the meetings and conferences 
in the Ministry held from time to time. Then this Issue is 
taken up and suggestion come that they should be inapled 
and their contribution should also come. 

I would like to mention one more thing which Is also 
contemporary. Our Scientists had successfully tested the 
atomic and hydrogen bombs on 11 th and 13th May, 1998 
and the then Prime Minister of India Shri Atal Bihari 
Vajpayee had declared 11th Mayas National Technology 
Day. Nation Science Day is already there In our country. 
Every year our country observes 11 th May as National 
Technology Day on a big scale. The Ministry has done 
a good job in this regard. It was started by us. I am 
satisfied that the present Government particularly the 
Ministry of Science and Technology hI'S continued It with 
special attention. As a result of that, our Scientists have 
got a national level initiative to develop the technology. 
Our then Prime Minister Shri Atal Bihari Vajpayee had 
added third dimension 'Jaivigyan' Vlgyan to the National 
810gan 'Jai Jawan, Jai Kisan' given by our Ex-Prime 
Minister late Lal Bahadur Shastri as our national reSOlve,. 
Actually the slogan of 'Jai Vigyan' was given with the ' 
objective of giving inspiration to the country and 
strengthlng Science. From this point of view as the 
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Govemment of India talks of funding our agriculture or 
the Defence similarly emphasis should also be given to 
the Ministry of Science and Technology and other related 
Ministries otherwise there is likelihood of our lagging 
behind other countries in basic research and technology 
development and consequently we have to pay Its price 
in the form of import of technologies. 

I would also like to mention here that the main source 
of funding of Technological Development Board (TDB) was 
imposing cess on import of Science Equipments from 
foreign countries so that such import could be discouraged 
and a fund created In the country for technology 
development. Since, there Is no provision of cess in It 
now, I would like to draw your attention to a resolution 
presented on 1 st January 2003 under Science and 
Technology Policy that 2 percent of GOP should be spent 
on Research and Development In the country. The total 
expenditure of GOP on Research and Development 
Increased from 0.7 percent to 1.4 percent but more 
increase is required. 

13.13 hr •. 

[SHRI GIRIDHAR GAMANG in thtJ Chsl1 

demand from the Hon'ble Minister that the 
Govemment of India must provide funds to the Ministry 
of Science and Technology to the tune of 2 percent of 
GOP so that research and development is encouraged in 
the country and we should try to be the front runner at 
intemational level. 

One proposal was regarding the S&ERC Division that 
S&ERC has many schemes and a very popular scheme 
among them is fund for Infrastructure Science and 
Technology (FIST). In addition to that demands from 
various institutes for basic research were being sanctioned 
by S&ERC and implemented through the department. Now 
the Board intends to work as an autonomous body 
regarding which I would like to say that many demands 
for research made to various Ministries are identical with 
regard to their subjects whether in ICMR or ICAR or the 
department of biotechnology. Therefore, we should have 
a date base of research, The data baH should be used 
to undertake proper funding of a partk:ular subject 80 
that we could work to mone ahead In respect of one 
subject. 

I understand that the whole House will support the 
bill presented by Hon'bIa Minister. I would Hke to draw 

attention of Hon'ble Minister towards a mistake. Actually 
this mistake is committed in translation. In para III of 
Chapter II of Hindi Version of the Bill, in Schedule 
Constitution and Corporetion of Board Is shown Chairman 
(Adhykash) Secretary, Ministry of Finance, Department of 
Expenditure, Govemment of India or a person nominated 
by the department as a ex-officio chairman, but actuaHy 
Secretary, Department of Science and Technology, 
Govemment of India is the ex-officio Chairman but In 
Hindi Translation names of two Chairmen are printed. 
Now it can be brought through an amendment. It should 
be amended. This is correct in English. But this mistake 
has been committed in Hindi and that is why this should 
be checked elsewhere also. It should not obtain mistakes 
as these would have adverse Inpact. The staff of hon'ble 
Minister will look into it and revise accordingly. The Board 
has been constitued for a good purpose and the work of 
Board should not remain limited to funding only but it 
should co-ordinate programmes and identity areas of 
research within the country. It scope is very wide. The 
country should get their strength in reality in the near 
future. If the rules are formulated by the Ministry then 
there should be provision in these rules to ensure that 
funds are not misused anywhere and the rules should 
leave no scope for misuse of funds. It has been provided 
in the Bill that no person will be punished for any offence 
when it is done in good faith. This Is right but rules be 
strict so that funds are not misused and !Mficlent funds 
are allocated. 

Mr. Chairman, Sir, I thank you and conclude my 
speech. 

/English} 

SHRI S.K. KHARVENTHAN (Palanl): Thank you, Mr. 
Chairman, Sir. First of ali, I would like to congratulate 
and thank our Senior Advocate and efficient Minister, hon. 
Kapil Sibal for bringing this Bill for development of science 
and technology In this country. 

Actually our Govemment, under the able leadership 
of Madam Sonia jl, our hon. Prime Minister announced 
on 15th May, 2008 about this proposal for the constitution 
of the Science and Engineering Research Board. After 
the announcement, within 197 days, within six months, 
our hon. Minister was able to present this Bill for 
constitution of this Board. Once again, I would like to 
appreciate It. 
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Clause 3 of the Bill deals with constitution of the 
Board. This Board is a high-level, empowered body with 
necessary and financial autonomy chaired by the 

. Secretary, Department of Science and Tl9Chnoiogy. The 
proposed Board aims to enhance the level of bale 
research, and provide for necessary autonomy, flexibility, 
speeding up the research and delivery of funds for the 
researchers. When we are discussing about science and 
technology, the 110 crore population of this country are 
very grateful and thankful to our first Prime Minister hon. 
Jawaharlal Nehru ji who started the programme of science 
and technology. For your information, we got freedom in 
the year 1947. In 1948, he engaged Homi J. Bhabha to 
start the atomic research. Then, our great leader late 
SM Rajiv Gandhi gave· very much importance to science 
and technology. It is because of the hard work of Shrl 
Rapv Gandhi that the Indian youths are working throughout 
the world in the field of information technology. In the 
same manner, whenever the Congress Government has 
been there at the Centre, this Government only 
concentrated in the development of science and 
technology. Development of science and technology only 
boosts the academia of this country and develops the 
youths to become number one in the world. This Bill that 
has been presented is also comparable to the other 
countries. 

For your information, I would like to mention that 
Indian researchers accounted for only 2.16 per cent of 
world's publication of research in science and technology 
and China 2.62 per cent between 1993 and 2004. 
Between 1993 and 2004, 1.84 lakh research papers were 
written by Indians contributing to 1.91 per cent of world 
share taking the country· to the 13th position. At this 
juncture, I would like to mention that research and 
development must be given more importance and sufficient 
money should be allocated for that purpose. 

Sir, ~ake for example Australia. In Australia there is 
125 per cent deduction for eligible R&D expenses; plus 
175 per cent deduction for eligible R&D expenditures 
exceeding a base amount of prior-year spending. Likewise, 
in China there is 150 per cent deduction for qualified 
R&D expenditure; in Japan there is a flat 8 to 12 per 
cent R&D tax credit; and additional 5 per cent of the 
R&D expenditure. In Korea there are tax holidays up to 
seven years are provided. In Singapore, there is 100 per 
cent deduction for expenses incurred on approved R&D 
project. In the UK, there is 125 per cent deduction for 
qualifying R&D expenses incurred by large companies. In 

the US, there is hundred per cent deduction or 
amortization over a SD-month period. In Canada, there is 
20 per cent flat R&D tax credit. In France, there is 50 
per cent R&D credit. In Ireland there is 20 per cent R&D 
tax credit for qualifying expenditure. In our country, our 
statistics reveal that R&D spending in India Inc. has been 
on the rise over the last few years. R&D expenditure, 
which Is currently estimated at less than 1 per cent of 
GOP, is likely to grow to 2 per cent of GOP by 2010. So 
we are really taking steps for the development of R&D. 
The present Bill will certainly boost the science and 
technology amongst the youths of this county. I support 
and welcome this Bill. 

I would only like to mention about clause 17 of the 
Bill alone where power of Central Government to 
superMda the Board is given. 

I feel that this clause is not necessary. The 
constitution of the Board has been mentioned in clause 
3 (2) & (3). Clause 3 (3) says: "The Board ehaY consist 
of the following persons: .•.•. All these persons mentioned 
here from (a) to 0) are the Central Gov.mment servants. 
So, there is no necessity to supersede the Board. So, 
this can be considered. 

Sir, I welcome this Bill. I also appreciate and 
congratulate our senior hon. Minister, Shri Kapil Sibal for 
bringing this Bill. 

SHRI RUPCHAND PAL (Hooghly): Sir, I welcome the 
Science and Engine.ring R .... rch Board Bill. While 
supporting the Bill, I would like to mention two or three 
points. 

We are lagging far behind many oth.r countries of 
similar size. Prof. C.M. Rao, Advisor to the Prime Minister 
and an eminent scientist commented adversely about our 
research achievement 148-.... 148 China's achievement. We 
are really distre88ed to note that we are direction I .... 
Now, If this Board can give a direction, then that is a 
welcome move. 

Seco',dly, most of our research in general and basic 
research in particular is not country-specific. Sometimes 
our research guides are more guided by the Westem 
needs and requirements. We do find that the outcome of 
the researches Is serving the multinational companies and 
Westem interests. But there are exceptions. We have 
glorious track recorda of ISRO, DRDO, National Physical 
Laboratory and CSIR. If we look into the number of 
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patents that have been recorded and achieved during 
this period, when compared to China, the number of 
patents is too inadequate because the facilities available 
to Innovations are very limited and there Is a cumbersome 
process. Availability of fund, law, and all these things are 
standing In the way. So, my suggestion is that while this 
Bill will be looking for funding, administration and all these 
things, it must have enough autonomy to look into the 
areas of innovation so that they can be patented 88 

early as possible and can have the competitive edge 
both globally and within the country. 

What is happening is that junior scientists are the 
victims of the scientific bureaucracy. We have seen that 
in agriculture the junior scientists have been committing 
suicide, and we have seen this in ICAR and elsewhere 
also. They are completely disgusted with the scientific 
bureaucracy about the freedom required for innovations. 
Sometimes they require some money. The scientific 
bureaucracy says: ·You have completed this one. Why 
do you require one year more.- Such a bureaucratic 
approach to innovation is really coming in the way. 

Sir, there is a very efficient Minister, and this Board 
Is going to be there now. I still believe that this Board 
will do the needful in the given situation. 

We do find that the R&D expenditure is comparatively 
too less not only in the General Budget but also in the 
other key areas, and it should be raised. Research and 
Development Is a key area, and without that we cannot 
proceed any further in the knowledge economy. 

I would like to make two more pOints. Research 
should be balanced. In some areas we are progressing 
very much. For example, in software we have done a lot 
but in hardware we are lagging behind. But there is a 
mismatch between software and hardware which is putting 
us behind many other countries. The Knowledge 
Commission has already made certain recommendations. 
The University Grants Commission has come up as to 
how to encourage the Innovative mind from the junior 
level, from the school level. The National Science Council 
Museum, the Science Club and all others are encouraging 
the talents of the budding scientists 

There should be encouragement at the school level 
for innovation; there should be encouragement at the 
college level so that in future life, they can pursue their 
scientific hobby, which ultimately can turn out to do 
wonders in innovations. 

Therefore, I would submit that this Board should not 
limit ItseH to the so-called researches alone. There should 
be researches In the non-formal sectors also. In the case 
of traditional knowledge, there have been works of 
excellent standards but they are being ignored, and 
ultimately it so happens that at some point of time, some 
vested interests just catch that knowledge and use them 
commercially. So, I would submit It again that the Board 
should not be limited to the formal structure, university 
structure, research at national laboratory and State 
laboratory structure or at the college level or at the higher 
education level only, but it should also try to extend it to 
the popular science level, where people are trying to 
encourage young buds, budding scientists at the science 
club level and at very many other levels. 

There are one or two more points, after which I 
would conclude my speech. India has great potential not 
only because of the democratic dividend as has been 
mentioned here but India has also a large pool of 
knowledgeable people. Many of them, what Is known as 
the brain drain, are going abroad. But in the recent 
situation of the financial turmoil, meltdown and also the 
chaos prevailing over there, as also because of the 
opportunities that are being available in our country, for 
example in the IT sector, very many excellent 
profeSSionals are coming back to the country. But I would 
submit that this should not be limited to the IT sector 
alone. It should be extended to the pharmaceutical, bio-
technology and even to the basic research field. 

We know some names who are of excellent standards 
intematlonally. Given the right situation, the IITs very 
recently have been given the opportunity to fill their large 
number of vacancies by their Directors being requested 
to approach different parts of the world 80 that the visiting 
professors, the research fellows and others can be brought 
in our research system and in our educational system to 
strengthen our knowledge base and our pursuit for further 
knowledge in the pursuit of superiority In the areas of 
research and development. 

I do not wish to take much time because my 
colleague may be coming an~ adding two-three points. I 
leave it there. I support this Bill. 

{Trans/stion} 

SHRI ALOK KUMAR MEHTA (Samastipur): Mr. 
Chairman, Sir I am grateful to you for giving me an 
opportunity to speak on Science and Engineering 
Research Board Bill, 2008. 
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Science and technology Is such a field in the country 
which has not been given top priority and for the lut 
few years. We are suffering due to this because we have 
to import items of advanced technology from abroad. Our 
country is incurring 1088 due to this. Had we made it our 
focus point years ago. The situation would have been 
different. I think several countries in the world know the 
innovative capacity of common man of India. That is why 
Indian scientists are employed in countries like Amerca 
and Japan. We have an example of Jahanglr BhBbha 
who contributed a lot in the field of atomic energy. A lot 
of work was carried out by him in this field in Amercla. 
I want to say that research and development In the field 
of science and technology has increased a lot in recent 
years. I congratulate hon'ble Minister for it and also for 
the Moon Mission and the success achieved in it by our 
scientists. With the efforts of hon'ble Minister a milestone 
has been made in this field but the developments in the 
field of robotics can be more useful in space research 
and that should be encouraged. But research out put Hke 
robotics, automation should not be used to cut down 
jobs for common men. This is my suggestion. I want to 
say that the constitution of Engineering and Technology 
Board should be such that experts from every field are 
represented on this board so that they mayput across 
their views to the board and an innovative environment 
is created and priority list is prepared to identify the areas 
where research work is more needed. This country has 
been an agricultural country for a long time now. But 
adequate research has not been carried out in agricultural 
field. Research has been conducted in the field of bio-
technology to some extent. There is lot of contribution of 
private sector in this, but our stake should not be reduced 
in that. Our Board should focus on research in the field 
of food processing and agricultural sector on priority basis. 
Road technology is same as it was hundred years ago. 
Research is being conducted in this field in the whole 
world, new products are coming and more efficient and 
various cheaper editions are being given. But so far as 
our country's technology is concerned, it is continuing for 
a long time now. Options are available but they are not 
being adopted. The required research is not being 
conducted, but there is a need to pay attention towards 
it. I would like to request that some incentive package 
be given to the scientists. There has been decrease in 
the incentives to scientists resulting in their switching over 
to other fields as being reported in newspapers. Wherever 
research institutes are located in India, their output is 
very good, but their decentralization, their product and 
research are still confined to the laboratories. Despite 

many researches in the field of agriculture, agriculture Is 
stili being done in unscientifIC manner in rural areas and 
villages. Food processing which has great potential, has 
also not been given due importance. With these words, 
I thank hon'ble Minister for introducing this Board Bill 
and I hope that the suggestion given by me will be 
implemented. 

With these words I support this Bill. 

SHRI BRAJA KISHORE TRIPATHY (Purl): Mr. 
Chairman, Sir, I rise to support this Science and 
Engineering Research Board Bill that has been tabled by 
the hon. Minister. 

It intends to provide for the constitution of a Board 
for promoting basic research In Science and Engineering 
and to provide financial assistance to pel'8ons engaged 
in such research, academic Institutions, research and 
development laboratOries, industrial concerns and other 
agencies for such research and for matters connected 
therewith or incidental thereto. 

After a long period, the Govemment is Intending to 
introduce such a Board to enhance our scientific capability 
in the country. It is In line with the USA's National Science 
Foundation. The country needs to effectively respond to 
this reality In order to Pbe a competitive player In the 
knowledge era. The country also requires to enhance the 
level of basic research because of rapid changes In the 
advanced basic science research at the global level with 
Increasing competition everyday. 

It is also necessary to develop a coordinated 
mechanism for skill development. Now, the country lacks 
such coordination. Of course, science and developmental 
research works are being done in different departments. 
There Is no coordination. The Ministry of Human 
Resources Development, the Ministry of Science and 
Technology, the Ministry of Commerce and so many other 
Ministries in the Govemment are looking after the research 
and development in their particular areas. 

But, absolutely there is no coordination among the 
Ministries themselves. Now it is required that there should 
be a mechanism for coordination between all the Ministries 
and there should also be a coordination between the 
Departments. That is very much necessary. 
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It is also said that the Govemment will spend Rs. 
1,000 crore Initially to create a corpus fund of Rs. 3,000 
crore within this Eleventh Five-Year Plan period which 
may increase to Rs. 15,000 crore subsequently. But, the 
fact remains that what our research and development 
spend as a percentage of GOP is low and lacklustre. 
Also, the Technology Policy Statement of 2003 is quite 
outdated and riddled with much generalities. Now the 
world has changed. We must amend all these Acts. 
Otherwise, we cannot get scope for the development of 
science and technology. It is required. 

The expenditure for reeearch and development is 
currently estimated at less than one per cent of GOP in 
our country. We are spending less than one per cent of 
the GOP whereas the other developed countries are 
spending much more. It is also needed that we should 
have more thrust and spend more money so that we 
can expand this research and development work. 

Now with the changing of the global scenario, a 
patent system has developed. Previously there was no 
such system. The intellectual property rights have now 
come up. Previously our Rishis and the Mums were giving 
many things; but they were not requiring anything in 
retum. But in everything now we can trade and commerce. 
So, our entire intellectual property things have also 
become trading commodities. With this changing scenario 
of the world, on the intellectual property rights the 
Govemment estimated that within the Eleventh Five-Year 
Plan the number of applications for patents will be 72,000. 
The Govemment estimated that the applications will be 
to the tune of 72,000 by 2011-2012, that is the end of 
Eleventh Five-Year Plan. 

What is your mechanism? From my personal 
experience I know that the scientists are running from 
pillar to post In this regard. After giving their application 
they are paying a lot of money. In spite of that the 
research aSsistance, examiners are not available. The 
instruments just to scrutinise the papers, the data 
collection etc. are not available. All these things are 
laCking today because the Commerce Ministry is doing 
all these things. They do not have these equipment and 
they are to be aware of the new type of work that they 
are engaged with this patent law and other things. The 
Ministry of Commerce has lack of knowledge to scrutinise 
all these things. In our country we are not getting good 
research assistance for examination. 

Some hon. Member has said that because of the 
brain drain, a good number of eclentists and young boys 
are going outside to get better remuneration. They are 
not getting better remuneration here. A good package Is 
also required to be given just to get good scientists. 

Take the case of corporate houses. We are giving 
so many concessions to these corporate houses. But what 
are they doing? Are they spending money on reaearch? 
Even in the public sector It Is required. They must spend 
a certain amount. There should be a law to ask them 
just to spend certain amount, certain percentage of their 
Investment in research and development. They are not 
dOing that thing. In the case of those corporate hous .. 
that are not spending money, there should be a law that 
they should provide funds to this corpus fund so that we 
can have good amount of funds to be spent for 
development of science and technology. 

Also, it requires to attract the corporate houses. We 
must give them tax concessions. Other countries are 
providing it. Countries like US and Japan are spending a 
good amount of money on research and development. 
So far as tax concessions are concemed, they are giving 
good amount of tax concessions. In our country, we are 
not spending to that extent. That is also required to be 
done. We should also spend more on research and 
development and give tax concessions. In Australia, 125 
per cent tax concession is given in regard to eligible 
research and development expenditure. Japan is providing 
8 per cent to 12 per cent as tax credit. Korea is providing 
tax holidays. Singapore is allowing one hundred per cent 
deduction for expenses incurred in the approved research 
and development. The UK Is providing 125 per cent 
deduction for qualifying research and development 
expenses. The US is also giving 100 per cent deduction 
or amortisation over a 60-month period. They are giving 
so many types of incentives in different developed and 
developing countries. So, we must also give some tax 
concession so that corporate houses are attracted to 
spend more money on research and development. The 
Govemment should go in for such policies. 

So far as defence expenditure is concemed, we are 
giving good money to them. We, the Parliament, are never 
miser to give money for defence sector. Our countrymen 
are also never miser in regard to spending of money in 
the field of defence. We are spending a good amount of 
money In DRDO for research work, but the result Is not 
to the expected extent. 
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I am just telling that there is no monitoring system. 
CSIA Is there and so many Departments and Ministries 
are there which are conducting research and development. 
There should be some coordination between them also. 
So far as the aspect of technology is concerned, DADO 
is mostly provided funds to. improve technology. There 
should be some steps taken to develop technology also. 

Hon. Minister has introduced this Bill. I am supporting 
this Bill on behalf of my party. 

SHAI PAABODH PANDA (Midnapore): Sir, I rise to 
support this Bill which has been brought here and placed 
before the House by the hon. Minister. While supporting 
this Bill, I want to know certain things from the hon. 
Minister. We have the Department of Science and 
Technology till today. This Department is functioning under 
the advice of Scientific and Engineering Aesearch Council. 
So, what is the problem? Why does the Ministry think 
that this should be changed and a special board is 
required for more research work, particularly the science 
and engineering research works? It Is needless to say 
that I do support the idea that in order to achieve higher 
levels of excellence in international competitive basic 
research, more emphasis should be given to research 
and development and some more mechanisms should be 
evolved. They are going to establish Science and 
Engineering Aesearch Board. It Is there, but the point 
should be clear. 

Secondly, it Is an apprehension that this Board would 
be confined to the engineering, and to the research work 
only in the field of information technology. 

The agriculture sector should be Included in it. 
Nowadays, more emphasis is required on reaearch in the 
agrlcu"ure sector. Our country can advance more and 
more If some Innovative measures are evolved in the 
agriculture sector. 

How will coordination between the different IITs and 
9ther engineering sectors be made? How will this Board 
function comprising of the respective engineering 
institutions? This aspect is not yet clear from this Bill, 
and I think that the Minister will explain it to us. 

The laat point that I would like to mention is about 
the allocation. It Is understood from the financial 
memorandum that an amount of As. 200 crore has been 
allotted for the year 2008-2009. I think that this Is not 
suHicient and adequate. This is not adequate for thie 

Board. What is there in the budgetary allocation for the 
year 2008-2009? What was the idea so far as the 
Eleventh Plan is concemed? I think that everything should 
be clear, and I believe that the Minister would explain all 
these issues during the course of his reply. 

It is a fact that the largest number of scientists and 
science workers are in our country. The largest number 
of science graduates are in our country, and I think that 
it is the largest in the world. How will they be involved 
in this research work? How will the young science workers 
be involved in all this work? All these ideas should be 
taken into account. I think that our Minister - who is 
capable enough and efficient enough - will think over It 
and ponder over it. 

I do support this particular Bill, but I think that all 
the points that have been raised here will be cleariy 
explained to us by the Minister. With these words, I 
support this Bill. 

/Transl8h'onj 

SHAI SHAILENDAA KUMAA (Chall): Mr. Chairman, 
Sir, I rise to support the Science and Engineering 
Research Board Bill, 2008. Hon'ble SM Kapil Sibel Saheb 
has proved to be a very able and experienced Minister 
in the field of science. Notwithatanding that he Is a senior 
advocate, his views on 8Cience and engineering appeal 
me a lot since he is so experienced. 

In this Bill it has been provided that apart from the 
Chairman, people from the Planning Commlasion and 
other Institutions would be made ex-officio members of 
the Board. I would like that our scientists working In 
NASA should also be included In it as members. If people 
from inst"utel like IITa are allo Included In this board, 
valuable suggestions and views can be received from 
them and the problems and dlfflcuhies cropping up from 
time to time or questions related to engineering or 
research can be resolved In a better way. 

Many of our hon'ble Members have put forth their 
views in detail in this regard. I just want to know the 
reasons behind our engineers and scientists switching 
from one department to another. They keep switching 
departments simply because they do not get honorarium 
or salary commensurate with their talent. 

There are many talented engineers who are ~/king 
abroad. When I visited ISAO as a member of the Public 
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Account Committee, I found that the Chandrayan sent 
into the space was designed by engineering student there. 
I am very happy about that. The Director and the Principal 
Scientist informed us that Chandrayan was built by young 
engineers studying there by utilising their talent technical 
expertise and wisdom. Iti s matter of pride for our country 
that our junior but intelligent scientists built the 
Chandrayan as per their ability and sent it into the space. 

Sir, I would like to suggest that these strings of the 
Government coffers should be let loose to provide better 
emoluments, better facilities and amenities to our 
meritorious scientists in reputed research centres, through 
the board which is being set up to promote science and 
research work. This would encourage the talented youth 
of our country to put in their best whether it is research 
work in the field of engineering or in any other field. As 
a result they will make good progress and also lead the 
country on the path of development. With these words, 
I support this l:!iII and conclude. 

MR. CHAIRMAN: Thank you, I would request each 
hon'ble Member not to take more than two minutes. 

(Trans/ation} 

SHRI BIKRAM KESHARI DEO (Kalahandl): At- the 
outset, I support the Bill completely because it is a good 
Bill and It will promote further research and development 
in various fields where India could become a global hub. 
That is why, this Bill has been introduced and it intends 
to form a Board. A corpus of Rs. 200 crore is being 
allocated for the same. In the Eleventh Plan, they will 
spend about Rs. 3,000 crore, as assured by the 
Government. 

In the Statement of Objects and Reasons, it has 
been stated, "There are indicative successes in the areas 
of Information and Communication Technology, 
Biotechnology and Drugs and Pharmaceutical sectors." I 
would like to pOint out here that there are no Indicative 
successes in agriculture where the Finance Minister has 
gone on record saying that the food production in the 
country had stagnated completely. This shows that there 
has been lack of research and development in the field 
of agriculture and, that Is why, the food production has 
stagnated. In future, there could be a food shortage which 
is being seen today in other parts of the world, like in 
Africa, Europe and other parts of the world. Food security 
is a primary component. We have to strengthen our 
agriculture and a lot of research and development has to 
be done In this field. 

I am sorry to say that there is lack of coordination 
betw8en the Department of Agriculture and the Department 
of Science and Technology. It could be seen in the field. 
The major objective of the first agricultural policy which 
was introduced in the country was to transfer the 
technology from lab to land. But I do not see much of 
that technology getting transferred from the lab to the 
land. I come from a region known as KBK. I have seen 
the transformation that has happened after the Green 
Revolution, thanks to our farmers and research 
foundations, like Dr. Swaminathan Foundation and 
Vandana Shlva Foundation, which are doing yeomen 
service. They are doing it on their own, and they should 
be given enough Govemment support for enhancing their 
activities so that the benefits reach the pOCre6l1 of the 
poor In the country. 

A lot of infrastructure projects are coming up, a lot 
of industries are coming up, but the impact they have on 
the environment and ecology is quite devastating. We 
have to do a lot of research and development In this 
field so that our environment, forests and wildlife are 
preserved. This Is also lacking to a great extent. If you 
take the tiger population, for example, and compare China 
and India, the tiger population increased manifold in China, 
but it is coming down in India. What is the reason for 
this? It is because of environment is getting destroyed 
and also the number of animals available as prey to 
tigers Is getting decreased. A lot of research has to be 
done in this respect also to make the tigers survive, and 
also more number of animals should be made available 
in the sanctuaries. 

Regarding mining sector, I would give one incident 
of bauxite mining where alumina or aluminium products 
are produced. When the bauxite is mined, a red earth 
comes out which is completely useless. Not a blade of 
grass grows with it. If this red earth goes into the reservoir 
or into a river, it is consumed by human beings or any 
grain produced by this water will lead to Alzheimer 
disease, which was prevalent in Pune aluminium factory 
and hence, bauxite mining have to be stopped. If the. 
bauxite aluminium players want to really explore the 
resources though it would create unemployment, though 
it will create a lot of work in the backward areas and get 
a lot of revenue for the country, at the same time, we 
have to see that the corporate social responsibilities have 
to be properly done to mitigate the sufferings of the local 
people and to maintain food security in the region. 
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We have got a lot of areas where we are developing 
in communications and Internet, blo-technology and the 
pharmaceutical sector have also made some headway. 
Till today, the Doha round of talks which we had, we 
have never had any emphatical success. Today, life-saving 
drug is very expensive. A poor man cannot afford it. So, 
the National Human Rights Mission which is supposed to 
be taking up beautifully, is not being taken up. It is not 
taking up properly in my State from where I come from, 
Kalahandi constituency. We have to organise mega health 
camps to help health services. 

This Bill is a very good Bill. Though belated, I 
congratulate the hon. Minister who has got this idea of 
creation of this Board. I hope there would be transparency 
in the funding also, to various individuals, organisations 
and people who are active in the research and 
development in various sectors. So, this would also be 
applicable for infrastructure development, forest and 
environment, mining sector, etc. which should come to 
the fore. Thank you, Mr. Chairman, Sir, for giving me the 
time. 

PROF. BASUDEB BARMAN (Mathurapur): Mr. 
Chairman, Sir, thank you for giving me this opportunity. 
I shall not take much time and shall try not to repeat 
what my colleagues have already put forward. I 
understand that this Bill has not been gone through or 
rather considered by the reievent Consultative or Standing 
Committee. I would just point out some technical points 
and then some general pOints but I shall not take much 
time. 

In Clause 3 of this Bill, sub-clause 3 and the last 
three clauses, 'h' to 'j', the Bill has provided for inclusion 
of members from academic institutions and others. I would 
only suggest whether It is possible to take it now. It is 
'not more than three' members for 'h'. Likewise In 'I' and 
'j'. I think, the language could or should have been at 
least three members. Otherwise, the balance would not 
be there. We have in our country a large number of 
universities, including IITs. So, only three members and 
that 'not more than three' means it may be one or it 
may be two, or may be zero. So, I would request the 
hon. Minister, In due course to have 'not more than' to 
be substituted by 'at least'. Now, that is probably the 
printing mistake in clause 5 of the same Section - the 
quaiifications and experience, term of office .... specified 
in clauses (f) to (h). Now, 'f" means Secretary to the 

Government of India, 'g' means Secretary to the 
Govemment of India, etc. It should be 'h' to 'j' in lieu of 
what has been given here. 

Now, on page 3 of this Bill, under aub-clauae 7, 
clause 3 of the Bill - No act or proceedings of the Board 
shall be invalidated merely by reason 01.. ......... 

14.00 hr •• 

I am very unhappy to have these words under ciause 
(b) of this sub-section - 'any defect in the appointment'. 
This word 'defect' is not suitable; it can be made as 
'error'. Similarly in the next clause, it is said 'any 
irregularity In the procedure'. 'Irregularity' is a very strong 
word. Here also, I may say that this may be substituted 
by 'error' or 'unintended error'. This may be considered. 

Coming to section 5, sub-section (2), it is said that 
'the Oversight Committee shall consist of the following 
persona - a scientist of eminence, .. .'. I would suggest 
that it can be substituted by 'Indian eminent scientist of 
intemational repute'. This will probably be suitable. 

In the next clause it is said 'Secretary to the 
Govemment of India in the Department of Science and 
Technology, u-olficio - Vice-Chairperson.' When we come 
to Section 3 (a), it is said that the Secretary to the 
Govemment of India in the Department of Science and 
Technology would be the Chairman of the Board. So, if 
the Chairman of the Board is the Vice-Chairperson of 
the Oversight Committee, I do not think this is compatlble. 
This may be given thought to. The Chairman of the Board 
cannot be the Vice-Chairman of the Oversight Committee. 

Section B talks about application. Here I would like 
to know whether the following could be provided under 
the rules - such applications may be or shall be received 
at least twice in a calendar year. Similarly, the Board 
shall meet at least twice a year or as frequenUy as may 
be reqUired. This may be provided under the rules, but 
this may be taken note of. Similarly the Oversight 
CommiHee shall meet at least twice a year or as 
frequently as may be required. 

These are certain things that I wanted to point out. 
Lastly, in the Statement of Objects and Reasons, it is 
said that the Science and Engineering Research Board 
shall serve as a premier multi-disciplinary research funding , 
agency for planning, promoting and funding .baslc 
research. 'Planning' mentioned here is very important, 
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while others are okay. The planning must take into 
account as to how this Board shall be monitoring the 
funding made by UGC, AICTE, CSIR and other funding 
agencies for research. Otherwise, there may be duplication 
or multiplication of research programmes which we do 
not want. We want the public money or the Govemment 
money should be utilized properly. So, the planning should 
be done in such a fashion that there is no duplication or 
multiplication. 

There is one more point about corporate houses. 
One of my hon. Fellow members has pointed out this 
issue. I would very humbly suggest that during planning 
or during the making of the rules, whether the Govemment 
may consider asking our corporate houses to spend at 
least 2-3 per cent of their turnover to research and 
development? In some advanced countries, this goes up 
to 5-6-7 per cent. I only suggest that the Govemment 
may make such a provision in the rules that 2·3 per cent 
of the annual turnover of the corporate houses may be 
spent on R&D. 

Thank you and I support the Bill. 

DR. PRASANNA KUMAR PATASANI (Bhubaneswar): 
Sir, I am supporting this Bill, submitted by the very 
knowledgeable Minister Shri Kapil Sibal. 

He is exploring his profound knowledge by constituting 
the Board, particularly relating to herbs or drugs. Through 
the window of science, we can perceive the horizon which 
is eternal. Orissa is an herbal oriented State which is a 
leading State for the whole of globe. 

You might be knowing about the Elbera herb. This 
herb originates in the soil of Orissa but is being sold at 
thousand times its price in America. We are being taxed 
and they are taking away the poor man's money. Likewise 
Tulsi and Neem originate from Orissa. After the 
constitution of the Board the innovative ideas of our 
scientists and scholars should be recokened with. Through 
you, I would like to request the hon. Minister to explore 
this field to save the humanity through our holy traditional 
masters who have invented it. 

Prior to Madam Curie Inventing drug for cure of 
cancer, the cure was mentioned in our book 'Ramayana'. 
When Ravana was suffering, Dhanantri the great vaidya 
of that time advised him of a cure. He said that there 
was a bird with golden wings roaming in the air and 
descending to the seat of holy order. If that bird's dung 
or stool is eaten, it can be useful in curing even cancer. 
There is ample scope of eating that dung from the golden 
sand readily available at Kailash Mansarovar. The vaidya 
told them to collect this dung and apply It on the wound 
so that this can be cured eaSily. In my poetry I often 
say: ·You cannot get a bad tree in your life and you 
cannot get a good man in your life·. Wherever you go in 
the whole world/AIDS can be cure~ by the herbs. 

The AIDS originated in South Africa. A mad man co-
habited with a diseased Chimpanzee and from that animal, 
the disease came to the human body. This ghastly disease 
can be cured through Dharambrahma herbs, the famous 
neam which is available in Orissa. One can enchant the 
holy fT18n/f1J sitting beneath the Dharambrahma tree. Make 
a hole in that tree and pour in that just 100 gms. of half 
boiled rice, 

(Translstion} 

It is called Arua rice in Oriya. 

[Eng/ish} 

and then pack it. Enchant the holy ",.nfnl sitting beneath 
that tree. After 21 days, it will tum into a cream. Divide 
that cream into 21 parts and have one part every day. 
Every day chant the following IT'antra: 

(Transl8tion} .. 
~Ugram Biram Mahavishnam, Judantram Sarvatra 
Mukham 
Nishraham Bheshanam Bhadram, Mrityur, Mrityum 
Namamyaham". 

[Eng/Ish} 

I can give you very good evidence of this. You can 
depute the research scholars there. So, the cure Is hidden 
inside our own herb. 

I would request, through you, Sir, that our agricultural 
university should be converted into a Research University 
and there should be a herbal university In our State. The 
Ayurvedlc college may also be converted Into the 
Ayurvedic Research University. 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): Sir, 
we always claim that India has the largest pool of science 
and technological professionals. If you go by the quality 
of research that is produced by the Indians, I think we 
should not be claiming that we are in the top league of 
science and technological breakthrough that takes place 
in the world. If you go by the number of patents that 
Indians have registered globally, I think we do not even 
stand in the top 20. Therefore, it is a long overdue need 
to havo a focused attention on research and development 
in India. 

When we talk of research and development, normally 
we focus on '0' than 'R'. We talk about rasearch and 
development as a common package but what we really 
try to do is to re·invent the wheels. When we talk about 
the drugs and pharmaceutical companies, for a long time 
they were doing the reverse engineering. Now, lately we 
are developing our own molecule and our own drug 
delivery system. That is the new breakthrough that the 
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Indian science and technology is trying to achieve in the 
modem time. This was the long felt need to have a 
focused attention on this and, therefore, I welcome this 
Bill being brought in by a lawyer, who has turned into a 
science and technology man and who has been trying to 
do a lot in the field of science and technology. So, I 
welcome the initiative that he has taken. 

I would like to offer some suggestions. First of all, I 
do not know why the Minister like all other Ministers 
including me when I was one, are obsessed with keeping 
the Secretaries to the Government as members of any 
Board that is created. We actually do not stop at the 
Secretary to the Government level but we actually also 
try to take on Board the retired Secretaries to the 
Government of India. So, there is an Employment 
Guarantee Programme that we all as a collective body 
has started to ensure that a bureaucrat while in service 
will be accommodated on the Board and when they retire 
- also they will not be tired of getting on the Board - we 
ensure that they are there. Look at the composition of 
Science and Technology Board. It consists of Secretary 
to Government of India, Department of Science and 
Technology, Member-Secretary, Planning Commission, 
Secretary to the Government, Department of Bio-
Technology, Secretary to the Government, Department of 
Science and Industrial Research, Secretary, Health 
Sciences and many others. My request to the Minister is 
If you really want to develop science and technology, 
why do you not keep these positions open to the best 
science and technology persons Irrespective of whether 
he is in the Government or not? I am not saying that all 
of them may not be eminent scientists. I know Dr. 
Mashelkar who used to be the Secretary of CSIR and 
he is one of the top scientists and so are many others. 
There are really competent scientists in the Govemment. 
So, I have no doubt that they should be taken on Board. 
My point i& why are you confining only to the Secretaries 
to the Government. So, my request to the Minister is 
that you please keep it open and try to take best science 
and technology talent on this Board and try to do it. 

The second issue is that there is a very good model 
that is available in the US which is called the Nationsl 
Science Foundation. The National Science Foundation tries 
to promote research anywhere in the country. They try to 
give grants to such organisations and such individuals 
who actually are coming up with good ideas. So, that is 
something which you shouid also try to do and thereby 
you should try to outreach a programme whereby you 

can actually try to promote science and technology 
innovations anywhere in the country. 

The third issue relating to this is that you have 
mentioned three sciences, namely, pharmaceuticals, bio-
technology and Information technology. But you have not 
mentioned nano-technology. There are several cutting-edge 
technologies which are now emerging like nano-technology 
which I think you should try to focus. But most Importantly 
what I was trying to say is that why do you not mention 
renewable technological development programme which 
will not fall into any of these categories. It i8the most 
Important Issue on which now India is going to be working 
on. Mr. Dinsha Patel may not be happy because oil and 
gas may not get this type of importance. But we need 
renewable technology and we want solar technology and 
we want oceanic energy technology which is one of your 
responsibilities. So, we should try to focus on this. When 
you have mentioned a number of Secretaries, you have 
not mentioned this Department at all. So, why do you 
not please ensure that it Is also included? 

The ottJer issue which is very important is the issue 
of incubation. When you talk about research and 
development. many ideas are stillborn and do not see 
the light of the day only because we do not get them 
properly funded at the initial stage. There is not enough 
support which comes in to help them to come up to the 
laboratory level leave apart commercial scale of 
exploitation. So, I would request the Minister to give 
special focus on incubation of new ideas not aven yet 
reached the stage of even concept. So, we should try to 
promote that. 

14.14 hr •• 

[MR. DEPUTY SPEAKER in Ihs Chslij 

The other point is that there is a fantastic organization 
which is working in areas of finding out new research 
and development ideas emanating from rural areas. It is 
something which is done by a Professor of Indian Institute 
of Management, Ahmedabad, Mr. Gupta. I think this is 
something wherein small and little ideas which are coming 
from rural areas are being fostered. I would request Mr. 
Kapil Sibel to be the foster father of so meny such good. 
Ideas that come into play and make sure that they finally 
see the ligh' of the day. So, I wish yOiJ all the best and 
I hope you will be able to take all these ideas on board. 
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THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND M!NISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): Sir, thank you very much. First of all, I must 
thank all the distinguished Members of this House who 
have participated in the discussion on this Bill and I have 
listened with rapt attention not only to their comments, 
but also to their very valuable suggestions. 

Sir, before I deal with some of those suggastlons 
just want to give them a background and genesis in the 
context of some of the questions that have been raised 
as to why at all it has been necessary for us to set up 
a Board and why we did not continue with the old 
framework of the SERC which was the body dealing with 
the funding mechanism in the Ministry. 

Sir, I wish to state at the outset that any nation which 
needs to move forward and be competitive in the global 
economy needs to invest and promote basic research. It 
should really be a matter of national policy. Of course, 
this has both technological and economic implications. 
Promoting basic research is like investing long-term in 
education. There is an over-all strategy for national 
development. It requires a long-term policy framework. It 
also requires institutional stability and this must be done 
through a consensus. If we look at any of the advanced 
countries in the world, we will find that most of their 
basic research funding is vested in autonomous 
Institutions. As you know, funding must be provided by 
the Government as far as basic research is concerned. 
Private enterpreneurs are not going to invest In basic 
research. Source of funding has to be in Government. 
But how the funding is to be disbursed? If it continues 
to remain in Government, it gets involved in bureaucratic 
procedures. If you look at the pattern in the world, that 
in countries like the United States of America there is 
the National Science Foundation - there is also a National 
Institute of Health which funds all health research. You 
have five funding institutions in the United Kingdom. You 
have two funding institutions in Canada. But they are all 
autonomous. But unfortunately what is happening In India 
is that the funding mechanism is in the Ministry itself and 
the implementation of funding procedures are in the 
Ministry and so because they are in the Ministry, they 
are all subject to bureaucratic controls and so you will 
have to have the SAFC or the NEFC and the whole 
procedure takes two to three years. So, the result is that 
when proposals come for research they cannot be looked 
into and by the time there Is a three yelrs delay the 
whole purpose of research IS gone. 

I have tried hard to break away from these bureaucratic 
controls. So, the reasons you ask as to why we have 
set up a Board is for this. We do not want to be bogged 
down by those bureaucratic procedures which do not 
enable the funding to be done as quickly and as efficiently 
as possible, which Is the need of the hour, when we are 
In the midst of a global competitive economy. Therefore, 
at the heart of this Bill is to break away from these 
bureaucratic controls which the hon. Prime Minister himself 
has been saying 'de-bureaucrate-science', break away 
from the bureaucracy and set up a funding mechanism 
which is autonomous and independent, exactly on the 
lines of the National Science Foundation. The National 
Science Foundation also does this. The money goes to 
the Ministry and the Ministry sends money to the Board 
and then the Board decides independently as to who to 
give funding to and who not to give funding to and in 
multifarious areas of research. There is no limit to It. You 
can fund private industries here; you can fund laboratories; 
you can fund research institutions; you can fund 
individuals, whoever you like. But that must be under the 
overall control of an autonomous body. 

Now, my dear colleague, Shri Suresh Prabhu, has 
raised a point as to why we have Secretaries to the 
Government of India. I want to give you just one 
background. The Department of Science and Technology 
is one of the funding mechanisms. There are several 
others. For example, the Department of Biotechnology 
funds itself independent of the Department of Science 
and Technology; the CSIR funds itself Independent of the 
Department of Science and Technology, the Department 
of Health Research, the Ministry of Earth Sciences etc. 
There are several multifarious funding agencies. All that 
we have done is that the Department of Science and 
Technology, which provides about 50 per cent of all 
extramural research in this country, the Department's 
funding mechanism, not any other department's has been 
given to an autonomous institution. Why is it that we 
have got other Secretaries in it? It is because this is not 
a scientific organisation which is going to look into 
research. This is an organisation which is going to oversee 
the funding mechanism. You have the Department of 
Biotechnology represented in It and that is not the only 
department. There are also other departments which are 
also represented there. You have the Department of 
Health Research representative, you have the Earth 
Sciences represented there. It is because when funding 
is done, each of those Secretaries knows his own internal 
programme so that there is no duplication. Indeed, they 
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would be dovetaiHng Into those programmes. When the 
Secretary of the Department of Earth Sciences knows 

. that a particular R&D mechanism is going on and this 
Board wants to spend money, then he knows to either 
dovetail Into it or do another aspect of It. In fact, we 
have purposely put in the various Secretaries so that 
there should be no duplication and where there is synergy 
required, there should be excellence. So there Is a 
rationale for putting it. That is what I just wanted to 
mention. 

Some hon. Members mentioned 'why do you not have 
a fund'. This is precisely why we are setting up this 
Board so that we do have a fund and the funding 
mechanism is here. There is also what we call an 
Oversight Committee which has been set up in terms of 
Section 5 because we just do not want that this funding 
mechanism should be deciding independently without any 
oversight. 

So, there is a real reason as to why we have set up 
an Oversight Committee and this Oversight Committee is 
going to be chaired by a scientist of eminence and 
intemational repute. We do not want to limit it to only 
scientists from India. Why not a scientist of intemational 
repute who Is knowledgeable about certain aspects of 
research that we will benefit from? There is no harm in 
that. There can be Indians abroad also who are scientists 
of international repute. Why should we bar them from 
being the Chairman of such an institution? In fact, this is 
a very salutary provision because apart from functioning 
in an autonomous body. we also do not want that there 
should be no mechanism to oversee it. So we have set 
up an Oversight Committee which will include the 
Presidents of the National Academies of Science, the 
Indian Academy of Science and the National Academy of 
Engineering. Of course, the Vice Chairperson of it will be 
the Department of Science and Technology because he 
is involved In the funding mechanism. 

So when a question is to be answered. he is sitting 
in the Oversight Committee so that they can ask him 
those questions and he can well answer them. In fact. 
we have thought very carefully about all these 
mechanisms to ensure (i) there is no duplication; (ii) there 
is autonomy; (ill) that any area of research can weU be 
looked into. The whole purpose, I think is really a five-
fold purpose as to why we have decided to introduce 
this Bill - (a) to develop and coordinate research among 
all major science funding agencies, which I have already 
mentioned; (b) to increase operational efficiency of 

extramural research funding and project implementation, 
(c) to develop strategic plans tor promotion of Science . 
Technology and Innovation; (d) partner with similar 
foundations overseas for collaborative research; and (e) 
enhance investments in basic research by accepting 
donations from other sources recoveries made of the 
amounts granted by the Board and any income from 
investments made by the Board. 

Sir, there is an aspect that I think that we all should 
note. Recently there was a debate on national security in 
the context of the horrendous act of terrorism committed 
against the people throughout the country and recently in 
Mumbai. 

Suddenly, we realised that it is important for us to 
mode mise our policing mechanisms. to empower them 
80 that they can meet the challenge of terrorism head 
on by having the latest technologies and latest weaponry 
apart from developing appropriate human resource. What 
modernisation i8 to national security, science and 
technology is to economic growth. We have not, as a 
nation, realised 80 far that unle.. we invest In ac:lenc. 
and technology, unless we Invest in R&D, we are not 
going to be able to compete with the countries who are 
far ahead of us and whose economic growth patterns 
are far ahead 01 us. Unless this country realises this, I 
am afraid, we are not going to be able to meet the 
challenges of the 21 st century. 

Several hon. Members have rightly said that there is 
not enough investment In R&D in this country. They are 
absolutely right. Our investment in R&D as a percentage 
of our GOP Is O.B per cent. But, Sir, even of that O.B per 
cent, 0.7 per cent Is from the public sector, that is. from 
the Government. And, 0.1 per cent is from the private 
sector. In other words, the private sector Is not at all 
contributing to R&D in this country. This is a matter of 
concern to us. Wherever the private sector is contributing, 
it is because of the fact that there Is economic growth in 
that sector. For example, in the Information Technology 
Sector where the private sector is contributing, it is 
because there is growth in that area. In the Biotechnology 
sector where the private sector is contributing, it is 
because there is growth in that area. So, first you need 
the economy to grow. As the economy grows, the private 
sector will be investing more and more into R&D. But in 
the absence of the private sector investment, it is 
absolutely incumbent and a national commitment that we 
must continue to Invest in R&D. Otherwise, we will not-
be able to do the kind of things that we need to do if 
we want to be competitive in the rest of the wor1d. 
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I will give you a small example. The number of Ph.Ds 
produced in this country today is less than 5000. About 
15 years ago, China and we were on the same level. 
Sut today China produces 40,000 Ph. Os and we remain 
at the paltry figure. What is the reason? It is because 
we do not invest in institutions. We do not invest in 
institutions of excellence. We got bogged down in politics. 
I must beseech the hon. Members of this House that just 
as you have got together yesterday and spoken in one 
voice to combat the scourge of terrorism, for national 
security, you must all get together and speak in one 
voice to ensure that the enormous talent that is available 
In this country is used to take the country forward for us 
to be competitive in the 21 st century. If we do not do 
that in one voice, I am afraid, we would have done a 
great injustice to this country. 

This is just one step forward. It is a very inadequate 
step, according to me. I think we need momentous 
changes in our whole environment in science and 
technOlogy, changes in which we should not look at 
investments in science and technology in the context of 
what return will they will give you. It is the economic 
sense in which we look at everything. Please remember 
when great inventions were made in the worid, nobody 
talked of returns. Science is built on failuras, not on 
successes. It is when you fall that you try harder to 
invent. So, when the economists ask you saying we gave 
you this much money but what have you produced, it is 
the wrong mindset, the wrong question. We need to ask 
the right question and do the right thing. I am afraid, 
over the years, we, as a nation, have not been able to 
develop this particular mindset. 

Now I will quickly deal with some of the issues that 
hon. Members have raised and I will try and finish as 
quickly as possible because I know that there is another 
Bill that is to be considered. 

Shri Bachi Singh Rawat talked about boosting basic 
research and this Is exactly what we are trying to do. He 
said that we must celebrate 'Technology Day' which We 
do every year. The 11 th of May is the 'Technology Day' 
that we celebrate. 

We are tryl!lQ very hard to increase our Investment 
in R&D as a percentage of GOP from 0.8 per cent to 2 
per cent. Hopefully that should be done by the end of 
the 11th Plan. This is something that we wish to do. 

The hon. Member mentioned that there is a lacuna 
in the Hindi version of this Bill. I have taken note of that. 
At the time when the Bill will be actually finalised, that 
lacuna will be taken care of and I thank the hon. Member 
for pointing that out to me. 

Sir, some hon. Members talked about tax concessions 
and eligibility. I might mention that there are already tax 
concessions available. For example, In the biotechnology 
sector you have a tax concession. You have a weightage 
deduction of 150 per cent in the biotechnology sector. 
The R&D Divisions in many private companies are being 
separated from the other divisions so that they can take 
benefit of the 150 per cent weightage deduction that is 
given. The IT sector has enormous concessions both in 
terms of excise and tax and we are aware of that. So, 
as far as tax concessions and incentives are concerned, 
it has nothing to do with this Bill, but the Government 
has done reasonably well in extending those benefits to 
various sectors of the economy. 

Shri Rupchand Pal talked about the fact that our 
research is directionless. Well, I am not satisfied 
personally as a Minister with the extent to which we 
should have done, but I do believe that in the last few 
years we have tried to give research some direction and 
indeed we tried to incentivise· the entire scientific 
community. 

Sir, there have been some comments about the fact 
that the patents produced in this country are far too 
inadequate. That is absolutely right and the reason is 
very simple. If you look at any major economy of the 
world, the number of people doing R&D for a million 
population is anywhere between 3,000 and 4,000 and in 
some of the Scandinavian countries it is about 6,000 to 
7000 per million population. In India that figure is 156. 
So, how do you match a developed country where the 
number of people doing R&D is 6,000 or 7,000 per million 
population when in our country the number of people 
doing R&D per million population is 1567 How do you 
expect the scientists to deliver? You cannot expect them 
to deliver. 

The only way out is to build more educational 
Institutions, the only way out is to have an Inclusive 
economy, the only way out is to expand your education 
system, the only way out is to have more teachers, more 
training and the only way out is to set up enough 
educational institutions and see that there is no dearth of 
seats so that you don't get into the political argument 
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that there are not enough seats and therefore do this, 
do that or do the other. Unless we, as a nation, rise to 
do that we cannot march forward. The only way out is 
to have the private sector come in because the 
Government cannot do that on its own. The Govemment 
neither has the finance nor the ability to set up thousands 
of institutions which are required by the people of this 
country. But again we get bogged down by a political 
debate. 

Sir, I beseech this House that when you are talking 
about technology and when you are talking about 
education, please do not bring politics into it because 
this country must move forward and it muat be one of 
the greatest countries of the 21st Century as we move 
along. That has to be done and that has to be a national 
commitment. 

Shri Rupchand Pal talked about software and 
hardware. Why is it that we did not develop in hardware? 
The reason is simple. It is that ever since 1974 when 
the first Pokhran nuclear explosion took place, we had 
no access to any technology and especially In the 19908 
when the guidelines of the NSG have been developed. 
China, luckily, got access to every technology that it 
wanted from the United States of America. 

I have studied the subject at great depth. The result 
was that the Indian mind. which did not have access to 
these hardware technologies. ultimately had to depend 
on the computer before him to produce an Information 
technology revolution in this country. 

SHRI RUPCHAND PAL (Hooghly): Mr. Deputy-
Speaker, Sir, perhaps. in his obsession with certain other 
things, he is speaking about hardware when he should 
have spoken about the nuclear technology. 

SHRI KAPil SIBAl: I am not talking about nuclear 
technology; I am talking about hardware because, Sir, If 
you do not mind every super computer has a dual use. 

SHRI RUPCHAND PAL: It is a different issue. 

SHRI KAPil SIBAl: It is not a different issue. If you 
want to do science, you need computational science. It 
is because, computational machinery gives you speed; it 
allows you do to reseatch at one-tenth of the speed 
which you would otherwise do. I do not want to enter 
into an argument. I am not yielding. What I am trying to 
tell you is that the machinery which is put to dual use 

was not given to us at any given point of time. Luckily 
that is now over; luckily we will get access to those 
technologies and we will continue our efforts and be a 
hardware power as well. 

Tripathy ji rightly mentioned about the low investment 
in R&D in this country and about the patent applications. 
I want to mention to him that this investment is going to 
be increased and that we are doing our best to take it 
forward. 

I have answered most of the questions of Panda Ji' 
as to why the Board has been constituted. There is 
another mention about as to why we should not include 
the IITs and the engineering institutions. We are not 
Including any of these InstiMlons here. This is only a 
funding mechanism and we have moved it away from 
the Department of Science and Technology into an 
autonomous mould, not within the Ministry. So, this funding 
mechanism will fund, can fund the IITs also, can fund 
the engineering institutions also. It Is not barred from 
funding any lnetltution whether private or public. Therefore. 
there Is no need to bring those institutions into the system 
because that in fact witt overburden the system without 
any efficiency. 

Shailendra ji talked about NASA and how we to bring 
NASA Into it. That is not necessary because again NASA 
is not part of this. There is a separate Ministry. There is 
a separate funding mechanism. There are separate 
programmes. We do not want to duplicate those 
programmes within the Ministry of Science and 
Technology. So that Is not necessary either. 

Prabodh ji mentioned about food production, food 
stagnation. I think these are very valid points but this is 
again a funding mechani8m which existed in the 
Department of Science and Techndogy. This mechanism 
can al80 be u8ed to fund agriculture. It i8 not a problem 
at all. We can In fact collaborate with ICAR in their funding 
mechanisms. As far as food production is concemed, I 
just want to place on record that the kind of production 
of food-grains that we have had this year Is a record. 
There has never been this kind of food production, 232 
million tonnes If I am not wrong. It has never happened 
before. 

SHRI RUPCHAND PAL: But what about the hunger 
index? 
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SHRI KAPIL SIBAL: Am I saying that because of 
that food production It has solved the problems of 
agriculture in India or it has solved the problems of 
poverty or It has solved the problems of hunger? No. 
Somebody mentioned that we have accepted that food 
production has stagnated. I am only answering that 
question. It has not stagnated. We have set a record of 
food production in this country. 

As far as tiger population is concerned, it has really 
nothing to do with the mechanism that I have set up. 

Some points have been raised by Basudeb Barman 
j/ about clause 3 and clause 5. I would just like to mention 
that he is right about clause 5. It should not be from (f) 
to (h) but it should be from (h) to O}. I will make sure 
that it is corrected. I thank the hon. Member for pointing 
that out to us. 

Some of the other suggestions I do not think are 
entirely valid because those were purposely put into this 
Act, but this particular suggestion is taken well and we 
will do the needful. 

Then, of course, Suresh Prabhu ji talked about the 
Employment Guarantee Programme of the Secretaries. I 
have explained that this is really not an Employment 
Guarantee scheme because I have given you the rationale 
as to why we have put the Secretaries here. But, of 
course, as far as the employment guarantees are 
concerned, that is in existence both in politics and 
elsewhere. 

That is a part of life. Everybody wants some kind of 
employment guarantee. 

Sir, I believe that I have really dealt with most of the 
questions raised by the hon. Members. ... (InlBnuplions, 

SHRI SURESH PRABHAKAR PRABHU (RAJAPUR): 
What about renewable energy? . . . (/nlBnuptionS, 

SHRI KAPIL SIBAL: Again that is a separate Ministry. 
It is not as If - It is a very Important point - this money 
mechanism will not collaborate with the other Ministry. . .. 
(/nlBnuplions, Yes, of course, they will do technology. 

_ This funding mechanism does not bar any area to be 
researched for the purposes of R&D. Therefore, we are 
not going to Inhibit any kind of research. ... (/nlBnuplions, 

(TlSnsl8/ion] 

Since many hon. Member have participated In the 
discussion and asked questions and If I will not reply, 
they will think that without giving reply, I... (Inlsrrupllons) 
I could not reply to their questions. That's why I have 
taken time. I am thankful to you all for giving me an 
opportunity to reply and I believe that you all will say 
with in one voice what I have said today to promote 
science and technology and it must be fully supported by 
the Govemment. The Government should be allocate more 
funds for it. Scientists of our country who have led this 
country on the path of progress should be empowered I 
am thankful to you for giving me an opportunity to apeak. 

{English] 

MR. DEPUTY SPEAKER: The question 1&: 

"That the Bill to provide for the constitution of a 
Board for promoting basic research In Science and 
Engineering and to provide financial assistance to 
persons engaged in such research, academic 
Institutions, research and development laboratories, 
Industrial concerns and other agencies for such 
research and for matters connected therewith or 
incidental thereto, be taken into consideration.~ 

The motion was Bdopt«J. 

MR. DEPUTY SPEAKER: The House shall now take 
up clause by clause consideration of the Bill. 

The question is: 

"That clauses 2 to 22 stand part of the BIII.~ 

The motion was adopted. 

ClaustlS 2 to 22 WlIm addl1d to thfJ BiN. 

Clause 1, the Enacting Fonnula and the Long 77tI6 
WlIm added to the Bill. 

MR. DEPUTY SPEAKER: Now, the hon. Minister may 
move that the Bill be passed. 

SHRI KAPIL SIBAL: I beg to move: 

"That the Bill be passed.· 

MR. DEPUTY SPEAKER: The question is: 
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"That the Bill be passed .• 

14.43 hra. 

LIMITED LIABILITY PARNTERSHIP BILL, 
2008 

{English} 

MR. DEPUTY SPEAKER: We shall now take up Item 
No. 28 - limited liability Partnership Bill. 

Shri Pram Chand Gupta. 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): Mr. Deputy-Speaker, Sir, I beg 
to move: 

"That the Bill to make provisions for the formation 
and regulation of limited liability partnetshlpa and for 
matters connected therewith or incidental thereto, 
as passed by Rajya Sabha, be taken Into 
consideration. • 

MR. DEPUTY SPEAKER: Motion moved: 

"That the Bill to make provisions for the formation 
and regulation of limited liability partnerships and for 
matters connected therewith or incidental thereto, 
as passed by Rajya Sabha, be taken into 
consideration. • 

MR. DEPUTY SPEAKER: I would like to make a 
request to all the hon. Members to speak very briefly so 
that this Bill can be passed today. This Is my humble 
request. 

Now, Shri Rupchand Pal. 

SHRI RUPCHAND PAL (Hooghly): Sir, I shall be as 
brief as possible and I shall make some comments on 
this Bill. 

In the beginning, the concept of this Limited Uability 
Partnership Bill was to promote the small enterprieea and 
for investment by venture capital but ultimately it was 
turned out to be that others also would be there and It 
would be suitable for the small enterprises and also for 
Investment by venture capital. Now, when the Standing 

Committee examined this Bill, it had expressed a serious 
reservation on certain areas. They are quite grey areas. 
It Is particularly as to how this limited liability works out 
to be in view of the fact that it Is related to 80 many 
other existing Acts. 

For example, it Is used as a tool for tax evasion. In 
UK, the LLP itself Is answerable for the tax provisions. 
But In our country, all tax related things are guided by 
the Income Tax Act, 1981. 

Then, about the Tribunals and the Appellate 
Authorities, till they come, what transitional provisions 
would be made? The Committee has categorically stated 
as to when and how it would be put in place. About the 
National Company Tribunal and the Appellate Tribunals, 
no one knows. It Is because there are legal hurdles. So, 
In the interim period, it may create a lot of chaos. So, I 
would like to know what are the transitional provisions. It 
would have to be clearly spell out. 

Now, about the story of disclosures, the SEBI has 
been repeatedly underlying how the companies are 
deceiving the market as also the Investors In various 
dubious ways of disclosures or rather non-transparent 
operations. We know about the scandalous stories of the 
vanishing companies. 

Now, about the retums, the punishment proviSion is 
too Inadequate. This Is put In such a manner that It is 
difficult to know as to what would be the quantum of 
punishment. Suppose, on a repeated non-compliance of 
submission of the retums, what would be the quantum of 
punishment? Would it be the same as In the beginning? 

Now, about the designated partners, how and when 
they would also be liable in a particular event? About the 
termination and dissolution, the minimum number of two 
partners Is mentioned. In the event c' death of a particular 
partner, If It comes to less than two, what would happen 
in such a situation? Such extraordinary situation has not 
been taken care of in the Bill. 

The Standing Committee has categorically stated 
about so many things. For example, the definition of digital 
signature. It ia a well-establlshed and accepted thing in 
regard to the Information Technology provisions. But 
strangely, in the first draft of the Bill that was given to 
the Committee, It was not there. So, It should be clearty 
spell about in regard to the definition of the digital 
signatures. 
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[Shri Rupchand Pal) 

Sir1'lilarly, there are very many other areas. Similarly, 
what would be the consequence In the amendments of 
the Company Secretaries Act, Institute of Chartered 
Accountants Act, Institute of Costs and Accountants Act, 
Advocates Act? So, this is very experimental. While in 
principle, I support the Bill. 

I had the occasion to witness and listen to the views 
of different stakeholders in the old scheme of things. 
Some of them had expressed certain things. But I do not 
find them incorporated In this Bill. So, I think, when there 
should be reconsideration, all these things would be 
considered. I can comment on all the points in detail but 
there is a time constraints. 

But in spite of my reservations, I, in principle, support 
this Bill. 

MR. DEPUTY SPEAKER: Now, Shrl Suresh Prabhu. 
Please be very brief. 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): Sir, 
this Is a Bill for Limited liability. I hope the time is not 
limited. 50, please give us unlimited time to talk about 
limited liability. I would try to conclude my speech as 
quickly as possible. But give me some time. 

Sir, if somebody wants to carry out a normal 
business, he has several possibilities viz., propriety 
concern, partnership, private limited company, public-
private company, associations of persons. He could have 
a charitable trust. 50, there are so many other possibilities 
including the cooperative organizations and many other 
ways. But one of the infirmities that we always 
encountered with was that the partnership did not have 
a continuity. Supposing there are two partners. If one of 
the partners dies, the partnership does not exist. There 
should be a perpetual entity, which can carry out the 
activity beyond a life of the partnership that should be 
there. Therefore, there was a need to have a Bill like 
this. 

Sir, I welcome this Bill, which is coming In the form 
of limited liability Partnership Bill, 2008. 

But Sir, I was just wondering that In the Indian 
Partnership Act, 1932, there is a provision, which says 
that there should be a minimum two partners and 
maximum 20 partners but it you have more than 20 
partners, you could not be registered as a partnership 
under the Indian Partnership Act, 1932. I was wondering 

about as it was just trying to have a look at the Bill. Due 
to time constraint, I was not able to go through It fully. 
But I was not able to find any proper mention about this 
provision of maximum partners. 

What happens in this case? Can we have more than 
20 partners or can we not? 50, that is something which 
I do not think so. It has been very explicitly mentioned 
here. 50 I was wondering about it. 

Sir, one of the very important provisions that is really 
mentioned here is in present law on partnership. One of 
the problems with that was, a partner who Is, of course, 
liable for his own action, i8 aIao jointly and Mverally 
liable for the actions of others. 50, If the other partners 
undertake certain activities, which are detrimental to the 
interest of the partnership, the partner Is stili liable jOintly 
and severally for the actions of all. But I think that is a 
very welcome provision that this limited partnership tries 
to limit that liability, and, therefore, this Is an Important 
issue. 

Then, again, these are very important points. They 
are mentioned here. One Is about winding up. In fact, 
this is something which I would request the Minister to 
look at this aspect. It Is not an issue only related to the 
partnership. Generally, in India bankruptcy laws need a 
complete evaluation and overhaul. In fact, under the US 
law, there is a Chapter-11 which is mentioned under the 
bankruptcy law. If any partnership, any entity, any 
corporate body is facing a problem and If the assets are 
less than the liabilities, he can seek Chapter-11 protection 
and during that period he could carry out the business 
thereby they are ensuring the exit of business in a proper 
way, in a very structured way and the business can stili 
be carried out while that bankruptcy operation takes place. 
I would request the Minister to look at this particular 
aspect which is not mentioned here. Therefore, this is 
something which is coming from me. 

Regarding the issue related to conversion, in fact, 
there is a provision here in this Bill that conversion from 
limited liability partnership into partnership or even into 
the higher bodies like limited companies under the 
Companies Act, 1956, is possible. What I was wondering 
was this. What happens if we are converting such entities 
into the liabilities of it? What happens to the tax 
implication of It? I think reaUy we need to make sure that 
migration of entity from one firm to another takes place 
very seriously, very smoothly without attracting any 
provisions of adverse laws that are really required. 50, 
this one, again I think we should try to put into place. 
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There is another issue that really has to be properly 
taken into consideration is the partner's liability which 
has been addressed. I think, probably, Mr. Minister, you 
must assure the House that you will also bring in 
comprehensive amendment to Partnership Act, 1932 itself 
becauae that itself again needs a proper re-visit and re-
look. Thank you very much. 

SHRI ALOK KUMAR MEHTA (Samastipur): Sir, I 
stand in support of the Limited Liability Partnership Bill, 
2008. 

I would like to congratulate the hon. Minister, Mr. 
Prem Chand Gupta for implementing the MCA 21 
programme, that Is, e-govemance in registration of the 
companies. This has given a very good result and very 
good feedback. So, this is a great Change In the system 
of registration and regulation of the companies in India 
after a long time. So, through this, our Govemment has 
made pace with the global development of this kind of 
activity. 

I have very specific questions. How would you register 
the limited liability partnership firms? What will be the 
process of that? What will be the tax structure of the 
LLP, that is, Limited Liability Partnership firm? Would it 
be like private limited companies or limited companle. or 
like a partnership firm? My third question is this. Can a 
private limited company be converted Into limited liability 
partnership firm? I have these three questions. 

I have a great hope that more and more firms will 
be registered through this system and this Act will provide 
ease to the entrepreneurs of the country. This system is 
a mid-way system. In private limited firms, there are so 
many problems. In partnership firms, there Is so much 
liability. So, I think in between these, this provides a 
greater solution to the entrepreneurs, and more and more 
Chartered Accountants, Company Secretaries, Cost 
Accountants and Lawyers will be employed in this system. 

With this hope, I thank you, and I support the Bill. 

{Trsnsls/lon} 

SHRI SHAILENDRA KUMAR (Chall): Mr. Deputy 
Speaker, Sir, I strongly support the limited liability 
Partnership Bill, 2008, which has already been pueed 
by the Rajya Sabha and presented by the Hon. Minister, 
Premchand Gupta Ji in Lok Sabha for di8cusaion and 
passing. 

As some Hon'bIa Members, said that private or public 
sector companies are of limited liability and in my opinion 
all of them have public responsibility If they are in 
partnership. That Is why, the Bill becomes very Important. 
On the other hand, single liability companies enjoy some 
sort of monopoly. It is a very good Bill. A lot of people 
win get employment and there will be division of work 
areas and companies will have collective partnership. 
Thereby, companies will be more responsible and also 
progress rapidly. 

I strongly support this Bill and conclude. 

/Eng/Ash} 

SHRI BRAJA KISHORE TRIPATHV (Purl): Hon. 
Deputy-Speaker, Sir, the Umited Liability Partnership Bill, 
2008 intends to make provision for the formation and 
regulation of limited liability partnership and for matters 
connected therewith or incidental thereto. 

This Bill is replacing the Bill of 2006 with certain 
amendments. The Standing Committee have 
recommended many things for this Bill. But the 
Govemment has not accepted all of them and the hon. 
Minister Is not accepting all the recommendations and 
they have incorporated some of the recommendations of 
the Standing CommiHee. In thl. Bill there ar. certain 
provisions just to make a provision for the company law, 
to propose new business vehlcl. etc. This corporate 
structure, in fact, facilitates creation of another corporate 
structure under this new law. It Is said that this structure 
is aimed at giving boost to small and medium enterprises. 
But, what will happen? Of course, some profe18ionall 
can take advantage of this law of limited liability 
partnership and they can have their company. Whatever 
lacuna In the company law will not apply under this thing 
and they can better choice to have their business. But If 
somebody takes relief of this and goa. away from the 
company, what will happen? It Is not specified whether 
the liability will go with the partner or not. That Is not 
specifically told in the Bill itself. If some partner goes 
away from this new company or this corporate house, 
what will happen to the other partners? Whether the 
obligation of the liability will go to the remaining partner 
or not? That should be clarified by the hon. Minister. 

Of course, this Bill is like a new cooperative and 
with this examination we hope that whatever the Standing 
Committee has recommended, the Govemment will come 
with a comprehensive Bill in future and they will also 
incorporate all the recommendations of the Standing 
Committee. 
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MR. DEPUTY-SPEAKER: Thank you. Before I request 
the next speaker, I would like to extend the time up to 
the passing of this Bill. I think that the House agrees. 

SEVERAL HaN. MEMBERS: Yes, Sir. 

MR. DEPUTY-SPEAKER: Now I request Shrimati 
Tejaswlni Gowda to speak. 

15.00 hrs, 

SHRIMATI TEJASVINI GOWDA (Kanakapura): Mr. 
Deputy-Speaker, Sir, I seek your kind permission to speak 
from here. Today, let me compliment our visionary Prime 
Minister, who is pride of India. Under his able leadership, 
India achieved recognition as a growing economic power, 
which is drawing the world's attention. At this moment, i 
would like to compliment the manpower, the technical 
power and the entrepreneurs who are sharing this 
achievement. 

Of course, the LLP Bill was first introduced in Rajya 
Sabha on 15th December, 2006. This Bill was referred to 
the Departmentally-Related Standing Committee on 
Finance. This hon. Committee made a lot of 
recommendations, which the Govemment examined and 
accepted. To make them included in the Bill, the 
Govemment thought it appropriate to introduce a new, 
fresh Bill during this Session. So, In this august House, 
our UPA Govemment, under the leadership of Shrlmati 
Sonia Gandhi, has introduced this Bill. 

I compliment our Minister, Shri Prem Chand Gupta 
for his new initiatives. I have few doubts. LLP i8 viewed 
as an altematlve corporate business vehicle that provides 
the benefits of the limited liability but allow its members 
the flexibility of organising their intemal structure as a 
partnership based on a mutually arrived agreement. At 
the same time, it allows people engaged in scientific and 
technical disciplines to form a commercially efficient vehicle 
suited to their requirements. I have few doubts in my 
mind. I would like to pose these queries to the hon. 
Minister to answer. 

First, who are the beneficiaries or users of this 
proposed new legislation? Second, how will the 
Govemment ensure that the framewor1< for taxation of 
LLPs in India does not adversely affect the 
competitiveness of LLPa incorporated under the LLP Bill, 
2008 viseS-vis LLPs incorporated in other countries or 
foreign LLPs establishing their business in India? Third, 

how will the Government ensure that the registration of 
LLPs is done smoothly by extending electronic system, 
that is, MCA 21 programme being run under the provisions 
of the Companies Act, 1956? Fourth, how would the 
Government ensure that necessary rules are prepared 
and issued timely so that the provisions of the LLP Bill, 
2008 on its enactment are implemented early? Fifth, how 
would the Government ensure that the potential 
beneficiaries are saved of unnecessary and avoidable 
procedural and compliance requirements including the 
requirements relating to the obtaining and filing of 
certificates from various professionals? And, by when can 
we see the first LLP registered? 

With these words, I would like to thank the Chair. 

SHRI PREM CHAND GUPTA: Sir, first of all, I would 
like to thank a\l the hon. Members who have partICipated 
in this debate on this important legislation which we are 
about to pass today. 

Sir, all the hon. Members have raised certain issues 
which are more or less common. Shrl Rupchand Pal 
raised certain important issues. AlB mentioned by him, it 
is true that the Standing Committee earlier had 
recommended that the scope of partners in LLP firm 
should be restricted, but in view of today'8 business 
requirement, where global economy is changing so fast, 
we feel that this restriction would have been a retrograde 
step and not as per the requirement of the day. Today, 
the service sector contributes 50 per cent of our GOP. 
You know that we are leading in IT sector and we are 
leading in hospitality sector. So, we thought that this 
number should not be restricted and we should keep it 
open. Earlier, in the partnership firms, a minimum of two 
partners and a maximum of 20 partners were aHowed. 

But we have decided that there would be no 
restriction in LLP firms. Other than this, we have more or 
less accepted all the recommendations of the hon. 
Standing Committee. 

The issue of taxation was raised. You would 
appreciate that the issue of taxation is being looked atter 
by the Ministry of Finance, Department of Revenue. 
However, our efforts would be that our LLP firms do not 
have any disadvantage of any taxation ruling. W. want 
this because our LLPs would be working not only In the 
local market, but they would be working In the foreign 
countries also. Therefore, we would be definitely involved 
as far as taxation matter is concemed, and our Ministry 
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would take up the issue with the Ministry of Finance so 
that our LLPs are not at a disadvantage. 

The next issue raised was about the transition 
arrangement, which was raised by SM Rupchand Pal. 
We have been trying to put NCLT in place, but 
unfortunately, the issue is pending with the hon. Supreme 
Court of India. Now, the case is likely to come up very 
soon as it has been listed at number 10 or 12. I think 
that the Constitution Bench would hear it. Once it is 
done, then we will ensure that the entire process is in 
place and there should be no gap. But, in the meantime, 
the courts are there and the issues can be taken up in 
the courts. 

The issue of liability of a deSignated partner was 
raised by Shri Rupchand Pal, and also my friend Shri 
Suresh Prabhu. All the partners would have liability to 
the extent of their commitment in the LLP. The LLP would 
have the commitment to the extent of their assets, but 
the partner's liability would be limited to the commitment 
that they have made in the LLP. They can fix the 
percentage as to what would be the responsibility; what 
would be the accountability; and what would be the liability 
of a particular partner, as per the share, In cash or kind 
through the personal arrangement and agreement. These 
were the issues raised by Shri Rupchand Pal. 

One issue was raised by Shri Suresh Prabhu. He 
himself is a very renowned Chartered Accountant. I have 
been consulting him on various issues, and he has been 
guiding me. I have always given due weightage to what 
he has been suggesting. I am glad that today he Is 
here, and he has raised some very valid issues. 

The concept rules are being prepared. I must tell 
you that we have adopted a consultative process as far 
as the rule-making is concemed. We have even consulted 
all the professional institutes like the Institute of Company 
Secretaries and the Institute of Chartered Accountants in 
framing the law. We have taken their view points, and 
we have consulted the professionals also. More or less, 
we have consulted all the stakeholders in framing this 
new legislation. Now, what we have done is that these 
rules have been framed, and they have been put on the 
website of the Ministry of Corporate Affairs. I would 
appreciate if you all could kindly look at them. If you 
have any suggestion, then we would be very happy to 
provide you with all the required information and we will 
definitely like to have your suggestions on this. 

SM Suresh Prabhu's next question was about the 
number of partners, that is, about having two minimum 
and 20 maximum. I had explained that this number Is 
now unlimited because there is no sense in keeping this 
limitation on our professional bodies. You would appreciate 
that a firm in the United States or in UK can have 10,000 
partners. 

But our professional firms had a limitation. They could 
not have more partners, so their scope of work was 
limited. But with this Increased number, they can have 
their branches anywhere in the world. They can have 
business anywhere In the world. I think relaxation in 
number is a good move. I hope you would appreciate It. 

Shrl Alok Mehta raised an Issue as to how long It 
will take to register an LLP and In what manner It would 
be done. I must tell you that eartler the Regl8trar of 
Companies was accepting the duly filled In documents, 
and now everything can be done through MCA21 
programme. You can file your retums electronically and 
there Is minimum paper work. Similar provisions would 
be kept, as far as LLP is concerned. 

Coming to the taxation Issue, I have explained that 
we would definitely be taking it up with the Mlnl8try of 
Finance. 

Tejaswinl is a MjIIswini lady; she has raised a lot of 
important I .. uss. One of the questions raised by her 
was who are going to be the likely beneflclari.. of, the 
proposed legislation. Persons providing services of any 
kind, like profeulonals, chartered accountants, lawyers, 
company secretaries, etc., are all covered under thIa. Any 
type of professional can have multiple partners In the 
firm. But the regulations of the regulating Act of that firm 
would be applicable to them. The 801icltor firms cannot 
have chartered accountants as their partners because 
that particular Act re8trlcts this. But as far as the 
Chartered Accountants' Act Is concemed, I think that II 
being amended. It has already been amended and the 
chartered accountants cen have partners from different 
professions. 

Sir, small and medium enterpriaea, small firms, small 
profeaaiOnals and firms, where professionals from different 
fields can come together, can provide service under one 
roof. ThiS would be a very revolutionary mode of doing 
business. I hope all our small producers and SMEI would 
take advantage of this provision. , 
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[Shrl Prem Chand Gupta1 

As far as taxation is concerned, I have .already 
explained that it would be our endeavour to ensure that 
our LLPs are not in a disadvantageous position. The 
next question raised by Madam Tejaswini was what would 
be the procedure of registration of LLPs and how 
Government would ensure that it would be smooth. As I 
explained earlier that MCA21 programme is an E-
governance programme and that programme would cover 
registration of LLPs. The registration of LLP firms would 
be a completely paperless transaction. 

As far as framing of rules is concerned, as I 
explained to Shrl Suresh Prabhu, we have already put 
most of the rules on the website of the Ministry. I would 
be very happy to receive suggestions from my colleagues. 
The Government would be very happy for the reason 
that when a legislation is passed, it should be good for 
the next 20 years. 

So, taking Into account, we have Incorporated best 
possible legislation. I cannot say firmly but our effort 
should be that from 1 st of April next year, we would 
have the first LLP company registered. 

Sir, with these words, I would like to thank my 
colleagues once again and I would like to submit that 
the Bill may be taken up for passing. 

MR. DEPUTY SPEAKER: The question is: 

"That the BIH to make provisions for the formation 
and regulation of limited liability partnerships and for 
matters connected therewith or incidental thereto, as 
passed by Ra;ya Sabha, be taken Into consideration.· 

Ths motion W8S adoplsd. 

MR. DEPUTY SPEAKER: The House shall now take 
up clause by clause consideration of the Bill. 

The question is: 

"That clauses 2 to 81 stand part of the Bill." 

Ths motion was adoptsd. 

Clausss 2 10 81 WBffI addsd to ths BiN. 

ThB FilSl Schsdult1 10 Ihs Foul'ffl Schsduls WSffl 
addsd to Ihs Bill. 

Clauss 1. Ihe Enacling Fonnula and Ihs Long TiUs 
WSM addsd 10 ths Bill. 

MR. DEPUTY SPEAKER: Now, the hon. Minister may 
move that the Bill be passed. 

SHRI PREM CHAND GUPTA: I beg to move: 

"That the Bill be passed," 

MR. DEPUTY SPEAKER: The question Is: 

"That the Bill be passed," 

Ths molion was adoplsd. 

15.18 hr •. 

MOTION RE: THIRTY-SEVENTH REPORT 
OF THE COMMITTEE ON PRIVATE 

MEMBERS' BILLS AND RESOLUTIONS 

{EngIisII} 

MR. DEPUTY SPEAKER: Now, Item No. 27 -
Shrimati Archana Nayak. 

SHRIMATI ARCHANA NAYAK (Kendrapara): I beg to 
move: 

"That this House do agree with the thirty-seventh 
Report of the committee on Private Member'. Bills 
and Resolutions presented to the House on the 23rd 
October, 2008." 

MR. DEPUTY SPEAKER: The question is: 

"That this House do agree with the Thirty-seventh 
Report of the committee on Private Member's Bills 
and Resolutions presented to the House on the 23rd 
October, 2008.· 

The motion was adopIsd. 

{English} 

MR. DEPUTY SPEAKER: Now Introduction of Bills. 
Shri Subhash Sureshchandra Deshmukh - not present. 
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15.18 hra. 

PRIVATE MEMBERS' BILL8-/l7trodUCBd 

(I) National Rural Employment Guarantee 
(Amendment) Bill, 2008-

(Amendment of Section 2, etc.) 

(Translation) 

SHRI HANS RAJ G. AHIR (Chandrapur): Sir, I beg to 
move for leave to introduce a Bill further to amend the 
National Rural Employment Guarantee Act, 2005. 

/English} 

MR. DEPUTY SPEAKER: The question is: 

-rhat the leave be granted to introduce a Bill further 
to amend the National Rural Employment Guarantee 
Act, 2005." 

{Tranal.ttion} 

SHRI HANS RAJ G. AHIR: Sir, I introduce the Bill. 

15.18"2 hra. 

(II) Con.tltutlon (Amendment) Bill, 2008-

(InMrtlon of new article 45A) 

SHRI C.K. CHANORAPPAN (TRICHUR): I beg to 
move for leave to introduce a Bill further to amend the 
Constitution of India. 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India." 

The motion was adopttld. 

SHRI C.K. CHANDRAPPAN: I introduce the Bill. 

15.20 hr •• 

(III) Entrance Examination. (Abolition) Bill, 2008-

/English} 

DR. R. SENTHll (Dharmapuri): I beg to move for 
leave to introduce a Bill to provide for abolition of entrance 
examinations in admission to institutions offering higher 
education. 

·Publlshed In the Gazette of India. Extraordinary Part-II. 
Section 2. dated 12.12.2008. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to Introduce a Bill to provide 
for abolition of entrance examinations In admission 
to Institutions offering higher education." 

The motion WIIS ac/opttId. 

DR. R. SENTHIL: I Introduce the Bill. 

(Iv) Uniform .syUabu. (High School And Higher 
Secondary School LeveJ) Bill, 2008-

/English} 

DR. R. SENTHIL (Dharmapuri): I beg to move for 
leave to Introduce a Bill to provide for the setting up of 
a National Board for High School and Higher Secondary 
School Education for implementing the scheme of uniform 
syllabuses In high schools and higher secondary schools 
in the country and for matters connected therewith. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to Introduce 8 Bill to provide 
for the setting up of a National Board for High School 
and Higher Secondary School Education for 
implementing the scheme of uniform syllabuses In 
high schools and higher secondary schools in the 
country and for matters connected therewith.· 

The motion was sdopltld. 

DR. R. SENTHIL: I Introduce the Bill. 

15.21 hr •• 

(V) State. And Union Terrttorle. Reorpnlzatlon 
Comml •• lon Bill, 2008-

/English} 

SHRI BALASAHEB VIKHE PATIL (Kopergeon): I beg 
to move for leave to introduce a Bill to provide for the 
constitution of a Commiselon for. the reorganization of 
States and Union territories in the country and for matte .. 
connected therewith. 

MR. DEPUTY SPEAKER: The question is: 

·Publlshed in the Gazette of India, Extraordinary Part-II. 
SectIon 2. dated 12.12.2008. 
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"That leave be granted to introduce a Bill to provide 
for the constitution of a Commission for the 
reorganization of States and Union territories in the 
country and for matters connected therewith.· 

The motion was adopted. 

SHRI BALASAHEB VIKHE PATll: I introduce the Bill. 

MR. DEPUTY SPEAKER: Shri Mohan Singn-Not 
present. 

Shri Kashiram Rana. 

15.21"2 h .... 

(vi) Constitution (Amendment) Bill, 2008" 
(Insertion of new article 279A) 

SHRI KASHIRAM RANA (Surat): I beg to move for 
leave to introduce a Bill further to amend the Constitution 
of India. 

MR. DEPUTY SPEAKER: The question Is: 

-That leave be granted to introduce a Bill further to 
amend the Constitution of India." 

The motion was adopted. 

SHRI KASHIRAM RANA: I introduce the Bill. 

15.22 hr •• 

(vII) Indian Penal Code (Amendment) Bill, 2008" 
(Amendment of section 304A, etc.) 

[English} 

SHRI KASHIRAM RAN A (Surat): I beg to move for 
leave to introduce a Bill further to amend the Indian Penal 
Code, 1860. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Indian Penal Code, 1860.· 

The motion was adopted. 

SHRI KASHIRAM RANA: I introduce the Bill. 

·Published In the Gazette of India, Extraordinary Part· II , 
Section 2, dated 12.12.2008. 

15.22112 hra. 

(vIII) Conatltutlon (Amendment) Bill, 2008-
(Amendment of the Seventh Schedule) 

/English} 

SHRI KASHIRAM RANA (Surat): I beg ~o move for 
leave to introduce a Bill further to amend the Constitution 
of India. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India." 

Thtl motion was adopted. 

SHRI KASHIRAM RANA: I introduce the Bill. 

15.23 hrs. 

(Ix) Electricity (Repeal) Bill, 2008" 

[English} 

SHRI C.K. CHANDRAPPAN (Trichur): I beg' to move 
for leave to introduce a Bill to repeal the Electricity Act, 
2003. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill to repeal 
the Electricity Act, 2003." 

The motion mrs ltdopted. 

SHRI C.K. CHANDRAPPAN: I introduce the Bill. 

15,23"2 hr •• 

(X) Palliative Care (Education And Training) Bill, 
2008" 

[English} 

SHRI C.K. CHANDRAPPAN (Trichur): I beg to move 
for leave to introduce a Bill to provide for the recognition 
of palliative care as an integral part of health care system 
of the country; education and training in palliative care In 
medical colleges and Institutions; treatment facilities in 
hospitals and for matters connected therewith. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill to provide 
for the recognition of paUiative care as an integral 
part of health care system of the country; education 

·Published In the Gazette of India, Extraordinary Part-II, 
Section 2, dated 12.12.2008. 
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and training In palliative care in medical collegea and 
institutions; treatment facilities in hospitals and for 
matters connected therewith." 

The motion wss adopted. 

SHRI C.K. CHANDRAPPAN: I introduce the Bill. 

15.24 hr •• 

(XI) Conatltutlon (Amendment) Bill. 2008· 
(Amendment of Article 130) . 

{Translation/ 

SHRI HANSRAJ G. AHIR (Chandrapur): Sir, I beg to 
have for leave to introduce a Bill further to amend the 
constitution of India. 

/English/ 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India." 

The motion WIIS adopted. 

{Translation/ 

SHRI HANSRAJ G. AHIR: Sir, I introduce the Bill. 

/English/ 

MR. DEPUTY SPEAKER: Shri Mohan Singh - Not 
present. 

15.24 hr •• 

(xII) Scheduled Tribe. And Other Traditional 
Fore.t Dweller. (Recognition Of For •• t 
Right.) Amendment Bill. 2008· 
(Amendment of Section 2) 

{TranslahOn/ 

SHRI HANRAJ G. AHIR (Chandrapur): Sir, I beg to 
have for leave to introduce a Bin further to amend the 
Scheduled Tribes and other Traclational Forest Dwellers 
(Recognition of Forest Rights) Act, 2006. 

'Published In the Gazette of India. Extraordinary Part·lI. 
Section 2. dated 12.12.2008. 

/English/ 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to Introduce a Bill to amend 
the Scheduled Tribes and Other Traditional Forest 
Dwellers (Recognition of Forest Rights) Act, 2006. " 

The motion W8S adopted. 

{Translatlon/ 

SHRI HANSRAJ G. AHIR: Sir, I Introduce the Bill. 

/English/ 

MR. DEPUTY SPEAKER: Shri L. Rajagopal - Not 
present. 

15.2& hra. 

(XIII) TrHtment of Attempt. to Suicide a. a Non-
punl.habl. Off.nce Bill. 2008· 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, I beg to 
move for leave to Introduce a Bill to provide for not 
treating the att"mpt to commit suicide .. a criminal 
offence and for matters connected therewith. 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted t50 Introduce a 8111 to provide 
for not treating the attempt to commit suicide as a 
criminal offence and for matters connected therewith." 

The mollon WM IIdopIH. 

SHRI C.K. CHANDRAPPAN: Sir, I Introduce the Bill. 

15.28 hrs. 

ELECTORAL REFORMS COMMISSION BILL. 
2~Contd. 

/English/ 

MR. DEPUTY SPEAKER: The House shall now take 
up Item No.47. 

Prof. M. Rarnaclass - Not present. 

SHRI KIREN RIJIJU (Arunachal West): Sir, I stand 
here to support the Bill moved by SM C.K. Chandrappan 
regarding Electoral Refomis CorTmlssion. I whoIe·hearteely 

'Published in the Gazett. of India, Extraordinary Part-II. 
Section 2. dated 12.12.2008. 
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[Shri Klren Rijlju) 

congratulate him for bringing such an important Bill and 
also support the good intentions of bringing this Bill which 
I feel the Government should give a serious consideration 
and take necessary steps for the much needed electoral 
reforms In this country. 

We often talk about a very vibrant democracy In 
India; India being a diverse country with effective 
functioning democracy. We are all proud of It but we 
have to see how strong the Intemal health of the country 
is. There have been reports of various incidents and 
varioUi issues which is quite disturbing. The Govemment 
Ihould give a serious thought about It. 

By this time the 170th Report of the Law Commission 
should have seen. the light of the day. I 00 not know 
what is keeping away this particular Report to be 
discussed elaborately. The Govemment is not able to 
focus Its attention to bring a Paper for diSCUSSing the 
electoral reforms in this country. 

15.21 hr •. 

[SHRIMATl KRISHNA TIRATH in IIHI ChsIJ) 

We always think about good representatives, good 
political parties with good objectives and good intentions 
for our governance. When we talk about elections, we 
criticize each other too much without recognizing the 
contributions made by different political leaders. Everybody 
is contributing to the growth of this country. Every political 
leader Is making great strides in his own way. We often 
try to put down each other In such a way as if the other 
political party Is doing damage to the country. 

By doing that, I think we are not able to strengthen 
our democracy. So, on the occasion like this when we 
are talking and discussing electoral reforms, all the like 
minded and all the political parties must come together 
and give a serious thought for a unified view point 80 
that we can really achieve our goal of having an effective 
and functioning democratic system in our country. These 
days we are seeing elections aImoat every month or every 
two months or every three months. Now the Government 
of the day will not be able to do much work as per its 
prescribed election manifesto. You are not having liberty 
to carry out those jobs because you are facing elections 
and there are election guidelines and there are restrictions. 

When there is election, there is a change in the 
atmosphere in the country and you tend to criticize each 

other more. It is because once you are elected to the 
office for five-year period, the Government should be given 
total freedom so that it can implement the policies which 
It has promised to the people. So, the Govemment should 
have a fixed tenure which would also give stability. Many 
political leaders have already spoken about the fixed 
tenure including some of the ideas that all the elections 
in this country must be held together Including 
parliamentary and assembly elections. That will bring a 
kind of stability In our whole system. We are 8uch a 
diverse country that we cannot afford to have elections 
every month. Now we just had elections in Deihl and 
now we are heading for Lok Sabha elections. This is 
something we always find that even if we want to meet 
a Minister he is busy campaigning. I am a Member of 
Parliament and half of the time, I am buay for 
campaigning. So, where is the time left for the people? 
If a serious consideration is paid to this point, I think we 
can definitely have a brighter future. 

Of course, we have a great legacy of our democratic 
system. The founding fathers of the Constitution have 
given US a great system. But It is time to review and to 
think whether that system and the provisions which the 
Constitution has given, need to be overhauled and need 
some review. We have to give a serious thought to it. 
Take for example, the Representation of the People's 
Act, the Indian Penal Code, CrPC to deal with the 
interference of various money and muscle power during 
our electoral process. Many a times people scrutinize us 
and say that many Members of Parliament are having 
criminal background. It does not ~ean that all the 
Members of Parliament sitting here are criminals. But the 
Image which goes to the people Is not good. They feel 
that people who are sitting here do not deMrve to be 
here. We have to dispel that kind of wrong image being 
created. But broadly we have to take the blame because 
each political party also needs internal reforms. How to 
select a candidate and how you have to propagate your 
agenda, some serious introspection is necessary for each 
political party with regard to candidature and with regard 
to how we should make our own posture before the 
public. 

These are some of the Issues I feel that the 
Governments have not been able to take up in the last 
ten years. I am not blaming this particular Government 
only. All the Governments since we got our Independence 
have not been able to come up to the expectation of the 
people. So, there is a serious need for an introspection 
within each political party. 
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When we talk about election, we always atresa on 
free and fair elections. Now free and fair elections will 
come only when the system is right on the place. 

Madam, you belong to Delhi. Right now, you are 
accupying the Chair. Sometimes we the deserving 
condidates are not able to make it to this House. 

/Engllsh} 

because the platform is not on equal footing. 

fTI1Ins/6Hon} 

Most deserving candidates and persons lose elections 
because they do not have the required money and muscle 
power. It Is a matter of great concem that they work for 
the people throughout their life they serve people and 
they are qualified also, but they lose elections and the 
P.8rsons who are not suppose to win the elections win 
the election. We feel hurt in this type of situation. This 
is also a blot on our system. What are the provisions 
with the Election Commission to ensure that good people 
get elected and how Election Commission can be 
empowered. It is necessary to Integrate the provisions 
the Government has. The Supreme Court has also 
reiterated that there should be electoral reforms and the 
political parties should look Into It. Directions have also 
been issued to Election Commission by the Supreme 
Court but these things have not been implemented on 
ground. Sometimes I think if the political party I belong 
to, is good or not because it is seen In small States like 
Goa or North Eastem States that a person who gets 
elected on any specific symbol next day Joins another 
political party. An amendment had been carried out in 
Tenth Schedule during Late Re;iv GandhlJl's regime. 

/English} 

One-third provision was there for defection. 

fT"'ns/6Hon} 

The Provision of two third majority was made by 
amendment during the tenure of NDA Government under 
the leadership of Shri Atal Bihari Vajpayeejl despite that 
defection could not be prevented. It is neceaaary to curb 
this tendency wfth all seriousness. One gets elected on 
the symbol of a particular party and deeerts that party 
without any reason for his personal benefit. So, there 

should be some IegaJ provision In this regard enunciating 
that the concerned person can not contest 'elections no 
whole life. This is a cheating with the public. The people 
vote a person on the basis of a particular platform, a 
symbol, programme. Policies manifesto and after winning 
the election if any other party offers him a ministerial 
post. He is lured to join another party and therefore, it 
Is necessary to think over Its seriously so as to streamline 
all these things. I would also like to request the Hon'ble 
Prime Minister that an all party meeting should be 
convened and luggestions should be Invited from the 
members becaUM 170th report of law Commission is to 
some extant far ground reality. Some of the 
recommendations contained In the report are not 
pr8Cttca1ly applicable In our system. It is necessary to 
look Into it and it wlH also be not correct to Implement' 
the report of the Commlaalon in toto. 

Madam, you are occupying the Chair right now and 
we all came to Lok Sabha by election. It II our 
responsibility that we present our views about this system. 

{Engll8hj 

MADAM CHAIRMAN: I appreciate your views. 

SHRI KIREN RIJIJU: Another point Is how can we 
develop confidence among the masses. Sometimes this 
House witnesses very uncomfortable acenes. Certain 
things are even eeif destructive, auch as attendance. 
When some important bill is being discuued, there Is 
lack of attendance In the House. All is being dlscuued, 
there Is lack of attendance In the House. All theae things 
carry welghtage in the functioning of Parliament, Keeping 
in view the ground reality, the first need of the hour is 
to go In for electoral refonns. Secondly, to improve the 
functioning of the House and the Assemblies ia also 
necessary. We have been handed over with a lot of rule 
books. But how far we are able to mould our conduct, 
according to these rule books 80metimes becomes 
debatable. We do quote rule bookF, but we quote them 
In our favour. I do not want to go into the detail any 
further but I would like to say that today even after 62 
years of our Independence we stili have aome provisions 
which had been formulated during the British era. This Is 
high time that we must re-vls/t thoee again. I heve given 
a lot of st..... on these provlelons. There Is no dearth of 
laws and provisions, nobody hu prevented us form re-
visiting them, then why we are not re-vislting thoee again. 
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IShri Kiren RijlJu) 

The Hon'ble Minister of Law is not present here but, 
through you, I would like to say/submit that an all party 
meeting should be convened immediately before the 
tenure of this Lok Sabha comes to an end and some 
steps should be taken in this regard. 

{English} 

Shri Chandrappan, I have a special appeal to you 
that even H you withdraw this Bill you must be able to 
get a commitment from the Government that the 
Govemment will definitely take up certain issues, otherwise 
we could press for voting on this Bill. 

{Tl'llnsllllion} 

SHRI SHAILENDRA KUMAR (Chail): Hon'ble Madam 
Chairman, I am thankful to you for giving me this 
opportunity to speak on the Electroal Reforms Commission 
Bill, 2006 moved by Shri C. K. Chandrappan. This is 
very important discussion. Today, there are almost 900 
registered political parties in the country including 
independent parties. India is a democratic country braving 
poverty, illiteracy and hunger. As far as code of conduct 
in elections is concerned, it is rarely applied. This Bill 
provides for a Chairman of the Electoral Reforms 
Commission who will be a retired judge of the Supreme 
Court or High Court. My suggestion is that the retired 
Chief Justice of the Supreme Court of India should be 
made its Chairman since he must be having rich 
experience. I would also like to suggest that leaders of 
different political parties should also be Included as ex-
officio members of this Commission, so that they can be 
consulted on electoral reforms and their experience 
utilized. It is also said that a retired Chief Election 
CommiSSioner should also be included as a Member of 
this Commission. It is a welcome step. Tthe office of this 
Commission should be set up in Delhi. All these provisions 
are made in this Bill and I agree with them. 

Women's Reservation Bill is talked about in Lok 
Sabha and State Assemblies from time to time. If we 
look at women's representation in panchayats in different 
States, we witness that 40 percent, 45 percent and even 
50 percent women candidates get elected where seats 
are reserved for them. We recommend for similar 
reservation of Women in Lok Sabha and State 
Assembilies. Hon'ble Minister, Renuka ji has supported 
me and I am thankful to her for this. But I want to make 
a suggestion. Poor women of rural areas do not get 
elected. Although we are talking about electoral reforms 

but we have to make some arrangements of· reservation 
for poor women particularly those belonging to sea, ST8, 
OBCa and minority communities. Then only women's 
reservation in its true sense can be achieved in our 
democratic country. This is only my suggestion. I am not 
saying that you should definitely consider it but this is 
my personal and also my party's opinion. That is why I 
have put it forth so emphatically. 

It is mentioned in the Bill that use of private vehicles 
and alcohol must be banned during elections. There are 
many political parties which compell the voters to vote in 
their favour by offering them liquor, alluring them or by 
using muscle power. They get elected to this House by 
cheating the innocent people. This trend should be curbed 
Elections are being held for the last many years and we 
observe that these electoral malpratices are being carried 
out by many people, political parties and leaders who 
have been identified but till date no action has been 
taken against them. Code of Conduct can be strictly 
implemented only when we curb such malpratices and 
punish the guilty. Then alone can we achieve our 
objective. 

The polities of money power, muscle power caste 
and religious fanaticism should be curbed. Today there is 
about 70 percent black money in the country. A poor 
candidate seeks vote from the people in elections after 
serving them, but there are many such candidates who 
distribute black money, and till today no restri~ion has 
been imposed on them. In this electoral reforms bill one 
more thing has come to light that the State should fund 
elections and there should be no individual expenditure 
during elections. In many federal countries candidates 
either appear on TV or go to people and tell them about 
their views as well as their party's opinion, programmes 
and policies. But our elections have become very costly 
and Its nature has been distorted. Hon. C.K. Chandrappan 
has presente,d very good electoral reforms bill which is 
the need of the hour and on which we should pay 
attention. 

There is rampant use of muscle power in our 
elections. When Assembly elections were held in Hardoi 
I was there. i alongwith hon'ble Member of Parliament 
Shrimati Usha Verma was participating in election 
campaign. Whichever village we visited, we found the 
village Kotedar and the village Pradhan were the two 
main persons who were responsible for village economy 
and development. Whichever village we went women 
gathered and asked about their pension ration. Land and 
house and also said that Pradhan is not listening to them. 
When we interacted with them during election period we 
came to know thai from the Govemment side, ruling party 
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side, from local candidates 80 much preseure was 
mounted on us that if he loses election, your quota will 
be suspended. People are frightened. We people ... ured 
them but not much attention wu paid to our views. On 
the one side we talk about electoral reforms while on the 
other political parties make their own way. 

As far as caste politics is concemed, only caste 
politics prevail there and every one is aware of It. If we 
say we are not Involved, it would be wrong. Every political 
party contests elections on the caste basis Constitutencles 
of Lok Sabha and Leglslative Assemblies should be 
reserved on the basis of the number of women, males 
ceate etc. Which ever political party does not follow these 
instructions, their reglstration should be cancelled by the 
election commission. When all this can be done then 
only we can talk about electoral reforms. 

Election is contested by creating religious frenzy. 
Especially, I am telling about Uttar Pradesh. NDA, which 
was once a small party, has now become a national 
party. To contest election by creating religious frenzy has 
been its only one resort which it has been taking recourse 
to frequently. It has been root cause of all the disputes 
whether they are related to the religious structure at 
Faizabad or temple or mosque. There are many beliefs 
but we are unaware of them, we have been only reading 
about them. Study of history reveals that such disputes 
have been created by inciting religious feelings. It Is 
detrimental to both humanity and democracy. It leads to 
schism in the fraternity and communal harmoney of the 
people and causes among them a sense of Isolation and 
enmity. During the period from election till date, such 
animosity was created that ultimately claimed the lives of 
the people. and development was put on the backbumer. 
This practice needs to be strictly banned. 

We give much credit to the model code of conduct. 
Some of the candidates get relaxation only because of 
their association with the ruling party at the center or at 
the state but such relaxation is not provided to the 
independent candidates. Undoubtedly, restrictions are 
imposed on small parties but the ruling parties but the 
rulling parties are not subjected to such restrictions they 
may go to any extent in violating the code of conduct. 
Such discriminatory approach is adopted. We should 
strictly implemented the code of conduct for elections. 

To conduct peaceful and fair election also constitute 
the part of this code of conduct. We also want peaceful 
election in such an atmosphere where there is no 

animOSity, no disharmony and no religious frenzy, the heart 
of the people do not get hurt and such incidents do not 
occur which take the alarming proportion later. All the 
political parties are in favour of fair elections. 

As far as the matter of cheCking the use of money 
power in elections is concemed, there are restrictions on 
the over-expenditure in the elections to Lok Sabha or to 
State Legislative Assemblies but It Is an cosmetic exercise. 
Now the Election Commission has made such an 
arrangement under which the entry of sum of daily 
expenditure is made in a register, which is required to 
be approved by the SDMS. The scope for the observer 
to monitor the expenditure is limited. In each and every 
constituency there are 40 to 50 candidates. It has been 
observed that sometimes people take five minutes to 
locate symbol of the party. It should also be checked. It 
is also required to ensure that all these practices are 
strictly checked. The practice of seeking notes under 
allurement should be taken care of. 

/English} 

MADAM CHAIRMAN: Shri Shailendra Kumar, please 
wait for a minute. 

Hon. Members, the time allotted for this Bill is over. 
I have a list of 7 more speakers to speak on this Bill. If 
the House agrees, the time for the discussion may be 
extended by one hour more. 

SEVERAL HON. MEMBERS: Yes. 

MADAM CHAIRMAN: So, the time for this Bill Is 
extended by one more hour. 

Shri Shailendra Kumar, you may please continue now. 

{TJ'Bnsllltlon} 

SHRI SHAILENDRA KUMAR: The issue which has 
predominantly come up is that we have so far been 
casting votes by displaying only voter I Card and now 
the voter list is prepared with the photos of the voters. 
Preparation of voter identification card and voter list is in 
fuR swing in Uttar Pradesh. Voter Identification Card should 
be made so mandatory, that the people who do not have 
such cards and their names have nol been included in 
the voter list should be denied all the facilities provided • , 
by the Government. Once this provision is implemented, 
I think, everybody above the age of 18 years would 
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accord priority to get his voter identification card prepared. 
For all the purposes, be it is a matter of issuing of 
driving licence, opening of bank accounts, making farmers 
land holding account (kisan Bahi) issuing of ration card, 
voter Identification card should immediately be sought. If 
the person concerned has voter identification card, then 
issue them driving licence, ration card and do his other 
work otherwise deny to do any of his work and ask him 
to bring his voter identification card prepared. 

Moreover, I would aiso like to say that casting votes 
should be made mandatory for everybody. There should 
be punitive provision for not casting vote. If anybody does 
not exercise his franchise, all the facilities provided to 
him by the Government should be withdrawn. It has been 
witnessed in the rural areas that in the panchayat 
elections people of 80 or 100 years old are taken on cot 
to polling booth enabling them to exercise their franchise. 
What are the reasons for the people not exercising their 
franchise In the elections to Lok Sabha and State 
Legislative Assembilies. It has been observed that voters 
turnout varies from 2~ percent, 30 percent and 35 percent 
from place to place. The candidate who gets maximum 
votes is declared elected. 70 percent people of country 
do not have anything to do with whether the area is to 
be developed or not or whether the candidate elected is 
deserving or not, whether he Is literate or Illiterate, whether 
he is capable of developing the area or not. They are 
unaware of all these things. As such, what is the meaning 
of electoral process in a democratic country? I would like 
to suggest that qualifications and age limit should be 
fixed for the candidates contesting elections on the lines 
of government employees. Then democracy could be 
strengthened and electoral reforms carried out. 

In the panchayat election whether it is for Pradhan 
or Block Pramukhs people have the right to call back the 
people's representative. A discussion had taken place as 
to how the people's representatives could be called back 
from Lok Sabha, Rajya Sabha, State Legislative 
Assemblies and State Legislative Council, in case they 
do not deliver goods. But this is not possible. It is 
possible, in lower level elections like Panchayat elections 
but people's representatives in panchayat take plea that 
if they are called back, then people's repreeentativea of 
Lok Sabha, Rajya Sabha or State Legislative Assemblies, 
who do not visit their constituencies, do not have interest 
in the development of their area should also be called 
back. In this way, we should pay heed to that discussion. 

We should control the criminalisation of politics. Today in 
this House itself there are many people, I do not want 
to mention their names who have been Imprisoned and 
debarred from contesting elections while others who have 
committed crimes but they have not been Imprisoned and 
they are continuously Contesting elections for Member of 
Parliament in Lok Sabha and have been winning, people 
are very afraid of them in their areas. Model code of 
conduct for election should be implemented strictly and 
Commission for Electoral reforms should be constituted. 
Of course, this issue is being discussed here but these 
issues should also be considered. 

Sometimes, a candidate contests from two or three 
constituencies, this practice should also be banned so 
that one candidates couid file nomination from one 
constituency only. It has been observed a candidate Is 
elected from two places and so consequently elections 
are again conducted for those places. We would have to 
consider this issue from Financial angle also because 
expenditure of crores of rupees is involved in such 
elections. People particularly poor are directly affected 
when elections are held twice. It should also be prevented. 

One point has come up prominently during the course 
of discussion on electoral reforms in the prespective of 
Personnel Public Grievances in the law and justice that 
there are many such people whose names are in voter 
list but they live abroad. Now it Is s9 easy that if a 
person residing abroad Intends to contest election then 
he can come to India and after getting photo 10 card by 
including this name in the voter list can contest elections. 
This issue should be considered seriously. A time limit 
has to be fixed for a person residing abroad to contest 
elections. Moreover, it has to be ascertained whether or 
not he Is eligible to contest election. 

MADAM CHAIRMAN: Time is already fixed, but It 
needs to be increased or decreased. 

SHRI SHAILENDRA KUMAR: Even after the time limit 
is increased or decreased, this issue has to be taken up 
seriously. There are many places where new school 
buildings have become polling booths and more new 
bootths are being constructed. But there are many places 
where such facility is not available. Mobile polling booths 
should be made over there and voting should be ensured 
there by sending officers. This kind of arrangement should 
be made to ensure voting. I have given some suggestions 
before you and the House. I am thankful to you for 
giving me an opportunity to speak. 
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SHRI ALOK KUMAR MEHTA (Samaatipur): Madam 
. Chairman, first of all I would like to thank Mr. C.K. 
Chandrappan who has raised a very important issue 
through Private Member's Bill for discussion in the House. 
I think, it is second bill related to efection reforms on 
which we are having discussion here during 14th Lok 
Sabha. The purpose of election reforms Is to improve 
the existing system. Certain drawbacks have crep in the 
old system. Several steps have been taken to improve it 
but there are practical problems, we should necessarily 
deal with them and move ahead on the path of reforms. 
Maximum number of people in the country should be 
able to vote. It should be ultimate goal of the election 
reforms to Include the people from rural areas who are 
deprived of the opportunity to vote in the mainstream 
with a view to ensuring that voting is done by the 
maximum number of people. It is a good thing that we 
are getting dHferent opinions. Today in the villages which 
were affected by flood or drought, a number of people 
have been displaced and at present they do not know 
which constituency they belong to for voting. They may 
or may not have their voter Identity Cards if they have 
it now, it is not certain whether they would get them 
registration and their identity cards for voting till normalcy 
is resorted. 

This is a special situation, but in normalcy too ther" 
are backward states like Bihar where villagers migrate 
and find wor\( in places, their problem is that they go for 
wor\( for two or three months and on coming back they 
come to know that voter identity cards are no longer 
being issued. Their names are not included in voter list. 
I have noticed recently that in the lists which have been 
prepared, there are several names against which there 
are no photographs. The number of such people is not 
less. There are 15 to 20 percent people in villages whose 
ph?tographs are not there or addresses are wrong. Identity 
cards have been sent to their homes but no body takes 
responsibility of ensuring whether they are delivered or 
not. But when the time of vote comes, it is already being 
announced that nobody will be allowed to vote without 
voter identity cards. The purpose of reforms is that they 
get to exercise their fundamental rights. Their should 
exercise their rights to ensure that maximum number of 
people should get the benefits of the objectives of reforms. 
It should not be the objective of reforms that without 
voters I. Cards even if polling is ten percent only but we 
will allow people to vote. It should be through reforms 

that before election, all the voters I. Cards will be 
prepared. It is the duty of the election commission to 
ensure it through government machinery and on other 
hand it Is neceasary to enaure that people reach the 
booths and cast their votes as per their own will. These 
two things can be accomplished property but for thill, 
time before election alone is not sufficient. It will not 
serve the purpose if Election Commlaaion or Department 
suddenly gets active after four years in the direction of 
preparing voters I. Cards and just before elections. It 
should be a continuous process and officials should be 
appointed to launch campaigns and conduct awareneas 
programmes regarding importance of voting throughout 
the year. 

People should be made aware to vote In larger 
number and Identity Cards are necessary for the Same, 
hence this wor1c should be completed. The Government 
should take concrete action In this regard. It la the baic 
need. We can talk a lot about reforms but if the work Is 
not completed then it will defeat our purpose of 80 to 90 
percent voting I do not think that we can go for 
compulsory voting in this country. As far as freedom of 
expression is concerned it is my personal view that we 
should adopt the concept of compulsory voting. 
Compulsory voting Is not for such states where every 
body does not have the appropriate freedom of opinion. 
Here compulsory voting would be a very wrong step. I 
do not agree with my friend, Shalendraji on this Issue. 
He has also discussed the issue of age and qualification 
ban I don't think people will come for voting after 
imposition of age and qualification ban in this country. 
Out objective is that people should come for voting in 
maximum numbers because 80 percent people of our 
country belong to villages. This Government have 
improved the education system, developed Infrastructure 
but despite all these reforms we are not in a situation 
where hundred percent people would be educated and 
impo8ition of qualification bar would not neceasarlly be In 
the concept of compulsory education. In this situation we 
will be depriving those of their right to vote who have 
not been educated due to some compUlsions. Can those 
people be deprived of their right to vote whom society 
has not given opportunity to get educated? I am against 
this and would Uk. to eay frankly that there should be no 
barrier of age and qualification for electorate. 

Madam. Chairman, it is good that code of conduct 
has been formed. Practical aspect of electoral reforms Is 
that we are ready to Implement the code of conduct. We 
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have all the shortcomings of human beings and we should 
keep this thing in mind. The results have not been 
satisfactory wherever stringent yardstick has been adopted 
in the name of electoral reforms. Efforts have Deen made 
to influence the voters. At some places some people 
have gained such dout that they have affected the entire 
system. Even the officers influence the elections. On other 
hand efforts influence the elections. On other hand efforts 
have been made to defeat this purpose too that maximum 
number of people should cast their votes freely. I do not 
know whose instruction and guidelines were followed by 
our forces who were deployed there because poor people 
of villages were afraid to cast their votes and in some 
cases they were intimidated to vote for a particular person 
or go back. There is no body to handle the situation. My 
suggestion is that there shouid be a hearing cell in 
Election- Commission on and it should be fully geared to 
attend such complaints. Therefore I propose that this point 
should be included in the Bill. 

Madam. Chairman, a complex situation develops 
wherever returning officers are posted be, it the election 
of Lok Sabha, Legislative Assembly or Panchayats. In 
practical a collector is below an MP but we have to 
maintain good terms with him throughout the tenure of 
five years. We can not adopt stringent measures in the 
discharge of our duty because the collector might take 
offence and he might take it out on us when he is 
appointed Returning Officer. I want to draw attention 
towards this point. This is a prclctical problem. Today we 
cannot adopt stringent measures, be it the matter relating 
to MPLADS or a matter of monitoring and Vigilant 
committee but before we try to be strict, we have to 
consider that tomorrow this official might be my returning 
officer and during elections he would be placed above 
us in protocol. Therefore there are chances that he could 
be partial. Keeping these minute points in view some 
measure should be adopted like deputing officials of other 
areas as returning officers. Some measure need to be 
adopted to ensure that established protocol remains 
effective so far as the officers are concerned with whom 
we have to interact dally. He can be seen that protocol 
relation between Block Pramukh and BOO has not been 
defined till date. It is happening at every stage and 
executive officers are empowered to take action against 
an elected representative. It needs to be reformed. It is 
violation of democratic values. In this country the right to 
el9Ct the representatives and reject them aft.r five years 
or the fixed period vests with the public. Yes. If he has 
committed any mistakes, he should be punished but 

nobody should be given power to remove him from his 
post. Rules also be made in this regard by the Election 
Commission. 

We fully agree that there should be free and fair 
election but there could be quite different opinions about 
definition of free and fair election. Source of Justice says: 
I would like to cite an example that « any change is 
brought about in pre-poll and post poll situation in any 
State. then there should be provision for taking any 
decision by taking cognizance of the incident because if 
such a trend emerges at a particular place it could be 
replicated elsewhere also which would be a very wrong 
trend. 

MADAM CHAIRMAN: Mehtaji. please conclude. 

SHRI ALOK KUMAR MEHTA: With these words I 
would like to thank Shri C.K. Chandrappan ji for devising 
such a model by bringing in this important Bill which in 
future will guide in the direction of bringing about reforms 
in the Election Commission and its functions. With these 
all words and suggestions I support this Bill. 

{English} 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Madam Chairperson. I thank you very much for giving 
me this opportunity. 

I stand to support the proposal of my colleague. Shri 
C.K. Chandrappan for appointment of an Electoral 
Reforms Commission. Regarding electoral reforms, we 
have been discussing this issue for the last several years. 
India is a very big democracy and free and fair election 
is an essential ingredient of an effective democracy. We 
have vast experience of elections. Already. 14 times 
elections to Lok Sabha had been conducted very 
successfully in our country. In several State Assemblies. 
elections were held more than 14 times. In between the 
House was to be dissolved. Hence, elections were held 
more frequently than with the gap of five years. During 
this period of last 60 years of our experience in 
democracy. we find there are several problems which we 
are facing in conducting a free and fair election in our 
country. 

We need better electoral system than the present 
simple majority electoral system. Maybe a proportional 
representation will be more helpful than the present 
system. We need reservation for women at the earliest. 
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We need to liberate the elections from the crimlnallaatlon. 
There Is a need for the State funding of the elections. 
The Electoral Reforms Commission, if appointed, should 
go into the possibility of recalling system. 

First of all, I would like to bring the necessity of 
liberating from the criminalisation of poIitic8. Recently the 
criminalisation of politics was very much discussed in the 
newspapers. After the 2004 Elections, all the MPs were 
asked to give their background and more than 100 MPs 
in the present Lok Sabha have themselves given the 
affidavits that they are facing criminal C888S. In the recent 
elections to Kamataka Assembly, more than Rs. 45 crore 
worth of cash, liquor and other goods were seized by 
the machinery in an attempt to reduce the money power 
and the liquor power in the elections. But this is only a 
small part of what has been spent in the Karnataka 
elections. 

Everybody knows that even for every single Assembly 
constituency, an amount of Rs. four crore to Rs. five 
crore were spent. Ordinary men, those belonging to poor 
and middle classes cannot contest the elections. It is 
only the super rich who can carry on the election 
campaign if this type of trend continues. In spite of all 
the attempts by the Government, money power, liquor 
power and muscle power are very much used in our 
eiections. Naturally this creates disappointment among the 
electorate and a large section of the people are keeping 
themselves away without participating even In voting. 

This Is not good lor democracy. Our people should 
assert and they should participate in the elections. But if 
the choice is so limited either to vote for this rich man 
or to vote for the muscle power or to vote for other type 
of influences, If this type of narrow limitation is there for 
his choice, naturally they try to keep out of these 
democratic processes of elections. 

It was said that even in the earlier elections, several 
hundreds of guns and several thousands of buUet& and 
bombs were also seized during the period of elections. 
Rigging is a very normal part and even the electronic 
voting system of the elections did not help to stop rigging. 
This is a very unfortunate type of thing. Hence we need 
more serious attempts and more stringent laws to save 
our electoral system from criminalisation of politk:8. 

Then, Madam, I would Hke to speak regarding the 
simple majority election system that we have now. We 
have taken this electoral system, the whole democracy 

Itself from the British system. Of course, we are edopting 
not all good things from the British system. 

I wa. told that the British Parliament meets 
continuously except for three months of severe winter. 
This year, our Parliament has a sitting of less than forty 
days. Even if we sit up to 23.12.08, this year will go in 
the record for only 45 days of sitting. Other types of 
systems, like the concept of simple majority, are taken 
from the British Parliament. We have had a very bad 
experience in Assam when some serious forces demanded 
that elections should be stopped a~d asked for the boycott 
of elections. There were less than two per cent of the 
voters who participated in the elections In some 
constituencies. With few hundreds of votes also, there 
were representatives of the pOlitical parties sitting in the 
Assembly. In several other places also, the real 
representation is not being reflected in our system. For 
example, even In the 14th Lok Sabha, If we take the 
percentage of votes, either the ruling party or the 
opposition party cannot get this type of representation. 
Several political parties, who have got good percentage 
of votes, could not represent in the Parliament. In several 
Assemblies also, it is not becoming possible. 

Hence, it is essential to have a proportional representation. 
II is true that there are serious dangers even In the 
proportional representation. In our country, with many 
religions. castes and sub-castes, maybe for some time, 
the proportional representation will head the caste or sub-
caste also to enter into the politics, but we have no 
better alternative than proportional representation in the 
given circumstances. I believe that a mixed system with 
proportional representation as well as 51 per cent majority 
electorate would be better, if it takes place by doubling 
the present Assembly constituencies. That means 50 per 
cent of the people may be elected with proportional 
representation and 50 per cent of Members of Parliament 
wiD be elected through direct election. If this system is 
adopted, which Is being utilised and which is being 
attempted in several European countries also, it may be 
a better system. 

Besides this, women's reservation is one of the most 
essential things. It is surprising that in our House and 
outside, almost aU the major political parties agree that 
there should be 33 per cent of reservation for women in 
the Legislature, but ultimately in the name of not having • 
consensus, reservation to women is not given. It is a 
must and without women's reservation, our democracy 
cennot be a fuR-fledged democracy. 
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Madam, regarding State funding of elections, I told 
you earlier that money power is becoming more and more 
an essential ingredient to contest as a candidate for the 
elections. Several people without having an ~;<perience 

in the social service, without any experience In the political 
activity are contesting elections. Just because they 
amassed wealth through real estate or some other type 
of business, they would like to come aM participate in 
the elections. In the elections, anybody has got the right 
to contest, but if the political parties also decide to give 
ticket to the candidate who can spend more money -
that is the tragic situation today - the elections will be 
limited for the rich people, as I said earlier. By funding 
of the State to the political parties as well as to the 
candidates in the election, this is possible. This may be 
a very costly affair, but our democracy is much dearer. 

We have to save and defend our democracy. Hence, 
there should be limitations on the individuals spending 
on vehicles, posters, leaflets or for other expenses of the 
election campaign, and the State funding Is essential. 
Naturally, this type of disadvantage will go in that case. 

Madam, there is a big discussion going on about the 
recall system. This has also been discussed many times. 
There is an apprehension that if the recall system is 
there, then what should be the reasons for the recall 
system. It could be misbehaviour, non-participation in the 
Parliamentary activities, misuse of his election to amass 
wealth or inefficiency. All these ty~s of things can be 
made as the causes for the recall. As regards the 
inefficiency factor, the question of Its definition is a very 
serious problem. We can overcome these things. The 
only problem will be that in a multi-party electoral system 
the recall system cannot be implemented in the present 
system. If 51 per cent of the people support a candidate, 
then the recall system is more useful. Otherwise, If all 
the defeated candidates unite together In the present 
electoral system, then they can naturally call for the recall 
of any candidate and then it will be very difficult. 
Therefore, these are only a few problems, which I would 
like to raise here. 

There are several other things also. India needs free 
and fair elections; India needs a different type of electoral 
system; and we had several discussions for it. Almost all 
the Election Commissioners in this country called for 
electoral reforms. I think that all the reforms that have 
been proposed by the Supreme Court and the reforms 
that have been brought ara really not very uaeful. They 
have said that educational qualification and properties 

owned are to be mentioned in the Affidavit, which Is to 
be filed. It is as if mentioning the educational qualification 
is going to help for a better electoral system. In spite of 
much illiteracy in this country, our people - who are 
voters - were mature enough. They have proved their 
maturity, and they have proved their wisdom in the 
elections In the last 60 years. 

But what we really need is this. How to combat the 
criminalisation of politics, which is most Important? There 
is a very peculiar problem in Indian criminal law system. 
A political agitator and a murderer are having the same 
type of charges. There should be two differential systems 
of understanding on this. If that type of things can be 
considered by the Electoral Reforms Commission, which 
my colleague Shri C. K. Chandrappan Is proposing and 
if it comea, then all these things are to be discussed. 
We can have an All-Party meeting to discuss and finaliae 
the proposed recommendation of such a Commission, 
which will help for a better, free and fair electoral system. 

DR. R. SENTHIL (Dharmapuri): Thank you, Madam. 
rise to support the Electoral Reforms Commission Bill 

brought by hon. Shri C. K. Chandrappan. Having said 
that I rise to support, I would like to say that I have 
certain raaervations about some of the clauses that I 
would like to explain later. 

Madam, yesterday we had a day-long discussion on 
the terrorist attacks In Murnbal. If you had watched the 
Television when the attacks happened in Mumbal, then 
you would have seen the anger of the public and the 
anger of the people of India. Unfortunately, the anger 
was not against the terrorists or against anybody who 
has been the cause of terror, but against the politicians 
of India. There have been 80 many meaaag8s mentioning 
that politicians in India are bad. In fact, we painfully 
watched one of the hon. Members of Partlament telling 
a Television channel that he is ashamed to be a politician. 
Why Is this 10. ? The que,tlon before us is this. Is 
democracy bad? No, democracy can never be bad. 

But democracy has to be dynamic. The success of 
the democracy depends on the choice of the 
representatives and leaders which in-tum is directly linked 
to the way political parties function and elections are 
conducted. 

This being the background, we need our elections to 
be fair. The way the elections are held today, though 
there are outstanding men and women in public IHe, the 
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flawed electoral procesa is Increasingly alienating them 
from entering into positions of power. So, we need 
electoral reforms. Hence, I support this Bill. 

01 all the things, one thing that worries us 80 much 
is the use of money power and muscle power, which all 
the Members have mentioned. One reason why corruption 
is rampant in India is the need for money for polltlc:al 
parties to face an election. One hon. Member mentioned 
that liquor and money worth Rs. 48 CroAt had been seized 
in Kamataka during elections. W. all know and let us 
accept that there is a huge amount of unaccounted money 
that Is spent during the elections. Where does that money 
come from? I read somewhere that where a sum of Rs. 
S has to reach a politician, the bureaucrat has to collect 
Rs. so. In the process of collecting that amount of Rs. 
SO, the public has to face Inefficiency and humiliation. All 
this would amount to a 1088 of Rs. 500 for the citizen. 

This being the case, the only way to weed out 
corruption is to reduce the election expenditure. To reduce 
election expenditure, as suggested In the Bill, the State 
should spend for elections and the candidates should not 
spend even a single paisa from his pocket, and all Indirect 
and secret spending should be curbed by strict legislation 
and monitoring during the election process. 

There have been some suggestlon8 that we should 
be asking for compulsory voting. This compulsory voting, 
I would totally vouch for it and totally support It. The 
reason is very simple. I mentioned about the response of 
the people of India to the terrorist attacks in Mumbai. It 
was hysterical and It was anger against the politicians. 
Who exactly were angry against the politicians? Who 
exactly were sending those SMS' to the television 
channels? I just had discussions with my friends. I asked 
them as to who a politician is. I told them a amaH story. 
When somebody is misbehaving with a girl in a bus and 
if fOU are travelling in the same bus, you decide that 
hereafter you would not travel by bus, you will purchase 
a car and the women members of your family would 
always travel by car, then you are a businessman. 
Second, you look at the misbehaviour and 8ay what Is 
this and then decide not to look at the newspapers, then 
you are a bureaucrat. Third, if you say it is very bad, get 
down the bus, go to your friends, talk to them about It 
over drinks and laugh It away, then you are a computer 
engineer. It is only that person who rises and says, 'What 
the hell are you doing" or questions whatever Is happening 
or at least ask the driver to stop the bus, only that 
person can become • poHtlcian. A politician Is somebody 

who, at least, in a meagre way responds to what is 
h&ppening in and around him. 

This being the case, there are a large number of 
people in India, but they do not participate in the politlc:al 
process or does not care about the happenings around 
them, but sit and complain about everything. To make 
sure that they do have a participatory role in democracy, 
we must make voting compulsory. 

The other very important thing is to make democracy 
dynamic. Democracy should not end with voting. Even 
after the elections are over and people are elected to 
various posts, the public should have continuous 
interaction and should have a say with regard to 
administration. One wonderful thing that the UPA 
Govemment has done to make democracy dynamic, and 
in fact that was a model to the whole world, wu to 
make the Right to Information Act. That has really given 
power to the people whereby they can question the way 
the Govemment Is functioning, and they can question 
the policies. 

There were voices about recall and I would like to 
differ on this for the reason that the Indian electorate are 
that mature enough to discuss reeaD of Members at this 
moment. I think, we need 80me more years for the same. 
It you want a reason, look at the way the Mumbai terrorist 
attacks were handed by the P..... and the Media. At 
that time, If you were to ask the people u to what 
should be done, they would have N1d, MAsk all the elected 
Membera of the Maharaahtra Aasembly to reaign.· 

You want the Prime Minister to resign; you want the 
Home Mlntster to resign. They would have wanted the 
whole Govemment to resign; they would nave wanted 
the whole Govemment to be recalled because our 
r88p0nee hu been emotional and are not baaed on 
knowledge and judgement. That being the case, to talk 
about the recall at this stage would be too early and we 
have to mature a little bit. 

Finally, electoral reforms alone will not make 
democracy responsible and dynamic and acceptable to 
the people. The electoral reforms has to be combined 
with administrative reforms. I accept other suggestions In 
the BiH like there should be proportional reservation to 
women, various groups, etc. The only thing I want to 
opp08e was, the proportional representation elactlon 
system whereby partie8 go to the polls in the name of 
parties and once they found as to how much vot .. they 
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have got, they choose the candidates. I think, in India it 
should never happen. I have already told that there is a 
huge gap between the people and the elected 
representatives. If this proportional representation system 
comes to India, that will further increase the gap between 
the people and the representatives of the people because 
a new mechanism will come where whoever wants to 
become a Member of Parliament or Legislative Assembly 
will not go to the people to convince them that he is a 
good person but they will go to its leader and It would 
become a different kind of lobbying and I think, that is 
not good for India. India should have a direct voting 
system where the candidates should go directly to the 
people, explain what he is and he should commit to 
them. People should always have the right to stop and 
ask him, I have voted for you, and you have not done 
this. I think that is the way Indian democracy to be, at 
least for the moment, Madam. 

We have so many discussions on the same topic 
earlier. We have recommendations of the Indrajit Gupta 
Committee, Dinesh Goswami Committee, the 117th Report 
of the Law CommiSSion of India on Electoral Reforms 
and the recommendations of the National Commission to 
review the working of the Constitution. With all these 
recommendations, they have not actually become effective 
and the pOints were not taken. So, I think, the time has 
come that the Govemment should very seriously consider 
reforming the electoral process so that we have the beet 
candidates in Parliament and Legislative Assemblies. 
Hence, I support the Bill, except for the clause on 
proportional representation system. 

SHRIMATI TEJASVINI GOWDA (Kanakapura): 
Madam, during the 1885 when Indian National Congress 
founded in India to end the British rule, to liberate this 
country, to liberate our people from colonial rule, our 
forefathers like Mahatma Gandhi, Nehru and others dreamt 
of a vibrant India which will provide equality to all, which 
will end hunger, inequality between the communities and 
the regions and languages. I would like to thank my 
friend, Comrade Chandrappan ji, for raising such a 
wonderful and important issue today. Electoral reforms 
are the need of the hour. In the largest democracy of 
the world today, India is commanding a lot of respects in 
the global scenario. But at the same time, when terrorists 
attacked in Mumbai, everybody targeted politicians, even 
though we cannot bring anarchy to the State. How to 
ensure the quality debate? How to select the quality 
representatives to Panchayats to Pariiament? It is up to 

the people and if the people of this country do not 
understand the importance of democracy, nobody can 
save this situation. I would like to support State funding, 
compulsory voting and gender propOSition and also the 
role of media in ensuring a vibrant India. Proper people 
should come to proper legislative bodies. 

Look at the recent elections in Kamataka, the State 
from where I come. No ordinary person, no children of 
teacher, no children or youth from the Dalit community or 
the weaker section is given his due; of course, women 
are the most neglected and targeted section in India, 
though India produced many leaders like Indira Gandhi 
who ruled 18 years in this country, who contributed and 
guarded a lot for us. She brought a great importance to 
India in the global scene. But today we are fighting; we 
are struggling to ensure in this House, 33 per cent 
reservation for women, even though we are representing 
51 per cent of the Indian population. Why? You know 
the reasons. 

Madam, It is our pride that you are Chairing this 
House today; you are also coming from such a neglected 
community, but through hard work, you have come up. 
We have to fight within our parties; we have to fight 
within societies because money is playing a bigger role 
and muscle power is playing a bigger role. &0, we have 
to fight at all levels to get elected from Panchayat to 
Parliament. We will only understand the pain. 

Many brothers are here; many fathers are here who 
are giving a lot of respect to women and a lot of 
importance to women; but it is very few compared to 
545 Members; I do not know; if everybody is thinking in 
the same way as Comrade Chandrappan is thinking, why 
are we not able to introduce and pass this Bill, even 
though leaders like Shrimati Sonia and Shrimati Sumitra 
Mahajan are favouring this Bill? But we are unable to 
and we have failed to pass this Bill. 

Recently I was fortunate enough to visit some 
countries, where there is State funding. The Election 
Commission of India is the authoritative legal body to 
ensure the control of illegal money and power to play in 
politics. This will prevent the good people to enter into 
the legislatures. Our hon. Prime Minister also many times 
suggested this way. We are very proud of that. My Party, 
the INC, of course produced many Gandhians. We have 
examples like Lal Bahadur Shastri, our present Prime 
Minister, etc. Many such people from such simple 
backgrounds make It to the highest post because of their 
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commitment to democracy. Otherwise, nobody can 
become. 

In Kamataka recentty many dignitaries, many noble 
statesmen lost the elections; we are passing through a 
very dangerous electoral process - even though we have 
good laws and good institutions to prevent criminalizatlon 
of politics, Illegal money is pouring In, but we failed to 
ensure that these laws take care 0' that and to protect 
the democratic process. 

Mining lobby played a very negative and a very 
dangerous role in Kamataka. I am contradicting - we 
have contradictory laws; nature ia nation'a wealth, but 
easy laws are permitting them to acquire a lot of wealth. 
Within 10-1S years, they made crores of rupees and they 
are now funding common and innocent people. Those 
hungry people are now asking, where is the 'red note', 
where Is the 'green note' - that means, where are the 
notes of Rs.SOD and Rs. 1 OOO? 

I am a poor journalist; I am coming from a different 
background. It is with the blessings of Madam Sonia 
Gandhi, the head of our Party that I got the ticket to 
contest and won. Otherwise, even today, there are 
complaints within the party that there are lacunae. We 
have to set right this process across party lines, otherwise 
no good people will come up. 

Today also there is a lot of criticism about the quality 
of debates and the attendance level. We have the Lok 
Sabha Channel; it is freedom of expression and the 
countrymen are watching us, what is the attendance, the 
quality of debates, etc. During Nehru's time, how many 
statesmen we had in this House? Today nobody is taking 
interest in this. There is decline of quality debates in 
politics, wh;ch is due to the lack of quality people who 
are coming into this House. That is why, we must support 
State funding of elections, and the national and regional 
parties must ensure a peroentage of it. So, some such 
arrangement should be there, to see how to fund it. While 
exchanging our views we came to know that In Germany 
State-funding system is there. You may even look at the 
selection of the US President Mr.Obama. Even in USA, 
it is funded by people. The selection should be open and 
transparent. If I am a qualified contestant law must permit 
me to raIse the money trom the common people. You 
can fix certain limit as to how much money one can 
collect and this should be published. 

Today, gender proposition and crimlnallsatlon are the 
two faces of the same coin. Women candidates are 
prevented from coming to the front whereas powerful 
criminals are entering politics. Even persons convicted in 
more than ten cases, by using the loopholes in the law 
are getting released and openly entering the political 
parties. When such persons are getting the Party tickets 
how can a common good man get the ticket? 

As a woman leader is sitting in the Chair, I would 
like to take the privilege of citing this example. In my 
own constituency. our Party gave ticket to a well qualified 
political science graduate who Is the daughter of a teacher 
who has served the Political Party for the last 25 years. 
She was an elected ZP Member and Municipality 
Chairman. Her name is Kalpana and looking at her 
credential my Party Leader granted her the ticket. The 
moment she was granted the ticket, some people abused 
her, abused me also, in the media. You can Imagine 
how we feel. Why should they show this type of responee 
to the women candidates when they are meritorious? 
Simply by speaking We cannot do away with this gender 
proposition. I strongly support the recommendation made 
in this Bill brought by Shri Chandrappan. It Is something 
which Is our birth right. We would also like to play a vital 
role In building this nation. 

Finally, I would like to speak about the role played 
by Media. I am from Media. You may look at the ttme 
being allocated in their coverage to Important national 
Parties and the regional Parties. As per their own priorities 
they are giving coverage to various political parties. Today, 
Media is owned by some sort of a vested interest. I 
would suggest that In crucial time like election, Media 
should give equal justification to every political party. 
Especially for minority communities like tribals, particularly 
rural people, who are unable to pay anything towards 
media or advertisement expenses, specific space should 
be reserved for them to air their views and to present 
their Party's or their own views. Only then they can get 
equal opportunity to please the voters. 

Today, people do not understand as to who are the 
law-makers. They do not differentiate between the 
panchayat Members and the Members of Parliament. I 
think it Is high time that every Indian citizen must be 
educated properly. Constitution should become the 
compulsory subject in schools SO that they can understand 
their duties and responsibilities. Then only they can play 
a vital role towards building the nation. Casting vote 
should be made compulsory for every eligible person. 
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Today, people talk so much about the politicians. I would 
like to ask them are they going to cast vote compulsorily. 
As an Indian citizen it is their constitutional right, their 
primary duty to cast vote. Through .the schools, colleges 
and political educational institution, it is high time to 
educate the Indian citizens then only good people, people 
with service motive can come to politics. With these 
words, I would like to thank Shri Chandrappan for bringing 
this important and crucial Bill today which needs to be 
taken into consideration. 

ADV. SURESH KURUP (Koltayam): Respected 
Chairperson, I congratulate my esteemed colleague, Shri 
C.K. Chandrappan for bringing this sort of Private 
Members Bill before this House. 

Madam, we, as a country, are naturally proud about 
the democratic system that we have. As we all know, 
when so many other countries in Asia, especially our 
neighbours, which won freedom along with us, slowly 
drifted towards military rule and we could survive ourselves 
as a democracy in spite of so many challenges. In fact, 
when the democratic system was threatened, it is the 
illiterate who were people of our country took the initiatives 
to restore democracy in our country. In fact, our country 
is unified. A country like us with so many diverse religions 
and languages is unified because of democracy and 
secularism. These are the two pillars which unify our 
country. So, the democratic system is so precious for our 
country that at any cost it has to survive. 

Now I think it is high time that we should look at the 
functioning of our democracy and the way in which 
elections are conducted. Many suggestions have come 
from various quarters, from different political parties, from 
academicians and from jurists. 

MADAM CHAIRMAN: Hon. Members, the time aAotted 
for this Bill is over. Now I have a list of five more 
Members who want to speak on this Bill. If the House 
agrees, the time for discussion may be extended by one 
hour. 

SEVERAL HON. MEMBERS: Yes. 

ADV. SURESH KURUP: Many suggestions have 
come from various quarters that States should fund the 
elections. One major threat which our system. facee is 
the money power which we all 888 in the eIectioJw. There 
is a limit to the amount to be spent by each candidate 
in an election but it is an open secret and everybody 

knows that each and every candidate is spending much 
above the limit prescribed by the law. Where from this 
money come? Obviously, this money comes from various 
quarters Including various mafia sources, business people 
and unscrupulous people. All these elementa corne into 
the picture when an election is there. So each and every 
candidate is forced to take money from these elements. 
Therefore, it is high time that we should put an end to 
this. I think the suggestion that the State should fund the 
candidate should be taken seriously and in some way or 
the other there should be a system In place to see that 
the Govemment should fund the candidat... Our Party 
has been saying for long that It should be proportional 
representation. The election system needs a revamp. 

As has been pointed out In this Bill a candidate who 
gets at least one vote more than his or her rival 
candidate, he or she gets elected. In the recent elections 
to the Rajasthan Assembly, the PCC President lost by a 
margin of just one vote. So, that obviously is a lacuna. 
How can this be rectified? The only way this can be 
rectified is through a system of proportional representation. 
My colleague was saying that 50 per cent should be 
through proportional representation and 50 per cent should 
be through direct elections. My colleague here pointed 
out that in this 50 per cent proportional representation, 
the people may not have any say, the political parties 
may nominate a person whom the electorate may not 
like. So, to overcome this lacuna the political parties can 
publish a list of seven or eight or nine candidates and 
announce that one person from amongst these many 
candidates would be elected either to the Assembly or to 
the Parliament, as the case may be. In a single 
constituency a pOlitical party can publish a list of seven, 
eight or nine candidates and tell the voters or the 
electorate that from amongst all these candidates only 
one candidate will be elected. In this process this problem 
can be rectified. It is highly essential that there shOUld 
be a re-look at the present way of elections. A new 
democracy like Nepal conducted elections successfully 
through a process of proportional representation. So, if 
such a new democracy, a small country like Nepal can 
do It, I think, we can courageously enter into that way to 
reform our electoral system. 

Sir, my next point is about Women's Reservation Bill. 
The Bill is before this House. I do not know why the 
Government is saying that there should be a, consensus. 
I have never seen in this House that Billa are passed 
only through consensus. If the Government has the 
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political will, then the Government comes forward with a 
piece of legislation and passes it in spite of opposition . 

. How was the Hindu Code Bill passed in this House? 
How the late Rajiv Gandhi piloted the Muslim Bill in spite 
of our opposition? So, there are so many instances In 
this House. How was POTA passed? The Government of 
the day convened a Joint Session of Parliament In spite 
of opposition both inside and outside the House from 
various quarters; they passed it, rightly or wrongly. It was 
their political decision to bring forward this Bill and pass 
it. I would request the Government at least at this late 
stage to consider taking up the Women's Reservation Bill 
and pass it and rightful representation should be given to 
women. .. (InterruptionS, If there is a political will It can 
be done. The fact is that the Government is wavering 
and the Government does not have the political will In 
spite of an honourable lady leading the UPA. 

For all these things, an Electoral Reforms Commission 
is necessary. Let the Commission look Into all these 
aspects. Let them take evidence from all the politicel 
parties, from the public, from academicians and from 
Intellectuals and from various other strata of society and 
come forward with a set of recommendations. 

17.00 hr •• 

We have to re-Iook of the functioning of our 
democracy and the functioning of our electoral system. 
So, that is highly necessary. I think, this Bill addresses 
those issues and I strongly support the Bill brought 
forward my hon. colleague, Shri C. K. Chandrappan. 

[TnmslslionJ 

·SHRI RAVICHANDRAN SIPPIPARAI (Sivakasi): Sir, 
democracy provides for establishing a Govemment elected 
by the people. Democracy is the governance of the 
people, by the people and for the people. A streamlined 
electoral process is needed for a vibrant democracy. The 
world has tried several methods of forming Governments. 
It has been found out that democratic form of Government 
that provides for people electing their own Government 
is the best among them all. When India won its freedom, 
we gave our nation that had been carved out due to our 
sacrifices, a Government giving shape to the hopes and 
aspirations of the people. We were filled with hope that 
we will be electing our Government that will legislate and 
govern for the weHare of the people. That hope has 
given way gradually and now we find a predicament where 
people are losing faith in democracy. 

°EngHsh translation of the speech originally delivered In Tamil. 

The reason for this despair Is evident. Corrupt 
practices and fraudulent methods adopted during elections 
cause this hopelessness. 

In order to reform our election process several 
committees have been set up over the years. Electoral 
reforms have been the moot point all along. Many reports 
have been submitted to the Government. All the 
recommendations found in all those reports are stili waiting 
to be translated In the action. All of them have been 
kept in abeyance. Tarkunde Committee report was 
submitted In 1970. Goawaml Committee report followed 
suit. Then came InderjNt Committee report on electoral 
reforms. All of them have been left unattended. At this 
juncture, our esteemed colleague Shri. C.K.Chandrappan 
has moved a Bill in this House to legislate for certain 
electoral reforms. I welcome the effort put in by him at 
a time when people are losing faith in democracy. This 
Is a timely move. 

He has emphasized the need to set up an Electoral 
Reforms Commission to be established within a month 
after passing this Bill and enacting It Into an Act. 

He h.. aleo given a time frame to submit It within 
an year. With this specification of a time frame this 
legislation becomes a meaningful exercise. 

Our Election Commission by itself has brought about 
several electoral reforms. Voters eligibility age lirnit has 
been reduced from 21 to 18. Electronic Voting Machines 
have been introduced. Candidates have been asked to 
submit mandatorily their property details. Information 
pertaining to educational quali'ications and about criminal 
proceeds if any against the contestants have to be 
fumlshed while filing nominations. But stili people have 
lost faith due to money power and muscle power in our 
electoral system as of now. Enough teeth must be there 
in our law to curb this menace let loose by moneyed 
people and hired goonadas. 

As a first step, the campaign period during elections 
must be reduced. In this age of electronic media, rallies 
must be banned. Huge public meetings must be 
disallowed and candidates must be allowed to meet voters 
and to hold small street corner meetings for campaign 
purposes. This will help to reduce election expenses in a 
big way. 

A Government of the day must relinquish office the 
day when an election is announced. The Interim 
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Govemment must comprise of people from all the parties. 
When the general elections are announced the 
Govemment must put in papers and must resign. 

The third biggest electoral body in our . democratic 
system is in our three-tier Panchayati Raj System. Local 
body elections too should be under the purview of the 
Election Commission. People at the grass root levels 
represent themselves in the Panchayati Raj System. 
Elections to such bodies too must be democratic, free 
and fair. They may be conducted by State Election 
Commisaion. But they must be supervised by the National 
Election Commission. Even law and order Is taken over 
by the Election Commisaion during Mid-term or Bye-
Elections ensuring a fair conduct of elections. 

Our late leader Anna said that democracy is the 
best form of Govemment which needs to overcome money 
power and muscle power. There Is need and necessity 
to rejuvenate our electoral process. Our nation with crores 
of people must get confidence and hope. Anna said that 
people's verdict is like the verdict of God. In order to 
change the available fate of our democracy and to fulfil 
the aspirations of the people this piece of legislatIOn by 
Shri Chandrappan may be able of help. Hence I welcome 
this. This is necessary because ours is a vast country 
with a great tradition. This legislation must be supported 
by all and must be passed. Ours Is one among the great 
and big democracies of the world. 

Even during the times when monarchy was there, 
we had democracy In our ancient India. During the period 
of Cholas in Tamil Nadu, village administration was an 
elel. ad body and the elected representatives were elected 
through palm leaf method. Even at a time when education 
did not spread widely, as it is available now, people had 
voting rights. 'Kudavolai' method was there to elect 
people's representatives. Such democratic traditions were 
there in this land of ours. We have the largest number 
of voters as the largest democratic country in the comity 
of nations. Our election process must be free and fair 
and that is very very necessary. Let us preserve our 
democracy and its values ensuing meaningful exercise in 
electing our Govemment through our representatives. 

Emphasisizing the need to usher in a truly 
representative Govemment, I whole heartedly extend my 
support to this Bill on electoral reforms moved by Shri 
C.K.Chandrappan. 

/English} 

SHRI TATHAGATA SATPATHY (Dhenkanal): Madam 
Chairperson, I thank you for giving me this opportunity to 
speak. 

At the very outset, I would like to state very clearty 
that I support what our hon. colleague Shri Chandrappan 
has brought before the House as a Private Member's 
Bill. To reform is good. To change constantly is an effort 
at perfection. So, right at the outset, we all agree that 
there is a big problem in this country. The problem is 
that Mahatma Gandhi understood the very basic character 
of Indians. He knew at the beginning that we are an 
indisciplined race and we do not like to obey anything. 
Therefore, Mahatma Gandhi's movement was based on 
Non-Cooperation. He knew how to use our weakness to 
drive a disciplined nation like the British out of this country. 
Because of that process, we fell behind In struggles like 
the ones led by Bhagat Singh or Netajl Subash Chandra 
Bose who picked up the weapon to fight the British. 
Therefore, we all must admit that we did not have any 
bloodshed or no major bloodshed when we fought for 
freedom. We got a freedom for free and we got a freedom 
which, probably, we are still not worthy of. Because of 
that, in this august House, we still see very many senior 
Members deriding politicians. Some speakers a little while 
eartier including a Minister said that we should keep 
politics out of Science or Home or whatever It is. Then, 
many Members of Parliament constantly say that 
politicians are bad and good people must come In. I 
would like to question those very same hon. Members 
that do they consider themselves to be less educated, to 
be loving India less than any other citizen of this country, 
to be less patriotic than any other Indian In this country. 
I would actually like to question them. As a race, as a 
group of people, politicians have lost faith in themselves. 
We deride ourselves. 

Madam, I would like to ask you one question. You 
are an active person and you see this nation very well. 
Kindly tell me one single Judge of any court from the 
highest to the lowest, while in office, not after office but 
while in office, has criticized the judicial system for its 
failures. Tell me one single police officer or an lAS or 
IFS officer who, while in service, has criticized the 
services. You never see that. You see them doing that 
only after they have retired and after they are getting 
their pension and are happily looked after for ever. So, 
we are the only race who deride ourselves. It is time 
that we also started admitting to ourselves that we are 
not what these people who put up the banners In Mumbai 
and other pisces saying hate democracy, we hate our 
elected representatives. We are not people like that. 
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I am not being candescent on anybody. This nation 
has reached a stage where it must and has to start with 
political leaders because consciously or unconsciously, 
we have not encouraged social leadership in this country. 
Therefore, the total burden comes on political parties. 
We have to understand that we have to create self-respect 
amongst ourselves. 

Madam, I remember, some years ago there was this 
Chief Election Commissioner - I would not like to name 
him - who made many rules while in office and said that 
the Collectors will be the Gods for MPs and that Sub-
Collectors will be the Gods for MLAs; they will see how 
you are behaving during elections and they will give your 
report card and he bestowed all powers on those 
bureaucrats. What were those bureaucrats doing? They 
were going around, striking deals. If somebody wanted 
to get elected as an MLA, the Sub-Collector has to be 
kept in good humour, if you want to get elected to the 
Lok Sabha, the nodal Collector should be happy with 
you. So, later on, when that gentleman retired, he went 
off to Gujarat to fight an election, he wanted to contest 
for the post of President of india and then we, this nation, 
realised that all these reforms that he was trying to 
implement in india were all a farce. They were all a 
farce because he wanted to build an image bigger than 
himself and try to attract the people thinking that he 
could get away with that, but there was no sincerity of 
purpose. 

Now, we feel threatened when people come up with 
banners and say that we hate democracy, it is primarily 
playing into the hands of terrorists or Maoists. That is 
the game they want. They want that the common man 
should lose faith in the democratic set up, on the system 
that is functioning in this country. It is not the system 
which is bad, it is the people who are not keeping up to 
their promises and who are not efficient. Therefore, the 
change or reform in the electoral proceu is definitely 
something that we should all support. 

It is like saying that there are a lot of people in this 
country who speak against corruption. I always have a 
good laugh when I hear that because I find that the 
people who speak against corruption are people who are 
incapable or are not in a seat where they can be corrupt. 
But give them a chance, give them an opportunity; will 
they not be corrupt themselves? Of course they wiD be 
corrupt; they win be more corrupt than the people against 
whom they are speaking. So, it is not a question of 

being clean and being unclean; It is a question of where 
you are poSitioning yourself. 

We are talking about Govemment funding in elections. 
How can the Govemment fund the elections? Who will 
the Govemment fund? Will the Govemment funding in 
elections be limited to only recognised political parties? If 
that be so, then what happens when you are speaking 
that good people should come into politics? First of a", 
who is good? I think I am good; you think you are good. 
So who Is good? Everybody is good till the opportunity 
does not arise. When the opportunity comes, then the 
test Is whether we are actually good or bad. So, If you 
curtail funding only to recognised political parties, you 
will be killing a lot of Independent and the so-called "good 
people-. Therefore, funding of the electoral procesa In 
India, In my personal opinion, Is wrong; we should not 
even consider that. 

But we cannot limit contestants. What should we do 
for that? I would suggest, amongst so many other 
suggestions that the hon. Member has put forward, that 
instead of funding, what we should do is that we should 
make the people's representatives tell the truth. How do 
you do that? The first falsehood that we are compelled 
to speak is that we sign under oath that this Is the 
amount that we have spent in elections. If I am In a 
position and able to decide, I would say that we should 
not keep any limit, but you should compel the people'. 
representatives to tell the truth. If a poor person like 
Barrack Hussain Obama, whose wife used to wear falae 
diamonds like our Hyderabad diamonds, could raise 60 
million dollars personally and did not take Government 
funding for his election, how could he do that? The rumour 
goes - the magazines in the USA have written - that in 
his election he spent more than a billion dollars. A poor 
man spending more than a biOlon dollars shows something 
very categorically that the democratic setup is defiAltely 
getting more and more expensive in every country. So It 
Is not a question of how much one should spend; It Is 
whether you are compelling us to tell the truth or not. 
Let us start initially by speaking the truth and encouraging 
other people to speak the truth. 

Madam, I know my time is coming to an end. I 
would just Uke to give one example. This country spent 
hundreds of crores of rupees in P!8PBring voters' 10 cards. 
Those cards were supposed to have muHifarious uses. 
Those could have been used 88 identity cards In other 
things also. But, unfortunately, no benefitl were attached 
to that card. That card became initially very important. 
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Today, people do not even bother about those cards. I 
would suggest that as a first step, If the Govemment 
actually wants to go ahead with certain kind of electoral 
reforms, one thing they can do as an example is to 
make those cards valid In the coming elections, whenever 
your leadership decides to have an election in this country. 
It is because, we are not like the US where everything 
is mandated; everything is decided. It depends on the 
.sweet will of so many people. I would suggest that the 
card should be made· mandatory in this very election. 
Without a card a voter should not be allowed to vote. 
Once you do that In one election, that becomes a valuable 
document. All those hundreds and thousands of crores 
of rupees that the Govemment has spent In photographing 
and preparing all those cards would come to some use 
and would not go waste. 

There are many more points; this is one little 
example. I am really thankful and grateful to you for 
giving me this opportunity. 

DR. SEBASTIAN PAUL (Ernakulam): Thank you, 
Madam for giving me this opportunity to speak. 

India is rightly called the largest democracy of the 
world. It is not because of the numbers alone but because 
of the successful and vibrant functioning of our democratic 
institutions. We have got a rich experience of having 
democracy and having elections. The entire credit goes 
to our Election Commission for conducting 14 Lok Sabha 
elections and hundreds of State elections within a span 
of aix decades. But, at the same time, always we are 
feeling that something should be done to get better 
results, to make our democracy more efficient and 
people's democracy. It is because we have now the 
experience of the 2000 Florida standoff In the United 
States of America. Our Election Commission is very 
efficient in conducting the elections. At the same time, 
there are so many bad elements, influences, and evils 
contaminating our electoral system. So many studies are 
before us like the Indrajit Gupta Committee Report, the 
Dinesh Goswami Committee Report, the Report of the 
Law Commission of India, and the Report of the 
Constitution Review Committee. All these Reports pointed 
out the urgent necessity of reforming the electoral process 
in the country. 

It is in this context I am supporting the legislative 
proposal made by my hon. friend Shri C.K. Chandrappan, 
but I am not exactly or entirely supporting aU the proposals 
made by the mover of this Bill. Take for example the 

State funding of elections. I do not know how it will be 
practicable in a country like ours. Political partie. will 
benefit out of this proposal but take the example of an 
independent candidate who is contesting the election. 
There may be so many people who may be willing to 
contest the election. How can ·you support an independent 
candidate H the elections are funded by the State? All 
those things require more careful scrutiny and examination. 
But, at the same time, we have to see that more and 
more controls will take away thal sheen from our electoral 
system. Election is the festival of democracy. 

It is a secular celebration of the people. More 
restrictions and control will take away the glory of our 
democratic system. A careful study and examination of 
our system is required. In that context, I wholeheartedly 
welcome the proposal to constitute an Electoral Reforms 
Commission. This is an urgent necessity. Let that 
Commission with membership, as suggested by the hon. 
Member, go deeply into the various proposals and come 
out with a Report which can be considered by this august 
House, and this will make our democracy a model 
democracy for the entire world. 

{Tl1IInsl8lionJ 

SHAI DAHYABHAI VALLABHBHAI PATEL (Daman 
and Diu): Madam, I would like to thank you for giving 
me an opportunity to speak. I support -the Bill brought In 
by Shri C.K. Chandrappan ji. My constituency Daman 
and Diu is a Union Territory. Most of the workers in my 
constituency hall from Bihar, U. P. and Orissa. The people 
from other parties oppose the names in the existing voter 
lists and say that the names of people from Bihar, U.P. 
and Orissa should not be there on the electoral roils. 

In my constituency we have a Village Panchayat 
namely Dabel with a population of 40 thousand out of 
which the number of voters is eight thousand. If one 
goes there to get hislher name added to the voter list 
he/she is asked to bring hlslher identity proof. As identity 
proof they have their employee cards for those working 
in factories and residence proof for those living in rented 
houses. Though they have domicile proofs from 
panchayats yet their names are not included in the 
electoral rolls. There are nearly three and a haH thousand 
factories in my constituency wherein these workers have 
been wor1dng who pre-dominantly hail from Bihar, U.P. 
and Orissa. Their names are not being adopt to the voter 
list despite fuHilling all formalities like filling up of from 
n0-6, submetting the residence proof issued by panchayats 
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or that of the house in which they have been Jiving or 
identity proof of working in a factory. I would Uke that the 
things be improved and the names of those persons be 
added to the voter list as these people have been residing 
there for five, ten, fifteen and 20 years but they do not 
have right to vote. I WOUld, therefore, like to submit 
through you that the administration there be asked to 
include names of such persons in the voter list and 
provide them with the right to vote. 

Madam, Chairperson, influential persons do not cast 
their votes but those who are always prepared to exercise 
their franchise are ordinary people and factory workers 
yet their names are not included in the voter list. 

It is, therefore, my suggestion that their names should 
be included in the voter list there. 

·SHRI PANNIYAN RAVINDRAN (Thlruvananthapuram): 
I support the Bill. This is an appropriate time to discuss 
electoral reforms because the image of politicians have 
been tamlshed. It is a fact known to us, that some of 
the members of this House have a criminal background. 
Individuals, with dubious past, should not be allowed to 
context elections. Indrajit Gupta Commission and several 
other commissions have submitted their reports on 
electoral reforms from time to time but no substantial 
change has taken place. 

Candidates win elections with the backing of money 
power, political and muscle power. The news that have 
come about the recent Kamataka elections is shocking. 
I do not want to go into the details but it is well known 
that crores of rupees were spent on this election. The 
news paper report is that the mine lobby got themselves 
elected by virtue of money power. Madam Chairperson, 
this shows the necessity of revamping our electoral system 
and I make a few suggestions. 

First, the entire expenses of elections should be bom 
by the state. Vehicles, posters and other propaganda 
machinery should be provided by the stllte. No extemal 
sponsor should be allowed. There should be legislation 
to disqualify even before the elections, those candidates 
who violate the code of conduct set by the Election 
Commission. We should strive to bring a proportionate 
representation. Presently, any candidate who happens to 
get maximum number of votes get elected. This is not 
true representation. Even those who do not have 30% of 

'Engllsh translation of the speech originally delivered In 
Malayalam. 

the total votes polled get elected. All recognised political 
parties should publish a priority list of the candidates. 
Based on the number ot votes obtained candidates from 
the priority list should be declared winners. For instance 
If elections are held in five hundred constituencies and a 
party gets only 1 % of votes, the party can get five 
candidates from their priority list elected. 

This process of priority and proportionate 
representation will discourage the practice of religion and 
caste based voting. This method will ensure people's real 
mandate. 

Another important issue is women's representation. 
We all talk of it, and we are hearing of the Women 
Reservation Bill for a long while now. We should ensure 
one third reservation of seats tor women. No political 
party can oppose it. We must ensure that there Is one 
third representation ot seats for women in the coming 
election. I support this Bill. It is a demand of our changing 
times. An Electoral Retonns Bill is essential to protect 
and uphold the image of our elected representatives. 

17.25 hr •• 

HALF-AN-HOUR DISCUSSION 
Malnutrition In children 

{English! 

MADAM CHAIRMAN: Now, the House will take up the 
Half-an-Hour Discussion. 

{Tmnslsh'on! 

SHRI HANSRAJ G. AHIR (Chandrapur): Madam 
Chairman, I had made a demand for conducting a 
discussion on malnutrition in children and the same wu 
accepted by the Government. I thank you for giving me 
opportunity to speak. 

The hon'ble Minister had given reply to the starred 
question number 7 on 17 October 2008 but I was not 
satisfied with the reply. It was admitted that the number 0' children suffering trom malnutrition is on the increase. 
However the problem is yet to be addressed 
comprehensively. I am of the view that this problem can 
not be tackled by the Ministry of Women and Child 
development alone. This is a national problem and It is 
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not appropriate to assign such a big responsibility to a 
single Ministry. Still there is a need to streamline the 
functioning of the Ministry. This problem should be viewed 
more as a national problem instead of an opportunity to 
cast aspresions on the government. I would like to submit 
that there are rural areas in every constituency and the 
number of such children suffering from malnutrition is 
increasing especially in inaccessible and tribal areas. 
There are several reasons for the same. I would like to 
emphasize that children are born malnourished as they 
do not get nutrition even at the foetus' stage as their 
mothers do not get proper nutrition. According to the 
Govemment report, 40% such malnourished children below 
the age of three are underweight. The reason for them 
being underweight is the deficiency of iron among the 
pregnant mothers. Such Children suffer from anaemia, 
deficiency of vitamin and they are malnourished. We need 
to take care of anaemia among the mother so that 
children are not born malnourished. I would like to know 
as to what efforts are being made by the Ministry in this 
regard. According to the figures 20 crore 17 lakh people 
are living below the poverty line and the childr~n from 
the poor BPL families are malnourished. 

Madam Chairman, through you I would like to submit 
that there is a need to resist the nonns meant for deciding 
a BPL family. Children who are brought up in the houses 
01 poor people are malnourished. Person earning less 
than 13 rupees and 66 paise is included in the BPL list 
and earning 14 rupees is excluded from the BPL list. 
This national criterion is very wrong. We need to consider 
that if a 14 rupees earner is excluded from the BPL list 
its outcome will be borne by the children of such families. 

The Government should adopt a holistic view. The 
report 01 National Institute of Nutrition, Hyderabad has 
revealed that the rural and urban both children are victims 
of malnutrition. The reason is that they do not get 
nutritious food and poverty is one among such reasons. 
The children not only In rural India but in Urban India 
also are suffering from malnutrition due to the deficiency 
of vitamin A,B, C, Iodine and Iron. I would like to submit 
to the hon. Minister that whatever concrete efforts are 
being done by your Ministry are not sufficient. Other 
Ministries such as Health Ministry also stand responsible 
for it. The responsibility of Ministry of Rural Development 

lies in changing the eritelra, for preparing BPL list. In 
Maharashtra, a committee on malnutrition was set up in 
the name of one hon. Dr. Ahay Bhang. A horrible picture 
of Maharashtra has emerged from his report. He had 
mentioned in his report that the problem of malnutrition 
could become uncontrollable by the year 2020 If It is not 
checked now. As a whole, the problem of malnutrition Is 
a very serious one and It is Increasing day-by-day. I, 
therefore, would like to submit to the hon. Minister that 
the Ministry should make efforts to find out the solution 
of the problem with the help of the Ministries of Health, 
Civil Supplies, Rural Development and Human Resource 
Development. All should bear the responsibility of 
abolishing malnutrition. I would like to know that what 
efforts are you going to make for the nutrition and healthy 
diet of the mothers, who are anaemic? He should make 
his best efforts to ensure a healthy diet for the BPL 
Children. I would ask him to narrate what steps does he 
propose to take In this regard? I would like to submit the 
hon. Minister through the Ministry of Civil Supplies as 
the hon. Minister through the Ministry of Civil Supplies 
as the hon. Minister is not present, that PDS outlets are 
not avaMable in every village and due to this reason, 
poor people In some villages do not get foodgrains at a 
fair price. Sometime children of some families have to 
face starvation due to this reason also. Is .his Ministry 
making any effort to provide PDS shop in every village? 
The quantum of foodgrains, given under Antyodaya Yojana 
to people below poverty line is 20 kg. now as against 35 
kg. given earlier. This also contributes to malnutrition. I 
would like to know whether any efforts have been made 
to seek support from these Ministries. Whether it Is being 
monitored that the children are getting quality mid day 
meal with enough calories? 

I would also like to know about the number of 
Anganwadies from the hon. Minister. They are not 
sufficient in number. There are several villages where 
there is no Anganwadi and even if there is, it lacks 
building. The children are faCing difficulties for want of 
building. There are some Anganwadies without bathrooms 
and some are without buildings. We have to keep in 
mind that the efforts being made by us are not registering 
any success. We should pay attention twoarda it and 
monitor the situation and whether we are going to lake 
some out-of-box measures to check malnutrition? I would 
like to ask whether the support of an these Ministries, 
which I have mentioned, is proposed to be sought? If 
so, the details thereof. 
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{English} 

SHRI SURVARAM SUDHAKAR REDDY (Nalgonda): 
Thank you, Madam. I would like to request the hon. 
Minister to take into consideration about the few Issues 
that are arising in the Integrated Child Development 
Projects. I congratulate the hon. Minister and the 
Government for Incruaing the honorarium gIv.n to the 
Anganwadi helpe ... and work .... which was overdu.. For 
the last sev.raI years they were requasting for it and 
only last week the circular has come and now they are 
getting about Rs. 1,500. But still it is much I.ss than the 
minimum wage prescribed by the Government of India. 

Here the question is that such an important sc~eme 
which has to cover 80 per cent of the women who are 
anaemic and the children who are anaemic, this Integrated 
Child Development Project has to help these children to 
overcome these anaemic problems and they should 
become healthy children, for that just opening of an ICDS 
Centre Is not enough. As my hon. Colleague has referred, 
in a number of places there are no buildings. A building 
without bathroom Is of no use because the children need 
it, not only the helpers and worke.... Drinking water facility 
is one of the most essential things. 

More than 10,50,000 Anganwadis are working In this 
country and all of these people who are working In the 
Anganwadis, helpers and workers, who are about 20 
lakhs, are being treated as volunteers. The Standing 
Committee on Labour has made a recommendation to 
the Government that they should also get regularisatlon 
of service; keep aside but at least they should get 
provident fund and ESI along with health insurance and 
life Insurance schemes. I would like to request the hon. 
Minister whether these recommendations will be taken 
into consideration to make the ICDS programmes more 
successful and to give a minimum wage. Voluntary Is 
really not voluntary, they are full-time workers. From 
moming to evening, up to 3.30 p.m., they are working. 
A volunteer's work is only for one or two hours. 

In the States where the money Is being given by the 
State Governments they are being given so many other 
works also to be done. Only in States like Goa, about 
Rs. 5,000 Is paid to a helper; but In States like Bihar not 
a single pie is added by the State Government and only 
what the Central Government Is giving, that is being paid 

to the Anganwadi workers. If the Anganwadi helpers and 
workers themselves become anaemic, they cannot serve 
the children. 

MADAM CHAIRMAN: Please put a question to the 
hon. Minister. 

SHRI SURAVARAM SUDHAKAR REDDY: Ye., 
Madam. So, I would like to request the hon. Minister to 
reply whether there is any possibility for improvement or 
Increase in the honorarium being given, building 
bathrooms and providing drinking water facility along with 
the facilities that are being given to the unorganized 
labour, that are to be given to these helpers and workers. 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): Madam, first of all I would like 
to thank both the hon. Members Han.raj Gangaram Ahirjl 
and Sudhakar Reddyjl for having raised this very Important 
i88ue. 

{Tmnsl8lion} 

I am very happy at least, somebody bothered to 
thank to present this fundamental issue in the House, so 
that the whole country and the world may notice it. This 
is really a maner of shame for us that the children in our 
country are falling victims of malnutrition despite a lot of 
economic growth. Malnutrition dose not take over In one 
day. You have rightly pointed out a malnourished mother 
gives birth to a malnourished child. Keeping this in view, 
we have set up a Ministry exclusively to look into such 
issues on the suggestion of the Prime. Minister Shrl 
Manmohan Singh and UPA Chairperson. This Ministry has 
been functioning for the last three years and 

{English} 

You will be able to appreciate that we have actually 
doubled the money for supplementary nutrition. We have 
doubled it 10 that all beneficiaries are able to avail of it. 
We have inereued the money for nutritious food and 
That is why I have sald that there is no difference of 
BPL. AU the children are treated as .qual in Anganwadles 
and 

[English} 

they are all beneficiaries and they are eligible 
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{Translation] 

The BPL criteria is not applicable to them. The 
children who come in Anganwadi are provided with 
nutritious food. 

(English} 

We have also asked for convergence. Hon. Member 
5hri 5udhakar Reddy Is absolutely right that we must 
have built up Infrastructure. First, we should have safe 
drinking water because 90 per cent of water-borne 
diseases are what target our children. As a result of that, 
they have low resistance to Infections and they have 
diarrhoea. Almost 11 per cent of our children die before 
the age of 5 because of diarrhoea disease. We have 
introduced oral re-hydration which Is not enough, but it Is' 
a stop gap arrangement. Built up infrastructure is 
mandatory. 50, we are doing convergence with other 
Ministries where we have requested Panchayati Raj to 
allocate the land for us where we can have 8ng6nwlldis 
built. I have been requesting the other Ministries also to 
come hand in hand with us so that we can built up 
these al1fl8nwadis. 

Now, the number of anganwadis has also been 
increased. Anyone can come forward and ask for an 
anganwadi on demand so that we can set up it. 

/Translation} 

There are no population norms In that. There was a 
time when we used to say that Anganwadi would be 
opened only when a certain number of children are there. 
Where we feel the need, we definitely run Anganwadl. 
We have increased honorarium of Anganwadi teachers 
and helpers since April, 2008 and provided backlog 
arrears. We are giving it to the Anganwadi workers and 
helpers throughout the country. I admit that the people of 
villages are very Important. 

(English} 

because they are the most important people, they 
are the most important key to development. 

/TMfJSJ.tion} 

We take care of pregnant woman till delivery of the 
child and provide her 6 months of post-natal care. We 
provide food, nturltlous diet, medical ald, vaccination and 

pre-school education free of cost. So, I want the support 
of the House as the woman who works so hard should 
be given some facilities, 80 that we can have a built up 
Anganwadi 

(English} 

ao that they can actually cook and actually do aome 
positive work and look after the children. 

{Translation} 

We have to do a lot to understand malnutrition because 

(English} 

malnutrition impacts on the productivity of a nation. 

/T,.nslation} 

This is not just relates to children. Many of us think 
that this is all about women and children only, so we 
need not to say much. It Is not so that a child would be 
looked after by a woman only because it affects the 
development of our country. The education, and the 
nutritious diet we provide to the children under Sarva 
Shiksha Abhiyan influences their learning process. As we 
see, today, children in Madhya Pradesh are dying because 
of malnutrition 

{English} 

we have Iota of deaths due to malnutrition. 

{Translation} 

But this Is a different practice that we always say In 
the Parliament that 

{English] 

there are no deaths by malnutrition. 

/T,.nslation} 

because nobody dies of malnutrition as a medical 
certificate would not conflnn It. But this is a tact that 
malnutrition weakens our body and we become the victims 
of other disease. And then we die. Thil Is not In the 
case of children only. They are very delicate and of tender 
age, se-they become victims easily but, at the same 
time young people also get affected by it. 
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Madam, I can say confidently, That more then 50 
percent of the Members of the House would be found 

. suffering from malnutrition if they are medically 
examined ... (IntenupHon) looking healthy does not mean 
that one is healthy ... (Intenuplion) 

SHRI SUKDEO PASWAN (Araria): Get us examined. 

SHRIMATI RENUKA CHOWDHURY: I would get you 
examined. We do take care of you also ... (Intenuplion) 

MADAM CHAIRMAN: This facility has been provided 
in Annexe so go and get yourseH examined. 

SHRIMATI RENUKA CHOWDHURY: It leads to 
multiple problems and causes low-productivity, which 
results in less income to the country. Then, they become 
victims of low-income and poverty. 

/Engllsh} 

It is a very catch 22 situation. 

{Tnmslslion} 

We should not erode our human capital. We have 
signed Mllennlum Development goals (MDG goaI8). We 
have Intention, 

/English} 

that we will improve maternal health, and target to reduce 
it to three-quarters between 1990 and 2015. 

{TfBnslsh'on} 

We should bring down the maternal mortility rate. 
We are making efforts In the area of institutional deliveries 
and other things. We also teach those women who come 
to in our Anganvadl centers. But there i8 one Issue that 
the Central Government disburse funda to the State 
Govemments and we give replies in the Parliament in 
this regard but State Governments are not performing 
their duties prperty. 

{English} 

It 18 very unfortunate ... (lntenuplions) 

{Tl7lnsmlion} 

MADAM CHAIRMAN: A monitoring commtttee should 
be formed to look Into the maner. 

SHRIMATI RENUKA CHOWDHURY: We have several 
monitoring schemes. But unless and until State 
Governments respond, this problem cannot be resolved . 

/English} 

This problem cannot be resolved unless you hold 
the States accountable. 

MADAM CHAIRMAN: You can get the Utilization 
Certificate and the number of beneficiaries in It. 

{TfBnslslion} 

SHRIMATI RENUKA CHOWDHURY: Madam you are 
also aware of it. I should not repeat myseH in the House. 
We have cost sharing methods. 

/English} 

between the Centre and the States with effect from 
the financial year 2009-10. 

{TfBnslslion} 

We are providing 90 percent assistance, we are 
seeking consent from the North-East for ten percent 
supplementary nutrition so that they will have ownership 
of the scheme on their own and they will be responsible 
for that. 

/EngIIsh} 

In rest of the states, W8 have said 60-50 for 
supplementary nutrition and 90-10 for all other components 
of all states other than the North-East. 

{Tl7lnsmtlon} 

That's why we are saying that we have increased 
SNP because of which 

[Eng/Ish} 

we should be able to feed our children with nutritio~ 
food. 

Madam, my opinion Is that Whatever food we provide, 
it should be fortilled because many a time we have much 
higher fluoride com.rt in ground water of the rural areas 
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in and if children do not get safe drinking water, the 
fluride destroys the nutritional balance of the body, 
consequently both bones and teeth become soft so we 
see bodies of the children disfigured in the v!!:~~. Many 
such problems occur in the fluoride-affected areas. We 
have as many as eleven states where there Is high-
density malnutrition. If we do not take immediate action 
in these states, then the situation could worsen. So, 
through out the counry. 

/Engllsh} 

We have recognized the information. We are 
strengthening the Management Information System. We 
are revising the cost norms of training component of ICDS 
scheme. 

[Trsnslstion} 

We are giving rewards Incentives and awards where 
ICDS functionaries are performing well. We are planning 
to give incentives to the district level officers. 

/English} 

Strengthening of food and nutrition Boards is of vital 
Importance. 

[TrsnsIBUon} 

Suppose, if you want today to do away with mal-
nutrition, then we have to have the knowledge of nutritious 
food and the manner in which it has to be prepared. You 
get this information from nowhere. 

/Engilsh} 

It is important for us to strengthen Food and Nutritious 
Boards. 

[Trsnslstion} 

We should have information at the district and State 
level, 

/Engllsh} 

so that we can access this information. 

[TrsnslsHon} 

We should find separate solution to every state, 
beCause every state in the country have distinct problems. 

Madam Chairman, 

/English} 

for example, if you take North-East, you see, there 
is a lot of presence of thyroid and goiter. 

[TrsnsIsHon} 

And the people there consume same kind of 
vegetable ignorantly 

/English} 

which contributes to goitrogenous disease. 

[TrsnslsUon} 

They consume goltrogenous food. There are many 
misconceptions In the mind of local people, they think 
that if they consume local food, they will not survive 
because people don't have adequate information. Many 
a time, 

/English} 

because of changing agricultural pattem, our food 
habits have also altered. For example, In Andhra Pradesh, 
we had a very Interesting incident where in certain 
villages, there was fluoride water. The grandfathers never 
nad fluoride but the children showed the impact of fluoride 
disease 

[Trsnslsh"on} 

After much investigation I corne to know that the 
Ider generation used to cook food with tamarind, It means 
they used tamarind water to cook their food, Sambhar, 
Rasam etc. and that helped to reduce the fluoride from 
the body but as soon as the agriculture pattem was 
changed and farmers started growing hybrid tamato, their 
families started using tomato instead of tamarind to 
increase soumess. Tomato does not help in reducing the 
fluoride from the body. The licopin contents have increased 
in the body which Is a good sign but It hampers flushing 
fluoride out of the body and their children became victims 
of fluoride related disease. 

/EngIIsh} 

Nutrition and malnutrition, both under-nutrition and 
over-nutrition is a very complex subject and It has to be 
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examined in minutes, micro detail and we should be able 
to bring about a solution that is particular to each state 
so that we can look at the local prevall~ situation, what 
happens in those areas, and how best to combat that 
with \he available resources that Is there. There should 
ba no compromise on fortification of food. It Is a myth. 

(Translation} 

Those who claim that fortified food is not absorbed 
by the body easily are wrong. 

/English} 

There is intemational experience that shows and that 
is enough of our own native intelligence that shows that 
micro nutrition is optimum levels micro nutrition fortification, 
has always helped people. Just like all of us take vitamins. 

(TranslsNon} 

They make huge publicity compaign for the heaHh 
supplements consumed usually mixing with milk and they 
make money from the mass. When we ourselves can 
consume it then why cannot we think that micro nutrition 
fortification is very essential to combat the problem of 
malnutrition among the children of the poor people of the 
country? 

Madam, along with it we are implementing new Gold 
Helath Organization Growth Health Standard here which 
will help us to assess and monitor the nutritioU8 food 
and its effect on growth and development of children. It 
is very realistic. 

/English} 

The lowering of annual percentage of malnutrition to 
40 percent, increase In the percentage of severe 
malnutrition to a national average of 15.8 percent, the 
challenge is now to bring down the total malnutrition 
percentage across the country. 

(Translation} 

Madam, both the hon'ble Members have given U8 
good and valuable advices. We are implementing a mass 
nutrition awareness programme throughout the country 

[English} 

because it is important to give information on nutrition. 

(Translation} 

Earlier it was nutrsl tor the most of the mothers In 
our country to give breast-feading to their children but 
today we have to teach mothers the virtue of breast 
feeding. A newbom baby should be given breast-feeding 
within an hour after birth, so that 

[English} 

Infant mortality can be reduced. 

Breast-feeding is must for better health of the children, 

[English} 

changing work patterns, insufficient leaves for women who 
are giving birth to children 

(Translsh"on} 

affect the children's health. 

/English} 

They become victims of malnutrition. Home scale 
preservation of fruita, vegetable and nutrition 

(Translation} 

is very easential, because even after having 
refrigerators in our houses if we can become victim of 
malnutrition, then, think about the common people living 
in the villages who do not even get fresh vegetables 
many a time, in aeveral tribal areas where people keep 
on migrating from one place to another we can easIly 
imagine their condition. 

How can we solve this problem? Considering aU these 
problema, we have taken several Initiatives. We are 
distributing iron and folic acid supplements through ICDS 
and Anganwadis free of cost. 

[English} 

Vrtamln-A supplements for children from six months 
to fIVe years 
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(TllInslslion! 

are being destrlbuted by us. 

[English! 

National Iodine Deficiency Disorder Control 
Programme 

(TllInsls/ion! 

is in force throughout the country regarding which 
you may recall that I have repeatedly said that salt should 
be fortified with iodine. We should provide iodised salt to 
all because as on date no State Government has been 
able to immunize its territories from malnutrition. 

[English! 

So, we have to wake up to reality and move with 
the modem times and we must be able to emrace latest 
technologies. 

(Translslion! 

It seems quite in conceivable that a country like India 
can reach up to moon but cannot eliminate malnutritil)n 
from country. 

[English! 

This is only because we have not applied ourselves 
to the issues and we must have a roadmap for eliminating 
hunger and removing hidden hunger. 

[Trsnslslion! 

The hidden hunger which is prevalent in our people, 

[English! 

This is of micro nutrition deficiency. 

(Trsnslslion! 

People think giving them rice, food grains is enough. 
giving ready to eat rice and sub-standard pulse to children 
is sufficient food. This is not so. Such meal is deficient 
of micro-nutrition and to address this micro-nutrition and 
to address this micro-nutrition deficiency, 

[English! 

we have to think of fortification of food 

[TrsnSlslion! 

to be provided to children. 

Yes, Hon'b!e Prime Minister has taken many initiatives 
keeping in view all these problems. For example 

[English! 

setting up of National Council of India's Nutrition 
Challenges for Policy Direction, Review and Effective Co-
ordination between Ministries, 

[Transls/ion! 

so that we may deal with the challenge of mal-
nutrition in the country. Department of Food and Public 
Distribution which iSimplementing three programmes, 
Targeted Public Distribution System, Antodaya Anna 
Yojana, and Annapoorna Scheme, all these three 
programmes are in force throughout the country at 
present. 

[English! 

Department of Agriculture and Cooperation has two 
programmes-increase food production and horticultural 
intervention. Where in the changing agricultural pattern 
should be able to make accessibility to the local citizen; 
the foods which will be abie to give them better seed 
quality for higher yield of foodgrains so that there is 
accessibility, availability and affordability of food for the 
children because they have different eating patterns. 

Ministry of Rural Development has two schemes-
National Rural Employment Guarantee Programme and 
Swajal Ohara, 

(TllInsls/ion! 

to increase the income of people so that they may earn 
and purchase nutritious food for children and their families. 
Keeping all this in view 

[English! 

to achieve malnutrition-free India, 

[Trsnslslion! 

we have to implement Multi pronged strategis which if 
we can do at Centre and State level, we would have our 
own method. We have increased the budget for 
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/Engilsh} 

investment in nutrition in the 11 th Plan. Targeting 
malnutrition 

lTflIns/ah"on} 

our S.N.P. rate has Increased calorific norms and the 
feeding norms for severely mal-nutritioned is proposed to 
be implemented by us in a revised form 

/English} 

in a focused targeted manner. 

/TflIns/ation} 

I think if all our hon'ble colleagues in this House 
raise this issue in a focused manner in their constituencies 
it will be very effective because people listen when they 
speak. It affects people and they think that there is some 
essence in it that is why they are saying. 

/English} 

Advocacy and Sensitization of Parliamentarians 

/TflInslatl"on} 

and there are practices like child marriage. We 
condemn it not only because girl is so young but alao 
because great significance is attached to it. Apart from 
that it is also a fact that a girl married at a younger age 
will also become mother at that tender age and when 
she herself is a child how can she afford to become a 
mother and if she perforce has to become a mother 
then. 

/English} 

I think you should be able to see. 

{Translation] 

I think the responsibility in this regard devolves upon 
all of us and It is not restricted to Govemment alone. In 
the name of humanity we should strive together to remove 
malnutrition from our midst forever. 

/English} 

In fant mortality and matemal mortality is very high 
because she is not ready to become a mother. 
Physiologically she is not ready. 

/Tf1!Insllllion} 

We should launch a big multI-media campaign and 
speak about it one all occasions, because people do not 
think that It Is an important issue and we should see to 
it that along with the main players in it, 

/English} 

we create a climate of nutrition awareness. 

/TflIns/ah"on} 

For this we used to run a scheme under the name 
Klshori Shakti YoJana. 

18.00 hr •. 

So as to counsel young girls, 

/Engllsh} 

School feeding programme, immunization, health 
intervention, basic hygiene and sanitation, strengthening 
of public and family health care centres-we have covered 
most of these programmes at different levels along with 
the Ministry of Health. 

/Tl'lInslation} 

Now I will read out some horrible statistics which will 
strike you with surprise. 

/English} 

In the world every fifth child lives in India. 

/TflInsIaHon} 

This is due to our big population 

/English} 

every third under nourished child In the world lives in 
India; 22 percent of babies are bom with low birth weight, 

/TflInsl8lion} 

is a fact. 

/Engllsh} 

40.4 per cent of children under three years are under-
weightand 15.8 per cent children are severely mal-
nourished. 42.5 per cent under five years are under· 
weight and 15.8 per cent of these children are severely 
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mal-nourished. When we look at these figures 57 out of 
1000 live births do not complete their first year of life. 
So, breutfeedlng of children is very important to protect 
both mother and child, and we must be able to bring 
'down our levels of infant and maternal mortality. 79.9 per 
cent children are anaemic. I can also say this that all of 
you in this Parliament House will find that more than 50 
per cent are anaemic. 

/TrsnslBlion} 

Mr. Ahir also raised the matter of providing bathrooms 
In Anganwadi Centres. It is a fact. The matter required to 
be raised in house as we don't even think to provide 
toilets for their need. When the surroundings are not 
clean, children will fall prey to the diseases. They are 
young and are victims of malnutrition and hence 
theirlmmunlty Is very weak. 

[English} 

They suffer and In tum, it becomes that they are 
caught in a Catch-22 situation. 

/TrsnslBlion} 

They frequently become ill and their body becomes 
weak and as a reault they suffer from to several other 
diseases. It affects them and also they could not be able 
to regain their health till the age of one year. 

[English} 

When you look at all this, you will appreciate that 
the Ministry of Woman and Child Development has taken 
on a targeted focuaaed programme to eliminate mal-
nutrition, to reduce mal-nutrition in our country across the 
board; we have set up different infrastructures, different 
reporting and monitoring systems and the services in the 
Bngsnwildi centres are also being dovetailed with the 
Ministry, of Health. Now we have increased our 
Bf1fJIInwBdis to cover all habitations. We also need help 
to look at 'nowhere children' 

/TranslBlion} 

There is no one to look after the children who neither 
go to the school, nor go out for any work and are left 
in the home to feed the cattt.. and to cook the food for 
their parents. There is no one to look after them. We do 
not have any infol'llllltion about them. 

[English} 

We should be able to cover the nutrition safety net. 
Even those children should be brought under this cover. 
All these funds for construction are not allocated, but the 
efforts are being made. 

/TrsnsIBlion} 

I also took permission from the Committee on 
MPLADS to construct Anganwadi from the MPLADS fund. 

[English} 

We have written to the Ministry of Panchayati Raj, 
that they should allocate lands from the Panchayatl Raj 
to us and help us to construct BngBnwBdls. 

/TransIBlion} 

Leave the work related to Anganwadi to us as 
politically no elections are held for them, only work is 
done here. 

[English} 

It is the moat apolitical and most secular networt< of India. 

/TrsnsIBlion} 

People from every community come to Anganwac:ll. 
Also mothers and children come here' to look after each 
other. 

/TrsnsIBlion} 

It should be repected and left in that condition. 

[English} 

Minimum wages for BngBnwBdis is what Shrl 
Sudhakar Reddy has recommended. It would be very 
nice, but It is not poeslble at this moment. We will look 
into the recommendations of the Standing Committee on 
Labour Immediately, if It will, in some way benefit the 
BngIInWlldi teachers. We are ready for that. 

Some States are paying some honorarium, which is 
extra. But I have r8queated aU the State Governments. 
When they ask Anganwadi teachers to work extra items 
of wort< other than that of Anganwac:ll they should pay 
extra. They should not exploit IJngsnwlJdi teaohers 
because they are doing critical and crucial services. 
Without the Sl7flllnwlldl teachers, nowadays, we cannot 
move forward; they should be recognized, reepected and 
given their due; and all of us should be able to support 
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them. The States should be presaurieed Into contributing 
towards their honorarium. 

MADAM CHAIRMAN: You must give them permanent 
job there. 

SHRIMATI RENUKA CHOWDHURY: If the House wUI 
recommend that, then why should we not be able to do 
that? 

Along with this, the other factor that influences is 
even a thing like malaria impacts on anemia. Malaria 
predisposes the human body towards anaemia and we 
should be able to take cognizance of all the other 
Ministries which work with us. About 14 Ministries interact 
with us and these 14 Ministries are to be sensitised 
towarjis the needs of women and children. It is my 
national mission that we will be able to bring down 
malnutrition and some day eradicate malnutrition because 
all of us know that by 2015 India is going to be the hoet 
country to the youngest productive population in the wortd. 
So, we will be contributing not just people but also 
intelligence, productivity to the world. Hence, It is important 
for us to pay attention to our children and feed them 
today because it costs 33 per cent more to correct 
malnutrition. It is cheaper to spend on feeding our 
children. I am proud to say that this Govemment taking 
that °lnto consideration increased the supplementary 
nutrition food component much more than ever before. I 
hope with the cooperation of this HOUH we will be able 
to dramatically reduce malnutrition in the country one day. 

MADAM CHAIRMAN: Thank you, hon. Minister for 
giving more details on this. 

[T "lnslahOO] 

MADAM CHAIRMAN: Mr. Ahir, Hon'ble Minister has 
explained It very well. I have expressed my thanks to 
him. 

... (InMnuplions) 

SHRI HANS RAJ G. AHIR: I would like to say that 
villages having drinking water mixed with fluoride contents 
are Identifiable. As hon. Madam has mentioned It. Do 
you want to implement any special programme for such 
villages? 

Besides, I want to ask one more question. You 
mentioned about malaria ... (InMrruptions) 

MADAM CHAIRMAN: The Hon'bIa Minister wIU reply. 

... (Intsnuptions) 

SHRI HANSRAJ G. AHIR: Madam Chairperson, as I 
had said that I do not want to put whole responsibility on 
the Ministry only. The Minister for Rural Development is 
present here ... (Inltlnuplions) 

MADAM CHAIRMAN: Mr. Ahlr, Hon'bla Minister wiN 
Inform you separately about the villages affected by 
fluoride contamindated water. 

... (Inltlnuptlons) 

SHRI HANSRAJ G. AHIR: The question which I have 
asked should be redied ..• (InMnupIions) 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): There Is a separate 
scheme under which safe drinking water free from fluoride 
is provided in fluoride affected village ... (Inltlnupllons) we 
have facility of providing purified .. f. drinking water. 

/EngNah] 

SHRI P. KARUNAKARAN (Kasargod): Madam, I 
would like to attract the attention of the Government with 
regard to some aerious issues, eapeclally some of the 
communitiee which are exciuded from the ST Usl. 

" you ... from 1952 onwarde the Marathi community 
In Kerala and also In Kamataka are in the ST Un WIthout 
any proper Inquiry or 8888ssment at the time of the NDA 
Government, that is from 2002 onwards, the Marathi 
community was excluded from the ST Usl. There is no 
justification for this decision taken by the then 
Govemment. The Govemment of Kerala, either the UDF 
or the LDF Govemment and also the SCST Committee 
and the Minority Committee have unanimously represented 
the Central Government to include them in the ST List. 
The prime feature of the tribe is their educational 
backwardness and also their primitive nature, the 
geographical apeciaIty and the social backwardness. These 
are still prevailing as far as Marathl community In the 
State of Karata is concerned. People living just 10 Kms. 
away from Kasargod are in the ST List but people from 
the other aide are not in the ST LIst. This Is really an in 
justification shown to the poor community. 

I woUd request the Government to take the necesaary 
action and come with an amendment so as to Inciude 
them In the ST list . 
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SHRI SARBANANOA SONOWAl (Oibrugarh): Madam, 
would like, to draw the kind attention of the Central 

Govemment to • very important issue of Assam regarding 
granting of tribal status to six communities. This has been 
an Issue for the last so many years since 1993. The 
State Govemment had recommended the Inclusion of 
these six communities in the ST category on several 
occasions. Even a Parliamentary Select Committee was 
also constituted in 1996 un~r the chairmanship of Shri 
Amar Roy Pradhan. It presented its report on 14th August, 
1997 to Lok Sabha recommending Inclusion of 
Rajbonghshis, Tai-Ahoma, Mattaks, Moran, Chutias Koch 
and various tribes belonging to Tea and Ex-Tea Garden 
tribes of Assam, after several field visits fo Assam and 
after in-depth study of the subject. The Select Committee 
of the Parliament also recommended to the Govemment 
of India for inclusion of these communities. The 
Govemment of India, however, has not taken any concrete 
step 80 far. That is why, I would submit that this is a 
very serious issue and even in the Assam Assembly also 
a unanimous decision was taken on this issue. An all 
Party-Delegation came under the leadership of the 
Speaker, Assam Assembly to meet the hon. Prime Minister 
and other concerned Ministers and represented this 
particular isaue to be sorted out immediately. But there is 
a point that it should be done without affecting the interest 
of the existing tribals in the State. It is because the 
condition of the existing tribals Is very pathetic. Even 
tribals are also not enjoying their proper rights in many 
fields of their activities. Though the State Govemment of 
Assam have granted Autonomous Council to the tribes 
like Missing, Deori, Sonowal Kechari, Trwa, Rabha, and 
Thelang Kachari, but the State Govemment of Assam 
has not given full-fledged administrative and financial 
powers to these tribes. That is why, these tribal 
communities are still backward. So, naturally they should 
be taken care of. Even In the case of 40 State 
Government Departments backlog of STslSCs is 
amounting to more than 29,375 posts which are still 
vacant. They are yet to be filled up. That Is why, this 
issue should also be taken care of. Granting tribal status 
to the six communities. It was a unanimous decision. 
When all sections of the people of Assam support It. it 
should be done without any further delay. So, this is my 
humble submission to the Govemment of India as both 
the Govemments centre as well as state govt. have 
promised many times for granting the tribal status to· six 
communities. Even the Prime Minister also promised it 
and Assam Chief Minister also promised it. Many Central 
Ministers when they visited Assam, they promised to these 

six communitiae. These communities are still suffering from 
world of uncertainty. That is why, day before yesterday, 
they came all the way from Assam to Jantat Mantar and 
staged a dhllms. So, this matter should be considered 
very seriously and this matter should be sorted out 
immediately. 

DR. ARUN KUMAR SARMA (Lakhimpur): Madam, 
associate myself with what Mr. Sonowal has spoken. 

SHRI SUNIL KHAN (Durgapur): Sir, I draw the 
attention of the whole Housa as well as the Union Cabinet 
to the plight of 75000 Primary Teacher Training Institute 
(PTTI) students of West Bengal. In the year 1995, the 
NCTE rules had been amended but PTTl's have not 
followed the norms of NCTE. As a result of which, the 
hon. Calcutta High Court issued an order that the PTT 
Institutes are illegal and they have no right to issue 
certificate though a public litigation case was filed. 

In this situation, out .of 75,000 PTTI students, on the 
one hand 40,000 students are already engaged as 
Primary Teachers, 20,000 got their certificates and 15,000 
have not yet received their certificates and on the other 
hand 40,000 posts are lying vacant in the primary section 
of West Bengal. 

To meet up both the gaps, our hon. Primary and 
Secondary Education Minister, Shri Partho Dey and myself 
already met Shri Arjun Singh, hon. Union Minister of 
Human Resource. Development along with the Secretary 
and the Chairman of NCTE on 30th October, 2008 to 
solve the problem. 

So, I urge upon the hon. Minister of Human Resource 
and Development to please allow an additional one-year 
bridge course to fulfil the norms of the NCTE. It is 
because after one year the teacher, who is temporarily 
appointed, will be permanent and the rest of the students 
after completion of one-year course will get their 
certificates who wish to join as primary teachers. So, by 
this way, the problem will be solved and the students will 
get justice. 

[Trans/Stionj 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): 
Madam Chairman, the allocation of foodgrain quota from 
the Central Govemment to the State of Uttarakhand was 
18,000 metric tones which has been gradually reduced 
to 6,000 metric tones. The State Govemment has been 
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continuouaty demanding it and I have also raised this 
issue in the House on several occasions, but the quota 
has not been increased. The BPL category families are 
~o not avaiUng of the benefits of the Antyodaya Vojana 
and the Annapooma Yojana as a result thereof. Similariy, 
the edible 011 which was supposed to be provided at 
Rs. 15 per kg. to per family under the Antyodaya Volana 
and Annapooma Vojana, Is also not being provided to 
the State of Uttarakhand. Besides, due to no increase In 
the quota of sugar, kerosene and LPG connection is 
resulting iQ Inconvenience to the people. Therefore, 
through you, I would like to demand that our foodgrain 
quota should be restored, the scheme of edible oil at 
Rs. 15 per kg. per family should be Introduced and 
adequate number of LPG connections should be provided 
to them. 

SHRI HANS RAJ G. AH/R (Chandrapur): Madam, 
Chairperson, through you, I would like to draw the 
attention of the Govemment towards the shortage of coal 
In the country and as a result, all the state electricity 
boards generating electricity are unable to generate 
electricity due to the shortage of coal supply to these 
Boards. Still coal is being auctioned through e-auction by 
the Ministry of Coal and Coal India Ltd. This is not right 
thing. Today, Ministry of Coal and Coal India Ltd. Supply 
coal to all the industries in the country. Despite knowing 
that there is shortage to the tune of 52 MT it is being 
auctioned through e-auction and coal is given to the 
traders. Coal is not provided to the industries which 
require it. I think the reason behind non-supply of coal to 
coal consuming industries is that a sort of licence for 
black marketing the coal through the e-auction. has been 
given. Through you I would like to say to the Govemment 
that there is a shortage of power in the country. There 
is a need to ensures that coal supplied to all the coal 
based thermal power sitation. At the same time small-
scale industries have also been affected by this problem. 
The Ministry of Coal is promoting black-marketing of coal 
through the e-auction and this 8-auction should be stopped 
immediately and to put a check on it coal should be 
provided only to those who demand it. 

SHRI HARIBHAU RATHOD (Yavatmal): Madam, 
Chairperson, through you, I would like to bring a very 
important issue before the country. 

There are 15 crore people in the country known as 
a denotifled and nomadic tribes, who were declared as 
criminal caste by the British Government in 1871. They 
lived under this black law and in 1952, while redeeming 
them of the said law Pt. Jawahar Lal Nehru was said to 
have remarked that they were free from that day and 
they were liberated from the confines of the law. After 
Pt. Nehru Smt. Indira Gandhi and later on Rajiv Gandhi 
also tried to improve their lot. But their dream is yet to 

be fulfilled. Today the condition of these 15 crore people 
is worse and miserable. The Govemment of India had 
constituted National Commission for Denotitied and 
Nomadic Tribes for them. The commission have submitted 
ifs report to Govemment of India on 2nd of July, since 
then five months have passed. Thereafter, Hon'ble Prime 
Minister had told me that soon this Issue would be brought 
before the cabinet. My submission is that I am raising 
the issue of 15 crore people in this House time and 
again because the way recommendations of the Mandai 
Commission had been put in back bumer for twenty years. 

MADAM CHAIRMAN: Make your point as to what do 
you want from the Govemment. 

SHRI HARIBHAU RATHOD: I am raising my points 
only. Their demand has not been fulfilled since long time. 
There are people like Lodhi, GUDars Banjaras Kanjars, 
Vishads, Mallahs, Gangaputras, Kewats, Bhats, 
Shepherds, Raida, who do not know the importance of 
Ranke commission for them. They are in slumber. 

MADAM CHAIRMAN: Please keep you demand that 
what do you want from the Govemment? 

SHRI HARIBHAU RATHOD: I am raising demand 
only. There are jugglers, jogis, blackmiths, manihars, snake 
charmers. I am afraid, lest the Renke Commission should 
meot the fate of the Mandai Commission which was not 
implemented for 20 years. The National Commission for 
Denotified and Nomadic Tribes (Renke Commission) was 
set up for them. I I can trust only the Congress 
Govemment to complete this work. I apprehend lest the 
matter should be dropped in the event of elections. 

MADAM CHAIRMAN: You will not be able to do it 
then. Please sit down now. 

SHRI HARIBHAU RATHOD: Through you, the 
Government is requested to implement the 
recommendations of the Renke Commissoin set up for 
these 15 crore people. 

MADAM CHAIRMAN: You have raised your point 
calling upon the Govemment to take these measures, it 
will definitely do it, now you may take your seat. 

SHRI HARIBHAU RATHOD: Vou may issue orders. 
Thank you. 

PROF. RASA SINGH RAWAT (Ajmer): Madam. 
Chairman, Ajmer is an important city from cultural 
education and tourism point of view. It is located in the 
center of Rajasthan. It was govemed by the center till 
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1956. It is a conference of all the religions. Be it H.E. 
President, hon. Prime Minister, Leaders of all political 
parties or Members. all of them want to visit Aimer Sharif 
and Pushkar. 

MADAM CHAIRMAN: Everyone should be taken 
there. 

PROF. RASA SINGH RAWAT: However, Ajmer does 
not have any air connectivity. All the foreign and domestic 
tourists visiting there face a lot of inconvenience, because 
they first reach Jaipur VIa plane then reach Aimer by 
road. An airport should be constructed theree to provid it 
airconnectivity. Aimer has been the battlefield for war of 
independence. There were princely States in Rajputana. 
The freedom struggle began with Centre at Aimer. 
Mahatma Gandhiji, Jamnalal Bajaj, Jawaharlal Nehruji, 
Lokmanya Tilakji all went to Ajmer. 

MADAM CHAIRMAN: The history books contain 
everything. 

PROF. RASA SINGH RAWAT: Aimer has been an 
important center during British and the Mughal Rule, 
however, it is still deprived of an airport. I would like to 
request the Government to provide air connectivity for 
this place as soon as possible. 

[English} 

MADAM CHAIRMAN: Shri J.M. Aaron Rashid to 
speak now. 

SHRI J.M. AARON RASHID (Periyakulam): Madam, I 
would like to speak from here. I want to speak In Tamil. 

MADAM CHAIRMAN: I think you did not give notice. 

SHRI J.M. AARON RASHID: The Tamil Interpreter is 
there. It is very important.... (InterruptiOns, 

MADAM CHAIRMAN: Please wait because there is 
no interpretation. It will not go on record. 

SHRI J.M. AARON RASHID: I will speak in English. 

MADAM CHAIRMAN: It is better. 

SHRI J.M. AARON RASHID: Madam, in Tamil Nadu, 
particularly from Oindigul and Trichy, EI leather and 
vegetable-tanned leather were being exported earlier. The 
Government earned more revenue out of that. Now, the 
Government is allowing more imports of raw-leather, semi-
finished leather, EI leather and vegetable-tanned leather 
from the foreign countries. Big players are importing that 
leather. The Governrnent has banned the export of EI 
leather. So, the big players are not buying EI and the 

vegetable-tanned leather from Trichy a8 well as Dindlgul. 
The main labours in this EI tannery are women, Muslims, 
da/if people and the backward cornmunity people. These 
people are suffering a lot. Earlier, in Dindigul, there were 
about 90 industries. Now,' it is only 45 industries which 
are working there. 

Earlier in Trichy, there were about 92 units, but only 
40 are working now. All the other units are at the verge 
of closure. So, I would request the Government to waive 
the export duty imposed on EI leather so as to facilitate 
these small units. Otherwise, the Govemment should levy 
import duty on raw leather, semi-finished leather and EI 
leather imported by big players. Now the big players are 
doing mischievous things by grabbing all the concessions 
by exporting EI leather through backdoor method. T ne 
small traders cannot do that. 

Madam, at present EI leather and vegetable tanned 
leather are being made only in Dindigul and Trlchy districts 
of Tamil Nadu In the whole of India. So, In order to 
facilitate this industry, I would request the Government to 
withdraw the export duty imposed on EI leather and levy 
import duty on raw leather, EI leather and semi-finished 
leather which are being imported by the big players. 

DR. ARUN KUMAR SARMA: Madam Chairman, 
thank you for giving me this opportunity. 

I would like to draw the attention of the Government 
that the students of the Indian Veterinary Research 
Institute are on strike from the 17th October demanding 
the creation of an independent council of veterinary 
research. At present, the Indian Veterinary Research • Institute (IVRI) is under the Indian Council of Agriculture 
Research. You will kindly appreciate that animal science 
and plant science are totally different branches of science. 
But proper nourishment and patronage required for the 
IVRI is not being given because the ICAR has 8 divisions 
and the percentage of allocation of funds to the IVRI is 
only 8 to 10 per cent of the total allocation of ICAR. 

Madam, animal science is very important for the 
economy of our country because it is sustainable even in 
adverse climatic conditions like drought and flood specially 
at a time when global warming is coming. Secondly, the 
contribution of the animal husbandry sector to the national 
GOP is 4.2 per cent and it also constitutes 26 per cent 
of the total GOP of agriculture. Therefore, I demand' that 
the Govemment should create a separate Indian Council 
of Veterinary Research. The Standing Committee on 
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Agriculture has, on aeveral occasions, recommended 
creation of a aeparate ICVR and an assurance was also 
given In thie august Hou8e during 1996-97 for the same. 
But 80 far, the Government has not acted upon It by 
giving variou8 pleas. 

Now the students are agitating for a long time for 
the creation of a separate ICVA. There are more than 
38 veterinary colleges, 7 veterinary universities and 2 
national veterinary research institutes in this country. They 
have to be properly nourished and patronized by the 
Government. To achieve this objective, creation of a 
separate Indian Council of Veterinary Research is very 
essential. I would also like to submit that on the 15th of 
this month the students are going to have an agitation at 
Jantar Mantar in Delhi. This is an academic issue and 
students should not be on the path of agitation for a 
long time as it would affect their education. So, I would 
request the Government to bring them to the negotiating 
table before 15th of this month so as to resolve the 
issue. 

SHRI SARBANANDA SONOWAL (Dibrugarh): Madam, 
I would like to associate myseH with the matter raised by 
Dr. Arun Kumar Sarma. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(Kokrajhar): Madam, I thank you for giving me this 
opportunity to raise a matter of serious public importance 
which pertains to the most urgent need of the Govemment 
of India's effective action plan to bring about a lasting 
solution to several lakhs of trained SSB volunteers of the 
whole country. 

Madam Chairman, over the recent past few decades, 
around 50,000 of the SSB Volunteers (VVF) from the 
States of Assam, West Bengal and Sikkim were trained 
in various courses on Government expenses and 
thereafter they were put in regular exercise and In 
refresher courses as well as in different activities under 
various programmes of the Government. They were paid 
daily allowances, pocket allowances and travel allowances 
along with the Government uniforms. These trained SSB 
Volunteers have been rendering their laudable services 
in the matter of collecting information on political situation, 
public demand, infiltration, terrorism and the subversive 
activities of the anti-social as well as anti-national 
reactionary elements etc. through the civilian officers like 
CO, SAO and AP etc. 

You also may be aware of the fact that during the 
Indo-Pak war in t97'1, the SSB volunteers rendered a 

commendable service. In this regard, It is worthwhile to 
mention that in spite of the aforementioned genuine facts, 
very surprisingly, the concemed authorities of SSB have 
withdrawn the trained volunteers SSB (VVF) and their 
activities from the North-Eastern Region, whereas India's 
National Security in Indo-Bhutan as well as in Indo-Nepal 
borders is being watched and taken care of by the SSB 
organization. 

I have come to know that the Government of India 
has decided to raise 20 numbers of new battalions of 
SSB during the current year 2008 and the process of 
recruitment of new constables and cadres is set in motion. 

It is also worthwhile to rnention that a sense of 
frustration and deprivation is loorning large in the minds 
and hearts of the trained SSB volunteers on account of 
having been neglected and discriminated against during 
the course of recruitment of new personnel over the recent 
past couple of years. 

MADAM CHAIRMAN: Please do not read from the 
paper. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
Madam, Chairman, th~ manifold tragedies of the trained 
SSB Volunteers have been compounded to a great 
dimension since the fateful day when SSB organisation 
was taken over by the Ministry of Home Affairs In 2000 
from the Union Cabinet Secretary. 

MADAM CHAIRMAN: What Is your demand? 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: I 
am extremely sorry to apprise you of the fact that in 
spite of having been given a good number of 
representations to the concerned authorities of the Union 
Government of India over the recent past few years, 
nothing tangible has been done so far in this regard, 
which has been a matter of serious concern and regret. 

Madam Chairman, in view of the above, I would like 
to earnestly urge upon the Government of India, through 
you, to take appropriate steps to help accord due justice 
to the trained SSB volunteers by way of fulfilling the 
longstanding genuine demands raised by the Central 
Committee of the SSB Volunteers' Association, over the 
recent past couple of years for a long time. 
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MADAM CHAIRMAN: Thank you very much. Nothing 
will go on record now. 

... (Inftlnuptions)· 

MADAM CHAIRMAN: Shrl Shishupal Patle. 

... (Inftlnuptions) 

MADAM CHAIRMAN: You should not read the paper 
here. I have already told you to just say your demand in 
a few words. 

Nothing will go on record. Please. 

... (Intenuptions), 

DR. ARUN KUMAR SARMA (Lakhimpur): Madam 
Chairman, I would like to associate myself with Shri 
Bwiswmuthiary. 

MADAM CHAIRMAN: Your name will be associated. 

... (Inmnup/ions) 

MADAM CHAIRMAN: Nothing will go on record. 

... (Intenuptions), 

{TrsnsIBtion} 

SHRI SHISHUPAL N. PATLE(Bhandara): Madam, I 
would like to draw your attention towards a very serious 
problem. Lakhs of people weave cloth with hands, whom 
we call weavers. Ever since independence they chose to 

·Not recorded. 

wea'" cloth following the principles of Mahatma Gandhlji. 
'Hathrnak Mahamandal' were let up in every State for 
their development. However, they are luch weavers, who 
are not given any protection through any provision on 
workers protection. The Govemment has not given them 
any protection. Their wages are not beyond Rs. 20 per 
day. They do not have any Provident Fund. No allocation 
is made for the education of their children. It is my 
demand from the Government that Workers Protection 
Act should be extended to them and provisions for 
pension should also be made for them. 

The manner in which Government has provided 
pension to the bidi workers despite their being in the 
unorganized sector, smilarly, weavers in the unorganized 
sector should also be brought under the ambit of pension 
provision. Rs. 25,000 are proposed to be provided to 
them through Hathmak Mahamandal for making them self 
reliant. Rs. 25,000 is a very meager amount, so the 
Govemment Is requested to raiae this amount to Rs. 
One Lakh. 

/Eng/ish} 

MADAM CHAIRMAN: Now, the House stands 
ajourned to meet again on 15th December, 2008 at 11 
a.m . 

18.35 hr •. 

The Lok SIIbhB tlNln IIdjoumtHf till Eleven of the 
Clock on Monday, DtIC8mber 15, 20081 

AgrshB)'6nB 24, 1930 (SakB). 
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